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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  February  25,  966/Phalguna  6,
 887  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 Seizure  of  Goods  during  Indo-Pak.

 Hostilities
 +

 °208.  Shri  D.  0.  Sharma:
 Shri  Shree  Narayan  Das:
 Shri  Madhu  Limaye:
 Shri  Maheswar  Naik:
 Shri  8.  M.  Banerjee:
 Shri  Prakash  Vir  Shastri:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Jagdev  Singh  Siddhant!:
 Shri  Kishen  Pattnayak:
 Shri  Vishram  Prasad:
 Shri  Sham  La]  Saraf:
 Shri  R.  S.  Pandey:
 Shri  Dharmalingam:
 Shri  M.  R.  Krishna:

 Will  the  Minister  of  Commerce  be
 pleased  १०  state:

 (a)  whether  any  scttlement  has
 been  found  possible  of  the  problem  of
 contraband  goods  scized  by  Pakistan
 and  India  during  and  after  the  recent
 Indo-Pakistan  conflict;

 (b)  if  so,  the  nature  of  the  settle-
 Ment  agreed  to;  and

 (c)  the  total  quantity  and  value  of
 Indian  goods  and  cargo  seized  and  not
 returned  by  Pakistan?
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 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 matter  will  be  taken  up  in  the  Minis-
 terial  Conference  to  be  held  in  Rawal-
 pindi.

 (c)  The  total  value  of  Indian  Goods
 seized  by  Pakistan  during  the  recent
 conflict  from  Indian,  Pakistani  and
 Neutral  Ships  amounts  approximate-
 ly  to  Rs,  54  crores.  The  value  of
 the  Indian  goods  seized  by  Pakistan
 in  inland  waters  in  East  Pakistan
 amounts  to  approximately  Rs.  5.4
 crores  based  on  claims  so  far  received.
 These  are  al)  tentative  figures  and
 final  figures  will  be  made  up  after
 some  time.  The  quantity  of  goods  off
 loaded  from  Indian,  Pakistani  and
 Neutral  Ships  at  Pakistani  Ports  is
 approximately  32,400  tons.  As  re-
 gards  the  quantity  of  goods  seized
 from  inland  water  craft  in  East  Pakis-
 tan  details  are  not  fully  available.

 Shri  D.  C.  Sharma:  May  |  know
 who  will  be  represented  at  this  mini-
 sterial  conference  on  behalf  of  India
 and  on  behalf  of  Pakistan  and  when
 the  meeting  is  going  to  be  held?

 Shri  Manubhai  Shah:  As  far  as  we
 are  concerned,  Shri  Swaran  Singh,
 Minister  of  External  Affairs,  Shr.
 Sanjiva  Reddy,  Minister  of  Transport
 and  myself;  and  correspondingly  we
 believe  that  our  counterparts  will  be
 constituting  the  Pakistani  delegation
 We  are  about  to  leave  oy  the  28th
 afternoon.

 Shri  D,  0.  Sharma:  The  figures  that
 the  hon.  Minister  has  given  are  tenta-
 tive.  May  I  know  by  what  time  the
 Minister  will  be  able  to  give  the
 figures  which  are  exact  so  far  as  India
 is  concerned  and  also  so  far  ax  Pakis-
 tan  is  concerned,  so  that  the  whole



 2233  Oral  Answers

 thing  can  be  gone  into  in  a  more
 strict  way?

 Shri  Manubhai  Shah:  As  far  as  the
 actual  figures  are  concerned,  they
 are  not  so  important  as  the  items
 which  we  are  now  fully  in  the  know-
 ledge  of,  because  the  estimate  of  the
 price  can  vary.  The  values  are  only
 approximate.  It  is  our  hope  that
 with  the  Tashkent  Dectaration  having
 heralded  a  new  era,  all  these  issues
 which  are  many  and  complex  will  be
 resolved  satisfactorily.

 भरी  हुक्म  खन् दं  कछवाय  :  पाकिस्तान
 द्वारा  भारत  का  जो  माल  पकड़ा  गया  है  यह
 किस  प्रकार  का  माल  है  ?  क्‍या  इस  में  कुछ
 लड़ाई  का  सामान  भी  है  ?  ताशकंद  वार्ता  के
 समय  क्‍या  इस  सम्बन्ध  में  भी  कोई
 बातचीत  हुई  थी  ?

 श्रो  मनुसाई  शाह  :  लिस्ट  बताई  जा
 चुकी  है  धौर  कई  दफा  जो  फेहरिस्त  है  वह  रखी
 जा  चुकी  है  |  मैम्बर  साहिबान  को  पता  है  कि
 कुछ  शिप हैं,  कुछ  चाय  है  ,  कुछ  ज्यूट  है,  कुछ
 फैक्ट्री  का  भ्र लग  भ्र लग  किस्म  का  सामान  है,
 प्रोग्राम्स  में  जो  मैटीरियल  जाता  है,  वह
 कुछ  है  1  हन  सब  के  बारे  में  बातचीत  होगी

 eft  बिगड़ो  :  लड़ाई  का  भी  सामान  है,
 यह  मैने  पूछा  है

 अध्यक्ष  महोदय:  चाय  को  समझते  हैं
 ो  समझ  लीजिये  ।  उन्होंने  सब  चीज़ें  बता  तो
 दी  हैं।

 ह)  जगदेव  जि  सिंड्वान्ली  :  इस  मास  में
 जो  हमारी  झाडंगेंसे  फैक्ट्री  में  काम  कराने
 बाला  सामान  होता  है  वह  वी  है  शौर  झगर
 है  तो  कितनी  राशि  का  है

 की  मनु भाई  दाह :.  हमने  अलग  प्रति
 हिस्से नहीं  किये  हैं।  इम्पोर्टेड  कैटरीना  जितना
 है  उसकी  कम्पलीट  फेहरिस्त  है  उसके  इन्दर
 थोड़ा  भ्नाइनेन्स  फैक्ट्रिज  का  भी  माल  हो
 खेलता  है  o  लेकिन  ज्यादातर  इकोनोमिक
 डिवलेपमैंट  से  सम्बन्धित  है
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 Shri  Sham  Lal  Saraf:  What  facili-

 ties  were  provided  to  the  exporters
 and  importers  whose  goods  had  been
 impounded  by  Pakistani  to  get  their
 name  registered  and  their  commodi-
 ties  released?

 Shri  Manubhai  Shah:  It  is  also  one
 of  the  objectives  of  the  conference  to
 restore  and  normalise  trade  relations
 between  the  two  countries  so  that  as
 in  the  past  we  can  resume  normal
 trade  relations,  and  we  hope  that  in
 future  technical,  economic  and  com-
 cercial  relations  will  further  expand
 between  the  two  countries.

 Shri  Sham  Lal  Saraf:  My  question
 was:  what  facilities  were  provided
 to  the  exporters  and  importers,  whose
 goods  had  been  impounded  by  Pak-
 istan,  to  locate  their  goods?

 Shri  Manubhai  Shah:  All  the  faci-
 lities  that  are  required  will  be  dis-
 cussed  to  release  the  cargoes  and
 restore  them  to  the  original  owners.

 Shri  Shinkre:  Because  no  facilities
 were  provided,  no  details  about  the
 facilities  are  available.

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  that  fhe  Indian  Railways
 equipment  costing  about  Rs.  2  crores
 was  loaded  in  the  Pakistani  ship,
 Garden  of  Karachi,  by  our  officials  in
 London  and  that  ship  has  now  been
 tefeased  by  the  Suez  authorities?  In
 that  context  may  I  know  whether  this
 Indian  rafiway  equipment  has  reached
 our  country  by  now  and  whether  any
 disciplinary  attion  has  been  taken
 against  the  officials  in  London  who
 had  shown  preference  to  the  foreign
 ship,  particularly  Pakistani  ship?

 Shri  Manubhai  Shah:  This  would
 not  arise  out  of  this  question;  that  is
 &  question  of  detail.  The  hon.  Mem-
 ber  has  to  address  it  to  the  Minister
 of  Railways.

 Shri  Ranga:  Has  it  reached  us  at
 ali?

 Shri  Manubhai  Shah:  The  point  is
 that  this  question  relates  to  what  we
 shall  do  at  the  ministerial  conference
 in  Rawalpindi.
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 Mr,  Speaker:  Has  that  ship  reached
 here  or  not?

 Shri  Manubhai  Shah:  The  hon.
 Railway  Minister  may  be  able  to  say.

 श्री  यशपाल  Trg:  हमारा  सरस्वती
 नाम  से  एक  जहाज़  था  जिसके  बारे  में  पाकि-
 स्थान  कह  रहा  है  कि  वह  उसका  श्ोरिजिनल
 डोनर  है  ।  सरस्वती  नाम  को  डिसफिगर  करके
 उसकी  जगह  रज़िया  नाम  लिख  दिया  गया
 है  1  रज़िया  नाम  का  जहाज़  जिस  के  बारे  में
 आज  पाकिस्तान  यह  कह  रहा  है  कि  भो रिजनल
 झोनरशिप  उसका  है,  हमारा  महीं  इस
 मामले  में  सरकार  की  क्‍या  राय  है  भौर  क्‍या
 उस  जहाज़  को  वापिस  लेने  का  इंतिज़ाम  किया
 जाएगा  ?

 श्री  मनु भाई  शाह  :  उसको  भी  चर्चा
 को  जाएगी  t

 Shri  Indrajit  Gupta:  Although  we
 have  hopes  and  expect  that  all  these
 confiscated  goods  will  be  released
 and  restored  to  the  originel  owner,
 may  I  know  what  is  the  position  in
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 more  so  with  Pakistan  because  it  is
 so  near  to  us.

 Untouchability
 +

 #209,  Shri  Yashpal  Singh:
 Shri  Gulshaa:
 Shri  Buta  Singh:
 Shri  Siddiah:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  ‘Untouchability’  #  still
 in  existence  in  India  even  after  a
 number  of  years  since  the  Parliament
 banned  it;

 (b)  if  so,  in  what  places  ‘Untouch-
 ability’  is  prevailing  today;

 (c)  what  steps  Government  have
 taken  to  enforte  the  law  banning  the
 untouchability  in  those  areas  and
 what  were  the  results  of  such  steps;
 and

 (d)  what  steps  Government  propose
 to  take  against  those  who  still  indulge
 in  ‘Untouchability’?

 The  Deputy  Minister  tn  the  Depart-

 law  regarding  the  clai  of  pen-
 gation  which  may  lie  against  both
 countries  from  the  private  owners  in
 view  of  the  fact  that  there  has  been
 a  long  delay?

 Mr.  Speaker:  Legal  opinion  cannot
 be  asked,  only  information  about
 facts.

 Shri  Indrajit  Gupta;  <A  high
 powered  delegation  is  going.

 Mr,  Speaker:  Not  law  points.
 Shri  BE,  Eamanathan  Chettiar:

 Apart  from  the  seizure  of  goods,  what
 other  subjects  does  the  Commerce
 Minister  intend  to  discuss  with  his
 counterpart  in  Pakistan?

 Shri  Marzubhal  Shah:  That  is  what
 I  have  said—to  restore  and  normalise
 trade  relations  and  to  expand  them  in
 future  as  good  neighbours  and  mutual
 friends  in  the  same  away  as  we  are
 doing  with  the  other  countries,  much

 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  Un-
 touchability  has  been  disappearing
 noticeably  from  urban  areas,  but  ins-
 tances  stil]  occur  in  the  rural  areas.

 (c)  and  (d).  Government  have  im-
 pressed  on  the  State  Governments  and
 Union  Territories  Administrations
 that  they  should  tighten  up  the  ad-
 ministration  of  the  Untouchability
 (Offences)  Act,  1955.  A  Committee
 has  also  been  appointed  inter  alia  to
 go  into  the  whole  question  of  un-
 touchability  and  suggest  measures  to
 completely  eradicate  it.  The  Report
 of  the  Committee  is  awaited,

 लो  बागड़ी  :  मेरा  व्यवस्था  का  प्रश्न  हूं
 नियम  4i  उपधारा  2  के  प्रन्त्गंत  ।  जो  सवाल
 पूछा  गया  है  उस  में  चार  भाग  हैं  अर्थात्  क्या
 देश  में  छृतछात  भ्र भी  तक  खत्म  हो  सकी  है,
 झौर  यदि  नहीं  तो  कहां  कहां  |  कानून  को  लागू
 करने  के  लिये  सरकार  कया  कर  रही  है  धौर
 उस  के  बाद  यह  कि  जो  लोग  छूत  छात  बरतें
 उनके  खिलाफ  सरकार  क्या  कदम  उठा  रही
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 है  ।  यह  सारे  देश  का  एक  बुनियादी
 सवाल  &  लेकिन  इसका  जवाब  मंत्री  महोदय
 मे  इसका  बोल  मोल  दिया  है  कि  चारों  बातों  में  से
 किसी  का  जबाब  नहीं  शा  सका  ।  में  इस  नियम
 के  प्रतिशत  पकी  शरण  चाहता  हूं  ।  हमको
 बतलाया  जाये  कि  कानून  का  कितना  उपयोग
 किया  गया  और  किस  प्रान्त  में  कितने  मुकदमे
 हुए भौर  छृतछात  जो  है  उसका  कारण  क्‍या
 है।  प्यार  इस  तरह  से  प्र पूर्ण  उत्तर  प्रश्नों  का
 दिया  जायेगा  तो  लोक  सभा  का  काम  कैसे
 चलेगा  ?

 भ्रध्यक्ष  महोदय  :  एक  बात  मैं  पहले  रज
 कर  दूं  कि एक  सवाल  किया  जाता  है  उस
 का  जवाब  दिया  जाता  है  ।  लेकिन  मैं  चन्द
 दिनों  से  देख  रहा  हूं  इसका  बहुत  ज्यादा
 इस्तेमाल  किया  जाने  लगा  है  ।  पहले  पहल  तो
 बर्दाश्त  भी  किया  मैंने  लेकिन  एक  रूल  ऐसा
 मिल  गया  है  कि  जो  चाहता  कह
 देता  है  कि  मैं  हल  4  में  इन्फार्मेशन  चाहता
 हैं  और  प्वाइंट  आफ  झा डर  उठा  देता  है  t

 श्री  हुस्न  चन्द  कल बाय  :  उनको  अ्रमृत-
 खारा  मिल  गया  है।

 अध्यक्ष  नहीं  द८  :  भ्रमृतधारा  या  सरल
 यूटी ....

 श्री  बाई.  :  यह  भ्रम ृत धारा  या  सरल
 बूटी  का  सवाल  नहीं  है

 अध्यक्ष  महोदय  :  पहले  मुझे  कह  लेने
 दीजिये  ।  श्राप  यह  तो  कह  सकते  हैं  कि  सवाल
 का  जबाब  नहीं  आया  लेकिन  इस  नियम  के
 नीचे  प्वाइंट  ग्राफ  झा डर  उठाते  हैं  तो यह  चीज़
 यहां  पर  सप्लाई  नहीं  करती  ।  माननीय  सदस्य
 पूछ  रहे  हैं  कि कहां  कहां  छत  छात  है,  मगर
 यह  इत्तला  धाप  के  पास  हो  तो  दे  खोजिये  ny

 Shri  D.  0.  Sharma:  When  anybody
 raises  a  point  of  order  like  this,  it
 should  not  be  attended  to.

 Shri  Shinkre:  Let  the  supplemen-
 taries  come  first.
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 श्री  मधु  लिमये  :  भ्रध्यक्ष  महोदय  ,(सी )
 भाग  का  जबाब  ा  सकता  है  ।
 Shrimati  Chandrasekhar:  Hon.

 Members  are  aware  of  the  Report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes.  I  can
 quote  extracts  from  the  annual  re-
 ports.

 Mr.  Speaker:  That  is  right.
 श्री  ;  झप  ले  सिह  :  क्या  सरकार  ने  कभी

 इस  बात  पर  गौर  किया  है  कि  जब  तक  पोलि-
 टिकल,  स्फिप्रर  से  भ्रनटचेबिलिटी  दूर  नहीं
 होती  तब  तक  समाज  में  से  वह  दूर  नहीं  हो
 सकती  ।  में  जानना  चाहता  हुं  कि  कितने  चीफ
 मिनिस्टर  हरिजन  हैं,  कितने  भ्रम्बैसेडर  हरिजन
 हैं  भ्र ौर  कितने  साधु  समाज  के  मेम्बर  हरिजन
 हैं

 अध्यक्ष  महोदय  :  इस  का  जवाब  सरकार
 कैसे  दे  सकेगी  ।  'बाप  साधु  समाज  को  भी  बीच
 में  लाना  चाहते  हैं  ?

 श्री  यक्षपाल  सिह  :  साधु  समाज  हम  में
 सब  से  ऊंची  जमात  मानी  जाती  है  1
 बन्दा  जी  उस  के  भक्त  हैं  इस  लिये  इस  का
 जबाब  दे  दिया  जाये  1

 प्रत्यक्ष  महोदय:  क्‍या  भाप  कोई  कौर
 सवाल  करना  चाहते  हैं  ?

 शनी  पट्नगाल  सिह  :  मैं  जानना  चाहता
 हूँ  कि  कितने  केसेजु  ऐसे  हैं  जिन  में  भ्रनटचेबिलिटी
 के  लिये  पनिशमेंट  दिया  गया  है  ।

 अ्रध्यक्ष  महोदय  :  ये  सारे  फिगर  कमि-
 इनर  की  रिपोर्ट  में  हैं  उसे  ड्राप  देख  लीजिये  ।

 श्री  ब/गड़ी  :  जो  भी  पूछते  हैं  इसके
 लिये  वह  कह  देते  हैं  कि  नहीं  मालूम  ।  इस
 तरह  से  कैसे  काम  चलेगा  ?

 Mr.  Speaker:  Are  there  figures
 available  with  the  hon,  Minister?

 Shrimati  Chandrasekhar:  Yes,  Sir.
 Up  to  1964,  I  have  got  some  figures.
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 In  1964,  the  number  of  cases  convict-
 ed  are  ‘187;  in  1963,  77,  and  so  on.  If
 figures  are  wanted  from  1955,  I  can
 give.

 श्री  बागड़ी  :  प्रत्यक्ष  महोदय

 अध्यक्ष  महोदय  :  प्री  कया  कप  बोलते
 ही  चले  जायेंगे  ?

 श्री  बागड़ी  :  मंत्री  महोदय  मजबूर  कर
 रहे  हैं  जवाब  मुकम्मिल  न  दे  कर  ।  जब  पूछा
 जाता  है  तब  भी  नहीं  दिया  जाता  है  ।

 झप्यक्ष  महोदय:  अब  बाप  बैठ  जाइये
 कौर  कारवाई  चलने  दीजिये

 गयी  यशपाल  सिंह  :  मैंने  एक  ही  सवाल
 किया  है,  दूसरा  नहीं  किया  ।

 अध्यक्ष  महोदय  :  भाप  ने  दोनों  कर  लिये  ॥
 Shrimati  Savitri  Nigam:  In  view  of

 the  fact  that  untouchability  is  still
 prevailing  in  the  rural  areas,  and  the

 mumber  of  convictions  ig  very  very
 poor  comparatively.  I  would  like  to
 know  what  arrangement  has_  been
 made  by  the  Government  to  provide
 legal  help  to  the  people  who  are  rcal-
 ly  suffering  and  who  want  to  get  jus-
 tice.

 Shrimati  Chandrasekhar:  We  are
 very  much  aware  of  this  evil  that  is
 still  persisting  not  only  in  the  rural
 areas,  but  also  in  the  urban  areas.

 That  is  why  in  the  backward  class
 sector,  for  the  scheduled  castes  the
 allotment  has  been  increasing;  from
 Rs.  9  crores  in  the  first  plan,  it  is  ex-
 pected  to  be  Rs.  68  crores  in  the
 fourth  plan.  For  legal  aid,  we  have
 allotted  funds  to  the  State  Govern-

 ments  to  give  legal  aid  to  the
 members  of  this  comunity  to  fight  this

 I  too  feel  very  strongly  about
 this  existing  evil.  That  is  why  we
 have  appointed  in  965  committee,
 which  I  mentioned  in  the  main
 answer—the  Untouchability  Commit-
 tee—which  will  go  into  details  and
 submit  a  report  to  us,  after  which  we
 will  take  steps  to  eradicate  this  evil.

 evil.
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 tt  हुकम  चन्द  कछवाय  :  मैं  स्वयं  हरिजन
 हैं,  मुझे  इस  बात  का  अनुभव  है  कि  सरकार  ने
 जो  कानून  बनाये  हैं  उन  के  कारण  भ्रभी  तक
 कोई  भ्र सर  इस  बारे  में  नहीं  पड़ा  है  ।  छूत  छात
 वैसे  ही  कायम  है  |  तो  क्‍या  सरकार  कोई
 वैज्ञानिक  ढंग  ढूंढ़ने  जा  रही  है  जिस  में  कि
 छूत  छात  समाप्त  हो  जाये  ।  भ्र भी  बतलाया
 गया  है  कि  राज्य  सरकारों  को  पैसा  दिया
 गया  है  ।  राज्य  सरकारों  ने  ठीक  ढंग  से  पैसा
 खर्च  नहीं  किया  है,  क्या  इस  बात  की  कोई
 शिकायत  मिली  है?

 Shrimati  Chandrasekhar:  We  have
 not  received  any  complaint  as  regards
 nonutilisation  of  the  money  meant  for
 this  purpose,  excepting  than  we  our-
 selves  are  aware  of  the  funds  not  be-
 ing  fully  utilised  im  certain  cases,
 where  the  matching  grant  from  the
 State  Governments  has  to  be  given.

 श्री  हुकम  चन्द  कछवाय  :  भ्रध्यक्ष  महोदय,
 कोई  वैज्ञानिक  तरीका  नहीं  बतलाया?

 प्रत्यक्ष  महोदय  :  इसके  लिये  वैज्ञानिक
 तरीका  क्‍या  हो  सकता  है  ।  मैं  खुद  सवाल
 पर  हैरान  था  ।  क्‍या  कोई  कम्प्यूटर  लगा
 दिया  जाये  इसके  लिये?

 Shri  Thimmaiah:  The  minister
 stated  that  instances  of  observance  of
 untouchability  occur  in  rural  parts,
 This  means  that  the  government  is
 feeling  shy  of  admitting  that  untouch-
 ability  exists  fully  in  the  rural  parts.
 May  I  know  whether  the  government
 is  prepared  to  show  at  least  one  dozen
 villages  in  any  part  of  the  country,  in
 any  district  of  any  State  where  un-
 touchability has  c  letely  vanished
 so  that  Members  of  Parliament  may
 visit  those  villages?

 Mr.  Speaker:  The  question  should
 not  be  so  long.  Only  the  first  ques-
 tion  need  be  answered  whether  gov- ernment  can  point  out  half  a  dozen
 villages  where  untouchability  does
 not  exist
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 Shrimat!  Chandrasekhar:  As  the
 House  ia  gware,  the  Untouchability
 Offences  Act,  955  is  to  be  implement-
 ed  by  the  State  Governments.  From
 the  information  from  State  Govern-
 ments,  I  can  say  that  in  Assam  Mani-
 pur  and  Tripura  it  is  not  a  great
 problem  at  all  and  in  West  Bengal
 too,  comparatively  less.  In  Orissa,  it
 is  not  so  rigid.  Even  granting  that
 there  is  not  a  single  State  which  is
 free  from  this  evil,  we  know  of  cer-
 tain  villages  which  are  free  from  it
 and  the  State  Governments  are  taking
 steps  to  give  awards  to  certain  vil-
 Jages  which  do  not  observe  untouch-
 ability  at  all.

 Shri  Shivananjappa:  May  I  know
 the  number  of  pro;  tions  }  hed
 under  the  Untouchability  Act  in  1965?

 Shrimati  Chandrasekhar:  For  965
 T  have  not  got  the  figures.

 श्री  मधु  लिमये  :  जहां  तक  छूत  छात
 का  सवाल  है,  इसकी  सबसे  बड़ी  निशानी  यह
 है  कि  ग्रामों  में  हरिजनों  के  रहने  के  लिये
 सब  से  गन्दा  कौर  छोटा  सा  इलाका  मिलता  है,
 बरसात  में  उनमें  पानी  भर  जाता  है,  साथ
 साथ  पीने  के  पानी  की  बड़ी  तकलीफ  है  ।  वहां
 पर  सबर  हिनदुप्नों  के  जो  कुएं  होते  हैं,  कानून  में
 लिखा  है  कि  हरिजन  वहां  से  पानी  भर  सकते
 हैं,  लेकिन  वह  भर  नहीं  पाते  हैं  1  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूं  कि  देहाती  इलाकों  में
 घर  बनाने  के  लिये  अच्छी  जमीनों  इरादी  की
 मदद  कौर  साथ  साथ  पीने  का  पानी  देने  के
 लिये  सरकार  क्या  करेगी  जिस  से  कि  भ्रस्पृश्यता
 के  जो  खतरनाक  नतीजे  हैं  वह  खत्म  हो  जायें  ।

 Shrimati  Chandrasekhar:  Sir,  the
 House  is  aware  that  the  nature  of  this
 evil  which  is  prevailing  is  such  that
 the  process  of  eradication  will  be  a
 long  d-awn-out  one.  That  is  why
 from  the  First  Plan  onwards  up  till
 today  we  are  having  special  schemes
 with  special]  funds  allotted  for  attend-
 ing  to  this,  As  regards  housing  diffi-
 culties  we  are  aware  of  that  and  that
 is  why  we  have  allocated  funds  for
 housea  to  be  built  for  the  Harijans
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 in  certain  areas.  The  problem  is  so
 big  that  it  is  not  gasy  to  tackle  it
 very  sogn.

 Shri  Vasudevan  Nair:  In  view  of
 the  fact  that  inter-caste  and  inter-
 communal  marriages  will  help  very
 much  in  solving  this  problem,  may  I
 know  whether  there  is  any  scheme
 with  the  Government  to  help  the
 couples  who  have  entefed  into  mar-
 riages  on  this  basis?  At  least  I  know
 in  my  State  there  are  certain  mea-
 sures  taken  by  the  Government.  I
 want  to  know  whether  there  is  any
 scheme  with  the  Government  of  India
 and  whether  the  Governrhent  of  India
 have  thought  about  this  matter.

 Mr,  Speaker:  To  help  the  couples?
 An  hon.  Member:  We  are  old.
 Mr.  Speaker:  Not  Shri  Vasudevan

 Nair.

 Shrimati  Chandrasekhar:  There  is
 no  ban  on  such  things  from  the  Gov-
 ernment  side.

 Shri  Vasudevan  Nair:  I  want  to
 know  whether  there  is  any  conscien-
 tious  effort  on  the  part  of  the  Govern-
 ment  of  India.

 Mr.  Speaker:  Not  by  the  Govern-
 ment.

 श्रो  मोर्य:  :  जो  प्रश्न  यहां  पर  हुए  छुआछूत
 के  संबंध  में  भोर  उनके  उत्तर  जो  मंत्री  महोदय
 ने  दिये  उनसे  यह  साफ  जाहिर  होता  है  कि
 देश  के  कोमे  कोने  में  छुप्नाछत  हो  रही  है  ny
 जितने  भी  छुप्राछृत  करने  वाले  लोग  हैं  हालांकि
 वह  जानते  हैं  कि  छुप्माछृत  करना  एक  पुलिस
 दख़लन्दाज़ी  का  केस  है  लेकिन  उसके  बावजूद  भी
 पुलिस  दस्तन्दाज्ञी  केस  नहीं  बनते  शौर  वह
 इससे  प्रकट  होता  है  कि  जो  नम्बर  है  हालांकि
 देश  के  कोने  कोने  में  छुप्राछृत  होती  है  पर  दो
 सो  चार  सो  केस  ही  छुप्माछत  के  पाते  हैं,
 तो  इस  बात  को  निगाह  में  रखते  हुए  क्‍या
 सरकार  ने  ऐसा  निर्णय  लिया.  है  कि  हर  जिले
 में  जो  हरिजन  सहायक  प्रकार  हैं  उनको
 एग्जीक्यूटिव  पावर  वी  जाय  शौर  उनको  केस
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 चालित  करते  की  शक्ति  दी  जाय  जो  कि  वहां
 पर  एक  दरोगा  को  दी  जाती  है  ?

 Shrimati  Chandrasekhar:  Sir,  I
 again  repeat  that  we  have  appointed
 a  Committee  consisting  of  mostly  of
 Members  of  Parliament.

 Mr.  Speaker:  He  wants  to  know
 whether  there  is  a  proposal  to  invest
 those  local  Harijan  officers  there  with
 those  powers  so  that  they  might
 challan  such  breaches?

 Shrimati  Chandrasekhar:  These
 suggestions,  I  am  sure,  will  be  con-
 tained  in  the  report  that  we  will  re-
 ceive  from  the  Committee.  After  we
 receive  their  report  we  will  give
 thought  to  that  recommendation.

 श्री  यशपाल  सिह  :  सरकार  यह  बतला
 सकती  है  कि  एक  तरफ  तो  सरकार  यह  कहती
 है  कि  हरिजन  आत्मसात  कर  लिये
 जायेंगे,  मिला  लिये  जायेंगे  कौर  दूसरी  तरफ
 अलग  अलग  हरिजन  छात्रावास,  हरिजन  मन्दिर,
 हरिजन  बोरिग  हाउस,  हरिजन  कुएं  तैयार
 किये  जा  रहे  हैं,  तो जब  यह  अलगाव  की  नीति
 है  तो  कब  तक  भझात्मसात  हो  पायेंगे  कौर
 सरकार  क्‍यों  नहीं  रोकती,  क्‍यों  मिनिस्टर
 लोग  जा  जाकर  उद्घाटन  करते  हैं  हरिजन
 छात्रावासों  का,  क्‍यों  नहीं  वह  प्रात्मसात
 कर  लिये  जाते  ?

 Shrimati  Chandrasekhar:  The  hon.
 Member  is  a  little  outdated,  We  have
 already  changed  the  pattern.  We  do
 not  want  any  separate  hostels  for  the
 Harijans.  We  want  general  hostels  to
 accommodate  Harijan  boys  and  girls.
 Also,  other  people  from  the  general
 public  are  given  scholarships  to  be
 housed  in  Harijan  hostels.

 Shri  Bade:  Is  it  a  fact  that  the
 followers  of  Dr.  Ambedkar  are  not
 considered  Harijans  and  whenever
 cases  come  up  in  the  Board  they  are
 asked  whether  they  are  Buddhists  or
 Hindus  and  when  they  say  that  they
 ere  Jains  or  they  are  Buddhists  then
 the  cases  are  dismissed  and  they  are
 acquitted?  Is  it  a  fact  that  they  are
 not  considered  Harijans?
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 Shrimati  Chandrasekhar:  The  hon.
 Member,  I  suppose  is  not  aware  that
 untouchability  is  practised  only  in  the
 Hindu  religion  and  Sikh  religion.
 People  who  belong  to  other  religions
 do  not  practise  untouchability.

 श्री  बागड़ी  :  भ्रध्यक्ष  महोदय,  मैं  मंत्री
 महोदय  से  यह  जानना  चाहूंगा  कि  भारत  के
 अन्दर  सैकड़ों  सालों  से  कुछ  लोग  समाज  के
 मालिक  हैं  कौर  बाकी  समाज  के  प्रकार  जाति-
 पाति  के  नाते  से  उन  लोगों  की  जिन्दगी
 पशु भों  से  बदतर  है  शौर  यही  बार  बार  देश
 की  गुलामी  का  कारण  बना  है,  तो  क्या  सरकार
 इस  झ्राकाश  शौर  पाताल  के  मेल  के  वास्ते,
 जो  कि  ऊपर  कौर  नीचे  हैं  उनके  मेल  के  वास्ते
 भोर  इस  छुआछूत  के  मिटाने  के  वास्ते  जिन
 कुकर्मों  की  बिना  पर  यह  छू भा छत  है  जैसे
 भंगी  का  पेशा  जिसमें  सिर  पर  पट्टी  की  टोकरी
 रख  कर  ले  जाना  होता  है  भ्र ौर  या  भौर  दुसरे
 दलित  जातियों  के  काम  जिनको कि  देखने  से
 ऐसा  मालूम  होता  है  कि  जो  मानवता  का  काम
 न  हो,  क्‍या  ऐसे  कामों  को  वैज्ञानिक  ढंग  से
 करने  का  दौर  दूसरे  जो  आधिक  कमी  है.

 भ्रप्यक्ष  महोदय  :  पहले  यह  सवाल  खत्म
 हो  जाय.  .  .  (व्यवधान)  अरब  ड्राप
 फिर  कहेंगे  कि  जब  बाप  बोलते  हैं  तो  मैं
 रोकता  हूं.

 भी  बागड़ी  :  अब मैं  खत्म  कर  रहा  हूं  ।

 भ्रध्यक्ष  महोदय  :  श्राप  कहां  खत्म  कर
 रहे  हैं,  कितनी  देर  से  मैं  इंतजार  कर  रहा  हूं
 लेकिन  वह  खत्म  नहीं  हो  रहा  है  ।

 जी  बागड़ी  :  मेरा  सवाल  है  कि  क्‍या
 ऐसे  धंधे  जिनसे  छुआछूत  स्वाभाविक  है  जैसे
 भंगी  का  टोकरी  सिर  पर  ले  जाता  वगैरह
 इनके  लिये  म्युनिसिपैलिटीज़  वगैरह  में  ऐसी
 सुविधा  सरकार  दे  रही  है  जिससे  यह  काम
 मानवीय  ढंग  से  हों,  छुआछूत  मिटे  कौर
 झाथयिक  भ्र समानता  मिट  जाय  ?

 Shrimati  Chandrasekhar:  In  addi-
 tion  to  the  ceaseless  effort  on  the
 part  of  the  Government,  we  should
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 also  receive  co-operation  from  the
 public  to  do  away  with  this  evil.  Be-
 cause,  in  spite  of  the  Act,  in  spite  of
 the  special  funds  we  still  find  the
 condition  continues  to  be  deplorable.
 Regarding  scavengers  and  sweepers,
 Government  are  aware  of  this  evil  of
 carrying  nightsoil  as  headload.  The
 Malkani  Committee  report  refers  to
 this.  We  are  providing  funds  for

 having  wheel-barrows  to  carry  night-
 Soil.

 Shri  A.  P,  Sharma:  The  hon.  Mini-
 ater  has  just  now  stated  that  there  is
 allotment  of  some  funds  for  legal  aid

 to  these  people.  Who  is  in  charge  at
 the  district  and  block  level  for  help-
 ing  Harijans  needing  legal  help?

 Shrimati  Chandrasekhar:  The  dis-
 trict  welfare  officers  look  after  this.

 श्री  तुल गो वास  जाधव  :  इस  छुश्नाछृत
 को  मिटाने  के  लिए,  यह  जो  अधिकारी  लोग
 जाते  हैं  वह  अ्रधिकारी  बड़े  बड़े  मकानों  में
 रहते  हैं,  तो  जैसे  गांधी  जी  हरिजन  बस्ती  में
 जाकर  रहते  थे  उससे  लोगों  को  मालूम  होता
 था  कि  यह  नीच  लोग  नहीं  हैं,  यह  ऊपर  के
 -लोग  हैं  उसी  रीति  से  ग्राम  सेवक  से  लेकर
 ऊपर  के  भ्रधिकारो  तक  और  मिनिस्टर  तक
 उन  लोगों  में  जा  कर  रहें  धौर  उन्हीं  के  साथ
 खाना  पीना  करें,  ऐसा  इन्तजाम  सरकार  करेगी
 या  नहीं  ?

 Shrimati  Chandrasekhar:  It  is  a
 suggestion  for  action.

 Release  of  U.S.  Aid  Cargo
 +

 *210.  Shri  K.  ब,  Tiwary:
 Shri  P.  C.  Borooah:
 tihri  P.  R.  Chakraverti:
 Shri  Narayan  Reddy:
 Shri  Lahtan  Chaudhry:
 Shri  Onkar  Lal  Berwa:
 Shri  Rameshwar  Tantla:
 Shri  Himatsingka:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia;
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 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade;
 Shri  Vishwa  Nath  Pandey: Shri  C.  K.  Bhattacharyya: Shri  Basumatart:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have
 agreed  to  the  U.S.  request  to  release
 unilaterally  the  U.S.  Aid  Cargo  which
 was  destined  for  Pakistan  and  detain-
 ed  by  India;

 (b)  if  so,  how  much  of  cargo  has
 been  released;  and

 (c)  the  reaction  of  the  Government
 of  Pakistan  thereto?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  We  have  agreed
 to  release  all  such  Aid  Cargoes.  Pakis-
 tan  has  also  agreed  to  release  all
 Aid  Cargoes  irrespective  of  the  coun-
 try  of  origin.  All  our  affected  im-
 porters  and  exporters  have  been
 sending  us  full  details  about  aid  car-
 goes  and  other  impounded  cargoes.

 (b)  A  part  of  such  Aid  Cargoes
 valued  at  about  Rs.  ]  crore  has  been
 released  by  us  and  Pakistan  has  also
 released  a  part  of  such  cargo,

 (c)  Pakistan  and  India  have  wel-
 comed  these  steps.

 Shri  K.  N.  Tiwary:  May  I  know
 whether  the  request  for  release  has
 been  received  only  for  US  Aid  Cargo
 or  for  cargo  from  other  countries  as
 well  and,  if  so,  which  are  those  coun-
 tries  and  what  action  has  been  taken
 on  this?

 Shri  Manubhai  Shah:  It  covers  all
 countries,  irrespective  of  destination.
 Rs.  ]  crore  worth  of  such  cargoes
 have  been  released.

 Shri  K.  N.  Tiwary:  What  is  the
 total  US  Aid  Cargo  meant  for  India
 detained  by  Pakistan  and  the  cate-
 gories  of  cargo.

 Shri  Manubhai  Shah:  It  is  general-
 ly  machine  tools  and  aid  for  various
 charitable  and  educational  institutions,
 The  value  is  about  Rs.  24  crores  ac-
 cording  to  our  estimates,
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 शो  यशपाल  सिह  :  पहले  प्रक्रिया  ने
 यह  प्रार्थना  की  कि  जो  टैंक  हमारे  जवानों
 ने  भ्रपनी  जानों  पर  खेल  कर  छीने  थे  उनका
 प्रदर्शन  न  किया  जाय  कौर  वह  प्रार्थना  मान
 ली  गई,  दूसरे  हमें  यह  कहा  गया  कि  जो  सामान
 पाकिस्तान  को  भेजने  के  लिए  दिया  गया  था
 बह  छोड़ा  जाय  तो  मैं  जानना  चाहता  हूं  कि
 कितनी  प्रार्थनाएं  हैं  जोकि  मानी  जायेंगी  कौर
 बहू  किस  लिए  मानी  जा  रहो  हैं  ?

 अ्रध्य क्ष महोदय  :  अब  यहां  इस  से  क्‍या
 सम्बन्ध  है  ?

 श्री  मनु भाई  शाह  :  इस  वक्‍त  दोनों  के
 बीच  मित्रता  बढ़  रही  है,  ताशकंद  डिक्लेरेशन
 के  बाद  में  हम  भ्रामक  में  भ्रच्छे  पड़ोसियों  के
 से  सम्बन्ध  स्थापित  करने  का  प्रयत्न  कर  रहे
 हैं  ny

 Shri  S.  C.  Samanta:  May  I  know
 whether  US  informed  us  unilaterally
 and  Pakistan  was  also  informed  in
 the  same  way  and  they  acceded  to
 their  request?

 Shri  Manubhai  Shah:  Yes,  Sir;  both
 the  countries  were  contacted  and  they
 have  accepted  it.

 श्री  दु कम  चन्दा  फरुवा  :  यह  जो  माल
 पकड़ा  गया  था  वह  कितने  मूल्य  का  था  ?

 श्री  मनुभाई  शाह  :  वह  तो  कई  करोड़
 का  होगा  बाकी  एक  करोड़  रुपये  का  माल  हम
 रिलीज़  कर  चूके  हैं  ।

 श्रृंग  बड़े  :  यह  जो  To  एस०  To  ने
 रिक्वेस्ट  की  थी  कि  पाकिस्तान  को  जाने
 वाला  माल  छोड  दिया.  जाय  तो  वह  माल
 ताशकंद  डेक्लामेशन  के  बाद  छोड़ा  गया  है  या
 उस  के  पहले  ही  छोड़  दिया  गया  था  ?

 शमी  मनु भाई  शाह  :  ताशकंद  डिक्लेरेशन
 के  बाद  ही  यह  सत्र  कार्यवाही  की  गई  है  ।

 De-Scheduling  of  Scheduled  Castes
 +

 °2il.  Shri  8.  M.  Banerjee:
 Shri  Buta  Singh:
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 Shri  Gulshan:
 Shri  Yashpal  Singh:
 Shri  Hem  Raj:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Onkar  Lal  Berwa: Shri  Madhu  Limaye:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia;
 Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattnayak:
 Shri  Utlya:
 Shri  Vishram  Prasad:
 Shri  Vishwa  Nath  Pandey;
 Shri  P.  C.  Borooah;
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  P.  R.  Chakraverti:
 Shri  J.  B.  8.  Bist:
 Shri  D.  S.  Patil:
 Shri  Tulsidas  Jadhav:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  688  on  the
 7th  December,  965  and  state:

 (a)  whether  Government  have
 finally  considered  the  r  di
 tions  of  the  Lokur  Committee  regard-
 ing  the  de-scheduling  of  certain  sche-
 duled  castes;

 (b)  if  so,  the  details  thereof;
 (c)  whether  there  is  a  strong  feel-

 ing  among  the  scheduled  castes  and
 scheduled  tribes  against  the  de-sche-
 duling  of  some  of  their  castes;  and

 (d)  if  so,  the
 ment  thereto?

 reaction  of  Govern-

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  No  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  Government  have  re-
 ceived  some  representations  expres-
 sing  strong  feeling  against  de-sche-
 duling  of  communities.  The  views  ex-
 pressed  therein  will  be  taken  into
 consideration  while  taking  final  deci-
 sions.



 2249  Oral  Answers

 Shri  8,  M.  Banerjee:  I  would  like
 to  know  whether.  the  report  of  the
 Lokur  Committee  has  been  submitted
 and,  if  so,  whether  the  Committee  has
 recommended  de-scheduling  of  cer-
 tain  castes  and  what  are  those  castes.

 Shrimati  Chandrasekhar:  The
 Lokur  Committee  Report  was  sub-
 mitted  Jong  time  back  and  there
 were  certain  commumities  suggested
 to  be  de-scheduled.  This  was  also
 placed  before  Members  of  Parli  t
 and  Ministers  in  charge  of  Scheduled
 Castes  and  Soheduled  Tribes  of  the
 State  Governments.  Further  meet-
 ings  are  to  take  place.

 Shri  8.  M,  Banerjee:  What  are  those
 castes?

 Mr.  Speaker:  Unless  a  decision  is
 taken  and  unless  they  are  de-schedu-
 led.....

 Shri  S.  M,  Banerjee:  |  have  a  sub-
 mission.

 Mr.  Speaker:  There  is  only  a  re-
 commendation  and  unless....

 Shri  S.  M.  Banerjee:  Sir,  last
 session  you  asked  me  to  go  out  even
 on  this  question.  I  would  only  re-
 quest  you  this.  What  are  those
 castes?

 Shrimati  Chandrasekhar;  I  have
 not  got  the  list  of  the  various  castes
 with  me.

 Shri  Ranga:  Will  that  information
 be  supplied  to  the  House  later  on?

 Shrimati  Chandrasekhar:  On  the
 other  hand,  I  can  supply  the  report
 to  Members.

 Shri  8.  M,  Banerjee:  I  would  like
 to  know  whether  it  is  a  fact  that  al-
 most  all  the  castes  starting  from
 dhabis,  which  are  likely  to  be  de-

 heduled,  have  submitted  represen-
 tations  and  there  is  a  strong  feeling
 in  the  country  that  the  social  status
 of  the  Scheduled  Castes  has  not  gone
 ‘Dp;  as  such,  there  should  be  no  de-
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 scheduling  and  there  should  be  pro-
 Per  protection;  if  so,  I  would  like  to
 know  the  reaction  of  Government,

 Shrimati  Chandrasekhar:  I  said  in
 the  answer  to  parts  (c)  and  (d)  of
 the  question  that  strong  feelings  were
 expressed  by  the  various  groups  and
 communities  before  us.  It  will  not
 be  decided  until  we  meet  again.

 Shri  S.  M.  Banerjee:  What  is  the
 feeling  of  Government  about  it?

 Mr.  Speaker:  She  has  said,  ‘We
 have  not  yet  taken  a  decision”.  The
 Government  has  not  made  up  its  mind
 yet.  What  else  should  she  answer?

 Shri  S.  M,  Banerjee:  That  is  worse.
 Mr.  Speaker:  It  may  be  worse,  but

 the  answer  has  come.

 sit  यशपाल  सिह  :  जबकि  रिजरवेशन
 0  साल  के  लिए  शौर  बढ़ा  दिया  गया  है

 तो  मैं  सरकार  से  यह  जानना  चाहता  हूं
 कि  कश्मीर  से  लेकर  कन्या  कुमारी  तक  गूजर
 कम्युनिटी  के  करोड़ों  लोग  बसे  हुए  हैं  लेकिन
 उस  गूजर  कम्युनिटी  का  एक  भी  मेम्बर  न
 तो  राज्य सभा  में  है  न  लोक  सभा  में  है
 कौर  यह  गूजर  लोग  ही  हैं  जो  कि
 कश्मीर  की  लड़ाई  लड़  रहे  हैं  और
 जोकि  शेख  अब्दुल्ला  की  पार्टी  का मुकाबला  कर
 रहे  हैं  तो यह  जो  उनके  साथ  अन्याय  हो  रहा
 है,  राज्य  सभा  में  प्रौढ़  लोक  सभा  में,  वह  कब
 दूर  किया  जायगा  कौर  श्व  जो  राज्य  सभा
 में  नॉमिनेशन  होने  वाले  हैं  तो  गूजर  कम्युनिटी
 का  उसमें  कोई  एम०  पी०  लिया  जायगा  ?

 अध्यक्ष  महोदय  :  भव  उप-मंत्री  जी  हसका
 वायदा  कैसे  कर  सकती  हैं  कि  राज्य  सभा  में
 उनको  नॉमिनेट  करा  देंगे  ?

 श्री  मधु  लिमये  :  इस  सदन  के  सामने
 मैंने  इस  तथ्य  को  रखा  कि  जहां  हमने  नियम
 बनाये  हैं  कि  जो  भ्रनुसूचित  जातियां  हैं  उनको
 उन  की  लोक  संख्या  के  प्रभुपाद  में  सरकारो
 नौकरी  में  हिस्सा  मिलना  चाहिए  लेकिन  पहले
 बर्ग  की  नौकरियों  में  जहां  हिस्सा  मिलना
 चाहिए  17  प्रतिशत  वहां  मिला  है  साढ़े  $
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 प्रतिशत:  तौर  दूसरे  बग  की  नौकरियों  में
 मिला  है  हिस्सा  7  प्रतिशत  जबकि  मिलना
 आमिए  17 प्रतिशत  1  इसलिए  मैं  जानना
 चाहता  हूं  कि  इन  भ्रनुसूचियों  में  से  उन  का
 नाम  निकालने  के  पहले  क्‍या  सरकार  इस
 बात  पर  विचार  करेगा  कि  जो  पिछड़े  हुए
 लोग  हैं,  हरिजन  हैं,  भ्रादिवासी  हैं  या  दूसरे
 लोग  हैं  उन  को  इस  तरीके  से  दबाया  गया  है
 कि  असल  में  अनुसूची  को  और  व्यापक
 बनाने  की  आवश्यकता  है  भोर  यहाँ  तो  अनुसूची
 से  कुछ  जातियों  को  हटाने  को  बात  चल  रही
 है  तो  क्या  इस  तथ्य  की  ओर  सरकार  का
 ध्यान  गया  है  प्रो  उस  के  बारे  में  सरकार  क्‍या
 कर  रही  है  ?

 Shrimati  Chandrasekhar:  It  was  too
 long  a  question  and  with  too  many
 implications  also.  About  services,  if
 he  puts  a  separate  question,  I  will  be
 able  to  answer.

 Mr.  Speaker:  The  question  {s  that
 the  percentage  that  the  scheduled
 castes  should  have  been  given  has  not
 been  given.  Whereas  they  are  entitled
 to  47  per  cent  or  so,  they  have  got
 only  3  or  7  per  cent.  He  wants  that
 rather  more  castes  should  be  drawn
 in  this  schedule  instead  of  de-
 scheduling  any  of  those.

 Shrimati  Chandrasekhar:  First  of
 all,  scheduling  and  de-scheduling  of
 scheduled  castes  will  depend  on  whe-
 ther  the  communities  suffer  from  un-
 touchability  or  not.  As  regards  sche-
 duled  tribes,  the  criterion  under  which
 they  become  scheduled  will  be  decid-
 ing  factor.  If  it  still  exists,  it  will  be
 included  and  if  it  does  not  exist,  it
 will  be  de-scheduled.

 About  the  question  of  Services,  the
 representation  in  the  Services  is  ‘12-12,

 per  centin  the  case  of  scheduled
 castes  and  5  percent  in  the  case  of
 schéeduled  tribes.  I  have  given
 answers  time  and  again  that  they
 have  not  come  upto  the  level  except in  IAS,  IFS  and  IPS  where  we  have
 reached  the  target.  Also  in  Class  IV
 —this  excludes  Sweepers—
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 aft  मु  लिमये:  बलास तीन को तो भाप को  तो भाप
 नौकरियां  देते  हैं।
 Shrimati  Chandrasekhar;  In  Class

 Ill  and  Class  IV,  there  have  been
 slight  increases  from  year  to  year,
 but  we  have  not  yct  reached  the  tar-
 get  of  17-1/2  per  cent  and  we  know
 the  reasons  for  it.  One  is  education.
 They  should  have  the  basic  educa-
 tional  qualification  before  they  can  be
 selected.  When  they  come  before  the
 Selection  Committee  for  personality
 test  and  others,  they  are  not  upto  the
 mark  and  so,  they  are  not  selected.
 We  are  taking  steps  to  have  centres
 where  they  will  get  the  training  and
 acquit  themselves  well  to  get  the  full
 quota.

 थी  मु  लिमये  :  मेरा  एक  व्यवस्था  का
 प्रश्न  है  1

 अध्यक्ष  महोदय  क्वेश्चन  रोवर  में
 व्यवस्था  का  प्रश्न वहां  सपा  गया.  ?

 भी  मच  लिये  :  पहले  ४प  मुझे  सुन
 ली  जिये।  मेरे  प्रश्न  रा  बाय  नही  आया  है  1

 प्रत्यक्ष  महोदय  :  पबा  प्रा  गया  है
 कभी  मघ  लिमये  :  उन्होंनें  प्रस्पृश्यता  की

 जो  बात  की  दौर  अस्पृश्यता  की  कोई  बयार  था
 ही  नहीं  की  प्रस्पृश्यता  के  साथ  कुछ  चीजें
 जुड़ी  हुई  हैं।  एन  तो  छूता,  साथ  बैठना,  साथ
 खाना,  शिक्षा  का  दर्जा,  नौकरियों  में  हिस्सा,
 मानव  दर्जा  ,  लौधान  यह  कैग  बह  सबते  हैं
 वि  भ्स्पृश्यत।  खत्म  होने  के  कालरा  प्रनूयूचित
 जातियों  का  नाम  निकाला  जा

 भ्रध्यक्ष  महोदय  अरब  यह  फैसला  यहां
 नहीं  हो  सकता  t

 द  विनय  लिमये  : गलत  जवाब  प्रा
 रहाहै

 ott  किशोर  कट मां थक  :  क़तरात  वहां है
 वहां  नहीं  है  हस  का  हिसाब  लगाना  सरकार
 के  लिए  बहुत  ही  मुश्किल है  tir  पहले  सवालों
 के  जबाब  में  देखा  गया  है  |  इसलिए दी  ही
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 मुख्य  कसौटी  इसकी  हो  सकती  हैं  ।  एक  शिक्षा
 में  तरक्की  शरीर  दूसरो  है  झ्राथिक  स्थिति  में
 तरक्की  तो  क्‍या  लोकल  कमेटी  की  रिपोर्ट
 कराने  के  पहले  या  अलग  से  सरकार  की तरफ़ से
 कोई  सम्पूर्ण  सर्वे  किया  गया  था  इन  जातियों
 के  लिए  कि  इनकी  शिक्षा  में  कितनी  तरक्की
 हुई  है  कौर  नौकरियों  में  कितनी  तरबकी
 हुई  है  ?  कोई  सर्वेक्षण  हुआ  था  या  नहीं
 हुआ  था  क्‍योंकि  नहीं  हुमा था.  तो  यह  सब
 बेमतलब  है  ।

 Shrimati  Chandrasekhar;  The  Lokur
 Committee  did  not  have  that  much  of
 time  to  go  into  all  these  details.  But
 the  Annua]  Report  of  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes,  which  is  discussed  in
 this  august  House  every  year,  gives
 full  details.

 sh  मध्‌  लिसये  :  वहां  होता  है  ?  पिछड़ा
 वर्ग  आयोग  की  रिपोर्ट  पर  पाठ  सल  के
 बाद  विचार  हुआ  ।

 Shrimati  Chandrasekhar:  We  are
 sure  to  have  the  report  for  1963-64,
 discussed  shortly  here,  when  all  these
 points  can  be  raised  and  then  we
 shall  give  an  answer.

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  the  hon.  Minister  had  called  two
 mectings  of  the  Scheduled  Caste
 Members  of  Parliament  and_  those
 were  postponed?  May  I  know  whe-
 ther  it  will  be  more  convenient  for
 the  hon.  Deputy  Minister  to  call  the
 Members  from  the  different  States
 and  take  their  opinion?

 Shrimati  Chandrasekhar:  That  is
 true;  the  meetings  to  take  a  decision
 on  the  revision  of  the  lists  were  called
 on  the  907  and  l0th  December,  965
 and  they  ended  inconclusively,  and
 further  meetings  were  to  be  held.
 The  suggestion  made  by  the  hon.
 Member  to  have  State-wise  meetings
 is  also  helpful  because  the  lists  are
 State-wise  and  not  on  an  all-India
 basis  and  we  are  going  to  hold  atate-
 wise  meetings.
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 st  to  fro  पाटिल  :  कछ  जातियों
 को  सूची  से  निकालने  की  बात  चल  रही  है
 लेकिन  मेरा  एक  बुनियादी  सवाल  है  जो  कि
 एरिया  रिस्ट्रक्शन के  बारे  में  है।  जो  ट्राइन्ज
 शिड्यूल्ड  हैं  वे  शिड्यूल्ड  एरियाज़  से  बाहर
 रहने  के  कारण  डीशिड्यूल्ड  हो  जाते  हैं
 कौर  बैकवर्ड  क्लासिक  में  माने  जाते  हैं।
 मैं  यह  जानना  चाहता  हूं  मिल  क्या  इस  कमेटी
 को  इस  बात  पर  भी  विचार  बनने  के  लिए
 कहा  गया  था;  यदि  हां  तो  कमेटी  मे  इस  बारे
 में  क्या  सुझाव  दिया  है  ।  क्‍या  यह  भी  सही
 है  वही  सब  स्टेट्स  ने  एक  ही  राय  दी  है  कि
 एरिया  रेस् ट्रिक शन  को  हटा  देना  चाहिये,
 क्योंकि  उस  के  कारण  शभ्रादिवासियों  के  साथ
 बहुत  बड़ा  प्र न्याय  होता  है  शौर  सको
 बैकवर्ड  क्लासिक  माना  जाता  है?  मैं
 सरकार  से  यह  पूछना  चाहता  हूं  वही  क्‍या  वह
 एरिया  'रेस्ट्रिकशन  को  जल्दी  से  जल्दी
 हटाने  की  कोशिश  करेगी।

 Shrimati  Chandrasekhar:  We  are
 also  very  much  concerned  over  the
 fact  that  this  is  being  postponed.  Even
 at  the  inconclusive  meetings  held  on
 the  9th  and  l0th  December,  a  decision
 was  reached  or  rather  there  was
 some  agreement  on  this  point  in  re
 gard  to  the  removal  of  the  area  res-
 triction,  both  at  the  meeting  of  the
 Members  of  Parliament  and  also  at
 the  meeting  of  the  Ministers  of  States.

 श्री  मौर्य  :  शिड्यूल  काइट्स  और  शिव-
 यूड  द्राइब्ज  आजीवन  विषमता  के  शिकार
 थे,  सरकारी  नौवारिदों  में  उनको  अपनी
 आबादी  के  लिहाज  से  ठीक  रिप्रेज्ेन्टेशन  नहीं
 मिलता  था  इस  बात  को  सामने  रखते  हुए
 सत्ताधारी  दल  ने  इसी  सदन  में  संविधान  में
 संशोधन  किया  और  दस  साल  के  लिए  उनकी
 सुविधायें  वड़ा  दी  गई  जब  इस  तरह  की
 व्यवस्था  थो  और  जैसा  ति  नेत्रों  महोदय  ने
 उत्तर  देते  हुए  वहा  है  राज  भी  छुप्माछृत  होती
 है  कौर  इस  के  प्रलावा  देश  में  कोई  भी  ऐसी
 मिनिस्ट्री  नहीं  है  जिस  में  शिड्यूल्ड  बायट्स
 पौर  शिरयूल्ड  ट्राइबल  की  परसेंटेज  पूरी  हो  गईं
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 हो  जब  ये  सब  तथ्य  सरकार  के  सामने  थे  तो  फिर
 कया  ग्रा वश्य कता  थी  इस  लोअर  कमेटी  को
 एपायंट  करने  को  ?  कया  सरकार  के  पास
 इस  बारे  में  कोई  सूचना  माईथो  ?  भगर  कोई
 सूचना  नहीं  शाई  थी  तो  इस  कमेटी  को  एपा-
 यंत्र  करने  की  क्या  आवश्यकता  थी?  इस
 कमेटी  की  रिपोर्ट  का  प्रयत्न  करने  से  पता
 चलता  है  कि  इस  कमेटी  ने  उन  जातियों  को
 अछूत  सूची  से--शिड्यूल  काइट्स  से--
 निकालने की  बात  बही  है  जो  कि  बहुसंख्यक
 हैं

 भ्रष् यक्ष  महोदय  :  मैं  इजाज़त  देता  हूं
 सप्लीमेंटरी  पूछने  की  लेकिन  तक़रीर  शुरु  हो
 जाती  है  ।

 श्री  सौर्य  :  भ्रनावश्यतः  प्रश्न  पूछने  या
 शोरो-गुल  करने  की  मेरी  आदत  नहीं  है  t

 अध्यक्ष  महोदय  :  में  शोरो-गल  की
 शिकायत  नहीं  कर  रहा  हूं।  माननीय  सदस्य
 सवाल  पूछें  ।

 भी  मौर्य  :  एक  बहुत  बड़ी  साजिश  की
 गई  है  ।  होकर  कमेटी  ने  जो  सिफ़ारिशें
 भेजी  हैं,  उन  के  भ्रनुसार  विभिन्न  प्रान्तों  में
 जिन  अठ  कौमों  को  शिडयूल्ड  काइट्स
 की  लिस्ट  से  निकालने  की  बात  कही  गई  है
 जैस  पश्चिमी  बंगाल  में  नमोकार,  यू०पी०  में
 चमार,  क्रिस,  जाटव  ग्रोवर  धोबी,  महाराष्ट्र
 में  महार,  ये  वही  कौमें  हैं  जो  सत्ताधारी दल
 का  विरोध  करती  हैं।  मैं  यह  जानना  चाहता
 हूं  कि  क्‍या  यह  सियासी  साजिश  नहीं  है
 झगर  है,  तो  क्‍या  लो कुर  वर्म टी  को  एकाउंट
 करते  वाले  लोगों  के  खिलाफ़  वायंयाही  की
 जायेगी  ।

 Mr.  Speaker:  He  wants  to  know
 whether  it  is  a  political  conspiracy  to
 deschedule  some  of  the  Tribes.

 Shrimati  Chandrasekhar,  If  there
 had  been  any  such  thing  the  decision
 on  the  Lokur  Committee's  report
 would  have  been  taken  at  the  Cabi-
 net  level,  but  the  fact  that  it  has
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 come  before  Members  of  Parliament
 belonging  to  these  Castes  and  Tribes
 is  clear  enough  proof  to  show  that
 there  is  no  ground  for  any  such  fear
 which  may  be  entertained  by  hon.
 Members.

 Shri  Maurya:  Is  it  not  a  fact  that
 the  majority  communities  out  of  the
 Scheduled  Castes  are  being  scheduled
 by  this  Report?

 Mr.  Speaker:  It  has  been  answered.

 Shri  Maurya:  It  has  not  been
 answered.  My  question  is:  is  it  not  a
 fact  that  the  majority  communities.
 out  of  these  Scheduled  Castes  are
 being  scheduled  by  this  Report?  Yes
 or  no.

 An  hon.  Member;  This  should  be
 thrashed  out.

 Mr.  Speaker:  They  can  ask  for  @
 discussion.

 Shri  Maurya:
 been  replied  tv.

 My  question  has  not

 Mr.  Speaker:
 ed.

 It  has  been  answer-

 Shri  Maurya:  No.  My  humble
 submission  is:  either  you  do  not  allow
 a  question  or  when  it  is  put,  ask  the
 Minister  to  answer  ate

 Mr.  Speaker:  I  have  taken  about
 7  minutes.  I  have  heard  you  com-
 pletely.

 Shri  Maurya:  My  question  is  not
 being  replied  to.  When  the  question
 is  allowed,  it  should  be  replied  to
 sensibly.  The  question  is  not  being
 disallowed.

 Mr.  Speaker:  Order,  order.  He
 has  repeated  his  question  twice.  I
 will  ask  him  to  resume  his  seat.  I
 have  heard  him  with  patience  and  I
 brave  got  the  answer.  But  again  he
 continues  to  ask  the  same  thing.

 Shri  Maarya:
 answer.

 I  have  not  got  the
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 Mr.  Speaker:  It  has  been  answered.
 Shri  Maurya:  What  is  the  answer?
 Mr.  Speaker:  There  is  no  such

 Political  conspiracy.
 Shri  Maurya:  That  is  not  my  ques- tion.  My  question  is:  Is  it  not  a  fact that  the  majority  community  out  of the  Schedultd  Castes  which  are  much more  politically  powerfull  are  being scheduled  according  to  this  Report?
 Shri  S.  M.  Banerjee:  Let  the  castes be  mentioned.  Is  it  a  fact  that  the

 Majority  communities  are  being scheduled?  Let  her  give  the  names of  the  castes.
 Mr.  Speaker:

 names,
 Shrimati  Chandrasekhar:  The  crite- rion  for  scheduling/de-scheduling  is the  practice  of  untouchability,

 tag  लिमये  :  ठीक  है.  लेकिन  क्‍या
 छुभावू  की  कोई  व्याया  है  ?  व्याख्या
 बताइये  ?

 Shrimati  Chandrasekhar;  We  are
 going  to  hold  a  meeting  of  the  MPs who  belong  to  these  Scheduled  Castes and  Tribes.

 I  cannot  get  all  the

 We  will  take  into
 views  in  the  matter.

 Shri  Maurya;  If  you  do  not  allow the  question  to  be  answered,  I  will

 account  their

 de  compelled  to  walk  out  of  the
 House.  I  want  yes  or  no  to  my question.

 Mr.  Speaker:  Order,  order.
 भरी  मधु  लिये  :  सदन  के  नेता  क्या  कर

 रहे  हें?
 Conference  on  Research  and  Industry

 +
 xi2.  Shri  P.  R.  Chakraverti;

 Shri  K.  N.  Tiwary:
 Dr.  L,  M.  Singhvi:

 Wil)  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  the  Working  Groupe  of
 ,the  Conference  on  Research  and
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 Industry  have  suggested  steps  to  over-
 come  gaps  in  regard  to  the  highly
 specialised  equipments,  so  as  to  make
 India  self-sufficient;

 (b)  how  far  greater  encouragement has  been  given  to  the  manufacturing
 groups  using  indigenous  know-how
 and  elimination  of  services  like  pro-
 ject  engineering,  equipment  designing and  feasibility  studies  from  foreign collaboration  arrangements;  and

 (c)  whether  the  recommendations
 of  the  Working  Groups  have  been
 considered  and  whether  a  list  of  the
 Projects  has  been  prepared  to  pro-
 mote  drive  for  self-reliance?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c),  A  statement
 is  laid  on  the  Table  of  the  House:

 Statement

 (a)  and  (c).  The  Working  Groups
 have  recommended  the  setting  up  of
 technical  committees  as  part  of  the
 Development  Councils  set  up  by  these
 Ministry  of  Industry  for  the  different
 industries.  These  technical  commit-
 tees  should  be  set  up  in  consultation
 with  the  Council  of  Scientific  and
 Industrial  Research  and_  should  in-
 clude  representatives  of  Scientific  and
 Technological  Institutions.  The  nomi-
 nee  of  the  C.S.I.R.  would  be  the  Con-
 vener  of  each  technical  committee.
 In  regard  to  industties,  not  covered
 by  development  councils,  separate
 technical  committees  should  be  set  up
 by  the  C.S..R.  in  consultation  with
 the  Ministry  of  Industry.  The  funt-
 tlons  of  these  technical  committees
 will  include  measures  for  expeditious
 development  of  Indian  know-how  and
 product  development.

 These  recommendations  are  being
 examined  by  the  Director  General  of
 Scientific  and  Industrial  Research
 who  is  taking  steps  to  draw  up  a
 list  of  projects  to  be  taken  up  as
 national  projects  for  promoting  self-
 reliance.
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 (b)  In  considering  applications  for
 industrial  Jicences,  Government  _al-
 ways  give  preference  to  those  schemes
 which  do  not  envisage  any  foreign
 exchange  liability  for  purchase  of
 know-how  or  for  payment  for  engi-
 neering  services.  Proposals  for
 foreign  collaboration  are  generally
 not  approved  if  the  technology  in-
 volved  is  available  indigenously.
 While  approving  foreign  collabora-
 tion  in  unavoidable  cases,  care  is
 taken  to  see  that  services  like  pro-
 ject  engineering,  equipment  designing
 and  feasibility  studies  do  not  nor-
 mally  form  part  of  the  collaboration
 agreement.

 Shri  हू,  N,  Tiwary:  In  the  state-
 ment,  we  find:

 “These  technical  committees
 should  be  set  up  in  consultation
 with  the  Council  of  Scientific  and
 Industrial  Research  and  should
 include  representatives  of  Scien-
 tifie  and  Technological  Institu-
 tions......  In  regard  to  industries
 not  covered  by  development
 councils,  separate  technical  com-
 mittees  should  be  set  up  by  the
 CSIR  in  consultation  with  the
 Ministry  of  Industry”.
 Have  the  committees  been  set  up,

 and  if  so,  who  are  the  personne]  com-
 prising  them,  and  by  what  time  are
 the  reports  expected?

 Shri  D.  Sanjivayya:  In  this  con-
 ference,  AS  working  groups  were  set
 up  and  they  have  made  certain  re-
 commendations.  These  recommenda-
 tions  were  again  considered  in  a  meet-
 ing  of  the  conveners  and  chairmen,
 Ultimately,  they  have  decided  that
 by  8th  March  they  should  indicate
 the  names  of  industries  which
 could  be  given  priority,  which  could
 be  treateq  as  national  projects.  That
 means,  we  will  execute  and  imple-
 ment  them  with  local  know-how  and
 indigenous  raw  materials.

 Shri  KN.  Tiwary:  Again  it  is
 stated:

 “While  approving  foreign  col-
 taboration  in  unavoidable  cases,
 2530(  Ai)  LS—2_
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 care  is  taken  to  see  that  services
 like  project  engineering,  equip- ment  designing  and  feasibility  stu-

 dies  do  not  normally  form  part  ७१
 the  collaboration  agreement”.

 What  is  the  quantum  of  the  foreign
 exchange  assistance  required  to
 achieve  self-sufficiency  in  highly
 specialised  equipment  during  the
 coming  years?

 Shri  0.  Sanjivayya:  It  is  very  dif-
 cult  to  give  any  exact  figure  of  the
 foreign  exchange  that  is  required.

 Dr.  L,  M.  Singhvi:  May  I  know
 whether  the  Government  would  out-
 line  before  this  House  the  programme
 of  substituting  imports  both  of  hu-
 man  skills  and  of  raw  materials  by
 indigenous  skills  and  raw  materials?
 What  is  the  whole  programme,  what
 is  the  outlay  for  the  programme  and
 in  what  period  of  time  is  it  proposed
 to  accomplish  this  programme?

 Shri  D.  Sanjivayya:  As  I  said
 earlier,  several  committees  have  been
 constituted,  and  it  would  be  too  pre-
 mature  to  give  or  fix  any  particular
 target  date  before  which  we  will  be
 able  to  achieve  self-sufficiency  67
 self-reliance,  but  after  the  reports
 are  received,  probably  by  about  the
 8th  March  when  these  committees
 will  be  able  ४०  indicate  the
 Position,  we  will  be  in  a  position  ta
 say.

 Shri  Shamlal  Saraf:  May  I  know
 whether  this  conference  has  taken  note
 of  the  gap  between  research  and  its
 application  in  the  flelds  and  factories,
 and  if  so  what  are  the  recommen-
 dations  in  this  behalf?

 Shri  D,  Sanjivayya:  Yes,  Sir.  In
 fact,  as  I  said,  it  is  with  a  view  to
 find  out  the  defictency  that  these  com-
 mittees  or  groups  have  been  consti-
 tuted.  Let  us  wait  for  the  reports.
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 भिखारियों  को  रोजगार
 +

 213.  श्री  हुकम  चन्द  कछवाय  :
 थ्री  बड़े  :
 डा०  लक्ष्मीमलल  सिंघवी  :
 क्री  यदा पाल  सिह  :
 शी  विश्वनाथ  पाण्डेय  :
 शी  बागड़ी  :
 कभी  रामसेवक  यादव  :

 क्या  सामाजिक  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  वि  :

 (क)  सारे  देश  में  कूल  कितने  भिखारी

 (ख)  कया  भिक्षावृत्ति  को  कानूनी  तौर
 पर  अपराध  घोषित  करने  के  लिए  सारे  देश
 में  एक  समान  कानून  बनाने  का  सरकार  का
 विचार  है;

 (ग)  क्या  भिक्षावत्ति  को  समाप्त  करने
 तथा  भिखारियों  को  रोजगार  दिलाने  के  लि

 सरकार  कछ  योजनायें  बना  रही  है;
 और

 (घ)  यदि  हां  तो  उनका  स्वरूप  क्‍या
 है?

 The  Deputy  Minister  in  the  Depart-
 ment  ef  Social  Welfare  (Shrimati
 @hendvasekhar):  (a)  Precise  infor-
 waation  is  not  available  as  no  survey
 im  the  matter  has  been  conducted  so
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 consultation  with  the  Planning  Com-
 mission  and  the  State  Govtrnments

 ott  हुकम  चन्द  'काय्रराय :  माननीय
 मंत्री  ने  अपने  उत्तर  में  बतलाया  है  कि  प्रभी
 जानकारी  इकट्ठी  नहीं  की  गई  है,  आंकड़े
 नहीं  पाये  हैं  ।  हम  ने  यह  प्रश्न  कुछ  दिन
 पहले  दिया  था,  क्या  कारण  था  कि  पूरी
 जनकारी  प्रभी  तक  नहीं  मंगवा  पाये,  ?

 Shrimati  Chandrasekhar:  A  national
 survey  of  beggars  is  not  an  easy
 thing  A  lot  of  money  will  have  to
 be  spent.

 श्री  हक  चर:  RT:  बाज़ारों  में
 दौर  प्लैटफॉर्मों  पर  बहुत  स  भिखारी  झूठा
 उठा  कर  खाते  हैं  ।  कया  सरकार  ने  उनके
 लिये  कोई  विशेष  कदम  उठाये  हैं  कि  ऐसी
 घटनायें  न  हों  ?  विदेशी  जब  यहां  यात्रा
 करते  हैं  तो  यह  देखते  हैं  तथा  उससे  भारत
 का  भझच्छा  रूप  ले  कर  नहीं  जाते  हैं  ।

 Shrimati  Chandrasekhar:  There
 are  beggar  homes  in  each  and  every
 State,  and  whenever  beggars  are  seen
 roaming  about  they  are  rounded  up
 and  put  into  these  beggar  homes.  The
 State  Governments  take  both  penal
 and....

 Mr.  Speaker:  He  is  now  talking
 particularly  about  railway  platforms
 and  public  places  where  foreigners
 also  come,  and  this  creates  qa  very  bad

 far.
 (b)  to  (d).  The  subject  falls  pri-

 marily  within  the  sphere  of  the
 @tates.  Some  Statés  have  passed  anti-
 heggary  legislation.  Some  of  these
 @tates  have  what  are  variously  called
 Beggar  homes,  poor  houses  or  work
 eentres.  The  Planning  Commission
 set  up  a  group  to  examine  the  matter.
 As  a  result,  a  provisional  scheme  to
 fry  out  a  pilot  project  in  about  40
 eentres  which  have  tourist  attraction
 @  are  places  of  pilgrimage  has  been
 @rawn  up  for  the  4th  Plan.  The  mat-
 tar  is  being  further  examined  in

 impre:  Is  anything  being  done
 about  that?

 श्री  हुकम  चन्द  बद्धगग :.  फोटो  मे
 लेते  हैं
 Shrimati  Chandrasekhar;  As  |  said,

 the  question  of  these  people  being
 given  work  will  be  taken  up  in  the
 Fourth  Plen.

 Shri  Bade:  In  this  socialist  pattern
 of  society  about  which  our  Govern-
 ment  speaks  so  much,  is  the  Govern-
 ment  aware  that  they  have  not  made
 any  definition  of  beggar?  There  are
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 two  sorts  of  beggars,  political  beggars
 and  street  beggars.  Even  in  Delhi
 they  have  not  made  any  survey  of
 political  beggars  and  strcet  beggars.

 Mr.  Speaker:  about
 Delhi  beggars?

 Any  survey

 Shrimati  Chandrasekhar:  There  was
 a  survey  made  in  4955  of  Delhi  beg-
 gars.  Then  it  was  said  to  be  about
 3,000  people.  Now  I  think  it  must
 have  increascd  at  least  two  fold.

 भी  बड़े  मुख्य  प्रशन  रह  गया  है  ।
 मैंने  पोलिटिकल  बैनर्स  के  लिये  पूछा  है  t

 Mr.  Speaker:  What  answer  can  |
 get  about  political  beggars?

 Sbri  Hem  Barua:  May  we  have  a
 definition  from  you  of  political  beg-
 gars?

 Mr.  Speaker;  Ail  of  us  are  included
 in  tirat  list!

 Dr.  L.  M.  Singhvi:  Is  the  govern-
 ment  aware  of  the  widespread  feel-
 ing  that  the  present  proportions  of
 the  beggary  problem  in  the  country
 are  a  consequence  of  the  studied  in-
 attention  and  the  utter,  calculated,
 heartless  neglect  on  the  part  of  the
 government  to  solve  this  problem  and
 if  so  why  has  the  government  not  im-
 plemented  the  recommendations  spe-
 cifically  made  by  the  study  group  of
 the  Planning  Commission,  particular-
 ly  in  respect  of  occupational  train-
 ing  and  a  common  law  for  the  country
 to  eradicate  beggary?

 Shrimati  Chandrasekhar:  The  Plan-
 ning  commission  appointed  a  com-
 mittee  to  go  into  this  question  of
 beggary  and  vagrancy  and  also  juve-
 nile  delinquency  and  the  report  was

 ibmitted  to  the  Planni
 sion,  The  government  have  formula-
 ted  certain  schemes  in  consultation
 with  the  planning  commission  and  the
 state  government,  and  something  wil)
 be  done  in  the  Fourth  Plan.
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 भी  यदा पाल  सिंह  :  यह  बात  कैसे  समझ
 में  प्रा  सकती  है  कि  सरकार  इस  भिक्षावृत्ति
 का  उन्मूलन  कर  के  उन  लोगों  को  रोज़गार
 देगी,  जब  कि  20-22  लाख  पापुलेशन  का
 मुल्क  हेमा  है  कौर  वह  हिन्दुस्तान  &
 लिये  भीख  में  मक्खन  प्रौढ़  ट्रक  भेज  रहा  है,
 जब  ह)  हालैण्ड  की  गलियों  में  घन्टी  बजाकर
 हिन्दुस्तान  के  बच्चों  के  लिये  भीख  मांगी
 जा  रही  है  1  तो  सरकार  किस  तरह  से  इन
 शिक्षकों  को  रोज़गार  देगी  1

 श्री  बागड़ी  t

 श्री  बागड़ी  :  भीख  का  सवाल  गरीबी
 से  ज्यादा  जरूरी  है  कौर  खानाबदोशी  कौर
 भिखमंगी  एक  ही  जमायत  के  दो  नाम  हैं  ।
 कया  मंत्री  महोदय  अपनी  इस  नाप्रहलियव
 को  मानते  हुए  कि  सरकार  हिन्दुस्तान  में जो
 भिखमंगी  की  लानत  हे,  उसके  कभी  तक
 आंकड़े  भी  इकट्ठे  नहीं  कर  पाई  है।  लेकिन
 फिर  भी  जो  झ्रापके  तीर्थ-स्थान,  आपके  रेलवे
 स्टेशन  और  बड़े  शहरों  के  बाज़ारों  में  भिखमंगी
 की  जो  लानत  है,  इसको  मिटाने  के  लिये
 बुनियादी  तीर  पर  उनके  भलवाद-धर  कौर
 उनके  रोज़ा  र  का  कोई  प्रबन्ध  करने  का
 विचार  है  और  अगर  है  तो  कब  तक  कर
 सकेगी  |  |

 Sbrimati  Chandrasekhar:
 long  question.

 भ्रध्यक्ष  महोदय  :

 It  is  8

 Mr.  Speaker:  I  also  cannot  hep
 her  in  this  respect.  Is  there  any
 scheme  before  the  government  to  re-
 habilitate  or  to  re-employ  those
 beggars  that  are  now  in  the  country?

 Shrimati  Chandrasekhar:  These
 ate  a  number  of  beggar  homes  and
 work  centreg  in  almost  al]  the  States.
 In  the  Fourth  plan  we  are  going  te
 have  a  number  of  such  work  centres.
 We  spent  Rs.  56  lakhs  in  the  Third
 plan;  in  the  Fourth,  we  are  allotting
 Re.  3  crores.

 श्री  बागड़ी  :  प्रत्यक्ष  महोदय,  ;  मही
 महोदय  ने  जबाब  तो  दिया  ही  नहीं  1
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 Shri  Nath  Pai:  The  hon.  Minister  in

 her  first  reply  said  that  no  accurate
 statistics  and  data  are  available.  How
 does  one  reach  the  status  of  beggar?
 Has  any  definition  been  made?  Is  it
 the  quantum  of  the  income  or  the
 factum  of  begging?  As  for  the
 quantum  of  income,  according  to  the
 latest  survey  by  Dr.  Lokanathan,  in
 the  rural  areas  the  daily  earnings  of

 an  Indian  rural  worker  is  3.5  naye
 paise  while  some  beggars  earn  more
 than  this.  Will  it  now,  therefore,  be
 right  to  say  that  perhaps  q  majority
 of  the  countrymen  in  this  country
 are  beggars?

 Mr.  Speaker:  Mr.  Banerjee.
 Shri  Nath  Pal:  I  want  a  reply  to

 my  question.
 Shri  Hari  Vishnu  Kamath:  What  is

 the  criterion—he  has  asked?
 Mr.  Speaker:  The

 say  that.
 dictionary  can

 Shri  Nath  Pai:
 Sir....

 You  are  learned,

 Mr.  Speaker:  Every  man  has_  his
 own  deficiencies.

 Shri  Nath  Pai:  I  want  a_  reply.
 There  must  be  some  criterion  about
 who  is  a  beggar.  What  makes  a  man
 a  beggar?  Is  it  the  fact  that  he
 begs  or  is  it  the  quantum  of  daily
 income?

 Shrimati  Chandrasekhar:  We  have
 two  methods  of  dealing  with  beggars:
 those  who  are  need-based  and  _  those
 who  need  correction.  I  think  who-
 ever  begs—(Interruption).

 Mr.  Speaker:  A  beggar  is  one  who
 goes  about  and  asks  for  money  for
 his  consumption,  or  a  beggar  is  one
 who  has  the  lowest  income  and  who
 cannot  sustain  himself.  What  is  the
 criterion?

 Sbri  Hari  Vishna  Kamath:
 atick,  eriterion,  standard?

 Yard-
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 Shrimati  Chandrasekhar:  It  is  the

 first  one:  those  who  ask  for  alms.
 Several  hon.  Members  rose—
 Mr.  Speaker:  What  should  I  do?

 Shri  Tyagi:
 श्री  त्यागी  :  मैं  पूछना  चाहता  हूं  कि

 हमारे  प्रदेश  में  बनारस  जो  कि  एक  तीर्थ॑स्थान
 हूँ  वहां  भी  बँगरी  का  कोई  सर्वेक्षण  किया  गया
 है  जोकि  एक  तरफ  तो  बैगरी  का  कम  करते
 हैं,  भीख  मांगने  का  काम  करते  हैं  भौर  दुसरी
 तरफ  उनके  पास  बैठना  भी  खतरनाक  है
 क्योंकि  वे  जेब  काट  लेते  हैं  ?

 Shri  Raghunath  Singh‘  It  is  most
 highly  objectionable.

 Shri  8.  M.  Banerpee:  I  would  like
 to  know  whether  it  is  a  fact  that
 beggars  in  our  country  have  recently
 been  encouraged  for  further  begging
 because  of  Shri  Subramaniam’s  ap-
 proach  to  al]  countries  for  aid.  I
 want  to  know  whether  they  have
 given  encouragement  or  not.—It
 should  be  answered,  Sir.

 Mr.  Speaker:  How  can  this  be  ans-
 wered?

 Shri  S.  M.  Banerjee:  They  are  no
 doubt  being  encouraged.

 Mr.  Speaker:  He  can  argue  it  and
 say.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Ring  Railway  for  Dethi
 °24.  Shri  Yashpal  Singh:

 Shri  Balmiki:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohis:
 Shri  0.  0.  Puri:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  progress  so  far  made  in  the
 construction  of  Ring  Railway  around
 Delhi;

 (b)  whether  the  work  is  much  be-
 hind  the  schedule;  and

 (c)  the  steps  taken  by  Government
 to  complete  the  project  in  time?
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 The  Deputy  Minister  in  the  Ministry of  Railways  (Shri  Sham  Nath):  (a)

 sanctioned  project  is  calleqd  ‘Delhi
 Avoiding  Lines  and  Connected  Traffic
 Facilities’.  This  project  is  under-
 taken  mainly  to  enable  goods  trains
 to  bye-pass  the  congested  yards  of
 Delhi  and  New  Delhi;  but  when  com-
 pleted,  it  will  also  incidentally  help
 Movement  of  suburban  passenger
 trains  over  its  different  links,  Earth-
 work  and  bridge  works  on  the  diffe-
 rent  alignments  are  in  progress.  The
 overall  physical  progress  is  about  46
 per  cent.

 (b)  and  (०),  This  project  has  suf-
 fered  a  slight  set  back  owing  to  lapses
 on  the  part  of  a  contractor  whose
 contract  had  to  be  terminated.  How-
 ever,  the  work  is  expected  to  be  com-
 pleted  by  December,  967  through
 fresh  contractors.

 Indigenous  Production
 "2i5.  Shrt  Bagri:

 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:
 Shri  Baimiki:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  P.  C.  Borocah:
 Shri  Warior:
 Shri  Vasufevan  Nair:
 Shri  Prabhat  Kar.
 Shri  Indrajit  Gupta:
 Shri  Daji:
 Shri  Shree  Narayan  Das:
 Shri  Harish  Chandra  Mather:
 Shri  Vishram  Prasad:
 Shri  Linga  Reddy:
 Shri  Madhu  Limaye:
 Shri  Bibbuti  Mishra:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 restrict  too  much  dependence  on
 foreign  technicians  and  utilize  the

 talent  of  Indian  engineers  and  techni-
 cians  in  the  industrial  development  of
 the  country;

 (b)  whether  Government  also  pro-
 Pose  to  restrict  the  import  of  raw
 materials  and  to  evolve  substitutes  for
 imported  raw  materials  and  indigen- ous  production  of  machinery  compo- nents  to  save  foreign  exchange;  and

 (c)  if  so,  the  details  of  the  pro-
 posals?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c).  Government
 are  anxious  to  make  industries  more
 self-reliant  and  jess  dependent  on
 foreign  collaboration  and  on  impor-
 teq  raw  materials.  Government  are
 also  anxious  that  the  maximum  possi-
 ble  facilities  should  be  provided  for
 the  training  and  employment  of
 Indian  technicians  in  industrial  un-
 dertakings.  The  following  are  among
 the  main  steps  which  have  been
 taken  with  these  ends  in  view:—

 (i)  Every  effort  is  made  to  uti-
 lize  indigenous  ‘know-how’
 and  processes  to  the  fullest
 extent  practicable,  A  prupo-
 sal  for  foreign  technical  col-
 laboration  is  generally  not
 approved  if  the  technology
 involved  is  indigenously
 available.  With  this  object
 in  view,  a  representative  of
 the  Council  of  Scientific  and
 Industrial  Research  is  asso-
 ciated  as  a  member  of  the
 Inter-Ministerial  C  ittee
 which  makes  recommenda-
 tions  regarding  the  accepta-
 bility  or  otherwise  of  foreign
 collaborations.  Arrangements
 have  also  been  made  for  «lose
 and  continuous  liaison  between
 the  Council  of  Scientific  and
 Industrial  Research  and  the
 Directorate  General  of  Tech-
 nica}  Development.  Officers
 of  the  Dirertorate  General  of
 Technical  Devel  t  are
 thus  generally  in  the  know  0९
 the  results  of  any  rescarei:
 or  the  working  of  pilot  plan  :
 that  may  have  been  set  up  Lb
 the  various  Nationa]  Labora
 tories  etc.
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 (ii)  Extension  of  the  period  of  the
 foreign  collaboration  agree-
 ment  is  generally  discourag-
 ed.

 (iil)  While  Government  permit
 the  employment  of  foreign
 technicians  in  India  in  cases
 where  this  is  essential,  stress
 is  always  made  on  the  train-
 ing  of  Indian  technicians  so
 that  may  take  over  from  the
 foreign  technicians  as  carly  as
 possible.

 (iv)  Encouragement  is  being  given
 to  the  estublishmest  of  Indian
 Consultancy  Organisation  so
 as  to  minimise  the  need  for
 utilising  the  services  of
 foreign  consultants.

 Stress  is  laid  on  the  maximum
 utilisation  of  indigenous  raw
 materials  and  components,

 (vi)  With  a  view  to  reducing  our
 dependence  on  imported  raw
 materials,  efforts  are  being
 made  to  find  and  promote  the
 use  of  indigenous  substi-

 tutes,
 Muir  Mills,  Kanpur

 *2i6.  Shri  Warior:
 Shri  Indrajit  Gupta;
 Shri  Vasudevan  Nair:
 Shri  Prabhat  Kar:
 Dr.  L.  M.  Singhvi:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavatya:
 Shri  Bade:
 Shri  Yashpal  Singh:
 Shri  Bibhuti  Mishra:
 Shri  SBasumatari:

 (v

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  steps  taken  by  Governmen.
 for  the  early  reovening  and  running
 of  Muir  Mills,  Kanpur;  and

 (७)  when  the  Mills  are  likely  to
 start  working?

 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b),  An  Authorised  Controller
 has  been  appointed  for  Muir  Mill,  on
 22nd  December,  1965.  It  is  hoped
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 that  the  mill  will  start  working  by
 the  middle  of  March,  1966,

 Manufacture  of  Small  Car
 9217,  Shri  Linga  Reddy:

 Dr.  L.  M.  Singhvi:
 Shri  Rameshwar  Tantia;
 Shri  Himatsingka;
 Shri  Narayan  Reddy:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia;
 Shri  Kishen  Pattnayak:
 Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Yashpal  Singh:
 Shri  S.  M.  Banerjee:
 Shri  D.  N.  Tiwary;
 Shri  Kajrolkar;
 Shri  Hari  Vishnu  Kamath:
 Shrimati  Maimoona  Sultan:
 Shri  A.  N.  Vidyalankar:
 Shri  Vishwa  Nath  Pandey:
 Shri  Maheswar  Naik: Shri  Balakrishnan;
 Shri  Daljit  Singh;
 Shri  R.  5.  Pandey:
 Shri  Ravindra  Varma:
 Shri  Rajeshwar  Patel:
 Shri  R.  Barua:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Basumatari:
 Shri  S.  दि  Ramaswamy:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  latest  stage  of  the  small  car
 venture  in  collaboration  with  (i)
 French  and  (ii)  Japanese  firms;

 (b)  whether  the  Mysore  Chief
 Minister  also  had  a  discussion  with
 the  Central  Government  in  this  con-
 nection;  and

 (c)  if  so,  the  outcome  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanfivaya):  (a)  to  (cy,  The  question
 of  establishment  of  the  Small  Car
 Project  is  stil]  under  consideration.
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 M(|s.  Renault  of  France  have  furnish-
 ed  a  report  which  is  under  examina-
 tion.  The  Japanese  Company  which
 had  shown  interest  in  the  project  has
 not  yet  forwarded  detailed  proposals.
 The  Mysore  Chief  Minister  has  sug-
 gested  that  the  prototype  of  &  car  de-
 veloped  by  the  Hindustan  Aeronau-
 tics  Ltd,  may  be  taken  up  for  com-
 mercial  manufacture.  The  Government
 of  Mysore  have  been  requested  to  fur-
 nish  full  particulars  of  the  scheme.
 These  are  awaited.
 Manning  of  Railway  Level  Crossings

 218,  Shri  Hem  Raj:
 Shri  Daljit  Singh;
 Shri  Bibhuti  Mishra;
 Shri  K.  N.  Tiwary:
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  0.  Samanta:
 Shri  Vishwa  Nath  Pandey:
 Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  has  taken  any  decision  to  man
 the  1,200  railway  level  crossings  in
 the  country;  and

 (b)  if  so,  the  number  of  such  cross-
 ings  to  be  manned  in  the  different
 Railway  Zones.  Zone-wise,  with  the
 names  of  the  States  in  which  they  are
 situated?

 The  D-puty  Minister  in  the  Ministry
 of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-5594/66}.

 Collaboration  with  Czechoslovakia
 °2i9.  Shri  Bhagwat  Jha  Azad:

 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta;
 Shri  Subodh  Hansda:
 Shrimati  Savitri  Nigam:
 Shri  P.  C.  Borooah
 Shri  Karni  Singh}:
 Shri  Hukam  Chand

 Kachhavalya:

 bry
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 Shri  Bade:
 Shri  Yashpal  Singh:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  Czechoslovakia  has
 agreed  to  collaborate  with  India  im
 the  fleld  of  engineering  and  also  in
 supplying  complete  plants  for  different
 industries;

 (b)  whether  Mr.  E.  Misovsky,
 Czechoslovak  Vice-Minister  for  foreign
 trade  made  a  statement  in  Calcutta  te
 this  effect  in  December  last;  and

 (c)  the  progress  so  far  achieved  in
 this  regard?

 The  Minister  of  Commerce
 Manubha!l  Shah):  (a)  and  (b).
 Sir.

 (c)  Major  projects  set  up  in  colla-
 boration  with  Czechoslovakia  are
 mentioned  below:

 l,  Foundry  Forge  Plant,  Ranchi.
 2.  Heavy  Machine  Tools  Project,

 Ranchi.
 3.  High  Pressure  Boller  Project,

 Tirchirapalli  and  Expansion.
 Equipment

 (Shri
 Yes,

 al  Heavy  Power
 Plant,  Hyderabad.

 5.  6,000  tons  press  and  Furnaces
 for  the  Foundry  Forge  Pro-
 ject,  Ranchi.

 6,  Additional  equipment  for  Heavy
 Power  Equipment  Plant,
 Ramachandrapuram  and  ex-
 pansion.

 7.  Tools,  Jigs  and  fixtures.
 8.  Heavy  Plates  and  Vessels

 works.
 9.  Two  new  machine  tools  Fac-

 tories.
 10.  Foundry  Forge,  Wardha,
 ll.  2  X  0  MW.  Thermal  Power

 Station.
 12,  Factory  for  the  manufacture  of

 tractors.
 13.  Walchand  Nagar  Industries,
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 Wage  Board  for  Railwaymen
 9220,  Shri  Rameshwar  ‘Tantia:

 Shri  Himatsingka:
 Shri  Onkar  Lal  Berwa:
 Shri  Narayan  Reddy;
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  S.  M.  Banerjee:
 Dr.  Ram  Manohar  Lohia;
 Shri  Kishen  Pattnayak:
 Shri  Ram  Sewak  Yadav:
 Shri  Bagri:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  railwaymen  have  re-
 quested  Government  for  the  setting  up
 of  a  wage  board  for  them;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;

 (c)  when  the  wage  board  is  likely
 to  be  set  up;  and

 (d)  if  a  wage  board  is  not  to  be  set
 up  the  reasons  for  the  same?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  Sir.

 (b)  to  (d).  Pay  scales  of  Railway
 employees  are  based  on  recommen-
 dations  of  successive  Pay  Commissions
 which  went  into  the  pay  structure
 and  conditions  of  service  of  Central
 Government  servants  as  a  whole.  The
 Govern  t  do  not  idered  it  ne-
 cessary  to  set  up  a  separate  Wage
 Board  for  Railwaymen.

 ट्रैक्टरों  का  मूल्य

 *22:.  को  gto  Ato  तिवारी  :
 श्री  सरोकार  लाल  बैरवा  :
 श्री  हुकम  चन्द  कछवाय  :
 शी  बे०  तेवर  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राज्य  व्यापार
 निगम  ने  रूस  से  भायातित  टैकरों  की  कीमतें
 बरफी  बढ़ा  दी  हैं;
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 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;  कौर

 (ग)  क्या  मूल्य  में  हुई  इस  वृद्धि  का
 देश  के  खाद्य  उत्पादन  पर  प्रतिकूल  प्रभाव
 नहीं  पड़ेगा  ?

 वाणिज्य  मंत्री  (श्री  सुभाष  शाह)  :
 (क)  जी,  नहीं  ।

 (ख)  तथा  (ग).  प्रश्न  ही  नहीं  उठते  ।

 Use  of  Soft  Coke
 "222,  Shri  S.  C.  Samanta;

 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  0.  Borooah:
 Shri  Lahtan  Chaudhry:
 Shri  P.  R.  Chakraverti:

 Will  the  Minister  of  Mines
 Metals  be  pleased  to  state:

 and

 (a)  whether  the  Energy  Survey
 Committee  and  the  National  Council
 of  Applied  Economic  Research  recom-
 mended  that  soft  coke  is  a  cheap  com-
 mercial  substitute  and  in  view  of
 abundant  reserves  of  these  grades  of
 coal  which  go  in  the  making  of  soft
 coke,  it  would  prove  the  major  source
 for  domestic  energy;

 (b)  if  so,  the  steps  taken  to  popu-
 larise  the  use  of  soft  coke;  and

 (c)  whether  inexpensive  and  regu-
 lar  movement  from  the  concentrated
 sources  of  supply  to  the  consuming
 centres  is  contemplated?

 The  Minister  of  Mines  and  Metals
 (Shri  S,  K.  Dey):  (a)  The  Energy
 Survey  Committee  and  the  National
 Council  of  Applied  Economic  Research
 have  not  stated  in  specific  terms  that
 soft  coke  is  a  cheap  commercial  fuel.
 It  has  been  recommended  that  non-
 commercial]  fuel  may  de  substituted  by
 soft  coke  as  domestic  fuel.

 (b)  Relaxation  of  control  on  the
 distribution  pf  soft  coke,  liberalisa-
 tion  of  licencing  policy  for  opening  of
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 soft  coke  depots,  emphasis  on  coal  bas-
 ed  industries,  advice  to  State  Govern-
 ments  for  uick  growing  plantations
 @nq  popularisation  of  cow-dung  gas
 Plants,  are  some  of  the  measures  al-
 ready  taken  by  the  Government,

 (6)  This  is  being  done  by  moving
 all  the  soft  coke  required  by  consu-
 mers  in  block  rakes  of  box  wagons
 from  concentrated  sources  of  supply
 to  consuming  centres.

 तीसरे  वर्ज  के  यात्रियों  के  लिये  सुविधायें
 $223.  शी  प्रफाशवीर  शास्त्री  :

 श्री  हुकम  चन्द  किताब  :
 श्री  जगदेव  सिंह  सिद्धान्त  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  तीसरे  दर्ज  के  यात्रियों  को
 धिक  सुविधायें  देने  के  सम्बन्ध  में  कुछ
 निर्णय  किये  गये  हैं;

 ख)  क्‍या  यह  सच  है  कि  गाड़ियों  में
 विद्यमान  भीड़  तीसरे  दर्जे  के  यात्रियों  की
 मुख्य  समस्या  है;

 (ग)  यदि  हां,  तो  भीड़  की  समस्या  को
 हल  करने  के  लिये  क्‍या  कार्रवाई  करने  का
 विचार  है;  कौर

 (घ)  भीड़  वाले  मार्गों  पर  विद्यमान
 गाड़ियों  में  प्रतीक  डिब्बे  लगाने  तथा  कौर
 शादियां  चलाने  के  सम्बन्ध  में  कितनी  प्रगति
 हुई  है  ?

 रेलवे  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  पु भग  लिए)  :  (क)  नीति  यह  है  कि
 वित्तीय  साधनों  के  अनुरूप  तीसरे  दर्ज  के
 यात्रियों  को  यथासंभव  प्रतीक  से  भ्र धिक
 सुविधायें  दी  जायें  |

 (ख)  जी  हां,  कुछ  ऐसी  प्रमुख  गाड़ियों
 में  जो  लोकप्रिय  हैं  ।

 (ग)  कौर  (घ).  वर्तमान  गाड़ियों  के
 बालन-श्वैत्र  बढ़ाने  तथा  उनमें  अधिक  डिब्बे

 लगाने  के  प्लाजा  प्रतिरक्षित  गाड़ियां  चालू
 की  जा  रही  हैं  ।  फलस्वरूप  ‘1954-55
 की  तुलना  में  96  4-65,  में  बड़ी  कौर  मीटर
 लाइनों  पर  कोचिंग  वाहन  किलोमीटर  संख्या
 में  क्रमशः  42  प्रौढ़  34  प्रतिशत  बढ़ती
 हुई  है  t

 Foreign  Collaboration
 °224.  Shri  Daji:

 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  semi-
 nar  on  the  problems  of  industries
 held  recently  in  New  Delhi  has  ex-
 pressed  the  opinion  that  industrialists
 in  India  have  gone  in  for  foreign  col-
 laboration  and  these  have  been  sanc-
 tioned  by  Government  even  in  those
 flelds  where  know-how  was  indige-
 nously  available;  and

 (b)  if  so,  whether  any  analysis  of
 the  industrial  licensing  has  been  made
 to  find  out  on  what  lines  the  foreign
 collaboration  was  needlessly  sanction-
 ed?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  The  Hon'ble  mem-
 bers  appear  to  be  referring  to  the
 Conference  on  Research  and  Industry
 recently  organised  by  the  Council  of
 Scientific  and  Industrial  Research,
 New  Delhi,  The  Government  are
 fully  conscious  of  the  need  to  utilise
 indigenous  know-how  and  processes
 to  the  fullest  extent  practicable.  In
 order  to  promote  the  utilisation  of
 indigenous  know-how  and  processess
 in  the  industrial  units  set  up  in  the
 country  and  in  order  that  foreign
 technical  col!sborations  are  approved
 only  where  necessary,  the  Council  of
 Scientific  and  Industrial  Research  is
 represented  on  the  Inter-Ministerlal
 Committees  which  consider  (I)
 applications  for  the  issue  of  indus-
 trial  licences  and  (2)  applications  for
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 uprovpal  of  the  terms  of  foreign  col-
 laboration.

 (b)  Does  not  arise,

 Cement  Corporation
 "225,  Shri  Harish  Chandra  Mathur:

 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  0.  Samanta:
 Dr.  L.  M.  Singhvi:
 Dr.  P.  N.  Khan:
 Shri  Kajrolkar:
 Shri  Shiva  Dutt  Upadhayaya:
 Shrimati  Renuka  Barkataki:
 Shri  Vishwa  Nath  Pandey:
 Shri  R.  S.  Pandey:
 Shri  Uikey:
 Shri  A.  S.  Saigal:
 Shri  Ravindra  Varma:
 Shri  R.  8.  Tiwary:
 Shri  Chandak:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  R.  Barua:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena;
 Shri  Har!  Vishnu  Kamath:
 Shri  Basappa:
 Shri  J.  P.  Jyotishi:
 Shri  Wadiwa:

 Will  the  Minister  of
 pleased  to  state:

 Industry  be

 (a)  the  production  programme  and
 targets  fixed  for  the  Cement  Corpora-
 tion  in  the  public  sector  and  the  re-
 sources  placed  or  proposed  to  be
 placed  at  its  disposal;

 (b)  what  increase  in  production  is
 fo  be  expected  from  each  different
 unit  in  the  private  sector  during  966
 and  during  the  next  4  years;  and

 (c)  the  main  features  of  the  licences
 sanctioned  for  new  units  and  expan-
 sion  of  the  existing  units?

 ‘The  Minister  of  Industry  (Shri  D.
 S  afjivayya):  9)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-

 55951668].
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 Theft  of  Railway  Goods  in  the
 Passenger  Trains

 9226.  Shri  Subodh  Hansda;
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:
 Shri  Karni  Singhji:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Shinkre:
 Shri  Yashpa}  Singh:
 Shri  Vishwa  Nath  Pandey:
 Shri  Hem  Raj:

 Will  the  Minister  of  Railways  be
 pleased  fo  state:

 (a)  whether  Government  have
 assessed  the  loss  due  to  theft  of  elec-
 tric  bulbs  and  other  electrical  equip-
 ment  from  the  Railway  passenger
 coaches  every  year;

 (b)  if  so,
 during  1965;

 the  amount  involved

 (c)  whether  these  equipments  are
 stolen  from  the  yard  or  from  the  run-
 ning  trains;  and

 (d)  the  number  of  persons  appre-
 hended  for  such  thefts?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  Sir.

 (b)  The  net
 Rs.  7.20  lakhs.

 (c)  Both.
 (d)  976.

 loss  works  out  to

 Expansion  of  Rourkela  Steel  Plant
 °227.  Shri  Himatsingka:

 Shri  Narayan  Reddy:
 Dr.  Ram  Manohar  Lohia;
 Shri  Kishen  Pattnayak:
 Shri  Ram  Sewak  Yadav:
 Shri  Bagri:
 Shri  Warior:
 Shri  Vasudevan  Nair:
 Shri  Indrajit  Gupta:
 Shri  Prabhat  Kar:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
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 Shri  D.  C.  Sharma:
 Shri  Yashpal  Singh:
 Shri  Vishram  Prasad:
 Shri  Utiya:
 Shri  Linga  Reddy:
 Shrimati  Maimoona  Sultan:
 Shri  Maheswar  Naik:
 Shri  Madhu  Limaye:
 Shrimati  Savitri  Nigam:
 Shri  C.  K.  Bhattacharyya:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  the  report  of  expansion
 of  Rourkela  Stee]  Plant  has  been  pre-
 pared  by  the  Indian  technicians;

 (b)  whether  the  report  has  been
 submitted  to  Government;  if  so,  the
 details  thercof;

 (c)  whether  this  report  has  been
 shown  to  the  West  German  parties  and
 has  been  approved  by  them;  and

 (d)  if  so,  what  kind  of  assistance
 they  have  promised  to  give  for  the
 expansion  of  this  plant?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh):  (a)  to  (d).  A
 feasibility  report  for  the  further  ex-
 pansion  of  the  Rourkela  Stee]  Plant
 has  been  prepared  by  the  Central
 Engineering  amd  Design  Bureau  of
 Hindustan  Stee]  Limited  and  has  been
 received  by  Government  a  few  days
 ago.  The  Report  is  still  under  exami-
 nation  and  has  not  yet  been  shown
 to  the  West  German  Authorities.  It
 will  be  discussed  with  the  West  Ger-
 man  authorities  as  soon  as  the  Gov-
 ernment  of  India  have  taken  a
 decision  on  the  broad  features  of  the
 Report.

 Salem  Steel  Plant
 °228.  Shri  Ram  Harkh  Yadav:

 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavatya:
 Shri  Vishwa  Nath  Pandey: Shri  Kajrolkar:
 Shrimati  Maimoong  Sultan:
 Shri  R.  8.  Pandey:
 Shri  Muthiah:
 Shri  M.  Malaichami:
 Shri  M.  Rampure:

 Shri  S.  V.  Ramaswamy:
 Shri  Sexzhiyan:
 Shri  Rajaram:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  the  progress  made  in  the  imple-
 mentation  of  the  Salem  Stee]  Plant
 Project;

 (b)  whether  the  report  of  the
 Japanese  Experts  on  the  subject  has
 been  submitted  to  Government;

 (c)  if  so,  the  main  recommendations
 thereof;  and

 (d)  if  the  report  has  not  been  sub-
 mitted,  when  jt  is  likely  to  be  sub-
 mitted?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh):  (a)  and  (b).  Gov-
 ernment  have  not  vet  received  the
 report  of  the  Japanese  Team.

 (c)  Does  not  arise.
 (d)  Within  a  month  or  ao.

 इंडिया  यूनाइटिड  मिल्स,  अध्यक्ष
 #229.  श्री  मधु  लिये  :

 To  खक्‍मोसल्स  सीधी  :

 क्या  ब  णिज्य  मंत्री  यह  बताने  की  बरपा
 करेंग  कि।

 (क)  सरकार  द्वारा  29  नवम्बर,
 965  को  इंडिया  यूनाइटिड  मिल्स,  बम्बई

 को  प्र पने  हाथ  में  लिये  जाने  के  पश्चात्‌  ,
 इन  मिलों  के  कर्मचारियों  को  उन  का  बकाया
 वेतन  तथा  प्रिय  देय  राशियां  किस  तारीख  को
 दी  गई  थीं;

 (@)  केन्द्रीय  तथा  राज्य  सरकारों  द्वारा
 मिलों  के  नये  प्रबन्धकों  को  जो  राशि  ऋण  के
 ्प्पमें  देनी  स्वीकार  की  थी  क्या  वह  राशि
 इस  बीच  दे  दी  गई  है;  कौर

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्‍या
 कारण  हैं  ?
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 वाणिज्य  मंत्रालय  में  उपमंत्री  (श्री  शफी
 कुरैशी)  :  (क)  अक्तूबर,  नम्बर  तथा
 दिसम्बर,  965  का  बकाया  वेतन  क्रमशः
 40  तथा  23  दिसम्बर,  1965  तथा  22
 जनवरी,  966  को  दिया  गया  ।

 (ख)  तथा  (ग),  मिल  के  भ्र धिक ृत
 नियंत्रक  को  कोई  विशेष  राशि  देने  की
 स्वीकृति  नहीं  दी  गई  थी।  फिर  भी,  केन्द्रीय
 तथा  राज्य  सरकारों  द्वारा  भ्रम  तक  उन्हें  22
 लाख  रुपये  के  ऋण  दिये  जा  चुके  हैं  ।

 Water  Treatment  Plant  in  U.AR.

 #230,  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  nego-
 tiations  have  reached  an  advanced
 stage  for  the  setting  up  of  a  Rs.  4.5
 crores  Water  Treatment  Plant  in  the
 U.A.R.  by  an  Indian  firm;  and

 (b)  if  so,  to  what  extent  the  U.A.R.
 will  be  benefited  by  it?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 group  of  Indian  firms  have  quoted
 against  tenders  issued  by  UAR
 authorities  for  supply  of  water  treat-
 ment  plants  The  Indian  group  is
 still  negotiating  the  deal  with  the
 concerned  UAR  authorities.

 नाइजीरिया  में  सोनी  मिल

 +23].  श्री  बड़े  :
 क्रि  हुकम  चन्द  कछवाय  :
 थ्री  रामेश्वर  टांटिया  :
 श्री  हिम्मतासहफा  :
 थी  भागवत  ह. 16  भ्रमजाल  :
 शो  म०  लाठ  देबी  :
 श्री  स०  Go  सामान्य  :
 श्री  सुबोध  हुं सदा:.
 श्री  प्र०  संज  बिखरा  :
 यी  विध्बताथ  राय  :
 थनी  बालकृष्ण  सिह  :

 क्या  धाजिम्य  मंत्री  यह  बताने  की  कृपा
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 करेंगे  कि  :

 (क)  क्‍या  नाइजीरिया  में  एक  चीनी
 मिल  खोलने  का  भारत  सरकार  का  विचार
 है;

 (ख)  यदि  हां,  तो  उस  की  मुख्य  रूप
 रेखा  क्‍या  है  ;

 (ग)  क्या  कुछ  प्रिय  देशों  में  भी  चीनी
 की  मिलें  खोलने  का  विचार  है;  कौर

 (घ)  यदि  हां,  तो  तत्संबंधी  प्रस्तावों
 की  रुपरेखा  क्‍या  है  ?

 वाणिज्य  मंत्री  (भो  मनु भाई  शाह)  :
 (क)  जी,  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 (ग)  जी,  हां  ।  सरकार  ने  युगांडा
 की  सरकार  के  साथ  उस  देश  में  चीनी  का  एक
 कारखाना  खोलने  के  लिये  एक  करार-ज्ञापन
 पर  हस्ताक्षर  किये  हैं  ?

 (घ)  (a)  भारत  सरकार,  भारतीय
 प्राइवेट  पार्टियों  के  सहयोग  से  युगांडा  सरकार
 तथा  युगांडा  की  पार्टियों  के साथ  मिल  कर
 एक  गन्ना  फोरम  प्लोर  फैक्टरी  चालू  करने  में
 हिस्सा  लेगी  जिस  से  युगांडा  की  चीनी  निर्माण
 क्षमता  में  50,000  टन  प्रतिवर्ष  की  वृद्धि
 हो  सके  ।

 (2)  भारत  का  हिस्सा  तकनीकी
 जानकारी  देने  कौर  चीनी  निर्माण  करने  वाली
 भक्तों,  उपकरणों,  फैक्टरी  के  लिये  बिल्डिंग
 बनाने  का  सामान  तथा  प्रायोजना  के  लिये
 भारत  से  की  गयी  अरन्य  खरीदों  के  संभरण
 के  रूप  में  होगा।

 Gerailment  of  Barauni-Katihar  Parcel
 ‘Train

 °282.  Shri  Narayan  Reddy:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  444
 Down  Barauni-Katihar  passenger
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 parce]  train  was  derailed  on  the  l4th
 December,  965  on  the  Khagaria  and
 Mansi  double  line;

 (b)  if  so,  how  many  persons  were
 injured  and  killed;

 (c)  whether  any  enquiry  was  con-
 ducted;  and

 (d)  if  so,  the  findings  thereof?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes,  Sir.

 (b)  As  a  result  of  the  accident  one
 person  was  killed  and  0  were
 injured.

 (c)  and  (d).  The  Additional  Com-
 missioner  of  Railway  Safety,  Lucknow
 who  held  a  statutory  enquiry  into
 this  accident  has  not  finalised  his
 report  as  yet.

 Manufacture  of  Scooters
 °283.  Shrimati  Vimla  Devi:

 Shri  Vasudevan  Nair:
 Shri  P.  BR.  Chakraverti:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived  during  965  for  the  grant  of

 for  facturing  motor
 cycles  and  scvoters;

 (b)  whether  the  applications  have
 been  scrutinised  and  whether  any  de-
 cision  has  been  taken  thereon;  and

 (c)  if  not,  the  reasons  for  the  delay?
 The  Minister  of  Industry  (Shri  De

 ‘Sanjivayya):  (a)  to  (c).  89  appli-
 eations  were  received  during  965  for
 the  grant  of  licences  for  the  manu-
 facture  of  Motorcycles,  Scooters  and
 Auto  cycles.  All  these  applications  are
 under  detailed  scrutiny,  which  is  ex-
 pected  to  be  completed  shortly.  The
 consideration  of  these  applications  in-
 volves  considerable  time  and  atten-
 tion  since  a  very  large  number  of
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 applications  are  involved;  many  of  the
 applicatians  lacked  vital  information
 necessary  for  their  examination  and
 additional  information  had  to  be  cal-
 led  for;  and  the  applications  have
 to  be  examined  from  various  techni-
 cal,  economic  and  other  aspects.
 Shortage  of  Scooter  and  Cycle  Tyres

 234.  Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lobia:
 Shri  Utiya:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  an  acute  shortage  of  scooter  and
 cycle  tyres  in  Delhi;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 to  meet  the  shortage?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  No,  Sir.
 (b)  and  (c).  Do  not  arise.

 Second  Class  Sleeper  Coaches
 235.  Shri  D.  C.  Sharma:

 Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  Bagri
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  has  been  decided  to
 introduce  second  class  sleeper  coaches
 of  a  new  design  on  the  Eastern  Rail-
 way;  and

 (b)  if  so,  the  broad  features  of  these
 new  coaches  and  when  are  they  likely
 to  be  introduced?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh);  (a)  Yes,  Sir.  It  has  deen
 decided  to  introduce  Broad  Gauge  II
 class  seating-cum-sleeper  coaches  on
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 all  Railways,  including  Eastern  Rail-
 way,  only  on  long  distance  Mail|
 Express  trains  involving  night  jour-
 neys,  in  lieu  of  the  existing  ordinary
 full  II  class  coaches  where  now
 provided.

 (b)  The  broad  features  of  the  new
 Broad  Gauge  II  class  seating-cum-
 sleeper  coaches  wi!l  be  as  follows:—

 (i)  One  half  is  intended  for  only
 seating  accommodation  for  32
 passangers.

 (ii)  The  other  half  will  be  a  sleeper
 compartment,  with  seating
 capacity  for  30  passengers  by
 day  and  sleeping  accommoda-
 tion  for  22  passengers  by  night
 in  4]  lower  and  I]  upper  berths,
 upholstered  with  foam  rubber
 cushions.  Booking  of  passengers
 will  be  restricted  to  22  by  night
 in  this  compartment.  permitting 8  additional  passengers  only
 during  the  day.

 (ii)  An  inter-communication  door
 between  the  seating  and  sleeper
 compartments  of  the  coach  will
 be  provided,  and  there  will  be
 an  attendant  in  eaeh  coach  to
 look  after  the  convenience  of
 passengers.

 (iv)  Other  amenities,  such  as  lava-
 tories,  washbasins  and  mirrors
 outside,  luggage  room,  fans  ctc.,
 will  be  provided  to  specified
 standards.

 The  new  Broad  Gauge  II  class  seat-
 ing-cum-sleeper  coaches  are  likely  to
 be  introduced  progressively  in  about
 two  years’  time.

 Japanese  Delegation  on  Timber
 Processing

 °236.  Shrimati  Renuka  Barkataki;
 Shri  Ravindra  Varma:
 Shri  R.  S.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  R.  Barua:

 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  dele-
 gation  of  Japanese  experts  on  timber
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 processing  toured  the  timber-rich
 areas  of  India  recently;  and

 (b)  if  so,  what  are  the  proposals
 that  the  delegation  has  made  to  Gov-
 ernment.

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes  Sir.  A  team
 of  Japanese  experts  who  have  specia-
 lised  in  the  manufacture  of  decorative
 furniture  have  recently  visited  My-
 sore  and  have  also  seen  some  of  the
 forests  regarding  the  availability  of
 timber.

 (b)  The  team  has  not  yet  made  any
 specific  proposals  to  the  Government.

 wast  feat  के  पास  कपड़ा  जमा  हो  जाना

 *237.  श्रीमती  सावित्री  लीग  :
 श्री  स०  मो०  बनर्जी  :
 श्री  प्र०  चे  बदगा  :
 श्री  भागवत  हा  आजाद  :
 श्री  म०  ला०  हिं बेबी  :
 श्री  स०  एवं  समस्त  :
 श्री  सुबोध  हंसवा  :
 सभी  श्रीनारायण  वास  :
 श्री  यशपाल  सिह  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  बड़े  :

 क्या  वाणिज्य  मंत्री  5  नवम्बर,  965
 के  तारांकित  प्रश्न  संख्या  65  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  कब  तक  कितनी  कपड़ा  मिलों
 को  वित्तीय  सहायता  तथा  सहायक  अनुदान
 दिये  ये  हैं;

 (ख)  दिसम्बर,  965  और  जनबरी,
 l966  में  कितनी  मिल  बन्द  हो  गई  हैं;
 कौर

 (ग)  कपड़ा  मिलों  में  बड़े  पैमाने  पर
 छंटनी  को  तथा  इन  मिलों  को  बन्द  होते  से
 रोकने  के  सिये  क्या  कदम  उठाये  गये  हैं  ?
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 बाण नि क्य  मन्त्रालय  में  उपसम्त्रो  (भी
 काफी  कुरैशी)  :  (क)  प्राधिकृत  नियंत्रक  के
 प्रबन्ध  में  रख  गये  दो  कपड़ा  मिलों  को  वित्तीय
 सहायता  दी  गई  है  जिसे  केन्द्रीय  सरकार  तथा
 सम्बद्ध  राज्य  सरकार  ने  50:50  के  भ्राधार
 पर  प्रदान  किया  है  ।  तीन  अन्य  मिलों  को
 ऋणों  के  लिये  सरकारी  गारंटी  के  रूप  में  वित्तीय
 सहायता  देने  का  प्रस्ताव  किया  गया  है  ।  ये
 मिल,  यह  ऋण  बैंकों  से  ले  सकते  हैं,  कोई
 सहायता  भ्रनुदान  नहीं  दिये  गये  हैं  ।

 (@)  चार  कपड़ा  मिल  दिसम्बर,  965
 में भौर  दो  जनवरी,  .960  में  बन्द  हो  गये
 जिन  से  एक  फरवरी  के  प्रथम  सप्ताह  में
 फिर  खुल  गया  t

 (ग)  (i)  सरकार  देश  में  कपड़ा
 मिल  बन्द  होने  की  स्थिति  पर  ध्यान  दिये
 हुए  है।  जहां  कहीं  भ्रावश्यक  होता  है  1  उद्योग
 (विकास  कौर  विनियमन  )  अधिनियम,  95

 की  घारा  5  &  अन्तर्गत  जांच  कराईं  जाती  है
 कौर  इस  के  प्रतिवेदन  के  प्राकार  पर  उपयुक्त
 मामलों  में  भ्र धि कार  प्राप्त  नियंत्रक  नियुक्त
 कर  के  बन्द  मिलों  को  पुनः  चालू  कराने  के  लिये
 कुंवारी  की  जाती  है  ।

 (2)  रिजर्व  बैक  आफ  इंडिया  ने
 ऋण  की  कुछ  भ्र ति रिक्त  सुविधायें  देने  के  लिये
 हिदायतें  जारी  कर  दी  हैं  जिस  से  मिल  कपड़े
 शौर  सूत  का  साधारण  से  प्रतीक  स्टाक
 रख  सकें  ।

 (3)  सरकार  उपयुक्त  मामलों  में  मिलों
 को  सरकारी  गारंटी  पर  ऋण  लेने  में  भी
 सहायता  कर  रही  है  ।

 (4)  तोड़े  जाने  वाले  मिलों  के  बदले
 उसी  मौके  पर  नये  मिल  खड़े  करने  के  लाइसेन्स
 दिये  जा  रहे  हैं  जिस  से  कि  सारे  मजदूरों  को
 काम  पर  लगा  लिया  जाय  ।

 (5)  इस  सम्बन्ध  में  मोटा  ब्योरा
 देने  वाला  एक  नोट  (अंग्रेजी  में)  सभा  पटल
 पर  रखा  गया  है  |  [पुस्तकालय  में  रखा  गया,
 देखिये  संख्या  एल.  ‘at-5596/66].
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 Building  at  Gudur  Junction
 870.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Raflways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 second  floor  construction  of  a  building
 collapsed  while  work  was  in  progress
 at  Gudur  Junction;

 (b)  if  so,  the  causes  thereof;
 (c)  the  total  loss  as  a  result  there-

 of;  and
 (d)  whether  the  work  was  cntrust-

 ed  to  the  contractors  or  directly  done
 by  the  Railways?

 The  Minister  of  State  in  the  Minls-
 try  of  Railways  (Dr.  Rum  Subhag
 Singh):  (a)  Yes.

 (b)  The  causes  ure  undey  investi-
 gation.

 (c)  Rs.  4,000  approximately.
 (d)  Work  was  being  executed  by

 the  local  Zonal  contractor  of  the
 Railway.

 Compensation  Cases  on  Railways
 87i.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:
 (a)  the  number  of  compensation

 cases  registered  during  the  year  1965-
 66  in  the  different  zones  for  goods
 lost  by  Railways  in  transit,  the  num-
 ber  of  cases  disposed  of  and  the  num-
 ber  pending  during  this  period;

 (b)  the  amount  of  compensation
 paid  during  the  above  period;  and

 (c)  the  position  of  such  cases  dur-
 ing  the  past  three  years?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  NatK):
 (a)  to  (c).  A  statement  showing  the
 number  of  claims  recelved,  disposed

 of  and  pending  and  the  amounts  paid
 by  way  of  compensation  during  the
 three  years  1962-63,  1983-64  and  ‘1964-
 68  and  the  mine  months  ending  De-
 cember,  1968,  ढ  Jaid  on  the  Table  of
 the  House.  [Placed  in  Library.
 See  No,  LT-5897/66].
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 Figures  of  claims  preferred  and
 claims  repudiated  are  not  compiled
 cause-wise.  The  figures  in  the  state-
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 Neyvell  Thermal  Power  Station
 878.  Shri  Karni  Singhji:  Will  the

 Minister  of  Mines  and  Metals  be ment  cover  both  losses,  plete  and
 partial,  and  damages.

 Railway  Godown  at  Jhajha
 872,  Shri  Madhu  Limaye:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  inconvenience
 caused  by  the  location  of  Railway
 godown  at  Jhajha  (Eastern  Railway)
 north  of  the  Railway  track  and  not
 south;

 (b)  whether  Government  are  aware
 that  the  underground  passage  leading
 from  the  godown  to  the  bazaar  (to  the
 south  of  the  track)  is  flooded  during
 the  monsoons;

 (c)  if  so,  whether  Government  have
 taken  any  decision  to  shift  the  godown
 from  the  north  to  the  south  for  the
 convenience  of  the  users;  and

 (d)  when  the  decision  is  expected
 to  come  into  force?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Bam  Subhag
 Singh):  (a)  Yes.

 (b)  The  underground  passage  refer-
 red  to  by  the  hon.  Member  is  in  fact
 a  Railway  culvert,  which  is  meant  for
 drainage.  It  is  also  being  used  as  a
 sub-way  for  traffic  from  the  goods
 shed  on  the  north  side  of  the  railway
 lime  te  the  local  market  on  the  South.
 During  the  rainy  season  the  culvert
 gests  500९0  and  becomes  impassable
 for  a  few  hours.

 (९)  A  proposal  for  shifting  of  the
 goods-shed  from  the  North  of  the
 Railway  track  is  under  the  considera-
 tion  of  the  Railway  Administration.

 (d)  As  the  average  traffic  on  this
 station  is  very  smal]  i.e.  about  3
 wagons  inward  and  one  wagon  out-
 ward  per  day  only,  this  work  is  of
 low  priority  and  could  not  be  taken
 up  for  want  of  funds  and  needs  of
 other  priority  works.

 pleased  to  state:
 (a)  the  progress  made  for  the  set-

 ting  up  of  the  Seventh  300  MW.
 thermal  power  unit  in  Neyveli;

 (b)  whether  the  progress  of  con-
 struction  is  according  to  the  sche-
 dule;

 (c)  whether  it  will  be  commissioned
 in  March,  966  as  decided  earlier;  and

 (d)  whether  it  is  being  set  up  with
 the  Soviet  collaboration?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  (a)  to  (c).  About
 83  per  ccat  of  the  civil  works  per-
 taining  to  the  Seventh  00  M.W.  Unit
 of  the  Neyveli  thermal  power  expan-
 sion  (250-400  M.W.)  is  over  and  the
 erection  of  different  sections  of  this
 Unit  is  in  various  stages  of  progress.
 It  was  originally  programmed  to
 commission  the  Unit  with  one  boiler
 in  March,  966  and  with  the  second
 botler  in  August,  1966,  on  the  bdasis
 of  anticipated  delivery  of  all  the
 materials  by  the  last  quarter  of  1968.
 It  is  mow  seen  that  due  to  late
 receipt  of  some  important  drawings
 and  non-receipt  of  major  portion  of
 the  electrical  equipment  and  some
 mechanical  equipment,  the  Unit  ts

 pected  to  be  ioned  only  by
 September,  1966

 (d)  Yes,  Sir.

 Loan  from  the  World  Bank  for  Rafl-
 way

 874.  Shri  Karni  Singhji:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  negotiate  a  loan
 with  the  World  Bank  for  the  Railway
 development  programme  in  1966;  and

 (b)  the  details of  the  devel  t
 for  which  the  loan  amount  would  be
 utilised?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 {a)  Yes.

 (b)  The  loan  is  intended  to  cover
 the  foreign  exchange  payments  neces-
 sary  for  the  Railway  programme
 shown  in  the  Budget  papers,  princi-
 pally  covering  component  parts  of
 Rolling  stock  and  -  electrification,
 signalling,  workshop  machinery,  etc.,
 after  taking  into  account  other  (bila-
 teral)  finance  available  or  expected
 to  be  available  for  meeting  the  cost
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 Committee  (Southern  Railway)  has
 recommended  the  introduction  of  ७
 daily  express  train  between  Cochin
 and  Bombay;  and

 (b)  if  so,  the  decision  taken  in  ‘the
 matter?

 The  Minister  of  State  in  the  Minis
 try  of  Rallways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  The  existing  through  service
 h  available  between  Cochim of  Railway  stores  and  comp

 Govindsagar-Jammu  Rall  Line
 875.  Shri  Karni  Singhji:

 Shri  Hem  Barua:
 Will  the  Minister  of

 Pleased  to  state:
 Railways  be

 (a)  in  view  of  the  strategic  impor-
 tance  of  Jammu  and  Kashmir,  what
 priority  has  been  fixed  to  extend  the
 Tailway  line  from  Govindsagar  to
 Jammu  during  the  Fourth  Plan;  and

 (b)  the  period  by  which  the  con-
 struction  work  would  be  completed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  Surveys  for  further
 extension  of  the  rail  link  beyond
 Kathua  (Govindsar)  to  Jammu  have
 been  carried  out  and  the  alternative
 alignments  surveyed,  are  under  consi-
 deration.  No  final  decision  has  so
 far  been  tuken  on  the  ali  to

 Harbour  Terminus  and  Bombay  have
 been  found  to  cater  satisfactorily  te
 the  present  leve]  of  through  traffie
 offering,  except  during  summer
 months  when  special  trains  are  yun
 between  Bombay  and  Cochin  Harbour
 Terminus  to  cater  to  the  holiday  rush.
 There  is  not  at  present  sufficient  traffic
 justification  for  running  a  full  train
 daily  between  Bombay  and  Cochia
 Harbour  Terminus.

 Railway  repair  Workshops  in  Kerala
 877.  Shri  A.  ्,  Raghavan:  Will  the

 Minister  of  Rallways  be  pleased  te
 state:

 (a)  whether  there  is  any  proposal
 to  establish  a  major  repair  shop  ip
 Kerala  for  carriages,  wagons  and  loco-
 motives  during  the  Fourth  Five  Year
 Plan;

 (b)  the  number  of  such  workshops
 be  adopted,  nor  about  inclusion  of  the
 project  in  the  Fourth  Plan.

 Cochin-Bombay  Expres  Train

 876.  Shri  A.  V.  Raghavan:
 Shri  A.  K.  Gepalan:
 Shri  Vasudevan  Nalr:
 Shri  Warior:

 Will  the  Minister  of  Railways  be
 be  pleased  to  state:

 (a)  whether  the  Olavakkote  Divi-
 sional  Railway  Users’  Consultative
 2530(  AL  LS—8.

 intained  by  the  Southern  Railway
 with  reference  to  their  location;  and

 (c)  the  number  of  new  major  repair
 shops  proposed  to  be  established  im
 the  Southern  Railway  during  the
 Fourth  Five  Year  Plan?

 The  Minister  of  State  in  the  Minde-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh:)  (a)  No,  Sir.

 (b)  There  are  the  following  five
 workshops  on  the  Southern  Railway
 dealing  with  repairs  to  locomotives,
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 coaches  and  wagons  of  that  Railway:—

 Name  of  the  Location
 Workshop

 (Loco)  Perambur,  Madras. (7)  P  br
 workshop.

 (2)  Perambur  (C&
 W)  workshop

 (3)  Golden  Rock  Golden  Roack,  Mad-
 workshop.  ras.

 Perambur,  Madras.

 (4)  Hubli  workshop  Hubli,  Mysore.

 Q  Mysore  work  Mysore.
 Op.

 Repair  of  Road  to  Prayag  Railway
 Station

 878.  Shri  Ram  Harkh  Yaday:  Will
 the  Minister  of  Ballways  be  pleased
 to  state:

 (a)  whether  a  small  stretch  of
 Wellington  Road  from  the  level  cros-
 sing  to  the  north  Prayag  Railway
 Station,  Allahabad,  Northern  Railway
 at  a  distance  of  about  200  yards  to  the
 South,  was  constructed  by  the  Rail-
 way  Administration  to  replace  the
 pre-existing  portion  of  the  road  to
 provide  for  an  txtra  track;

 (b)  if  so,  whether  it  is  a  fact  that
 the  road  has  not  been  repaired  since
 {ts  acquisition  by  Government  more
 than  2  yeas  ago;  and

 (c  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  by  the  Railway
 Administration  to  put  the  road  in  a
 satisfactory  and  workable  condition?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  Presumably,  the  Hon'ble
 Member  is  referring  to  Ram  Priya
 Road  near  the  level  crossing  at  Pra-
 yag.  Due  to  expansion  of  Prayag
 Yard,  some  portion  of  the  road  in
 question  had  to  be  diverted  by  the
 Railway  at  their  cost.  As  this  Road
 is  mot  a  Railway  road  but  a  Public
 road,  the  responsibility  for  its  main-
 tenance  rests  with  the  Road  authority

 (c)  Does  not  arise.
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 Peraiiment  at  Bakhtlyarpur  Junction
 879.  Shri  Ram  Harkh  Yadgy:  Will

 the  Minister  of  Railways  be  pleased to  state:
 (a)  whether  a  bogie  of  the  Up  Tata-

 Patna  Express  was  derailed  at  the
 Bakhtiyarpur  junction  on  the  morning
 of  23rd  December,  965  on  the  main
 line  of  the  Eastern  Railway;  and

 (b)  if  so,  the  causes  of  the  accident
 and  casualty,  if  any?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):

 (a)  The  rearmost  bogie  train  No.  87
 Up  South  Bihar  Express  got  derailed.

 (b)  The  accident  was  due  to  defect
 in  the  track.  There  was  no  casualty.

 Typewriter  Factory  in  Varanasi
 880.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  whether  a  typewriter  factory  is
 proposed  to  be  opened  in  Varanasi  in
 the  near  future  with  the  collabora-
 tion  of  West  Germany;  and

 (b)  if  so,  the  details  of  the  factory?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  and  (b).  No,  Sir.
 A  letter  of  intent  has  however,  been
 issued  to  a  private  party  for  setting
 up  of  a  factory  in  Dulhaipur  near
 Mughalsarai  in  Varanasi  District  in
 collaboration  with  East  Germany.
 The  details  of  the  scheme  are  awaited.

 Khadi  Commission

 88l.  Shri  Sidheshwar  P-asad:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  no
 Utilisation  Certificate  has  been  sub-
 mitted  by  the  Khadi  Commission  since
 its  inception;

 (b)  if  so,  the  reasons  thereof;  and
 (c)  the  steps  taken  by  Government

 to  keep  a  watch  over  the  finances  of
 the  Commission?



 2295  Written  Answers  PHALGUNA  6,  1887  (SAKA)  Written  Anewers

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No,  Sir.

 (b),  Does  not  arise.
 (c)  The  financial  requirements  of

 the  Ci  are  scrutinised  when
 the  Budget  Mstimates  and  Revised
 Estimates  are  examined  and  also
 when  Government  sanctions  every
 quarter  release  of  funds  to  the  Cam-
 mission.  The  progress  in  expenditure,
 in  disbursements  to  State  Boards  and
 institutions  and  in  the  submission  of
 utilisation  certificates  by  the  State
 Boards  and  institutions  are  examined
 at  the  monthly  meetings  of  the  Com-
 mission  which  are  attended  by  re-
 presentatives  of  Government.  When
 the  Audited  Annual  Accounts  of  the
 Commission  are  received  and  examin-
 ed  and  when  replies  are  drafted  for
 the  Public  Accounts  Committee,  the
 finances  of  the  Commission  are  again
 carefully  scrutinised.

 Loan  to  Khadi  Commission

 882.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  what  is  the  total  amount  of  loan
 advanced  by  Government  to  the  Khadi
 Commission  till  the  3ist  December,
 1965;

 (b)  how  much  loan  and  _  interest
 thereon  has  been  paid  by  the  Commis-
 sion  in  time;  and

 (c)  what  steps  have  been  taken  by
 Government  to  recover  the  dues?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  8888  Qureshi):
 (a)  Rs.  65,10,  crores.

 (b)  and  (c).  Repayment  of  loans
 by  the  Commission  to  Government  will
 require  withdrawal  of  the  loang  given
 by  the  Commission  to  the  institutions.
 This  will  affect  the  production  pro-
 gramme  of  the  Commission  ag  the  in-
 stitutions  do  not  have  any  working
 capital.  Pending  an  assessment  by
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 the  Commission  and  Government  of
 the  quantum  of  working  fund  requir-
 ed  by  the  Commission,  the  loans  fal-
 ling  due  'for  repayment  are  being  re-
 newed  to  serve  as  the  working  fund.

 Interest  amounting  to  Rs.  50,08,152,
 recovered  by  the  Commission  from
 the  State  Boards  and  institutions  has
 been  credited  by  the  Commission  to
 Government.

 According  to  the  terms  and  condi-
 tions  for  the  grant  of  loans,  Govern-
 ment  pays  subsidy  in  lieu  of  conces-
 sion  in  interest  and  credits  the  amount

 ‘40  make  good  any  short-fal]  in  inter-
 est  payable  by  Commission  to  Gov-
 ernment.

 Lean  to  State  Khadi  and  Village
 Industries  Boards

 883.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  what  t  has  been  ed
 as  loans  to  the  Khadi  and  Village
 Industries  Boards  in  the  various
 States  by  the  Khidi  Commission  till
 the  3lst  December,  1965;

 (b)  what  amount  bas  been  paid
 back  by  each  Board  to  the  Commis-
 sion  till  the  3lst  December,  1985;  and

 (c)  what  steps  are  being  taken  to
 recover  the  dues?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Ska  Qureshi):
 (a)  to  te).  Information  is  being
 collected,  and  will  be  laid  on  the
 Table  of  the  House  in  due  course.

 Intensive  Area
 884.  Shri  Sidbeshwar  Prasad:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an
 Evaluation C  ittee  was  appointed
 under  the  chairmanship  of  Prof,  Rao
 to  study  the  working  of  the  ‘Intensive
 Area  Scheme’  of  the  Khadi  Commis-
 sion;
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 (b)  if  so,  what  are  the  findings  and recommendations  of  the  Committee; and
 (c)  how  far  these  recommendations have  been  implemented  by  the  Khadi Commission?

 The  Deputy  Minister  in  the  Minis- try  of  Commerce  (Shri  Shafi  Qureshi): (a)  At  the  instance  of  the  Khadi and  Village  Industries  Commission, the  Institute  of  Economic  Growth
 agreed  to  study  the  working  of  the
 Intensive  Area  Scheme.  Dr.  V.  K.  R. V.  Rao,  Director  of  the  Institute  in
 collaboration  with  Dr,  Khusro  and
 Dr.  Laksh:  inarayan  cond  this
 study  and  submitted  an  Evaluation
 Report.

 cted

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-5598/66).

 (c)  The  recommendations  are  kept
 in  view  by  the  Commission  while  im-
 plementing  the  Integrated  Develop-
 ment  Programme.

 ताड़  गुड़  का  उत्पादन

 885.  भरी  सिद्धेश्वर  प्रसाद  :  कया
 वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  :

 (क)  क्‍या  यह  सच  है  कि  खादी  आयोग
 मे  ताड़  गुड़  के  उत्पादन  का  काम  भ्रमित
 भारतीय  सर्व  सेवा  संघ  को  सौंप  दिया  है;

 (ख)  यदि  हां,  तो  कब  शौर  उसकी  शर्तें
 क्‍या  हैं  ;

 (ग)  उसके  क्‍या  परिणाम  निकले  ;
 भौर

 (घ)  962  %i965  तक  (राज्यवार)
 कितना  ताड़  गुड़  पैदा  किया  गया  तथा  इस
 अवधि  के  लिए  इस  उद्योग  की  (राज्यवार)
 झामदनी  तथा  व्यय  क्या  है  ?

 बानिज्य  संजा तय  से  उसको  aft
 काफी  कुरैशी):  (क)  से  (घ).  जानकारी
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 एकत्रित  की  जा  रही  है  शौर  यथासमय  सदन
 की  मेज  पर  रख  दी  जायगी।

 Price  of  By-product  of  Hard  Coke
 886.  Shri  Ram  Harkh  Yadav:  Will the  Minister  of  Mines  and  Metals  be Pleased  to  state:

 (a)  whether  Government  have  de- controlled  the  price  and  distribution of  by-product  hard  coke  with effect  from  the  I5th  January,  1966;

 (b)  if  so,  whether  Government have  constituted  a  Committee  in  this connection;  and

 (c)  the  constitution  and  functions of  the  Committee?

 The  Minister  of  Mines  and  Metals (Shri  S.  K.  Dey):  (a)  Yes,  Sir.
 (b)  Yes,  Sir.

 (c)  The  Committee  consists  of  the
 following:—

 ()  Coal  Controller—Chairman.
 (2)  One  representative  each  of

 the  following:—
 (i)  Hindustan  Steel  Ltd.
 (ii)  Tata  Iron  and  Steel  Co.

 Ltd.
 (iii)  Indian  Iron  and  Steel  Co.

 td.
 (iv)  Durgapur  Projects  Ltd.  (of

 West  Benga]  Government).
 (v)  The  Railways.

 (3)  Two  representatives  of  Hard
 Coke  By-product  Producers’
 Association.

 The  main  functions  of  the  Com-
 mittee  are:—

 a)  to  review  the  prices  at  which
 By-product  hard  coke  is  sold
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 by  the  different  coke  plants
 from  time  to  time;

 (ii)  to  suggest  fair  and  reasonable
 prices  which  the  producers
 May  charge;

 (ili)  to  ensure  that  priority  con-
 sumers  get  adequate  supply
 of  By-product  Hard  Coke;  and

 (iv)  to  consider  any  problems  of
 distribution  arising  as  a  con-
 eq!  of  decontrol  and

 reach  satisfactory  arrange-
 ments  in  regard  to  them.

 Price  of  Surgical  Catguts
 887.  Shri  Murlfi  Manohar:  Will  the

 Minister  of  Commerce  be  pleascd  to
 state:

 (a)  whether  the  Tariff  Commission
 held  an  enquiry  into  the  price  struc-
 ture  of  the  surgical  catguts;

 (b)  if  so,  the  result  of  the  enquiry;
 and

 (०)  the  total  production  of  the
 catguts  during  the  year  1965?

 The  Minister  of  Commerce  (Shri
 Manubhaij  Shah):  (a)  Yes,  Sir.

 (b)  Tariff  Commission's  Report  is
 still  awaited.

 (c)  Total  production  of  catguts  dur-
 ing  965  was  25,ll9  dozen  tubes.
 This  figure  includes  catguts-Plain,
 chromic  and  needled  Sutures  of  vari-
 ous  sizes  and  specifications,

 बिल्ली  किशनगंज  ते  रोहतक  तक  रेल  लाइन
 को  दौरा  करमा

 88.  श्री  जगदेव  पि  िवद्वार्ती :  क्‍या
 रेलवे  मंत्री  0  सितम्बर,  965  के  प्यारा-
 कित  प्रश्न  संख्या  .a83  के  उत्तर  के  संबंध
 में  यह  बताने  की  कृपा  करेंगे  कि  इस  बीच
 किशनगंज  से  रोहतक  रेलवे  लाइन  को  दोहरा
 करने  के  बारे  में  किसनी  प्रगति  हुई  है  ?

 को  मंजाना  में  जंत्री  भी  जानता):
 दिल्ली  किशनगंज  कौर  शक्र बस्ती  के

 बीच  दोहरी  लाइन  बिछाने  का  काम  अनुमोदित
 वो  चुका  है  भौर  इसे  966-67  के  बजट  में
 शामिल  कर  लिया  गया  है  t

 Groundnut  Crop
 890.  Shri  Lahtan  Chaudhry:

 Shri  Rameshwar  Tantia:
 Shri  Himatsingka;

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Production  of  groundnyt  has  declin-
 ed  considerably  this  year;  and

 (b)  if  so,  the  effect  it  will  have  on
 the  oil  Industry?

 The  Minister  of  Industry  (Shri  9.
 Sanjivayya):  (a)  Yes,  Sir.  The  pro-
 duction  of  groundnut  during  ‘1965-66
 jig  expected  to  be  lower  by  20-25  per
 cent  than  that  in  1964-65.

 (b)  It  will  reduce  proportionately
 4he  availability  of  the  Groundnut  ofl

 Banjara  Community  of
 Rajasthan

 89l.  Shri  Shiv  Charan  Mathur:  Will
 the  Minister  of  Social  Welfare  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  “Ban-
 jara”  community  of  Rajasthan  is  pro-
 Posed  to  be  included  in  the  category
 of  scheduled  tribes;

 (b)  whether  Government  propose
 to  bring  a  bill  before  Parliament  to
 this  effect;  and

 (c)  if  so,  when  and  what  interim
 administrative  relief  is  proposed  ta
 be  given  for  the  uplift  of  this  com-
 munity?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar:  (a)  to  (ec).  The
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 whole  question  of  revision  of  lists  of
 Scheduled  Castes  and  Scheduled  Tribes
 is  under  consideration  and  a  consolidat-
 ed  Bill  will  be  introduced  in  Parlia-
 ment  after  decisiong  are  taken  in  all
 cases.  No  interim  administrative  re-
 lie’  to  any  community  !s  contemplat-
 ed  at  this  stage.

 Talaim  -Dh:  hkodi  Ferry
 Service

 $92.  Dr.  P.  Srinivasan
 Shri  Paramasivan:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  start  Talaimanar-Dhanuskodi
 Ferry  service  for  passengers;  and

 (b)  if  so,  the  date  on  which  it  is
 going  to  be  started  and  the  details
 thereof?

 The  Minister  of  State  in  the  Minis-
 of  Railways  (Dr.  Ram  Subhag

 Singh):  (a)  and  (b),  There  is  no  pro-
 posal  to  resume  the  ferry  service  bet-
 ween  Dhanushkodi  and  Talaimannar
 by  the  Railways.  The  Union  Ministry
 of  Transport,  which  contemplates  a
 ferry  service  in  the  area  shortly,  have
 not  fixed  any  date  for  commencement
 of  the  proposed  service.

 विदेशों  में  भारतीय  फर्मों  द्वारा  नं  की  जाब
 के  हकों  का  लिया  जाना

 ह ।  युद्धवीर  सिह  :
 श्री  हुकम  बर्द  कछवाय  :
 श्री  बड़े  :

 क्या  वाणिज्य  मंत्री  io  दिसम्बर,
 196s®  तारांकित  प्रश्न  संख्या  787  के  उत्तर

 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  वर्ष
 १965  में  विदेशों  में  भारतीय  फर्मों  द्वारा  लिये

 गये  'टर्न की  जाब'  के  ठेकों का  ब्योरा  क्‍या
 है?

 बाजीगर  मंत्री  (भी  सुभाष  शाह)  :
 965  में  बंदिशों  में  भारतोय फर्मों  ने  जो

 बड़ा  'टर्म  की  जाब  लिया  है  रहे  नाइजीरिया
 में  पारेषण  लाइनें  लगाने  का  संविदा  था।

 893.
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 Ticketiess  Travel
 894.  Shri  Yashpal  Singh:

 Dr,  Ram  Maiéhar  Lobia:
 Shri  Balmiki:
 Shri  Bagri:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ticketless  travel  is  on  the  increase

 pecially  &  stud  on  the
 trains  touching  Delhi  Junction;

 (b)  the  number  of  persons  held
 travelling  without  tickets  during  the
 last  one  year;

 (c)  the  fines  recovered  from  them;
 and

 (d)  the  special  steps  taken  by  Gov-
 ernment  to  eradicate  completely  the
 evil  of  ticketless  travel?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Figures  relating  to  Ticket-
 less  travel  among  students  are  not
 maintained  separately.  Taking  Delhi
 Division  as  a  whole,  there  has  been
 No  increase  in  ticketless  travel.
 (b)  and  (c).  In  Delhi  Division  238804
 Passengers  were  detected  travelling without  tickets  during  965  and  a  sum
 of  Rs.  1,302  was  recovered  as  fine.

 (d)  Apart  'from  normal  ticket  check-
 ing  arrangements,  special  steps  taken
 to  eradicate  ticketles  trave}  include
 intensive  surprise  and  cross-country
 checks  with  the  assistance  of  Flying
 Squads:  posting  of  Travelling  Ticket
 Examiners  in  plain  clothes;  checks
 with  the  help  of  Cpecial  Railway
 Magistrates  and  volunteers  of  Social
 Service  organisations;  incognito  checks
 by  officers  etc.
 Sale  of  Obscene  Literature  at  Rail-

 way  Stations
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  ob-
 scene  literature  and  magazines  are
 sold  at  Railway  Stations;  and
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 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  stop  the  sale  of  such  liter-
 ature?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  The  agreement  entered
 into  by  Railways  with  the  Bookstall
 Contractors  provides  the  following
 clause:

 “The  Licensor  shall  have  the
 ‘right  of  prohibiting  the  sale  or
 exhibition  of  any  publication  of
 an  obscene  or  scurrilous  nature
 and  of  any  publication  to  which
 goods,  sufficient  and  reasonable
 objection  can  be  shown;  and  the
 decision  of  the  Licensor  in  this
 behalf  shall  be  final  and  binding
 on  the  Licencees.”

 Inspections  are  carried  out  by  depart-
 mental  officials  and  members  of  non-
 official  Bookstal]  Advigory  Commit-
 tees  to  check  and  prevent  sale  of
 obscene  literature  by  the  Bookstall
 Contractors.  In  cases  where  Con-
 tractors  are  found  sellling  such  lite-
 Tature  deterrent  action  is  ¢aken
 against  them  in  terms  of  the  agree-
 ment.

 In  a  recent  case,  however.  where
 the  sale  of  a  paper  which  was  consi-
 dered  as  being  obscene  wag  prohi-
 bited,  the  Punjab  High  Court  has
 held,  on  the  petition  filed  by  the
 owner  of  the  paper  concerned,  that
 law  does  not  authorise  the  Railway
 Board  to  exclude  any  publication
 from  sale  on  its  own  determination
 that  it  is  abscene,  unless  it  has  been
 previously  proscribed  by  the  Govern-
 ment.  In  view  of  this  judgment,  the
 ban  imposed  was  withdrawn.  The
 position  arising  out  of  this  judgment
 js  under  consideration.

 Old  Zari  (Gold  Thread)  Embroidery

 298.  Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lobia:

 2304

 Shri  Utiya:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Commerce
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  730  on  the
 l6th  November,  965  and  state:

 (a)  whether  Government  have
 completed  investigation  regarding  the
 unemployment  of  workmen  engaged
 in  Zari  Industry;  and

 (b)  if  so,  whether  Government
 hav  formulated  any  scheme  to  re-
 habilitate  them?

 The  Minister  of  Commerce  (Shri
 Manubhaj  Shah):  (a)  The  investiga-
 tion  regarding  unemployment  in  the
 Zari  Industry  of  Surat  has  not  yet
 been  completed.

 (b)  This  will  be  considered  after
 the  investigation  report  is  received.

 T.A.  and  D.A.  to  Members  of  Lokur
 Committee

 897.  Shri  Gulshan:
 Shri  Buta  Singh:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  the  total  amount  of  T.A.  and
 D.A.  paid  to  the  three  Members  of
 the  Lokur  Committee  on  the  revision
 of  the  list  of  Scheduled  Castes  and
 Scheduled  Tribes  during  1965;

 (b)  the  total  amount  spent  by  the
 Committee  as  a  whole  including  the
 salaries  and  allowances  of  all  the
 staff  engaged  by  the  Committee;  and

 (c)  whether  the  Committee  was
 authorised  by  Government  to  tour
 all  over  India  and  incur  expenditure?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrashekbar):  (a)  and  7  (b).
 The  three  Members  of  the  Committee
 and  the  staff  who  were  all  Govern-
 ment  Officers  were  performing  the
 duties  in  addition  to  their  own  duties
 in  their  respective  Departments  and
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 Ministrise.  The  details  about  amount
 spent  by  the  Committee  are  being collected  and  will  be  placed  on  the
 Table  of  the  House.

 (c)  Yes.

 Written  Answers

 Harijan  Agricultural  Labourers
 398.  Shri  Buta  Singh:

 Shri  Gulshan,
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  large  number  of  Harijan  agri-
 cultural  labourers  are  either  un-
 employed  or  under-employed  in  the
 various  states  in  the  country;  and

 (b)  whether  Government  propose
 to  take  some  steps  to  provide  these
 workers  with  agricultural  land  on
 long-term  iease  with  a  view  to  in-
 creasing  food  production?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Yes,  Sir.

 (b)  The  Government  of  India  have
 a  scheme  of  giving  financial  assist-
 ance  to  States  under  the  Centrally
 Sponsored  Programme  for  resettle-
 ment  of  landless  agricultural  labou-
 rers  on  land.  The  Harijan  agricul-
 tural  labourers  are  also  getting  the
 benefit  of  this  scheme.

 Harijans

 Shri  Buta  Singh:
 Shri  Gulshan;
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  any  survey  has  been
 conducted  in  regard  to  the  grievances
 of  the  Harijans  in  the  various  States;

 (b)  if  so,  the  findings  thereof;  and
 (९)  the  proposals  of  Government  to

 redress  such  grievances?
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 The  Deputy  Minister  in  the  Depart- ment  of  Social  Welfare  (Shrimati

 Chandrasekhar):  (a)  to  (c).  No such  survey  has  been  conducted.
 However,  a  Committee  has  been
 appointed  40  go  into  the  question  of
 untouchability  as  also  the  problems
 relating  to  economic  uplift  and  edu-
 cational  develo  Scheduled
 Castes.  Their  report  will  contain  an
 assessment  of  the  needs  of  the  Sche-
 duled  Castes.  The  Committee  has  not
 yet  completed  its  labours.  Neces-
 sary  action  will  be  taken  when  the
 report  is  received.

 Holiday  Camps  for  Children
 900.  Shrimati  Renuka  Barkataki:

 Shri  R.  S.  Pandey:
 Shri  Rajeshwar  Patel;
 Shri  Ravindra  Varma:
 Shri  R.  Barua:

 Will  the  Minister  of  Social]  Welfare
 be  pleased  to  state:

 (a)  whether  Government  have  any
 scheme  under  consideration  to  set  up
 holiday  camps  for  children;  and

 (b)  if  so,  the  main  features  thereof?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 Central  Social  Welfare  Board,  New
 Delhi,  has  been  implementing  a
 scheme  of  Holiday  Homes  for  Child-
 ren  since  1958.  Under  this  scheme,
 the  Board  sanctions  grants-in-aid  to
 voluntary  welfare  organisations  for
 organising  holiday  camps  for  child-
 ren  in  the  age-group  0-l6  and
 belonging  to  ‘families  with  an  annual
 income  of  Rs.  3,000  or  less.  The
 maximum  amount  of  grant,  which
 may  be  sanctioned  for  a  camp  of  5
 days  for  50  children  is  Rs.  3,000,  The
 oMiectives  of  the  scheme  are  as  fol-
 lows:—

 (a)  To  stimulate  real  enjoyment
 and  appreciation  of  out-
 door  life;

 (b)  To  provide  training  in  citt-
 zenship  ‘through  give  and
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 take  of  community  living  in
 which  each  camper  has  a
 part  in  planning  and  carrying
 out  the  same  programme;
 and

 (c)  To  contribute  to  the  physi-
 cal  and  social  well-being  of
 every  participant  and  to  help
 in  the  development  of  qauli-
 ties  as  leadership,  training,
 resourcefulness,  initiative  and
 self-reliance.

 Import  of  Books

 90l.  Shri  Shree  Narayan  Das:
 Shri  Karni  Singhji;
 Shri  Hem  Barua:
 Shri  Kishen  Pattnayak;
 Shri  Madhu  Limaye:
 Shri  Bagri:
 Shri  Yashpal  Singh:
 Shri  Heda:
 Dr.  L.  M.  Singhvi:

 Will  the  Minister  of  Commerce  be
 pleased  to  state;

 (a)  whether  it  has  been  found  pos-
 sible  to  increase  the  allotment  of
 foreign  exchange  for  the  import  of
 books  and  magazines  during  the  cur-
 rent  financial  year:  and

 (b)  if  so,  the  extent  of  such  an
 increase?

 The  Minister  of  Commerce
 Manobhai  Shah):  (a)  Yes,  Sir.

 (b)  Rs.  50  lakhs.

 (Shri

 U.K.  Loan  for  Industries
 902.  Shri  Shree  Narayan  Das:

 Shri  Yashpal  Singh:
 Shri  Balmiki;
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  which  industries  in  the  public
 and  private  sectors  have  been  allow-
 ed  to  make  use  of  the  loan  of  Rs.  5.33
 crores  extended  by  the  British  Gov-
 er:  t,  the  agreem  for  which
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 was  signed  in  the  month  of  December
 last;  and

 (by  the  extent  to  which  mainten-
 ance  imports  of  industries  which
 mainly  depend  on  British  importa
 will  be  met  by  this  loan?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  The  ‘following
 industries  have  been  allowed  to  make
 use  of  the  loan  of  Hs.  5.83  crores
 signed  in  the  month  of  December:—

 qd)  Automobile,
 (2)  Electrical,
 (3)  Heavy  Mechanical.
 (4)  Industrial  Machinery.
 (5)  Light  Mechanical  Industries.
 (6)  Metals.
 (7)  Tools.
 (8)  Instruments  and
 (9)  Textile  machinery.

 (b)  Only  a  small  percentage  of  the
 total  maintenance  requirement  of  the
 industries  which  depend  on  _  British
 imports  will  be  met  by  this  Loan.

 Shortage  of  Baby  Milk  Food
 903.  Shri  Yashpal  Singh:

 Shri  Balmiki;
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Dr.  P.  Srinivasan:
 Shri  Paramasivan:

 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  whether  there  is  an  acute
 shortage  of  Baby  Milk  Food  in  the
 Capital  and  Madras  City;

 (b)  whether  a  popular  brand  of
 milk  food  is  being  sold  in  the  black
 market;

 (c)  whether  Government  propose  to
 exercise  any  check  on  the  distribution
 of  milk  food;  and

 (d)  if  so,  the  nature  thereof?
 The  Minister  of  Industry  (Shri  D,

 Sanjivayya):  (a)  Shortage  of  Baby
 Milk  Food  in  Delhi  and  Madras  has
 been  reported  in  the  press.
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 (b)  No  complaint  of  sale  of  any
 Popular  brand  of  milk  food  in  the
 black  market  has  ben  received.

 (c)  and  (a).  Some  of  the  State
 Governments  have  already  declared
 Baby  Food  as  rationed  article  or
 have  imposed  price  control.

 Expansion  of  Bhilai  Stee}  Plant

 904.  Shri  Warior:
 Shri  Vasudevan  Nair:
 Shri  Prabhat  Kar:
 Shri  Indrajit  Gupta:
 Shri  Vishwa  Nath  Pandey:
 Shri  Dhuleshwar  Meena;
 Shri  Ramachandra  Ulaka:
 Shri  Linga  Reddy:
 Shri  C.  K.  Bhattacharyya:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  the  detailed  project
 report  for  the  expansion  of  the
 Bhilai  Stee]  Plant  during  the  Fourth
 Plan  has  since  been  received  from
 the  Soviet  Union;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  the  estimated  cost  of  the  ex-
 pansion  Scheme?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh):  (a)  The  expan-
 sion  of  the  Bhilaj  Meel  Project  dur-
 ing  the  Fourth  Plan  is  envisaged  in
 two  phases.  The  first  phase  com-
 prises  the  coke  and  iron  making
 facilities  and  the  second  phase  that
 of  steel  making  and  rolling  facilities.
 The  detailed  Project  Report  for  the
 first  phase  was  prepared  by  the  De-
 sign  &  Planning  Department  of  the
 Bhilai  Steel  Plant  and  scrutinized  by
 the  Soviet  design  organisation  Gip-
 romez  and  certain  modifications  sug-
 gested.

 Two  preliminary  reports,  prepared
 by  the  Design  and  Planning  Depart-
 ment  of  the  Bhilai  Steel  Plant  for  the
 expansion  of  steel  making  and  rolling
 facilities  to  3°  6-4  million  tonnage,  wete
 studied  by  the  Soviet  side  and  weré
 discussed  with  the  Soviet  team  cur-
 rently  in  India.  As  a  result  of  these
 discussions  a  Techno-Economic  Report
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 to  define  the  pattern  of  expansion
 under  second  phase  igs  being  prepar-
 ed  at  Bhilai  and  after  the  report  is
 scrutinized  and  decision  taken  on  the
 pattern  of  expansion,  a  detailed  pro-
 Ject  report  will  be  prepared  by  the
 Bhilai  Design  Organisation.

 (b)  Under  the  first  phase  pro-
 gramme  it  is  proposed  to  instal  one
 coke  oven  battery  of  65  ovens,  one
 Blast  Furnace  of  1719,  M®  one  Sinter-
 ing  Belt  of  50  M*  Sintering  area  and
 a  new  Sintering  Plant  with  two  belts
 of  75  M*  area  with  associated  ancil-
 lary  facilities.

 (c)  The  estimated  cost  of  phase  one
 expansion  (coke  and  iron  making
 facilities)  is  expected  to  be  of  the
 order  of  Rs.  368  million,  with  a
 foreign  exchange  component  of  79
 million,

 Fifth  Steel  Plant

 905.  Shri  Linga  Reddy:
 Shri  Prakash  Vir  Shastri;
 Shri  Jagdev  Singh  Siddhanti:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shrt  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:
 Shri  Balmiki;
 Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattnayak;
 Shri  Narayan  Reddy:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantla:
 Shri  Madha  Limaye:
 Shri  D.  N.  Tiwary
 Shri  Vishram  Prasad:
 Shri  Subodp  Hansda:
 Shri  S.  0.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  0.  Bérooah:
 Shri  Shiva  Dutt  Upadhayaya:
 Shri  Kolla  Venkaiah;
 Shri  MN.  Swamy:
 Shri  Hukam  Chand

 Machhavatiya;
 Shri  Vishwa  Nath  Pandey:
 Shri  Indrajit  Gupta:

 Shri  Warter:
 Shri  Vasudevan  Nair;
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 Shri  R.  8.  Pandey:
 Shri  Ravindra  Varma:
 Shri  Rajeshwar  Patel:
 Shri  Uikey:
 Shri  A.  S.  Saigal;
 Shri  B.S.  Tiwary:
 Shri  Chandak:
 Shri  Dholeshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Wadiwa:
 Shri  A.  K.  Gopalan:
 Shri  Hari  Vishnu  Kamath:
 Shri  J.  8.  8.  Bist:
 Shri  J.  P.  Jyotishi:
 Shri  Matcharaju:
 Shri  Lakhma  Bhawani:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  finally  decided  to  locate
 the  fifth  steel  plant  at  Vishakhapat-
 nam,  the  sixth  steel  plant  at  Hospet
 in  Mysore  State  and  the  Alloy  Steel
 Plant  at  Salem  in  Madras  State;

 (b)  if  so,  when  the  work  is  likely
 to  start  on  these  projects;  and

 (c)  the  details  of  the  cxpenditure
 estimated  along  with  the  foreign  ex-
 change  involved  in  each  case?

 The  Minister  of  Iron  and  Steel  (Shri
 T.  N.  Simgh):  (a)  No,  Sir.  The  matter
 is  stil]  under  consideration.

 (b)  and  (c).
 E:  jon  of  D

 Plant
 906.  Shri  Hem  Raj:

 Shri  Daljit  Singh:
 Shri  P.  C.  Boreoah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:
 Shri  8.  C.  Samanta:
 Shri  Subodh  Hansda:
 Sbrimati  Savitri  Nigam:
 Shri  Hukam  Chana

 Do  not  arise.
 Alloy  Steet

 Shri  P.  H.  Bheel:

 Shri  Narasimha  Reddy:
 Shrt  M.  Kampuve:

 Will  the  Minister  of  Iron  and  Steed
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  ex-
 pand  the  Durgapur  Alloy  Steel  Plant
 with  the  Japanese  collaboration  during the  Fourth  Five  Year  Plan;

 (b)  if  so,  the  estimated  cost  there-
 of;  ang

 (c)  the  terms  and  conditions  of  the
 collaboration?

 The  Minister  of  Iron  and  Steel  (Shri
 T.  N.  Singh):  (a)  to  (c).  The  capa-
 city  for  expansion  is  still  to  be  finally
 settled.

 The  costs,  etc.  and  the  nature  of
 collaboration,  if  any,  will  be  settled
 only  when  the  decision  on  the  capa-
 city  has  been  taken.

 Price  of  Coal
 907.  Shri  Bagri:

 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  Kishen  Pattnayak:
 Shri  Ram  Sewak  Yadav:
 Shri  Onkar  Lal  Berwa:
 Shri  Himatsingka;
 Shri  Rameshwar  Tantla:
 Shri  P.  R.  Chakravert!:
 Shri  K.  ्,  Tiwary:
 Shri  Narayan  Reddy:
 Dr.  P.  N.  Khan;
 Shri  Subodh  Hansda:
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:
 Shri  5.  0.  Samanta;
 Shri  Madhu  Limaye:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  C.  K.  Bhattacharyya:
 Shri  Daji:
 Shri  RB.  8.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  Ravindra  Varma:
 Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:
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 Shri  Basumatari:
 Shri  Indrajit  Gupta;

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a  whether  Government  have
 received  a  representation  from  the
 Coal  Industry  to  increase  the  prices
 of  coal;

 (b)  the  reasons  for  asking  the  in-
 crease  in  coal  prices;  and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  Mines  and  Metals
 (Shri  8.  K.  Dey):  (a)  and  (b).  Price
 increases  were  requested  by  the  in-
 dustry  to  enable  to  it  pay  bonus  under
 the  Payment  of  Bonus  Act,  965  and
 to  compensate  the  industry  for  the
 revision  of  royalty  rate  in  the  case  of
 pre-949  mining  leases.

 (९)  Government  have  granted  a
 suitable  price  increase  for  the  indus-
 try  from  (24-12-1965,  to  enable  it  to
 pay  bonus  pending  a  cost  examination
 of  representative  collieries  which  is
 under  way.  In  the  context  of  revision
 of  royalty  rate,  a  price  increase  has
 been  given  from  3rd  February,  1966.

 Railway  Line  in  Desert  Area  of
 Jaisalmer

 908.  Shri  Onkar  Lal  Berwa:
 Shri  Madhu  Limaye;
 Shri  Kishen  Pattnayak;
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  M.  L.  Dwivedi
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Asad:
 Shri  Subodh  Hansda:
 Shri  8.  co  Samanta:
 Shri  Hukam  Chand

 Kachhavaiya;
 Shri  Shinkre:
 Shri  Yashpal  Singh:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Raflways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 scheme  for  a  Railway  line  in  the
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 desert  area  of  Jaisalmer  in  Rajasthan
 has  been  finalised;

 (b)  if  so,  the  mileage  of  the  rail
 track;  and

 (c)  when  the  work  on  the  project
 is  likely  to  be  taken  in  hand  and  the
 total  expenditure  to  be  incurred
 thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (9)  to  (c).  It  has  been  decided  to
 undertake  the  construction  of  a  05
 KMs  long  Metre  Gauge  line  from
 Pokaran  to  Jaisalmer  in  the  ‘1966-67
 Works  Programme.  The  line  is  esti-
 mated  to  cost  Rs.  3  crores  and  is
 expected  to  be  completed  in  5  months
 from  the  commencement  of  construc-
 tion.

 Export  of  Pepper
 Shri  Bagri;
 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 909.

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have
 received  various  suggestions  for
 increasing  the  export  of  pepper;  and

 (b)  if  so,  Government’s  reaction
 to  these  suggestions  and  the  annual
 estimate  of  the  export  of  pepper?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  Yes,  Sir.

 (Shri

 (b)  The  main  recommendations  and
 the  action  taken  on  them  by  Gov-
 ernment  have  been  set  out  in  the
 Government  Resolution  No.  3|]2/65-EP
 (Agri)  on  Black  Pepper  published  in
 the  Gazette  of  India  Extraordinary
 of  lst  January,  1966.  Copies  of  the
 Resolution  have  been  placed  on  the
 Table  of  the  House  on  2A-2-1966,,  The
 export  in  ‘1965-66  is  estimated  at
 about  23,500  tonnes  valued  at  Rs.  0
 crores  approximately.
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 wat  का  व्यापार  प्रतिनिधि  मंडल

 910.  श्री  हवा  साठ  तिवारी  :
 श्री  उस  नाथ  :
 श्री  दोज  संज  हारा :.
 श्री  भागवत  हा  प्रासाद  :
 बीच  मज  ला०  त्रिवेदी  :
 श्री  स०  ०  सामन्त :
 को  सुबोध  हं  धरा  :
 श्री  कर/  खं  बिखरा  :
 श्रीमती  साबित्री  निगम  :
 श्री  विभूति  मिल  :
 श्री  राम  सहाय  पाण्डेय  :

 क्या  वा  गाय  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भारतीय  अधिकारियों  के
 साथ  व्यापार  संबंधी  बात-चीत  करने  के  लिए
 लेफिटनट  कर्नल  मेंभी  के  नेतृत्व  में  बर्मा  का
 एक  व्यापार  प्रतिनिधि  मंडल  गत  दिसम्बर  में
 भारत  में  कराया  था  ;

 (ख)  यदि  हां,  तो  किन  मुख्य  प्रश्नों
 पर  बातचीत  को  गई,  प्रौर

 (ग)  क्‍या  कोई  व्यापार  संबंधो  करार
 भी  किया  गया  है  ?

 वाणिज्य  मंत्री  भी  सन भाई  बाहु)  :
 (क)  जी,  हां  ।

 (@)  वार्ता  के  दौरान  मुख्य  प्रश्न  भारत
 शौर  बर्मा  के  मध्य  व्यापार  की  मात्रा  के  विस्तार
 की  संभावना  का  था।  भारतीय  प्रतिनिधि  मंडल
 ने,  बर्मा  द्वारा  भारत  से  खरीद  में  वृद्धि  करने  की

 झ्रावश्यकता  पर  जोर  दिया  t  यह  जोर  इंजीनियरी
 सामान,  रासायनिक  वस्तुएं  तथा  ऐसी  ही
 अपरम्परागत  बस्तियों  क  संबंध  में  विशेषतः
 दिया  गया  जिन्हें  भारत  प्रतियोगी  कीमतों
 पर  दौर  स्वीकार्य  किस्म  तथा  विशिष्टियों
 के  अनुरूप  दे  सकता  है  ।  वर्मा  के  प्रतिनिधि-
 मॉडल  ने  इनके  आयातों  में  रूचि  व्यक्त  की  ।

 (ग)  जी,  नहीं  ।

 बोकारो  परियोजना  प्रतिवेदन

 9iI.  wt  ato  ato  तिवारी  :
 श्री  सुबोध  हुँ सवा  :
 शो  भागवत  झा  आजाद:.
 श्री  राम  रख  यादव  :
 श्री  हुकम  खुद  कछवाय  :
 अं  क०  ना०  तिवारी  :
 श्री  रामेशवर  टाटिया  :
 श्री  प्रकाशकों  शास्त्री  :
 श्री  नारायण  ई: (ड  :
 श्री  मनु  लिसये  :
 श्रीमती  मैमूना  सुल्तान  :
 श्री  पर  जीवन  :
 शनी  विश्वनाथ  पाण्डेय  :
 श्री  विभूति  मिश्र  :
 श्री  बारियर  :
 कमी  इस् रजीत  गीत  :
 श्री  हेम  बता:.
 श्री  प्र०  Bo  देव  :
 श्री  कोहली  वैंकया  :
 कभी  लक्ष्मी  दास  :
 गयी  कर्मी  साहजी  :
 श्री  राजेश्वर  पटेल  :
 श्री  रवीन  वर्मा  :
 कमी  स०  Wo  सामन्त  :
 श्री  Ho  ला०  द्विवेदी  :
 की  प्र०  Wo  बरपा :
 श्री  झोंककर  लाल  बैरवा  :
 श्री  to  to  weal:
 tt  tte  Wo  treat  :
 att  हिम्मत सिह का  :
 श्री  जगदेव  सिह  सिद्धान्त  :
 श्री  श्लोमारायण  दास  :
 बरी  काज रॉ लकर  :
 डा०  श्री  निवासन  :
 आरती  रेज का  अटकी  :
 को  महेश्वर  नायक  :
 श्री  qo  का०  भट्टाचार्य  :
 कमी  बासुदेव  शायर  :
 बीच  प्रभात  शार  :
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 st  qo  yo  किस  :
 मी  त्रिदिव  कुमार  चौधरी  :
 री  स०  Mo  स्वामी  :
 शी  To  weer  :
 शी  Mo  क०  गोपालन  :
 श्री  राम  सहाय  पाण्डेय  :

 क्या  लोहा  कौर  इस्पात  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जनवरी,  i966  के  पहले
 सप्ताह  में  रूसी  विशेषज्ञों  का  एक  दल  भारतीय
 विशषज्ञों  के  साथ  बोकारों  इस्पात  कारखाने
 &  बारे  में  व्योरेवार  बातचीत  करने  के  लिए
 भारत  भाया  था  ;

 (ख)  यदि  हां,  तो  बातचीत  कितने
 दिन  हुई  ;

 (ग)  क्‍या  उन्होंने  बोकारों  के  बारे  में
 अपना  अंतिम  प्रतिवेदन  दे  दिया  है;  प्रौढ़  उसकी
 मुख्य  बात  क्या  हैं  ;  ध्रौर

 (घ)  क्‍या  तकनीकी  समिति  ने  परि-
 योजना  प्रतिवेदन  का  अध्ययन  कर  लिया
 है  तथा  सरकार  को  प्रपनी  सिफारिशें  भेज
 दी  हैं?

 लोहा  शौर  इस्पात  मंत्री  (थली  fro  नाग
 सिह:  (क)  शौर  (ख).  जनवरी,  966  के
 पहले  सप्ताह  में  सोवियत  विशेषज्ञों  &  दो  दल
 बोकारों  इस्पात  कारखाने  के  बार  में  बातचीत
 करने  भारत  भाये  थे  -  एक  दल  ने  जिसके  नेता
 जि प्रो मेज  के  निशदेक  थे,  22  जनवरी  966
 को  तकनीकी  समिति  के  साथ  बातचीत  पूरी
 कर  दी  ।  दूसरा  दल,  जिसके  नेता  ट,याजप्रोम-
 एक्सपोर्ट  के  उपाध्यक्ष  हैं।  प्राजक  बोकारो  के
 लिए  भारत  कौर  सोवियत  संघ  द्वारा  साज
 सामान  सप्लाई  करने  के  बारे  में  बातचीत  कर
 रहा है।

 (ग)  प्रश्न  नहीं  उठता  क्‍योंकि  यात्रा
 का  मुख्य  उद्देश्य  विस्तृत  प्रायोजना  प्रतिबेदन
 की  सच  पूरी  करने  के  लिए  भारत  सरकार
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 ore  नियुक्त  की  गई  तकनीकी  समिति  की
 सहायता  करना  था  |

 (घ)  जी,  हां  t

 Use  of  Grade  I  Coal  for  Brick-
 manufacturing

 912,  Shri  5.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  there  has  been  any
 restricfion  in  the  use  of  grade  I  coal
 for  brick-making  purposes;

 (b)  if  so,  since  when;  and
 (c)  what  quantity  of  high  grade

 coal  has  already  been  so  exhausted
 on  account  of  use  in  brick-making?

 The  Minister  of  Mines  and  Metals
 (Shri  8.  K.  Dey):  (a)  and  (०).  No,
 Sir.  The  brick-burning  industry  has
 been  allowed  to  use  limited  quantities
 of  Grade  I  slack  coal,  as  a  temporary
 expedient,  upto  3lst  December,  1966.

 (c)  There  has  been  an  increase  in
 the  production  of  Grade  I  coal.  While
 steam  coal  of  this  grade  is  being  taken
 by  important  consumers  like  the
 Railways,  an  outlet  has  to  be  found
 for  the  use  of  slack  coal  of  this  grade
 also  otherwise  the  production  of  steam
 coal  will  be  affected.

 Sceoter  Sale  and  Distribution
 Control  Order

 9i3.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Industry  be  pleased
 to  state;

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  from  time
 to  time  towards  the  several  loop-
 holes  in  the  Scooter  Sale  and  Distri-
 bution  Control  Order  leading  to
 black-marketing;  and

 (b)  if  so,  the  steps  taken  in  this  re-
 gard?
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 The  Minister  of  Industry  (Sbri  D.
 Sanjivayya):  (a)  and  (b).  Sugges-
 tions  are  received  from  time  to  time
 for  making  the  Scooters  (Distribution
 and  Sale)  Control  Order,  960  more
 effective.  These  are  examined  care-
 fully  and  adopted  wherever  practi-
 cable.  Arising  out  af  some  of  these
 suggestions,  the  Control  Order  was
 amended  with  effect  from  29  May,
 965  to  provide  that  intending  pur-
 chasers  «an  book  their  orders  only
 with  the  dealer  of  the  area  in  which
 they  reside.  It  was  further  amended
 on  29  June,  965  replacing  the  Bank
 Guarantee  system  by  a  system  which
 requires  every  intending  purchaser  to
 open  &  Post  Office  Savings  Bank
 Security  Deposit  Account  for  Rs.  250
 and  pledge  it  to  the  dealer  with  whom
 the  order  is  booked.

 Defence  Needs  of  Railway  Transport

 9i4.  Shri  Shree  Narayan  Das:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Narayan  Reddy:
 Shri  Bhagwat  Jha  Asad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Raflways  be
 pleased  to  state:

 (a)  whether  any  assessment  as  to
 the  defence  needs  of  Railway  Trans-
 port,  both  immediate  and  long  term,
 has  been  made;

 (b)  if  so,  the  precise  nature  of  work
 to  be  taken  up  during  the  first  year
 of  the  Fourth  Five  Year  Plan  and
 subsequent  years;  and

 (ey  the  estimated  expenditure
 inwolved?

 2320

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh);  (a)  to  (c).  The  assessment,
 planning  and  programming  of  defence
 needs  for  rail  transport,  both  in
 regard  to  Rolling  Stock  and  Fixed
 installations,  is  done  oan  a  continuous
 basis  and  not  necessarily  confined  to
 five  year  pli  intervals.  This  is
 because  defence  capability  and  econo-
 mic  potential  ure  closely  interlinked
 and  allocation  of  limited  resources  to
 strategic  transport  facilities  in  differ-
 ent  forms  have  to  be  decided  and
 Phased  suitably  to  yield  the  maximum
 operational  flexibility  and  effective-
 ness  to  meet  changes  in  the  defence
 situation  as  evaluated  from  time  to
 time.  The  Railways  have  by  actual
 performance  twice  demonstrated  the
 soundness  of  this  flexible  approach  to
 planning  of  facilities-  first  in  the
 Eastern  region  in  962  and  next  along
 the  Westem  Frontiers  in  ‘1965,  On
 both  the  occasions  the  Railways  cffec-
 tively  fulfilled  the  rail  transport  needs
 of  the  Defence  forces  without  disturb-
 ing  seriously  the  flow  of  civilian
 goods  and  services.

 In  planning  and  programming  of
 railway  development  schemes  for  the
 Fourth  Plan  due  consideration  is
 being  given  to  the  Defence  meeds
 also.  As  the  economic  and  defence
 potentials  of  the  country  ure  inter-
 linked  practically  over  the  entire
 transport  system  it  is  not  possible  to
 isolat  major  defence  schemcs  except
 in  the  case  of  new  lines  of  special
 strategic  significance.  Such  lines  are
 identified  in  the  Railway  Budgets
 from  time  to  time  as  and  when  the
 final  decisions  are  sctually  taken  to
 build  them.  In  regard  ६0  smaller
 schemes  specifically  required  for
 military  purposes  it  would  not  be  in
 the  public  interest  to  either  identify
 or  highlight  them  as  they  form  part
 of  the  defence  plan  and  strategy.

 Re-rolling  Mills

 Shri  D.  N.  Tiwary:
 Shrt  Shree  Narayan  Das:

 915.
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 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansa:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad;
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  the  Report  of  the
 Technical  Committee  to  make  a  ra-
 tional  assessment  of  the  capacity
 of  re-rolling  mills  has  been  received
 and  considered;

 (b)  the  extent  to  which  and  the
 nature  of  the  recommendations
 accepted  by  Government;  and

 (c)  the  present  position  with
 regard  to  the  sanctioned  and  utilised
 capacity  of  these  mills?

 The  Minister  of  Iron  and  Steel  (Shri
 पु,  N.  Singh):  (a)  An  interim  Report
 was  submitted  by  the  Technical  Com-
 mittee  towards  the  beginnirig  of  this
 month.

 (b)  and  (c).  Recommendations  of
 the  Team  are  under  consideration.  It
 may  have  to  be  considered  further  by
 Govemment  after  the  Final  Report  is
 available.

 बिजली  से  चलने  वाली  गाड़ियाँ

 oi6,  श्री  प्रकादाबीर  शास्त्री  :
 श्री  हुकम  चन्द  कछवाय  :
 श्री  जगदेव  सिह  सिद्धान्त  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करा
 किः

 (=)  क्‍या  गाजियाबाद,  सोनीपत  शौर
 गुड़गांव  इरादी  स्थानों  को  बिजली  से  चलने  वाली
 गाड़ियां  चलाने  के  प्रश्न  पर  सरकार  विचार
 कर  रही  है,  ताकि  दिल्ली  में  काम  करने  वाल
 सरकारी  तथा  ध्न्  कर्मचारी  समय  पर  पहुंच
 सकें  ;  कौर

 (ख)  यदि  हां,  तो  क्या  जोधा  पंचवर्षीय
 योजना  में  इस  दिशा  में  कोई  प्रगति  होने  की
 संभावना  है  ?
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 tea  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  सुभा  सिह)  :  (क)  जी  नहीं  1

 (ख)  सवाल  नहीं  उठता  ।

 Delhi-Cochin  through  Coach
 917,  Shri  Vasudevan  Nair;

 Shri  Warior:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  there  is  only  sitting
 accommodation  in  the  Delhi-Cochin
 coach  for  third  class,  passengers;  and

 (b)  if  so,  the  steps  being  taken  to
 arrange  sleeper  berths  in  this
 through  coach?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh);  (a)  and  (b).  At  present,
 one  bi-composite  First  and  Third
 Class  coach  is  running  five  days  in  a
 week  between  New  Delhi  and  Cochia
 Harbour  Terminus  by  Nos.  21/22,
 Southern  Express  and  _  connected
 trains.  Such  bi-composite  coaches  do
 not  have  sleeping  accommodation  in
 third  class.

 Sleeping  accommodation  in  ‘Wird
 cass  can  be  provided  only  by  replac-
 ing  the  composite  coach  by  a  third
 class  partial  sleeper  coach.  But  as  the
 Firts  Class  accommodation  ir  the  bi-
 composite  coach  is  well  utilized,  such
 replacement  will  cause  inconvenience
 to  through  First  Class  passengers.
 The  matter  is  under  further
 examinstion.

 Production  Centres  in  Kerala
 918.  Shri  Vasudevan  Nair:

 Shri  Warior;

 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 hand  over  the  production  centres  and
 Extension  Centres  in  Kerala  State  to
 the  State  Government  and  private
 parties;  and
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 (b  if  so,  the  reasons  for  the  same?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  and  (b).  There  is
 no  proposal  to  transfer  the  Production
 Centres  to  private  management.  The
 Possibility  of  reorganising  these
 Centres  with  a  view  to  making  them
 economically  viable  had,  however,
 been  under  consideration  of  the  Gov-
 ernment  of  India  for  some  time.  The
 possibility  of  setting  up  a  public
 sector  unit  to  run  these  Centres  was
 also  examined  but  at  the  moment
 there  is  no  proposa)  to  alter  the  exist-
 ing  set-up  under  which  the  Production
 Centres  are  part  of  the  Organisation
 of  the  Dev
 Small  Scale  Industries,  in  the  Gov-
 ernment  of  India,  Ministry  of  Indus-
 wy.

 The  Government  of  India  took  a
 decision  some  time  ago  to  transfer
 the  Extension  Centres  in  various
 tates  to  the  respective  States  Gov-
 emments.  This  decision  will  be
 given  effect  to  in  the  beginning  of
 the  4th  Plan.  The  Production  Cen-
 tres  and  the  Extension  Centres  in
 Kerala  wil]  not,  however,  be  handed
 ever  to  private  parties.

 Railway  Quarters  in  Olavakket
 Division

 9l9.  Shri  Daji:  Will  the  Minister  of
 Railways  be  pleased  to  atate:

 (a)  whether  ali  the  permanent  em-
 Pployees  of  the  Railways  in  the
 Olavakkot  Division,  Southern  Rail-
 way,  have  been  provided  with  quar-
 ters;

 (b)  if  not,  the  percentage  of  em-
 ployees  not  provided  wf  quarters;
 and

 (c)  when  the  Administration  would
 ve  able  to  provide  quarters  for  all  the
 permanent  employees?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (b)  About  55  per  cent.
 2530(  Ai)  LS—4.
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 (c)  Provision  of  residential  quar ters  is  being  done  on  a  programmed

 basis,  subject  to  availability  of  funds
 Preference  has  to  be  obviously  given to  the  housing  of  essential  Railway
 staff.

 Metre  Gauge  Zone
 920.  Dr.  L.  M.  Singhvi:

 Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  Government  are  consi-

 dering  a  proposal  to  establish  a  metre
 gauge  zone  in  Rajasthan;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  the  reply  to  part  (a)  above

 be  in  the  negative,  the  reasons  there-
 for?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  There  is  no  proposal  for
 creation  of  a  separate  Metre  Gauge
 Zone  under  consideration  at  present.

 (b)  Does  not  arise.
 (c)  There  is  no  pressing  adminis-

 trative  or  operational  need  to  carve
 out  a  separate  Metre  Gauge  Zane.

 Koyna  and  Korba  Aluminium  Project
 छाल  Subodh  Hansda;
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Arad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Narayan  Reddy:
 Shri  D.  C.  Sharma:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  negotiations  have  star-
 ted  for  Hungarian  and  Russian  ald  for
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 setting  up  the  Koyna  and  Korba  alu-
 minimum  projects  by  the  Bharat  Al-
 uminium  Company  Ltd.;

 (b)  whether  any  consultancy  agree-
 ment  hag  been  signed  with  the  West
 German  firm  for  the  Koyna  Project;
 and

 (c)  if  so,  when  this  was  done  and
 whether  the  detailed  project  report
 was  obtained  within  three  months  of
 the  Agreement?

 The  Minister  ef  Mines  and  Metals
 (Shri  S.  K.  Dey):  (a)  For  the  pre-
 sent,  the  Koyna  Aluminium  Project
 only  has  been  assigned  to  Bharat
 Aluminium  Company  (Private)  Limit-
 ed  for  implementation.  Technical
 and  financial  assistance  for  this  Pro~
 ject  will  be  available  from  West  Ger-
 man  and  other  European  countried,

 The  Korba  Aluminium  Project,
 which  will  also  be  assigned  to  Bharat
 Aluminium  Company  (Private)  Limit-
 ed  in  dve  course,  will  be  implemented
 with  the  Hungarian  and  USSR.
 technical  and  financial  assistance;  an
 agreement  has  been  concluded  with
 the  concerned  Hungarian  Organisation
 for  preparation  of  a  detailed  project
 report  for  the  alumina  plant.  Cer-
 tain  parts  of  this  project  will  how-
 ever  be  prepared  ४४  the  National
 Industrial  Development  Corporation
 Limited,  a  Central  Government
 Undertaking.  Hungarian  financial
 assistance  will  be  available  for
 part  of  the  project.

 this

 The  project  report  for  the  smelter
 and  fabrication  units  of  the  project
 is  proposed  to  be  prepared  by  the
 concerned  U.S.S.R.  Organisation;
 negotiations  in  this  respect  as  well  as
 im  respect  of  fmancial  assistance  are
 under  way.

 (b)  and  (c).  An  agreement  was
 signed  on  6-1-1966.  between  Bharat
 Aulminium  Company  (Private)  Limft-
 ed  and  =  Messrs.  VEREINIGTE
 ALUMINIUM-WERKE  AKTIENGE-
 SELLSCHAFT  of  West  Bermany.  The
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 project  report  will  be  submitted  by
 Messrs.  VEREINIGTE  ALMINIUM-
 WERKE  AKTIENGESELLSCHAFT  to
 Bhart  Aluminium  Company  (Private)
 Limited  three  months  after  the  return
 of  West  German  experts  who  came
 to  India  following  the  signing  of  the
 agree.  t  for  collection  of  Ty
 data.  The  projeet  report  is  due  to  be
 received  by  the  middle  of  1966.

 Introduction  of  Express  and  Mail

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 introduce  new  Expres¢  and  Mail
 trains  in  4ifferent  zones  from  the  next
 Time  Table;

 (b)  if  so,  ‘in  which  sectiong  such
 trains  will  be  introduced;  and

 (c)  whether  the  speed  of  the  new
 as  well  as  existing  trains  will  also  be
 accelerated  from  the  next  Time
 Table?

 The  Minister  of  State  in  the  Minis-
 (Dr,  Ram  Sebhag

 Singh):  (a)  and  (b).  Yes,  it  is  pro-
 posed  to  introduce  new  Express  trains
 in  the  time  table  to  come  into  force
 from  1-466  as  under:
 Broad  Gauge

 (i)  An  Express  train  between
 Madras  and  Hyderabad.

 (ii)  An  Express  train  between
 Madras  and  Cochin  Harbour
 Terminus.

 (iii)  An  Express  train  between
 Madras  and  Howrah—this  will
 run  in  lieu  of  an  existing  pas-
 senger  train  between  Khurda
 Road  and  Howrah  and  from  the
 same  date  existing  Madras-
 Howrah  Expresses  will  be  con-
 verted  into  Janata  Expresses.
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 (iv)  A  bieweekly  Expresg  train
 between  Tatanagar  and  Waltair

 via  Sambsalpur  and  Titilagarh.
 (v)  Janta  Express  train  between

 Bombay  Central  and  Viram-
 gam—this  will  replace  an
 existing  train  on  Baroda-
 Ahmedabad  and  Ahmedabad-
 Viramgam  sections.

 (vi)  An  Express  train  between
 Bangalore  and  Poona—this
 will  replace  a  passenger  train
 between  Miraj  and  Poona.

 (vii)  An  Express  train  between
 Madras  and  Tiruchirapalli
 via  main  line,

 (viii)  A  triweekly  Express  train
 between  Lucknow  and  Kathgo-
 dam  from  15-4-66  for  the  sum-

 mer  season  only.
 (c)  Yes,  it  is  proposed  to  accelerate

 some  of  the  existing  trains  and  the
 journey  time  of  the  new  trains  will
 also  be  kept  to  the  bare  minimum  as
 necesasry  for  traiffic  and  operational
 requirements.

 Bikaner-Delhi  Mail  Accident
 923.  Shri  Subodh  Hansda:

 Shri  M.  L.  Dwivedi:
 Shri  8.  C.  Samanta:
 Shr}  Bhagwat  Jha  Azad:
 Shri  P.  C.  Borooah:
 Shri  Yashpal  Singh:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Bade:
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Ratiways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bikaner-Delhi  Mail  was  derailed
 between  Benisar  and  Sri  Dungargarh
 stations  near  Bikaner  on  the  26th
 December,  1965;

 (b)  if  so,  the  causes  of  the  accident;
 and

 (०)  the  loss  of  life  and  property  in-
 volved  as  a  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  The  accident  occurred  between
 Benisar  and  Sudsar  stations.

 (b)  The  cause  of  the  accident  is
 under  investigation.

 (c)  There  was  no  loss  of  life.

 The  cost  of  damage  to  railway  pro-
 perty  was  estimated  at  approximate-
 ly  Rs.  8,580.

 Plate  and  Vessels  Project
 924,  Shri  Rameshwar  Tantia:

 Skri  Mimatsingka:
 Shri  Narayan  Reddy:
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Vishwa  Nath  Pandey:
 Shri  M.  Rampure:
 Shri  Karni  Singhji:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 and  Czechoslovakia  have  signed  an
 agreement  for  setting  up  a  plate  and
 vessels  project  in  the  country;  and

 (b)  if  so,  the  main  features  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b),  An  Agree-
 ment  has  recently  been  entered  into
 with  M/s,  Technoexport  of  Czecho-
 slovakia  for  the  preparation  end
 supply  of  design  documentation  for
 a  Heavy  Plate  and  Vessels  Project.
 The  plant  is  envisaged  to  fabricate
 23,000  tonnes  per  annum  of  heavy
 plate  work  and  associated  structurals.
 The  project  is  estimated  to  cost  about
 Rs.  13:5  crores  sid  the  value  of  out-
 put  at  full  production  would  be
 about  Rs.  0  crores.

 Pig  Iron  Plant  at  Katni,  MP.
 925,  Shot  Ramweshwar  Tantia:

 Shri  Himastsingka:
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 Shri  Narayan  Reddy:
 Shrimati  Maimoona  Sultan:
 Shri  Shiva  Dutt  Upadhayaya:
 Shri  Hukam  Chand

 Kachhavatya:
 Shri  Bade:
 Shri  R.  8.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  Ravindra  Varma:

 Shri  Uikey:
 Shri  A.  S.  Satgal:
 Shri  R.  S.  Tiwary:
 Shri  Chandak:
 Shri  J.  P.  Jyotishi:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pig
 iron  plant  is  likely  to  be  set  up  at
 Katni  in  Madhya  Pradesh;

 (b)  if  so,  whether  this  plant  will
 be  set  up  at  the  cost  of  the  Centre  or
 the  State;

 (c)  what  kind  of  assistance  the
 centre  is  likely  to  give;  and

 (d)  what  will  be  the  ०8]  output  of
 the  plant?

 The  Minister  of  Iron  and  Steel  (Shri
 T.  N.  Simgh):  (a)  to  (d).  An  appli-
 cation  has  been  received  from  Direc-
 tor  of  Industries,  Madhya  Pradesh  for
 the  grant  of  an  Industrial  Licence
 for  the  manufacture  of  300,000  tonnes
 pig  iron  per  annum.  This  is  under
 the  consideration  of  the  Government.
 The  State  Government  is  yet  to  sub-
 mit  the  detailed  project  report  on
 the  scheme  giving  inter  alia  the  pro-
 posed  location  of  the  plant,  the  pro-
 cess  of  manufacture,  the  details
 regarding  financial  and_  technical
 eollaboration  etc.

 Trade  Pact  with  USSR

 926.  Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Narayan  Reddy:
 Shrimati  Renuka  Barkataki:
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
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 Shri  Shree  Narayan  Das:
 Dr.  P.  N.  Khan:
 Shri  Subodh  Hansda:
 Shri  P.  0.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  C.  Samanta:
 Shri  Ravindra  Varma:
 Shri  R.  S.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  Onkar  La]  Berwa:
 Shri  Kolla  Venkaiah:
 Shri  Laxmi  Dass:
 Shri  Linga  Reddy:
 Shri  Bagri:
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  Tula  Ram:
 Shri  R,  Barua:
 Shri  Basumatari:
 Shri  Lahtan  Chaudhry:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  trade
 agreement  between  India  and  U.S.S.R.
 was  signed  in  January,  1966;  and

 (b)  if  so,  the  main  features  of  this
 agreement?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes,
 Sir.

 A  New  Five  Year  Trade  Agreement
 between  India  and  U.SS.R.  which
 aims  at  doubling  the  existing  trade
 volume  between  the  two  countries  by
 970  was  signed  at  New  Delhi,  on
 January  7,  966  by  Mr.  N.  S.  Pato-
 lichev,  Soviet  Minister  of  Foreign
 Trade  on  behalf  of  his  country  and
 Shri  Manubhai  Shah,  Union  Minister
 of  Commerce  on  behalf  of  India.
 Simultaneously,  letters  were  ex-
 changed  on  the  same  day  extending
 the  validity  of  the  Trade  Agreement
 of  963  upto  the  end  of  970  and
 detailed  lists  of  goods  for  exports  to
 U.S.S.R.  during  years  1966-70,  and
 lists  of  imports  therefrom  during  the
 game  years  were  finalised  and  agreed
 upon.  A  Protocol  on  the  Soviet  dell-
 very  of  machinery  &  equipments  dur-
 ing  this  period  on  long-term  credit
 basis  was  also  signed  by  the  two  Mi-
 nisters.
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 The  following  are  the  main
 tures  of  the  documents  signed:

 fea-

 (i)  the  total  volume  of  trade
 between  the  two  countries
 which  stood  at  Rs.  500  crores
 during  the  96l-65  (Rs.  250
 crores  worth  of  exports  to
 U.S.S.R.  and  Rs  250  crores
 worth  of  imports  therefrom)
 is  expected  to  reach  the  figure
 of  Rs.  300  crores  during  five
 years  1966-70  (Rs.  630  crores
 each  way).

 (ii)  the  volume  of  trade  between
 the  two  countries  which  stood
 at  Rs.  75  crores  each  way  in
 964  will  reach  the  level  of
 Re,  50  crores  each  way  by
 1970.  During  the  intervening
 period  the  volume  of  trade
 each  way  is  expected  to  rise
 steadily  to  approximately
 Rs,  0  crores  in  1966,  Rs.  20
 crores  in  1967,  Rs.  30  crores
 in  968  and  Rs.  40  crores  in
 1968.

 In  keeping  with  the  principles
 accepted  by  the  U.S.S.R.  at  the  UN
 conference  on  Trade  and  Develop-
 ment,  the  recent  Agreement  also  pro-
 vides  for  a  progressive  increase  in
 share  of  purchase  of  manufactured
 goods  in  our  exports  to  that  country.
 By  1970,  it  is  estimated  that  such
 share  will  account  for  40  per  cent  of
 our  total  exports  to  U.S.S.R.  Among
 the  products  in  which  the  Soviet  side
 hag  shown  interest  are:  electric  lamps,
 refrigerators,  electric  fans,  machine
 tools,  automobile  batteries,  room  ait
 conditioners,  va  flasks,  linol
 and  PVC  cloth.  pigments,  paints
 and  varnishes,  steel  and  wooden  fur-
 niture,  palstic  products,  woollen,  cotton
 and  silk  fabrics,  garments,  woollen  and
 cotton  knitwear,  ehoes,  finished  lee-
 ther,  machinemade  woollen  carpets,
 besides  traditional  items  such  as,  tea,
 coffee,  spices,  de-oiled  cakes,  raw
 wool,  jute  manufactures  etc.

 On  the  other  hand,  the  Soviet  side
 has  agreed  to  supply  machinery  &
 equipments  on  long-term  credits.
 USSR  will  aleo  supply  under  this
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 Agreement,  spares  &  components
 needed  for  matintaining  the  produc-
 tion  programme  of  various  projects  set
 up  in  India  with  the  Soviet  assistance.
 In  addition  supplies  of  essential  raw
 materials  needed  by  Indian  industries
 will  be  stepped  up.  These  are:  ferro-
 alloys,  special  steel,  tin  plates,  non-
 ferrous  metals,  sulphur,  wood  pulp,
 asbestog  fibre,  besides  oil-producte,
 fertilizers  like  ammonium  sulphete,
 muriate  of  potash,  newsprint  etc.

 Surplus  Coa]  in  Assam

 937.  Shri  Rameshwar  Tantia:
 6hri  Himatsingka:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  surplus  coal  in  Assam;

 (b)  whether  75  per  cent  of  the
 quota  of  coal  for  sale  has  been  given
 to  one  Company;

 (९)  if  so,  whether  Government  rea-
 lise  its  baneful  effect  on  al]  other  eoal
 mines;  and

 (a)  whether  the  other  coal  mine
 owners  have  represented  to  Govern-
 ment  for  increase  of  their  quotas  and
 if  so,  whether  Government  have  econ-
 sidered  their  representations?

 The  Minister  of  Mines  and  Metals
 (Shri  Ss.  हू.  Dey):  Yes,  Sir.

 (9)  and  (c).  The  allocations  te
 various  collieries  in  Assam  are  fina-
 Used  only  after  full  consultations  with
 al]  the  interests  affected.  One  com-
 pany  was  given  72  per  cent  of  the  quote
 of  coal  for  sale,  even  though  is  pro-
 duction  constituted  80  per  cent  of  the
 total]  production,

 (d)  Yes,  Sir.  The  matter  is  under
 consideration  in  consultation  with  the
 coal  producers  in  Assam  and  the  State
 Government.



 3333  Written  Answers

 Jute  Crep
 928,  Shri  Himateingka:

 Shri  Rameshwar  Taatia:
 Shrj  Onkar  Lal  Berwa:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Jute  crop  has  been  very  poor  this
 year;  and

 (b)  if  so,  what  has  been  its  effect
 on  the  jute  industry?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  Yes,  Sir.

 (b)  While  the  apprehensions  of  short
 crop  resulted  in  some  rise  in  prices
 of  raw  jute  and  jute  goods  the  pro-
 duction  and  exports  of  jute  goods  in
 the  country  has  increased.

 Deaths  on  Railway  Track

 929.  Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:
 Shri  Narayan  Reddy:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  re-
 cent  survey  has  shown  that  one  death
 occurs  on  rail  track  every  third  day
 in  the  Capital;

 (b)  if  s0,  what  steps  the  Railway
 authorities  are  taking  to  check  this;
 and

 (c)  whether  any  enquiry  has  been
 conducted  into  the  main  cause  of  the
 accidents  on  the  Railway  tracks?

 The  Minister  of  State  for  Railways
 (Dr.  Ram  Subhag  Singh):  (a)  Yes.

 The  following  steps  are  being  taken
 by  the  Railway  Administration:—

 (i)  at  various  spots  caution  boards
 have  been  provided;

 (ii)  at  places,  frequented  by  the
 trespassers,  tie-bar  fencings
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 and  foot-over  bridges  have
 been  provided;  and

 (iii)  frequent  ts  over
 microphones  requesting  public
 to  use  foot-over  bridges  for
 crossing  from  one  plantform
 to  another  are  made  at  Delhi
 and  New  Delhi  Stations.

 (c)  Yes,  detailed  enquiries  are  made
 by  the  police  with  a  view  to  finding
 out  its  actua]  cause.

 मुंगेर  में  बन्दूकों  लया  राइफलों  का  निर्माण

 930.  शौ  मथ  लिमये  :  क्‍या
 उद्योग  मंत्री  0  दिसम्बर,  3965
 के  तारांकित  प्रश्न  संख्या  773  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मुंगेर  में  काफी  समय  ;/  उच्च
 श्रेणी  की  बन्दूकें  तथा  राइफलें  बनाया।  जाती
 रही  हैं  ;

 (@)  क्या  इस  कार्य  में  दक्ष  व्यक्ति  राज-
 कल  कठिन  समय  व्यतीत  कर  रहे  हैं  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  उन्हें
 सहायता  दे  कर  ,  सेनिक  तथा  सैनिक  कार्यों
 के  लिए  इन  बन्दूकों  का  उत्पादन  बढ़ाने  की
 किसी  योजना  पर  विचार  कर  रही  है  ?

 उद्योग  मंत्री  (भी  ato  संजोबेय्या)
 (क)  से  (ग),  जानकारी  इक्ट्ठा  को

 जा  रही  है  ौर  बह  सदन  की  मेज  पर  रख  दी
 जायगी  ।

 साहिबगंज  शौर  किऊल  के  बोय  शटल  गाड़ी
 93i.  श्री  मत  लिखे  :  कमा  रेले

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  साहिबगंज  ग्रोवर  कुछ
 (पूर्वी  रेलवे)  के  बीच  एक  दौर  शटल  गाड़ी

 चलाने  पर  विचार  हैं;
 (ख)  यदि  हां,  तो  इस  बारे  में  भ्रन्सिम

 निर्णय  कब  तक  हो  जायेगा;  और

 (भ)  किस  तारीख  तक  प्रस्तावित
 गाड़ी  के  चलने  कौ  संभावना  है?
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 tre  dread  में  राज्य-मंत्री  (डा०

 राम  सुलग  सिंह  )  :  (क)  जी  नहीं।

 (ख)  भर  (ग).  सवाल  नहीं  उठता।

 अध्यक्ष-दिल्ली  “डी-लाख”  थाली  के  साथ
 जाने  चाले  टिकट  परीक्षक

 932.  श्री  मथ  लिस थे  :  क्‍या  रेलवे
 मंत्री  मह  बताते  की  ह्व्पा  करेंगे  कि  :

 (क)  क्‍या  बम्बई-दिल्ली  'डि-लक्स
 गाड़ी  कै  साथ  जाने  वाले  टिकट  परीक्षकों
 से  कोई  शिकायत  या  भ्राबेदन  प्राप्त  हुआ
 है;  शौर

 (ख)  यदि  हां,  तो  सरकार  ने  उनकी
 शिकायतें  दूर  करने  के  लिए  क्‍या  कार्यवाही
 की  है?

 रेलवे  मंत्रालय  में  साध्य-मंत्री  (Fo
 राम  सुलग  सिह):  (क)  कौर  (ख).  बम्बई
 नयी  दिल्‍ली  बातानुकूल  एक्सप्रेस  गाड़ी  के
 साथ  चलने  वाले  चल  टिकट  परीक्षकों
 की  झोर  से  कोई  शिकायत  या  प्रस्वेदन
 पत्र नहीं  मिला  है।

 किन्तु,  पश्चिम  रेलवे  मजदूर  संघ  से
 एक  प्रभ्यावेदन  मिला  था  जिसमें  कहा  गया
 थ्री  कि  बम्बई-तभी  दिल्‍ली  बातानुकूल  एक्स-
 प्रेस  गाड़ी  द्वारा  नयी  दिल्ली  पहुंचने
 वाले  कर्मचारियों  को  श्रीराम  करन  को
 विधाएं  महीं  मिलती  ।  चल  टिकट  परीक्षक
 परिचालन  कमंचारी  नहीं  हैं  इसलिए  वे
 रनिंग  रूम  की  संविधानों  के  हकदार  नहीं
 हैं।  फिर  भी,  परिचालन  कर्मचारियों  की
 आवश्यकताएं  पूरी  हो  जाने  पर  उन्हें
 रनिंग  रूम  में  प्रा राम  करने  की  सुविधाएं
 दी  जाती  हैं।  दिल्ली  में  बेमानी  रनिंग
 कम  सुविधाएं  इतनी  नहीं  है  कि  परिचालन
 क्यारियों  की  श्रावश्यकतःएं  श्री  करने

 के  बाद  गेर  परिचालन  कर्मचारियों  को
 जिनमें  चल  टिकट  परीक्षक  भी  शामिल  हैं,
 झ्राराम  की सुविधाएं  दी  जा  सकें  t

 फिर  भी,  नीती के  रूप  में  यह  निर्णय
 किया  गया  है  कि  गैर-परिचालन  कर्मचारियों
 की  कुछ  कोटियों  को,  जिनमें  चल  टिकट
 परीक्षक;  भी  शामिल  हैं,  एसे  स्टेशनों  पर
 जहां  झा राम  की  सुविधाएं  उपलब्ध  नहीं  है,
 वहां या  तो  उन्हीं  इमारतों  में  या  सुविधानु-
 सार  दूसरी  जगह  कई  चरणों  के  कार्यक्रम
 केअनुसार  आराम  घर  बना  कर,  आराम  की
 सुविधाएं  दी  जाये ।

 भिलाई  इस्पात  संयंत्र  की  बसों  के  पुर्जों  की  चोरी
 933.  श्री  हुकम  बल्द  कछवाय  :

 ft  बढ़े  :
 शनी  बुद्धो  सिह  :

 क्या  लोहा  और  इस्पात  मंत्री  3
 दिसम्बर,  i965  के  भ्र तारांकित  प्रश्न  संख्या
 i792  के उत्तर  सम्बन्ध  में  यह  बताने

 की  क्वीन  करेंगे  कि  :

 (क)  कया  भिलाई  इस्पात  संवंत्र के
 कर्मचारियों  &  लिए  दी  गई  बसों  के
 पुर्जों  किशोरी  के  सम्बन्ध  में  दर्ज  किये
 गये  4मामलों  में  प्रन्तग्रंस्त  अपराधियों
 को इस  बाच  गिरफ्तार  कर  लिया  गया  है;

 (ख)  यदि  हां,  तो  उनके.  विरुद्ध
 कार्यवाही  की  गई  है;  कौर

 (ग)  क्‍या  गिरफ्तार  किये  गये  व्यक्तियों
 में  कुछ  सरकारी  कमंचारी  भी  ?  Pa

 उद्योग  श्लोक  इस्पात  मंत्री  पूरी  firo
 ato  सिह):  (क)  जी,  नहीं।  एक  मामले
 में  चुराया  गया  सामान  प्राप्त  हो  गया  था
 परन्तु  भ्रपराधी  गिरफ्तार  नहीं  किया  जा  सका  ।
 दो  मामलों  पर  कार्यवाही  बन्द  कर  दी  गई
 क्योंकि  भ्रपराधियों  का  सुराग  नहीं  मिला  है  ।
 चौथे  मामले  की  जांच  की  जा  रही  है।

 चय)  शौर  (ग).  प्रश्न  नहीं  उठते  ।
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 भिलाई  कारखाने  के  कर्म  जातियों
 के  लिये  बसों  की  सख्या

 934.  श्री  हुकम  प्लम्स  कछवाय  :
 श्री  बड़े  :
 शी  युद्धपोत  सिह  :

 क्या  लोहा  कौर  इस्पात  मंत्री  3
 दिसम्बर,  i965  के  अतारांकित  प्रश्न  संख्या
 792  के उत्तर  के  सम्बन्ध  में  यह  बताने

 की  कृपा  करेंगे  किः

 (क)  क्‍या  भिलाई  इस्पात  कारखाने
 के  कर्मचारियों  के  लिए  रखी  गई  37  बसें
 पर्याप्त  हैं;

 (ख)  क्‍या  यह  भी सच  हैकि  बस-
 स्टारों  की  व्यवस्था  काफी  दूरी  पर  को
 गई  हैं  भ्र ौर  कर्मचारियों  को  काफी  भ्र सुविधा
 का  सामना  करना  पड़ता  है;

 (ग)  क्‍या  यह  भीसच  हैरी  कुछ
 कर्मचारी  इनबसों  का  देर  से  चलने  के
 कारण  अपने  काम  के  स्थानों  पर  ठीक  समय
 में  नहीं  पहुंच  पाते  जिसके  परिणामस्वरूप
 उन्हें  उस  जिनकी  मजूरी  से  हाथ  धोना
 पड़ता  है;  भौर

 (घ)  क्‍या  उनकी  कठिनाइयों  को
 च्यानमें  रखते  हुए  बसों  की  संख्या  में
 ह;  करने  का  विचार  किया  गया  है  भौर  यदि
 हां  तो  फब?

 उद्योग  शौर  इस्पात  मंत्री  (भी
 feo  मा०  सिह)  :  (क)  भिलाई  में
 यातायात  की  साधारण  आवश्यकता-लैबों
 को  उनके  निवास  स्थान  से  काम  के  स्थान  पर
 लेजाने  के  लिए  चलाई  गई  बसों  की  संख्या
 पर्याप्त  समझी  जाती  है।

 (ख)  यातायात  की  सघनता  को  देखते
 हुये  बस-स्टाप  बनाया  गये  हैं।  ऐसी  जगहों
 में  जहां  यातायात  बहत  सधन  है  वहां  काफी
 नजदीक  नजदीक  बस  स्टाप  बनाये  गये  हैं
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 यातायात  की  भ्रावश्यकताझों  को  देखते
 हुये  इस  बात  पर  समय  समय  पर  'विचार
 किया  जाता  है।

 (ग)  जी,  नहीं

 (घ)  विंमान  37  बसों  में  बृद्धि
 करने  का  कोई  विचार  नहीं  है।  खराब
 बसों  को  बदलने  के  लिए  एक  प्रावस्था-
 भाजित  कार्यक्रम  बनायागया  है।  चार
 बसों  के,  जिनके  लिए  ग्रा पा तिक  सिथति  दे
 पहले  शाइर  दिया  गया  था  शीघ्र  ही  भिलाई
 पहुंच  जाने  की  संभावना  है।  प्रावस्थाभाजिल्न
 कार्यक्रम  के  भ्रनुसार  कौर  बसों  फे  लिये  भी
 केदार  दे  दिये  गये  हैं  1

 स्कूटर  के  पूजो  के  निर्माण

 935.  भरी  हुकम  खुद  कछवाय  :
 श्री बड़े
 श्री  युद्धपोत  सिह  :
 शी  रामेइवरानस्द :
 शी  झोंकारलाल  बेरथा  :
 श्रीमती  साबित्री  निगम  :
 श्री  Ro  ao  त्रिवेदी
 aft  भागवत  झा  परीज़ाद
 श्री  स०  qo  सामम्त  :
 श्री  सुबोध  हंसना  :
 श्री  wo  Go  क्या

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  स्कूटर  के  पुत्रों
 का  विदेश  से  आयात  न  करके  उन्हें  देश  में  ही
 बनाने  की  कोई  नई  नोति  बनाई  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  भोर

 (ग)  क्‍या  इस  तरह  प्रतीक  स्कूटर
 बनाये  जा  सकेंगे  भोर  यदि  हां,  तो  कितने
 अधिक  ?
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 उद्योग  मंत्री  :  (श्री ne  संजीब या)  :
 (क)  कौर  (ख).  सरकार  की  निश्चित  नीति

 के  प्रेम  के  रूप  में  देश  में  स्कूटरों  के  पुर्जों  का
 भ्रधिकाधिक  उत्पादन  करने  के  लिए  प्रोत्साहन
 देकर  स्कूटरों  के  पुर्जे  देश  में  ही  प्रतीक  बनाने
 के  लिए  निरन्तर  प्रयास  निया.  जा  रहा  है  1
 इसके  परिणामस्वरूप  963  4%  जहां  विभिन्न
 क्रीमों  के  स्कूटरों  में  देशी  हिस्से  का  उत्पादन
 60-75  प्रतिशत  था  i965  में  बढ़  कर
 80-86  प्रतिशत  हो  गया  ।  तब  बहुत  थोड़े

 पुत्रों  का  आयात  किया  जा  रहा  है  तथा  इन
 पुजो  का  भी  देश  में  ही  उत्पादन  करने  के
 लिए  क्षमता  स्थापित  करने  के  सम्बन्ध  में
 बदम  उठाये  जा  रहे  हैं  ।

 (ग)  मुख्य  रूप  से  उपरोक्त  कदमों  के
 परिणामस्वरूप  पिछले  कुछ  वर्षों  में  स्कूटरों
 का  उत्पादन  उत्तरोत्तर  बढ़ता  गया  है  tv

 963  17,123,
 964  23,640
 965  27,948

 कच्चे  माल  तथा  अन्य  ऐसी  वस्तुओं  के  भायात
 के  लिए  जो  देश  में  उपलब्ध  नहीं  हैं  पर्याप्त
 विदेशी  मुद्रा  को  ध्यान  में  रखते  हुए  देश  में  ही
 प्रधिकरण  पुर्जे  बनाने  और  उनका  उत्पादन
 करने  के  लिए  इस  दिशा  में  प्रत्येक  सम्भव
 प्रयास  किया  जायेगा  ।

 झ्रहमदाबाद-दिल्ली  एक्सप्रेस  रेलगाड़ी
 को  बुघंटना

 936.  श्री  बड़े  :
 भी  हुकम  खुद  कछवाय  :
 शी  युद्धपोत  सिह  :

 क्या  रखने  मंशी  3  दिसम्बर  965  के
 अ्रतारॉकित  प्रश्न  संख्या  772  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  2  अक्टूबर  i965  को
 अहमदाबाद-दिल्ली  एक्सप्रेस  रेलगाड़ी  के
 बु्चेटना  होने  के  परिणामस्वरूप  जिमी  हुए
 9  व्यक्तियों  को  कोई  प्रतिकर  दिया.  गया  है;

 (ख)  इस  दुर्घटना  के  लिए  जिम्मेदार
 व्यक्तियों  के  विरुद्ध  क्या  कार्यवाही  की  गई  हैं;

 (ग)  क्या  दुर्घटना  के  समय  कुछ  यात्रियों
 का  सामान  भी  चुरा  लिया  गया  था;  शौर

 घ)  यदि  हां  तो  इसका  व्यौरा  क्‍या  हैं
 और  रेलवे  की  सम्पत्ति  को  यदि  कोई  हानि
 हुई  है  तो  कितनी  ?

 रेलवे  मंत्रालय  में  उप मंत्रो  (भो  ज्ञान
 नाथ)  :  (क)  जी  नहीं  ।

 (ख)  जिन  कर्मचारियों  का  इस  दु घंट था
 में  हाथ  था  उनके  विरुद्ध  पुलिस  ने  आपराधिक
 कार्यवाही  शुरू  कर  दी  है

 (ग)  शौर  (घ).  यात्रियों  के  सामान
 चुराये  जाने  की  कोई  रिपोर्ट  नहीं  है  रेल
 सम्पत्ति  को  लगभग  2,548  रुपये  की  बत्ती
 का  प्रतिमान  है  ।

 भिलाई  इस्पात  संयंत्र  के  कर्मचारी

 937.  भी  युद्धवीर  सिह  :
 थी  हुकम  चंद  कल वाय  :

 क्या  लोहा  जौर  इस्पात  मंत्री  3  दिसम्बर
 968  के  प्रतार्राकित  प्रश्न  संख्या  792  कै

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  इस  समय  भिलाई  इस्पात  संयंत्र  मैं
 श्रेणी  एक,  दो,  तोन  और  भार  में  प्रति  कलण
 कितने  व्यक्ति  काम  कर  रहे  हैं;  प्रौढ़

 (@)  उनके  लिए  जिन  37  बसों  की
 सुविचारों  की  व्यवस्था  की  गई  है  उनसे  कितने
 'क्मेचारी  लाभ  उठा  रहे  हैं  ?

 लोहा  टगौर  इस्पात  मंत्री  10 इ  fro  मा"
 सिह)  :  (क)  भिलाई  इस्पात  कारखाने  में
 ‘1-1-1966  को  नियमित  रूप  से  काम  करने

 बाले  कर्मचारियों  की  कुल  संख्या  32,085  थी
 जिनमें  17,83  प्रथम  श्रेणी,  42  द्वितीय  श्रेणी,
 ‘19,569  तृतीय  श्रेणी  भौर  0,66i  चतु
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 श्षेणी  के  कर्मचारी  हैं।  इनके  भ्र लावा  8,907
 वर्क  वार्ड  झोर  नान-मीटर-रोल  कर्म  ऊपरी  हैं
 जिनमें  ii,.6)  तृतीय  श्रेणी  के  हैं  भौर
 7,746  चतुर्थ  श्रेणी  के  ।

 (ख)  इस  समय  $,076  कर्मचारी
 बअ्रायोजना  की  बस  सुविधाघरों  का  लाभ  उठा

 रहे  हैं

 संसद  सदस्यों  के  लिये  कारों  का  नियतन

 938.  श्री  बड़े  :
 क्रि  हुस्न  चरण  कछवाय  :
 शी  युद्धपोत  सिंह  :

 क्या  उद्योग  मंत्री  3  दिसम्बर  965  के
 अतारांकित  प्रश्न  संख्या  793  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  जिन  443  कारों  का  नूतन
 संसद  सदस्यों  को  किया  गया  है.  उन  में  से
 कितना  संसद  सदस्यों  के  पास  इस  समय  मौजूद
 हैं;

 (ख)  क्या  सरकार  को  विदित  है  कि
 बहुत  से  सदस्यों  ने  भ्र पति  कारें  मुनाफा  लेकर
 बेच  दी  हैं;  कौर

 (ग)  यदि  हां,  तो  उनकी  संख्या  कितनी
 है?

 लोग  मंत्री  की  ato  संजोया)  :
 (क)  बंल्लालय  के  पास यह  जानकारी  उपलब्ध

 नहीं  है  ny

 (ख)  जी  नहीं  t

 (ग)  प्रश्न  ही  नहीं  उठता  |

 दुर्गापुर  इस्पात  कारखाने  में  दुर्घटना
 939.  श्री  युद्धपोत  सिह  :

 दी  हुकम  चन्द  करवाया  :

 क्या  स्नेहा  कौर  इरशाद  मंत्री  3  दिसम्बर,
 L965  के भ्रतारांकित  प्रश्न  संख्या  773:

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  दुर्गापुर  इस्पात  कारखाने  में  मरने
 बाले.  छ:  व्यक्तियों  के  परिवारों  को  अभी  तक
 प्रतिकर  न  देने  के  क्या  कारण  हैं;  कौर

 (ख)  क्‍या  सरकार  ने  इस  दुर्घटना  के
 लिए  जिम्मेदार  व्यक्तियों  के  नामों  का  पता
 लगा  लिया  है  ?

 लोहा  कौर  इस्पात  मंत्री  (प्रो  fro  ना०
 सिह)  :  (क)  मृत  कमंकारों  के  परिवारों  को
 प्रतिकर  देने  के  लिए  कलकत्ता  के  कर्मकार
 प्रतिकर  भ्रायुक्त  क ेपास  41,000  रुपय  की
 रकम  पहले  ही  जमा  कर  दो  गई  है  ।

 (ख)  दुर्गापर.  इस्पात  कारखाना
 निर्माणी-निरीक्षक,  प्रयासों  की  रिपोर्ट  की
 प्रतीक्षा  कर  रहा  है  जिसने  मामले  की  जांच
 की  थी  |

 Handloom  Export  Prometion  Council

 Shri  Kolla  Venkaiah:
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass:
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  Vishwa  Nath  Pandey:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:
 Shri  Vishram  Prasad:
 Shri  Utiya:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  5l0  on  the
 l2th  November,  965  and  state:

 (a)  whether  any  decision  regarding
 the  repfesentation  of  the  Andhra
 Handloom  Weavers’  Co-operative
 Society  Ltd,  Vijayawada  on  the
 Handloom  Export  Promotion  Council
 has  been  taken;

 (0)  if  so,  the  nature  of  the  deel-
 sion;  and
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 (c)  if  the  reply  to  part  (a)  above

 be  in  the  negative,  the  reasons  for
 the  delay?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi)  ;
 (a)  Yes,  Sir,

 (b)  As  there  is  no  vacancy  at  pre-
 sent  on  the  Committee  of  Administra-
 tion  of  the  Handloom  Export  Promo-
 tion  Council,  it  hag  not  been  poossible
 to  nominate  the  representative  of  the
 Andhra  Handloom  Weavers’  Coopera-
 tive  Society  Ltd.,  Vijayawada  on  this
 Committee.  A  representative  of  the
 Society  is  however,  being  invited  to
 be  present  at  all  meetings  of  the  above
 Committee.

 (c)  Does  not  arise.

 Accumulation  of  Handloom  Cloth  in
 Andhra  Pradesh

 94l,  Shri  Kolla  Venkaiah:
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  accumulation  of  huge  stocks  of
 handloom  cloth,  especially  of  ‘Bleed-
 ing  Madras’  type  of  cloth,  has  led  to
 unemployment  among  the  weavers  in
 Andhra  Pradesh;

 (b)  whether  any  representations
 have  been  received  by  Government
 either  for  the  grant  of  loans,  free  of
 interest,  to  the  weavers’  societies  for
 stocking  and  marketing  or  for  out-
 right  purchase  by  Government
 through  the  State  Trading  Corpora-
 tion;  and

 (c)  #f  so,  the  action  taken  thereon?

 The  Deputy  Minister  fn  the  Mints-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  suggestion  for  the  grant  of
 loang  to  the  weavers  societies  for
 stocking  and  marketing  of  cloth  wes
 received  from  the  Andhra  Pradesh
 Handloom  Weavers  Cooperative
 Society,  and  they  were  advised  to
 approach  the  State  Government  in  this
 connection.

 The  suggestion  of  outright  purchase
 by  Government  through  the  State
 Trading  Corporation  wag  also  made  by
 the  above  Society  and  was  considered
 by  the  Government  of  India,  The
 Handicrafts  and  Handloom  Corporation
 of  India  were  asked  to  purchase  gub-
 stantia]  quality  of  this  type  of  cloth
 They  have  already  purchased  4.9  lakh
 yards  of  this  cloth.  Besides,  the  Cor-
 poration  has  also  announced  a  “Spe-
 cial  Marketing  Scheme”  by  which  the
 Corporation  would  purchase  standard
 varieties  of  Bleeding  Madras  cloth
 from  Weavers  Organisations  including
 Cooperatives  and  Master-Weavers.

 Dantewara-Bhadrachellam  Railway
 Line

 942.  Shri  Kolla  Venkaiah:
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Railwayg  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  49
 on  the  5th  November,  965  and  state:

 (a)  whether  the  Engineering  Re-
 port  and  construction  estimates  re-
 garding  the  Dantewara-Bhadrachel-
 lam  line  have  been  prepared;

 (b)  whether  the  Survey  reports  on
 this  line  have  been  examined  by  the
 Railway  Board;

 (९)  if  so,  what  are  the  points
 which  emerged  in  the  examination
 and

 (d)  whether  any  decision  hag  been
 taken  regarding  the  construction  of
 the  line  and  the  details  thereof?

 The  Deputy  Minister  fn  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  to  (d).  The  engineering  and  traffic
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 survey  reports  ‘for  this  line  are  under
 the  scrutiny  of  the  Railway  Board
 and  a  decision  regarding  its  conetruc-
 tion  is  yet  to  be  taken.

 Hariana  Express
 Shri  Vishram  Prasad:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:
 Shri  Utiya:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Raflways  be
 Pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Hariana  Express,  which  starte  from
 Delhi  and  terminates  at  Sirsa,  is  pro-
 posed  to  be  extended  to  Bhatinda;
 and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (b)  There  is  no  traffic  justification
 for  the  extension  of  Delhi—Sirsa
 Hariana  Expresses  to  and  from
 Bhatinda,

 निर्यात  =  संवर्धन

 944.  थ्  झंकार  लाल  बैरवा  :
 भी  हरम  खुद  कछवाय  :

 कप  बारिषेज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  तरह  सत्र  है  कि  उन  देशों  में
 भारतीय  फर्मों  के  कार्यालय  नहीं  हैं,  जिनको
 भारतीय  माल  का  निर्यात  नहीं  किया  जाता;

 (व)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं;  भोर

 (ग)  उन  देशों  को  निर्यात  बढ़ाने  हेतु
 प्रोत्साहन  देने  के  लिये  सरकार  क्‍या  कार्यवाही
 कर  रहो  है  ?
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 बाखिज्य  संतरी  पी  सुभाष  शाह)  :
 (क)  तथा  (ख).  भारताय  फर्मे,  उन  देशों  में
 कार्यालय  खोला।  ही  हैं  जिनको  निर्यात
 किया  जाता  है  तथा  जिन  देशों  को  निर्यात  की
 सम्भावनाएं  निश्चित  हो  चुकी  हैं  -  ये  कार्यालय
 परम्परागत  बाजारों  के  निर्यात  में  वृद्धि  करने
 तथा  अपरम्परागत  बाजारों  को  ढूंढने  के  विचार
 से  खोले  जाते  हैं  ।

 (ग)  जिन  देशों  में  ब  तक  भारतीय
 फर्मो  ने  कार्यालय  नहीं  खोले  हैं  उन  देशों  को
 निर्यात  में  वृद्धि  करने  के  लिये  पुरकार  द्वारा
 उठाये  गये  मुख्य  कदमों  में  निम्नलिखित
 हैं  a

 (a)  विदेशस्थित  अपने  वाणिज्यिक  प्रति-
 निधियों  द्वारा  सरकार  बाजार  सर्वेक्षण
 कराता  है  जिसके  आधार  पर  बाजारों
 की  क्षमता  के  बारे  में  भारतीय  फर्मों
 को  सलाह  दी  जाता  है  1

 (2)  सरकार  को  सहायता  से,  विभिन्न
 निर्यात  सम्मान  परिषदें,  भारतीय
 उत्पादों  के  लिये  बाजार  ढूंढने  के  उद्देश्य
 से  विभिन्न  देशों  में  बाजार  सर्वेक्षण  करती
 हैं  तथा  ऐसे  सर्वेक्षणों  के  परिणाम
 हमारे  निर्यातकों  को  उपलब्ध  दिये
 जाते  हैं  ।

 (3)  वाणिज्य  मंत्रालय  द्वारा  प्रति  सप्ताह
 एक  “इण्डियन  एक्सपो  सर्विस  बुले-
 टिन”  निकालो  जाती  है  जिस  में  विदेशों
 को  निर्यात  के  प्रवचनों  के  विस्तृत
 विवरण  दिये  जाते  हैं  t

 (4)  अपने  निर्यातों  को  बढ़ावा  देने  के  लिये,
 इन  देशों  में  से  कुछ  में,  सरकार  द्वारा
 तथा  सरकार  को  सहायता से,  व्यापारिक
 मेलों  तथा  प्रदर्शनियों  की  भारतीय
 परिषद्‌  द्वारा  प्रदर्शनियां  भी  संगठित
 की  जाती  हैं
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 लेखों  के  सहाप्रवस्थकों  (जनरल  मैनेजरों)
 की.  बैठक

 945.  भरी  प्लोक्तार  लाल  बैरवा
 श्री  हुकमचंद  'कन्नवाय  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में
 30  नवम्बर,  965कोरे लों  के  महा प्रबन्धकों
 (जनरल  मैनेजरों)  की  बैठक  हुई  थी,  जो

 क्लीन  दिन  तक  चली;  और

 (ख)  यदि  हां,  तो  उसमें  किन-किन
 विषयों  पर  विचार  किया  गया  ?

 रेले  मंत्रालय  में  राज्य  मंत्री  (डा०
 राम  शुभा  सिंह)  :  (क)  जी  हां  if  रेलवे
 बोर्ड  के  साथ  जनरल  मैनेजरों  की  बैठक
 29,  30  नवम्बर  कौर  दिसम्बर,  965

 को  हुई  ।

 (ख)  इसमें  इन  विषयों  पर  विचार
 किया  गया  :--रेलों  के  परिवहन  कार्य  की
 स्रभीजा,  रेल  दुर्घटना  समिति  को  सिफारिशों
 का  क्रियान्वयन,  रेलों  पर  संरक्षा  अभियान,
 रेज  पथ  प्रनुरक्षण  के  बेहतर  तरीके,  रेल  इंजनों,
 बारों  डिब्बों  ग्रोवर  मालडिब्बों  का परिचालन
 और  प्रतिरक्षण,  डिज्रलोकरण  शौर  बिजली-
 करण  के  लिए  सुविधाएं  शौर  कर्मचारियों  के
 लिए  ग्रायोजन,  कारखानों  में  उत्पादन  और
 प्रोत्साहन  योजना  की  प्रगति,  रेलवे  भंडार  भर
 उपस्कर  में  आत्मनिर्भरता,  स्वीकृत  रकम  से
 निर्माणकार्य  को  लागत  अ्रघिक  न  होने  पाये,
 इस  बात  को  सुनिश्चित  करने  के  लिए  किये
 जाने  वाले  उपाय,  रेलवे  के  संचालन  में  कार्य
 प्रध्ययन  पद्धति  का  अपनाया  जाना,  सेवा  के
 स्तर  में  सुधार  की  प्रगति  गौर  योजना
 निवेश  द्रोह  व्यय  में  मितव्ययिता  |

 रखने  द्वारा  प्रयोग  किया  जाते  बाला  स्वदेशी
 साबित

 966.  भी  धोकर  साल  बैरवा  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्या  रेलवे  बो  रेलवे  की  प्रा वश्य-
 कता  की  उपकरणों  सम्बन्धी  विभिन्न  वस्तु ग्र ों
 के  निर्माण  में  आयात  किये  गये  सामान  की
 बजाय  देश  में  बना  सामान  प्रयोग  में  लाने  की
 संभावना  पर  विचार  कर  रहा  है;

 (ख)  यदि  हां,  तो  इससे  कितनी  विदेशी
 मुद्रा  बचेगी;  कौर

 (ग)  इस  मामले  में  सरकार  ने  कया
 निर्णय  किया  है  ?

 रेलवे  मंत्रालय  में  राज्य  मंत्रो  (डा०
 रास  सुमन सिह  )  :  (क)  से  (ग).  कुछ
 समय  से  रेलवे  बोई  देश  में  रेलवे  उपस्करों  के
 निर्माण  को  प्रोत्साहन  देने  की  नीति  का
 प्रसारण  करता  रहा  है  ।  देश  में  रेलवे
 उपस्करों  का  निर्माण  विकसित  करने  शौर
 विशेष  रूप  से  देश  में  पहली  बार  बनाने  जा
 रहे  उपस्करों  के  सम्बन्ध  में  उद्योगों  को
 सहायता  प्रौढ़  सलाह  देने  के  लिए  रेलवे  बोई
 में  एक  विशेष  विकास  समस्या  कहा  काम
 कर  रहा  हैं  ।  उद्योगों  के  साथ  सम्पर्क  बनाये
 रखने  के  लिए  i9  97  में  भारतीय  रेल  उपस्कर
 सलाहकार  समिति  बनायी  गयीं,  जिसकी
 क्षेत्रीय  समितियां  दिल्ली  बम्बई,  कलकत्ता
 और  मद्रास  में  हैं।  इन  समितियों  में  निर्माता
 और  इंजीनिर्यारग  संस्थानों,  उत्पादकों  शौर
 सम्बन्धित  सरकारी  विभागों  के  प्रतिनिधि
 रखे  गये  हैं।  देश  में  रेलवे  उपस्करों  क ेनिम/ण
 की  क्षमता  विकसित  करने  की  दिशा  में  इन
 समितियों  की  कार्यवाही  बहुत  ही  उपयोगी
 रही  है  t  विदेशी  मुद्रा  की  कठिन  स्थिति  को
 देखते  हुए  सार मनिर्भरता  ब्र भि यान  को  प्रौर
 तेज  कर  दिया  गया  है  ग्रोवर  विदेशों  से  मंगाने
 जाने  वाले  उपस्करों  की  जगह  देशी  उपस्करों
 के  निर्माण  की  क्षमता  तेज़ी  स ेविकसित  करने
 के  लिए  क्षेत्रीय  रेलों  प्लोर  उत्पादन  यूनिटों  में
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 विशेष  अनुभाग  स्थापित  फि  मरे  हैं  1  विदेशों
 में  मंगाने  जाने  वाले  उपस्करों  पर  कड़ा
 नियंत्रण  रखा  जाता  है  कौर  केवल  उन्हीं
 उपस्करों  को  बाहर  से  मंगाने  की  भ्र नुम ति
 दी  जाती  है,  जिनका  आयात  ग्निवायं  है  |

 यह  उल्लेखनीय  है  कि  इस  प्रकार  की
 सम्मिलित  कार्रवाई  का  अच्छा  परिणाम
 निकला  है  और  64-65.  में  रेलों  द्वारा
 खरीदे  गये  सामान  का  लगभग  90  प्रतिशत
 देणी  कारखानों  में  तैयार  किया  गया  था  ।
 आशा  है,  चोथी  योजना  के  शत  तक  रेलवे
 उपस्करों  का  आयात  केवल  कुछ  अत्यन्त
 विशिष्ट  या  स्वामित्वाधीन  मदों  तक  सीमित
 रहेगा  |

 Industrial  Devel  t  im  Bihar

 947.  Shri  P.  R.  Chakraverti:
 Shri  K,  N.  Tiwary:

 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the
 statement  made  by  the  Chief  Minis-
 ter  of  Bihar  on  December  21,  965
 while  inaugurating  the  annual  gene-
 ra]  meeting  of  the  Bihar  Industries
 Association  at  Patna;  and

 (by  how  far  it  is  true  that  the
 lack  of  adequate  appraisal  of  the
 State’s  needs  and  requirements  by
 the  Centre  is  responsible  for  the  un-
 satisfactory  situation  in  the  industrial
 progress  in  Bihar?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b).  Ministry
 is  not  aware  of  the  statment  referred
 to.  The  Association  has,  however,
 forwarded  to  this  Ministry  a  copy  of
 the  Resolution  passed  at  the  annual
 genera]  meeting  of  the  Bihar  Indus-
 tries  Association,  urging  the  State
 Goverment  to  take  up  Bhiar’s  case  for
 industrial  development  more  strongly
 with  the  Centre.  No  communication
 on  the  subject  has  been  received  from
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 the  State  Government.  An  appraisal
 of  the  State’s  needs  is  always  under-
 taken  by  the  Centre  during  the  dis-
 cussions  about  their  annual  Plans  and
 Five  Year  Plans  with  the  Planning
 Commission,  in  which  the  representa-
 tives  of  the  State  Government  and
 various  concerned  Ministries  are
 associated.

 Psychological  Test  on  Railway
 948,  Shri  P.  R.  Chakraverti:

 Shri  K.  N.  Tiwary:
 Shri  0.  N.  Tiwary:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Pointsmen  and  Cabin-
 men  of  the  South  Eastern  Railway
 have  been  subjected  to  psychological
 tests  to  find  out  common  failings  re-
 sulting  in  accidents;

 (b).  whether  such  tests  are  being
 organised  as  a  part  of  the  Railway
 intensive  drive  to  ensure  safety  in
 operation;

 (c)  whether  the  psycho-technical
 cell  of  the  Railway  Board  has  deve-
 loped  apparatus  to  test  certain
 psycho-physical  abilities  required  in
 safe  performance  of  duties;  and

 (d)  whether  the
 been  standardised?

 apparatus  has

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Not  yet,  although  this  js
 proposed  to  be  done  shortly,

 (b)  Yes.  To  start  with  psychologt- cal  tests  are  being  administered  to
 the  staff  of  a  few  railways  only.

 (९)  Yes.
 (d)  It  is  being  standardised.
 Arrears  of  Electricity  Due  from

 Hindustan  Steel  Ltd.
 949.  Shri  P.  R.  Chakraverti:

 Shri  K.  N.  Tiwary:
 Shri  D.  N.  Tiwary:
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 Shri  P.  H.  Bheel:
 Shri  Narasimha  Reddy:

 Shri  Bhagwat  Jha  Asad:
 Sart  rs  C.  Samanta:
 Shri  Sabedh  Hansda:
 Shai  Desazathe  Deb:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  the  Orissa  Govern-
 ment.  have  moved  the  Union  Govern-
 ment  for  the  realisation  of  the  ar-
 rears  of  electricity  duty  of  Rs.  .60
 crores  due  from  the  Hindustan  Steel

 Limited,  Rourkela;

 (b)  whether  the  State  Government
 had  at  one  stage,  threatened  to  cut
 off  the  power  supply  from  Hira-
 kud;

 (९)  whether  the  State  Government
 desisted  from  taking  this  step  on  the
 intervention  of  the  Centre,  which  pro-
 posed  to  settle  the  dispute  by  nego-
 tiations;  and

 (d)  if  so,  the  result  of  the  nego-
 tiations?

 The  Minister  of  Iron  and  Steel  (Shri
 T.  N,  Singh):  (a)  to  (c).  Yes,  Sir.  A
 sum  of  Rs.  98:5  lakhs  was  claimed
 by  the  State  Government  as  duty
 payable  by  the  Rourkela  Steel  Plant
 on  electricity  generated  by  the  Steel
 Plant  but  the  latter,  after  obtaining
 legal  advice,  contended  that  this
 amount  was  not  due.  The  matter  has
 been  referred  to  the  Chief  Minister
 of  Orissa  by  the  then  Minister  for
 Steel  and  Mines  and  is  under  State
 Government's  consideration.  How-
 ever  following  a  threat  by  the  State
 authority  to  discontinue  electricity
 supply  to  the  steel  plant,  the  Rour-
 kela  Steel  Plant  had  to  make  a  pay-
 ment  of  Rs.  65  lakhs  in  all.

 (d)  The  State  Government  were
 apprised  of  the  legal  position  by  the
 Chairman,  Hindustan  Steel]  Limited
 and  also  by  the  Government  of  India.
 No  reply  has  yct  been  received  from
 them.

 Export,  ef  Toxtlles  to  UK.

 950.  Shri  P,  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Dr.  L.  M.  Singhvi:
 Shri  Maheswar  Naik:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Sari  Bhagwet.  Jha  Asad:
 Sazi  M.  L.  Dwivedi:
 Shet  FP.  ९.  Berooah:
 Shri:  Madhu  Limaye:
 Shri  Kishen
 Shri  Bibhuti  Mishra:
 Shri  A,  K.  Gopalan:
 Stiri  Sidheshwar  Prasad:

 oe

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  the  British  Government
 has  agreed  to  allow  India  to  export.
 cotton  textiles  and  yarn  to  the  United
 Kingdom;

 (b)  if  so,  how  far  the  terms  of
 agreement  have  been  modified  to  aug-
 ment  the  annual  quota  of  exports,
 taking  into  account  the  growth  in  the
 domestic  consumption  in  U.K.;  and

 (c)  whether  the  British  Govern-
 ment  has  agreed  to  regulate  imports
 of  textiles  from  the  developed  coun-
 tries  on  the  lines  suggested  by  India?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  to  (९).  Discussions  have  been  tak-
 ing  place  with  the  British  Govern-
 ment  with  a  view  to  concluding  an
 agreement  regarding  the  export  of
 cotton  textiles  and  yarn  to  the  United
 Kingdom  during  the  period  966  to
 1970.  Pending  the  conelusion  of  the
 agreement,  the  British  Government
 have  allowed  an  interim  quota,  equal
 to  half  the  965  quota  for  cotton  tex-
 tiles  and  yarn,  to  be  exported  during
 the  first  half  of  the  quota  year  1966.
 The  discussions  cover  all  relevant
 aspects  of  the  import  of  textiles  into
 the  U.K.  including  import  from  de-
 veloped  countries.
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 Self-sufficiency  on  Railways

 95l.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  a  special  unit  has  been
 set  up  to  keep  a  watch  on  the  main-
 teance  imports  and  for  advising  and
 assisting  the  Railways  in  their  efforts
 to  achieve  self-sufficiency;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  A  Development
 Coordination  Cell  has  been  function-
 ing  in  the  Railway  Board  for  some
 time,  for  promoting  the  indigenous
 development  of  Railway  equipment,
 and  affording  help  and  advice  to
 industries,  as  necessary,  especially  for
 items  being  manufactured  for  the  first
 time.  In  order  to  accelerate  the  drive
 for  self-sufficiency,  Special  Cells  have
 been  set  up  in  the  Zonal  Railways  and
 Production  Units  for  speeding  up  the
 development  of  indigenous  substitutes
 for  imported  items  and  for  keeping
 a  careful  check  on  imports.  A  sec-
 tion  has  also  been  set  up  in  the  De-
 velopment  Cell  in  the  Railway
 Board,  for  keeping  a  check  on  main-
 tenance  imports,  and  for  assisting
 and  advising  the  Zonal  Railways  and
 Production  Units,  in  their  efforts  to
 achieve  self-sufficiency.

 Pulp  Unit  in  U.P.

 988,  Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  stage  at  which  the  proposal
 to  set  up  a  bagasse  based  plup  unit
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 in  Uttar  Pradesh  and  Bihar  region
 stands  at  present;

 (b)  whether  any  other  schemes  to
 set  up  Agro-Industries  in  Uttar  Pra-
 desh  have  also  been  finalised;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c).  A  team  of
 experts  from  M/s.  Simon  Engineer-
 ing  of  U.K.  and  the  Cia  Industrial  de
 San  Cristobal,  Mexico,  has  been  en-
 trusted  with  the  work  of  preparation
 of  a  detailed  project  report,  in  the
 U.P./Bihar  areas  based  on  bagasse  in
 association  with  this  Ministry,  the
 National  Industrial  Development  Cor-
 poration  and  the  Directorate  General
 of  Technical  Development.  The  pre-
 liminary  study  made  by  the  N.LD.C.
 is  being  used  by  this  team  as  basic
 data.  This  team  is  now  in  India  and
 is  visiting  prospective  sites.  Their
 report  is  likely  to  be  received  by
 April—May  ‘1966.  At  present  this  is
 the  only  scheme  under  consideration.

 Silk  known  as  ‘Mysore  Prineesd

 953.  Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:
 Shri  Balmiki:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2238  on  the
 l0th  December,  965  and  state  the
 results  of  experiments  made  in  the
 Central  Sericultural  Research  and
 Training  Institute,  Mysore  to  explore
 commercial  potentialities  of  the  new
 variety  of  silk  known  as  ‘Mysore
 Princess’?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi)  :
 The  ficld  trials  of  the  new  race  known
 as  ‘Mysore  Princess’  are  still  in  pro-
 gress.  The  results  will  be  examined
 by  the  Expert  Committee  of  the  Cen-
 tral  Silk  Board  after  the  field  trials
 are  completed.
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 Nepa  paper  Mills

 954,  Dr.  Ram  Manohar  Lohla:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Shri  Ram  Sewak  Yadav:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  Government  have
 placed  an  order  with  a  Finnish  firm
 for  paper  weighing  machinery  and
 other  plant  equipment  for  NEPA
 Paper  Mills;

 (b)  whether  it  will  increase  the
 production  of  newsprint  and,  if  so,  by
 how  much;  and

 (c)  when  India  will  become  self-
 sufficient  in  newsprint?

 The  Minister  of  Industry
 Sanjivayya):  (a)  Nepa  mills  have
 placed  orders  with  Wartsila,  Hel-
 sinki,  Finland  for  Stock  Preparation,
 Paper  Machine  and  Finishing  House
 Machinery  only.  No  order  for  Weigh-
 ing  machinery  has  been  placed.

 (59)  Yes,  Sir.  It  is  expected  that
 with  the  installation,  commissioning
 and  further  alterations  to  the  existing
 machinery,  the  production  of  news-
 print  will  increase  from  30,000  tonnes
 to  the  planned  target  of  75,000  tonnes
 per  annum.

 (Shri  D.

 (९)  No  definite  date  can  be  given
 at  present,  but  every  cffort  is  being
 made  to  achieve  self-sufficiency  85
 soon  as  possible.

 Sale  of  Cement
 955.  Shri  Kishen  Pattnayak:

 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Ram  Sewak  Yadav:
 Shri  8,  M.  Banerjee:
 Shri  Linga  Reddy:
 Shri  Yashpal  Singh:
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  28.  C.  Samanta:
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 Shri  Madhu  Limaye:
 Shri  Prakash  Vir  Shastri:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Jagdev  Singh  Siddhanti:
 Shri  Shree  Narayan  Das:
 Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:
 Shri  P,  R.  Chakraverti:
 Shri  Kappen:
 Shrimati  Akkamma  Devi:
 Shri  D.  D.  Pari:
 Shri  Man  Singh  P.  Patel:
 Shri  M.  L.  Jadhav:
 Shri  Kajrolkar:
 Shri  R,  Ramanathan  Chettiar:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  the  contro]  on  the  sale
 of  Cement  has  been  removed  in  the
 country;

 (b)  the  steps  taken  by  Government
 to  ensure  its  proper  and  fair  distri-
 bution  to  the  consumers;

 (c)  whether  those  persons  will  be
 given  preference  to  purchase  cement
 who  had  registered  their  names  for
 the  supply  of  cement  with  the  Civil
 Supplies  Department  in  Delhi;  and

 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  Yes,  Sir.

 (b)  In  pursuance  of  a  suggestion
 given  to  them  by  Government  the
 cement  manufacturers  have  formed
 the  Cement  Allocation  and  Co-ordi-
 nating  Organisation  which  is  now
 arranging  cement  distribution
 throughout  the  country.  The  Orga-
 nisation  has  assured  Government  to
 maintain  broadly  the  past  pattern  of
 supplies  to  all  States  and  different
 categories  of  consumers  and  improve
 upon  it,  additional  production  permit-
 ting.

 (c)  Yes,  Sir.  It  will,  however,  be
 necessary  for  such  persons  to  regis-
 ter  their  demands  with  the  selling
 agents  of  the  producers.

 (d)  Does  not  arise.
 \
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 Cement  Factories

 956.  Dr.  Ram  Manohar  Lohia:
 6hri  Bagri;
 Shri  Kishen  Pattmayak:
 Shri  Ram  Sewak  Yadav:
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  Vishwa  Nath  Pandey:
 Shri  P.  C.  Borooah:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  the  number  of  cement  factories
 proposed  to  be  set  up  in  the  country
 during  the  Fourth  Five  Year  Plan;

 (b)  the  States  in  which  these  will
 be  set  up;

 (c)  whether  Punjab  will  also  be
 considered  for  setting  up  of  a  cement
 factory;  and

 (d)  the  total  increase  in  the  pro-
 duction  pf  cement  likely  to  be  achiev-
 ed  by  these  factories?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (d).  The  target
 for  cement  capacity  for  the  Fourth
 Five  Year  Plan  has  not  yet  been  finally
 fixed.  Normally  a  standard  cement
 factory  is  for  a  capacity  of  200,000
 tonnes  per  annum  and  the  number  of
 factorics  on  this  basis  to  be  set  up
 during  the  Fourth  Five  Year  Plan  will
 depend  on  the  target  for  the  Plan
 period.  Applications  for  grant  of
 industrial  iicences  for  setting  up
 cement  factories  in  any  part  of  the
 country,  including  Punjab,  are  consi-
 dered  subject  to  the  adequate  avail-
 ability  of  raw  materials  of  suitable
 quality,  transport  facilities,  power
 etc.

 Manofacture  of  Watches
 957.  Shri  Kishen  Pattnayak:

 Shri  Bagri:
 Dr,  Ram  Manohar  Lobia:
 Shri  Ram  Sewak  Yadav:
 Shri  Yashpal  Singh:
 Shred  Vishwa  Nath  Pandey:
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 Shri  Ramchandra  Ulaka:
 Shri  Dhuleshwar  Meeaa:

 Will  the  Minister  of  Industry  be
 Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  39  on  the
 2th  November,  965  and  state:

 (a)  whether  the  proposals  regard-
 ing  the  Swiss  and  Soviet  collaboration
 in  the  manufacture  of  watches  in
 India  have  since  been  finalised;

 (b)  if  so,  the  progress  made  so  far
 in  setting  up  a  factory;  and

 (c)  the  time  by  which  it  is  likely
 to  go  into  production?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Not  yet,  Sir.

 (b)  and  (c).  Do  not  arise,

 te  G  l  of  Technical
 Development

 958.  Shri  Balmiki:
 Shri  Bagri:

 Dr.  Ram  Mianohar  Lohia:
 Shri  Yashpal  Singh:
 Shri  Karni  Singhji:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Supply  and
 Technical  Devel  tt  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  458  on  the  20  Novem-
 ber,  965  and  state:

 (a)  whether  the  remaining  39  re-
 comendations  of  the  study  team
 appointed  in  respect  of  the  Directo-
 rate-General  of  Technical  Develop-
 ment  have  since  been  considered  by
 Government;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  the  time  by  which  these  will  be
 finalised?

 The  Minister  of  Supply,  Technical
 Development  and  Social]  Welfare  (Shri
 Raghuramaiah):  (a)  to  (c).  The
 remaining  recommendations  are  still
 under  consideration.  Some  of  the
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 recommendations  have  raised  ques-
 tions  of  policy  affecting  a  number  of
 Ministries  and  are  being  considered
 in  consultation  with  those  Ministries.

 Export  of  Marine  Products

 959.  Shrimati  Renuka  Barkataki:
 Shri  Ravindra  Varma:
 Shri  R.  S.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  B.  Barua:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  exports  of  marine  products
 have  fallen  during  1965;  and

 (b)  if  so,  the  reasons  for  the  fall
 in  exports?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  No
 Sir;  on  the  contrary  there  has  been
 a  slight  increase.  Exports  during
 965  were  Rs.  6.92  crores  as  against
 Rs.  6.85  crores  in  1964.

 Japanese  Paper  ang  Pulp  Industry
 Mission

 Sh-imatl  Renuka  Barkataki:
 Shri  P,  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Vishram  Prasad:
 Dr,  Ram  Manohar  Lohia:
 Shri  Kishen  Pattnayak:
 Dr.  P.  N.  Khan:
 Shri  Subodh  Hensda:

 Shri  Ravindra  Varma:
 Shri  Rajeshwar  Patel:
 Shri  R.  8.  Pandey:
 Shri  R.  Barua:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  a  Japanese  Paper  and
 Pulp  Industry  Mission  recently  visited
 India  on  the  invitation  of  the  Union
 Government;  and

 (b)  if  so,  the  main  recommenda-
 tions  made  by  that  Mission  to  Gov-
 ernment?

 Written  Answers  2360

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  No  such  team  has
 been  invited  by  the  Union  Govern-
 ment.

 (b)  Does  not  arise.

 उत्तर  प्रदेश  में  ढुँक्टरों  शौर  जम्प
 कृषि  उपकरणों  का  निर्माण

 961.  भरी  म०  ला०  हिदी.  :
 क्रि  mo  Wo  बरखा  :
 शमी  भागवत  झा  आजाद  :
 की  सुबोध  gaa:
 st स०  Wo  साबित  :

 क्या  उद्योग  मंत्री  यह  बताने  की  पा
 करेंगे  कि  :

 (क)  क्‍या  उसर  प्रदेश  सरकार  ने  कृषि
 उत्पादन  बढ़ा+  के  उद्देश्य  से  उत्तर  प्रदेश  में
 ट्रैक्टरों  कौर  शून्य  कृषि  उपकरणों  के  निर्माण
 के  लिपे  कारखाने  स्थापित  करने  के  लिये.
 केन्द्रीय  सरकार  से  प्रार्थना  की  है;  शौर

 (ख)  यदि  हां,  तो  इस  मामले  में  सरकार
 ने  क्या  निर्णय  किया  है  ?

 उद्योग  मंत्री  (भी  ato  संजी दं या)  :
 (क)  शौर  (ख).  उत्तर  प्रदेश  सरकार  ने
 अनुरोध  किया  है  कि  मझोले  कृषि  ट्रैक्टर  बनाने
 के  लिये  सरकारी  क्षेत्र  के  का  रखाने  की  स्थापना
 उत्तर  प्रदेश  में  की  जाये  ।  सभी  बातों  का  ध्यान
 रखते  हुए  प्रभी  यह  प्रश्न  विचाराधीन  है  कि
 इस  कारखाने  की  स्थापना  किस  स्थान  पर
 की  जाये।

 खेती  के  लिए  बिजली  से  चलने  वाले  हल
 बनाने  के  लिए  एक  कारखाना  स्थापित  करने
 के  सम्बन्ध  में  भारत  सरकार  ने  उत्तर  प्रदेश
 के  उद्योग  निदेशक  की  प्रार्थना  सिद्धान्त  रूप  में
 स्वीकार  कर  ली  है।  राज्य  सरकार से  दागे
 का  शरीर  ब्योरा  प्राप्त  होने  की  प्रतीक्षा  की
 जा  रही  है
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 we  प्लैटफॉर्मों  पर  फेरीवाले

 962.  श्री  Ro  ला०  हिंदी  :
 श्री  प्र०  खं०  बुझा
 श्री  भागवत  झा  ग्रा ज़ाद  :
 श्री  qo  Wo  सामन्त :.

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (कफ)  क्‍या  विभिन्न  स्टेशनों  के  प्लैटफॉर्मों
 पर  निजी  ठेकेदारों  या  फेरी  वालों  द्वारा  बेचे
 जाने  वाले  पेय  धौर  खाद्य  पदार्थों  की  जो
 घटिया  किस्म  के  तौर  मिलावट  वाले  होते  हैं
 समय  समय  पर  जांच  की  जाती  है;

 (ख)  क्‍या  सरकार  को  मालूम  है  कि
 उपरोक्त  ठेकेदार  स्थानीय  रेल  कर्मचारियों
 को  पेय  तथा  खाद्य  पदार्थ  मुफ्त  या  कम  मूल्य
 वर  देकर  उनका  समर्थन  प्राप्त  कर  लेते  हैं
 कौर  यात्रियों  को  घटिया  माल  बेचते  हैं;
 कौर

 (7)  रेलवे  स्टेशनों  पर  युद्ध  कौर  पवित्र
 पेय  अथवा  खाद्य  वस्तुएं  जेजी  जायें,  यह
 सुनिश्चित  करने  के  लिए  रेलवे  प्रशासन  द्वारा
 कोई  कदम  न  उठाये  जाने  के  क्या  कारण  हैं  !

 रेलवे  मंत्रालय  में  राज्य-मंत्रो  (ate
 राम  सुभग  सिह)  :  (क)  जी,  हां  t  वर्तमान
 झा देशों  के  प्रनुसार  खान-पान/खोमचे  के
 ठेकेदारों  को  रेलवे  स्टेशनों  पर  बिक्री  के  लिए
 अच्छे  किस्म  की  खाने-पीने  की  चीजें  उपलब्ध
 करनी  पड़ती  हैं  ।  इस  सम्बन्ध  में  वाणिज्य
 शौर  स्वास्थ्य  विभाग  के  प्राधिकारियों  शौर
 निरीक्षकों  द्वारा  अक्सर  जांच  की  जाती  है  I

 (a)  इस  तरह  के  किसी  मामले  की
 रिपोर्ट  नहों  मिली  है  ।  ठेकेदारों  से  मुफ्त  या
 रियायत्री  दर  पर  खाने-पीने  के  सामान  शौर
 पेय  पदार्थ  प्राप्त  करना  रेल  कर्मचारियों  के
 लिए  मना  है  tv

 (ग)  ऊपर  मंद  (क)  में  उल्लिखित
 जांच  के  फल-वरूप  जो  ठेकेदार  जिम्मेदार
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 ठहराते  गधे  थे  उन्हें  या  तो  चेतावनी  दी  गयी
 या  उन  पर  जुर्माना  किया  गया।  कुछ  मामलों
 में  ठेके  समाप्त  कर  दिये  गये  द्रोह  कुछ  अन्य
 मामलों  में  उन  पर  खाद्य  भ्रपमिश्रण  निवारण
 भ्र धि नियम  के  श्रन्तगंत  मुकदमे  चलाये  गये  ।

 Biack-listing  of  Firms
 963.  Shri  Umanath:

 Shri  _Kajrolkar:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Arab  League  has  black-listed  3
 Indian  firms;

 (b)  if  so,  the  reasons  therefor  and
 how  many  of  the  firms  are  in  the
 Private  sector  and  how  many  in  the
 public  sector;

 (c)  the  impact  of  this  ban  on  the
 working  of  these  firms;  and

 (d)  the  steps  taken  or  Proposed  to
 be  taken  in  this  regard?

 The  Minister  of  Commerce
 Manubhai  Shah):  (a)  Yes,  Sir.  3
 Indian  firms  are  reported  to  have
 been  black-listed  by  the  Arab  League.

 (b)  In  accordance  with  the  Arab
 League  Mandate,  any  firm  anywhere
 in  the  world  having  trading  conncc-
 tions  with  Israel  or  association  with
 any  other  firm  having  trading  con-
 nections  with  Israel  will  be  subject
 to  boycott  by  all  Arab  countries.

 (Shri

 Only  one  concern  viz.,  Praga  Tools
 Corporation  Limited,  Secunderabad
 is  in  the  Public  Sector  and  the  rest
 are  in  the  Private  Sector.

 (c)  The  black-listed  firms  will  not
 be  able  to  trade  with  any  Arab  coun-
 try  till  their  names  are  removed  from
 the  black  list.

 (d)  The  concerned  firms  have  been
 advised  to  file  affidavits  clarifying
 their  position  so  that  further  steps
 may  be  taken  to  get  their  names  re-
 moved  from  the  blacklist.
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 Trade  in  Cotton  Textiles
 964.  Shri  Umanath:

 Shri  Kajrolkar:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  India

 criticised  the  present  five-year  agree-
 ment  on  international  trade  in  Cot-
 ton  textiles  at  the  December  meeting
 of  the  Cotton  Textile  Committee  of
 the  GATT  held  in  Geneva  and  sought
 revision  of  the  sam2;

 (b)  if  so,  the  reasons  therefor  and
 the  terms  of  revision,  proposed  by
 Indte;  and

 (c)  whether  some  countries  oppos-
 ed  the  revision  and  if  so,  the  names
 of  such  countries?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shui):  (a)  and  (b).  Yes,
 Sir.  In  the  meeting  of  the  Cotton
 Textile  Committee  pf  the  GATT  held
 in  December,  1968,  the,  Indian  Dele-
 gation  pointed  out  that  the  basic
 Objective  of  the  Long  Term  Arrange-
 ment  regarding  international  trade
 in  Cotton  Textiles  (LTA)  had  not
 been  fulfilled.  The  Indian  Delega-
 tion  also  suggested  convening  of  the
 meeting  of  the  Cotton  Textile  Com-
 mittee  in  the  early  part  of  966  in
 order  to  consider  whether  the  ar-
 rangement  should  be  extended,  modi-
 fied  or  diseontinued.  It  also  convey-
 ed  our  readiness  to  propose  modifica-
 tions  that  we  would  wish  to  be  made
 in  the  LTA  to  make  it  more  effective
 in  achieving  its  Objectives  for  the
 consideration  of  the  Committee.

 (c)  Some  developed  countries  such
 as  U.S.A.  and  EEC  urged  continua-
 tion  of  the  existing  Arrangement  for
 a  further  period  of  five  years  with-
 out  any  modifications.

 Iron  Ore  in  Mysore
 985.  Shri'Unianath:  Wil)  the  Minis.

 ter  of  Mines  and  Metals  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a
 large  quantity  of  ricn  ‘Magnetised

 iron  ore’  is  available  in  millions  of
 tons  in  the  Kudermukh-Gungamoola
 region  of  Chickamagalur  district  in
 Mysore  State;

 (b)  whether  it  is  a  fact  that  the
 National  Mineral  Development  Cor-
 poration  of  the  Government  of  India
 has  under  contemplation  a  Rs.  40-
 crore.  programme  for  the  exploitation of  the  Iron  Ore  there;

 (c)  if  so,  the  details  thereof;  and

 (da),  whether  any  foreign  collabora-
 tion  is  likely  to  be  proposed  at  any
 stage?

 The  Minister  of  Mines  and’  Metals
 (Shri  8.  हू,  Dey):  (a)  Yes,  Sir.

 (b)  and  (०).  The  National  Mineral
 Development  Corporation  Limited  is
 carrying  out  the  detailed  prospecting
 and  exploration  of  the  deposits  at
 Aroli  range  on  the  north  of  Kuder-
 mukh  which  is  expected  to  be  com-
 pleted  by  the  middle  of  1966.  On  the
 basis  of  the  results  of  the  detailed
 exploration,  a  feasibility  report  for
 the  exploitation  of  these  deposits  will
 be  prepared  by  the  Corporation.

 (d)  A  proposal  has  been  received
 from  a  foreign  parfy  for  collabora-
 tion  in  the  development  of  mining  and
 transportation  facilities.  This  is  under
 examination.

 Railway  Lands
 966.  Shri  Umanath:  Will  the  Minis-

 ter  of  Rallways  be  pleased  to  state:
 (a)  the  extent  of  railway  lands

 leased  to  the  four  Southern  State
 Governments  for  cultivation  so  far,
 State-wise;

 (b)  how  much  of  the  lands  has  been
 cultivated  so  far,  State-wise;

 (c)  the  reaeors  for  leaving  the  rest
 fallow  land  by  the  respective  State
 Governments;  and
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 (d)  prospects  of  using  the  unused
 lands:  already  leased  to  these  State
 Governments?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  The  required
 information  is  given  below:

 Theex-  Theex- tent  of  —  tent  of
 Railway  land
 land  brought Ieascd  to  under
 the  four  cultiva-
 Southern  tion  80
 State  far  (State- Govern-  wise) ments  for
 cultivation
 (State-
 wise)

 Acres  Acres
 i.  Mysore  -हु29* 746.  93  126
 s  Madras  1298-200  889°  770
 y.  Andhra  7928  “070  1042+ 090°
 ro  Kerala  28+ 500,  80°970

 TOTAL  4014" S16  2105"  956

 (९)  and  (a).  Since  the  beginning
 of  the  scheme  in  942  and  upto  the
 end  of  1965,  plots  of  land  were  hand-
 ed  over  from  time  to  time  by  the
 Railways  to  the  concerned  State  Gov-
 ernments  for  purposes  of  cultivation.
 As  the  State  Govtrnrfients  allot  the
 lands  to  individual  cultivators,  rea-
 sons  for  not  bringing  the  remaining
 land  under  cultivation  are  not  obvious
 to  the  Railways.  Presumably  there
 is  no  water  available  for  cultivation
 locally  and  villagers  are  not  inter-
 ested  in  takirs  over  such  land.

 Textile  Study  Team

 967,  Shri  Umanath:  Will  the  Minis-
 ter  of  Commerce  be  pleased  to  state:

 (a)  whether  the  Textile  Study
 Team  has  submitted  its  report  to
 Government;
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 (b)  if  so,  what  are  its  recommen-
 dations;

 (c)  whether  Government  have  ac-
 cepted  the  recommendations  of  the
 Committee;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  In  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi);  (a)  to  (d).  It  is  presum-
 ed  that  the  Textile  Study  Team  men-
 tioned  in  para  (a)  of  the  question
 refers  to  the  Study  Team  set  up  on
 (27-5-1965.  under  the  Chairmanship  of
 Shri  K.  K.  Shah,  M.P.  to  go  into  the
 working  of  the  Textile  Commis-
 sioner’s  Organisation.  The  team  has
 not  yet  submitted  its  report.

 Tea  Finance  and  Guarantee
 Corporation

 968.  Dr.  P.  N.  Khan:
 Shri  Umanath:
 Shri  Subodh  Hansda:
 Shrimati  Renuka  Barkatak!:
 Shri  P.  R.  Chakraverti:
 Shri  R.  S.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  Ravindra  Varma:
 Shri  R.  Barua:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  proposal  to  set  up
 a  Tea  Finance  and  Guarantee  Cor-
 poration  is  pending  before  Govern-
 ment;

 (b)  if  so,  the  scope  and  purpose  of
 such  a  Corporation;  and

 (c)  the  stage  at  which  the  matter
 stands  at  present?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  to  (c).  The  matter  is
 under  consideration.

 Tea  Plantations

 969.  Shrimati  Renuka  Barkataki:
 Shri  Umanath:
 Shri  B.  8,  Pandey:
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 Shri  Rajeshwar  Patel:
 Shri  Ravindra  Varma:
 Shri  A,  K.  Gopalan:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal
 to  take  over  uneconomic  and  mis-
 managed  tea  plantations;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  estimated  acreage  of  such
 plantations?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  to  (c).  The  matter  is
 under  consideration.

 Trade  with  U.K.

 Shri  P.  C.  Borooah:
 Shri  D.  D.  Puri:

 me.

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  British  Govern-
 ment  has  recently  revised  or  renew-
 ed  the  import-export  arrangements
 with  India;

 (b)  if  so,  what  are  the  details  of
 the  new  arrangements;  and

 (c)  how  far  the  imports  of  various
 traditional  items  are  to  be  liberalised
 thereunder?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  No,  Sir.  How-
 ever,  in  the  case  of  imports  of  cotton
 textiles  into  the  United  Kingdom,  the
 British  Government  have  with  effect
 from  ist  January,  1966,  brought  into
 effect  an  interim  arrangement  pend.
 ing  finalisation  of  their  scheme  which
 is  under  discussion  in  the  GATT
 forum  at  Geneva.

 (9)  and  (c)  Under  the  interim
 arrangement,  the  British  Government
 have  provided  for—
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 (i)  the  Governmont  of  India  conti-
 nuing  from  lst  December,  965
 onwards  to  restrict  by  export
 licensing  exports  of  cotton  tex-
 tiles  from  India  to  U.K,

 establishing  interim  quota  equal
 in  amount  to  one-half  of  the
 basic  annual  quota  for  965  vrz.,
 i.5  million  pounds  for  yarn  und
 95  million  square  yards  for
 Piece  goods  and  miude-up  gooda,
 of  which  finished  cloth  and
 made-up  goods  will  not  exceed
 32:85  million  square  yards;

 Gi)

 si import  1
 U.K.  in  addition  to  the  exist-
 ing  export  licensing  arrange-
 ments  in  India,

 introd' intr (iii)

 The  final  arrangement  proposed  for
 the  period  Ist  January,  966  to  $list
 December,  1970,  based  on  lines  simi
 lar  to  the  interim  arrangement  is
 under  discussion  with  the  British
 Government.

 Camera  Plant
 97l.  Shri  P.  0.  Borooah:

 Shri  Maheswar  Naik:
 Shri  P.  8.  Chakraverti:
 Shri  हू,  N.  Tiwary:
 Shrimati  Renuka  Barkataki:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  BR.  Barua:
 Shri  RB.  8.  Pandey:
 Shri  Ravindra  Varma:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 plan  for  setting  up  a  camera  plant  in
 the  public  sector  is  likely  to  fall
 through;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b).  Negotia-
 tions  are  still  in  progress.
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 a द्वारा  पेंशन  थो जमा

 972.  श्री  यशपाल  सिह  :
 श्री  बागड़ी  :
 श्री  किशन  विनायक  :
 Tro  राम  गोहर  लोहिया  :
 शो  उठाया  :
 गयी  विश्राम  प्रसाद  :
 शी  लिंग  रेडडी  :
 डा०  लक्ष् मोम लल  सिलो  :
 श्री  रामसेवक  यादव  :
 शची  विधय नाथ  पाण्डेय  :
 ओनली  रेण  चक्रवातों  :
 बची  धुलेदवर  मीता
 श्री  राम  इलाका  :

 क्य,  सामाजिक  कल्याण  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि  :

 क)  वृद्धावस्था  पेंशन  योजना  देश  भर
 में  कब  से  लागू  हो  जायेगी;  कौर

 (ख)  इस  योजना  की  मुख्य  मुख्य  बातें
 क्या  हैं  प्रौढ़  इस  पर  होने  वाले  व्यय  में  राज्य
 सरकारों  द्वारा  कितना  प्रदान  दिया  ज।येगा  ?

 सामाजिक  कल्याण  विभाग  में  उप-मंत्रो
 (निमतो  चणखरशीअर)  :  (क)  योजना  कभी
 विचाराधीन  है  v

 (a)  प्रश्न  नहीं  उठता  ।

 World  Fair  at  Madras
 973.  Dr.  ्.  N.  Khan:

 Shri  Subedh  Haneda:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  8.  con  Samanta:
 Shri  ह  C,  Berooah:
 Shrt  Kolla  Ventatah:
 Shri  M.  N.  Swamy:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 All-India  Manufacture  s’  Organisation
 are  plaining  to  hold  a  world  fair  at
 Madras  in  January-February.  1967;
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 (b)  whether  Government  of  India
 are  going  to  contribute  anything  to
 meet  the  financial  outlay  involved;
 and

 (c)  if  so,  to  what  extent?
 The  Ministery  of  Commerce  (Shri

 Manubhai  Shah):  (a)  Yes,  Sir.  The
 All  India  Manufacturers’  Organisation
 is  organising  the  Indian  International
 Trade  and  Industries  Fair  at  Madras
 from  22nd  January  to  28th  February,
 1967.

 (b)  and  (c).  The  organisers  of  the
 Fair  have  approached  the  Govern-
 ment  for  financial  assistance  for
 organising  the  Fair.  As  the  quantum
 of  the  financial  assistance  required
 and  the  detailed  reasons  therefor
 were  not  indicated,  the  necessary  in-
 formation  has  been  called  for  from
 them.  On  receipt  of  their  reply,  the
 matter  will  be  examined.

 Railway-Wagon  Assembling  Plant
 974.  Dr.  P.  N.  Khan:

 Shri  Subodh  Hansda:
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Shri  Ram  Sewak  Yadav:
 Dr.  Ram  Manohar  Lohia:
 Shri  Vishram  Prasad:
 Shri  Utiya:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  465  on  the  l2th
 November,  965  and  state:

 (a)  whether  any  decision  has  since
 been  taken  to  set  up  a  railway  wagon
 assembling  plant  at  some  European
 port;  and

 (b)  if  so,  when  the  plant  will  be
 set  up?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah);  (a)  and  (b).  For
 the  present,  the  existing  facilities  in
 Yugoslavian  factories  to  reassemble
 our  wagons  will  be  utilised.
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 Imports  from  U.K.

 WS.  Shri  Indrajit  Gupta:
 Shri  R,  G.  Dubey:
 Shri  Shree  Narayan  Das:
 Shri  9.  C.  Sharma:
 Shri  Hem  Raj:
 Shri  D.  N.  Tiwary:
 Shrimati  Maimoona  Sultan:
 Shri  Hem  Barua:
 Shri  Maheswar  Naik:
 Shri  Bagri:
 Shri  Yashpal  Singh:
 Shri  Bhagwat  Jha  Asad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri-  Subedh'  Hansda:
 Shri.  P.  C.  Boroeah:

 (Will  the  Minister  of  Safiply  and
 Devel  t  be  pleased  to

 tefer  to  the  reply  given  to  Starred
 ‘Question  No.  484  on  the  28th  Novem-
 ‘ber,  965  and  state:

 (a)  the  progress  since  made  in
 ‘securing  delivery  from  the  U.K.  sup-
 pliers  of  goods  ordered  from  them  on
 Government  account;  and

 (b)  whether  the  U.K.  Government
 has  clarified  its  attitude  towards  ful-
 filment  of  India’s  pending  orders  for
 (i)  tank  spares  and  other  military

 equipment,  and  (ii)  towards  the  other
 commercial  and  non-military  transac-
 tions  which  were  also  blocked?

 The  Minister  of  Supply,  Techni-
 cal  Developnrent  and  Social  Welfare
 (Shri  Raghuramatah):  (a)  The  latest
 position  is  that  applications  for  bulk
 licences  of  the  value  of  £5  million
 and  =  applications  for  individual
 licences  of  the  value  of  £°'73  lakhs
 are  still  pending.

 (b)  On  the  30th  November,  1965,
 U.K.  Government  informed  us  that
 pending  implementation  of  para  !  of
 Security  Council's  Resolution,  licences
 would  not  be  issued  for  export  of
 military  stores,  such  as  weapons,
 ammunitions.  bo.nbs,  combatant  mili-
 tary  aircraft  and  its  components,
 army  fighting  vehicles  and  their  spares
 ete.  Wé  are  not  gware  of  any  change
 in  this  respect.
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 Public  Sector  Steel  Industry
 Organisation

 976.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Lron  and  Steel  be  pleased
 to  state;

 (a)  whether  his  attention  has  been
 drawn  to  a  recent  publication  entitled
 “Public  Sector  Steel  Industry—a  study
 of  Organisation”  by  Dr.  Prasad,  Eco-
 nomic  Adviser  to  the  Hindustan  Steel
 Ltd.;  and

 (b)  if  yo,  his  reaction  to  the  findings
 of  the  said  study  regarding  the  defec-
 tive  working  of  the  system  of  decen-
 tralisation  and  co-ordination  between
 the  Chaitman  of  Hindustan  Stee!  Ltd.
 and  the  General  Managers?

 The  Minister  of  Iron  and  Steel
 (Shei  T.  ‘N.  Singh):  (a)  Yes,  Sir.

 (b)  The  findings  of  the  Study  will.
 be  considered  १  the  appropriate  time.

 Manofacture  of  Tractors
 977.  Shri  Indrajit’  Gupta:

 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bhagwat  Jha  Asad:
 Shri  P.  C.  Borooah:
 Shri  D,  N.  Tiwary:
 Shri  Karni  Singhj!:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Russian
 DT-34B  tractors  of  14/20,  H-P.  have
 been  found  economical  and  best  suited
 to  Indian  conditions;

 (by  if  so,  whether  there  is  any
 scheme  pending,  either  in  the  public
 or  in  the  private  sector,  for  the  manu-
 facture  of  such  tractors  in  India  with
 Soviet  collaboration;

 (c)  whether  such  a_  collaboration
 offer  has  actually  been  made  by  the
 U.S.S.R.  on  deferred  rupee  payment
 basis  and  without  royalty;  and

 (d)  if  so,  Government's  reaction  in
 the  matter?
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 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  DT-!4B  Russian
 Tractor  has  been  tested  at  the  Tractor
 Training  and  Testing  Station,  Budni
 and  found  suitable  under  Indian
 conditions.

 (b)  to  (d).  No  scheme  for  the
 manufacture  of  DT-l4B  Russian  Trac-
 tors-in  the  public  sector  is  under
 consideration  by  Government.  Gov-
 ernment  have  already  decided  ६०
 establish  a  project  in  the  public  sector
 for  the  manufacture  of  a  Czecho-
 slovakian  tractor  falling  in  the  same
 range  for  which  the  Czech  authorities
 had  offered  assistance  and  which  is
 one  of  the  projects  included  in  the
 Second  Agreement  on  Economic  Co-
 operation  concluded  between  the  two
 Governments.

 Certain  proposals  received  from
 private  parties  for  the  manufacture  of
 the  Russian  DT-4B  were  not  ap-
 proved  by  Government  for  the  above
 among  other  reasons.

 Scarce  Raw  Materials  for  Small
 Scale  Industries

 978.  Shri  Yashpal  Singh:
 Shri  Shree  Narayan  Das:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  Government  have  im-
 posed  a  total  ban  on  the  import  of
 scarce  raw  materials  for  the  small-
 scale  industries;

 (b)  whether  big  industries  have
 been  allotted  foreign  exchange  for  the
 import  of  such  materials  at  the  cost
 of  small-scale  industries;  and

 (c)  if  so,  the  reasons  for  the  same?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  No,  Sir.

 (b)  No,  Sir.

 (९)  Does  not  arise.
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 Doubling  of  Deihi-Ambala  Railway
 Line

 979.  Shri  Yashpal  Singh:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal under  consideration  of  Government for  doubling  the  railway  line  from
 Delhi  to  Ambala  via  Panipat;

 (b)  if  so,  the  time  by  which  this
 project  will  be  completed;  and

 (c)  the  funds  allotted  for  the  same?
 The  Deputy  Minisier  in  the  Minis-

 try  of  Railways  (Shri  Sham  Nath):
 (a)  Of  the  497  K.Ms.  long  section
 between  Delhi  and  Ambala,  the  small
 partion  of  3  K.Ms.  between  Delhi  and
 Subzi  Mandi  is  already  doubled.  There
 is  no  proposal  at  present  for  doubling the  remaining  single  line  section.

 (b)  and  (c).

 Extension  of  Railway  Line  upto
 Jammu

 Do  not  arise.

 980.  Shrimati  Savitri  Nigam:
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohla:

 Shri  Hukam  Chand
 Kachhavatya:

 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S,  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  P.  C.  Borooah:
 Shri  Vishwa  Nath  Pandey:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  further  progress  made  to
 extend  the  railway  line  upto  Jammu
 and  other  parts  of  the  Kashmir  State;

 (b)  whether  the  work  is  likely  to
 be  completed  during  the  Fourth  Five
 Year  Plan;  and

 (c)  the  total  allocation  for  the  pro-
 ject?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  to  (c).  Surveys  for  further  ex-
 tension  of  the  rail  link  beyond  Kathua
 to  Jammu  have  been  carried  out  and
 the  alternative  alignments  surveyed
 are  under  consideration,  No  final
 decision  has  so  far  been  taken  on  the
 alignment  to  be  adopted,  not  about
 inclusion  of  the  project  in  the  Fourth
 Plan.

 Chief  Controller  of  Imports  and
 Exports  Organization

 98l.  Shrimati  Vimla  Devi:
 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  P.  C.  Boroodh:
 Shri  Warlor:
 Shri  Vasudevan  Nair:
 Shri  Indrajit  Gupta:
 Shri  Prabhat  Kar:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  M.  L,  Dwivedi:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lobia:
 Shri  Utiya:
 Shri  Vishram  Prasad:
 Shri  Ram  Sewak  Yadav:
 Shri  Madhu  Limaye:
 Shri  Prakash  Vir  Shastri;
 Shri  Jagdev  Singh  Siddhant!:
 Shri  Hukam  Chand

 Kachhavaliya:
 Shri  R.  S.  Pandey:
 Shri  M.  Rampure:
 Shri  Onkar  Lal  Berwa:

 Shrj  Kolla  Venkaiah:
 Shri  M.  N.  Swamy:

 Shri  Laxi  Dass:
 Will  the  Minister  of  Commerce  be

 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  457  on  the
 32th  November,  965  and  state:

 (a)  whether  part-IJ  Report  of  the
 study  team  appointed  in  respect  of
 the  Chief  Controller  of  Imports  and
 Exports  Organization  has  been  sub-
 mitted  to  Government;

 (b)  if  so,  the  main  recommenda-
 tions  of  the  Report;  and
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 (c)  whether  a  copy  of  the  report
 together  with  the  action  taken  there-
 on  by  Government  will  be  laid  on
 the  Table  of  the  House?

 The  Minister  of  Commerce
 Manubhal  Shah):  (a)  Yes,  Sir,

 (b)  and  (c).  The  recommendations
 of  the  Study  Team  made  in  part-II
 of  their  report  are  being  considered
 by  a  Committee  of  officers  appointed
 for  this  purpose.  The  committee  will
 be  able  to  finish  its  work  shortly.
 Thereafter  a  copy  of  the  report
 together  with  a  copy  of  the  resolution
 containing  Government's  decisions  on
 the  recgmmendations  will  be  laid  on
 the  Table  of  the  House.

 (Shri

 Flying  Mail  Accident
 982.  Shri  Vishram  Prasad:

 Shri  Yashpal  Singh:
 Shri  Balmiki:
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manobar  Lobia:
 Shri  Ram  Sewak  Yadav:
 Shri  Utlya:

 Will  the  Minister  of  Rallways  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  477  on  the
 l2th  November,  965  regarding  the
 Flying  Mail  accident  at  Sandal  Kalan
 Station  on  the  l2th  May,  ‘1965,  and
 state:

 (a)  whether  a  final  Report  on
 enquiry  has  since  been  submitted  to
 Government;

 (b)  if  so,  the  details  thereof;
 (c)  the  reasons  for  delay;  and
 (d)  the  time  by  which  the  report

 is  like!;  to  be  submitted  to  Govern-
 ment?”

 The  Minister  of  State  in  the  Minis-
 try  of  Raflways  (Dr.  Ram  Subhag
 Singh);  (a)  and  (b).  The  Addi-
 tional  Commissioner  of  Railway
 Safety,  Lucknow  has  not  finalised  his
 enquiry  report  as  yet.
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 (६०)  and  (d).  Since  certain  technical
 ‘aspects  of  the  case  needed  a  detailed
 examination  which  has  not  been  com-
 pleted  so  far,  it  has  not  been  possi-
 ble  to  finalise  the  report  thus  far.

 ‘The  organisation  of  the  Commissioner
 of  Raiwlay  Safety  has  been  requested
 to  finalise  the  report  as  early  as  possi-
 ble.  It  is  not  possible  to  indicate  a
 firm  date  by  which  the  final  report
 would  be  available.

 Attempt  to  Derai]  Assam  Mail
 983.  Shri  Ram  Sewak  Yadav:

 Shrf'  Yashpal  ‘Singh:
 Shri  Bagri:
 Dt.  Ram  Manchar  Lohi:
 Shri  Kiitieh  Pattoxyak:
 Shri  Vishram  Prasad:
 Shri  Utiya:
 Shri  Vishwa  Nath  Pandey:
 Shri-  Bsumateri:

 Will  the’  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  498  on  the
 l2th  November,  965  regarding  the
 attempt  to  derail  Assam  Mail  near
 Duliajan  Station  of  the  North-East
 Frontier  Railway  on  the  l6th  Sep-
 tember,  965  and  state:

 (a)  whether  the  investigation
 Report  has  since  been  received  by
 Government

 (b)  if  so,  the  main  findings  of  the
 investigation;  and

 (c)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Not  yet.

 (b)  and  (०),  Do  not  arise.
 Code  of  Trading  Practices

 984.  Shri  Ram  Sewak  Yadav:
 Shri  Yashpal  Singh:
 Shri  Balmiki;
 Shri  Bagri:
 Shri  Kishen  Paténayaky
 Dr.  Ram  Manrehar  Lehis:
 Shri  Vishram  Prasad
 Shri  Utiya:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given
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 to  Unstarred  Question  5l4  on  the
 l2th  November,  965  and  state;

 (a)  whether  Government  have
 taken  any  decision  on  the  recommen-
 dations  of  the  Committee  on  Code  of
 Trading  Practices  between  Manufac-
 turers  and  Exporters;

 (b)  if  not,
 delay;  and

 (c)  the  time  by  which  a  decision  is
 likely  to  be  taken?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah);  (a)  to  (c).  The
 report  of  the  Committee  on  Code  of
 Trading  Practices  between  Manufac-
 turers  and  Exporters  was  considered
 at  the  22nd  Meeting  of  the  Board  of
 Trade  held  in  Bumbay  on  the  28th
 December,  1965.

 the  reasons  for  the

 The  Board  laid  stress  on  the  estab-
 lishment  pf  a  sound  tradition  of  busi-
 ness  relations  between  manufacturers
 and  exporters  which  would  ensure
 that  supplies  of  commodities  for  ex-
 ports  were  expanded  and  that  orders
 received  from  abroad  were  fulfilled
 satisfactorily  and  in  time,  and  sug-
 gested  that  the  Committee  might  be
 asked  to  give  thought  to  these  addi-
 tional  aspects  of  the  problems between  manufacturers|suppliers  of
 raw  material  and  manufacturers  of
 finished  products  for  export  and
 between  manufacturers  of  export  pro-
 duc:s  and  merchant-exporters.  The
 Government  have  accepted  this  sug-
 gestion  and  are  considering  qnlarge-
 ment  of  the  terms  of  reference  of  the
 committee  and  its  composition.

 lt  is  expected  that  the  Committee
 will  be  able  to  submit  its  revised  re-
 port  in  about  six  months.

 Accident  at  Thana  on  Bombay-Kalyan
 BG.  Line

 988.  Shri-Uttya:
 Shr?  Yashpal  Singh:
 Shri  Babmiki;
 Shri  Bagri:
 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manehar  Lobia:
 Shri  Vishram  Prasad:
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 Shri  Ram  Sewak  Yadav:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  giverf  to
 Unstarred  Question  No.  519  on  the
 l2th  November,  965  regarding  colli-
 sion  at  Thana  on  Bombay-Kalyan
 BG  .Line  and  state:

 (a)  whether  the  Report  of  Inquiry
 into  the  accident  has  since  been
 received  by  Govérnment;

 (b)  if  so,  the  causes  of  the  acci-
 dent;  and

 (c)  the  action  taken  to  fix  responsi-
 bility  on  the  persons  concerned?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  to  (c).  The  Additional
 Commissioner  of  Railway  Safety,
 Bombay  who  held  a  statutory  enquiry
 into  the  accident,  has  not  finalised
 his  report  as  yet.

 Mechanisation  of  Coal  Mines
 986.  Shri  Utlya:

 Shri  Yashpal  Singh:
 Shri  Balmiki;
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohla: Shri  Ram  Sewak  Yadav:
 Shri  Kishen  Pattnayak:
 Shri  Vishram  Prasad:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  777  on
 the  l0th  December,  965  regarding  the
 mechanisation  of  coal  mines  and  state:

 (a)  when  the  remaining  743  coal
 mines  will  be  mechanised;  and

 (b)  the  funds  allotted  for  the  same?
 The  Minister  of  Mines  and  Metals

 (Shri  8  .K.  Dey):  (a)  Of  743  coal
 mines,  3]  are  partially  mechanised.
 There  is  no  scheme,  at  present,  Yor

 nising  the  remaining  692  mines,
 most  of  which  are  smal]  units.

 (b)  Nil.
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 Deraliment  near  Katpadi  Sta  lon

 987.  Shri  Bhagwat  Jha  Asad:
 Shri  Yashpal  Singh:
 Shri  Balmiki;
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:-
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwived!:
 Shri  S.  C.  Samanta;
 Shrt  Subodh  Hansa
 Shri  P.  C.  Borooah
 Shri  Vishwa  Nath  Paadey;
 Shri  Kajrolkar:
 Shri  OnXa¥  Lal  Berwa:
 Shri  Hukam  Chand

 Kachbavalya:
 Will  the  Minister  of  Rallways  be

 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 engine  and  seven  bogies  of  a  train
 were  derailed  near  Katpadi  Station  on
 the  Southern  Railway  in  the  month
 of  December,  965;

 (b)  if  so,  whether  any  passengers
 were  injured  or  killed  in  the  accident;

 (c)  whether  any  sabotage  is  sus-
 pected;  and

 (d)  the  particulars  thereof?

 The  Deputy  Minister  in  the  Mints-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Presumably  the  question  relates

 to  the  accident  to  train  No.  22  Down
 Tiruchchirappalli-Renigunta  Fast  Pas-
 senger.  The  engine  and  seven  bogies
 of  this  train  derailed  betwcen  Putala-
 pattu)  and  Pukala_  stations  on
 ‘10-12-65.

 (b)  There  was  no  casualty  in  this
 accident.

 (९)  and  (d).  According  to  the  find-
 ing  of  the  enquiry  committee,  the
 accident  wag  due  to  tampering  with
 track  by  removal  of  fish  plates  and
 steel  keys.  The  Police  are  still
 making  investigations  to  trace  the
 culprits.
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 Railways  Wagon  Factory  at  Raipur
 988.  Shri  Yashpal  Singh:

 Shri  Balmiki;
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  the  work  on  the  Rail-
 way  Wagon  Factory  at  Raipur  is  going
 on  according  to  the  schedule;

 (०)  when  production  will  start  in
 this  factory;  and

 (c)  when  the  full-rated  production
 will  be  achieved  there?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  December,  1967.
 (०)  December,  1969.

 Foundry  Forge  Project  at  Hardwar

 ‘989.  Shri  Balmiki;
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta;
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Hukam  Chand

 Kachhavaiya;
 Shri  Bade:
 Shri  R.  5.  Pandey:
 Shri  Ravindra  Varma:
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Industry  be
 Pleased  to  state:

 (a)  whether  Government  have
 decided  to  set  up  a  Foundry  Forge
 Project  at  Hardwar;

 (b)  the  country  with  which  the
 collaboration  has  been  accepted  by
 Government;  and

 (c)  the  details  of  the  project
 the  funds  allotted  for  the  same?

 and

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c).  A  Foundry
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 Forge  Project  with  an  annual  capacity
 of  15,000  tonnes  each  of  specialised
 steel  castings  and  steel  forgings  main-
 ly  required  for  heavy  electrical
 equipment  is  proposed  to  be  set  up
 at  Hardwar.  The  estimated  capital
 cost  of  the  project  is  about  Rs.  2l
 crores  with  a  foreign  exchange  com-
 ponent  of  Rs.  6.3  crores.  The  value
 of  the  estimated  output  at  full  pro-
 duction  would  be  about  Rs.  3°5  crores.
 Proposals  regarding  collaboration
 arrangement  are  under  the  considera-
 tion  of  the  Government  of  India.

 Closure  of  Woollen  Mills  in  Amritsar
 990.  Shri  Bade:

 Shri  Yashpal  Singh:
 Shri  Balmiki;
 Shri  Onkar  Lal  Berwa;
 Shri  Hukam  Chang

 Kachhavalya;
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  Bagri:
 Dr.  Ram  Manohar  Lohia:
 Shri  Ram  Sewak  Yadav:
 Shri  Maheswar  Naik:
 Shri  Mohammad  Elias:
 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka;

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 woollen  mills  have  been  closed  due
 to  the  shortage  of  imported  raw
 material;

 (b)  if  so,  the  number  of  workers
 rendered  unemployed  due  to  such
 closure;  and

 (c)  the  steps  taken  by  Government
 in  this  direction?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  to  (c).  As  a  sesult  of  the  short-
 age  of  imported  wool  and  consequent
 reduction  of  foreign  exchange  alloca-
 tion,  a  number  of  composite  Woollen
 Mills  are  reported  to  have  cut  down
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 their  production  and  some  employees
 are  reported  to  have  been  retrenched.
 In  order  to  give  relief  to  Woollen
 Mills,  Government  have  permitted
 them  to  utilise  50  per  cent  of  their
 installed  capacity  for  production
 of  fabrics  made  out  of  man-made
 fibre/yarn.  The  mills  ate  also  trying
 to  utilise  indigenous  wool  to  a  larger
 extent  to  improve  the  raw  material
 supply.

 H.E.L.,  Bhopal
 99l.  Shri  8.  M.  Banerjee;  Will  the

 Minister  of  Industry  be  pleased  to
 etate:

 (a)  whether  the  production  in
 Heavy  Electricals  Ltd,  Bhopal  has
 gone  up  and  if  so,  to  what  extent;  and

 (b)  how  does  the  production  figures
 of  985  compare  with  those  of  19642,

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b).  The
 actual  production  of  Heavy  Electricals
 (India)  Ltd.,  Bhopal,  during  965  was
 Rs.  720°39  lakhs  worth  as  against
 Rs.  434°58  lakhs  worth  during  1964,

 Textile  Mills  in  Maharashtra
 982.  Shri  R.  ७.  Dubey:  Will  the

 Mini  of  Commerce  be  pleased  to
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 Export  of  Woollen  Hosiery  Goods  to
 oT

 993.  Shri  R.  6.  Dubey:  Will  the
 Minister  of  Commerce  be  pleased  to
 state;

 (a)  whether  it  is  a  fact  that  the
 Soviet  Union  hag  placed  orders  for
 bulk  purchase  of  woollen  hosiery
 goods  in  1966;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes,
 Sir.  The  Soviet  Union,  under  the
 Trade  Agreement  concluded  recently,
 is  to  purchase  from  India  woollen
 hosiery  goods  of  about  Rs.  2.5  million,
 and  according  to  information  received
 orders  for  the  above  value  have
 already  been  placed  with  the  manu-
 facturers  of  woollen  hosiery  goods.

 Doubling  of  Rail  Line  from  Kharagpur
 towards  South

 994.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Railways  be  pleased  to
 state  how  far  the  railway  line  from
 Kharagpur  towards  the  south  in  the
 South  Eastern  Zone  has  been  taken  up
 for  doubling  and  the  target  date  by
 which  the  work  is  expected  to  be

 ted? to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Maharashtra  is  con-
 templating  to  set  up  3  textile  mills
 in  the  public  sector  to  avoid  the  crisis
 in  the  textile  industry;  and

 (b)  if  so,  whether  Government  have
 approved  this  scheme?

 The  Deputy  Minister  in  the  Ministry
 ्  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  The  Maharashtra  Gov-
 ernment  have  applied  for  industrial
 licences  for  setting  up  three  cotton
 spinning  mills  in  the  public  sector.
 The  applications  are  under  considera-
 tion.

 The  Depaty  Minister  In  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 Of  the  765  K.Ms.  long  section  between
 Khargpur  and  Waltair,  double  line
 already  exists  between  Waltair  and
 Vizianagaram  (60  K.Ms.)  and  the
 work  on  the  doubling  of  the  remain-
 ing  705  K-Ms.  between  Vizianagaram
 and  Khargpur  735  been  taken  up  in
 Phases  during  the  period  1961-62,  to
 1963-64.  Of  this,  42  K.Ms.  from
 Khurda  Road  to  Barang  (35  K.Ms.)
 and  Ranital  to  Bhadrak  (7  K.Ms.)
 have  so  far  bean  completed  and
 opened  to  traffic.  The  balance  is  pro-
 grammed  for  completion,  in  stages,  by
 1989.
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 Drinking  Water  at  Delhi  Railway
 Station

 995.  Shri  Gulshan:  Will  the  Minister
 of  Railways  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  drink-
 ing  water  being  supplied  to  fhe

 ‘Railway  colony  and  Railway  station
 of  Deijhi  Cantt  has  been  declared  unfit
 twice  for  drinking  purposes;  and

 (b)  if  so,  the  action  taken,  by  Gov-
 ernment  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh);  (a)  No.

 (b)  Two  water  samples  were  sent
 for  test.  The  first  sample  was  found
 unsatisfactory,  probably  due  to  some
 impurity  having  crept  in  at  the  time
 of  sampling.  The  second  sample  taken
 correctly  in  sterilised  bottles  was
 found  satisfactory.  The  source  of
 water  supply  at  Delhi  Cantt  is  the
 deep  tube  well  owned  by  the  Rail-
 way  and  there  is  mo  chance  of  con-
 tamination  of  water  from  this  source.

 Controlling  of  Running  Trains

 996.  Shri  Gulshan:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  the  Railway  Board  has
 made  some  experiment  for  controlling
 the  running  trains  from  the  Centra-
 lised  Traffic  Control  office  on  the
 various  Railways;  and

 (b)  if  so,  the  result  of  such  an  ex-
 ‘periment?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes;  two  pilot  projects  for  con-
 trolling  running  trains  from  Centra-
 lised  Traffic  Contro)  offices  on  the
 NE.  Railway  (Gorakhpur-Chupra
 section)  and  the  NF.  Railway
 (Bongaigaon-Changsari  section)  have
 been  approved  and  the  work  is  in
 hand.

 (b)  Part  of  the  Gorakhpur-Chupra
 section  of  the  N.E.  Railway  has  been
 brought  into  commission  and  the  same

 FEBRUARY  25,  966  Written  Answers  2386
 is  working  satisfactorily.  Full  bene-
 fits  will  be  realised  after  the  intro-
 duction  of  this  system  on  the  entire
 section.

 Export  of  Shoes  to  U.S.S.R.
 997.  Shri  Kajrolkar:

 Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Commerce  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 State  Trading  Corporation  has  agreed
 to  export  chappals  and  shoes  to  the
 value  of  several  crores  to  Russia;

 (०)  if  so,  whether  any  delegation
 has  gone  to  Russia  to  finalise  the
 deal;

 (c)  whether  it  is  a  fact  that  on  pre-
 vious  occasions  Russia  rejected  the
 goods  and  it  resulted  into  heavy  loss
 to  the  exporters;  and

 (d)  if  so,  the  action  taken  to  avoid
 such  loss  in  the  future?

 The  Minister  of  Commerce  (Shri
 Manubhal  Shah):  (a)  and  (b).  A
 delegation  comprising  of  two  officers
 of  the  State  Trading  Corporation  and
 three  representatives  of  the  Corpora-
 tion’s  associate  suppliers  went  to
 Moscow  in  December,  965  to  nego-
 tiate  and  flalise  the  966  foot-wear
 order  with  the  Russian  import  Or-
 ganisation  in  U.S.S.R.  As  a  result  of
 this  negotiation  a  contract  for  the
 supply  of  8.80  lakhs  pair  of  shoes
 valued  at  Rs.  2.84  crores  was  signed
 in  Moscow  on  the  i4th  January,  1966,
 by  the  Corporation.

 (c)  No.
 (d)  Does  not  arise.

 Export  of  Shoes

 996.  Shri  Kajrolkar;  Will  the  Minis-
 ter  of  Commerce  be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  is  going  to  open  new  units
 in  the  Southern  States  to  give  incen-
 tive  to  the  exporters  of  shoes  and
 chappals;  and
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 (b)  whether  Bangalore  has  been
 thought  of  as  a  centre  to  induce  new
 comers  to  enter  the  field  of  exports?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah)  :  (a)  and  (b).  The
 State  Trading  Corporation  of  India
 have  conducted  a  survey  of  the
 potential]  existing  in  the  Southern
 States  for  the  manufacture  of  export
 quality  foot-wear.  The  findings  of
 the  survey  in  respect  of  measures
 like  opening  of  procurement  centres
 etc,  are  under  the  examination  of
 the  Corporation.  Bangalore’s  claims
 will  also  be  considered  alongwith
 other  centres.

 Export  of  Bangles
 999,  Shri  Kajrolkar:  Will  the  Minis-

 ter  of  Commerce  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  bangles

 of  Indian  design  were  exported  to  the
 tune  of  Rs.  5  crores  to  Western  coun-
 tries;

 (b)  if  so,  which  part  of  India  has
 exported  such  bangles;  and

 (c)  whether  such  export  potential
 is  possible  in  the  plastic  type  of  ban-
 gles  or  only  in  glass  type  of  bangles?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  to  (c).  The  ex-
 ports  to  the  Western  Countries  in-
 culding  U.S.  during  1964-65.  were  to
 the  tune  of  Rs.  4.9  lacs  out  of  total
 export  of  about  Rs.  30  lacs  worth  of
 bangles  to  all  destinations.  There  are
 brighter  prospects  for  export  of
 plastic  bangles.

 Manufacture  of  Scooters
 1000.  Shri  A.  N.  Vidyalankar:

 Shri  Kajrolkar,
 Shri  Onkar  Lal  Berwa:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Basumatari:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  to  manufacture  a  completely
 Indigenoug  scooter  for  Rs.  1,880  has
 2530(Ai)LS—6,
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 been  forwarded  to  the  Union  Gov-
 ernment  by  a  Jaipur  firm;

 (b)  if  so,  the  main  features  of
 the  proposal;  and

 (c)  Government's  reaction  thereto?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  to  (c).  A  scheme
 for  the  establishment  of  an  under-
 taking  for  the  manufacture  of  auto~
 cycles  with  a  capacity  of  7,800  Nos.
 per  annum  has  been  received.  It  does
 not  envisage  foreign  collaboration  or
 import  of  capital  goods  raw  materials.
 The  proposed  selling  price  has  been
 given  as  Rs.  1848,  The  scheme  is
 under  examination,  along  with
 schemes  received  from  other  entre-
 preneurs.

 Assam-bound  Goods  seized  by
 Pakistan

 00l.  Shri  R.  6.  Dubey;  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  amount  of  Assam-bound
 goods  booked  from  the  S.E.  Railway
 which  were  seized  by  Pakistan  in
 transit  during  the  recent  Indo-Pak.
 conflict;

 (b)  the  esteps  taken  to  secure
 release  of  these  goods  and  their
 onward  despatch  to  the  respective
 detsinations  in  Assam;

 (c)  whether  it  is  a  fact  that  com-
 pensation  claims  have  been  lodged  by
 the  '5  and  in  these
 cases;  and

 (d)  if  so,  the  steps  which  are  under
 consideration  to  settle  these  claims
 and  the  period  likely  to  be  taken  te
 give  this  relief  to  the  affected  parties?

 The  Deputy  Minister  in  the  Minis-
 try  of  Rallways  (Shri  Sham  Nath):
 (a),  (९)  and  (d),  The  precise  infor-
 mation  in  this  regard  is  not  available.
 The  same  is  being  collected  and
 would  be  placed  at  the  Table  of  the
 Lok  Sabha  shortly.

 (b)  The  matter  is  likely  to  be  dis
 cussed  between  the  Governments  of
 India  and  Pakistan  in  pursuance  of
 Tashkent  declaration.
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 Newsprint  Plant  at  Nangal
 1002.  Shri  Daljit  Singh:

 Shri  Kajrolkar:
 Shri  Subodh  Hansda:
 Shri  Maheswar  Naik:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  Sham  Lal  Saraf:

 Will  the  Minister  of  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  202  on  the
 5th  November,  ‘1965.  and  state:

 (a)  whether  any  decision  has  since
 been  taken  regarding  the  setting  up
 of  the  newsprint  plant  at  Nangal  in
 Punjab;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  Not  yet,  Str.
 (b)  Does  not  arise.

 Manufacture  of  Heavy  Electrical
 Equipment  in  Punjab

 1003,  Shri  Daljit  Singh:
 Shri  Hem  Raj:

 Will  the  Minister  of  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2280  on  the
 0th  December,  965  and  state:

 (a)  whether  the  report  of  the  Com-
 mittee  appointed  to  assess  the  exist-
 ing  capacity  required  in  relation  to
 the  prospective  demand  of  the  Punjab
 Government  for  heavy  electrical
 equipment  has  since  been  ined
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 the  Fourth  and  Fifth  Five  Year  Plans
 for  Heavy  Electrical  Equipment  have
 been  received  and  are  under  consi-
 deration.  The  scheme  of  the  Govern-
 ment  of  Punjab  to  establish  a  new
 unit  for  the  manufacture  of  electrical
 equipment  will  be  considered  further
 in  the  light  of  the  decision  taken  bn
 these  recommendations.

 Trains  passing  through  Manmad
 Junction

 1004.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  fast  and  Mail  or  Ex-
 press  trains  are  generally  late  and
 cannot  connect  the  branch  trains
 at  various  junctions  which  start  at
 the  punctual  time  and  the  delayed
 train  passengers  have  to  wait  for  2
 hours  ;

 (b)  whether  any  complaints  have
 been  lodged  at  Manmad  Junction  in
 this  regard;  and

 (c)  if  so,  the  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  maintenance  of  con-
 nections  at  various  junction  stations
 on  the  Indian  Railways  has  been
 generally  satisfactory  from  August,
 965  to  January,  1966,  except  during
 September,  65  on  Western  Railway
 when  there  was  a  set  back  due  fo
 breaches  and  emergency  moves.

 (b)  and  (c).  Two  complaints  about
 missing  of  connections  were  lodged
 on  26-11-65.  and  15-12-65,  The  cir-
 cumstances  leading  to  the  missing  of
 connections  were  explained  to  the

 by  Government;  and
 (b)  if  so,  the

 thereon?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  and  (b).  The
 recommendations  of  the  Committee
 set  up  to  assess  the  existing  capacity
 and  further  capacity  required  in  rela-
 tion  to  the  prospective  demand  during

 decisions  taken

 inants  and  action  has  been
 taken  to  increage  the  authorised  de-
 tention  from  20  to  30  minutes  in  the
 case  of  No.  564  Manmad-Kacheguda
 passenger  for  maintaining  connection
 with  6  Up  Punjab  Mail.

 A  close  watch  is  also  being  kept  by
 the  Railways  about  maintenance  of
 connections  at  various  junctions  in-
 cluding  Manmad.
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 Properties  of  Pakistani  Nationals

 1005.  Shri  Daljit  Singh:  Will  the
 Minister  of C  ree  be  pl  d  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  487  on  the  2th  Novem-
 ber,  965  and  state:

 (a)  whether  the  list  of  properties
 still  owned  by  Pakistani  nationals
 specially  in  Meerut  district  has  been
 finalised  with  the  help  of  Uttar  Pra-
 desh  Government;  and

 (b),  if  so,  the  decision  taken  by
 Government  in  this  regard?

 The  Minister  of  Commerce  (Shri
 Manubhal  Shah);  (a)  The  details  of
 properties  owned  by  Pakistan
 nationals  in  U.P.  are  being  collected
 by  the  District  authorities.

 (b)  A  decision  about  the  reciprocal
 return  of  properties  and  assessts  seized
 by  either  country  will  be  taken  up  at
 the  forthcoming  Ministerial  meeting between  the  two  Governments  in
 terms  of  Article  VIII  of  the  Tashkent
 Declaration.

 H.E.L.,  Bhopal
 1006,  Shri  Karni  Singhji:  Will  the
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 foreign  Company  have  to  provide  and
 maintain  in  India  technical  specialists
 fn  such  numbers  and  on  such  terms
 as  are  mutually  agreed  upon  for  work
 cainected  with  the  construction  and
 operation  of  the  factory  and  for  the
 training  centre.  The  number  of
 technical  specialists  to  be  deputed  for
 rendering  technical  assistance  is
 periodically  determined  by  mutual
 agreement.  The  number  so  determin-
 ed  from  time  to  time  is  based  on  the
 production  programme  of  the  factory
 and  the  technical  processes  relating  to
 each  specific  item  of  equipment.  As
 new  items  are  being  taken  up  for
 manufacture  every  year,  continued
 employment  of  foreign  technicians  is
 necessary  till  production  of  such  arti-
 cles  is  established  on  a  satisfactory
 basis.

 (b)  The  expenditure  incurred  to-
 wards  the  salary  and  maintenance  of
 such  personnel  during  1964-65  and
 1965-66  is  as  follows:

 ~~ 1p64265"  «ORs.  4.97  lakhs
 1985-66  Rs.  28.50  lakhs

 (up  to  8lst  Janua

 (c)  ond  (9).  Each Sir.
 foreign  technician  is  engaged  for  &

 term  and  competent  Indian specific
 3  and  technici  are  attached Minister  of  Industry  be  pleased  to

 state;
 (a)  the  considerations  which  weigh

 with  Government  to  continue  to  have
 a  large  number  of  foreign  technicians
 in  the  Heavy  Electricals  Ltd,
 Bhopal;

 (b)  the  expenditure  incurred  to-
 wards  the  salary  and  maintenance  of
 such  personnel  during  the  last  two
 years,  i.e,  1964-65,  and  ‘1965-66  upto-
 date;

 (c)  whether  there  is  any  phased
 programme  for  replacing  them  by  the
 Indian  technicians;  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Under  the  provi-
 sions  of  the  Technical  Consul
 Agreement  with  M/s.  Associated  Elec-
 trical  Industries  Ltd.,  of  the  U.K.,  the

 as  under-studies  to  each  expert  and
 are  actually  engaged  in  production
 design  activity.  It  is  expected  that
 when  the  term  of  the  foreign  experts
 comes  to  an  end,  the  Indian  staff
 would  be  in  a  position  to  carry  out
 the  functions  without  any  assistance,
 In  the  switchgear,  controlgear  and
 transformer  departments,  the  foreign
 experts  have  already  been  replaced
 by  Indian  staff.

 Rourkela  Fertilizer  Plant
 1007.  Shri  Karni  Singhjf:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  M.  Rampure:

 Will  the  Minister  of  Iron  and
 Steel  be  pleased  to  state:

 (a)  whether  the  modifications  which
 were  to  be  made  in  Rourkela  Fertili-
 zer  Plant  so  88  to  increase  production
 have  now  been  completed;
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 (b)  if  not,  the  reasons  for  delay; and
 (c)  the  steps  taken  to  accord  high

 priority  to  the  increase  of  production
 of  fertilizers  so  acutely  needed  in  the
 country?

 The  Minister  of  Iron  and  Steel  (Shri
 T,N.  Singh):  (a)  No,  Sir.

 (b)  A  number  of  alternative  pro-
 posa]  were  under  consideration  and
 varioug  authorities  concerned  had  to
 be  consulted.  However,  a  decision  was
 taken  in  December,  965  that  quota-
 tions  for  two  alternative  schemes
 should  be  invited  and  tenders  have
 accordingly  been  called  ‘for.  These  are
 expected  to  be  received  on  2lst  March 966  whereafter  an  early  decision  will
 be  taken  to  order  the  necessary  equip.
 ment.

 (c)  Steps  have  been  taken  to
 increase  pYroduction  of  fertilisers
 during  the  IV  Plan  by  way  of  estab-
 lishing  additional  fertilizer  factories
 and  increasing  the  production  facili-
 ties  available  in  the  existing  factories.

 Trade  with  German  Democratic
 Republic

 3008.  Shri  Indrajit  Gupta:
 Shri  Karni  Singhji:
 Shri  P.  R.  Chakravert!:
 Shri  Hem  Barua:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  open
 trade  representation  with  the  German
 Democratic  Republic;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  and  (b).  No,
 Sir.  As  we  have  no  diplomatic  mis-
 sion  in  that  country,  we  do  not  have
 a  Commercial  Counsellor  there.  How-
 ever,  in  order  to  assist  our  mutual
 trade,  the  State  Trading  Corporation
 is  considering  opening  an  office  there
 and  posting  a  senior  executive  of
 the  Corporation  with  adequate  staff.
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 Trade  with  Latin  American  Countries

 1009.  Shri  Hem  Barua:
 Shri  Karni  Singhji:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  in  view  of  the  good-
 will  for  India  existing  in  the  Latin
 American  Countries,  as  found  by  the
 Railway  Minister  during  his  recent
 visit,  those  countries  propose  to
 establish  trade  and  diplomatic  rela-
 tions  with  India;  and

 (b)  if  so,  when  their  proposals  are
 likely  to  be  given  effect  to?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Dip-
 lomatic  and  trade  relations  between
 Latin  American  countries  and  India
 are  already  in  existence.  The  Rail-
 way  Minister  had  pointed  out  that
 these  relations  should  be  strengthen-
 ed  further.  The  question  of  expand-
 ing  our  trade  and  diplomatic  relations
 with  the  countries  in  this  region  is
 constantly  under  review.

 Chinese  Competition  in  South-East
 Asia

 0l0.  Shri  Hari  Vishnu
 Will  the  Minister  of
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 is  being  priced  out  of  the  markets  of
 South-East  Asia  by  Chinese  cut-
 throat  competition;  and

 Kamath:
 Commerce  be

 (b)  if  so  the  measures  taken,  or
 being  taken,  to  meet  the  situation?

 The  Minister  of
 Manubhai  Shah):

 Commerce  (Shri
 (a)  No,  Sir.

 (9)  Does  not  arise.

 High  Pressure  Boiler  Plant  near
 Tiruverambur

 0i.  Shrimati  Maimoona  Sultan:
 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  Government  have  ap-
 proved  a  scheme  for  the  expansion  of
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 the  high  pressure  boiler  plant  near
 Tiruverambur  recently;  and

 (b)  if  so,  the  cost  of  such  an  ex-
 pansion  and  other  details  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Not  yet,  Sir;  the
 scheme  is  under  preparation.

 (b)  Does  not  arise.

 Re-organisation  of  Railway
 Divisions

 0i2.  Shri  A.  ९.  Raghavan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  reorganise  the  various  Railway
 Divisions  in  the  Southern  Railway  on
 the  formation  of  the  ninth  zone;

 (b)  if  80,  whether  there  is  any  pro-
 posal  to  bring  the  entire  railway  lines
 in  Kerala  under  one  division;  and

 (c)  if  so,  where  the  headquarters
 of  the  new  division  will  be  located?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Export  of  Coking  Coal

 1013.  Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 templating  to  increase  the  export  of
 Coking  Coal  from  India  to  other
 countries;  and

 (b)  if  so,  its  likely  effect  in  the
 country?

 The  Minister  of  Commerce  (Shri
 Manubha!  Shah):  (a)  There  ig  no  such
 proposal  at  present.

 (b)  The  question  does  not  arise.
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 Import  Licensing  Policy
 i0l4.  Dr.  Ranen  Sen:

 Shri  Dinen  Bhattacharya:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 recent  conference  in  Delhi  of  State
 Directors  of  Industries  failed  to  chalk
 out  an  import  licensing  policy  for  the
 States;  and

 (b)  if  so,  the  reasons  for  the  same?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  and  (b).  No,
 Sir,  This  point  wags  not  considered
 by  the  Conference  and  therefore  the
 question  does  not  arise.

 Circular  Railway  for  Calcutta
 0I5.  Dr.  Ranen  Sen;

 Shri  Dinen  Bhattacharya: Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shrimati  Renuka  Ray:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the West  Bengal  Government  have  set  up a  team  recently  in  consultation  with the  Central  Government  to  make
 recommendation  on  _  the  Proposed Circular  Railway  for  Calcutta  Metro-
 Politan  area;  and

 (b)  if  so,  the  specific  directions  to it  from  the  Centre?
 The  Deputy  Minister  in  the  Ministry ef  Rallways  (Shri  Sham  Nath):  (a) and  (b).  The  West  Bengal  Govern-

 ment  have  not  set  up  in  consultation
 with  the  Centra}  Government  any
 Study  Team  to  make  recommendations on  the  proposed  Circular  Railway  for
 Calcutta  Metropolitan  Area.  How-
 ever,  at  the  instance  of  the  Metropo- litan  Transport  Team  appointed  by the  Planning  Commission,  a  Study
 Group  consisting  of  high  level  experts to  be  associated  with  the  Team  has
 been  set  up  by  the  West  Bengal  Gov-
 ernment  fn  order  to  facilitate  the  task
 entrusted  to  the  Team  by  providing
 them  with  all  the  basic  dete,  such  as
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 present  traffic  needs,  land  usage  and
 the  changes  likely  to  take  place  in  the
 pattern  and  composition  of  needs  and
 developments  over  the  next  20—25
 years.  At  the  discussions  held  in
 December  +1965,  gst  other  matters
 the  Chairman  of  the  State  Study
 Group  drew  the  attention  of  the
 Metropolitan  Transport  Team  to  the
 scheme  for  a  Circular  Railway,  and
 suggested  that  it  may  be  possible  to
 work  out  a  project  which  can  be  im-
 plemented  without  delay  to  meet  the
 difficult  transport  situation  in  the  city.
 This  proposal  is  being  carefully
 examined  by  the  Metropolitan  Trans-
 port  Team  along  with  other  possibili-
 ties  for  better  mass  transport  facilities
 for  the  Calcutta  Metropolitan  Area.

 Engineering  and  Hosiery  Industries
 0i6.  Dr.  Ranen  Sen:

 Shri  Dinen  Bhattacharya:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 engineering  «and  hosiery  industry,
 Particularly  in  the  small  scale  sector,
 is  suffering  due  to  shortage  of  raw
 materials;  and

 (b)  if  so,  the  nature  of  the  short-
 Age  and  the  steps  taken  to  mitigate
 the  difficulties?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  In  common  with
 units  in  the  large  and  medium  scale
 sectors,  engineering  and  hosiery  units
 in  the  small  scale  sector  are  also  ex-
 periencing  shortage  of  some  raw
 materials.

 (b)  Imported  iron  and  steel  and
 non-ferrous  metals  are  the  raw  mate-
 rials  in  respect  of  which  small  scale
 engineering  units  are  experiencing
 shortage.  Worsted  hosiery  yarn  and
 nylon  synthetic  yarn  are  the  raw
 materials  in  respect  of  which  the
 amall  scale  Woollen  and  Art  Silk  Hosi-
 ery  Industries  are  experiencing
 shortage,

 The  distribution  and  consumption  of
 copper,  lead,  zinc  and  tin  are  now  re-
 gulated  under  the  Scarce  Industrial
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 Materials  (Control)  Order,  965  in
 order  to  ensure  that  the  available
 supplies  are  put  to  the  best  possible use  in  the  national  interest,  having
 regard  to  Defence  and  other  priority
 requirements.  As  a  measure  of
 interim  relief  50  per  cent  of  the  quan- tities  of  these  metals  allocated  to  the
 States  during  October  964—March  65
 period  have  been  allocated  to  the
 States  for  November  65—April  66.  A
 foreign  exchange  allocation  of  Rs.  76
 lakhs  for  import  of  iron  and  steel  for
 the  smal]  scale  sector  for  1985-66  has
 also  been  allocated  Statewise  ‘for  issue
 of  import  licences  to  individual  units
 in  their  respective  jurisdiction.  With
 a  view  to  reducing  dependence  on
 imports  of  these  scarce  raw  materials
 Government  are  vigorously  pursuing
 the  question  of  import  substitution.

 The  only  unit  in  the  country  which
 manufactures  nylon  synthetic  yarn  had
 to  reduce  its  production,  due  to  cut
 in  the  electric  power  supplied  by  the
 Rajasthan  Electricity  Board  to  the  ex-
 tent  of  75  per  cent  of  its  requirements.
 Efforts  are  being  made  by  the  unit  to
 generate  its  own  power  to  meet  half
 of  its  requirements  and  normal  pro-
 duction  is  expected  to  be  resumed  by
 the  end  of  March,  1966.  As  regards
 worsted  hosiery  yarn,  the  availability
 of  which  is  limited  due  to  the  shortage
 of  foreign  exchange  for  import  of  wool,
 Government  have  under  consideration
 a  scheme  for  production  cf  worsted
 hosiery  yarn  mixed  with  man-made
 fibres  which  is  likely  to  increase  the
 availability  of  the  worsted  hosiery
 yarn  by  about  00  per  cent.  Import
 of  raw  materials  for  the  woollen  and
 art  silk  hosiery  industry  is  also  per-
 missible  under  the  relevant  Export
 Promotion  Schemes.

 Machine  Too!  Requirement
 0I7.  Shri  Subodh  Hansda:

 Shri  Yashpal  Singh:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  whether  Government  propose  to

 set  up  a  C  to  the
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 requirements  of  the  Machine  Tools
 Industry  in  the  county;  and

 (b)  if  so,  when  this  Commission  is
 likely  to  be  set  up?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b).  The
 machine  tool  requirements  for  the
 Fourth  Plan  perlod  have  been  est!-
 mated  by  a  Working  Group,  in  broad
 categories.  For  purposes  of  plan-
 ning,  a  more  detailed  estimate  of  re-
 quirements  according  to  types  and
 sizes  of  machine  tools  has  been  consi-
 dered  necessary.  The  question  how
 to  prepare  such  an  estimate  and  what
 agency  should  be  employed  for  this
 purpose  is  under  consideration.

 Collision  at  Rudauli  Station
 ‘1018.  Shri  Shiv  Charan  Mathur:

 Shri  Kajrolkar:
 Shri  P.  R,  Chakraverti:
 Shri  Hukam  Chand

 Kachhavatya:
 Shri  Bade:
 Shri  Krishnapal  Singh:
 Shri  Kapur  Singh:
 Shri  Narasimha  Reddy:
 Shri  Vishwa  Nath  Pandey:
 Shri  Onkar  Lal  Berwa:
 Shri  Basumatari:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Rallways  be
 pleased  ts  state:

 (a)  whether  it  is  a  fact  that  40  per-
 sons  were  injured,  3  seriously,  when  a
 passenger  train  collided  with  a  goods
 train  at  Rudauli  Station  on  the  Faiza-
 bad-Lucknow  section  on  the  27th
 December,  1965;

 (b)  the  estimated  loss  of  life  and
 Railway  property  involved;  and

 (९)  the  cause  of  this  accident
 according  to  the  enquiry  held  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  No.  Only  7  persons  sustained
 minor  injuries.

 (b)  There  was  no  loss  of  life.
 The  cost  of  damage  to  railway  pro-

 perty  was  estimated  at  approximately Rea.  5,375/-.
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 (c)  The  report  of  the  enquiry  com-
 mittee  is  under  scrutiny.

 Dalli-Rajhara-Dantewada  Railway
 Line

 1019.  Shri  Shiva  Dutt  Upadhyaya:
 Shri  R.  S.  Pandey:
 Shri  Uikey:  ;
 Shri  A.  S.  Saigal:
 Shri  R.  S.  Tiwary:
 Shri  Chandak:
 Shri  Wadiwa:
 Shri  J.  P.  Jyotishi:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  have
 under  consideration  laying  of  a  Rail-
 way  line  from  Dhalli-Rajhara_  to
 Dantewada  or  Jagdalpur  to  open
 avenues  for  the  exploitation  of  the
 vast  resources  of  the  district,  espe-
 cially  the  iron  ore  and  lime  stone;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (9),  Feasibility-cum-cost  stu-
 dies  of  the  Dhalli  Rajhara  to  Dante-
 wara  railway  project  have  been  under-
 taken  alongwith  other  railway  con-
 nections  in  this  region,  These  studies
 are  in  the  nature  of  advance  action
 for  considering  the  various  alterna-
 tives  in  transport  system  that  would
 be  required  for  an  integrated  devel-
 opment  of  the  industrial  mining  and
 agricultural]  potentiz!  of  the  Danda-
 karanya  region.

 Supply  of  Coal  to  M.P.  Electricity
 Board

 1020,  Shri  Shiva  Dutt  Upadhyaya:
 Shri  R.  S.  Pandey:
 Shri  Utkey:
 Shri  A.  S.  Saigal:
 Shri  R.  8,  Tiwary:
 Shri  Chandak:
 Shri  J.  P.  Jyotish!:

 Will  the  Minister  of
 Metals  be  pleased  to  state:

 (a)  whether  it  is  the  policy  of  Gov-
 ernment  of  India  that  State  Govern-
 ments  should  tap  their  own  resources;

 Mines  and
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 (b)  whether  it  is  also  a  fact  that  the
 MP.  Electricity  Board  wanted  to
 mine  coal,  through  the  State  Mining
 Corporation  by  which  the  mining  pro-
 fits  would  have  gone  to  the  Corpora-
 tion  but  the  mining  lease  application
 of  the  Corporation  was  rejected  for
 village  Bakohi,  district  Shahdol  while
 Government  of  India  is  considering
 grant  of  a  mining  lease  to  the  State
 Corporation  of  Assam  Government;
 and

 (c>  if  so,  the  reasons  for  this  dis-
 parity?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  (a)  Exploitation  of
 coal  resources  by  the  States  is  allow-
 ed  if  it  is  consistent  with  the  all
 India  policy  and  the  development
 scheme  forms  an  intergal  part  of  the
 planned  programme.

 (9)  and  (ce).  In  view  of  adequate
 production  of  non-coking  coal  in  the
 country  and  its  easy  availability,  it
 was  considered  that  it  would  not  be
 advisable  grant  fresh  mining  leases
 in  this  area.  However,  the  matter  is
 now  being  re-examined  in  consulta-
 tion  with  the  State  Government.
 Proposal  of  the  Government  of  Assam
 was  approved  mainly  because  of  the
 local  demand  in  the  area  and  the
 trangport  difficulties.

 Allocation  of  Tin  for  Small-Scale
 Industries

 02l.  Shri  Shiva  Dutt  Upadhyaya:
 Shri  R.  S.  Pandey:
 Shri  Uikey:
 Shri  A,  S.  Saigal:
 Shri  R.  S.  Tiwary:
 Shri  Chandak:
 Shri  J.  P.  Jyotishi:
 Shri  Wadiwa:

 Will  the  Minister  of  Industry  be
 pleased  to  state:

 (a)  whether  a  decrease  of  22  per cent  in  the  allocation  of  tin  for  the
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 small-scale  industries  sector  was  made
 during  the  period  April,  963—Sep-
 tember,  963  as  compared  to  October,
 962—March,  1963;

 (b)  whether  this  decrease  was  ap-
 plied  uniformly  to  all  the  States;  and

 (c)  if  not,  what  has  been  the  basis?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  There  was  8  dec-
 rease  of  about  4  percent  in  the  allo-
 cation  of  tin  for  the  small  scale  in-
 dustries  sector  (including  textile  ac-
 cessories  units  and  the  cashew  nut
 industry)  for  the  period  April-
 September,  963  as  compared  to  the
 period  October,  962-March,  1963.

 (b)  Uniform  reductions  during
 April-September,  963  were  made  in
 the  allotment  to  the  States  as  well  as
 the  Textile  Accessories  and  Cashew
 nut  industries  after  taking  into  ac-
 count  the  requirements  from  Jammu
 &  Kashmir  which  were  received  for
 the  first  time  during  April-September,
 1963.

 (९)  Does  not  arise.

 खादी  तथा  ग्रामोद्योग  प्रयोग

 1022.  क्रि  विश्वनाथ  पाण्डेय  :  क्‍या
 बारिएज्य  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  खादी  तथा  ग्रामोद्योग  भ्रायोग  ने
 965  %  खादी  तथा  ग्रामोद्योगों  पर  राज्यवार
 कितनी  राशि  खर्च  की;

 (ख)  उस  प्रविधि  में  भ्रायोग  ने  राज्यवार
 कितनी  सहायता  दी;  कौर

 (ग)  ग्रामीणों  में  खादों  तथा  ग्रामोद्योग
 उत्पादों  को  लोकप्रिय  बनाने  कै  लिये  क्‍या

 कार्यवाही  की  गई  है  भ्रयवा  की  जा  रही  है  ?
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 बारिणज्य  मंत्रालय  में  उपमंत्री  (श्री
 रफी  करेंगी):  (क)  विवरण  नीचे  दिया
 गया  है  :

 विवरण

 ऋ०.  राज्य  किया  गया
 सं०  खर्च

 (लाख  रु०)

 1...आंध्र  प्रदेश  3.05
 2.  प्रथम  0.85
 3.  बिहार  0.89
 re  गुजरात  0.48
 5.  जम्मू  तथा  काश्मीर  0.43
 6.  कैरल...  1.14.
 a  मध्य  प्रदेश  ,  28
 8.  मद्रास  :.53
 9.  महाराष्ट्र  .44

 10.  मंसूर  2.37
 11,  उड़ीसा  0.74
 12.  पंजाब  2.48
 3.  राजस्थान  2.60
 i4.  उत्तर  प्रदेश  3.94
 i5.  पश्चिमी  बंगाल  .8]
 i6.  गोधा...  0.08
 i7.  पहाड़ियां  तथा  सीमावर्ती  =k.  48

 aa

 योग  33,  39

 (ख)  जानकारी  इकट्ठी  की  जा  रही  है
 जौर  यथासमय  सदन  की  मेज  पर  रख  दी
 लायेगी ।

 (7)  (.)  निःशुल्क  बुनकर  योजना
 चालू  करना  t

 (2)  किस्म  तथा  परिमाण  दोनों  में
 सुधार  करने  कै  लिये  उन्नत
 औजारों  का  प्रचलन  |

 (3)  स्वयं  कातने  वाले  के  लिये
 विशेष  सहायता  ।

 उत्तर  प्रदेश  का  निर्यात  प्रोत्साहन  निगल

 1023.  भी  जिदवसाथ  पाण्डेय  :  क्‍या
 'बारिश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उतर  प्रदेश
 राज्य  में  एक  निर्यात  प्रोत्साहन  निगम  स्थापित
 करने  के  सम्बन्ध  में  वहां  की  सरकार  ने  केन्द्रीय
 सरकार  का  प्रनुमोदन  प्राप्त  कर  लिया  है;

 (ख)  यदि  हां,  तो  किन  शर्तों  पर;
 और

 (ग)  इस  निर्यात  प्रोत्साहन  निगम  की
 मुख्य  बातें  क्या  हैं  ?

 बारिएज्य  मंत्री  (को  मनुभाई  शाह)
 (क)  कौर  ख).  जी,  नहीं  ।  ऐसा  निगम

 स्थापित  करने  के  लिये  केन्द्रीय  सरकार  के
 प्रमोशन  की  जरूरत  नहीं  होती  ny  फिर  भी
 हम  ने  इस  प्रयत्न  तथा  निर्यात  संबंधित  &  इस
 कदम  की  प्रशंसा  की  है  t

 (ग)  उत्तर  प्रदेश  निर्यात  निगम  कम्पनी
 प्रीमियम  i956  कके  अन्तर्गत  101-1966
 को  निगमित  किया  गया  है  |  इसकी  श्रीमती
 पूंजी  50  लाख  to  है  जिसमें  से  5  प्रतिशत
 उत्तर  प्रदेश  सरकार  की  होगी  प्रौढ़  मेष
 49  प्रतिशत  गैर-सरकारी  हिस्सेदारों  की

 होगी  t

 निगम  नीचे  लिखे  मुख्य  उद्देश्यों  के
 लिए  स्थापित  किया  गया  है  ।

 (i)  उत्तर  प्रदेश  के  मध्यम  तथा  लघु
 साकार  पर  चलने  वाले  उद्योगों  की  वस्तुझों  को
 निर्यात  बाजारों  तक  पहुंचाने  के  साधन  का
 काम  करना;
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 (ii)  निर्यात  बाजारों  के  सम्बन्ध  में
 उत्तर  प्रदेश  के  उद्योगों  का  संगठन  कराना
 तथा  इन  उद्योगों  के  लिये  वैज्ञानिक  गवेषणा
 के  लिये  संस्थाएं  स्थापित  करना;

 (iii)  रायात  हकदारी  शुल्क  की  वापसी
 इत्यादि  के  विषय  में  विभिन्न  निर्यात  संवर्द्धन
 परिषदों  तथा  वस्तु  जोडों  के  साथ  चलने  वाले
 निर्यातकों  के  कार्यों  का  समन्वय  करना  जिससे
 कि  इन  सुविधाओं  का  ज्ञान  अथवा  उपलब्धि

 “न  होने  के  कारण  निर्यात  सम्वरद्धेन  प्रयासों  में
 बाधा  न  पड़े;

 (iv)  बाजार  राबे क्षण  करा  के  और
 भारत  तथा  विदेशों  में  कार्यालय,  गोदाम
 इत्यादि  खलवा  कर  उत्तर  प्रदेश  में  बनी  वस्तुग्रों
 की  बिक्री  का  सम्बद्ध  करना;

 ()  पुष्ट  क्र या देशों  पर  निर्यातकों  के
 लिये  वित्त  की  व्यवस्था  करना  और  निर्यात
 आधारित  उद्योगों  में  वित्त  लगाना  अथवा
 भाग  लेना,  और  विभिन्न  उद्योगों  के  लिये
 सामान्य  सुविधा  केन्द्र  स्थापित  करना  जहां
 निर्यातक  ड्राइंगें,  डिजाइन,  ब्रौजार  इत्यादि
 प्राप्त  कर  सकें  ।

 उत्तर  प्रदेश  राज्य  में  निर्यात  का
 वातावरण  उत्पन्न  करके  और  उस  राज्य  से
 वस्तुएं  निर्यात  करने  का  साधन  बन  कर  यह
 निगम  तलाशा  है  कि  हमारे  निर्यात  भ्रान्दोलन  में
 कारगर  भाग  लेगा  t

 Coal  Washery  in  Private  Sector

 1024,  Shri  Vishwa  Nath  Pandey:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Government  have  idered  the
 scheme  finally  to  set  up  a  washery
 unit  in  the  Private  Sector;  and
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 (b)  if  so  when  it  is  proposed  to
 be  set  up?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K,  Dey):  (a)  and  (b).  Some
 proposals  to  set  up  washery  units  in
 the  private  sector  have  been  received
 recently  and  are  under  considera-
 tion  of  Government.

 Powerloom  Enquiry  Committee
 1025.  Shri  Vishwa  Nath  Pandey:

 Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Man  Sinh  P.  Patel:
 Shri  S.  V.  Ramaswamy:

 Will  the  Minister  of  Commerce  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  95  on  the  l2th
 November,  965  and  state:

 (a)  whether  Government  have  ac-
 cepted  the  recommendations  made  by
 the  Powerloom  Enquiry  Committee
 headed  by  Shri  Ashok  Mehta;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  and  (b).  Government's
 decisions  on  this  are  expected  to  be
 announced  at  an  early  date.

 Steel  Production  Target  for  Fourth
 Plan

 1026.  Shri  Vishwa  Nath  Pandey:
 Shri  Linga  Reddy:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena;
 Shri  Sidheshwar  Prasad:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  61  dated
 the  5th  November,  965  and  state:

 (a)  whether  the  target  for  steel
 production  for  the  Fourth  Five  Year
 Plan  has  been  finally  decided;

 (b)  .if  go,  the  nature  thereof;  and
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 tc)  how  it  is  proposed  to  be
 achieved?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh):  (a)  Not  yet,  Sir.

 “The  target  for  steel]  production  for  the
 Fourth  Five  Year  Plan  is  still  under
 discussion  with  the  Planning  Com-
 mission.

 (b)  Does  not  arise.
 (०)  This  could  be  decided  only  after

 the  target  for  steel  production  for  the
 Fourth  Five  Year  Plan  has  _  been
 finalised.

 ‘Pulp,  Paper  and  Newsprint  Plants  in
 India

 1027,  Shri  D.  ९,  Sharma:
 re  Shri  Vishwa  Nath  Pandey:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  77  on  the  5th
 November,  965  and  state:

 (a)  whether  Government  have  com-
 pleted  the  scrutiny  of  the  reports  re-
 lating  to  the  setting  up  of  pulp,  paper
 and  newsprint  plants  in  India;  and

 (b)  if  so,  the  decision  taken  thereon?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  and  (b).  A  team  of
 experts  from  M/s,  Simon  Enginecring of  U.K.  and  the  Cia  Industrial  de  San
 Cristobal,  Mexico,  has  heen  entrusted
 with  the  work  of  preparation  of  a
 detailed  project  report,  in  the  U.P Bihar  areas  based  on  bagasse  in  as-
 sociation  with  this  Ministry,  the
 National  Industrial  Development  Cor-
 poration  and  the  Directorate  General
 of  Technical  Development.  The  pre-
 liminary  study  made  by  the  N.ILD.C.
 is  being  used  by  this  team  as  basic
 data.  Their  report  is  likely  to  be  re-
 ceived  by  April-May,  1966.

 Third  Class  Sleeper  Coaches
 i028.  Shrimat!  Ramdulari  Sinha:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-
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 ernment  propose  to  attach  more  third
 class  sleeper  coaches  to  the  important
 trains  on  the  North  Eastern  Railway
 from  ist  April,  1966;  and

 (b)  if  so,  the  names  and  numbers
 of  those  trains?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  It  is  proposed
 to  introduce  three-tier  sleeper  coaches
 on  Nos.  5  ‘UPIIE  Dn  Expresses  bet-
 ween  Siliguri  Jn.  and  Lucknow  and
 two  tier  sleeper  coaches  on  Nos,
 ‘STHP|38-  Dn  Jogbani-Allahabad  Fast
 Passenger  trains  with  effect  from  Ist
 March,  ‘1966.  There  are  no  other
 proposals  ६०  introduce  third  class
 sleeper  coaches  on  the  North  Fas?
 tern  Railway  from  Ist  April,  l08v.

 Railway  Aceidents

 1029,  Shri  Linga  Reddy:
 Shri  Vishwa  Nath  Pandey:
 Shrimati  Savitri  Nigam:
 Shri  Daljit  Singh:
 Shrimati  Jyotena  Chanda:
 Shri  Krishnapal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  railway  accidents
 which  occurred  since  30th  September,
 965  (Zone-wise);

 tb)  the  causes  thereof;
 (c)  the  loss  of  life  and  property

 sustained  by  the  Railways  (Zone-
 wise);  and

 (da)  the  compensation  paid  by  the
 Railways  (Zone-wise)?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  to  (c).  The  number  of  accidents
 in  the  categories  of  collisions,  derail-
 ments,  trains  running  into  road  traffic
 at  level  crossings  and  fires  in  trains
 which  occurred  on  the  Indian  Gov-
 ernment  Railways  during  the  period
 ‘1-10-63,  to  31-12-65.  are  given  in  the
 statement  enclose.  The  causes  of  the
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 accidents,  loss  of  life  and  approxi-
 mate  cost  of  damage  to  Railway  pro-
 perty  sustained  therein  are  also  given
 in  the  statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-5599  881.

 (d)  Payment  of  compensation  to
 the  victims  involved  in  the  accidents
 is  being  progressed.  An  amount  of
 Rs.  1,900|-  has  been  paid  as  ex-gratia.

 Blind  Children

 1030,  Shri  Liladbar  Kotoki:
 the  Minister  of  Social  Welfare
 pleased  to  state:

 Will
 be

 (a)  the  number  of  biind  children
 of  School  going  age  in  the  country;
 and

 (b)  the  percentage  of  such  children
 who  have  been  provided  education?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  No  dependable
 data  is  available.  According  to  rough
 estimates,  however,  the  number  of
 blind  children  of  school-going  age
 may  be  between  4  and  5  lakhs;

 (b)  About  one  per  cent  of  such
 children  are  estimated  to  be  in
 schools,

 Singareni  Collieries

 1031.  Shrimati  Lakshmikanthamma:
 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  given  all  assistance  pro-
 mised  to  the  Singareni  Collieries  by
 the  end  of  the  Third  Five  Year  Plan;
 and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Mines  and  Metals
 (Shri  8.  K.  Dey):  (a)  and  (b),  No
 promise  as  such  was  given  about  the
 quuntum  of  assistance  to  the  Singar-
 eni  Collieries  by  the  end  of  the  Third
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 Five-Year  Plan.  A  sum  of  Rs.  7.73
 crores  is  expected  to  be  provided  to
 the  Company  by  the  end  of  the  Third
 Plan,  including  a  sum  of  Rs.  3.68
 crores  in  the  Third  Plan,  based  on
 the  actual  requirements  of  the  Com-
 pany.

 'N.C.D.C,  and  Neyveli  Lignite  Project

 1032,  Shrimati  Lakshmikanthamma:
 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state  the  assist-
 ance  given  to  the  National  Coal  Deve-
 lopment  Corporation  and  Neyveli  Lig-
 nite  Project  by  the  end  of  Third  Plan?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  Funds  provided  to-
 the  National  Coal  Development  Cor-
 poration  and  the  Neyveli  Lignite
 Corporation  by  the  end  of  the  Third
 Plan  are  expected  to  be  as  under:—

 (l)  National  Coal  Development
 Corporation.—Rs.  27.63  crores.

 (2)  Neyveli  Lignite  Corporation,—
 Rs.  43.73  crores.

 Mineral  Deposits  in  North  Arcot
 District

 1083.  Shri  Balakrishnan:  Will  the
 Minister  of  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  further  investigation  is
 being  made  to  assess  the  available
 deposits  of  zinc  and  other  mineral
 ores  in  Mamandur  area  North  Arcot
 District;  and

 (b)  if  so,  the  estimate  of  mineral
 deposits  available  in  the  area?

 The  Minister  of  Mines  and  Metals
 (Shri  S,  K.  Dey):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Indian  Council  for  Child  Welfare

 1034,  Shri  Daljit  Singh:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  552  on  the  30th  Novem-
 ber,  965  and  state:

 (a)  whether  the  Indian  Council  for
 Child  Welfare  have  by  now  rendered
 the  accounts  in  respect  of  all  grants;
 and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Depart-
 ‘ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Accounts  for
 further  amounts  of  Rs.  9,663.50  in
 respect  of  1963-64,  and  =  for
 Rs.  81,874.00,  in  respect  of  1964-65,
 have  since  been  received.  Accounts
 for  Rs.8,43.60  in  respect  of  1963-64,
 and  Rs.  +1,92,779.00  in  respect  of  -1964-
 65  are  still  awaited.

 (b)  Accounts  have  not  been  ren-
 dered  for  full  amounts  as  in  some
 cases  expenditure  against  the  sanc-
 tions  has  been  incurred  during  1965-
 66  and  in  some  cases  accounts  are
 still  awaited  from  the  State  Boards.

 सोमा वर्त ों  क्षेत्रों  के  लोगों  का  कल्याण

 1035.  श्री  विभूति  मिश्र  :
 श्री  to  जी०  नायक  :
 श्री  रामेश्वर  टाटिया  :
 श्री  हिम्मत सिह का  :

 क्या  सामाजिक  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
 समाज  कल्याण  बो  ने  7  दिसम्बर,  i965
 को  हुई  अपनी  बैठक  में  सीमावर्ती  क्षेत्रों  में
 रहने  वाले  लोगों  के  कल्याण  के  लिये  कुछ
 उपायों  का  निर्णय  किया  था;  कौर

 (ख)  यदि  हां,  तो  उनका  ब्योरा  क्‍या  हू  ?
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 सामाजिक  कल्याण  विभाग  में  उप-मंत्रो
 (आभती चर्द शेखर बख्  ez):  (क)  जी  हां  ।
 केन्द्रीय  समाज  कल्याण  बोर्ड  की  स्थाई  समिति
 की  3  दिसम्बर,  965  को  हुई  बैठक  में
 तथा  बोर्ड  की  27  और  26  दिसम्बर,  965
 को  हुई  बैठकों  में  सीमावर्ती  क्षेत्रों  मे ंकल्याण
 कार्य  बढ़ाना  सिद्धान्त  रूप  में  स्वीकार  कर
 लिया  गया  था  t

 (ख)  विस्तृत  योजनायें,  जो  री  मानती
 क्षेत्रों  में  चल  रही  वर्तमान  योजनायें  के
 प्रति रिक्त  चलाई  जायेंगी,  राज्य  बोर्डों  की
 सलाह  से  बनाई  जा  रही  हैं  ।

 दरभंगा-निराली  सेक्शन  पर  रेलगाड़ी
 का  पटरी  से  उतर  जाना

 1036.  श्री  विभूति  सिर :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यहँ  सच  है  कि  28-29
 दिसम्बर,  965  को  दरभंगा-निराली
 सेक्शन  (पूर्वोत्तर  रेलवे)  के  तैमूरिया  और
 चिकना  स्टेशनों  के  बीच  एक  मालगाड़ी  के
 छ:  डिब्बे  पटरी  से  उत्तर  गये  थे;

 (ख)  कया  यह  भी  सच  है  कि  समस्तीपुर
 से  राहत  के  लिये  जो  गाड़ी  भेजी  गई  वह  भी
 सकरी  ब्रोकर  मानी  गाछी  स्टेशनों  के  बीच  पटरी
 से  उतर  गई  झ्र ौर  रेलवे  कर्मचारियों  को  चोटे
 आयी;

 (ग)  यदि  हां,  तो  दुर्घटना  के  क्‍या
 कारण  हैं;  श्लोक

 (घ)  ऐसी  दुघंटनाप्नों  को  रोकने  के
 लिये  सरकार  क्‍या  कार्यवाही  कर  रही  है  ?

 रखने  मंत्रालय  में  उपमंत्री  (श्री  शाम
 साथ)  :  (क)  दुर्घटना  (29-12-65  को  हुई
 थी  हस  दुर्घटना  में  माल डिब्बे  कौर  एक
 ब्रेक वान  पटरी  से  उतर  गये  थे  ।

 ख)  जी,  हीं  ।

 (ग)  रेल  कर मं यारियों  की  गलती  के
 कारण  मालगाड़ी  पटरी  से  उतर  गयी  थी  ।
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 सहायता  गाड़ी  के  पटरी  से  उतरने  के  सम्बन्ध
 में  जांच  समिति  की  रिपोर्ट  की  छान-बीन  की
 जा  रही  है  ।

 (घ)  रेल  दुर्घटनायें  को  कम  करने  के
 लिए  रेल  प्रशासन  द्वारा  जो  विभिन्न  उपाय
 अपनाये  गये  हैं,  उनका  उल्लेख  “भारत  की
 सरकारी  रेलों  में  दुर्घटना प्र ों  की  समीक्षा
 964—65"  नामक  पुस्तिका  के  प्रत्याय  4  में

 किया  गया  है  यह  पुस्तकों  माननीय  सदस्यों
 को  बजट  के  अन्य  कागजातों  के  साथ  दी
 गयी  थी  t

 Social  Welfare  Boards

 1037.  Shri  Hari  Vishnu  Kamath:
 Shri  Ram  Sewak  Yadav:
 Shri  Bagri:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Social  Welfare  Boards  at  the  State  as
 well  as  Central  levels,  are  “Chair-
 manned”  by  women;

 (b)  who  appoints  the  State  Chair-
 men;

 (c)  whether  the
 State  Boards
 and

 working  of  the
 has  been  satisfactory;

 (d)  if  not,  whether  any  change  is
 proposed  in  the  set-up  at  State  levels?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Yes,  Sir,

 (b)  Chairmen  of  the  State  Boards
 are  appointed  by  the  respective  State
 Governments  in  consultation  with  the
 Chairman,  Centra]  Social  Welfare
 Board.

 (c)  The  working  of  the  State  Boards
 has  been  generally  satisfactory.

 (d)  Does  not  arise.
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 नेपाल  को  चाय  का  निर्यात

 1038.  श्री  विभूति  सिल:  क्या  गणित
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  965-66  4  अरब  तक  नेपाल
 को  कितने  मलय  की  चाय  निर्यात  की  गई  है;

 (ख)  क्‍या  यह  सच  है  कि  नेपाल  ने
 चाय  के  बाग  लगाना  प्रारम्भ  कर  दिया  है
 ध्रौर  नेपाल  को  चाय  का  निर्यात  i967  से
 बन्द  कर  दिया  जायेगा;  और

 (ग)  यदि  हां,  तो  चाय  के  निर्यात  के
 लिए  नई  मंडियां  ढूंढने  के  लिये  सरकार  क्या
 कदम  उठा  रही  है  ?

 दाणिज्प  नंत्रारूय  में  उपमंत्री  (श्री
 बाकी  कुरैशी)  :  (क).  अप्रैल  से  नवम्बर,
 965  तक  नेपाल  को  निर्यात  की  गई  चाय

 का  मूल्य  रु०  14,58,753 8  |

 (@)  नेपाल  में  थोड़े  परिमाण  में  चाय
 पैदा  की  जाती  है  द्रोह  ज्ञात  हुआ  है  कि इसका
 उत्पादन  बढ़ाने  के  प्रयत्न  किये  जा  रहे  हैं  ।
 किन्तु  इसी  कारण  नेपाल  को  7967  भ्रथवा
 उसके  बाद  भी  कुछ  वर्षों  तक  चाय  का  निर्यात
 बन्द  होने  की  आशा  नहीं  है  t

 (ग)  प्रश्न  ही  नहीं  उठता  I

 Zinc  Smelter  Plant  at  Visakhapatnam

 1039,  Shri  M.  S.  Murti:  Will  the
 Minister  of  Mines  and  Metals  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  898  on  the
 l0th  September,  965  and  state:

 (a)  whether  the  detailed  project  re-
 port  of  the  Zinc  Smelter  Plant  to  be
 set  up  at  Visakhapatnam  in  Andhra
 Pradesh  has  since  been  received;  and

 (b)  if  so,  the  main  features  there-
 of?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Retired  Railway  Employees
 1040.  Shri  Jashvant  Mehta:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Western  Railway  Pensioners  Associa-
 tion  of  Bhavnagar  Division  has  re-
 presented  for  the  increase  in  the
 dearness  allowance  and  pension  for
 retired  railway  employees;

 (b)  whether  it  is  a  fact  that  pension
 rules  have  not  been  revised  after  the
 introduction  of  the  liberalised  pension
 scheme;  and

 (c)  whether  Government  have  con-
 sidered  the  problem  of  medical  relief
 for  the  retired  railway  employees?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr,  Ram  Subhag
 Singh):  (a)  Yes.  No  dearness  allow-
 ance  is  payable  to  retired  emp-
 loyees.  Ad-hoc  increased  in  pension
 was,  however,  allowed  effective  from
 the  pension  for  October,  963  to  per-
 sons  who  are  in  receipt  of  small  pen-
 sions.  It  has  not  been  possible  to
 allow  any  further  ad-hoc  increase
 due  to  the  difficult  financial  position.

 (b)  The  rules  have  been  liberalised
 on  a  number  of  occasions  since
 their  introduction  in  1950.

 (c)  Yes,  The  matter  is  under  cons!i-
 deration.

 Bus-Goods  Train  Collision  on  the
 Central  Railway

 04l.  Shri  M.  L.  Dwivedi:
 Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Bagri:
 Shri  Ram  Sewak  Yadav:
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  bus
 collided  with  a  goods  train  at  a  man-
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 ned  level  crossing  between  Allumpur
 Road  and  Monopad  Stations  of  Dro-
 nachelam-Slecunderabad  Metre  Gauge
 section  of  the  Central  Railway  on
 January  l,  1966;

 (b)  if  so,  the  number  of  casualties
 involved;

 (c)  the  cause  of  the  accident;  and
 (d)  the  number  of  level  crossing

 accidents  luring  965  as  compared  to
 964  and  the  steps  taken  to  min:mise
 them?

 The  Deputy  Minister  in  the  Minls-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes.

 (b)  As  a  result  of  this  accident  four
 persons  were  killed  and  twenty  two
 sustained  injuries.

 (c)  The  report  of  the  enquiry  com-
 mittee  is  under  scrutiny.

 (d)  During  965  there  were  23
 level  crossing  accidents  on  the  Indian
 Government  Railways  as  against  46
 during  1964.

 Various  measures  which  inter-alia
 include  training  and  educating  the
 gatemen,  insistence  on  whistling  by
 engine  drivers  while  approaching  level
 crossings,  progressive  manning  of
 leve)  crossings,  provision  of  lifting
 barriers  and  interlocking  of  gates
 with  signals  wherever  warranted,  and
 educating  the  road  users  through  va-
 tious  media  about  the  hazards  involv-
 ed  in  negotiating  the  level  crossings
 carelessly  etc.  have  been  adopted  by
 the  railways  to  minimise  the  inci-
 dence  of  level  crossing  accidents.

 Loading  of  Fish  in  Wagons  at  Kalupara
 Gha

 ¢42.  Shri  Gokuwlananda  Mohanty:
 Will  the  Minister  of  Railways  ‘be
 pleased  to  state:

 (a)  whether  the  South  Eastern  Rail-
 way  authorities  have  received  several
 complaints  about  the  shortage  of
 space  in  wagons  and  short  time  given
 for  loading!  fish  in  326  Down  train  at
 Kalupara  Ghat  Station;  and
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 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  A  few  representations  have  been
 received  by  Divisional  Superintendent,
 Khurda  Road,  for  increasing  the  quota
 for  fish  baskets  allotted  to  Kalupara
 Ghat  station.  A  complaint  alleging
 delay  in  clearance  and  other  irregu-
 larities  was  also  made  in  a  local
 newspaper.  There  has  been  no  com-
 plaint  regarding  inadequancy  of  the
 stoppage  of  the  train  at  the  station
 for  loading.

 (9)  A  quota  of  00  baskets  has  been
 allotted  to  Kalupara  Ghat  Station  for
 loading  fish  by  326  Down  in  the  ref-
 rigerated  fish  van  for  Howrah  only.
 This  quota  is  the  highest  allotted  on
 the  section  for  any  fish  loading  sta-
 tion.  Subject  to  availability  of  room
 in  the  van,  based  on  booking  at  pre-
 vious  stations,  on  a  number  of  days,
 more  than  00  baskets  were  booked
 and  loaded  in  consultation  with  the
 trade.  There  is  no  restriction  in  re-
 gard  to  loading  to  other  stations  nor
 in  loading  by  other  trains,  The  posi-
 tion  has  been  reviewed  and  the  pre-
 sent  arrangements  are  considered
 adequate.

 Kalmassery  Machine  Tool  Factory  in
 Kerala

 1043.  Shri  Vasudevan  Nair:
 Shri  Warior:
 Shri  Daji:

 Will  the  Minister  of  Industry  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2778  on  the
 24th  September,  965  and  state:

 (a)  whether  the  examination  of  cost
 estimates  with  particular  reference  to
 the  foreign  exchange  required  for  the
 expansion  of  Kalmassery  Machine
 Tool  Factory  in  Kerala  State  has  been
 finalised;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  (a)  No,  Sir.
 (०)  Does  not  arise.
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 House  Rent  Allowance  to  Railway
 Employees

 1044.  Shri  Warior:
 Shri  Vasudevan  Nair:
 Shri  Daji:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  2779  on  the
 24th  September,  965  and  state:

 (a)  whether  any  decision  has  been
 taken  on  the  representation  of  the
 Railway  employees  working  outside
 the  municipal  limits  of  Palghat  town
 for  house  rent  allowance;  and

 (b)  if  so,  from  which  date  they  are
 to  receive  the  same?

 The  Minister  of  State  In  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (b)  Does  not  arise.

 Demand  for  Non-Coking  Coal

 1046.  Shi  R.  8.  Pandey:
 Shri  Ravindra  Varma:
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  estimated  total  demand  for
 non-coking  coal  in  the  country  by  the
 end  of  the  Fourth  Plan;  and

 (b)  the  total  estimated  production
 by  that  period?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey);  (a)  and  (9).  The
 demand  for  non-coking  coa!.  at  the
 end  of  the  Fourth  Plan,  as  estimated
 in  July,  965  on  the  basis  of  the  pro-
 duction  programmes  then  envisaged
 for  the  various  consuming  industries
 is  of  the  order  of  77  million  tonnes,
 The  estimate  is,  however,  being  pe-
 riodically  reviewed  in  the  light  of
 developments  in  the  consuming  indus-
 tries’  programmes,  and  the  production
 of  coal  will  be  adjusted  according  to
 the  actual  demand.
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 Low  Temperature  Carbonisati
 Plants

 1047,  Shri  R.  S.  Pandey:
 Shri  Ravindra  Varma:
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  number  of  low  temperature
 carbonisation  plants  established  in  the
 country;  and

 (b)  the  places  where  these  plants
 have  been  located?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K,  Dey):  (a)  and  (b).  So
 tar,  only  one  low  temperature  carbo-
 nisation  plant  based  on  lignite  has
 been  established  at  Neyveli.
 Co-operative  Spinning  Mills  in  Madhya

 Pradesh
 1048,  Shri  R.  S.  Pandey:

 Shri  Ravindra  Varma:
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  any  applications  were
 received  from  the  Government  of
 Madhya  Pradesh  for  the  grant  of
 licences  for  establishment  of  spinning
 mills  in  the  co-operative  sector;

 (b)  if  so,  when  the
 were  received;

 applications

 (c)  whether  the  same  have  been
 considered  and  a  decision  conveyed
 to  the  State  Government;  and

 (d)  if  not,  the  reasons  for’  delay?

 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  Shafi
 Qureshi);  (a)  to  (d).  Applications
 were  received  for  the  grant  of  indus-
 trial  licences  under  the  Industries
 (Development  and  Regulation)  Act,
 95]  for  the  establishment  of  4  new
 cotton  cooperative  spinnig  mills  at
 (l)  Jabalpur;  (2)  Ujjain;  (3)  Chhind-
 wara;  and  (4)  Ratlam.  As  the  coop-
 erative  spinning  mills  require  a  large

 t  of  fi  ial  istan  from
 the  State  Government,  the  Govern-
 2530(Ai)LS—7.
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 ment  of  Madhya  Pradesh  were  advis-
 ed  that  they  should  first  get  the
 clearance  of  the  Planning  Commission
 in  respect  of  the  necessary  financial
 provisions  in  the  State  Plan-outlay.
 The  State  Government's  proposal  for
 the  inclusion  of  the  new  projects  of
 cooperative  spinning  mills  in  the  pro-
 gramme  for  the  3rd  Plan  was  not
 agreed  to  by  the  Planning  Commission
 and  the  Commission  have  informed
 the  State  Government  accordingly.
 In  the  circumstances  it  has  not  been
 possible  to  issue  industrial  licences
 for  the  establishment  of  these  mills.
 As  soon  as  the  approval  of  Planning
 Commission  is  received  for  the  num-
 ber  of  cooperative  mills  to  be  includ-
 ed  in  the  State  Plan,  the  industrial
 licences  for  the  same  will  be  issued.

 Alloy  Steel  for  Defence  Needs

 1049.  Shri  P.  0.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Shri  8.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Maheswar  Naik:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Thwacy:
 Shri  D.  C.  Sharma:
 Shri  Linga  Reddy:
 Shri  D,  N.  Tiwary:
 shri  Madhu  Limaye:
 Shri  Yashpal  Singh:
 Sbri  Hem  Barua:
 Shri  R.  S.  Pandey:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  Government  have  ini-
 tiated  a  priority  programme  for  the
 production  of  alloy  steel  and  other
 stee]  to  meet  the  defence  needs  of
 the  country;

 (b)  if  so,  the  broad  outlines  of  the
 final  programme;  and

 (c)  how  much  of  steel  production
 has  been  allocated  to  the  Private  Sec-
 tor?

 The  Minister  of  Iron  ang  Steel  (Shri
 T.  N.  Singh):  (a)  Yes,  Sir.

 (b)  Special  efforts  have  been  made
 to  press  the  major  steel  plants  in  the



 2421  Written  Answers

 country  as  well  as  other  steel  pro-
 ducers  to  manufacture  the  require-
 ‘ments  of  the  Defence  Ministry  for
 special  steel  as  well  as  the  more  im-
 portant  requirements  of  the  engineer-
 ing  industry  in  the  country.  Full  co-
 operation  has  been  promised.  Action
 has  also  been  taken  to  speed  up  the
 completion  of  the  alloy  steel  plant  at
 Durgapur.  In  addition,  a  technical
 study  group  hus  been  sct  up  to  assess
 defence  requirements  in  the  forth-
 coming  years  more  accurately.

 (c)  A  capacity  of  about  570,000
 tonnes  of  alloy  and  special  steel  has
 been  licensed,  out  of  which  about
 433,000  tonnes  is  in  the  private  sector.

 Co-operative  Jute  Mill  in  Assam
 1050.  Shri  Liladhar  Kotoki:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  reasons  for  the  inordinate
 delay  in  granting  industrial  loans  and
 making  available  necessary  foreign
 exchange  to  the  Co-operative  Jute
 Mill  licensed  to  be  set  up  in  Assam;
 and

 (b)  the  steps  taken  to  expedite  the
 matter?

 The  Deputy  Minister  in  the  Minis-
 try  og  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  While  the  application  of
 the  Assam  Cooperative  Jute  Mill  for
 a  loan  from  the  Industrial  Finance
 Corporation  is  being  favourably  con-
 sidered  by  the  Corporation,  the  delay
 in  making  necessary  foreign  exchange
 available  to  the  mill  has  been  due
 mainly  to  the  present  foreign  ex-
 change  difficulties.  Efforts  are  be-
 ing  made  to  cover  the  foreign  ex-
 change  requirements  and  it  is  expect-
 ed  that  this  will  be  finalised  shortly.

 Cement  Machinery  Parts
 05l.  Shri  Mohammad  Elias:  Will

 the  Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  make  cement
 manufacturing  machinery  parts  at  the
 Ranchi  Heavy  Engineering  Plant;  and
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 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  and  (b),  The  Plants
 of  Heavy  Engineering  Corporation
 Limited,  Ranchi  have  facilities  for
 the  manufacture  of  various  items
 of  equipment  required  for  cement
 making  machinery.  The  items  of
 equipment  which  are  proposed  to  be
 manufactured  for  the  present  are
 Tyres  (about  5  tonnes  each),  Girth
 Gear  Wheel  and  Pinion  (about  20
 tonnes  each),  Mill  Heads  (about  0
 tonnes  each)  and  Gear  Boxes.

 Design  Work  of  Durgapur  Plant
 1052,  Shri  Mohammad  Ellas:

 Shri  Madhu  Limaye:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  taken  any  decision  on  the
 suggestion  of  Durgapur  Steel  Plant
 authorities  that  all  the  design  work
 of  the  expansion  programme  of  alloy
 steel  plant  should  be  done  by  the
 Central  Engineering  Design  Bureau;
 and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Iron  ang  Steel  (Shri
 पु,  N.  Singh):  (a)  and  (b).  No  recom-
 mendation  or  suggestion  of  the  kind
 mentioned  by  the  Hon'ble  Member
 has  been  made  by  the  Durgapur  Steel
 Plant  authorities,  but  certain  propo-
 sals  have  been  made  by  Hindustan
 Steel  on  which  Government  expect
 to  take  a  decision  shortly,

 Ten-Year  Plan  for  Steel  Industry

 1053.  Shri  D.  J.  Naik:
 Shri  Onkar  Lal  Berwa:
 Shri  Linga  Reddy:
 Shri  R.  Barua:
 Shri  B.  8.  Pandey:
 Shri  M.  Rampure:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  refer  to  the  reply  given
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 to  Starred  Question  No.  632  dated  3rd
 December,  965  and  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  has  proposed  that  its  pro-
 gramme  during  the  next  two  Plan
 periods  should  include  three  new  steel
 plants,  besides  the  Bokaro  Plant;  and

 (b)  the  target  of  production  pro-
 posed?

 The  Minister  of  Iron  ang  Steel  (Shri
 T.  N.  Singh):  (a)  and  (b).  A  perspec-
 tive  plan  for  the  development  of  the
 fron  and  steel  industry  over  l0—I5
 years  is  still  under  preparation.
 Details  of  this  programme  have  not
 yet  been  finalised.

 t
 Filature  Silk

 1054,  Shri  Linga  Reddy:  Will  the
 Minister  of  Commerce  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  334  on  the  26th  Novem-
 ber,  965  and  state:

 (a)  the  action  taken  by  Govern-
 ment  on  the  representation  of  the
 State  Government  of  Mysore  regard-
 ing  the  losses  incurred  in  filature  silk
 in  the  State;

 (b)  whether  the  State  Government
 have  stated  that  they  would  close
 down  the  Filature  of  Silk  if  the  in-
 dustry  is  not  subsidised;

 (c)  whether  the  Central  Silk  Board
 have  advised  the  Government  of
 India  to  purchase  the  silk  produced
 in  the  Mysore  filatures  and  sell  the
 same  through  the  State  Trading  Cor-
 poration;  and

 (d)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  to  (d),  The  Special  Committee
 constituted  by  the  Central  Silk  Board
 for  ining  thé  repr  of
 the  Government  of  Mysore,  in  its

 Written  Answers  PHALGUNA  6,  887  (SAKA)  Written  Answers  2424

 Interim  Report  had.  inter-alia  recom-
 mendeq  that  the  State  Trading  Cor-
 poration  or  the  Handicrafts  and
 Handlooms  Exports  Corporation  should
 purchase  the  accumulated  stocks  of
 filature  raw  silk  with  the  Govern-
 ment  of  Mysore.  Since  these  stocks
 rad  eractically  been  liquidated  by
 the  middle  of  December,  1965,  no
 action  was  necessary  on  the  part  of
 Government.

 Import  of  Carbon  Black  Rubber
 1055.  Shrj  Kapur  Singh:

 Shri  P.  K.  Deo:
 Will  the  Minister  of  Industry  be

 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  invited  to  a  news-
 item  in  the  ‘Economic  Times’  (27-12-
 1965,  page  )  to  the  effect  that  owing
 to  the  non-availability  of  foreign  ex-
 change  for  the  import  of  carbon  black
 rubber,  manufacturing  undertakings
 are  forced  to  cut  down  their  produc-
 tion;

 (b)  if  so,  the  details  of  the  total
 requirement  of  foreign  exchange  on
 normal  basis  and  what  has  been  allott-
 ed  now  by  the  Government  of  India
 and

 (c)  whether  any  relief  measures
 are  being  contemplated?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.  Although
 there  has  been  delay  in  the  allocation
 of  foreign  exchange  for  import  of
 carbon  black  and  other  materials  re-
 quired  by  the  tyre  and  other  rubber
 goods  manufacturing  industries,  there
 has  been  no  serious  fal]  in  their  pro-
 duction.

 (b)  The  normal  estimated  require-
 ment  of  foreign  exchange  for  the
 import  of  carbon  black,  rubber  and
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 other  materials  for  the  year  1965-66
 is  about  Rs.  8  crores,  An  ad  _  hoc
 allocation  of  Rs.  .25  crores  (AID
 and  free  resources)  was  made  at  the
 beginning  of  the  current  licensing
 period  which  hus  since  been  fully
 utilised.  A  further  allocation  of
 Rs,  92  lakhs  from  free  resources  has
 been  made  recently  and  the  same  is
 being  utilised.

 (c)  With  the  additional  allocation  of
 Rs,  92  lakhs  now  made,  it  would  be
 possible  to  permit  import  of  carbon
 black  and  other  materials  to  provide
 some  relief  to  the  industry.

 निवेशी  फिल्‍मों  का  आयात

 1057.  श्री  हुकम  चन्द  कछवाय  :
 श्री  ह......!.. द  सिह  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  ने
 वर्ष  964  में  भ्रमरी का  से  विदेशी  फिल्मों  के
 रायात  के  लिए  40  लाख  डालर  खर्च  किये  थे;

 (ख)  उक्त  अवधि  में  भ्रमरी का  द्वारा
 रायात  की  गई  भारतीय  फिल्‍मों  का  मूल्य
 कितना  है;  कौर

 (ग)  प्रक्रिया  के  प्रति रिक्त  किन-किन
 देशों  को  भारत  ने  विदेशी  फिल्मों  के  आयात
 के  लिए  विदेशी  मुद्रा  में  भुगतान  किया  और
 उसका  व्यौरा  क्‍या  है  ?

 जाजिज्य  स्त्री  (भी  सुभाष  शाह)  :
 (क)  जो,  नहीं  ।  l964  में  भ्रमरी का  से
 आयात हुई  फिल्मों  का  मूल्य  केवल  2.  52  लाख
 अमरीकी  डालरों  के  बराबर  लगभग  2.98
 लाख  रण  था  |
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 (a).  964  में  भारतीय  फिल्‍मों  के
 निर्यात  का  मूल्य  60  लाख  ग्रमरीकी  डालरों
 के  बराबर  84  लाख  रु  ०  के लगभग  था  I

 (ग)  964  में  अमरीका  को  छोड़कर
 मुक्त  विदेशी  मुद्रा  क्षेत्र  के  देशों  के नाम  तथा
 वहां  से  रायात  हुई  फिल्‍मों  का  मूल्य  निम्न
 प्रकार  है  —

 देश  मूल्य
 (हजार  ०  में)

 ब्रिटेन  1,483,

 हांगकांग  हे  05
 ग्रफगानिस्तान  79

 गरदन  98

 जापान  है  64

 स्विट्जरलैंड.  मु  9
 फ्रांस  i4
 पश्चिमी  जमाने  6l
 ae  देश  286

 Export  of  Iron  Ore  from  Paradip  Port

 1058.  Shri  Gokulananda  Mohanty:
 Will  the  Minister  of  Mines  and  Metals
 be  pleased  to  state:

 (a)  the  total  quantity  of  iron  ore
 which  the  Paradip  Port  is  estimated
 to  export  annually  soon  after  its
 operation  in  October  next;

 (b)  the  quantity  of  iron  ore,  the
 Daitari  Mines  are  producing  now  and
 will  be  producing  by  October  next;
 and

 (c)  the  agencies  arranged  to  carry
 the  quantity  of  iron  ore  necessary  to
 meet  the  export  demand?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  (a)  The  Paradip
 Port  is  being  developed  to  handle
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 two  million  tonnes  of  iron  ore  annual-
 ly  from  1967.  It  is  expected  to
 handle  1S  million  tonnes  of  iron  ore
 per  annum  for  export  from  Daitari
 Iron  Ore  Mines  from  May,  967  on-
 wards.

 (b)  At  present  there  is  no  regular
 production  of  iron  ore  from  Daitari
 mines.  Large  scale  production  will
 start  only  in  March,  967  after  the
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 Malegaon  Powerloom  Co-operative
 Associations

 1060.  Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have
 received  any  representation  from  the
 Malegaon  Powerloom  Co-operative

 iation  recently;  and Ore  Handling  Plant  is  com!  5
 The  mines  are  being  planned  to  pro-
 duce  on  an  average  two  million  tonnes
 per  annum.

 (c)  The  Orissa  State  Commercial
 Transport  Corporation,  a  Public  Sec-
 tor  Undertaking  under  the  State  Gov-
 ernment  will  be  responsible  for  trans-
 porting  the  iron  ore  from  Daitari

 mines  to  the  Paradip  Port  for  export.

 Railway  Hospital  Nurses  and  Staff

 1059,  Shri  Gokulananda  Mohanty:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  reasons  for  mass  transfer
 of  Hospital]  nurses  and  staff  in  general
 including  trade  union  officials  who  are
 Railway  Employees  serving  on  the
 Eastern  and  South  Eastern  Railways;
 and

 (b)  how  many  of  these  belong  to
 class  I  and  class  IT  Railway  Services?

 The  Minister  of  State  in  the  Minls-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No  mass  transfers  of  staff
 have  taken  place  either  on  the  Eastern
 or  South  Mastern§  Railways.  Staff
 have  been  transferred  including  some
 trade  union  officials  under  the  extent
 orders  of  periodical  transfers,  T-ad2
 Union  officials  are  not  exempted  from
 the  operation  of  these  orders.

 Some  Nurses  also  have  been  trans-
 ferred  from  Calcutta  area  to  other
 Divisions  for  administrative  reasons
 in  the  interest  of  service,

 (b)  None.

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  Several  representations  have  been
 receiveq  from  Powerloom  Associations
 in  Malegaon  regarding  issue  of  licen-
 ces  under  the  Central  Excise  Rules
 and  about  closure  of  unauthorised
 powerlooms.

 (b)  These  are  under  consideration.

 Welfare  Schemes  for  Denotified  Tribes

 06l.  Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:
 Shri  Kolla  Venkalah:
 Shri  M.  N.  Swamy:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  has  asked  the
 State  Governments  to  draw  up  com-
 prehensive  schemes  for  the  welfare  of
 the  denotified  tribes;  and

 (b)  if  so,  the  reaction  of  the  State
 Governments  thereto?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar);  (a)  Yes,  Sir.

 (by  The  State  Governments  have
 formulated  various  schemeg  for  rais-
 ing  the  educational  and  economic  level
 of  these  tribes,  An  illustrative  list  of
 the  schemes  is  given  below.  The
 schemes  are  further  reviewed  annual-
 ly  in  the  Working  Groups  Meetings
 consisting  of  the  representatives  of  the
 concerned  State  Governments/Union
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 Territory  Administrations,  Planning
 Commission  and  the  concerned  Cen-
 tral  Ministries  and  such  modifications
 as  are  found  necessary  in  the  light  of
 experience  gained  are  made  in  the
 programme,
 Centrally  sponsored  Schemes  relating
 to  the  welfare  of  Denotified  Tribes
 I,  Education.

 )  Scholarships,  Stipends  and
 grant  of  tution  and  examina-
 tion  fee.

 (2)  Supply  of  Mid-day  meals.
 (8)  Ashram.  schools/Residential

 Schools/Special  Schools.
 (4)  Hostels  (including  buildings)  /

 boarding  grants.
 (5)  Aid  to  Voluntary  agencies

 (for  promotion  of  education).
 Il.  Other  Schemes.

 (a)  Agriculture
 l.  Supply  of  bullocks,  ploughs,

 carts  and  bulls.
 2.  Minor  irrigation  (including  ir-

 Tigation  wells),
 3.  Reclamation  of  waste  land,
 4.  Contour  buriding.
 5.  Cooperative  farming  Societies.
 6.  Subsidy  for  the  purchase  of

 agricultural  land.
 (b)  Animal  husbandry  /Poultry

 (c)  Cottage  Industry
 l.  Production-cum-Training  Cen-

 ters/Industrial  Training.
 2,  Industrial  Co-operative  Socie-

 ties,
 3.  Stipends,  Subsidies  and  loans

 to  trainees.
 4.  Craft  Centres,

 (da)  Co-operatives.
 (e)  Rehabilitation  /Colonisation / Housing.
 (f)  Community  Welfare  Centres/

 Balwadis/Sanskar  Kendras.
 (g)  Medical  &  Public  Health.

 l,  Drinking  water  wells.
 2.  Mid-wifery  Training.

 बोकारों  परियोजना  के  परिणाम  स्वर्ग  बेघर
 हए  लोग

 i062.  श्री  प्रोंकारलाल  बैरवा  :
 क्या  लोहा  और  हस्पात  मंत्री  यह  बताने  की
 कृपा  करेंगे  ह:

 (क)  क्‍या  यह  सच  है  कि  बोकारो
 परियोजना  के  (परिणामस्वरूप  लगभग
 75,000  व्यक्ति  बेघर  हो  गये  हैं;  शौर

 (ख)  यदि  हां,  तो  उन्हें  भूमि  पोर
 रोजगार  देने  के  लिये  सरकार  का  क्‍या  कार्यवाही
 करने  का  विचार  है  ?

 लोहा  दौर  इस्पात  मन्त्री  पुली  fao
 ato  fag):  (क)  जी,  नहीं  बोकारो  स्टील
 लिमिटेड  के  लिए  भूमि  भ्र भि ग्रहण  से  कुल
 41,300  के  लगभग  व्यक्तियों  के  बेघर  होने
 की  संभावना  है  ।  जनवरी,  966  के  अन्त
 तक  4515  व्यक्ति  बेघर  हो  चुके  थे  t

 (ख)  बेघर  व्यक्तियों  को  फिर  से  बसाने
 का  उत्तरदायित्व  बिहार  राज्य  की  सरकार  का
 है।  बिहार  सरकार ने  पुनर्वास  बस्तियां  बसाने
 की  एक  योजना  बनाई  है  जिसके  लिए  कुछ
 सहायता  केन्द्रीय  सरकार  देगी  ।  बोकारो
 स्टील  लिमिटेड  ने  भी  कुछ  बेघर  हुए  व्यक्तियों
 को  तकनीकी  प्रशिक्षण  देने  के  लिए  योजना
 बनाई  है  (एक  परिवार  में  से  एक  से  अधिक
 व्यक्ति  नहीं  लिया  जायेगा)  जिससे  उन्हें
 कारखाने  के  परिचालन  सम्बन्धी  कामों  में
 रोज़गार  दिया  जा  सके  ।  चुने  हुए  व्यक्तियों
 के,  जो  प्राइवेट  पास  &  शौर  जिनकी  जरायु
 7  कौर  26  वर्ष  के  बीच  है,  प्रशिक्षण  की
 व्यवस्था  राज्य  सरकार  द्वारा  चलाये  जा  रहे
 तकनीकी  संस्थानों  में  की  गई  है  76
 बेघर  व्यक्ति  प्रशिक्षण  प्राप्त  कर  रहे  हैं  ध्रौर
 00  व्यक्तियों  की  एक  और  टोली  को  शीघ्र

 ही  भरती  किया  जायेगा!
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 Export  of  Raw:  Filature  Silk
 1063.  Shri  Linga  Reddy:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  export  of  the  raw
 filature  silk  is  allowed  from  Mysore
 State;

 (bd)  if  so,  the  quantity  allowed;
 (९)  the  quantity  that  sti]  remains

 to  be  exported  out  of  the  accumulated
 stocks  in  the  State;  and

 (d)  its  effect  on  the  losses  so  far
 incurred?

 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  Shafi  Qareshi):
 (ay  Yes,  Sir.

 (b)  5,000  kgs,

 (c)  and  (d),  Out  of  the  quantity
 permitteq  for  export,  only  40  kgs.  of
 filature  raw  silk  have  been  exported
 so  far.  There  are  however,  practical-
 ly  no  accumulated  stocrxs  of  filature
 silk  in  the  State  at  present.

 केनिया  तथा  तंजानिया  में  प्रौद्योगिकी  बस्तियां

 1064.  भी  म०  ला०  हिंदी  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारत  सरकार
 का  विचार  केनिया  शौर  तंजानिया  में  कुछ
 औद्योगिक  बस्तियां  स्थापित  करने  का  है;

 (ख)  यदि  हाँ,  तो  उन  पर  कुल  कितनी
 धनराशि  विनियोजित  की  जायेगी;  धौर
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 (7)  उनका  विवरण  क्‍या  है  ?

 वाणिज्य  स़्त्री  (भी  मनु भाई  शाह)  :
 (7)  जी,  हां  ny  केनिया  तथा  तंजानिया  में

 एक  एक  ग्रौद्योगिव:  बस्ती  स्थापित  करने  के
 लिए  भारत  सरवार  ने  तवनीकी  सहायता  देना
 मंजूर  कर  लिया  है

 (ख)  तथा  (ग).  केनिया  में  प्रस्तावित
 श्रौद्योगिव  बस्ती  वा  ब्यौरा  तैयार  बोलने  के
 लिए  तीन  भारतीय  तकनीकी  विशेषज्ञों  वा
 एक  दल  केनिया  में  वाम  वर  रहा  है  ।  बेनिया
 में  काम  समाप्त  बनने  के  बाद  यह  दल  इसी
 प्रचार  के  सर्वेक्षण  के  लिए  तंजानिया  जायगा।

 प्रत्येक  देश  की  प्रौद्योगिक  बस्ती  में
 कारखानों  के  26  स्थान  होंगे  ।  प्रशिक्षण
 सह-सामान्य  सेवा  केन्द्र  के  लिए  भ्रावश्यक
 मशीनें  तथा  औज़ार  भारत  सरकार  की  शोर
 से  उपहार  के  रुप  में  दिये  जायेंगे  ।

 सम्बन्धित  सरकारों  द्वारा  अनुमोदित
 उद्योगों  को  स्वयं  स्थानीय  उद्योगपतियों  द्वारा
 भ्रमणा  ऐसी  पार्टियों  के  सहयोग  से  जिन्हें  वे
 चुनेंगे,  प्रौद्योगिक  बस्ती  में  स्थापित  किया
 जायेगा  ।

 भिलाई  इस्पात  कार  खाने  हारा  कमाई  गई
 विदेशी  मुद्रा

 क्या  लोहा  कौर  इस्पात  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भिलाई
 इस्पात  कारखाने  ने  i964-65  में  बहुत
 भ्र धिक  विदेशी  मुद्रा  कमाई  है;

 (ख)  यदि  हाँ,  तो  उसकी  कुल  राशि
 क्‍या  है;

 (ग)  भिलाई  इस्पात  कारखाने  द्वारा
 965—66  में  विदेशों  से  कुल  कितनी  विदेशी

 भद्रा  कमाने  की  संभावना  है;
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 (घ)  क्‍या  इस  कारखाने  8रा  श्रमिक
 विदेशी  मुद्रा  कमाने  के  बारे  में  सरकार  कोई
 नई  योजना  बनाने  का  विचार  कर  रही  है।;
 कौर

 (=)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 लोहा  शौर  हालात  सन्नो  नबी  fro
 ला०  सिह): (क)  कौर  (ख).  ‘1964-65  &
 भिलाई  इस्पात  कारखाने  ने  26  मिलियन
 रुपये  के  मूल्य  का  सामान  निर्यात  किया  t

 (ग)  ‘1965-66  में  भिलाई  इस्पात
 कारखाने  के  निर्यात  से  38.s0  मिलियन
 रुपये  की  विदेशी  मुद्रा  प्राप्त  होने  की  आशा  है
 जिसमें  से  जनवरी  i966  तक  0.4
 मिलियन  रुपये  की  विदेशी  मुद्रा  वर भाई
 गई  थी  ।

 (ध)  शौर  (ड).  भिलाई  से  इस्पात  का
 निर्यात  बढ़ाने  के  लिए  हर  उपाय  किया  जा
 रहा  है  पीका  और  मिडल  ईस्ट  के  कई
 देशों  को  विभिन्न  प्रकार  वा  इस्पात  मुख्यतः
 रेल  की  पटरी  शौर  संरचनात्मक,  निर्यात  करने
 की  सम्भाव्यता  की  जांच  की  जा  रही  है।

 Import  of  Foreign  Films

 1066.  Shri  Dinen  Bhattacharya:
 Dr.  Ranen  Sen:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  any  new  schemes  have
 been  formulated  in  regard  to  the  im-
 port  of  foreign  films;  and

 (b)  if  so,  details  thereof?

 The  Minister  of  Commerce  (Shri
 Manubhal  Shah):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Srinagar  Express

 1067.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Northern  Railway  authorities  made
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 reservations  for  a  two  tier  sleeper
 coach  in  Srinagar  Express  which  left
 New  Delhi  on  the  night  of  Ist
 January,  966  at  9.0  p.m.;

 (b)  whether  it  is  a  fact  that  no
 two-tier  sleeper  coach  was  attached
 to  it  and  the  passengers  were  incon-
 venienced  when  they  could  not  find
 accommodation  therein;

 (०)  whether  it  is  also  a  fact  that
 the  reservation  fee  was  not  refunded
 to  the  passengers;  and

 (d)  if  so,  the  number  of  reserva-
 tions  made  for  such  a  coach,  the
 amount  refunded  and  the  amount  that
 was  not  refunded?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  and  (c).  The  two  tier  sleeper
 coach  scheduled  to  run  on  59  Up
 Srinagar  Express  was  damaged  and
 was  replaced  by  an  ordinary  third
 class  coach.  All  the  passengers  who
 had  obtained  advance  reservations
 both  for  sleeper  berths  and  seats  were
 provided  with  reserved  seats.  As  such,
 the  question  of  refund  of  reservation
 fee  did  not  arise.

 (d)  The  number  of  reservations
 made  for  sleeping  and  sitting  accom-
 modation  was  8  and  45  respectively.
 Of  the  former,  four  passengers  claim-
 ed  refund  of  the  sleeping  surcharge
 tickets  at  the  booking  counter  itself
 and  the  total  amount  refunded  was
 Rs,  4°00  P,  The  remaining  sleeping
 accommodation  surcharge  amounting
 to  Rs.  49°00  P  is  due  to  be  refunded.

 Economy  in  use  of  Iron  and  Steel

 1068.  Shri  Sham  Lal  Saraf:
 Shri  Bade:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  a  Committee  has  heen
 set  up  and  attached  to  the  Iron  and
 Steel  Controller  at  Calcutta  to  recom-
 mend  economy  in  the  use  of  iron  and
 steel;

 (b)  whether  this  Committee  has  set
 itself  to  the  task  entrusted  to  it;  and
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 (९)  the  personnel  and  terms  of
 reference  of  the  Committee?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh):  (a)  and  (०).  Yes,

 Str.
 (c)  The  Sub-Committee  consists  of

 the  following  members:
 ‘i)  Shri  Nagendra  Bahadur—Iron

 &  Stee]  Controller,  Chairman.
 Dr.  B.  D.  Kalelkar,  Senior

 Industrial  Adviser,  D.G.T.D.
 One  representative  from  each
 of  the  main  producers.
 Four  representatives  of  Indian
 Engineering  Association  to
 represent  fabrication  Indus-
 try.

 Gi)

 (ili)

 ‘tiv)

 (v)  One  representative  each  of
 Railways,  Central  Design
 Bureau/HS—/C.W.P.C.  and
 M/S.  .Dasture  &  Co,  to  repre-
 sent  the  Designers,

 (vi)  One  representative  of  I.S.I.
 (vii)  Executive  Secretary,  Joint

 Plant  Committee.
 Aviii)  Shri  M.  M.  Suri,  Director,

 Central  Mechanical  and  Engi-
 nerring  Research  Institute.

 (ix)  Shri  A.  C,  Chatterjee,  Joint
 Director,  Ex-office  Deputy
 Iron  &  Steel  Controller—Sec-
 retary.

 There  are  no  formal  terms  of  re-
 ference  of  the  Committee,  The  Com-
 mittee  has  been  asked  to  examine  in
 detail  the  recommendation  contained
 in  the  report  issued  by  the  National
 Counci]  of  Applied  Economic  Re-
 search,  for  effecting  economy  in  the
 consumption  of  Structural  Steel.
 Exploitation  of  Lignite  near  Bikaner

 1069.  Shri  Heda:  Will  the  Minister
 of  Mines  and  Metals  be  pleased  to
 state:

 (a)  the  progress  made  regarding
 the  negotiations  with  the  Govern-
 ‘ment  of  German  Democratic  Republic
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 about  the  exploitation  of  lignite  near
 Bikaner  in  Rajasthan;  and

 (b)  whether  any  plan  has  been
 made  for  the  entire  project?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  K.  Dey):  (a)  No  firm  nego-
 tiations  were  made  for  exploitation of  legnite  with  the  Government  of
 German  Democratic  Republic.

 (b)  Yes,  Sir.  A  Russian  team  of  ex-
 perts  have  submitted  the  report  on
 open  cast  mining  of  lignite  which  is
 under  consideration.

 Import  of  Cotton

 i070.  Shri  BR.  Barua:
 Shri  R.  S.  Pandey:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  criteria  adopted  by  Govern-
 ment  regarding  the  issue  of  licences
 for  the  import  of  cotton  to  different
 mills  in  the  country;  and

 (b)  the  names  of  the  textile  mills
 which  have  been  granted  import
 quotas  against  users’  licences  in  the
 year  9657

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Quresh!):  (a)  and  (b).  Import  licences
 for  foreign  cotton  are  issued  by  the
 Joint  Chief  Controller  of  Imports  &
 Exports,  Bombay,  to  the  cotton  tex-
 tile  mills  against  the  quotas  allocated
 to  them  by  the  Textile  Commissioner.

 Quotas  to  Actual  User  Mills  are
 given  on  the  basis  of  past  consumption.
 For  this  purpose  the  consumption  of
 foreign  cotton  by  each  mill  during
 the  calendar  year  960  is  taken  as  the
 basis.  Mills  which  have  started  later
 have  been  allocated  import  quotas  on
 the  basis  of  consumption  of  foreign
 cotton  in  cubsequent  years.

 Foreign  cotton  quotas  are  allocated
 also  to  the  mills  exporting  cotton  tex-
 tiles  and  yarn  on  the  basis  of  theit
 exports,  Mills  retain  and  consume
 such  cotton  to  the  extent  they  cam
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 consume  it.  The  balance  is  sold  or
 transferred  by  them  to  other  mills.
 More  or  less  every  mill  which  is  tech-
 nically  capable  of  consuming  import-
 ed  cotton  gets  some  quantities  of  im-
 ported  cotton,  The  Textile  Commis-
 sioner  broadly  discusses  this  with
 Indian  Cotton  Mills  Federation  to
 evolve  basis  of  distribution  of  import-
 ed  cotton  from  time  to  time  to  the
 Mills.

 No  separate  statistics  or  details  are
 maintained  regarding  the  import
 quotas  against  users’  licences.  How-
 ever,  the  names  of  all  the  mills  which
 have  received  import  licences  for
 foreign  cottun  are  given  in  the  week-~
 ly  bulletin  of  import  licences  whith
 the  C.C.l.  &  E’s  organisation  issues
 every  week.

 भाष  तिमाही  रेलवे  लाइन

 1071.  को  बिभूति  मिश्र:  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सहरसा  जिले
 के  संसद्‌  सदस्यों  तथा  निवासियों  ने  भाष-
 तियाही  लाइन  के  बहाल  किये  जाने  की  मांग
 की  है;  भर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  ने  कया  निर्णय  किया  है  ?

 रेलवे  मन्त्रालय  में  उपमनन्‍्त्रो  (शी  हाम
 नाथ)  :  (क)  जी  हां  1V  सुपौल-भाष  तिमाही
 लाइन  कौर  इस  क्षेत्र  की  प्राय  उखाड़ी  गयी
 लाइनों  को  फिर  से  बिछाने  के  लिए  सहरसा
 जिले  के  लोगों  और  संसद्‌  सदस्यों  स ेसमय-समय
 पर  भ्र भ्या वेदन  मिले  हैं  ।  हाल  में,  कुछ
 संसद्‌-सदस्यों  ने  सुझाव  दिया  है  कि  यदि

 सुपौल  से  भाष  तियाही  तक  के  पूरे  खंड  पर
 फिर  से  लाइन  बिछाना  सम्भव  न  हो,  तो
 फिलहाल  सुपौल  से  कुझारगंज  तक  के  भाग  में
 लाइन  बिछा  दी  जाये  ।

 ख)  इस  सुझाव  के  अनुसार  पूर्वोत्तर
 पेल  प्रशासन  से  कहा  गया  था  कि  वह  सुपौल--
 कुआर गंज  लाइन  को  फिर  से  बिछाने  के  लिए
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 शीघ्र  ही  भ्रभिदर्श  इंजीनियरिंग  कौर
 यातायात  सर्वेक्षण  कराये  ।  सर्वेक्षण  का,  काम
 पूरा  हो  चुका  है  ।  यातायात  सर्वेक्षण  रिपोर्ट
 की  सभी  प्रतीक्षा  को  जा  रही  है  |  श्रभिदर्शन
 इंजीनियरिंग  सर्वेक्षण  रिपोर्ट  जो  अभी  कुछ
 दिन  पहले  रेलवे  ने  पेश  की  थी  उसकी  रेलवे
 बोर्ड  कार्यालय  में  जांच  पड़ताल  की  जा  ढी
 है  -  इस  लाइन  को  फिर  से  बिछने  के  दरें  में
 शीघ्र  निर्णय  किये  जाने  की  तराशा  ६  ।

 Land  along  Railway  Tracks
 1072.  Dr,  P.  Srinivasan:

 Shri  Bibhuti  Mishra:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand  Kachha-

 vaiya:
 Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  com  Borooah:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  acreage  of  land  along  the
 Railway  tracks  allotted  during  the
 last  three  months  for  growing  food-
 grains  under  “Grow  More  Food”
 scheme;  and

 (b)  the  prospects  of  crops  therein
 and  the  terms  on  which  the  land  has
 been  given?

 The  Minister  of  State  in  the  Min-
 istry  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  For  the  present
 rabi  season  upto  30th  June,  1966,
 about  4902  acres  of  railway  land  along
 Railway  tracks  have  been  made  avail-
 able  by  the  Railways  free  of  charge
 direct  to  the  cultivators  in  furtherance
 of  “Grow  More  Food’  scheme.  It
 is  too  early  to  assess  the  prospects  of
 crops  thereon,

 Production  of  Salt  in  Orissa
 ‘1073,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  the  quantity  of  production  of

 salt  in  Orissa  during  1965-66;
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 (b)  whether  any  financial  assistance
 was  given  by  the  Central  Government
 to  the  common  salt  industries  in
 Orissa  during  1965-66;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  49.7  thousand  M.
 Tonnes  for  the  calender  year  1965,

 (b)  No,  Sir.
 (c)  The  question  does  not  arise,

 Handloom  Products  manufactured  in
 Orissa

 1074,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Commerce  be
 Pleased:  to  state:

 (a)  the  total  output  of  handloom
 products  manufactured  in  Orissa
 during  1965-66;

 (b)  the  total  consumption  of  yarn
 during  the  same  period;  and

 (c)  the  total  amount  granted  to
 Orissa  for  the  development  of  hand-
 loom  industries  in  the  State  during
 the  same  period?

 The  Deputy  Minister  in  the  Min-
 istry  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  The  total  output  of
 Handloom  products  manufactured  in
 Orissa  during  April  to  October  965
 was  64.38  million  metres.

 (b)  4.09  Million  kilograms.
 assistance  to  State

 Governments  will  be  sanctioned
 sometime  in  March  1966.  However
 an  allocation  of  Rs.  28.87  lakhs  for
 Orissa  has  been  made  for  1965-66,

 Industrial  Estates  in  Orissa
 ‘1075.  Shri  Ramachandta  Ulaka:

 Shri  Dhuleshwar  Méena:
 Will  the  Minister  of  Industry  be

 pleased  to  state:
 (a)  the  number  of  industrial  estates

 opened  in  Orissa  during  1965-66  and

 (c)  Central
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 the  names  of  districts  where  they
 were  opened;  and

 (b)  the  amount  allotted  by  the
 Centre  to  Orissa  for  the  purpose
 during  the  same  period?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  No.  industrial  estate
 has  been  opened  so  far  during  the
 current  year.  66  rural  industrial
 work  sheds  are  under  construction,

 (b)  The  provisional  payment  sanc-
 tions  are  issueq  at  the  end  of  every
 financial  year  ie.  in  the  month  of
 March.  These  sanctions  are  based  on
 the  nine  months  actual  expenditure
 incurred  by  the  State  Governments
 Plus  three  months  anticipated  expen-
 diture.  The  Planning  Commission
 have  made  an  allocation  of  Rs.  30.00
 lakhs  for  the  establishment  of  Indus-
 trial  Estates  in  Orissa  during  the
 year  1965-66,  This  allocation  will
 cover  the  rural  industrial  work  sheds,
 also.

 Ambar  Charkhas  in  Orissa
 1076,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Commerce  be

 Pleased  to  state:
 (a)  the  number  of  Ambar  Charkhas

 actually  supplied  to  Orissa  during 1985-66  so  far;
 (b)  the  number  out  of  them  actually in  operation  during  the  same  period; and
 (c)  the  total  quantity  of  yarn  pro-

 duced  during  the  same  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  78  (upto  3i-2-965).

 (b)  143,
 kge.

 (c)  ()  From  charkhas  dis- buted  utpo  1964-65,  +  —  ‘149,863
 (ii)  From  743  charkhas  refe-

 tred  to  in  (0)  above  2,268
 TOTAL  $2,332
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 Post-Matric  Scholarships  to  S.C,  and
 S.T.  in  Orissa

 ‘1077,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Social  Welfare
 -be  pleased  to  state:

 (a)  the  total  number  of  scholarships
 awarded  to  the  students  belonging  to
 the  Scheduled  Tribes  and  Scheduled
 Castes  and  other  backward  classes  for
 post-Matric  studies  in  Orissa  during
 1965-66  so  far;

 (b)  the  total  number  of  students
 -~who  applied  for  these  scholarships
 trom  Orissa  during  the  same  period;
 and

 (c)  the  dates  when  these  scholar-
 ships  were  paid  to  the  students?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati  M.
 Chandrasekhar):  (a)  to  (c).  The
 information  has  been  called  for  from
 the  State  Government  and  will  be
 laid  on  the  table  of  the  House,  as  soon
 as  it  is  received.

 Ambar  Charkhas  in  Rajasthan

 1078.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  number  of  Ambar  Charkhas
 actually  supplied  to  Rajasthan  during
 1965-66;  and

 (b)  the  number  out  of  them  which
 are  actually  in  operation  during  the
 same  period  in  that  State?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  37  (upto  30th  September,  1965).

 (b)  37  (as  on  380th  September,
 1965).
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 Post  Matric  Scholarships  to  S.C,  and
 S.T.  in  Rajasthan

 1079.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  the  total  number  of  scholar-
 ships  awarded  to  the  students  belong-
 ing  to  the  Scheduled  Castes  and
 Scheduled  Tribes  and  other  backward
 classes  for  Post-Matric  studies  in
 Rajasthan  during  1965-66;  and

 (b)  the  dates  when  these  scholar-
 ships  were  paid  to  the  students?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Socia}  Welfare  (Shrimati  M.
 Chandrasekhar):  (a)  and  (b).  The  re-
 quisite  information  has  been  called
 for  from  the  Government  of  Rajas-
 than  and  will  be  laid  on  the  Table  of
 the  House  as  soon  as  received.

 Posts  for  S.C.  &  S.T.  on  SE.
 Railway

 1080.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  posts  filled  up
 in  the  lower  Gazetted  Service  during
 1965-66  so  far  on  the  South  Eastern
 Railway;

 (७)  the  number  of  posts  out  of
 them  reserved  for  Scheduled  Tribes
 and  Scheduled  Castes;  and

 (c)  the  number  of  reserved  posts
 filled  up  so  far  during  the  above
 period?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh);  (a)  18.

 (b)  Nil,

 (c)  Does  not  arise,
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 Minerals  and  Metals  Trading
 Corporation

 08l.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  details  of  losses  of  the
 Minerals  and  Metals  Trading  Corpo-
 ration  during  1965-66;

 (b)  the  reasons  therefor;  and

 (c)  how  Government
 make  up  these  losses?

 propose  to

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  The  accounting
 year  of  the  Minerals  and  Metals  Trad-
 ing  Corporation  relating  to  the  period
 1965-66  ends  only  on  3lst  March,  1966.
 The  full  financial  details  of  the  work-
 ing  of  the  Corporation  for  this  period
 are,  therefore,  not  finalfsed  yet.

 (b)  and  (c).  Do  not  arise.

 Small-Scale  Industries  in  West  Bengal
 1082,  Shri  Tridib  Kumar  Chaudhuri:

 Will  the  Minister  of  Industry  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  import
 ceilings  for  non-ferrous  metals  for
 small-scale  industries  in  West  Bengal
 have  been  slashed  down  to  Rs.  23
 lakhs  in  1965-66  from  Rs.  4  crore  30
 lakhs  in  1964-65;  and

 (b)  if  so,  what  are  the  considera-
 tions  and  principles  on  which  this
 has  been  done?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  No  foreign  ex-
 change  ceiling  as  such  is  allotted  to
 the  States  for  import  of  non-ferrous
 metals  for  the  small  scale  industries.
 Statewise  allocation  of  the  total
 quantity  of  non-ferrous  metals  avail-
 able  for  distribution  to  the  small
 scale  seotor  is  made  in  tonnage.  The
 following  allocations  were  made  to

 Written  Answers  PHALGUNA  6,  887  (SAKA)  Written  Answers  2444

 West  Bengal  for  1964-65  and  1965-66;

 1965-66 1964-65

 (in  tonnes)
 Copper  T68°0  2I0'0%*
 Zinc  901-0  222°9°%*
 Lead  2923.  l03:0**

 Tin  184°0,  4sroe®
 Nickel  370°0  Kgs@_  Nil

 Imported  E.C,
 grade  Alumini-

 700% um  wire  rods  TI0°0

 **Allocation  made  for  Nov.  65-Apr.
 66  which  represents  50  per  cent  of

 the  allocations  made  for  the  period
 October  64,  March  65.

 *For  1965-66  period.
 @For  October,  64—March  65  period,

 The  cuts  in  the  allocation  of  copper,
 lead  zinc  and  tin  to  West  Bengal  for
 1965-66  were  in  proportion  to  the
 reduction  in  the  over-al]  availability
 as  in  the  case  of  other  States.  In
 the  case  of  aluminium  wire  rods
 allocations  to  the  States  for  1985-66
 were  made  prorata  to  the  revised
 demands  received  from  them.

 (b)  Does  not  arise.

 Cashew  Board
 1083,  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Commerce  be

 pleased  to  state:
 (a)  whether  there  was  a  proposal

 to  form  a  Cashew  Board;  and
 (b)  if  so,  the  decision  taken  in  the

 matter?
 The  Minister  of  Commerce

 Manubhai  Shah):  (a)  Yes,  Sir.
 (b)  It  has  been  decided  to  consti-

 tute  a  Cashewnut  Development  Coun-
 cil.

 (Shri
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 Indian  Woollen  Mills  and  International
 Standards

 1084.  Shri  D.  D.  Puri:  Will  the
 Minister  of  Commerce  be  pleased  to
 State:

 (a)  whether  Government  are  asso-
 ciated  with  the  work  of  the  two  spe-
 cialists  deputed  by  the  International
 Wool  Secretariat  to  help  the  Indian
 Woollen  mills  to  reach  international
 standards  both  in  quality  and  price;

 (9)  whether  it  is  considered  feasible
 to  achieve  these  objects  with  the  cut
 imposed  on  the  import  of  raw  wool;
 and

 (c)  if  not,  what  steps  are  proposed
 to  be  taken  in  this  direction?

 The  Deputy  Minister  in  the  Ministry
 ‘of  Commerce  (Shri  Shafi  Qureshi):
 (a)  to  (c).  The  International  Wool

 ‘Secretariat  is  reported  to  have  deput-
 ed  two  specialists  at  the  request  of
 one  of  the  Woollen  Mills  in  Bombay
 to  go  into  its  problems  of  production
 and  costing  in  the  manufacture  of
 woollen  textiles  for  exports,  Govern-
 ment  were  not  associated  with  the
 work  of  the  two  specialists  as  it  was
 mainly  in  regard  to  the  problems  of
 one  particular  Mill.  Government  have
 not  also  received  any  report  in  this
 regard.

 रूसो  ट्रैक्टरों  की  चोर  बाजारों

 1085.  श्री  सरजू  पाण्डेय  :  क्या  बाहुल्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  ऐसी  शिकायतें
 मिली  हैं  कि  गाजियाबाद  इंजीनियरिंग
 कम्पनी  रुसी  ट्रैक्टरों  में  चोर  बाज़ारी  कर
 रही  है;  बौर

 (ख)  यदि  हां,  तो  सरकार  इसे  रोकने
 के  लिए  क्‍या  कार्यवाही  कर  रही  है  ?

 बाजिसल्य  मरो  (भी  मनु भाई  शाह)  :
 4क)  जी,  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  t
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 गोरखपुर  बाराबंकी  बड़ो  रेलवे  लाइन

 +1086.  श्री  रण  पाण्डेय  :  क्‍या  रेलवे
 मंत्री  27  भ्रमित,  965  के  भ्र तारांकित  प्रश्न
 संख्या  920  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गोरखपुर  से  बारबंकी  तक  बड़ी
 रेलवे  लाइन  बिछाने  की  प्रस्तावित  योजना
 इस  समय  किस  प्रक्रम  में  है;  भर

 (ख)  उक्त  योजना  पर  कब  तक  काम
 आरम्भ  हो  जायेगा  ?

 रेलवे  मन्त्रालय  में  उपसस्ध्रो  (भरो  शाम
 साथ)  :  (क)  (27-8-1965  को  भ्र तारांकित
 प्रश्न  संध्या  920  के  उत्तर  में  उल्लिखित
 बाराबंकी-गोंडा-गोरखपुर  मीटर  लाइन  खंड
 को  बड़ी  लाइन  में  बदलने  की  लागत  कौर
 भर्थक्षमता  का  भ्रनुमान  लगाने  के  लिए  भ्र भी
 प्रारम्भिक  श्रश्ययन  किया  जा  रहा  है  |  इस
 लाइन  के  बदलाव  का  काम  शुरू  किया  जाये
 या  नहीं  इसके  बारे  में  तभी  निर्णय  किया  जायेगा
 जब  उक्त  श्म्पयन  का  काम  पूरा  हो  जायेगा
 शौर  साथ  ही  रेलों  के  विकास  के  लिए  कूल
 जितनी  राशि  उपलब्ध  की  गर्मी  है  उक्त  ध्यान  में
 रखते  हुए  इन  भ्रध्ययनों  के  परिणाम  पर  रेलवे
 बोर्ड  द्वारा  विचार  कर  लिया  जायेगा  ।

 (ख)  सवाल  नहीं  उठता ।

 चेकोस्लोवाकिया  को  सहायता  से  कृषि  एक्टरों
 का  निर्माण

 1087.  भी  सरज  पाण्डेय  :
 श्री  To  Wo  बुधा :
 छह  Ro  ला०  द्विवेदी  :
 शी  भागवत  झा  झायाव :.

 झरी  स०  do  सामन्त :
 श्रीमती  साबितो  नियम  :
 शो  विश्वनाथ  पाण्डेय  :
 थनी  सिद्धेश्वर  प्रसाद  :

 क्या  उघोग  मंत्री  9  नवम्बर,  965  के
 अतारांकित  प्रश्न  संख्या  950  के  उत्तर  के
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 सम्बन्ध  में  यह  बताने  की  छुपा  करेंग  कि  :

 (क)  चेकोस्लोवाकिया  की  सहायता  से
 कृषि  ट्रैक्टर  बनाने  की  योजना  के  बारे  में
 अबतक.  कितनी  प्रगति  हुई  है;

 (ख)  क्या  ट्रैक्टरों  की  मांग  को  ध्यान  में
 रखते  हुए  सरकार  का  इस  बारे  में  तत्काल
 कोई  निर्णय  करने  का  विचार  है;  कौर

 (ग)  यदि  हां,  तो  उक्त  योजना  को
 कब  तक  पूरा  किया  जा  सकेगा  ?

 उद्योग  सूत्रो  (भोला  संजीब या)  :
 (क)  से  (ग).  चेकोस्लोवाकिया  कै  मेस
 मोटो कोव  द्वारा  तार  की  जा  रही  परियोजना
 रिपोर्ट  के  i966  कै  अन्त  तक  तैयार  हो
 जाने  की  आशा  है  |  प्रस्तावित  परियोजना
 में  जिस  किस्म  के  ट्रैक्टरों  का  निर्माण  करने  का
 प्रस्ताव  है  उनसे  किस/नों  को  परिचित  कराने
 तथा  इस  प्रकार  के  ट्रैक्टरों  का  भ्रमण-प्लग
 सारे  पुर्जों  सहित  सीमित  संख्या  में  प्र/यात  करने
 के  प्रश्न  की  जांच  की  जा  रही  है  t

 मौजूदा  का  खानों  द्वारा  कृषि  ट्रैक्टरों  का
 स्थानीय  उत्पादन  भी  बढ़ा  है  जैसा  कि  नीचे
 दिखाया  गया  है.--
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 वर्ष  उत्पादन  संख्या

 3963  60
 964  372
 965  63i8

 हाथो  दांत  का  कोटा
 1088.  भी  प०  ला०  बाकमाल  :

 क्या  ब्ाणिम्प  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  राजस्थान  के  उन  व्यापारियों
 के,  जिन्हें,  ives  के  दौरान  हाथी  दांत
 कै  कोटे  दिये गये  थे,  विवरण  क्‍या  हैं;

 (ख)  क्‍या  यह  सत्र  हैकि  जिन  ब्या-
 चोरियों  को  हाथी  दांत  के  कोटे  दिये  गये
 थे  उन्होंने  भ्रपने-प्रपने  कोटे  प्राप्त  कर
 लिए  हैं।  धौर
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 (ग)  प्रत्येक  व्यापारी  को  कितनी
 मात्रा  में  कितने  मूल्य  के  हाथी  दांत  दिये
 गये  थे  ?

 वाणिज्य  मंत्रालय  में  उपलब्ध  (भी
 काफी  कुरैशी)  :  (क)  और  (ग).  एक
 एक  विवरण  सभा  पटल  पर  रखा  गया  है
 [पुस्तकालय  में  रखा  गया,  देखिये  संख्या
 एल०  zto—5600/66]

 (ख)  जहां।

 Import  Entitlement

 1089,  Shri  M,  Malaichami:  Will
 the  Mini.  of  C  be  pleased
 to  state:

 (a)  whether  the  import  entitlement
 offered  during  1962-63  and  1963-64
 did  not  result  in  proportionate  in-
 crease  in  the  export  trade;  and

 (b)  if  so,  what  further  steps  Gov-
 ernment  have  taken  or  propose  to
 take  to  see  that  the  export  promotion
 is  effected  in  proportion  to  the  import
 licences  issued?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah);  (a)  This  has  result-
 ed  in  substantial  increase  in  exports
 of  our  manufactured  goods  which  are
 given  such  assistance.  The  value  of
 import  licences  issued  under  Export
 Promotion  Schemes  was  Rs.  36°69
 crores  in  1962-63  and  Rs.  53:39  crores
 in  ‘1968-64  while  the  total  value  of  ex-
 ports  during  these  years  was  Res.
 7i3°6!  ang  793°  25  crores  respectively.

 This  upward  trend  of  total  exports
 has  continued  during  the  next  year
 (1964-65)  with  total  exports  at
 Rs.  84°56  crores  and  value  of
 lincences  issued  under  the  Export
 Promotion  Schemeg  being  Rs.  56°2
 crores.

 (b)  The  question  does  not  arise.
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 Accumulation  of  Handloom  Stocks
 1090.  Shri  M.  Malaichami:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  press
 report  in  the  “Hindu”  dated  the  3lst
 December,  965  that  the  Madras  State
 Government  has  to  retain  the  sales-
 tax  at  more  than  one  point  as  the
 Union  Government  has  not  agreed  to
 reimburse  their  loss  at  a  point  beyond
 the  first  sale;

 (b)  if  so,  whether  the  levying  of
 the  sales-tax  at  more  than  one  point
 has  resulted  in  the  glut  of  handloom
 goods  in  the  forgign  markets;  and

 (c)  what  steps  have  been  taken  to
 dispose  of  the  accumulated  handloom
 stock  in  order  to  avail  the  industry
 from  stagnation  and  the  workers  get-
 ting  unemployed?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b),  No,  Sir,

 (c)  The  Reserve  Bank  of  India  have
 given  additional  credit  facilities  to
 the  Madras  State  Apex  Society  for
 marketing  of  handloom  cloth  to  the
 extent  of  Rs.  00  lakhs  against  the
 earlier  limit  of  Rs.  70  lakhs.  The
 Madras  Government  gave  an  advance
 o¢  Rs.  50  lakhs  to  the  Apex  Society
 tor  increased  procurement  from  the
 Primary  Societies.  The  State  Gov-
 ernment  also  allowed  additional  re-
 bate  on  wholesale  sales  of  handloom
 cloth  by  the  Cooperative  societies  for
 a  period  of  4  months  from  the  Ist
 June,  1965.

 Madras-Tuticorin  B.G.  Rail  Link
 ‘1991.  Shri  M.  Malaichami:

 Shri  5,  V.  Ramaswamy:
 Will  the  Minister  of  Ballways  be

 pleased  to  state:
 (a)  whether  the  attention  of  the

 Union  Government  has  been  drawn  to
 a  press  report  in  the  ‘Hindu’  dated
 3i-2-965  that  the  cargo  traffic  at
 Tuticorin  would  go  upto  2.7  million
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 tons  by  1975-76  and  that  the  traffic
 generated  would  justify  the  preposal for  a  broad  gauge  railway  link  from
 Madras  to  Tuticorin  via  Tiruchira-
 palli  and  Madurai;  and

 (b)  if  so,  whether  the  construction
 of  the  broad  gauge  railway  link  would
 be  taken  up  during  the  Fourth  Five
 Year  Plan  so  that  the  estimated  flow
 of  goods  to  the  Tuticorin  port  is  en-
 suted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Yes,

 (b)  Adequate  spare  capacity  is  at
 present  available  on  the  metre  gauge
 lines  serving  Tuticorin  Port  which
 could  further  be  augmented  by  diesel
 traction  and  improved  _  signalling.
 However,  the  long  term  rail  traffic
 requirements  of  the  Tuticorin  Port  as
 well  as  of  other  developments  in  the
 region  are  being  evaluated  in  regard
 to  the  commodities,  the  volume  and
 pace  of  growth  and  the  characteris-
 tics  of  lead  (whether  long,  medium
 or  short),  Depending  on  the  results
 of  these  studies  the  decisions  on  the
 best  means  of  providing  the  requisite
 additional  capacity  for  the  Port  as
 and  when  required  will  be  taken  in
 time  to  allow  for  the  physical  cons-
 tructian  period  of  new  facilities,

 Engineering  Industries  in  Bombay
 1092.  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Supply  and
 T  ical  Devel  it  be  pli  d  to
 state:

 (a)  the  steps  taken  by  Govermn-
 ment  to  supply  zinc  and  other  scarce
 raw  materials  for  Kamanis’  Group  of
 Engineering  Industries  in  Bombay  to
 prevent  lay-off  of  thousands  of  work-
 men;  and

 (b)  why  thig  highly  advanced
 machinery  and  know-how  and  skilled
 personnel  is  not  taken  over  by  Gov-
 ernment  for  production  in  the  Ordi-
 nance  Factories,  especially  the  Metal
 and  Alloys  Section?
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 The  Minister  of  Supply,  Technical
 Development  and  Social  Welfare
 (Shri  K,  Raghu  Ramaiah):  (a)  The

 supply  of  zinc  and  other  scarce  raw
 materia's  to  Kamani  Group  of  Engi-
 neering  Industries  as  also  to  other
 similar  units  is  being  regulated  under
 the  Scarce  Industrial  Materials
 (Control)  Order  1965.  In  view  of

 the  current  shortage  of  these  mate-
 their  release  and  utilisation  is Tials,

 being  permitted  to  the  consuming
 units  on  a_  uniform  basis.  So  long
 as  the  shortages  last,  all  units  includ-
 ing  the  Kamani  Group  of  Industries
 have  to  share  in  pro-rata.

 (b)  In  view  of  the  position  ex-
 plained  in  reply  to  part  (a),  the
 question  of  Government  taking  over
 machinery,  know-how  or  skilled  per-
 sonnel  from  any  unit,  does  not  arise.

 Paper  Plant  in  Nepal
 1093.  Shri  D,  D.  Puri:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  reported
 dropping  of  the  proposal  by  China  to
 set  up  a  paper  plant  in  Nepal;

 (b)  if  so  whether  Government  have
 offered  or  propose  to  offer  assistance
 to  Nepal  for  this  project;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Commerce  (Shri

 Manzbhai  Shah):  (a)  Yes,  Sir.
 (b)  and  (c)  Government  have  not

 so  fer  offered  any  assistance  to  Nepal
 in  setting  up  a  paper  plant.  If  and
 when  any  proposal  for  such  assist-
 ance  is  received  from  HMG  Nepal,
 it  will  be  given  due  consideration.

 झाग  बुझाने  बाले  धम्म

 1094.  डा०  राम  मनोहर  लोहिया  :
 श्यो  किशन  पद या यक  :
 ी  रामसेवक  यादव  :

 क्या  बाजीगर  मंत्री  यह  बसाने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सब  है  कि  नई  दिल्‍ली
 2530(  Ai)LS—8.
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 में  इंडियन  कोआपरेटिव  यूनियन  के  शो
 रूम  में  लगाये  गये  भाग  बुझाने  वाले
 यंत्र  ने,  उस  समय  काम  नहीं  किया  जब
 कुछ  समय  पूर्व  उस  शो  रूम  में  प्राग  लग
 गई  थी;

 (ख)  क्या  सरकारी  प्रौढ़  अध
 सरकारी  संस्थापकों  कौर  इमारतों  में  लगाये
 गये  प्राग  बुझाने  वाले  यंत्रों  की समय  समय  पर
 जांच  करने  की  कोई  व्यवस्था  है  ;

 (ग)  क्‍या  कथित  शो  रूम  में  लगे
 भाग  बुलाने  वाले  यंत्र  की  जांच  की
 गयी  थी;  शोर

 (ध)  यदि  हां  तो  भाग  लगनेसे
 कितने  दिन  पूर्व  इस,  की  जांच  की  गई  थी  ?

 'बालिका  मन्त्रालय  में  उपाधि  (भरी
 काफी  कुरेशी):  (क)  जी,  नहीं।  शायद
 इसका  भाग्य  केन्द्रीय.  कुटीर  उद्योग
 इम्पोरियम  से  है  जिसका  प्रबन्ध  पहले  भारतीय
 सहकारी  यूनियन  द्वारा  किया  जता  था।

 (ख)  जी,  हां।
 (ग)  जी,  हां।
 (घ)  चार  महीने  जौर  दो  दिन  1

 Heavy  Electrical  Factory  Bhopal
 1095.  Shri  Basumatari:  Will  the

 Minister  of  Industry  be  pleased  tu
 state:

 (a)  whether  it  is  a  fact  that  the
 Heavy  Electricals,  Bhopal,  which  has
 now  completed  five  years  of  service
 is  manufacturing  Rs.  50  crores  worth
 of  hydro  and  thermal  generating
 equipment;  and

 (b)  the  other  articles  which  the
 factory  is  now  manufacturimg?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Heavy  Electricals,
 Bhopal  have  in  hand  a  manufactur-
 ing  programme  for  Hydro  and  Ther-
 mal  generating  sets  of  a  tota)  value
 of  approximately  Rs.  50  crores  to  be
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 de‘ivered  during  IV  five  year  plan
 period.

 (b)  The  Plant  at  Bhopal  is  at
 present  equipped  for  the  manufac-
 ture  of  various  items  of  electrical
 equipment  like  Switchgear,  Control-
 gear,  Transformers,  Capacitors,  Trac-
 tion  Motors,  Generators  and  Auxi-
 liary  Machines,  Industrial  Motors,
 Motors  for  Steel  Plants  and  rectifiers.

 Export  of  Cattle  to  Ceylon
 1096.  Shri  Basumatari:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Ceylon  Governmént  is  to  import  cat-
 tle  from  India;  and

 (b)  how  many  applications  have
 been  made  to  the  Ministry  of  Com-
 merce  for  the  import  of  cattle  for
 slaughter?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  No  request  has
 been  received  from  Government  of
 Ceylon  for  import  of  cattle  from
 India  during  the  current  year.

 (9)  No  application  has  been  re-
 ceived  for  the  export  of  cattle  for
 slaughter  during  the  current  year.

 Shoe  Factory  in  the  Public  Sector

 1097.  Shri  Basumatari:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 proposal  of  the  Government  of  India
 to  set  up  a  shoe  factory  in  the  Public
 Sector  is  not  favoured  by  the  indus-
 trial  circle;  and

 (b)  if  so,  what  are  their  arguments
 to  support  their  stand?

 The  Minister  of  Commerce
 Manubhaj  Shah):  (a)  No  serious  ad-
 verse  criticism  on  the  proposal  to
 set  up  a  leather  shoe  factory  in  pub-
 lic  sector  has  come  to  the  notice  of
 the  Government.

 (b)  Question  does  not  arise.
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 Retirement  of  Officers  in  Railway
 Board’s  Office

 1098.  Shri  A.  P.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  names  and  designations  of
 Officers  of  the  rank  of  Section  Officers,
 Assistant  Directors,  Deputy  Directors,
 Joint  Directors,  Directors  and  above
 in  the  Railway  Board’s  Office  who
 were  or  are  due  to  retire  during  the
 current  year  and  had  been  refused
 leave  preparatory  to  retirement;  and

 (b)  the  period  of  leave  refused  in
 each  case  and  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Leave  preparatory  to
 retirement  has  been  refused  in  the
 case  of  the  following  officers:

 qd)  Shri  M.  M.  Khan—Member,
 Mechanical  Engineering.

 (2)  Shri  Shanti  Nath—Deputy
 Director,  Railway  Stores
 (Development).

 (3)  Shri  M.  R.  Wadhwan—Depu-
 ty  Director,  Mechanical  En-
 gineering  (Production).

 (4)  Shri  Amarnath  Kapur—De-
 puty  Director,  Traffic  (Spe-
 cial  Duty).

 (5)  Shri  Gopal  Das—Section
 Officer.

 (6)  Shri  L.  C.  Dhingra—Section
 Officer.

 (b)  Shri  M.  M,  Khan—8&  months.
 Shri  Shanti  Nath—6  months.
 Shri  M.  R.  Wadhawan—6

 months.
 Shri  Amarnath  Kapur—€é

 months.
 Shri  Gopal  Das—6  months,
 Shri  L.  C.  Dhingra—2  months.

 The  leave  preparatory  to  retire-
 ment  was  refused  in  the  public  in-
 terest.
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 Boiler  quality  Plates
 1099,  Shri  D,  D.  Puri:  Will  the

 Minister  of  Iron  and  Steel  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  an  excessive  rejection  in
 the  boiler  quality  plates  rolled  at  the
 Rourkela  Steel  Plant;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  being  taken  to  improve

 the  rolling  of  such  plates?
 The  Minister  of  Iron  and  Steel

 (Shri  T.  N.  Singh):  (a)  No,  Sir.
 (b)  and  (c).  Do  not  arise.
 Himmatnagar-Udaipur  Rall  Link
 1100.  Shri  Man  Sinh  P.  Patel:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  when  will  the  Himmatnagar-
 Udaipur  rail  link  be  opened  for
 passenger  traffic;  and

 (b)  whether  Government  have
 examined  the  proposal  to  extend  this
 rail  link  upto  Vijapur  from  Himmat-
 nagar?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  The  Udaipur-Himmatnagar  rail-

 way  line  is  expected  to  be  opened
 to  passenger  traffic  some  time  to-
 wards  the  end  of  March,  1966,

 (b)  No.

 Swimming  Pool  near  New  Delhi
 Station

 0l.  Shri  Rajdeo  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  much  money  was  earmark-
 ed  for  constructing  the  Swimming
 pool  near  New  Delhi  Railway  Station
 and  how  much  money  was  spent;

 (b)  what  are  the  charges  for  bath
 ing  in  this  swimming  poo]  for  the
 Officers,  Class  IIJ  and  Class  IV  em-
 ployees  separately;  and

 (c)  whether  Government  propose
 to  consider  the  revision  of  the  charges
 on  the  basis  of  their  salary  so  as  to
 bring  it  within  the  reach  of  all  classes
 of  employees?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  original  estimated
 cost  of  providing  swimming  pool  was
 Rs.  4,22,300/  approximately.  The  re-
 vised  estimated  cost  of  swimming
 pool  and  its  allied  works  is  approxi-
 mately  Rs.  6:75  lakhs.

 (b)  Rs.  15)  and  Rs.  l0/-  for  the
 whole  seeson  from  the  employees
 and  dependents  of  the  employees
 respectively  in  case  they  wish  to
 become  ‘Members’.  No  different  rates
 have  been  prescribed  for  officers,
 class  III  and  IV  employees.

 (c)  No.

 Quarters  for  Railway  Employees  in
 Delhi  Area

 l02.  Shri  Rajdeo  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  Railway  staff  on
 the  waiting  list  for  the  allotment  of
 quarters  in  Delhi  area  separately  in
 essential  and  70  ]  ries
 and  since  when  they  have  been
 awaiting;  and

 (b)  what  is  the  future  programme
 of  construction  of  quarters  for  Delhi
 area  and  whether  Government  have
 fixed  any  target  for  housing  the  un-
 housed  workers  in  view  of  the  acute
 position  in  Delhi  area?

 The  Minister  of  State  in  the  Mints-
 try  of  Railways  (Dr.  Ram  Subbag
 Singh):  (a)

 Essential  Waiting  list  from
 Clase  गा  Class  TIT  Class  TV  Class  Mm  Class  TUT  Class  IV

 sans  Artisns
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 Waiting  list  from

 Class  III  Class  IV  Class  IIL  Class  IV

 8308  79  (2-12-52,  28-12-53,

 (b)  l3  Units  Type  I  quarters  for
 Class  IV  staff,  72  Units  Type  II
 quarters  for  Class  III  staff  are  under
 construction  in  Delhi  Area.

 26  Units  Type  I  quarters  for  Class
 IV  staff  have  been  proposed  to  be
 constructed  during  1968-67.  No  tar-
 get  for  housing  the  un-housed  staff
 has  been  fixed  due  to  the  uncertainty
 of  availability  of  funds  for  this  area
 in  future  years.

 Medical  Facilities  to  Railway  Board’s
 Staff  and  Officers

 1103.  Shri  Rajdee  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 staff  and  officers  of  the  Railway
 Board  are  entitled  to  the  medical
 facilities  offered  by  the  C.G.H.S.  as
 also  at  the  Central  Hospital  of  the
 Northern  Railway;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  Government  propose

 to  extend  this  option  to  other  Rail-
 way  employees  of  the  Northern  Rail-
 way  working  in  Delhi?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  Staff  and  officers  of  the  Railway
 Board  are  entitled  to  the  Medical
 facilities  offered  by  C.G.H.S.  Class
 I  &  Il  Railway  officers  on  their  tem-
 porary  transfer  to  the  Railway  Board
 office  are,  however,  given  option  to
 retain  either  the  Railway  Medical
 Attendance  Rules  or  the  C.G.H.
 Scheme  for  the  period  of  their  stay
 in  the  Board’s  office.

 (b)  Does  not  arise.
 (c)  The  staff  employed  on  the

 Railways  are  governed  by  Railway
 Medical  Attendance  Rules  and

 C.  G.  H.  Scheme  has  not  been  appli-
 cable  on  the  Railways.
 Requirement  of  Zinc,  Copper  and  Tin

 Plates
 ‘1104.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Mines  and  Metals  be
 pleased  to  state:

 (a)  the  present  annual  require-
 ment  of  zinc,  copper  and  tin  plates
 in  the  country;

 (b)  the  stock  of  each  of  these  metals
 in  the  country  as  on  the  3lst  Jan-
 uary,  1966;  and

 (९)  how  Government  propose  to
 meet  the  requirement  of  Industries
 which  need  these  metals  for  their
 finished  products?

 The  Minister  of  Mines  and  Metals
 (Shri  5.  हू,  Dey):  (a)  The  present
 annual  requirements,  according  to  the
 Committee  on  maintenance  imports
 set  up  in  connection  with  the  4th
 Five  Year  Plan,  are  estimated  as
 under:—

 i,  Copper  120,000,  tonnes
 ii,  Zinc  11,00,000,  »
 iii.  Tin  Plates  2,00,000  95

 Actual  imports  during  1964-65.  were
 95  follows:—

 i.  Copper  52,635  tonnes
 ii.  Zine  69,952  oo
 iii,  Tin  Plates  425476

 (b)  The  stock  of  these  metals  as
 on  3l--966  in  accordance  with  the
 returns  received  in  this  Ministry  is

 as  under:—
 i.  Copper  4.750  tonnes
 ii,  Zine  13,826  es
 iti.  Tin  Plates—Jnformation  is  not  readily available  as  this  item is  not  covered  by  the

 Scarce  Industtrial
 Material  (Co  trol) Order.
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 (c)  The  indigenous  production  of
 Copper  is  about  10,000,  tonnes  per
 annum.  The  balance  of  requirements
 of  copper,  zinc  and  tin  have  to  be
 met  through  imports  depending  on
 the  availability  of  foreign  exchange.

 Air  Conditioned  De-Luxe  Trains  on
 the  Metre  Gauge  Lines

 1105,  Shri  Man  Sinh  P.  Patel:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  have  de-
 cided  to  introduce  air-conditioned  De-
 Luxe  trains  on  the  metre  gauge  rail
 lines;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Subject  to  the  availability
 of  requisite  foreign  exchange  for  air-
 conditioning  equipment,  it  is  propos-
 ed  to  acquire  coaching  stock  for
 introduction  of  bi-weekly  Air-condi-
 tioned  Expresses  on  one  or  two  im-
 portant  metre  gauge  trunk  routes.

 (b)  Does  not  arise.

 Industries  in  the  Rural  Areas
 1106.  Shri  Man  Sinh  P.  Patel:

 Will  the  Minister  of  Industry  be  pleas-
 ed  to  state:

 (a)  the  steps  taken  by  Government
 to  establish  industries  in  the  rural
 areas;  and

 (b)  the  progress  made  so  far  in
 establishing  Rural  Industrial  Estates?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Several  small  in-
 dustries,  such  as,  village  industries,
 Khadi,  sericulture  and  coir  and,  to
 an  appreciable  extent,  handloom,  are
 already  located  in  the  rural  areas.
 As  regards  “small  scale  industries”
 their  development  has  so  far  been,
 by  and  large,  in  or  near  the  cities
 and  larger  towns,  but  some  steps
 have  been  taken  for  the  promotion
 of  these  industries  in  rura]  areas
 also.

 The  Centra!  Government  made
 special  allocation  of  Rs.  50  lakhs  of
 free  foreign  exchange  fer  import  of
 raw  materials  and  ¢omponents  li-
 censed  by  the  Chicf  Controller  of
 Imports  and  Exports  to  assist  Ws
 dustries  in  rural  areas  in  the  year
 April,  964—March,  1965.  In  addition,
 foreign  exchange  allocation  of
 Rs.  -1,79,00,000  was  made  for  import
 of  steel  for  rura]  industries.

 Most  of  the  State  Governments
 have  earmarked  over  50%  of  the
 allotment  under  State  Aid  to  In-
 dustries  Act  for  the  grant  of  loans
 for  industries  in  rural  and  semi-
 urban  areas.  Some  State  Govern-
 ments  have  also  undertaken  special
 schemes  for  rura]  industrialization.
 In  this  connection,  mention  may  be
 made  of  the  Panchayat  Samiti  In-
 dustries  Scheme  in  Orissa,  the  Pun-
 jab  Government  Scheme  to  subsidize
 small  scale  Industria]  units  in  rural
 areas,  and  the  Maharashtra  State
 Government  Schemes  to  constitute
 Rural  Industrial  Boards.

 In  addition,  a  reference  may  also
 be  made  to  the  constitution  of  ४
 high-!evel  Rural  Industries  Planning
 Committee  by  the  Planning  Com-
 mission  in  April,  1962,  to  review  the
 progress  of  industries  in  rural  areas,
 advise  on  problems  of  policy  and
 planning  relating  to  them  und  recom-
 mend  programmes  for  their  intensive
 development  in  rural  areas  including
 coordinated  area  and  regional  plans of  development  and  pilot  projects.  In
 pursuance  of  the  Committee's  re-
 commendations,  49  Rura!  Industrics
 Projects  have  been  taken  up  in  se-
 lected  rural  areas  in  different  Staten
 so  that  effective  techniques,  method:
 and  programmes  could  be  evolved
 and  extended  progressively  to  other
 areas  which  have  a_  large  incidence
 of  unemployment  and  under-em-
 ployment.  Each  project  area  gene-
 rally  covers  a  population  of  3-5  lakhs
 and  consists  of  three  to  five  complete
 development  blocks.  Rapid  surveys
 of  45  of  the  project  areas  have  <l-
 ready  been  completed  and  develop-
 ment  programmes  are  now  being
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 implemented.  The  object  of  these
 programmes  is  to  promote  industries
 based  largely  on  agriculture  and
 other  local  resources  with  a  view  to
 broadening  and  diversifying  the  base
 of  the  rural  economy.

 A  number  of  major  industries  like
 steel,  aluminium,  caustic  soda  etc.
 have  been  established  in  non-urban
 areas,  thus  bringing  into  existence
 small  industrial  townships  in  the
 midst  of  essentially  rural  surround-
 ings.  A  number  of  sugar  factories  are
 also  located  in  essentially  non-urban
 areas.  Recently  some  fiscal  incentives
 have  also  been  given  to  encourage  the
 shifting  out  of  industries  from  over-
 crowded  areas  like  Bombay,

 (b)  Progress  made  in  establishment
 of  Rural  Industrial  Estates  as  on  30th
 September,  1965,  is  as  under:—

 Industrial  Estates  function-
 ing  हा  हू  35

 Industrial  Estates  completed and  likely  to  start  func-
 tioning  in  near  future  22

 Industrial  Estates  under  cons-
 truction  30

 TOTAL  87

 Import  of  Tractors  from  U.S.S.R.
 1107,  Shri  Dharmalingam:

 -
 Shri  V.  V.  Thevar:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  U.S.S.R.
 has  agreed  to  supply  2,000  tractors  to
 India;

 (b)  if  so,  what  kind  of  tractors  are
 to  be  supplied;

 (c)  how  these  are  to  be  used;  and
 (d)  on  what  conditions  these  are  to

 be  supplied?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  Under  the  recent
 Trade  Agreement  concluded  with
 the  U.S.S.R.,  the  Soviet  side  has
 agreed  to  supply  Crawler  tractors,
 wheel  tractors  and  other  agricultural
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 machinery,  components  and  spares
 upto  a  value  of  Rs.  .5—2.9  creres
 during  1966.  The  Government  of
 India,  keeping  in  view  the  needs  of
 the  Country’s  agricultural  require-
 ments  for  different  types  of  tractors,
 will  determine  the  exact  Nos.  of  each
 type  that  will  have  to  be  imported.

 (b)  We  have  agreed  to  import  only
 such  types  of  tractors  which  are  not
 indigenously  manufactured  and/or
 fabricated  and  so  far  as  wheeled
 tractors  are  concerned  the  main
 supply  will  be  in  the  4  HP  range.

 (c)  These  tractors  will,  on  imports,
 be  used  for  agricultural  purposes
 only.

 (d)  The  Soviet  Union  have  agreed
 to  supply  tractors  and  agricultural
 machinery  on  deferred  payment
 terms  extending  to  8  years.

 Fire  Cases  in  H.E.C.,  Ranchi
 1108.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  the  number  of  persons  arrested
 so  far  in  connection  with  the  fires
 that  broke  out  in  the  Heavy  Engi-
 neering  Corporation,  Ranchi  in  1964;

 (b)  whether  any  specific  charge-
 sheets  have  been  prepared  against
 those  who  have  now  been  kept  in
 custody  in  connection  with  the  said
 arson  cases;

 (c)  if  not,  how  long  the  accused
 Persons  arc  going  to  be  kept  in  the
 custody  in  this  way;  and

 (d)  what  steps  are  being  taken  to
 expedite  such  cases?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Nineteen.

 (b)  to  (d).  The  case  is  being  in-
 vestigated  by  Bihar  C.I.D.  in  colla-
 boration  with  the  Central  Bureau  of
 Investigation.  Every  effort  is  being
 made  to  complete  the  investigation
 and  prefer  charge  sheets  as  carly  as
 possible.
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 Dharmanagar-Agartala  Rail  Line
 ‘1109.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  extend
 the  railway  line  from  Dharmanagar
 to  Agartala  town  in  Tripura;  and

 (b)  when  the  work  is  expected  to
 be  taken  up?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  The  Chief  Minister,
 Tripura  has  been  pressing  for  exten-
 sion  of  the  Railway  line  beyond
 Dharmanagar.  In  view  of  this  and
 other  demands,  the  Planning  Com-
 mission  has  organised  qa  Transport
 survey  of  Tripura,  Manipur  and
 North  Assam.  Based  on  the  results
 of  this  survey,  appropriate  consi-
 deration  will  be  given  to  the  propo-
 sal  for  further  extension  of  the  Rail-
 way  line  inside  Tripura,  in  conjunc-
 tion  with  the  P!anning  Commussion, while  finalising  the  Fourth  Plan  pro-
 posals.

 Manofacture  of  Instruments
 WL,  Shri  M.  Rampure:  Will  the

 Minister  of  Industry  be  pleased  ६०
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  state-
 ment  made  by  the  Director  of  the
 Central  Scientific  Instruments  Or-
 ganisation  that  permission  has  been
 accorded  to  firms  manufacturing
 scientific  instruments  to  seek  collabo-
 ration  with  foreign  firms  which  are
 themselves  importing  the  items  from
 {ndia;

 (b)  whether  permission  has  also
 been  given  to  import  items  of  scienti-
 fic  instruments  which  are  not  only
 being  produced  in  India  but  are  also
 being  exported;  and

 {c)  the  reasons  for  issuing  the
 licences?
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 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be
 Placed  on  the  Table  of  the  House.

 Dev  t  of  Hill  Areas
 ‘1112,  Shri  M.  Rampure:  Will  the

 Minister  of  Industry  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Hill  District  Commission  hag  suggested
 that  a  separate  body  consisting  of
 representatives  of  (i)  the  Central  Gov.
 ernment  (ii)  Assam  Government  and
 (iii)  Hill  Districts,  should  be  consti-
 tuted  to  undertake  the  Industrial
 development  of  hill  areas;

 (b)  whether  Government  have
 considered  the  sugestion;  and

 (c)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  to  (c).  The  informa-
 tion  is  being  collected  from  the  De-
 partments  concerned  and  will  be  laid
 on  the  Table  of  the  House.

 Goods  Trains  Collisien  near  Bombay
 l3.  Shri  Kajrolkar:

 Shri  P.  C.  Borooah:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  casualties  in-
 volved  in  the  Railway  accident  near
 Bombay  between  the  two  goods
 trains  on  the  24th  January,  1966;

 (b)  whether  Government  have  en-
 quired  into  the  reasons  leading  to
 this  accident;

 (c)  if  so,  whether  any  responsibi-
 lity  has  been  fixed  In  the  matter;  and

 (d)  whether  Government  propose
 to  give  compensation  to  the  families
 of  the  persons  who  were  killed  in
 the  accident?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  As  a  result  of  this  accident  two
 persons  died  on  the  spot  and  another
 two  sustained  injuries  of  whom  one
 succumbed  to  his  injuries  subse-
 quently.

 (b)  and  (c).  The  cause  of  the  acci-
 dent  is  under  investigation.

 (d)  Ex-gratia  payment  of  Rs,  500
 was  made  immediately  to  the  family
 of  each  of  the  deceased.  Payment  of
 full  compensation  is  under  examina-
 tion.

 Salem-Bangalore  Rail  Line
 ii4,  Shri  8.  V.  Ramaswamy:  Will

 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  question  No.  935  on  the  ३४९
 November,  965  and  state  the  pro-
 gress  since  made  in  the  construction
 of  the  Salem-Bangalore  railway  line?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 Earthwork  in  formation  and  bridge
 works  are  progressing  well.  Linking
 of  track  has  also  commenced.  An
 overall  progress  of  60%  has  been
 achieved  upto  end  of  January,  966
 on  this  project.

 Tirunelveli  Kanyakumari
 Trivandrum  Railway  Line

 ii5.  Shri  8,  V.  Ramaswamy:
 Shri  Muthiah:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  523  on  the
 i2th  November,  4965  and  slate:

 (a)  whether  the  Railway  Board  has
 since  examined  the  report  of  engi-
 neering  and  traffic  surveys  in  respect
 of  the  railway  line  from  Tirunelvelé
 to  Kanyakumarj  and  then  to  Trivan-
 drum;

 (b)  if  so,  the  decision  taken  in  the
 matter;  and

 (c)  whether  it  is  proposed  to  in-
 etude  this  line  in  the  Fourth  Plan?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  to  (c).  The  survey  reports  for
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 this  line  are  expected  to  be  sub-
 mitted  very  shortly  to  the  Railway
 Board.  A  decision  regarding  its
 construction  will  be  taken  after
 scrutiny  of  the  Survey  Reports.
 Construction  of  this  line  in  the
 Fourth  Plan  is  dependent  on  the
 funds  to  be  made  available  for  new
 lines.  Construction  and  the  priority  of
 this  line  will  merit  among  various
 proposals  for  new  lines.

 Shortage  of  Cotton

 ‘1116.  Shri  S.  V.  Ramaswamy:  Will
 the  Minister  of  Commerce  be  plea-
 sed  to  state:

 (a)  whether  there  is  a  serious  fall
 in  the  production  of  raw  cotton  in
 India  dué  to  the  failure  of  monsoons

 ‘this  year;
 (b)  whether  there  will  be  less  im-

 port  of  cotton  from  abroad  as  a
 result  of  the  ‘foreign  exchange  diffi-
 culty;

 raw  cotton  is
 this

 (c)  whether  any
 coming  to  India  under  P.L,  480
 year;

 (d)  how  Government  propose  to
 meet  the  shortage  of  cotton,  if  any;
 and

 (e)  whether  the  production  of  yarn
 and  cloth  is  likely  to  suffer  as  a  result
 of  such  shortage?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  According  to  the  latest  trade
 estimates  the  production  of  raw
 cotton  in  the  current  year  (1965-66),
 is  likely  to  be  slightly  less  as  com-
 pared  to  the  production  in  the  pre-
 vious  year.  The  likely  production
 in  ‘1965-66  is  estimated  by  the  trade
 at  56  lakh  bales  as  compared  to
 57°50  lakh  bales  in  1964-65.

 (b)  Yes.
 (c)  No  agreement  for  the  import

 of  cotton  under  P.L.  480  hag  been
 concluded  so  far.
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 (d)  and  (e).  The  slight  shortfall
 in  the  availability  of  cotton  will,  if
 necessary,  have  to  be  made  good  by
 drawing  upon  the  carry-over  stocks.

 Retired  Pensioners  of  Railways
 गा,  Shri  Dasaratha  Deb:  Wil]  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Railway  pensioners  have  been  experi-
 encing  great  hardships  in  drawing
 their  pension  as  they  are  to  draw  the
 same  through  Accountant-General's
 office  and  Treasury  through  Banks;

 (b)  #f  so,  whether  Government  pro-
 pose  to  allow  the  Railway  pension
 optees  to  draw  pensions  through  their
 nearest  Railway  station  or  Post  Office;
 and

 (c)  when  this  facility  is  likely  to
 be  given  to  the  pensioners?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Export  of  Foot-wear
 1118,  Shy  M:  R.  Krishan:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  broad  features  of  the  fresh
 trade  agreement  entered  with  foreign
 countries  ‘for  the  export  of  Indian-
 made  foot-wear  during  the  year
 ‘1965;

 (b)  the  countries  with  which  the
 dcal  was  affected  for  the  first  time;
 and

 (९)  the  major  concerns  in  India
 which  have  secured  the  orders  for
 the  supply  of  foot-wear?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (8)  and  (b).  Gov-
 ernment  have  included  leather  foot-
 wear  as  an  item  in  the  commodity
 lists  entered  into  with  most  of  the
 East  European  countries.  There  has
 been  significant  increase  in  the  ex-
 port  of  footwear  to  USSR.
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 (c)  State  Trading  Corporation  farm
 out  the  orders  to  various  producers
 and  also  six  other  firms,

 Section  Officers’  Examination  in
 Railway  Board's  Office

 ‘119,  Shri  Narasimha  Reddy:
 the  Minister  of  Railways
 to  state:

 Will
 be  pleased

 (a)  whether  it  is  fact  that  a
 number  of  Railway  Board  employees
 who  appeared  in  the  competitive
 examination  ‘for  Section  Officers  in
 May,  965  and  secured  as  high  as  66
 per  cent  marks  and  had  10  years  ser-
 vice  at  their  credit,  hnve  not  been
 selected  or  kept  on  the  panel;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  it  is  also  a  fact  that
 the  vacancies  caused  consequent  on
 the  selected  candidateg  sent  for  train-
 ing  are  not  being  filled  up  by  the
 candidates  who  have  qualified  in  the
 examination;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  fill  up  such  vacancies  and
 give  chance  to  those  who  qualified  in
 the  examination  to  officiate  by  en-
 larging  the  selected  list?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  and  (b).  30  vacancies  in
 the  Section  Officer's  grade  were  to
 be  filled  on  the  basis  of  the  limited
 competitive  examination  held  by  the
 Union  Public  Service  Commission
 in  May  '65  for  promotion  to  the  Sec-
 tion  Officer's  grade  in  Railway
 Board’s  Office.  As  the  selection
 was  on  competitive  basis,  some
 staff  who  secured  an  aggregate  of
 66  percent  of  the  marks  could  not
 find  a  place  in  the  selected  list.  Rep-
 resentations  have  been  received  from
 them  that  they  should  be  considered
 for  being  placed  in  a  pane]  to  be
 used  for  future  vacancies.  There  are
 also  representations  against  the  for-
 mation  of  such  a  panel.  These  repre-
 sentations  are  under  examination.
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 (c)  Only  Stenographers,  who  have
 qualified  for  promotion  as  Section
 Officers,  are  being  deputed  for  train-
 ing  against  trainee  posts.  As  a  re-
 sult  of  this,  no  vacancies  of  Section
 Officers  have  arisen.

 (d)  In  view  of  ‘c’  above,  the  ques-
 tion  does  not  arise.

 Accident  near  Borgachia  Station
 1120.  Shri  Dharmalingam:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  fact  that  a  train
 of  the  Martin-Burn  Light  Railway
 System  dashed  against  another  up-
 train  near  Borgachia  Station  near
 Calcutta  on  the  29th  January,  1966;

 (b)  if  so,  the  details  of  the  colli-
 sion;

 (c)  the  number  of  persons  injured
 and  killed;  and

 (ad)  whether  any  court  of  enquiry
 has  been  orderer?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b).  On  29-1-66  while  pas-
 senger  train  No,  9  Up  was  held  up
 at  the  Outer  signal  of  Bargachia
 station,  another  passenger  train,  No.
 ll  Up  which  was  following  collided
 with  it,

 (९)  No  one  was  killed.  However,
 8  persons  sustained  minor  injuries.

 (d)  The  accident  was  enquired  in-
 to  by  a  Committee  of  the  Heads  of
 the  Departments  of  the  Railway.
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 (b)  if  so,  the  names  of  such  pro-
 pects?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Export  of  Handloom  Cloth
 ‘1122.  Shri  P.  Kunhan:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  Indo-Pakistani
 Conflict  resulted  in  the  reduction  of
 export  of  handloom  cloth;  and

 (9)  if  so,  to  what  extent?
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Industria]  Estates
 1123,  Shri  Sivamurthi  Swamy:  Wil!

 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  the  number  of  Industrial  Estates
 working  in  each  State  in  the  country;

 (b)  how  many  out  of  them  are  self-
 supporting;

 (c)  how  many  of  them  are  regis-
 tered  in  the  public  sector  and  private
 sectcr  separately;  and

 (d)  the  total  expenditure  incurred
 for  building  such  Estates  in  the  coun-
 try  (State-wise)?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)

 Projects  in  Calicut  and  Palghat  State  As  on
 30-9-1965,

 121.  Shri  P.  Kunhan:  Will  the  Fetates
 Minister  of  Industry  be  pleased  to  working
 pistes  Andhra  Pradesh  76

 (a)  whether  there  is  any  proposal
 before  the  Central  Government  to  Assam.  2
 start  any  new  project  in  Calicut  and  Bihar  4
 Palghat  districts  in  the  light  of  the
 survey  made  by  the  Geological  Delhi  2
 Department  in  Kerala  during  1965-66;  Gujarat  8
 and
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 State  As  on
 7750
 working

 Himachal  Pradesh  I
 Jammu  &  Kashmir  AS
 Kerala  नि  8
 Maharashtra.  22
 Medhya  Pradesh.  Mr
 Madras  १
 Mysore  9
 Orissa.  6
 Pondicherry  I
 Punjab  +  १६]
 Rajasthan  13,
 Tripura  2
 Uttar  Pradesh  20
 West  Bergal  3

 TOTAL  मु  82

 (b)  All  the  estates  mentioned  in
 part  (a)  above  are  assisted  by  Gov-
 ernment.

 (c)  The  number  of  Industrial
 Estates  under  each  category  is  as
 follows:

 Govt.  Estates  Ancillary  Estates
 owned  setupby  estates:  setup  by estates  Coop.  setup  by  joint Societies  Govt.  stock

 and  under-  companies
 assisted  =  takings. private estates.

 15ST  25  2  4

 (9)  The  information  is  being  col-
 lected  from  the  State  Governments
 and  will  be  placed  on  the  Table  of
 the  House.
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 South  Central  Zone
 nm,  Shri  Sivamurthi  Swamy:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  how  many  railway  lines  have
 been  included  in  the  South  Central
 Zone  which  has  been  newly  formed;

 (b)  whether  it  is  a  fact  that  Hubli
 Division  and  Secunderabad  Division
 are  not  connected  at  all;  aid

 (c)  if  so,  what  action  is  being  taken
 to  connect  the  two  island  zones?

 The  Minister  of  State  In  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh);  (a)  Part  of  Sholapur  (Broad
 Gauge  and  Narrow  Gauge)  Division,
 entire  Secunderabad  Division  (Broad
 Gauge  and  Metre  Gauge)  of  Central
 Railway,  major  portions  of  Hubli
 (Metre  Gauge)  and  Vijayawada
 (Board  Gauge  and  Metre  Gauge)
 Divisions  of  Southern  Railway  and
 a  portion  of  Guntakal  (Metre  Gauge)
 Division  of  Southern  Railway  are
 proposed  to  be  included  in  the  South
 Centra]  Zone  newly  being  formed.

 (b)  No.
 (c)  Does  not  arise,

 Sixth  Steel  Plant
 1125.  Shri  Sivamurthi  Swamy.

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  the  recommendations  made  by
 the  Anglo-American  experts  for  set-
 ting  up  of  the  Sixth  Steel  Plant  and
 accepted  by  Government;

 (9)  whether  the  location  for  the
 sixth  plant  has  been  finalised;

 (c)  if  not,  when  it  will  be  finalised
 and

 (d)  the  number  of  plants  necessary
 to  meet  the  interna]  need  of  stee]  in
 the  country?

 The  Minister  of  Iron  and_  Steel
 (Shri  T.  N,  Singh):  (a)  Presumably
 the  Hon'ble  Member  js  referring  to
 the  Fifth  Steel  Plant.  The
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 Anglo-American  experts  have  prefer-
 red  the  Visakhapatnam  site.  The
 Government  is  considering  their
 report.

 (b)  No,  Sir.

 (c)  The  matter  is  still  under  cons!-
 deration.

 (d)  The  Fourth  Five  Year  Plan  tar-
 get  is  stil]  being  worked  out  and  the
 number  of  plants  required  would  de-
 pend  on  the  final  target.

 Imports  and  Exports

 1126,  Shri  Shiv  Charan  Gupta:
 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  total  imports  and  exports
 in  950-5l,  960-6l,  96l-62,  1962-63,
 1963-64,  1964-65,  and  1965-66  (up  to
 January,  1966);  and

 (b)  the  percentage  of  consumer
 80०95  and  capital  goods  éxported|
 imported  during  each  of  the  above
 years?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah):  (a)  and  (b).  Two
 statements  showing  total  imports  and
 exports  during  ‘1950-51  and  from
 1960-61,  to  1965-66  (upto  October
 965)  and  their  percentage  distribu-
 tion  into  broad  categories  are  Laid  on
 the  Table  of  the  House.  [Placed  in
 Library  See  No.  LT-560/66)}
 Figures  beyond  October  965  are  not
 vet  available.  The  details  of  imports
 are  available  according  to  the  speci-
 fied  categories  namely  Consumer
 Goods,  Capital  Goods  etc.  The  details
 of  exports  on  this  basis  are  not  avail-
 able  and  have  been  given  in  the  state-
 ment  according  to  economic  catego-
 ries  namely  ‘Food  drinks  and  tobacco’,
 Raw  materials  and  products  and  arti-
 cles  mainly  unmanufactured  and
 ‘Articles  wholly  or  mainly  manufac-
 tured’  etc,  which  are  on  the  pattern
 of  U.N.C.  publications.
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 Cottage  Match  Industry  in  Madras
 27,  Shri  Sezhiyan:

 Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Industry  be

 Pleased  to  state:
 (a)  whether  Government  are  aware

 of  the  plight  of  the  Cottage  Match
 Industry  in  Satur  and  Kovilpatti  in
 Madras  State  on  account  of  shortage
 of  chlorate  of  potash  and  _  phos-
 phorous.

 (b)  the  relief,  if  any,  given  by
 Government;  and

 (c)  the  steps  taken  to  restore  nor-
 mal]  supply  of  the  materials  to  the
 cottage  match  industry?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.

 (b)  and  (c).  The  following  ४९०5
 have  been  taken  to  help  the  indus-
 try:—

 (i)  Arrangements  to  distribute
 30  metric  tons  of  Chlorate  of
 Potash  per  month  during  three
 months  viz.  February,  March  and
 April,  966  have  been  finalised.

 (ii)  Arrangements  to
 300  tons  of  Chlorate  of  Potash
 from  Rupee  Area  Countries  by
 the  State  Trading  Corporation
 have  been  made.

 (iii)  Import  licences  for  the  im-
 port  of  Red  Phosphorous  for  a
 total  value  of  Rs.  67,6l2|-  have
 been  issued  to  the  match  units
 in  South  India.

 Derailment  on  the  North-East
 Frontier  Railway

 1128.  Shri  Hem  Barua:
 Shri  P.  0.  Borocah:
 Shrimati  Jyotsna  Chanda:
 Shri  Ram  Harkh  Yadav:
 Shri  Murli  Manohar:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Lumding-Silchar  pi  train  got
 derailed  between  Maibang  and  Daotu-
 haja  stations  on  the  North-East  Fron-
 tier  Railway  on  the  5th  February,
 1968;

 import
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 (b)  if  so,  the  details  of  loss  of  life
 and  property  due  to  this  incident  as
 also  the  possible  reasons  leading
 thereto;  and

 (c)  whether  any  investigation  has
 so  fur  been  held  into  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  The  accident  took  place
 between  Wadrengdisa  and  Daotuhaja
 stations  on  4-2-66,

 (b)  and  (c).  There  was  no  loss  of
 life.  The  cost  of  demage  to  railway
 property  was  estimated  at  approxi-
 mately  Rs.  58,000)-

 The  Additional  Commissioner  of
 Railway  Safety,  Calcutta,  has  held  an
 enquiry  into  the  accident.  Accord-
 ing  to  his  provisional  finding  the
 derailment  was  due  to  a  bridge  hav-
 ing  been  blown  up  by  some  unknown
 person  or  persons  and  was  a  delibar-
 ate  act  of  sabotage.

 Fuel  Deposits
 ‘1129.  Shri  S.  C.  Samanta:

 Shri  Subodh  Hansda:

 Will  the  Minister  of  Mines  and
 Metals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  503  on  the  l2th  November,  965
 about  'fuel  deposit  reserves  and  state:

 (a)  the  facts  about  the  deposits  of
 oil  and  coal  in  the  world  and  in  India;
 and

 (b)  whether  the  picture  about  the
 deposits,  quantitatively  and  qualita-
 tively,  calls  for  any  action  and  if  not,
 the  reasons  therefor?

 The  Minister  of  Mines  and  Metals
 (Shri  S.  BK.  Dey):  (a)  According  to
 the  information  available  with  the
 Geological  Survey  of  India,  the  re-
 serves  of  coal  in  the  world  are  esti-
 mated  at  about  5  million  million  tons
 and  the  reserves  of  oi]  at  about
 77,000  million  tons.  In  India,  the
 coal  reserves  are  estimated  at  about
 120,000,  million  tons  and  the  proved

 oil  reserves  at  about  110,  million  tons.
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 (b)  The  reserves  of  non-metal-
 lurgical  coal  in  India  are  quite  abun-
 dant  and  no  specific  action  is  called
 for  in  this  regard.  The  reserves  of
 metallurgica]  coal  are,  however,  limi-
 ted  and  hence  these  are  conserved  as
 much  as  possible  by  resorting  to
 various  measures  such  as  washing  and
 blending.  Exploration  work  to  prove new  reserves  of  metallurgical  coal
 have  also  been  taken  in  hand.

 Export  of  Coal
 1120,  Shri  S.  C.  Samanta:

 Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  bec
 Pleased  to  state:

 (ay  whether  Dr.  Lokanathan’s  Study
 Group  on  export  of  coal  has  submit-
 ted  its  final  report;

 (b)  if  so,  the  salient  features  of
 the  recommendations  made  by  the
 Group:  and

 (c)  if  the  answer  to  part  (a)  above
 be  in  the  negative,  when  the  Group
 ig  likely  to  submit  its  report?

 The  Minister  of  Commerce  (Shri
 Manubhai  Shah);  (a)  to  (c).  The
 Study  Group  submitted  its  interim
 recommendations  on  +18-5-65;  its  final
 report  is  now  under  prepartion  and
 is  expected  by  April,  1968,  Action
 taken  on  the  interim  recommenda-
 tions  has  already  resulted  in  our  re-
 gaining  the  Ceylon  market,  apart
 from  the  Burma  market  which  was
 Tegained  earlier.

 Sampling  and  Rall  Tariffs  of  Coal

 M31.  Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Wil)  the  Minister  of  Mines  and
 Bietals  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  50
 on  the  Sth  November,  965  and  state
 the  «ction  taken  on  the  suggestions
 made  by  the  W.]d  Bank  for  lower-
 ing  of  rail  traiffs  for  coal  carried  in
 Block  Rakeg  and  for  more  detaiicc
 sampling  of  coal?
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 The  Minister  of  Mines  and  Metals
 (Shri  8.  K.  Dey):  The  matter  is  still
 under  consideration.

 Badli  Industrial  Estate
 1132,  Shri  Rameshekhar  Prasad

 Singh:  Will  the  Minister  of  Industry
 be  pleased  to  state:

 (a)  whether  it  is  fact  that  Gov-
 ernment  are  charging  ‘economic
 rent”  from  the  industria]  units  loca-
 ted  in  the  Badli  Industrial  Estate
 (Delhi)  for  the  past  two  years;

 (७)  if  so,  whetner  Government  pro-
 pose  to  allot  sheds  on  hire-purchase
 basis  to  these  units;

 (c)  if  not,  the  reasons  therefor;
 (d)  whether  Government  have  re-

 ceived  any  representation  from  these
 uriits  to  decrease  the  rent  they  have
 hitherto  been  paying;  and

 (e)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.

 (c)  Does  not  arise.
 (d)  Yes,  Sir.

 (e)  The  matter  is  under  considera-
 tion.

 Badli  Industrial  Estate,  Delhi
 i33.  Shri  Rameshekhar  Prasad

 Singh:  Will  the  Minister  of  Industry
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  applications  from  the  units
 working  in  Badli  Industrial  Estate
 Delhi  for  making  provision  for  extra
 land  in  order  to  expand  their  indus-
 try;  and

 (bh)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  Yes,  Sir.
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 (b)  The  land  near  about  has  not

 been  developed  so  far.  Steps  are
 being  taken  to  develop  36  acres  of
 additional  land  adjacent  to  the  pre-
 sent  Badli  Industrial  Estate,  Appli-
 cations  of  these  units  will  be  given
 due  consideration  at  the  time  of  al-
 lotment  of  land  after  it  has  been
 developed.

 विद्रोही  निगाहों  द्वारा  धनसिरी  राव  स्ट दान
 के  निकट  रेलवे  पटरी  का  उड़ाया  जाना.  I

 1134.  भरी  हम  बरखा  !:
 शो  प्र०  Wo  बरखा
 थी  कोयला  बेहया:.
 श्री  सिद्धेश्वर  प्रसाद  :
 शी  विश्वनाथ  पाण्डेय  :
 शी  कोयला  बकाया:
 श्री  Ro  Ho  स्थानो  :
 श्रीमती  रेणुका  बड़  कटकी

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  हैकि  9  फरवरी
 l966  की  रात  को  पूर्वोत्तर  सीमान्त  रेलवे

 के  घन सिरों  रेलवे  स्टेशन  के  निकट  नागा
 विद्रोहियों  ने  रेलवे  लाइन  के  एक  भाग
 को  उड़ा  दिया;

 (ख)  यदि  हां,  तो  ऐसे  विध्वंसात्मक
 कार्यों  को  न  रोके  जाने  के  क्‍या  कारण
 हैं;  शौर

 (ग)  भविष्य  में  रेलवे  पटरियों  की
 सुरक्षा  के  सम्बन्ध  में  क्‍या  प्रभावी  उपाय
 काम  में  लाये  गये  हैं  ?

 रखने  मन्त्रालय  में  राज्य  सन् जी  (डा०
 राम  पुग  सिह):  (क)  जी,  हां।

 (ख)  शौर  (ग).  सम्पूर्ण  क्षेत्र  सैनिक
 प्राधिकारियों  के  सक्रिय  नियंत्रण  में  हैं  और
 इस  बात  की  जिम्मेदारों  भी  उन्हीं  पर
 है  कि  पूर्वोत्तर  सीमा  रेलवे  के  लाइटिंग-
 बदरपुर-सिलचर  शौर  लमडिंगन्‍-्सीमल  गुड़
 खंडों  में  गाड़ियों  का  परिचालन  सुरक्षित
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 रूप  मेहो।  रेलवे  सुरक्षाबल  के  विशेष
 झ्रापातिक  दल  की  2  बटालियन  भी  सेनिक
 अधिकारियों  के  अधीन  कर  दी  गयी  हैं।
 सैनिक  पदाधिकारी  इस  सम्बन्ध  में  कारगर
 उपाय  बरत  रहे  हैं,  जिन्हें  बताना  सावों-
 जनिक  हित  में  नहीं  होगा  ।

 Medical  Facilities  to  Servants  of
 Railway  Employees

 1135,  Shri  Rajdeo  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  fact  that  under
 the  present  rules,  servants  of  Railway
 employees  are  allowed  to  get  free
 medica]  treatment  in  Railway  Hos-
 pitals  but  this  facility  is  not-allowed
 to  their  old  parents  as  in  C.G.HS.
 except  the  widowed  mother;  and

 (b)  if  so,  whether  Government  are
 considering  to  extend  this  benefit  to
 them?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.  Private  servants  of
 railway  employees,  who  are  covered
 by  the  relevant  pass  rules,  are  eligi-
 ble  for  medical  facilities  limited  only
 to  outdoor  treatment  in  railway  hos-
 pitals.

 (b)  No.  ena,

 ad  ae  से  भेंजे  गये  पत्रों  पर  हिन्दी  पले

 ‘1136.  ft  crate  सिह  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  रेलवे  बोर्ड
 से  हिन्दी  भाषी  क्षेत्रों  को  भेजे  जाने  वाले
 पत्रों  पर  भी  हिन्द  में  पते  नहों  लिखे  जाते
 हैं;  द्रोह

 (ख)  यदि  हां,  तो  उसके  क्या  कारण
 है?

 रेले  भगाली  में  राज्य  नयों  (डा०
 राम  सुराग  सिह)  (क)  भौर  (ख).  इस
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 समय  बाहर  जाने  वाले  हिन्दी  पदों  के  पढे
 प्राम तौर  पर  हिन्दी  में  लिखे  जाते  हैं।
 जैसे-जैसे  प्रतिनिधिक  कर्मचारियों  क।  हिन्दी
 का  कामचलाऊ  ज्ञान  होता  जायेगा,  बाह
 जाने  वाले  उन  अग्रेज़ी  पत्रों  पर  भी  हिन्दी
 में  पते  लिखें  जाने  लगेंगे,  जो  हिन्दी  भाषा
 क्षेत्रों  को  भेजे  जाते  है।

 Import  of  Cottom  and  Silk
 ‘1137.  Shrimati  Renuka  Ray:  Will

 the  Minister  of  Comm  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the:
 restrictions  imposed  on  the  import  of
 certain  types  of  cotton  and  Silk  have-
 affected  the  textile  industry;  and

 (b)  if  so,  to  what  extent?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi
 Qureshi):  (a)  The  restrictions  on  the-
 types  of  cotton  and  silk  to  be  impor-
 ted  have  not  affected  the  textile  in-
 dustry.

 (b)  Does  not  arise.
 Indian  Engineering  Consultants

 for  Bokaro  Steel  Project
 1138,  Shri  M.  Rampure:

 Shri  ह  C.  Borooah:
 Will  the  Minister  of  Iron  and  Steel

 be  pleased  to  refer  to  the  reply  given:
 to  Short  Notice  Question  No.  7  on  the
 8th  December,  965  and  state:

 (a)  whether  Government  have  since:
 arrived  at  a  decision  to  associate  more
 steel  and  engincering  consultants  from
 within  the  country  with  the  Bokaro
 Steel  Plant  Project;  and

 (bd),  if  so,  Government's  decision  in
 the  matter  and  the  Soviet  collabora-
 tor’s  view  in  this  regard?

 The  Minister  of  Iron  and  Steel
 (Shri  ो.  N,  Singh):  (a)  and  (b).  As
 has  already  been  stated  in  reply  to
 Short  Notice  Question  No.  7  in  the
 Lok  Sabha  on  the  8th  December,  1965,
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 the  intention  of  the  Government  is  to
 associate:  Messrs.  Dastur  &  Co.  with
 that  portion  of  the  design  work  at
 Bokaro  which  will  be  handled  by  the
 Indian  organizations,  This  is  subject
 to  a  satisfactory  agreement  regarding
 fees.  The  precise  scope  of  work  is  in
 process  of  being  settled  now  in  dis-
 cussion  with  the  Soviet  organisation
 concerned,  who  have  no  _  objection
 whatever  to  Dasturco  being  given  the
 Indian  portion  of  the  work.
 Over-Production  in  three  Punblic

 Sector  Steel  Plants
 i39.  Shri  P.  ९.  Borooah:

 Shri  Maheswar  Naik:
 Shri  M,  Malaichami:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 3  stee]  plants  in  the  public  sector  are
 faced  with  the  problem  of  over-pro-
 duction,  under-utilisation  of  capacity

 -and  the  accumulation  of  products;  and
 (b)  if  so,  the  circumstances  respon-

 sible  for  it  and  Government’s  reaction
 thereto?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh):  (a)  Of  late  there
 has  been  a  certain  downward  trend
 in  the  demand  for  some  items  of  iron
 and  steel.  As  the  three  steel  plants
 under  Hindustan  Steel  Ltd.  are  work-
 ing  almost  to  the  rated  capacity  and
 some  of  the  expansion  units  have  also
 been  commissioned,  this  has  led  ४०
 some  amount  of  accumulation  of
 stocks  of  certain  items.  There  are
 also  certain  items  like  pipes  in  res-
 pect  of  which  the  interna]  demand  is
 less  than  the  installed  production
 capacity.

 (b)  The  shortfall  in  demand  seems
 to  be  due  to  a  number  of  factors  like
 restricted  availability  of  foreign  ex-
 change  for  import  of  essential  raw
 materials,  spares,  etc.,  restrictions  on
 import  of  zinc,  current  financial
 stringency  and  credit  squeese  in  the
 market,  reduction  in  expension  prog-
 ramme  of  railways,  etc.,  etc.
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 It  is  expected  that  this  will  prove
 Only  a  temporary  phase.  The  posi-
 tion  is  under  constant  watch  and  pos-
 sibilities  of  export  are  also  being
 considered  in  cases  where  production
 may  exceed  domestic  demand.

 Pokaran-Jaisalmer  Railway  Line
 1140.  Dr.  Ranen  Sen:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  plan  to
 extend  the  railway  line  from  Pokaran
 to  the  city  of  Jaisalmer  (Northern
 Railway);  and

 (b)  if  so,  when  it  is  likely  to  be
 completed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Sham  Nath):
 (a)  and  (b),  It  has  been  decided  to
 take  up  the  construction  of  a  05
 KMs.  long  M.G.  line  from  Pokaran  to
 Jaisalmer  during  66-67  Works  Prog-
 ramme.  The  line  is  expected  to  be
 completed  in  about  l5  months’  time
 from  the  date  of  commencement  of
 construction.

 Import  of  Drugs
 34l,  Shri  Mehammad  Elias:

 Dr.  Ranen  Sen:
 Shri  Indrajit  Gupta:
 Shri  Kolla  Venkaiah:
 Shri  M.  ्,  Swamy:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that
 recently  restrictions  have  imposed
 posed  on  the  import  of  drugs;

 (b)  if  so,  the  nature  thereof;  and
 (c)  the  reasons  for  imposing  these

 restrictions?
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  (a)  Yes,  Sir.
 (७)  The  list  I  (Essential  list  of

 Druge  and  Medicines)  of  Appendix
 i9  to  the  Import  Policy  Book  (Red
 Book)  for  the  current  period  has  been
 revived  vide  Public  Notice  No.  ‘101-
 ITC(PN)|65,  dated  24-l-65,  copy  of
 which  is  luid  on  the  Table  of  the
 House  [Placed  in  Library.  See  No.  LT.
 —5602/66.}  :
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 (९)  This  has  been  done  with  a  view
 to  ensuring  that  the  available  foreign
 exchange  for  import  of  drugs  md
 medicines  could  be  put  to  optimum
 use  in  importing  essential  basic  raw
 materials  and  intermediates  for  manu-
 facture  of  drugs  indigenously.

 Paper-pulp  Industries  in  S.E.  Asia

 ‘1142,  Shri  Mohammad  Elias:
 Dr.  Ranen  Sen:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it,  is  a  fact  that  re-
 quests  have  been  reccived  from  some
 countries  in  South  East  Asia  seeking
 technical  know-how  and  other  mate-
 rials  to  set  up  paper-pulp  industries
 in  those  countries;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Commetce  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Stainless  Steel  Factory  in  8087

 1143.  Shri  Mohammad  Elias:
 Shri  8,  M.  Banerjee:
 Shri  M.  Malatchami:

 Will  the  Minister  of  Iron  and  Steel
 be  pleased  to  state:

 (a)  whether  it  is  fact  that  Gov-
 ernment  have  given  necessary  per-
 mission  to  Mls.  Birla  Brothers  to  set
 up  a  stainless  steel  factory  at  Patratw
 in  Hazaribagh,  Bihar  at  a  cost  of
 Rs.  60  crores;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Iron  and  Steel
 (Shri  T.  N.  Singh);  (a)  and  (b).  M/s.
 Birla  Gwalior  Ltd.  have  been  issued
 a  letter  of  intent  for  the  production
 of  36,000  tonnes  of  alloy  construction
 steel  and  4,000  tonnes  of  alloy  tool
 steels  and  high  speed  tool  steels.  The
 plant  location  will  be  ‘Patratu  in
 Bihar.  The  total  cost  of  the  project
 is  estimated  at  about  Rs.  64  crores
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 Technical  Collaboration  will  be  with
 M/s.  Societe  Des  Forges  Et  Ateliers
 Du  Creusot  (Usines  Schneider).

 पूर्वोत्तर  रेलवे  में  सहायक  इंजीनियर

 244  भी  रामसेवक  यादव:  क्या
 रेत्स्ये  मंत्री  यह  बताने  कि  कृपा  करेंगे  किः

 (क)  क्‍या  यह  सच  है  कि  इन्सपेक्टर
 साफ  वर्क्स:  के  पद  से  सहायक  इंजीनियरों
 के  पद  के  लिए  पदोन्नति के  हेतु  जून,  i945
 में  पूर्वोत्तर  रेलवे  प्रशासन  द्वारा  एक
 विभागीय  परीक्षा  ली  गई  थी  ;

 (ख)  यदि  हां,  तो  कितने  व्यक्ति
 चुने  गये  प्रो  क्‍या  इस  प्रकार  चुने  गये
 व्यक्तियों  की  पदोन्नति  कर  दी  गई  है;  प्रौर

 (ग)  क्‍या  यह  भी सच  है  कि  कुछ
 व्यक्ति  जो  उक्त  परीक्षा  में  उत्तीर्ण  नहीं
 हुए  हैं,  सहायक  इंजीनियरों”  के  पदों  पर
 काम  कर  रहे  हैं?

 रेलवे  भरता लय  में  राज्य  गती  16
 राम  सुलग  सिह)  1  (क)  सिविल  इंजी-
 निर्धरित  विभाग  के  तुरीय  श्रेणी  के  कम-
 चोरियों  की  द्वितीय  श्रेणी  में  नियमित
 पदोन्नति  के  लिए  चरण  का  काम  965
 के  उत्तरार्ध  में  पूरा  हो  गया  था।

 (ख)  9  व्यक्तियों  को  पैनल  में
 रखा  गया  है,  जिनमें  से  अभी  तक  5
 व्यक्तियों  की  पदोर्प्तनात  हो  चुका  है।

 (ग)  भ्र स्थायी  पदोन्नति  के  सिए
 बसाये  गये  विशेष  पैनल  में  बहले  से  चुने
 जाने  के  भ्राघार  पर  एक  व्यक्त  प्रस्थान:  छुप
 से  सहायक  इंजीनियर  पद  पर  लगातार  काम
 कर  रहा  है।  उसे  प्रत्यावर्तित  किया  जा
 रहा है।
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 Paper  Mill  in  U.P.

 1145,  Shri  Ram  Sewak  Yadav:  Will
 the  Minister  of  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a
 paper  ‘mill  is  proposed  to  be  set  up  in
 Barabanki  District  of  Uttar  Pradesh;

 (b)  if  so,  the  details  of  the  scheme;
 and

 (c)  the  progress  made  so  far  in  the
 setting  up  of  the  proposed  mill?

 The  Minister  of  Industry  (Shri  D.
 Sanjivayya):  (a)  No  such  proposal  is
 under  consideration.

 (b)  and  (c),  Do  not  arise.

 Section  Officers  in  the  Railway
 Board's  Office

 1146,  Shri  Sezhiyan:
 Shri  Rajaram:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Public  Service  Commission,
 after  a  competitive  examination,
 declared  in  December,  1965,  30  candi-
 dates  as  successful  for  the  posts  of
 Section  Officers  in  the  office  of  the
 Railway  Board  against  the  vacancies
 notified  to  them;

 (b)  whether  the  recommendations
 of  the  Union  Public  Service  Commis-
 sion  have  not  yet  been  implemented
 by  the  Railway  Board;

 (c)  if  so,  the  reasons  therefor;  and
 (d)  whether  it  is  a  fact  that  the

 Railway  Board  have  made  ad  hoc
 appointments  to  these  vacancies?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  (a)  Yes.

 (b)  to  (d).  Pending  holding  of  the
 limited  competitive  examination  and
 declaration  of  the  results,  ad  hoe
 promotions  had  been  made  to  the
 grade  of  Section  Officers.  On  receipt
 of  the  results  of  the  examination  the
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 question  of  consequent  adjustments
 in  the  cadre  of  Section  Officers  is
 under  examination.  In  fact  a  number
 of  the  successful  candidates  have
 since  been  promoted  as_  Section
 Officers.

 2  hrs,
 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORTS  OF  PALLATHRA  BRICKS
 AND  ‘TILES,  Lwp.,  SHERTALLAY
 (KERALA),  KERALA  STATE  INDUSTRIAL
 DEVELOPMENT  CORPORATION  LIMITED
 AND  THE  NATIONAL  Propuctrvity
 CounciL
 The  Minister  of  Industry  (Shri  D.

 Sanjivayya):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  papers:—

 (l)  Annual  Report  of  the  Palla-
 thra  Bricks  and  Tiles  Limited,
 Shertallay  (Kerala)  for  the
 year  ended  3lst  March,  ‘1965,
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon,  under  sub-
 section  (3)  of  section  6!9A
 of  the  Companies  Act,  956
 read  with  clause  (c)(iv)  of
 the  Proclamation  dated  the
 24th  March,  1965,  issued  by
 Vice  President,  discharging
 the  functions  of  the  Presi-
 dent,  in  relation  to  the  State
 of  Kerala.

 (2)  Review  by  the  Government
 on  the  working  of  the  above
 Company.  [Placed  in  Lib-
 rary.  See  No.  LT-5576/66].

 (8)  Annual  Report  of  the  Kerala
 State  Industrial  Development
 Corporation  Limited  for
 the  year  1964-65,  along  with
 the  Audited  Accounts  and
 the  comments  of  the
 Comptroller  and  Auditor
 General  thereon,  under
 sub-section  (3)  of  section
 6l9A  of  the  Companies  Act,
 986  read  with  clause  (ce)
 (iv)  of  the  Proclamation
 dated  the  24th  March,
 1965,  issued  by  the  Vice-
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 President,  discharging  the
 functions  of  the  President,  in
 relation  to  the  State  of  Kerala.

 (4)  Review  by  the  Government
 on  the  working  of  the  above
 Company,

 [Placed  in  Library.  See  No.  LT-
 (8577/66).

 (5)  Annual  Reports  of  the  Na-
 tional  Productivity  Council
 for  the  years  1963-64  and
 1964-65.  [Placed  in  Library.
 See  No.  LT-5577/66],

 RESOLUTIONS  RE  ForwaRp  MARKETS
 Commission,  Export  PROMOTION
 Councits  AND  TaRiFF  COMMISSION
 The  Minister  of  Commerce  (Shri

 Manubhbai  Shah):  I  beg  to  lay  on  the
 Table:—

 (l)  A  copy  of  Government  Re-
 solution  No,  35(2)-Com
 (Genl)  (FMC)/65,  dated  the
 l6th  February,  966  setting
 up  a  Committee  to  review  the
 working  of  the  Forward
 Markets  Commission,  Bombay.
 [Placed  in  Library.  See  No.
 LT-5579/66].

 (2)  A  copy  of  Government  Re-
 solution  No.  l  (33)  68-EAC
 dated  the  2ist  December,
 3965  on  the  recommendations
 of  the  Committee  to  review
 the  working  of  Export  Pro-
 motion  Councils.  [Placed  in
 Library.  See  No.  LT-5558/
 66).

 (3)  A  copy  of  Government  Re-
 solution  No,  26(l)-Tar/63
 dated  the  l9th  February,  966
 setting  up  a  Committee  to
 review  the  working  of  the
 Tariff  Commission,  Bombay.
 [Placed  in  Library.  See  No.
 LT-558/66].

 NorIFIcaTIONS  UNDER  MINES  AND  Ming-
 RALS  (REGULATION  AND  DEVELOP-
 ment)  Act,  ANNUAL  REPORT  oF
 Nattonat  Coat  Developmen:  Cor-
 PORATION,  Lrp.,  RANCHI  AND  ANNUAL
 Report  or  Coat  Boarp

 The  Mintster  of  Mines  and  Metals
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 (Shri  S.  K.  Dey):  I  beg  to  lay  on  the
 Table:

 qd)  A  copy  each  of  ¢he  following
 Notifications  under  sub-sec-
 tion  ()  section  28  of  the
 Mines  and  Minerals  (Regula-
 tion  and  Development)  Act,
 957:—

 (i)  5.  0.  81  published  in
 Gazettee  of  India  dated  the
 Ist  January,  1966,

 (i)  S.  O,  341  pubjished  in
 Gazette  of  India  dated  the
 29th  January,  1966,  [Placed
 in  Library.  See  No.  LT-
 5582/66].

 (2)  A  copy  each  of  the  following
 papers:—

 (i)  Annual  Report  of  the  Na-
 tional  Coal  Development
 Corporation  Limited,  Ran-
 chi,  for  the  year  1964-65,
 along  with  the  Audited
 Accounts  and  the  comments
 of  the  Comptroller  and
 Auditor  General  thereon,
 under  sub-section  (l)  of
 Section  6l9A  of  the  Com-
 panies  Act,  1956,

 (il)  Review  by  the  Govern-
 ment  on  the  working  of
 the  above  Corporation.
 [Placed  in  Library.  See
 LT-5583/66].

 (3)  A  copy  of  the  Annual  Re-
 port  of  the  Coal  Board  for
 the  year  1963-64.  [Placed  in
 Library.  See  No,  LT  5584/
 66).

 Fina  Report  or  Stupy  TeaAmM  on
 DrrecToRATe  GENERAL.  Or  SUPPLIES
 AND  Disposals

 The  Minister  of  State  in  the  Minis-
 try  ef  Industry  (Shri  Bibudhendra
 Misra):  On  behalf  of  Shri  Raghura-
 maiah,  I  beg  to  lay  on  the  Table  a
 copy  of  Final  Report  of  the  Study
 team  on  the  Directorate  General  of
 Supplies  and  Disposals.  [Placed  in
 Library.  See  No.  LT-5585/66).
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 ANNUAL  Report  oF  HINDUSTAN  STEEL
 Lrp.,  Ranchi  AND  REVIEW  By  Gov-
 ERNMENT  THEREON
 The  Deputy  Minister  in  the  Minis-

 try  of  Iron  ang  Steel  (Shri  P.  C.
 Sethi):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papérs:—

 (l)  Annual  Report  of  the  Hindus-
 tan  Steel  Limited,  Ranchi,  for
 the  year  1964-65,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General]  thereon,
 under  sub-section  (l)  of  sec-
 tion  6!9A  of  the  Companies
 Act,  1986.

 (2)  Review  by  the  Government
 on  the  working  of  the  above
 Company,

 {Placed  in  Library.  See
 5586/66).

 Mr.  Speaker:  Shri  Iqbal  Singh—
 No  one?  There  ought  to  be  someone
 to  act  on  his  behalf.  No  one  is  Tris-
 ing.

 No.  LT-

 ANNUAL  Report  07  HINDUSTAN  INSEC-
 Ticriprs,  Lrp.,  New  Derm,  Review
 By  GOVERNMENT  THEREON,  AND  AN-
 NUAL  Report  oF  Hinpustam  ANTi-
 siotics,  Lap.,  ‘Povrr  AND  REVIEW  डर
 GOVERNMENT  THEREON
 Shri  Manubhai  Shah:  On  behalf  of

 Shri  Iqbal  Singh,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 papers:—

 (a)  Annual  Report  of  the  Hin-
 dustan  Insecticides  Limited,
 New  Delhi  for  the  year
 1964-65  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon
 under  sub-section  (l)  of  eec-
 tion  6l9A  of  the  Companies
 Act,  1956,

 (2)  Review  by  the  Government
 on  the  working  of  the  above
 Company.
 {Placed  in  Library.  See  No.
 LT-5587/66],

 (3)  Annual  Report  of  the  Hin-
 dustan  Antibiotics  Limited,
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 Pimpri  (Poona),  for  the  year
 1964-65  along  with  the  Audit-
 ed  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,
 under  sub-section  (l)  of  sec-
 tion  6l9A  of  the  Companies
 Act,  1956.

 (4)  Review  by  the  Government
 on  the  working  of  the  above
 Company,

 (Placed  in  Library.  See  No.  LT-
 5588/66).
 ADMINISTRATION  Report  oF  TEA  Boarp,

 Corree  (THIRD  AMENDMENT)  RULES,
 +1965,  aND  Auprr  Report  on  Acco-
 UNTS  OF  CoFFEE  Boarp,  1961-62.
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  Shafi  Qureshi):
 I  beg  to  lay  on  the  Table:

 (l)  A  copy  of  the  Administration
 Report  of  the  Tea  Board  for
 the  period  lst  April,  964  to
 3lst  March,  1965.  [Placed  in
 Library.  See  No.  LT-5589/
 66).

 (2)  A  copy  of  the  Coffee  (Third
 Amendment)  Rules,  965  pub-
 lished  in  Notification  No.
 G.S.R.  3835  in  Gazette  of
 India  dated  the  8th  Decem-
 ber,  965  under  sub-section
 (3)  of  section  48  of  the  Coffee
 Act,  1942.  [Placed  in  Library.
 See  No,  LT-5590/66).

 (3)  A  copy  of  the  Audit  Report
 on  the  Accounts  of  the  Coffee
 Board  ४07  the  yeur  1961-62.
 [Placeg  in  Library.  See  No.
 LT  8501/66).

 AnnuaL  Report  oF  Orissa  Roap
 Transport  Co.,  Lrp.,  BERHAMPUR,
 Directors’  REPORT  ON  IT  AND  RE-
 VIEW  BY  GOVERNMENT  THEREON
 The  Deputy  Milzister  in  the  Minis-

 try  of  Railways  (Shri  Sham  Nath):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers:

 QQ)  Annual  Report  of  the  Orissa
 Road  Transport  Company
 Limited,  Berhampur,  for  the
 year  1963-64,  under  sub-ses-
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 tion  (1)  of  section  6293  of  the
 Companies  Act,  1956,  [Placed
 in  Library.  See  No.  LT-5592/
 66).

 (2)  Directors’  Report  of  the  Orissa
 Road  Transport  Company
 Limited,  Berhampur,  for  the
 year  1963-64,  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (3)  Review  by  the  Government  on
 the  working  of  the  above
 Company.  [Placed  in  Library.
 See  No.  LT-5593/66),

 2.03  brs.
 RE:  ABSENCE  OF  MINISTERS

 Mr.  Speaker:  Shri  Guha—Shri  J.  R.
 Mehta—No  one  there  to  present  the
 report  of  the  Estimates  Committee?
 (Interruption).

 Shri  S.  M.  Banerjee  (Kanpur):  What
 will  happen  to  the  report?

 Shri  Daji  (Indore):  Sir,  may  I
 point  out  that  this  is  happening  again
 and  again?  The  Prime  Minister  is
 also  here  now.  May  I  point  out  that
 this  is  happening  again  and  again—
 that  the  Ministers  are  not  ready  with
 reply  to  questions,  they  are  not  ready
 with  their  papers  to  be  laid  on  the
 Table,  etc.  May  I  point  out  that  in
 the  interest  of  a  better  order  of  busi-
 ness  of  the  House,  the  dignity  and
 decorum  of  the  House  should  be  main-
 tained?  (Interruption).

 Shri  Hem  Barua  (Gauhati):  The
 Government  are  yet  to  find  their  feet,

 Mr.  Speaker:  Order,  order.  I  would
 certainly  make  a  request  to  the  Prime
 Minister  that  this  should  be  looked
 Into,  and  also  to  tle  Leader  of  the
 House  that  he  should  Jook  into  it:
 that  the  Ministers  ought  to  be  ready
 with  their  briefs  here,  or  at  least  they
 must  instruct  or  direct  some  of  their
 colleagues  that  they  should  act  on
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 their  behalf  and  answer  the  points
 in  time.  Then,  I  did  not  find  Shri
 Guha  to  present  the  report  of  the
 Estimates  Committee.  Also,  no  other
 Member  was  there  to  lay  it.

 Shri  Hem  Barua:  What  a  shame?

 Shri  Hari  Vishnu  Kamath  (Hosban-
 gabad):  What  is  Parliament  coming
 to?

 aft  हुकम  चंद  कछवाय  (देवास):  ढांचा
 ही  बिगड़  गया  है  1

 The  Deputy  Minister  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Iqbal  Singh):  I  am  very  sorry  that
 I  came  late,  but  there  were  questions
 in  the  Rajya  Sabha.

 Mr.  Speaker:  That  contingency  can
 arise.  But  in  case  he  arrives  late,
 he  should  have  asked  some  one  else,
 some  one  of  his  colleagues,  to  do  it,

 Shri  65.  M.  Banerjee:  What  will
 happen  to  the  Report  of  the  Estimates
 Commnittee?

 Shri  Ranga  (Chittoor):  Sir,  this  is
 not  the  first  thing  of  this  sort.  The
 other  day  we  took  very  strong  ob-
 jection  to  the  absence  of  any  Cabinet
 Minister,  when  the  Deputy  Speaker
 was  presiding.  There  are  so  many  of
 them  6  of  them—and  even  if  the
 worst  possible  absenteeism  is  to  be
 condoned,  surely  their  complete  ab-
 sence  cannot  be  condoned.  When  we
 Taised  the  objection,  the  poor  Deputy-

 aker  was  reduced  to  requesti:
 the  Deputy  Chief  Whip.  He  went
 round.  The  Chief  Whip—I  do  not
 know  what  title  they  have  given  him
 —was  also  here  and  he  was  helpless
 We  came  to  know  that  some  of  them
 were  aslcep,  from  the  gestures  they
 were  making  to  each  other.  We  took
 objection  and  when  we  wanted  to
 leave  tbe  House  in  protest,  some  of
 my  friends  were  able  to  do  that,  but
 I  was  not  able  to  do  that  because  the
 Deputy-Speaker  was  not  kind  enough
 to  extend  the  courtesy  of  allowing
 us  to  go  out  without  our  lesing  th>
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 [Shri  Ranga)
 tight  of  Mr.  Narasimha  Reddy  conti-
 nuing  his  speech.  He  was  in  the  midst
 of  his  speech  and  so  I  was  not  able
 to  go  out.  Otherwise,  I  should  have
 been  treated  as  having  gone  out.  The
 whole  of  the  opposition  went  out  of
 the  House  in  protest  against  this  mis-
 behaviour  of  on  the  part  of  the  Cabi-
 net.

 Earliar  also,  I  drew  your  attention,
 Sir,  to  the  fact  that  we  have  been
 feeling  that  the  Cabinet  has  been
 maknig  an  effort,  calculated  or  in  an
 unconscious  manner,  to  denigrate
 this  Parhament  in  order  to  show  to
 the  people  that  they  do  not  care  any-
 thing  at  all  for  this  Parliament  and
 Opposition  in  this  House.  In  the  other
 House  also  the  same  thing  happened.
 There  the  Deputy  Chairman  was
 little  more  liberal  to  the  opposition
 then  the  Deputy-Speaker  here  and
 there  the  opposition  was  able  to  go
 out  in  protest.  Therefore,  my  hon.
 friend,  who  has  been  brought  into
 this  House  by  the  Prime  Mimster  as
 the  Leader  of  the  House—Mu.  Satya
 Narayan  Sinha—-had  to  apolugise  to
 that  House  and  giv2  a  promise.  But
 he  has  not  had  the  goodness  to  come
 here  of  his  own  aceord  and  offer  his
 apologies  to  you  und  to  the  House
 and  give  sn  assurance  here  that  when
 the  President’s  Address  is  being  dis-
 cussed  or  when  any  such  important
 question  is  being  discussed,  the  Cabinet
 would  be  kept  in  evidence  bere.  The
 House  would  not  be  satisfied  merely
 with  Ministers  of  State  or  Deputy
 Ministers  being  present.

 श्री  हुकम  चंद  कछवाय  :  मदरसा  खोला
 जाए  प्रौढ़  वहां  सब  को  पढ़ाया  जाए।

 श्री  बागड़ी  (हिसार)  :  असल  में
 जिम्मेवारी  का  पता  नहीं  है  कि  किस  की  है,
 संसद  के  नेता  की  है  या  प्रधान  मंत्री  की  है।
 दो  काजियों  में  मुर्गी  हराम  होती  है  ny

 The  Leader  of  the  House  (Shri  Satya
 Narayan  Sinha):  Sir,  I  am  quite  aware
 of  the  fact  that  Prof,  Ranga  wrote  १

 FEBRUARY  25,  966  of  Ministers  2494

 letter  to  you  and  you  were  good
 enough  to  send  it  on  to  me.  I  went
 to  you  and  expressed  my  apologies.  2
 was  going  to  refer  to  that  matter,  but
 I  was  told  that  Mr.  Ranga  wou'd  raise
 it  in  the  House.  Otherwise,  *  would
 have  expressed  my  unqualified  apolo-
 gies.

 श्री  हुकम  जल्द  कछवाय  :  श्री  माफी
 मांग  लो  1

 Shri  Satya  Narayan  Sinha:  In  the
 other  House,  the  question  was  raised.
 We  are  very  sorry.  I  really  plead
 guilty.  What  else  can  I  do?  All  I
 can  say  is,  in  future  this  thing  will
 not  happen  once  your  ruling  is  there.
 The  other  day,  I  requested  you  that
 if  you  and  the  House  agree  that  on
 the  occasion  of  the  di  sion  on  the
 President’s  Address,  if  the  Ministers
 of  State...

 Shri  Ranga:  No,  no,

 Shri  Satya  Narayan  Sinha:  I  have
 every  right  to  make  an  appeal  to  you
 and  to  the  House.  It  is  the  right  of
 the  House  to  reject  it.

 Shri  Hari  Vishnu  Kamath:  It  has
 been  already  rejected.

 Shri  Satya  Narayan  Sinha:  I  am
 not  allowed  to  complete  my  submis-
 sion.  If  Ministers  of  State  who  are
 holding  independent  charge  of  their
 portfolio...

 Shri  Ranga:  No,  no;  a  Cabinet  minis-
 ter  should  be  present.

 Mr.  Speaker:  The  Leader  of  the
 House  just  had  a  talk  with  me.  He
 wanted  that  if  a  Minister  of  State
 who  was  in  independent  charge  of
 a  department  was  present  in  the
 House,  the  House  might  just  feel
 satisfied  with  that.

 Some  hon.  Members;  No,  no.
 Mr.  Speaker:  Order,  order.  I  have

 considered  it.  If  there  would  be  any



 2495  Re.  Absence

 such  difficulty,  of  course,  the  House
 would  tolerate  even  that.  But  is  it  too
 much  to  expect  that  out  of  I5  minis-
 ters...

 Shri  Hari  Vishnu  Kamath:  6  now.
 Mr.  Speaker;  Is  it  too  much  to  ex-

 pect  that  out  of  5  ministers  one
 might  be  here  at  the  time  of  the  dis-
 cussion  of  the  President's  Address.
 This  is  8  very  important  discussion.
 When  the  President  had  addressed
 both  the  Houses  of  Parliament  it  is
 not  too  much  to  expect  that  one  Minis-
 ter  at  least  should  be  here.

 Shri  Hanumanthaiya
 City):  Sir,  may  I  say...

 Mr.  Speaker:  Order,  order.  Let  us
 heay  the  Leader  of  the  House.

 (Bangalore

 Some  hon.  Members;  Let  us  hear
 Shri  Hanumanthaiya.

 Mr.  Speaker:  All,  right,
 Shri  Hanumanthalya:;  Sir,  you  have

 been  reminding  us—and  we  are
 grateful  to  you  for  that—that  Parlia-
 ment  should  command  dignity  and
 respect  from  the  public  and  from
 everybody  concerned.  I  have  been
 here  for  some  time.  As  you  have
 been  rightly  remarking,  any  detrac-
 tion  or  deviation  from  the  dignity
 of  the  House,  detracts  the  worth  of
 the  work  we  are  doing  here.  Sim!-
 larly,  the  neglect  that  is  being  con-
 tinually  shown  by  the  ministers  to
 this  House  equally  detracts  from  the
 dignity  of  the  House.  I  am  not  saying
 this  by  way  of  criticism  on  anybody
 in  particular.  Many  a  time  we  are
 thinking  of  ding  the  Consti
 tion  in  order  to  guarantee  a  quorum
 in  the  House.  As  a  parliamentarian
 of  some  experience  I  would  like  to
 tell  you,  many  of  us  do  not  feel  like
 speaking  when  a  Minister  of  State
 who  cannot  give  an  effective  answer
 is  there  to  reply  to  the  suggestions  we
 make.  Unless  we  feel  that  here  is
 a  minister  who  will  be  able  to  take
 the  suggestions  we  make,  we  will  not
 be  serious  enough  to  make  any  sug-
 gestions  or  even  speeches.  One  of  the
 main  reasons  why  we  do  not  have
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 quorum  in  the  House  is  that  the  minis-
 ters  do  not  take  this  House  seriously
 and,  therefore,  we  do  not  take  this
 House  seriously.  This  is  the  real  posi-
 tion.  You  will  see,  when  Cabinet
 Ministers  take  the  sugges:ion  we  make
 seriously  the  House  will  be  full  and
 with  interest.  Then  members  will
 attend  the  House  and  the  House  will
 be  full.  For  various  reasons,  the  minis-
 ters  think  that  we  members  here  are
 not  worth  taking  notice  of  and  our
 suggestions  are  mot  being  Listened  to
 by  them.  It  is  primarily  the  duty  of
 the  Government  to  realise  that  it  is
 their  show  that  is  being  enacted  on
 the  floor  of  the  House.  It  is  their
 responsibility  to  see  that  there  is
 quorum  by  their  presence  primarily
 and,  secondly,  from  the  other  side  by
 the  members  who  will  have  to  be
 responsible  to  the  various  measures
 and  policies  adumbrated  by  Govern-
 ment.  This  is  the  crux  of  the  problem.
 This  point  is  not  being  touched  by
 anyone  of  us  either  in  this  side  of
 the  House  or  on  the  other.  Specially
 when  the  President’s  Address  is  being
 debated  or  the  budget  is  being  debat-
 ed,  if  the  Minister  in  charge  of
 Planning,  the  Finance  Minister  and
 the  Prime  Minister  are  mot  present
 no  self-respecting  member  will  take
 the  proceedings  of  the  House  serious-
 ly.  Therefore,  I  merely  reinforce
 the  weight  of  your  suggestion  that  this
 House  should  be  treated  by  the  Gov-
 ernment  more  respectfully  and  with
 greater  sense  of  responsibility.

 Shri  D.  Cc  Sharma  (Gurdaspur):  Sir,
 I  beg  to  submit  that  apart  from  the
 Question  Hour,  wesit  for  5  hours
 every  day.  The  House  sits  for  five
 days  a  week  and  therefore  at  the  rate
 of  five  hours  a  day  we  sit  for  25  hours
 a  week  apart  from  the  Question  Hour.
 There  are  5  members  of  the  Cabinet.
 If  they  can  sit  only  for  two  hours  per
 day  each  by  turn  I  think  there  will  be
 no  trouble  and  the  dignity  and
 decorum  of  the  House  will  be  main-
 tained.  If  they  cannot  sit  for  two
 hours  a  day  each,  then  the  Leader
 of  the  House,  who  is  fast  becoming  a
 ‘Minister  of  apology”  should  be  made
 to  sit  here  at  least  when  mo  Minister
 is  available.
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 [Shri  D.  C.  Sharma]
 I  think  it  is  upto  the  Government

 to  do  it.  It  is  up  to  us  also  that
 we  should  see  to  it  that  the  Members
 of  the  Cabinet  sit  here  and  listen  to
 whatever  is  said  by  the  Members  of
 the  Opposition  or  other  Members  of
 Parliament.  If  they  do  not  sit  here,
 to  whom  are  we  speaking?

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  I  would  like  just  to  add  that
 more  than  once  before  the  Chair
 definitely  indicated  its  desire,  and  the
 desire  of  the  House  also  that  at
 least  some  members  of  the  Cabinet
 should  be  present  here  during  these
 discussions,  We  have  seen  earlier
 how  Jawaharlal  Nehru  used  to  attend
 this  House  much  more  frequently
 than  his  successors.  Everybody,  of
 course,  cannot  be  expected  to  do  that.
 But,  at  the  same  time,  in  the  first
 Parliament  we  used  to  notice  the
 Finance  Minister  almost  regularly
 attending  every  meeting  of  this
 House  during  the  discussion  of  the
 budget  and  all  that.  It  has  heen
 given  the  go  by  the  successors  of  the
 first  Finance  Minister,  Dr.  Deshmukh.

 In  this  discussion  on  the  President’s
 Address  questions  like  DIR,  the
 emergency  and  that  kind  of  thing  has
 come  up  over  and  over  again  and  I
 should  think  that  members  on  this
 side  of  the  House  have  a  right  to  see
 that  the  Home  Minister,  Shri  Nanda,
 is  present  when  that  discussion  is  go-
 ing  on.  Regarding  the  Prime  Min-
 ister—I  do  not  know,  she  may  have
 preoccupations  of  a  particularly  ex-
 traordinary  sort;  she  does  have  some
 foreign  visitors  from  time  to  time,
 but  even  so  I  do  not  understand  why
 she  does  not  happen  to  be  in  the
 House  as  much  as  she  ought  to  be.
 The  Home  Minister  is  not  here.  The
 Food  Minister,  who  is  in  the  pillory
 as  the  Minister  of  Food  Imports  and
 Begging,  he  is  seen  here  trom  time  to
 time  making  statements  but  as  soqn
 as  the  statement  is  over  he  is  no
 longer  seen  anywhere,  The  Ministers

 fo  not  seem  to  try  to  come  here  and
 Usten  to  the  debate.
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 We  are  almost  at  the  end  of  the  dis-
 cussion.  I  do  not  know  how  many
 hours  are  left.  Today  we  have  Pri-
 vate  Members  business  and  we  stop
 at  2.30  or  so,  Who  are  all  going  to
 speak,  we  have  no  idea.  We  heard
 the  highfalutin  speech,  which  meant
 hardly  anything,  by  the  Minister  of
 Planning.  I  do  not  know  whether
 the  Home  Minister  is  going  to  inter-
 vene  in  the  debate.  I  do  not  know  if
 the  Food  Minister  is  going  to  inter-
 vene  in  the  debate.  I  do  not  know
 who  from  the  Treasury  Benches  are
 going  to  take  part  in  the  discussion
 and  that  sort  of  thing.  The  Minis-
 ters  are  not  here  to  listen  to  the  pro-
 ceedings,  to  find  out  whether  there
 are  points  which  require  their  replies
 and  then  participate  in  the  debate.
 They  treat  us  with  the  kind  of  con-
 tempt  to  which  we  are  getting  accus-
 tomed.  We  are  getting  accustomed  to
 the  idea  that  the  parliamentary  system
 is  somewhat  inadequate.  In  all  parts
 of  the  country  this  impression  is  being
 produced.  Even  in  Delhi  when  we
 try  to  the  best  of  our  capacity  to  help
 to  remove  this  impression  we  find
 this  kind  of  thing  is  going  on  and
 the  ‘Ministers  are  behaving  in  this
 fashion.

 Yesterday  during  the  Question  Hour
 a  Minister’s  conduct  was  in  jeopardy.
 You  were  persuaded  to  hold  up  the
 proceedings  ४07  more  than  half  an
 hour  in  order  that  particular  question
 can  be  asked  and  answered.  But  the
 Ministers  did  not  turn  up.  All  over
 the  country  the  Ministers  seem  to  be
 in  the  dock,  as  far  as  peoples’  accu-
 sations  are  concerned,  but  the  Minis-
 ters  do  not  even  come  before  Parlia-
 ment,  let  alone  before  the  public  out-
 side  in  the  country.  This  is  a  serious
 state  of  affairs  which  should  not  be
 tolerated  in  the  interest  of  parliamen-
 tary  decorum  and  parliamentary  pro-
 priety,

 Dr.  MS.  Aney  (Nagpur):  In  debates
 such  as  this,  the  President’s  Address
 the  motion  of  thanks  is  moved  by  the
 Government  side.  So,  some  represen-
 tative  of  Government  must  be  present
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 here  to  hear  what  ig  being  said  on
 that  motion.  If  it  is  not  done  it  is  an
 aspersion  on  the  House  and  on  the
 Chair  also.

 चौ  मघ  लिये  (मुंगेर):  इस  सदन  की
 प्रतिष्ठा  कौर  सरकार  की  प्रतिष्ठा  को  इस  लिए
 धक्का  लग  रहा  है  क्‍योंकि  इस  मंत्रीमंडल
 के  बहुत  ज्यादा  सदस्य  राज्य-सभा से  हैं  प्रधान
 बंती  तक.  तो  एक  बात  मैं  आपके  मौत
 उनसे  निवेदन  करना  चाहता  हूं  कि  प्रधान
 बंती  जी  जल्द  राज्य  सभा  की  सदस्यता  छोड़-
 कर  इस  सदन  में  जायें  ।  वह  सदन  की  नेता  बनती
 हैं  या  नहीं  उससे  मुझे  मतलब  नहीं  ।  सत्य
 नरायण  जी  सदन  के  मेता  रह  सकते  हैं
 लेकिन  भ्र धिक  से  प्रतीक  शौर  महत्वपूर्ण  मंत्री
 we  सदन  के  सदस्य  हो  जायेंगे  तो  ज्यादा
 बरच्छा  होगा  ny

 दुसरी  बात  यह  है  कि  जब  महत्वपूर्ण
 विषयों  पर  बहस  होती  है  तो  केवल  किसी  एक
 बंती  का  सदन  में  उपस्थित  रहना  काफी
 नहीं  है  ।  मैं  चाहूंगा  कि  या  तो  प्रधान  मंत्री
 था  सदन  के  नेता  हर  महत्वपूर्ण  बहस  में
 सदन  में  उपस्थित  रहें,  किसी  एक  मंत्री  के
 उपस्थित  रहने  से  काम  नहीं  होगा  ।

 शौर  तीसरी  बात  यह  है  जैसे  कि  कल
 प्रश्नततोर  के  घंटे  के  समय  हुमा,  राधे  घंटे
 तक  हुज्जत  होती  रही,  झगर  सदन  के
 नेता  या  प्रधान  मंत्री  या  गह  मंत्री  शौर  वित्त
 मंदी  जो  कि  सदन  में  मौजूद  थे,  भ्रमर  वह
 एक  पूरा  बिवेदण  उसके  बारे  में  करते  तो
 शायद  इतनी  झंझट  नहीं  होती  प्रौढ़
 काफी  बातें  हुई  हैं,  जिनको  लेकर  हमको
 बार-बार  इन  सवालों  को  उठाना  पड़ेगा
 इसलिये  मेरा  निवेदन  है  कि  हर  महत्वपूर्ण
 बह्  में  शोर  अश् मोलर  के  समय  सदन  के
 नेता  शरीर  प्रनाम  मंत्री  सदन  में  उपस्थित
 य्य्  करें ।

 Sari  U.  का,  Trivedi  (Mandsaur):
 I  would  like  to  make  only  one  sub-
 mission  in  this  respect.  Although

 PHALGUNA  6,  1887,  (SAKA)  Of  Ministers  2500

 many  of  these  ministers  and  we  have
 been  known  to  each  other  for  a
 number  of  years,  some  of  them  have
 developed  the  habit  that  even  when
 an  accusation  is  being  levelled  and
 their  whole  conduct  is  a  matter  of
 discussion  before  this  House,  they  go
 on  hobnobbing  with  each  other  and
 do  not  pay  any  attention  to  what  is
 being  talked  on  this  side.  This  is  a
 very  bad  thing.  At  least  when  a
 direct  accusation  in  their  faces  is
 being  made,  they  must  not  go  on
 merely  talking  about  how  to  conso-
 jidate  their  positions  to  which  they
 have  reached  but  they  must  also  louk
 to  this  side  and  listen  to  what  is
 being  said  about  them  and  against
 them  so  that  they  may  be  able  to
 give  »  proper  reply.  It  is  one  thing
 that  they  are  absent  when  the  Presi-
 dent's  Address  is  being  discussed,  it
 is  another  thing  that  Shri  Muthyel
 Rao  runs  about  to  call  for  them  and
 they  are  found  sleeping  in  their
 houses,  it  is  quite  another  thing  that
 when  they  are  quite  awake  they  do
 not  listen  to  what  is  being  talked
 about  them.  It  is  too  much.

 Sbri  Hari  Vishnu  Kamath:  Mr.
 Speaker,  We  cannot  but  view  with
 grave  concern  the  prevailing  state  of
 affairs  at  the  very  beginning  of  a  long
 Budget  session.  I  do  not  know  what
 the  future  holds  in  store  in  the  0  to
 l2  weeks  more  to  go.  At  this  rate  I
 do  not  know  what  will  happen  in  the
 coming  weeks,  I  have  no  hesitation
 in  saying  that  the  apathy,  the  cal-
 lousness  of  the  Treasury  Benches  is
 apt  to  eat  into  the  very  vitals  of  par-
 liamentary  institutions  in  our  coun-
 try.  I  for  one  would  appeal  to  the
 Treasury  Benches  and  to  the  embattl-
 ed  cohorts  behind  them  to  realise
 their  responsibility  towards  demo-
 cracy,  and  ensure  that  respect  for
 parliamentary  institutions  is  main-
 tained  and  promoted  in  our  country.
 I  do  not  wish  to  lay  the  blame  at  the
 door  of  the  Prime  Minister  for  this
 particular  matter.  I  do  hope  that  she
 gets  the  co-operation  from  her  col-
 leagues  to  which  sh  is  entitled.  The
 blame,  if  at  all,  shoutd  be  laid  at  the
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 door  of  the  Member  number  two—
 that  is  the  culprit—on  the  Treasury
 Benches  (Interruption).  He  is
 the  Leader  of  the  House.  For  the
 first  time  in  his  lifetime  he  has  taken
 upon  himself,  upon  his  fairly  broad
 shoulders  the  leadership  of  the  House.

 Shri  Ranga:  It  is  the  Prime  Minis-
 ter  who  has  given  to  him  such  a  res-
 ponsibility.

 Shri  Hari  Vishnu  Kamath:  Unfor-
 tunately,  she  is  not  a  Member  of  the
 House  and  she  cannot  be  the  Leader
 here;  that  is  why  I  said  the  other  day
 that  she  should  fight  a  by-election
 and  come  as  a  Member  of  the  House.

 Mr.  Speaker:  Members  should  be
 brief.  All  that  has  been  :  iid.

 Shri  Hari  Vishnu  Kamath:  I  will
 be  very  brief.  I  am  sorry  to  say  that
 since  he  has  taken  over  the  leader-
 ship  of  the  House,  from  the  very  first
 day,  this  has  been  happening.  Yester-
 day  I  made  an  appeal  to  you  that
 during  the  debate  on  this  important
 matter,  during  the  discussion  on  the
 President's  Address,  if  you  adopt  the
 drastic  remedy  which  I  suggested  for
 the  desperate  disease—desparate  dis-
 eases  70९0  drastic  remedies—if  you
 warm  them  that  the  time  when  there
 is  not  a  single  Cabinet  Minister  on  the
 Treasury  Benches,  whether  it  is  half
 an  hour,  5  minutes,  20  minutes,  or
 one  hour,  will  be  and  shall  be  debited
 to  the  Congress  Party  account,  they
 wil]  learn.

 One  more  point  I  would  like  to
 make.  We  have  observed  during  the
 last  three  or  four  years  that  when  the
 reply  comes  from  the  Treasury
 Benches,  issues  or  matters  that  we
 have  raised  are  rarely  replied  to.  I
 have  been  watching  here  for  the  last
 two  or  three  days  that  one  or  two
 ministers  sit  here;  sometimes  they  sit
 and  mope;  sometimes  they  are  drowsy.
 I  do  not  blame  them;  they  work  hard,
 spend  sleepless  nights  and  sleepy  days.
 I  do  not  know  why  they  do  not  take
 any  notes.  They  should  take  notes
 and  answer  the  points  that  are  raised
 here.  (Interruptions).

 FEBRUARY  25,  966  of  Ministers  2502

 Mr.  Speaker:  Mr.  Sreekantan  Nair.
 Shrimati  Savitri  Nigam  (Banda):

 After  the  apology  given  by  the  Leader, it  should  not  be  a_  controversial
 matter.  I  have  been  rising  time  and
 again  to  give  an  entirely  different
 view  of  the  whole  Picture,  but  I  have
 not  been  given  any  chance.

 Mr,  Speaker:  Mr.  Sreekantan  Nair.
 Shri  N.  Sreekantan  Nair  (Quilon):

 I  do  not  want  to  cast  any  aspersions on  Ministers  of  the  State  nor  do  I
 want  to  find  fault  with  the  hon.
 Prime  Minister  who  has  got  to  receive
 foreign  dignitaries  like  Nkrumah  and
 others.  But  it  is  indeed  the  right  of
 the  House  to  expect  that  at  least  the
 Home  Minister  or  the  new  Finance
 Minister  who  is  an  unknown  ‘quan-
 tity’  for  us  or  the  ever  present  and
 ever  available  Leader  of  the  House—
 any  one  of  the  three—must  be  in  the
 House.

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  Mr,  Sinha  has  already  apo-
 logized  and  he  has  said  that  he  will
 try  to  see  that  this  does  not  happen
 again.  But  I  do  resent  some  of  the
 insinuations  which  have  been  made
 and  for  which  there  is  no  justification
 or  ground  for  coming  to  such  conclu-
 sions.  I  am  glad  that  some  of  the
 hon.  members  have  at  least  conceded
 that  a  Minister  does  have  some  little
 work  to  do  besides  sitting  here.  We
 have  full  respect  for  Parliament;  no-
 body  is  trying  to  reduce  the  stature
 of  Parliament  or  the  dignity  of  Par-
 liament  or  democracy.  We  have  got
 the  greatest  respect  for  you,  Sir,  and
 for  what  you  say  to  us  and  for  the
 opinions  of  the  hon.  members  of  the
 Opposition.  Detailed  notes  are  kept
 and  I  see  them  every  day  to  know
 what  every  hon.  member  has  said.  We
 are  keeping  in  full  touch  with  what
 has  been  said  on  both  sides  of  the
 House  and  we  shall  try  our  best  to
 answer  all  the  questions.  But  ground-
 less  charges  and  the  atmosphere  some-
 times  created  does  not  improve  the
 dignity  of  democracy  or  of  the  House.
 (Interruptions)
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 Mr.  Speaker:  Order,  order.  Mr.

 Satya  Narayan  Sinha.

 Shri  Satya  Narayan  Sinha:  I  would
 not  like  to  add  to  what  the  Prime
 Minister  has  said,  but  because  my
 friends...

 Mr,  Speaker:  I  have  called  him  to
 announce  the  business  for  the  next
 week.

 श्री  मु  लिये  :  प्रगर  यह  सरकारी
 कार्य  के  बारे  में  निवेदन  है  तो  मेरा,  भ्राक्षेप My
 है  v  व्यवस्था  का  प्रश्न  है.  प्राकार  सुनना
 होगा  ny

 som  wir:  मैं  युन  नगों  ।  लेकिन
 यह  कोई  ऐटीरयड  नहीं  है  कि  प्राय कों  सुनना
 होगा  ।  मैं  सुनूंगा  जब  वक्‍त  करायेगा
 लेकिन  यह  क्‍या  बात  है  ?

 26.28  hrs.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  With  your
 permission,  Sir,  I  rise  to  announce
 that  Government  Business  in  this
 House  for  the  weék  commencing  28th
 February,  966  will  consist  of:—

 (l)  Further  discussions  on  the
 President’s  Address.

 (2  LS  Consideration  and  passing  of:
 The  Indian  Tariff  (Amend
 ment)  Bill,  1966.  The  Delhi
 Land  Reforms  (Amendment)
 Bill,  1966,  The  Imports  and
 Exports  (Control)  Amendment
 Bill,  1966.  The  Armed  Forces
 (Special  Powers)  Amend-

 ment  Bill,  1966.
 General  Discussion  on  the
 Railway  Budget  for  1966-67
 from  Ist  Merch  onwards.

 (3  ~

 (4)  Discussion  and  voting  on  the
 Demands  for  Grants  (Rail-
 ways)  for  1966-67.

 As  members  are  already  awere,  the
 General  Budget  for  1966-67,  will  be
 presented  on  Monday,  the  28th  Feb-
 ruary,  +1966,  at  5  p.m.

 ot.  भर  सिरपेच  (मुंगर)  :  यह  व्यवस्था
 का  प्रश्न  है।  उस  की  पूर्व  सूचना  देना  जरूरी
 नहीं  था  t  .(व्यवधान).  धान  को
 नियम  संख्या  चाहिए  ?  376  ।  कौर  चाहिए
 तो  १77  भी  लीजिए  |  तो  इस  की  पूर्वसूचना
 देना  कोई  जरूरी  नहीं  था।  लेकिन  मैं  ने  समझा
 कि  चूंकि  इस  में  नियम  और  संविधान  के
 बड़े  सवाल  बाते  हैं  इसलिए  मैं  ने  इन  का
 जिक्र  करते  हुए  श्राप  को  पत्र  लिखा  था
 लेकिन  भाप  ने  मुझे  लिख  कर  भेजा  कि  इस  भें
 व्यवस्था  का  प्रश्न  नहीं  3पता  ब  मैं  लिये दस
 करना  चाहता  हूं  कि  व्यवस्था  फा  प्रश्न  कैसे
 उठता  है  कौर  वह  क्‍या  है।  ड्राप  इस  पर  निर्णय
 करे  ।

 जो  कार्य-सुची,,  भ्रांत  पेपर  प्रचारित
 किया  गया  है  उस  में  कहा  गया  है  कि  सदन  के
 नेता  द्वारा  वक्‍तव्य।  श्री  सत्य  नारायण  सिह
 29  फरवरी,  466  को  प्रारम्भ  होने  वाले
 सप्ताह  के  सरकारी  कार  के  बारे  में  एक  वक्तव्य
 देंगे  ।  पिछले  गुरुवार  को  भी  यह  सवाल  उठा
 था  कौर  उस  की  कार्यवाही  मेरे  पास  है।
 उस  में  यह  कहा  गया  था  &  मिनिस्टर  खौफ
 पालियामेंटरी  अ्रफेयर्स  ।  पिछली  बार  जो  उन्हों
 ने  वक्‍तव्य  दिया  यह  विवाद  में दर्ज  है  कि  वह
 संसदीय  मंत्री  के  नाते  दिया  था  ।  अरब  की
 बार  की  कार्य-सूची  से  पता  चलता  है  कि  वह
 सदन के  नेता  की  द्वैसियत  से  दे  रहे  हैं।  उस  के
 बारे  में  श्राप  ने  भी  अध्यक्ष  महोदय,  यह  प्रश्न
 उठाया,  मैं  उस  को  दोहराना  चाहता  हूं  भ्र ौर
 संविधान  की  धारा  को  भी  श्राप  के  सामने  रखना
 चाहता  हूं  ।  नहों  ने  शायद  हवाला  दिया
 “मेज  थालिया मेंट री  प्रैविटस”  का  ।  उन्हों  ने
 जो  कहा  वह  उद्धरण  मेरे  पास  मौजद  है।
 वह  सत्तरहवीं  संस्करण  में  299  पेज  पर  है,
 मेज  पार्लियामेंटरी  प्रैक्टिस  में  ।
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 “Each  week  after  the  programme

 of  business  has  been  arranged,  the
 Leader  of  the  House  states  the  busi-
 ness  for  the  following  week  in  ans-
 wer  to  a  question  put  to  him  at  the
 end  of  the  questions  on  Thursday
 by  the  Leader  of  the  Oppositions,
 and  whenever  necessary  makes  fur-
 ther  business  statement  from  time
 to  time.  He  may  also  make  proce-
 dural  motions  relating  to  the  busi-
 ness  of  the  House.”.

 इस  का  आधार  उन्हों  ने  लिया  ।  अब  मैं
 यह  निवेदन  करना  चाहता  हूं  कि  इंगलिस्तान
 में  जो  इस  के  बारे  में  स्थिति  है  प्रौढ़  हमारे  देश
 में  है  उस  में  बुनियादी  फर्क  है  ।  इंगलिस्तान  में
 सदन  के  नेता  के  तोन  काम  होते  हैं  ।  जैनिग्स
 की  किताब  में  इस  के  बारे  में  बहुत  अच्छी
 तरह  विवेचन  किया  गया  है  ।  एक  तो  काम  यह
 होता  है  कि  जब  समारोह  होता  है  उसमें  वह
 नेतृत्व  करता  है  t  मेरा  ख्याल  है  कि  यह  काम
 इस  सदन  में  श्राप  करते  हैं।  दूसरा  काम  सदन
 के  नेता  का  यह  होता  है,  मेज  से  मैंने  बढ़  कर
 सुनाया,  सरकारी  कार्य  के  बारे  में  बह  निवेदन
 करता  है  ध्रौर  तीसरा  सब  से  महत्वपूर्ण  जो
 काम  है  जब  कभी  संसद  में  झगड़ा  द्वारा  है,
 चर्चा  के  समय  कोन  मंत्री  क्‍या  जवाब  दें
 यह  सवाल  उठता  है  ny  ale  विरोधियों  के  द्वारा
 प्रा पत्तियां  उठाई  जाती  हैं  tv  थे  जा  मोके  होते  हैं
 उन  मौकों  पर  सदन  के  हस्तक्षेप  करते  हैं  ।
 उस  के  सम्बन्ध  में  छोटे  से  दो,  तीन  वाक्य
 मैं  जेनिफर  से  पढ़  कर  सुनाना  चाहता  हूं  ।
 ब  भाप  के  सामने  हिन्दुस्तान  के  संविधान  की
 धारा  77(3)  है  in

 “The  President  shal]  make  rules
 for  the  more  convenient  transaction
 af  the  business  of  the  Government
 of  India,  and  for  the  _  allocation
 among  Ministers  of  the  said  busi-
 ness.”

 झन  इस  के  सम्बन्ध  में  में  ने कोशिश  शी
 कि  राष्ट्रपति  के दारा  इस  के  बारे  में
 लो  कुछ  ऐलान  वगैरह  निकाला  गया  है  वह
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 प्राप्त  करू  ।  लेकिन  उस  की  कापी  मुझ  को
 नहीं  मिली  ।  लेकिन  यह  संसदीय  मंत्रालय
 की  पिछले  साल  की  रपट  है  ।  मेरे  यास  है  ।
 उस के  प्रारम्भ  में  ही  कहा  गया  है  -  मेन  फैक्शंस
 पहले  पृष्ठ  4र  दिये  गधे  हैं  :--

 Main  functions:  The  following
 functions  have  been  allocated  to
 the  Department  of  Parliamentary
 Affairs  under  article  77(3)  of  the
 Constitution  of  India:....”.

 अरब  उस  में  दूसरे  कौर  तीसरे  ग्रनुच्छे्
 थे  हैं  :--

 “2,  Planning  and  coordination  of
 legislative  and  other  official  busi-

 ness  in  both  Houses;
 3.  Allocation  of  Government  time

 in  Parliament  for  discussion  of  mo-
 tions  given  notice  of  by  Members.”.

 इस  धारा  के  अन्दर  यानी  77  i  प्रकार
 जो  राष्ट्रपति  नने  हुक्म  जारी  किया  है  उस
 से  बिल्कुल  सफाई  हो  जाती  है  1  इंगलिस्तान
 में  सदन  के  नेता  का  जो  गतंव्य  है  उस  में  जहां
 तक  समारोह  वगैरह  में  बोलने  की  बात  है  वह
 तो  शाप  काम  करते  हैं  ।  जहां  तक  सरकारी
 कार्य  का  ऐलान  करने  का  सवाल  है  हमारे  संवि-
 धान  में  77(3)  धारा  के  इन्दर  राष्ट्रपति  ने
 जो  हुक्म  जारी  किया  उस  के  'दर  तो  यह
 काम  संसदीय  मंत्री  का  है  तो  संसदीय  मंत्री  के
 नाते  झगर  यह  निवेदन  करना  चाहते  हैं  तो
 हम  सुनने  के  लिए  तैयार  हैं  कौर  वह  संविधान
 के  मुताबिक  भी  होगा  लेकिन  जैसा  कि  किये
 सूची  में  लिखा  गया  है  कि  झगर  यह  सदन  के
 नेता  के  नासे  कर  रहे  हैं  तो  उस  में  झंझट  है  ।
 मैं  ने  खारे  नियम  देखे,  हमारे  नियमों  में,
 कार्य  प्रक्रिया  के  नियमों  में,  कहीं  भी  सफाई
 से  सदन  के  नेता  के  क्‍या  क्या  कार्य  हैं
 इस  के  बारे  में  जिक्र  नहीं  है  कुछ  नियम  हैं
 जिन  का  कि  उल्लेख  मैं  ने  भरते  पल्  में  किया
 था  जैसे  zo  है  प्रौढ़  शायद  286  है  तो  उस
 में  बह  है  कि  जब  कारें-सूची  निश्चित  की  जाती
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 है  तो  प्रत्यक्ष  महोदय,  सदन  के  नेता  से  सलाह
 मशविरा  कर  के  यह  काम  किया  करते  हैं  t
 हम  लोगों  के  कार्य  के  बारे  में  पथ  प्रदर्शन
 करने  के  लिये  जो  सलाहकार  समिति  है  उस
 के  सामने  कौन  कौन  विषय  करायें  उस  के  बारे
 में  भी  बाप  सदन  के  नेता  से  बातचीत  करके
 समिति  के  सामने  विषय  रखते  हैं  कार्य-सूची
 रखते  हैं  ताकि  इन  चीजों  पर  वह  विचार  करें
 इसलिए  बात  बिल्कुल  साफ  होती  है  ।  ब
 झंझट  यह  है  कि  जैसे  कि  उस  दिन  होमी  हाजी
 जी  ने  कहा  सत्य  नारायण  जी  हा,  विष्णु
 महेश  बन  गये  हैं,  लेकिन  असल  में  भव  यह
 प्रमोद  या  चेतक  तो  नहीं  है  -  इसलिए  यह  सब
 दो  मस्तिष्क  वाले  हो  गये  हैं  ।  तीन  मति  सो
 हैं  नहीं  -  एक  संसद  कार्य  मंत्री  हैं  कौर  सदन  के
 नेता  ।

 श्री  हाजी  (इंदौर)  :  यह  कम्युनिकेशन
 के  मिनिस्टर  हैं  ।

 श्री साधु  लिये  :  मैं  इस  वक्‍त  उन  के
 संसद्‌  कार्य  से  सम्बन्धित  उन  के  कर्तव्यों  की
 चर्चा  कर  रहा  हूं  t  अरब  वह  प्रतोद  या  चेतक
 तो  हैं  नहीं,  इसलिये  दो  मस्तिष्क  वाले  हो  गये  हैं
 ब्रह्मसती  नहीं  ।

 कब  मेरा  निवेदन  यह  है  कि  इस  सदन
 की  कार्यवाही  में  इसलिये  बाधा  उत्पन्न  होती
 है  कि  संसद  कार्य:  मंत्री  के  कार्य  को,  कर्तव्यों  को
 झोर  जिम्मेदारियों  को  मिलाया  जाता  है  सदन
 नेता  की  जिम्मेदारियों  से  ।  तो  इस  के  बारे  में
 सफाई  होनी  चाहिए  ।  पत्थर  प्रधान  मंत्री
 जी  इस  सदन  की  सदस्या  होती  तो  शायद
 सदन  की  नेता  वह  ही  बन  जातीं  पौर  यह  झंझट
 नहीं  होती  ।  लेकिन  इस  के  बारे  में  मुझे  कोई
 दखल  नहीं  देना  चाहिए  ।  वह  किलो  पौर
 को  बनाता  चाहती  हैं  तो  मुझे  मतलब  नहीं  v
 लेकिन  हमेशा  सत्य  नारायण  जी  याद  रक्खें
 कि  हंस  कार्य  मंत्री  को  हैसियत  से  उन  की
 जो  जिम्मेदारी  कौर  कांस्य  हैं  उन  को  सदन  नेता
 की  ओ  जिम्मेदारी  है,  उन  से  मिलाया  न  करें  ।
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 झगर  दोनों  किये  वर्दी  कर  cise  ४९
 मंत्री  उन  को  देना  चाहते  हैं  तो  दोनों  केब  द

 को  प्रति  अलग  समझ  कर  ठीक  तरीके  से  निभाने
 की  कोशिश  करें  ताकि  जब प्र कनोतर  का  समय
 हो,  बहस  का  समय  हो  उस  वक्‍त  शंकर  न  हो  ।
 इतना  हीं  मुझे  प्राय  से  निवेदन  करना  था
 प्यार  बाप  चाहते  हैं  तो  जै  निम्स  को  मैं  बोड़ा
 फ़्लू  t

 wearer  water  :  कोई  जरूरत  नहीं  है

 sft  सत्य  नारायण  सिंह  :  भ्रम  क्‍या  बताऊं
 बाप  इस  को  ज्यादा  अच्छा  समझते  हैं  |

 भ्रध्यक्ष  महोदय  :  सवाल  सिर्फ  इतना  है
 कि  भाया  प्रेजीडेंट.

 थी  मधु  लिये  :  किस  धारा  के  झज्जर
 करते  हैं

 भ्रध्यक्ष  महोदय  :  वह  कहते  हैं  कि  जब
 प्रेजीडेंट  ने  र्ल्स  बनाये  77(3)  के  नीचे  उन
 र्स  में  यह  है--भी  जगन्नाथ  राव  कुछ  कहना
 चाहते  हैं  ?
 The  Minister  of  State  in  the  De

 Partment  of  Par!  Affairs
 and  Communications  (Shri  Jaganath-
 Rao):  So  far  as  art.  77(3)  is  con-
 cerned,  the  President  can  allocate
 businesg  to  various  Ministers  because
 under  art.  53,  the  executive  authority
 vests  with  the  President.  But  the  Lea-
 der  of  the  House  can  discharge  such
 functions  as  may  be  allotted  to  him
 Here  rule  25  says

 ‘On  days  allotted  for  the  transac-
 tian  of  Government  business,  such
 business  shall  have  precedence  and
 the  Secretary  shall  arrange  that
 business  in  such  order  gs  Speaker
 may,  after  consultation  with  the
 Leader  of  the  House,  determine.”.
 Therefore,  in  consultation  with  the

 Leader  of  the  House,  the  business  of
 the  House  is  fixed  by  you,  and  under
 rule  3,  a  list  of  business  is  circulated
 to  Members.

 Mr.  Speaker:  That  ts  all  right,  eo
 far  as  consultation  is  concerned,
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 (Mr.  Speaker)
 which  we  are  having,  and  having  very
 smoothly...

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  So  far.

 Mr.  Speaker:  There  is  no  dispute
 about  it.  Are  there  rules  framed  to
 Say  whether  it  would  be  the  Minis-
 ter  of  Parliamentary  Affairs  or  the
 Leader  of  the  House  who  would  just
 announce  this  business?

 Shri  Jaganatha  Rao:  The  rules  are
 silent  as  to  the  person  or  the  Minis-
 ter  who  would  announce  the  business
 ef  the  House.

 That  is  why  the  Leader  could  do  it,
 validly.

 Shri  Ranga  (Chittoor):  Should  he
 demean  himself  to  that  level?

 Shri  Jaganatha  Rao:  The  details
 of  the  business  would  be  settled  in
 consultation  with  the  Government
 Chief  Whip.

 Mr.  Speaker:  It  is  correct  that  the
 rules  are  silent  on  this  business,  and
 unless  some  specific  rule  is  framed,
 there  cannot  be  any  objection  to  the
 Leader  of  the  House,  if  he  so  desires,
 to  announce  the  business.

 Shri  Hari  Vishau  Kamath:
 week  you  said  g0.

 Mr.  Speaker:  That  I  said,  last  time
 also.  That  was  my  feeling,  and
 therefore  I  expressed  it.  But  this  can-
 not  be  a  subject  of  any  point  of  order.
 No  point  of  order  arises.

 sft  सत्य  नारायण  सिंह  :  इस  बारे  में
 खो  बहस  होती  है,  उस  के  सम्बन्ध  में  मैं  यह
 निवेदन  करना  चाहता  हूं  कि शायद  लोग  यह
 समझते  हैं  कि  सदन  का  बिजनेस  एनाउंस
 करना  एक  छोटी  सी  बात  है  शौर  इस  से  लीडर
 साफ  दि  हाउस  की  तौहीन  होती  है  |  लेकिन
 ऐसी  बात  नहीं  है  ।

 शमों  लघु  लिये  :  इस  में  छोटे  बड़े  का
 बाल  नहीं  है  1

 ब्य का  महोदय  :  यह  बात  छोटी  दो  या
 बड़ी,  झगर  मिनिस्टर  साहब  बाहे  तो  वह
 अनाउंस  कर  सकते  हैं

 Last
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 Shri  Kamath.  Not  more  than  two
 minutes.

 Shri  Hari  Vishnu  Kamath:  One
 minute.  On  a  point  of  information  I
 want  to  know,  in  view  of  a  certain
 invitation  that  we  have  received  from
 a  former  Member  of  the  Rajya  Sabha,
 whether  the  designation  of  Leader  of
 the  House  is  synonymous  with  leader
 of  the  Congress  Parliamentary  Party.
 Mr.  Babubhai  Chinai  has  invited
 many  of  us,  and  he  has  described  him
 as  Leader  of  the  Congress  Parliamen-
 tary  Party.  I  though  the  Prime  Mi-
 nister  was  the  leader  of  the  Congress
 Parliamentary  Party  and  not  the  lea-
 der  of  the  House.  So,  is  it  the  same
 or  synonymous?

 Mr.  Speaker:  That  is  a  different
 thing.

 Shri  Hari  Vishnu  Kamath:  It  is  not
 given  on  the  Order  Paper  ag  Leader
 of  the  House,  and  so  I  want  to  know
 whether  it  is  synonymous.

 Shri  Satya  Narayan  Sinha:  It  is
 by  a  private  party.  Somebody  pub-
 lishes  something.

 Shri  Hari  Vishnu  Kamath:  It  is  not
 private.

 Shri  Satya  Narayan  Sinha:  What
 else  is  it?  Have  you  been  invited  by
 the  President?

 Shri  Hari  Vishnu  Kamath:  He  is
 a  former  Member  of  the  Rajya  Sabha.

 Dr.  L.  M.  Singhvi  (Jodhpur):  You
 will  recall  that  I  and  8  other  hon.
 Members  of  this  hon.  House  addressed
 a  letter  to  you  requesting  and  pleading
 with  you  that  all  legislation  should
 normally  be  referred  to  a  Select  Com-
 mittee.

 Mr.  Speaker:  That  will  come  after-
 wards.

 Dr.  L.  M.  Singhvi:  No,  Sir,  The
 business  for  the  next  week  has  been
 announced.  No  reference  has  been
 made.....

 Mr.  Speaker:  When  that  Bill  comes
 we  can  see  whether  it  is  to  be  refer-
 red  to  a  Select  Committee  or  not.  It
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 is  not  that  invariably  every  Bill  has
 to  be  referred  to  a  Select  Committee.

 Dr,  L.  M.  Singhvi:  Ordinarily  and
 normally.

 Mr.  Speaker:  That  would  be  seen
 when  that  Bill  comes.

 Shri  S.  ML  Banerjee  (Kanpur):  I
 would  like  to  know  only  one  thing.
 You  are  perhaps  aware,  though  we
 have  not  given  any  adjournment  mo-
 tion  or  calling  attention  notice,  that
 from  28th  February  there  is  going  co
 be  a  general  strtke  in  Bombay  which
 will  affect  our  production.  I  only  want
 to  know  from  the  Leader  of  the
 House  or  Minister  of  Parliamentary
 Affairs,  I  do  not  know  what  to  call
 him,  whether  &  statement  will  be  made
 by  the  Minister  of  Labour  and  Emp-
 loyment  go  that  that  may  avert  the
 situation.

 at  हुकम  चन्द  कछ गाय  (देवास)  :
 मंत्री  महोदय  ने  ग्रभी  प्रगले  सप्ताह  का  कार्य॑-
 क्रम  रखा  है  ।  हमारे  देश  में  एक  बहुत  बड़ा
 वर्ग  ऐसा  है,  जो  अ्गरबत्तोी  बनाता  है  4  मैं
 यह  जानना  चाहता  हूं  कि  क्या  सरकार  उन
 लोगों  के  लिए  कोई  विधेयक  लाने  का  विचार
 रखती  है  ?

 शौ  ब्लागरी  (हिसार)  :  मैं  दो  विषयों
 पर  चर्चा  के  बारे  में  प्र  करूंगा  ।  ग्राम  सारे  देश
 में  खाद्य-संकट  कौर  भूखमरी  का  सवाल  है,
 जिस  पर  बहस  के  लिए  समय  देने  के  लिए
 कहा  गया  है  |  डा०  राम  मनोहर  लोहिया
 ने  भखमरी  पर  चर्चा  के  लिए  नोटिस  दिया  है
 उस  सवाल  को  गले  सप्ताह  जरूर  रखा
 जाये  ।

 शीराज़  देश  में  प्रौद्योगिक  शान्ति  नहीं
 हो  पा  रही  है।  सारे  देश  में  मजदूरों  की  हड़ताल
 हो  रही  हैं  भ्र ौर  उन  के  साथ  पुलिस  के  द्वारा
 दुग्यंबहा  र  हो  रहा  है  |  यह  केन्द्र  का  मसला
 है।  इस  लिए  इस  विषय  को  भी  लेना  चाहिए

 Shri  A.  ्,  Sharma  (Buxar):  The
 question  which  Mr.  Banerjee  has  re-
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 ferred  to  about  the  so-called  strike  cal-
 led  by  a  section  of  the  workers  in  this
 country,  relates  to  the  bonus  dispute.
 The  Bonus  Bill  has  been  passed,  it
 has  been  enacted  into  law.  Will  the
 Government  direct  the  parties,  both
 workers  and  employers,  that  if  there
 ig  any  dispute,  they  should  take  re-
 course  to  the  law  instead  of  resorting
 to  strike?

 Shri  8.  M.  Banerjee:  Is  he  replying
 on  behalf  of  the  Government?

 att  रघुनाथ  लहू  (वाराण्सी)  :  हमारे
 संविधान  के  प्रसार  नगर  राज्य  सभा  कोई
 बिल  पास  करती  है  भोर  वह  बिल  लोक-सभा
 में  भ्राता  है,  तो छः  महीने  में  उस  पर  यहां  विचार
 होना  चाहिए  ।  बनारस  हिन्दू  यूनिवर्सिटी
 बिल  राज्य  सभा  से  पास  हो  कर  यहां  प्राया
 शौर  उस  को  स्थगित  कर  दिया  गया  t  aa  उस
 को  करीब  करीब  छः  महीने  हो  रहे  हैं।  मैं  यह
 जानना  चाहता  हूं  कि  क्या  वह  बिल  इस  सदन  में
 उपस्थित  किया  जायेगा  या  नहीं,  अगर  हां,  तो
 कब  तक  ।

 भी  सत्य  नारायण  सिंह  :  माननीय  सदस्यों
 की  तरफ  से  जो  दो  चार  बातें  कही  गयी  हैं
 मैं  उन  के  बारे  में  प्राय  हैंड  क्या  जवाब  दे  सकता
 हूं  -  माननीय  सदस्यों  के  विचार  हमारे  सामने
 भरा  गए  हैं।  उन  के  बारे  में  सोच  लिया  जायेगा
 भागों  गवर्न मेंट  की  तरफ  से  बता  दिया  जायेगा  ।
 जहां  तक  बनारस  हिन्दू  यूनिवर्सिटी  बिल  का
 सम्बन्ध  है,  मैं  न ेइस  बारे  में  एजुकेशन  मिनिस्टर
 साहब  से  बात  की  थी।  उन  का  कहना  था
 कि  वह  सोच  रहे  है  कि  इस  को  लाता  चाहिए।
 मैं  उन  से  प्राग  बातचीत  कर  के  इस  बारे  में
 जवाब  दे  दूंगा  ।  मुझे  मालूम  नहीं  था  कि  उस
 में  राज  यह  सवाल  उठाया  जायेगा  ।  इस  लिए
 मैं  इस  वक्‍त  कुछ  नहीं  कह  सकता  हूं  ।

 जी  आागड़ी  :  प्रौद्योगिक  शांति  कौर
 भुखमरी  के  बारे  में  चर्चा  की  क्‍या  स्थिति  है  ?

 था  सत्य  नारायण  सिह  :  वह  जनरल
 बात  है  ।



 Cardamom  Board
 (Election)

 Shri  3S.  M.  Banerjee:  He
 reply  to  my  point.

 Mr.  Speaker:  He  said  he  would  con-
 sider  it.

 Shri  S.  M.
 eay  anything.

 प्रश् पक्ष  सहोता  :  मिनिस्टर  साहब  ने
 कहा  है  कि  वह  इस  बरकत  इन  बातों  का  जवाब
 नहीं  दे  सकते  हैं

 श्री  स०  मो०  बनर्जी  :  28  फरवरी  को
 हड़ताल  हो  जायेगी  ।  उस  के  बाद  जवाब  देने
 से  क्‍या  फायदा  होगा  ?
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 should

 Banerjee:  He  did  not

 पक्ष  महोदय:  माननीय  सदस्य  ने
 कहें  दिया  है  ।  मिनिस्टर  साहब  सोचेंगे  ।

 श्री  स०  मॉ०  बनर्जी  :  तब  तक  हड़ताल
 हो  जायेगी  ।

 2.47  hrs,
 ELECTION  TO  COMMITTEE

 CarDAMOM  80477
 The  Minister  of  Commerce  (Shri

 Manubhai  Shah):  I  beg  to  move:
 “That  in  pursuance  of  sub-sec-

 tion  (3)(c)  of  section  4  of  the  Car-
 damom  Act,  +1965,  ‘the  members
 of  Lok  Sabha  do  proceed  to  elect,
 in  such  ‘manner  as  the  Speaker
 May  direct,  two  members  from
 among  themselves  to  serve  as
 members  of  the  Cardamom  Board
 to  be  constituted  under  the  said
 Act.”
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  sub-sec-
 tion  (3)(c)  of  section  4  of  the
 Cardamom  Act,  1985,  the  members
 of  Lok  Sabha  do  proceed  to  elect,
 in  such  manner  as  the  Speaker
 may  direct,  two  members  from
 among  themselves  to  serve  as

 bers  of  the  Card:  Board
 to  be  constituted  under  the  said
 Act.”

 The  motion  was  adopted,
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 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  1985-68

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 On  behalt  of  Shri  Sachindra  Chau-
 dhuri,  I  beg  to  present  a  statement
 showing  Supplementary  Demands  for
 Grants  in  respect  of  Budget  (General)
 for  1965-66,

 2.473  hrs.
 DEMANDS  FOR  SUPPLEMENTARY

 GRANTS  (KERALA),  1985-66.
 The  Minister  of  State  in  the  Minis-

 try  of  Finance  (Shri  B,  R.  Bhagat):
 On  behalf  of  Shri  Sachindra  Chau-
 dhuri,  I  beg  to  present  a  Statement
 showing  Supplementary  Demands  for
 Grants  in  respect  of  State  of  Kerala
 for  1965-66.

 72.48  hre.
 ESTIMATES  COMMITTEE

 Ninety-first  Report
 Shri  A,  C.  Guha  (Barasat):  I  am

 sorry  I  was  two  minutes  late.  I  was
 here  busy  with  the  work  allotted  to
 me  by  you.

 Mr,  Speaker:  As  is  the  usual  pra-
 tice,  another  Member  can  always  be
 authorised.

 Shri  A.  Ca  Guha:  True,  and  that
 was  done;  but  if  they  do  not  come,
 I  cannot  compel  them.  I  was  in  this
 building  from  0.20  and  busy  with  the
 work  allotted  to  me  by  you,  and  I
 was  late  by  only  two  minutes.

 Mr.  Speaker:  I  am  not  objecting
 to  that,  but  some  other  Member  should
 be  authorised  to  discharge  those  duties.

 Shri  A.  Cc  Guha:  Yes,  Sir,  as  I  have
 stated  another  Member  was  also
 authorised.  I  beg  to  present  the
 Ninety-first  Report  of  the  Estimetes
 Committee  on  the  Ministry  of  Rail-
 ways—South  Eastern  Railway.
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 2.48)  hrs,

 ARMED  FORCES  (SPECIAL
 POWERS)  AMENDMENT  BILL*

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  On  behalf  of  Shri  Swaran
 Singh,  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Armed  Forces  (Special  Powers)  Regu-
 lation,  1958,

 Mr,  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a_  Bill  further  to  amend  the
 Armed  Forces  (Special  Powers)
 Regulation,  1958.”

 The  motion  was  adopted.
 Shri  Dinesh  Singh:  I  introduce  the

 Bill.

 2.493  hrs.
 MOTION  ON  THE  PRESIDENT’S

 ADDRESS—contd.
 Mr.  Speaker:  Shri  Jashvant  Mehta

 to  continue  his  speech,  Four  hours
 and  35  minutes  remain.

 Shri  Jashvant  Mehta  Bhavnagar):
 As  I  was  saying  yesterday,  many
 speakers  from  both  sides  have  discus-
 sed  and  expressed  their  anxiety  over
 the  present  situation  in  the  country.
 The  question  is:  what  is  wrong,  and
 where  is  wrong?  Our  country  is  pas-
 sing  through  a  critical  period.  Our
 planning  Minister  stated  that  we  have
 to  face  difficult  economic  situation.
 Monsoon  has  failed  in  many  parts  of
 the  country  and  food  problem  is  acute.
 There  ig  alround  frustration  and  defea-
 tism,  discontent  is  gaining  ground.
 Large  sections  of  people  are  worried
 about  the  public  affairs.  The  forces
 of  jconfusion  and  chaos  are  raising
 their  heads,  The  Bengal  Assembly
 incident  shows  how  the  wind  blows.

 Shri  9,  0.  Sharma  (Gurdaspur):  On
 a  point  of  order.  Can  a  Member  of
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 the  House  sit  with  his  back  towards
 you?

 The
 back

 Mr.  Speaker:  No,  he  cannot.
 Member  should  not  turn  his
 towards  the  Chair.

 2.50  hrs.
 {Mr.  Deputy-Spgaker  in  the  Chair]

 Shri  Jashvant  Mehta:  This  inci-
 dent  does  not  give  prestige  to  anyone.
 Deterioration  has  gone  dcep  down  in
 society.  The  standard  of  education  is
 deteriorating.  Even  it  is  reflected  in
 our  national  character,  Corruption
 has  weakened  the  fabric  of  society.
 On  this  occasion  Members  of  Parlia-
 ment  who  are  the  cream  of  society
 should  delibrate  and  give  serious
 thought  on  such  important  issues  and
 try  to  find  out  a  solution.  India  an
 underdeveloped  country  has  to  build
 a  new  social  order  and  change  the
 present  structure  of  society  by  demo-
 cratic  way  and  achieve  the  goal  of
 social  justice.  The  reports  we  read
 about  different  countries  are  distur-
 bing.  Daily  we  hear  about  armed
 revolutions  in  different  countries  of
 Asia  and  Africa,  The  third  challenge
 is  by  the  Chinese  dictatorship  which
 also  has  a  different  communist  ap-
 proach.  On  the  other  hand  India
 has  rejected  both  ways—commumist
 dictatorship  or  military  dictatorship.
 Parliamentary  democracy  has  come  to
 stay  and  democratic  roots  have  gone
 deep  down  in  this  country.  Inspite  of
 being  an  under-developed  country
 where  we  have  to  face  economic
 problems,  we  have  to  tackle  the  whole
 affairs  in  a  democratic  way.  It  lg  also
 a  challenge  how  we  can  solve  this
 problem  in  a  democratic  way  because
 we  have  to  face  the  problem  of  pover-
 ty,  ignorance  and  inefficiency.  Here
 is  a  test  of  the  leadership.  The  people
 of  the  world  look  at  us,  how  we  face
 these  problems.  Unfortunately,  there
 is  a  weakness  in  our  democracy.  No
 opposition  party  {s  powerful  in  this
 country.  All  the  parties  are  splinter
 groups  and  cannot  deliver  the  goods,
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 {Shri  Jashvant  Mehta]
 They  can  only  play  a  collective  role.
 Thanks  to  the  robust  commonsense  of
 the  people  of  the  country,  they  had
 stood  against  all  the  forces  of  con-
 fusion  and  chaos  at  the  time  of  Pakis-
 tani  aggression.  In  the  present  cir-
 cumstances  of  discontent,  frustration
 when  no  other  political  party  is  in
 a  position  to  deliver  the  goods,  the
 only  solution  is  the  massive  indus-
 trialisation  of  the  country  and
 modernisation  of  agriculture  with
 rural  industrialisation.  This  physi-
 cal  revolution  will  change  the  face
 of  our  country.  Our  economic  situ-
 ation  requires  a  jolt  and  a  new
 approach  for  social  change.  The
 common  man  of  the  country  should
 feel  that  the  government  is  responsive to  the  demands.  The  failure  or  suc-
 cess  of  the  government  depends  upon
 how  the  common  man’s  problems  are
 tackled.  Many  speakers  have  spoken
 on  the  food  situation.  Food  problem
 is  tackled  on  two  fronts—one  is  pro-
 duction  aspect,  the  other  distribution
 aspect.  On  the  production  front,  a
 lot  is  required  to  be  done.  Govern-
 ment  have  taken  up  major  and  ‘minor
 irrigation  schemes  and  various  pro-
 grammes  like  fertilisers,  seed  distri-
 bution,  etc.  but  the  administrative
 machinery  is  not  working  efficiently.
 I  would  like  to  draw  the  attention  to
 @  major  project,  the  Narmada  River
 Valley  Project.  In  948  the  govern-
 ment  appointed  a  committee  under  the
 chairmanship  of  Mr.  Khosla  to  suggest
 a  unified  multipurpose  development
 of  the  Narmada  basin.  It  gave  its
 Teport  at  that  time.  After  6  years
 in  September  964  another  committee
 was  appointed  under  the  chairman-
 ship  of  Mr.  Khosla  to  prepare  a
 master  plan  of  that  project  and  it
 submitted  its  report  after  one  year  in
 965  September.  Yesterday  था
 answer  was  given  that  the  recom-
 mendations  of  M.P.,  Rajasthan  and
 Gujarat  governments  had  been  rece-
 ived.  No  progress  has  been  made.
 Khosla  committee  stated  that  Narnrada
 had  enough  water  to  meet  all  the
 irrigation  and  the  power  demands
 for  ut  least  the  next  25  years  and  still
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 generate  large  amounts  of  electric
 power.  The  project  will  irrigate  65
 lakhs  of  acres  in  M.P.  45  lakhs  in
 Gujarat,  8  lakhs  in  Rajasthan  and
 10,000  acres  in  Maharashtra;  the  total
 will  be  1191  lakh  acres.  It  will
 generate  2  million  kilowatt  power  from
 Nowagaon  project  only.  But  due  to
 difference  of  opinion  among  the
 different  States,  the  project  has  not
 been  taken  on  hand.  Our  demand
 is  that  the  Khosla  commission  report
 should  be  accepted  in  toto  and  the
 centre  should  take  the  responsibility
 to  finance  the  major  project  from  a
 loan  from  any  international  agency.
 It  is  qa  national  project  and  it  should
 be  tackled  at  the  national]  level.  I  will
 solve  the  food  problem  of  the  country
 and  it  will  change  the  face  of  the
 Central  India,  M.P.,  Gujarat,  Rajas-
 than  and  Maharashtra.  People  in  M.P.
 and  Gujarat  are  apprehensive  why  it
 is  delayed.  Government  knew  that
 there  was  difference  of  opinion  before
 they  appointed  the  Khosla  commis-
 sion.  It  was  a  technical  commission;
 the  report  is  now  before  the  govern-
 ment.  What  are  the  reasons  of  delay?

 Shrimati  Lakshmikanthamma:
 (Khammam):  There  are  now  in  the
 House  more  Members  of  the  Cabinet—
 Ministers  and  State  Ministers—than
 the  Opposition  Members.  Mr.  Kamath
 must  be  happy.

 Shri  Nath  Pai  (Rajapur):  One  of
 us  is  enough  to  tackle  six  of  them.

 Mr.  Deputy-Speaker:  Order,  order,
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  She  has  betrayed  her  pro-
 found  ignorance.

 Shri  Jashvant  Mehta:  I  know  that
 the  hon.  Minister  Dr.  K.  L,  Rao  is
 making  a  very  sincere  effort  to  bring
 round  all  the  States.  But  this  is  a
 problem  of  life  and  death  for  the  peo-
 ple  when  such  a  thing  is  delayed
 people  are  frustrated.  So,  I  request
 the  Prime  Minister  and  the  Planning
 Commission  to  convene  a  meeting  ot
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 the  Chief  Ministers  of  M.P.,  Gujarat,
 Rajasthan  and  Maharashtra  imme-
 diately  to  take  a  decision  on  this  pro-
 ject  and  implement  it  quickly.

 The  hon.  Food  Minister  presented
 the  House  with  a  pamphlet  on  the  food
 situation  and  in  that  figures  had  been
 given,  Government  should  look  into
 the  matter  of  collecting  data  of  food
 production;  there  is  need  to  give  se-
 cond  thoughts  to  the  system  of  collec-
 tion  of  data  on  food  production.  Gov-
 ernment  has  announced  the  policy  of
 giving  remunerative  prices  to  agri-
 culturists.  This  should  be  persued
 properly.  It  will  push  up  agricultural
 production.

 There  should  be  a_  revolutionary
 approach  in  agricultural]  credit  system
 The  Reserve  Bank  reports  are  there.

 After  that,  the  G.  L.  Mehta  Com-
 mittee  report  is  there.  A  lot  of  water
 hag  flowed  in  the  meanwhile.  _  Still,
 we  have  not  been  able  to  supply  more
 than  5  per  cent  of  the  credit  to  the
 agriculturists  to  meet  their  require-
 ments.  So,  an  integrated  system  of
 short  term  and  long  term  program-
 mes  should  be  evolved;  a  card  system
 should  be  framed  and  the  credit-
 worthiness  of  the  agriculturists  should
 be  decided  on  the  basis  of  the  acreage
 of  the  land.  It  should  be  a  simple
 process.

 I$8_  brs.
 The  next  point  is  that  which  has

 been  suggested  by  most  hon.  Mem-
 bers,  namely,  the  abolition  of  the  food
 zones.  Our  demand  is  that  the  defi-
 cit  States  should  not  be  exploited  by
 the  surplus  States.  We  want  a  na-
 tional  food  policy;  a  national  food  po-
 licy  should  be  evolved  so  that  no
 State,  whether  deficit  or  surplus
 should  suffer  in  anyway.  Everybody
 should  get  equa]  quantity  of  food,  and
 that  policy  should  be  implemented  by
 the  Centre  and  the  Chief  Ministers
 who  do  not  follow  the  line  of  the  Cen-
 tre  should  be  persuaded  to  fall  in  line
 with  the  National  policy.  The  food
 zones  should  be  abolished.

 When  the  Government  have  accept-
 ed  the  crop  insurance  scheme  in
 principle,  it  should  be  persuade  as
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 early  as  possible.  I  want  also  to  sup-
 port  those  hon.  Members  who  have
 pleaded  for  the  removal  of  the  emer-
 gency  and  the  DIR.

 With  these  words,  I  close.
 sit  प्रकाश बीर  शास्त्री  (बिजनौर)  :

 उपाध्यक्ष  महोदय,  राष्ट्रपति  जी  का  भ्र भि भाषण
 सरकार  शौर  सरकारी  नीतियों  का  दर्पण
 होता  है  v  इस  में  भारत  का  भूत  कौर  भविष्य
 झांकता  है  t  लेकिन  इस  बार  राष्ट्रपति  जी  ने
 जिस  तीन  गति  से  भ्र पना  भाषण  पढ़ा  प्रतीत
 ऐसा  होता  है  कि  उसी  तीब्र  गति  से  भारत  की
 समस्यायें  का  विश्लेषण  करत  हुए  महत्वपूर्ण
 समस्याधों  को  वह  प्रगति  आंखों  से
 बोझल  भी  कर  गए  |  उदाहरण  के  लिए
 राष्ट्रपति  जी  ने  भ्र पने  भाषण  में  कुछ  विधेयकों
 की  चर्चा  की  है  ।  लेकिन  भारत  सरकार  ने
 कुछ  दिन  पहले  एक  महत्वपूर्ण  निर्णय  लिया  था
 कौर  पहले  प्रधान  मंत्री  श्री  लाल  बहादुर  शास्त्री
 जी  ने  एक  अविश्वास  प्रस्ताव  का  उत्तर  देते  हुए
 अपने  भाषण  में  उस  को  महत्वपूर्ण  निर्णय  कह
 कर  पुकारा  था  प्लोर  वह  निणंय  था  प्रशासनिक
 सुधार  भ्रायोग  की  स्थापना  ।  मुझे  दुख  इस
 बात  का  है  कि  राष्ट्रपति  जी  ने  अपने  भाषण  में
 प्रशासनिक  सुधार  भ्रायोग  की  चर्चा  तक  नहीं
 की  है  जिस  के  ऊपर  सारा  प्रशासनिक  ढ़ांचा
 खड़ा  होता  है  कौर  सरकार  को  उस  पर  कुछ
 निर्णय  भी  लेने  हैं

 लेकिन  इस  के  साथ  ही  साथ  में  यह  भी
 कहना  चाहता  हूं  कि  भारत  सरकार  को
 विशेष  रूप  से  इस  प्रकार  का  कोई  निर्णय
 अवश्य  लेना  चाहिए  जिस  में  प्रशासनिक
 सुधार  आयोग  के  साथ-साथ  एक  मंत्री
 परिषद्‌  सुधार  प्रयोग  प्रवीण  ही  ।  मंत्रि  परिषद्‌
 सुधार  भायोग  से  मेरा  भर भि प्राय  यह  है  कि  मंत्री
 परिषद्‌  के  जो  सदस्य  हैं  उन  की  वाणी  में
 दोहरापन  न  हो  ।  निर्णय  लेने  कौर  सार्वजनिक
 रूप  में  बोलने  की  उस  में  एकता  होनी  चाहिये
 उदाहरण  के  लिये  प्रभी  कुछ  दिन  पहले  की  बात
 है  कि  हमारे  वर्तमान  प्रधान  मंत्री  श्रीम  ते
 इंदिरा  गांधी  ने  काश्मीर  के  सम्बन्ध  में  भाषण
 देते  हुए  यहं  कहा  था  कि  काश्मीर  भारत  का
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 [थी  प्रकाश  वीर  शास्त्री]
 अभिन्न  भंग  है  शौर  इस  के  सम्बन्ध  में  पीछे
 हटने  का  कोई  प्रश्न  ही  पैदा  नहीं  होता  है  ny
 लेकिन  इसी  मंत्रि  परिषद्‌  के  एक  दूसरे  सदस्य
 सार्वजनिक  रूप  में  यह  कहते  हैं  कि  वर्त  मान
 युद्ध  विराम  रेखा  को  प्रन्तर्राष्ट्रीय  रेखा
 मान  लिया  जाए  ।  इसी  प्रकार  से  एक  मंत्रि
 परिषद्‌  के  सदस्य  कहते  हैं  कि  बैंकों  का  राष्ट्रीय-
 करण  होना  चाहिए  और  दूसरे  मंत्रि  परिषद्‌
 के  सदस्य  यह  कहते  हैं  वित्त  मंत्री  श्री  चौधरी  कि
 प्रभी  इस  प्रकार  का  कोई  निर्णय  नहीं  लिया
 गया  है।  मंत्री  परिषद  के  सदस्यों  में
 भ्रामक  में  इस  प्रकार  की  वुमूंही  बातों  का
 होना  यह  दर्शाता  हैकि  मंत्री  परिषद
 के  सदस्य  अपनी  जिम्मेवारी  को  अनुभव
 नहीं  करते  हैं।  कौर  भी  कुछ  इसी  प्रकार
 की  बातें  हैंजिनकी  कभी  चर्चा  हो  चुकी
 है।  ओर  भी  इसी  प्रकार  के  हरनेक  दायित्व
 हैं  जिनका  पालन  मंत्रियों  को  करना  चाहिये  |

 में  यह  भी  चाहता हूं  कि  मंत्री  परि-
 दू  और  सरकार को  संविधान  की  मान्यता प्र ों
 की  भी  अवहेलना  कदापि  नहीं  करनी
 चाहिये।  प्रभी  पीछे  इसी  प्रकार  का  एक
 निर्णय  लिया  गया  था  जिससे  ऐसा  लगता
 हैकि  बिमान  सरकार  संविधान  की
 माम्यताशों  सभी  अलग  हट  कर  चलना
 चाहती  है।  उदाहरण के  लिए  जब  किसी
 राज्यपाल  की  नियुक्ति  होती  होते  उस
 नियुक्ति  में  एक  प्लावश्यक  बात  यह  होती
 है  कि  किसी  भी  राज्य  का  राज्यपाल  किसी
 राजनीतिक  बल  से  सम्बन्धित  नहीं  होगा
 लेकिन  कुछ  महीने  पहले  की  बात  हैकि
 जो  केरल  के  राज्यपाल  थे  वह  अपने  पद
 पर  भी  बने  रहे  भौर  राज्यपाल  रहते
 हुए  भाल  इंडिया  कांग्रेस  क्रमेटी  के  सदस्य
 भी  बने  रहे।  मगर  यह  बात  सही  होते
 केरल  के  राज्यपाल  ने  जानबूझकर
 संविधान  की  भ्रवहेलना  की  है  कौर  गृह-
 मंत्रालय  भी  इसके  लिए  दोषी  है।  झगर
 केरल  का  कोई  नागरिक  सर्वोच़्च  न्यायालय
 में  जाकर  के  केरल  के  राज्यपाल  के  उन
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 दिनों  मेंलिये  किसी  निर्णय  को  या
 निगमों  को  चनौती  देता  और  यह  कहता
 कि  यह  निर्णय  इसलिए  वैघ  निर्णय  नहीं
 हो  सकता  क्‍योंकि  राज्यपाल  ही  संवैधानिक
 दृष्टि  से  ठीक  नहीं  थे  तो  मैं  समझता  हूं
 कि  इसपर  काफी  कठिनाई  बागे  चलकर
 उत्पन्न  हो  सकती  है।  गृह  मंत्रालय  इस
 सम्बन्ध  में  दोषी  है।  लेकिन  बागे  के  लिए
 अगर  उसने  स्वस्थ  परम्पराओं  का  पालन
 नहीं  किया  या  स्वस्थ  परम्पराओं  की  स्थापना
 नहीं  की  दौर  भारत  में  राज्यपालों  को
 इसी  प्रकार  से  राजनीतिक  दलों  से  सम्बन्धित
 रहते  हुए  नियुक्त  करता  रहा  तो  कभी  सरकार
 के  लिए  एक  बहुत  बड़ी  संकट  की  स्थिति
 उत्पन्न  हो  सकती  है।

 मैं  अरब  सरकार  की  दुबंलताओं  के
 बार ेमें  कुछ  कहना  चाहता हूं  7  देश  के
 बटवारे  के  लिए  भी  भारत  सरकार  की
 तुष्टीकरण  कीनीति  ही  जिम्मेवार  थी
 देश  के  बटवारे  से  पहले  कांग्रेस  जिस  मनो-
 वृति  का  परिचय  दे  रही  है  थी  अरब  कांग्रेस
 सरकार  देश  में  उसी  मनोवृत्ति  को  बढ़ावा
 दे  रही  है।  सब  से  पहले  मैं  काश्मीर  में
 जो  स्थिति  है,  उसको  लेता  हूं  |  काश्मीर  के
 संबंध  में  मुझे  इस  बात  को  कहने  की
 श्राप  अनुमति  दें  कि  भारत  सरकार  ने
 जो  निर्णय  लिया  है  कि  i948  में  जितनी
 सेनायें  हमारी  वहां  थी  इतनी  सैनिकों  को
 काश्मीर  में  रखा  जायगा  यह  भात्मवाती
 निर्णय  है  ny  उपाध्यक्ष  महोदय  सेनाओं  को  948
 के  स्तर  पर  लाने  की  पहले  जब  स्थिति  भाई
 थी  तव  कुछ  ओर  भी  निर्णय  साथ-साथ  हुए
 थे।  एक  निर्णय  उस  समय  यह  हुआ  था  कि
 भारत  सरकार  भपनी  सेनाग्र ों  को  संख्या
 तभी  कम  करेगी  जबकि  पाकिस्तान  की
 सारी  बनाएं  काश्मीर  से  वापिस  चली
 -जायेंगी,  काश्मीर  में  सामान्य  स्थिति
 पैदा  हो  जाएगा  ।  तब  यह  उचित  समझा
 गया  था  कि  काश्मीर  सामान्य  स्थिति
 बनाये  रखने  के  लिये  इतनी  भारी  संख्या
 में  फौजों  को  रखते  को  प्रवश्यकता  नहीं
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 है।  केवल  ला  एंड  काडर  को  संभालने  के
 लिये  सामान्यतः  जितनी  पुलिस  भौर  मिलि-
 करो  है  भ्रपेक्षित  उतनी  वहां  रहेगी।  राज
 जब  कि  काश्मीर  की  स्थिति  सुरक्षित
 नहीं  है  कौर  काश्मीर  की  सीमाओं  पर
 पाकिस्तान  शौर  फोन  दोनों  का  भय  बराबर
 बना  हा  है  ऐसी  स्थिति  में  इस  प्रकार
 का  निर्णय  लेना  प्रात्माघाती  निर्णय
 है।  लेकिन  वह  निर्णय  शौर  प्रतीक
 झ्रात्माघाती  निर्णय  हो  जाता  है  जब  हम
 देखते  हैं  कि  काश्मीर  के  प्रकार  वहां
 को  गवर्नमेंट  आ्रान्तरिक  वातावरण  की
 सुरक्षा  पूरी  तरह  से  नहीं  कर  रही  है।
 भाए.  दिन  समाचार  पत्रों  में  हम  इस
 प्रकार  के  समाचार  पढ़ते  रहते  हैं  कि
 अमुक  स्थान  पर  राज  लग  गई।  अमुक
 स्थान  पर  झाग  लगने  से  डेढ़  सो  दुकानें
 नष्ट  हो  गई  द्रमुक  स्थान  पर  विस्फोट
 हो  गया,  जम्मू  के  प्रकार  जो  विधान
 सभा  का  सचिवालय  है  उसके  प्रेशर
 आग  लग  गई,  तो  जब  ऐसी  भयंकर  स्थिति
 है  इस  और  स्थिति  पर  वर्तमान  काश्मोर
 की  सरकार  काबू  नहीं  कर  पा  रही  है,
 तो  यहाँ  कहना  पड़ता  है  कि  तुष्टीकरण
 के  नाम  परही  यह  एक  राजनीतिक  निर्णय
 लिया  गया  है  वहां  की  राज्य  सरकार
 आन्तरिक  वातावरण  को  संभालने  में जब  कि
 सर्वथा  भ्रसमर्थ है  तो  ऐसे में  ऐसा  निर्णय
 लेगा.  शौर  यह  कहना कि  सेनाश्रों की संख्या ी  संख्या
 की  कम  करेंगे  निर्णय  ही  भात्मघाती  निरंक  है
 इसको  कदापि  भी  दूरदर्शिता पूर्ण  कार्य  नहीं
 कहा  जा  सकता  है  -

 इसी  प्रकार  से  नागालैंड  की  स्थिति  है  t
 नागालैंड  के  सम्बन्ध  में  पहले  प्रधान  मंत्री
 श्री  लाल  बहादुर  शास्त्री  ने  जब  ये  शान्ति
 ग्यास  आरम्भ  हुए  थे  उस  समय  इनकी
 घोषणा  करते  हुए  इसी  सदन  में  कहा  था  कि
 छः  महीने  में  प्यार  हम  किसी  उचित  निर्णय
 पर  नहीं  पहुँचे  तो  भारत  सरकार  भ्र गला
 पग  उठाने  के  लिए  स्वतंत्र  होगी.  |  लेकिन
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 उसके  बाद  वह  वधि  बढ़ाई  गईं,  कौर  फिर
 वह  बढ़ती  ही  चली  गई  ।  बढ़ते  बढ़ते  राज
 स्थिति  यहां  भा  गई  है  कि  भारत  सरकार
 विवश  हो  रही  है  कौर  जो  हड़ी  उसके  गले  में
 जरा  कर  सरटक  गई  हैं  वह  न  तो  इधर  जाते
 बनती  है  श्लील  न  ही  उधर  जाते  बनती  है  ।
 इधर  निगाहों  के  प्रतिनिधि  बातचीत  करने
 के  लिए  प्रात  हैं  प्रौढ़  सरकार  यह  कहती:  है
 कि  नागालैंड  के  शिष्टमंडल  से  बातचीत  वह
 कर  रही  है  ।  उधर  जो  नाग  भाते  हैं  वे
 यह  कहते  हैं  कि  नागालैंड'  ककी  जो  गवर्नमेंट  है
 वह  भारत  सरकार  से  बातचीत  करने  के
 लिए  कराई  है,  भारत  सरकार  जौर  नागा
 सरकार  के  बीच  बातचीत  हो  रही  है  1  उनके
 प्रतिनिधि  कलकत्ता  के  एयरपोर्ट  पर  जब
 उतरते  हैं  तो  कहते  हैं  कि  स्वतंत्र  नागालैंड
 की  मांग  के  श्रतिरिक्स  शौर  कोई  मांग  हमारी
 नहीं  है।  इसके  बिना  नागा  संतुष्ट  नहीं  हो
 सकते  हैं  ।  इधर  बातचीत  हो  रही  है  कौर
 उधर  रेलगाड़ियां  हाई  जाती  हैं,  इधर
 बातचीत  हो  रही  होती  है,  उधर  वहां  हवाई
 जहाज़ों  में  विस्फोट  होते  हैं  ।  ऐसी  स्थिति
 में  पांच  साढ़े  पांच  लाख  व्यक्तियों  के  मुट्ठी  भर
 प्रदेश  पर  भी  बाप  भ्रधिकार  नहीं  कर  सकते  ?
 पिछले  दस  बारह  सालों  में  करोड़ों  शौर  रनों
 रुपया  लगाने  के  बाद  भी  नगर  नागालैंड  पर
 श्राप  भ्र धि का र  नहीं  कर  पाये  हैं  शौर  नागालैंड
 की  स्थिति  को  सम्भाल  नहीं  पाये  हैं  °  देशवासी
 भाप  से  कस  यह  भाषा  कर  सकते  हैं  कि  किसी
 भयंकर  विपत्ति  के  ा  पड़ने  पर  श्राप  देश
 की  रक्षा  कर  सकेंगे  ?  उधर  काश्मीर  की
 स्थिति  भी  बिगड़ती  हुई  चली  जा  रही  है,
 इधर  नागालैंड  की  स्थिति  बिगड़ती  हुई  चली
 जा  रही  है

 तीसरे  तुप्टीकरण  के  नाम  पर  इसी  तरह
 पंजाब  में  श्राप  ने  एक  नया  शोशा  शुरू  कर
 दिया  है  ।  हमारे  गृह  मंत्री  ने  एक  बड़ी
 भूल  की  उस  समय  जिस  समय  चौबीस  घंटे
 भी  भ्र भी  युद्धविराम  हुए  नहीं  हो  पाये  थे  कि
 उन्होंने  एक  ही  सांस  में  संसदीय  समिति  कौर
 मंत्रिमंडलीय  समिति  की  स्थापना  की  चौहाण।
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 श्री  प्रकाशवीर  शास्त्री]
 कर  दी  ।  उस  घोषणा  का  यह  परिणाम  हुजरा
 कि  पंजाब  के  हिन्दू  कौर  सिख  जो  दोनों  अंग्रे  से
 कंधा  लगा  कर  पाकिस्तान  से  एक  हो  कर
 लड़  रहे  थे  ज़ोर  देश  के  रक्षा  प्रयत्नों  में  जुटे
 हुए  थे,  वह  दोनों  प्रयास  में  संसरीय  समिति
 शोर  मंत्रिमंडलीय  समिति  को  अपने  अपने
 ज्ञापन  भेजने  की  तैयारी  करने  लग  गये  ।
 ज्ञापन  देने  के  बाद  फिर  भ्र पनी  गवाही  देने
 की  तैयारी  करने  लगे  ।  अरब  धमकी  देने  की
 तैयारी  कर  रहे  हैं।  इसका  परिणाम  यह  है
 कि  पंजाब  के  इन्दर  हिन्दुओं  शरीर  सिखों  की
 एकता  ही  नहीं  मिट  रही  शासन  के  प्रति  लोगों
 की  इज्जत  भी  घट  गई  ।  चाहे  वहां  रक्तपात
 हो  या  भ्रानदोलन  हो  किसी  प्रक/र  का,  उसके
 दायित्व  से  भारत  सरकार  बच  नहीं  सकेगी  t
 उसका  उपाय  वही  था  जो  सरदार  पटेल  ने
 किया  था  -  उतनी  ही  दृढ़ता  से  अगर  इस
 प्रश्न  को  प्रारंभ  से  सुलझाने  की  चेष्टा  होती  तो
 यह  प्रश्न  सुलभ  सकता  था  ।  राज  स्थिति
 यह  है  कि  भारत  सरकार  के  दुबई  ढंग  को
 देख  कर  पहाड़ी  जिनों  ने  भ्रान्दोलन  करना
 शुरू  कर  दिया  है  कि  उत  को  पंजाब  से  प्रति
 कर  दिया  जाये,  भारत  सरकार  के  इस  दुर्बल
 मत  को  देव  कर  जो  हिन्दी  भाषी  क्षेत्र  हरियाना
 कौर  उमर  के  ग्रास  पास  का  क्षेत्र  है वह  कह
 रहा  है  कि  श्र  सारे  पंजाब  को  एकभाषी
 बताया  जाता  है  तो  हमारे  ऊपर  भाषा  का
 दबाव  किसी  भी  प्रकार  से  नहीं  सहन  होगा  tv
 मैं  पंजाबी  का  भी  सम्मान  करता  हूं  शौर  मैं
 हिन्दी  का  -भी  सम्मान  करता  हूं  ।  जितनी
 भारतीय  भाषायें  &  वहू  सब  अपनी  हैं  शौर
 सत्र  का  समान  रूप  से  सम्मान  होना  चाहिये  ।
 लेकिन  सम्मान  के  साथ  मैं  यह  अवश्य  कहता
 हूं  कि  कोई  द 15  भाषा  किसी  पर  दबाव से  या
 आपकी  से  थोप  कर  न  चलाई  जाये  |  धंगर
 जालंधर  क्षेत्र  में  रहने  वाला  कोई  व्यक्ति

 हिन्दी  पढ़ना  चाहता  है,  या  इधर  का  कोई
 आदमी  पंजाबी  के  माध्यम  से  सरकारी  कार्य
 करता  चाहता  है  तो  हमें  कोई  प्राप़्ति  नहीं  v
 इसके  लिये  मेरा  एक  द्रोह  भी  सुझाव  है  ।
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 जिस  समय  पुराना  मध्य  प्रदेश  बना  तो  पुराने
 मध्य  प्रदेश  के  पहले  मुख्य  मंत्री  थे  श्री  रविशंकर
 शुक्ल  ।  जब  श्री  रविशंकर  शुक्ल  के  सामने
 इस  प्रकार  का  एक  प्रश्न  कराया  तो  कुछ  लोग
 कहते  थे  कि  हम  मराठी  के  माध्यम  &  काम
 करेंगे  ब्रोकर  कुछ  लोग  कहते  थे  कि  हम  हिन्दी
 के  माध्यम  से!  काम  करेंगे  ।  उन्होंने  कहा  कि
 श्राप  स्वतंत्र  हैं--दोनों  के  माध्यम  से  काम
 करें  ।  श्री  रविशंकर  शुक्ल  ने  कहा  कि
 सरकार  को  दस  या  बीस  लाख  रुपया  ही  तो
 ज्यादा  भार  पड़ेगा,  हम  भ्रनुवादक  नियुक्त
 कर  देंगे  ।  लोग  जिस  भाषा  में  काम  करना
 चाहेंगे  कचहरियों  में,  कार्यालयों  में,  हम
 उन  को  उसकी  ग्र नुम ति  देंगे  मीर  दोनों  भाषा प्र ों
 में  आवेदन  पत्न  ले  लिये  जायेंगे  ।  थोड़े  दिन
 तक  वह  वेश  रहा  फिर  सब  कुछ  धीरे-धीरे
 रास्ते  पर  शुभ्रा  गया  ।  जिस  प्रकार  भी  राष्ट्र
 का  उत्थान  हो  उस  को  समझने  में  और  करने  में
 सरकार  को  गृह  रहना  चाहिये  ।

 राज  प्रखर  पंजाब  के  तुष्टीकरण  के
 नाम  पर  सारे  पंजाब  के  ऊपर  एक  भाषा  लादी
 जायेगी  तो  उसका  परिणाम  कया  होगा  यह
 आपको  निश्चित  रूप  से  पता  है  t  ह  रियाना
 के  क्षेत्र  में  जो  ज्यादा  वोकल  नहीं  है'  हिन्दी
 भाषी  क्षेत्र  जो  ज्यादा  वाचाल  नहीं  है,  अगर
 सरकार  का  इस  प्रकार  का  निर्णय  हुमा  तो,
 हरियाना  के  रोहतक,  करनाल,  महेन्द्रगढ़,
 गुड़गांव  जिलों  में,  जिस  में  एक  भी  घर  ऐसा
 नहीं  है  जिसका  एक  नौजवान  सेना  में  न  हो,
 ग्राम  भड़क  उठेगी  ny  प्रखर  वहां  भाग  भड़क
 गई  वो  भारत  सरकार  उसे  किसी  भी  प्रकार
 सम्भाल  नहीं  सकेगी  ।  पहले  तो  सरकार  ने
 इस  प्रश्न  को  छेड़  कर  गलती  की,  लेकिन
 जब  उसने  इस  प्रश्न  को  छेड़ा  है  तो  उस  को
 चाहिये  कि  वह  इस  पर  सावधानी  से  निर्णय
 ले  ।  एक  के  तुष्टीकरण  के  नाम  पर  दूसरे
 के  प्रन्दर  सन्तोष  पैदा  न  करे,  एक  को
 सम्भालने  के  नाम  पर  दूसरे  के  गले  पर  छुरी
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 गन  रहे  1  नगर  उसने  ऐसा  किया  तो  वह
 पंजाब  के  साथ  ही  भ्रन्पाय  नहीं  करेगी  बल्कि
 खारे  देश  के  प्रकार  ऐसी  भाग  फैला  देगी  कि
 “जिस  प्रकार  से  पहला  सीमा  निर्धारण  आयोग
 बताया  गया  उसी  प्रकार  का  आयोग  फिर
 स्थापित  करना  पड़ेगा  और  देश  के  इन्दर
 सरकार  दुबारा  वह  श्ष्पाय  खोलेगी  ।  मैं  नहीं
 कहता  कि  इस  वक्‍त  सीमा  का  कोई  झगड़ा  है
 मगर  काश्मीर  के  सम्बन्ध  में,  नागालैंड  के
 सम्बन्ध  में  दौर  पंजाब  के  सम्बन्ध  में  सरकार
 दोषी  है।  उसने  ऐसा  प्रश्न  पैदा  कर  के  देश
 को  रक्‍तपात  के  द्वार  पर  ला  कर  खड़ा  कर
 दिया  है  जिससे  कठिनाइयों  का  मुकाबला
 जनता  को  करना  पड़  सकता  है  t  ऐसे  वक्‍त
 में  जब  कि  सारे  देश  को  एक  हो  कर  बौर
 कन्धे  से  कन्या  मिला  कर  रहना  चाहिये  था
 सरकार  की  नीतियों  से  स्थिति  वहां  बिगड़ती
 चली  जा  रही  है  t

 मैं  पने  भाषण  में  राष्ट्रपति  जी  के
 अभिभाषण  की  कुछ  वह  चर्चा  करना  चाहूंगा
 जिन्हें  वह  भूल  गये  ।  मुझे  दुःख  इस  बात  का
 है  कि  सन्‌  965  समाप्त  हो  गया  है,  स_
 966  द:(  गया  ब्रोकर  सन्‌  966  की
 26  जनवरी  का  दिन  भी  व्यतीत  हो  गया  ।
 राज  भाषा  के  सम्बन्ध  में श्राप  ने  जो  निर्णय
 संविधान  में  लिया  है  उस  संविधान  के  निर्णय
 को  व्यवहारिक  रूप  देने  में  ड्राप  को  दुर्बलता
 क्यों  ?  भ्रमर  ड्राप  के  मन  में  दुर्बलता  इसलिये
 है  कि  कहीं  किसी  राज्य  में  कोई  प्रान्दोलन
 इसके  विपरीत  न  उत्पन्न  हो  तो  मैं  कहता  हूं  कि
 इस  को  तीन  रूपों  में  ल ेकर  चलिये  ।  भारतवर्ष
 में  तीन  प्रकार  के  राज्य  हैं  -  एक  तो  हिन्दी-
 आपकी  राज्य,  दूसरे  भ्रमण  हिन्दी  भाषी  राज्य
 कौर  तीसरे  अ्रहिन्दी  भाषी  राज्य  ।  जो
 हिन्दी  भाषी  राज्य  हैं  उन  में  संविधान  की
 घाराझ्रों  को  तत्काल  लागू  करने  में  श्राप  को
 कया  प्रापत्ति  है  ?  श्राप  कहेंगे  कि  यह  राज्य
 सरकारों  का  काम  है।  मैं  कहता  हूं  कि  ठीक
 है,  यह  राज्य  सरकारों  का  काम  है,  लेकिन  इन
 राज्यों  में  जो  केन्द्रीय  सरकार  के  कार्यालय  हैं
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 उन  में  केन्द्रीय  सरकार  कहां  तक  बक्से
 दायित्व  का  पालन  कर  रही  है  ?  प्यार
 हिन्दी  भाषी  राज्यों  में  संविधान  की  धारियों
 का  पालन  होने  लगे  तो  वह  दिन  दूर  नहीं  हो  गा
 जब  दो  तीन  वर्ष  में  श्राप  दूसरे  राज्यों  में  भी
 उसका  प्रयोग  कर  सकें  ।  हमारे  यहां  जम्मू
 काश्मीर,  गुजरात,  महाराष्ट्र,  भ्र ौर  उड़ीसा  यह
 घार  प्रदेश  हिन्दी  भाषी  राज्य  हैं  उन  में  भी
 बह  कार्य  चल  पड़ेगा,  फिर  धीरे  धीरे  भ्रजो  प्रौर
 राज्य  हैं,  जब  वह  तैयार  हो  जायें  तब  उन  में
 संविधान  की  मान्यता भों  को  लाग  किया  जा
 सकता  है।  लेकिन  सरकार  की  शोर  से  कुछ
 पता  तो  चले  कि  सरकार  इस  तरह  की  कोई
 बात  करना  चाहती  है  या  नहीं  ?

 26  जनवरी,  966  व्यतीत  हो  गईं  ।
 राज  तक  हमारी  संसद  में  जो  विधेयक  इरादी
 जाते  हैं  वह  राज  भाषा  में  नहीं  प्राते  हैं  ।
 जब  राज  भाषा  विधायी  भ्रायोग  बना.  हुमा  है
 तब  ऐसा  करने  में  क्‍या  आपत्ति  है  ?  श्राप
 दोनों  भाषियों  में  विधेयक  प्रस्तुत  क्यों  नहीं
 करते  ?  दोनों  माषाधों  में  संशोधन  क्‍यों
 नहीं  लाते  ।  इसका  साधा  भ्रभिप्राय  यह  है  कि
 सरकार  के  मन  में  चोर  है।  भ्रमर  नहीं  हिन्दी
 लानी  है  तो  सरकार  पडता  के  साथ  घोषणा
 क्यों  नहीं  करती  कि  हम  संविधान  के  निर्णय
 को  बदलते  हैं  ।  ऐसा  निर्णय  लेने  के  बाद  वह
 देश  की  प्रतिक्रिया  को  देखे  ।  जिस  समय
 सरकारी  दल  के  लोग  वोट  लेने  के  लिये  जाते
 हैं  तो  जनता  से  जनता  की  भाषा  में  बात
 करते  हैं  ।  लेकिन  जब  दिल्ली  के  पालियामेंट
 हाउस  में  दौर  अपने  कमरों  मेंरा  कर  बीते
 हैं  तो  बही  पुराना  व्यवहार  करते  हैं  ।  गुलामी
 का  प्र भि शाप  प्रंप्रेजी  राज  भी  हमारे  ऊपर
 लदी  है  t  मैं  जानना  चाहता  हूं  कि  प्राचीन
 इस  प्रकार  की  स्थिति  देश  में  कब  तक  बनी
 रहेगी  ।  सरकार  को  इस  पर  कोई  निर्णय
 लेना  चाहिये

 मैं  यहां  पर  दो  एक  बातें  प्र पने  भाषण
 को  उपसंहार  की  झोर  ले  जाते  हुए  प्रौढ़
 कहना  चाहता  हूं  ।  एक  बात  तो  यह  राज
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 [st  प्रकाशवीर  शास्त्री]
 की  सरकार  के  दिमाग  का  नमूना  नगर  लेना
 हो  तोप  जी  की  स्टे चू  से  लिया  जा  सकता  है।
 राज  की  सरकार  का  दिमाग  बिल्कुल  पंत  जी
 की  उस  स्टैंड  जेसा  है  जो  यहां  चौराहे  पर
 कपड़े  में  लिपटा  खड़  हुई  है  ।  सात  होने
 पहले  वह  प्रस्तर  प्रतिमा  लगाई  गई  था  ny
 तारीख  भी  तय  हो  गई  थी  कि  कब  उस  का
 उदू पाटन  होगा  ।  उस  समय  फिर  लड़ाई
 छिड़  गई  जिस  का  नतीजा  यह  हुमा  कि  उसका
 विधिवत्‌  उद्घाटन  न  हो  सका,  और  उस
 बैसे  हमी  कपड़ा  खेल  दिया  गया  ।  पन्द्रह  बं।स
 दिन  वह  खुली  रही  ny  उसके  बाद  जिन
 लोगों  को  प्रमाण  भेजे  गये  थे  उन्होंने  इस
 पर  ध्यान  दिलाया  तो  फिर  दुबारा  उस  पर
 कपड़ा  लपेट  दिया  गया  1  यह  सरकार  की
 अल  का  नमूना  है  कि  वह  कैसे  काम  करती  है

 जब  ताशकन्द  घोषणा  को  देश  की
 जनता  से  मनवाना  होता  है  या  जब  कोई
 इसी  प्रकार  की  शरीर  बात  मनवानी  होती  है
 तब  आप  श्री  लाल  बहादुर  शास्त्री  को  याद
 करते  हैं।  लेकिन  जिस  लाल  बहादुर  शास्त्री
 ने  भट ठा रह  महीनों  में  देश  का  मस्तक  ऊंचा
 कर  दिया,  उसकी  स्मृति  में  ड्राप  ने  दिल्ली  में
 या  देश  के  इन्दर  क्‍या  निर्णय  लिया  ?  राज
 उनकी  समाधि  राजघाट  धौर  नेहरू  जी  की
 समाधि  के  बगल  में  उपेक्षित  हो  रही  है  ।
 सीमेन्ट  तक  उस  पर  नहीं  लग  पाया  है  ।
 झगर  बाप  लाल  बहादुर  शास्त्री  का  कोई
 स्मारक  नहीं  कायम  करना  चाहते  तो  श्राप
 सीधी  भाषा  में  इस  बात  को  कहिये  ताकि  देश
 को  पता  लगे  कि  श्राप  विशेष  व्यक्तियों  को
 ही  पूज  रहे  हैं,  कार्यों  को  नहीं  पूज  रहे  हैं  tv
 क्या  श्री  लाल  बहादुर  शास्त्रों  के  त्याग,
 बलिदान  श्र  कुर्बानों  में  कोई  कमी  है  जो
 बाप  उनके  प्रति  इतने  उदासीन  हैं  ?  जब
 श्री  जवाहरलाल  नेहरू  के  लिये  श्राप  स्मारक
 खड़ा  कर  सकते  हैं  तो  इस  बेचारे  ने  क्‍या
 'अपराध  किया  है  जो  भारत  का  दूसरा  प्रधान
 मंत्री  था  जिसके  लिये  देश  के  किसी  कोने  मे
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 भ्रातृज  तक  नहीं  उर्फ/  कि  उस  का  स्मारक  धी
 खड़ा  किया  जाय  ?  यहां  पर  बाहर  से  विदेशी
 लाग  बाते  हैं  तब  थे  महात्मा  गांधी  दौर
 नेहरू  ज  की  समाधियों  पर  फूल  चढ़ा  कर  चले
 जाते  हैं  लेकिन  जब  ड्राप  ताशकन्द  समझौते
 की  बात  करते  है  तब  ग्यान  लाल  बहादुर
 शास्त्रों  को  ढाल  बनाते  हैं  ।

 अन्त  में  मैं  विदेशी।  ऋण  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।  विदेश।  ऋणों  को  स्थिति
 इस  प्रकार  का  है  कि  सितम्बर  ioes  तक

 37  अरब  कुछ  करोड़  रु०  बाहर  का  कर्जा  है
 जो  ग्रान्ट  हम  ने  विदेशों  से  ले  रखी  है  वह
 3  सब  कुछ  करोड़  रु०  है,  इसी  तरह  से

 पी०  एल०  480  का  रु०  जो  हमें  देना  है  वह
 4  भ्र रब  कुछ  करोड़  रु०  है।  सब  मिला  कर
 55  अरब  कुछ  करोड़  रु०  जनता  है।  जब

 प्रत्येक  भारताय  पर  राज  26  रु०.  99  वैसा
 विदेशी  कर्ज  चढ़ा  हुआ  है  उस  रि थिति  में
 हमारे  योजना  मंत्री  शोर  भारत  सरकार  ब्रोकर
 नये  ऋण  लेने  के  लिये  कह  रहे  है  नीति
 शास्त्र  में  लिखा  है  कि ऋणकर्ता  पिता  स्वजनीय
 शत्रु:  |  वह  पिता  सन्तान  का  सब  से  बड़ा
 शत्रु  होता  है  जो  उन  पर  ऋण  छोड़  कर
 जाता  है  1  शाप  भारत  को  इस  स्थिति  में
 छोड़  कर  न  जायें  कि  ऋण  श्राप  लेते  चले
 जायं  शरीर  उस  के  बाद  उसका  निपटान  करना
 पड़े  भारत  को  भावी  सन्तान  को  ।

 Shri  Ku.  Sivappraghassan  (Pondi-
 cherry):  Sir,  I  rise  to  participate  in
 the  discussion  on  the  motion  of  thanks
 to  our  revered  President  for  his  gra-
 cious  address  to  the  current  session  of
 Parliament.  He  has  rightly  opened
 his  address  with  a  touching  reference
 to  the  passing  away  of  our  late  Prime
 Minister,  Shri  Lal  Bahadur  Shastri
 Mr.  Shastri  was,  both  in  life  and  in
 death,  both  in  peace  and  in  war,  3
 gentleman  who  examplified  what  it
 was  to  be  a  great  and  devoted  disci-
 Ple  of  the  Father  of  the  Nation.  Mr.
 Shastri,  during  his  short  tenure  of
 oftice  as  Prime  Minister,  was  called
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 upon  to  bear  the  heviest  burdens  and
 bore  them  all  very  cheerfully.  He
 Was  a  gem  of  a  common  man,  who
 when  exalted  to  the  highest  office  of
 in  the  giving  of  this  land  sought  his
 sanctuary  in  deep  humility.  Power  sat
 on  his  shoulders  very  lightly,  there-
 fore,  the  whole  country  and  particu-
 larly  my  State,  wailed  the  loss  of  this
 great  leader,  struck  dumb  by  his  sud-
 den  and  sad  demise.

 ओ  हुकुम  चन्द  कछ  (देवास)  :
 उपाध्यक्ष  महोदय,  में  ग्राहको  व्यवस्था  चाहता
 हुं।  सदन  में  गणपूर्ति  नहीं  है  n

 Mr.  Deputy-Speaker:  The  Bell  45
 being  rung.  The  hon.  Member  may
 Tesume  his  seat.

 There  is  quorum  now.  Shri  Sivap-
 praghassan  may  continue  his  speech.

 Shri  Ku,  Sivappraghassan:  Sir,  the
 life  of  Shri  Shastri  was  a  life  without
 a  stain  and  his  wag  a  fame  without
 a  flaw.  Though  he  has  disappeared
 from  our  midst,  he  will  live  in  our
 hearts  inspiring  us  by  his  glorious  exa-
 mple  for  years  to  come  and  will  in
 the  hearts  of  all  peace-loving  peoples
 of  the  world.

 Sir,  I  have  a  number  of  grave  prob-
 lems  relatmg  to  Pondicherry  State
 and,  therefore,  I  would  like  to  devote
 the  entire  time  at  my  disposal  to
 bringing  to  the  notice  of  this  House
 those  grave  problems.

 600  workers  and  their  families  have
 been  undergoing  untold  hardships  and
 starvation  in  Pondicherry  for  some
 four  months  now.  This  has  been  con-
 gequenced  by  the  closure  of  Bharati
 Mill,  one  of  the  three  textile  mills  in
 Pondicherry.  I  am  being  daily  flooded
 with  telegrams  and  letters  giving  the
 gruesome  story  of  the  sufferings  of
 the  unemployed  workers  of  the  mill.
 Four  long  months,  Sir,  have  passed
 since  the  mill  was  closed  and  the
 Centre  is  not  seized  of  the  matter  and
 has  not  considered  it  in  the  proper
 manner.  Some  kind  cf  interim  relief,
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 some  kind  of  interim  subsistence  al-
 lowance  can  be  in  gairnesg  given  to
 them.  I  am  told  it  is  beyond  the  scope
 of  the  State  Government  to  take  any direct  action  in  the  matter.  I  am  told
 that  an  Investigation  Commission  _  is
 now  in  Pondicherry  examining  the
 problem  and  it  will  submit  a  report  on
 the  receipt  of  which  the  hon.  Minis~
 ter  of  Commerce  will  expedite  action.
 Since  the  Commission  is  of  a  judicial
 character  and  the  matter  hag  become
 sub  judice  I  am  at  a  loss  to  go  into
 the  details  in  regard  to  the  matter.
 But  I  shall  be  failing  in  my  duty  if
 I  do  not  convey  to  the  House  the
 &rave  situation  existing  tnere.  I.  call it  grave  because  [  have  it  on  good  au-
 thority  that  one  of  the  affected  wor-
 kers,  unable  to  maintain  himself  and
 his  family,  deplorably  committed  sui-
 cide  a  few  days  ago.  I  do  not  think
 that  the  Centre  is  aware  of  these
 things  and  of  the  explosive  situation
 in  the  ranks  of  the  labour  there.  A
 joint  committee  of  all  the  Textile  La-
 bour  Unions  there  has  been  formed
 and  is  threatening  with,  I  am  told, some  kind  of  direct  action.  There-
 fore,  in  the  name  of  democratic  soci-
 alism,  in  the  name  of  our  proclaimed
 policy  of  labour  welfare,  I  urge  the
 Centra}  Government  with  ali  the
 strength  at  my  command  to  intervene
 immediately  and  come  out  with  what-
 ever  interim  relief,  interim  subsistence
 allowance,  possible  to  those  8000  afflic-
 ted  and  hungry  souls—workers  and
 their  families  put  together.  I  also
 urge  in  the  interest  of  law  and  order
 situation  there,  which  is  deteriorating
 I  understand,  to  expedite  steps  in  the
 matter  for  the  reopening  of  the  mill
 and  very  early  restoration  of  work.

 I  am  now  coming  to  my  second
 point.  The  lot  of  the  majority  of  the
 government  employees  of  Pondicherry
 State,  both  pre-merger  and  post
 merger  categories,  I  regret  to  submit,
 has  received  little  or  no  attention  at
 the  hands  of  the  Central  Government.
 I  grant,  Sir,  that  in  a  _  transition,
 transition  from  a  foreign  rule  tc  our
 own  rule,  time  is  a  factor  to  be  reck~-
 oned  with.  I  grant  that  it  requires  time
 to  make  the  necessary  adjustments  so
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 {Shri  Ku.  Sivappraghassan])
 that  in  the  process  of  our  being
 brought  in  line  with  the  pattern  in the  rest  of  India  certain  inconveni-
 ences  are  inevitable  and  have  to  be
 endured  with  patience  and  understand-
 ing.  But  this  question  is  different,  The
 freedom  that  we  had,  the  merger  we
 delighted  and  delight  in,  raised  very
 high  hopes  in  the  hearts  of  the  com-
 mon  people,  the  poorer  sections  of  my State  in  particular.  Eleven  years  have
 rolled  on  since  our  territory  was
 merged  with  India.  The  question  cf
 the  service  conditions  of  the  emplo-
 3३०९४  of  the  Government  of  Pondi-
 cherry  yet  continues  to  be  denied  rea-
 sonable  consideration.  No  doubt,  those
 who  were  recruited  after  the  de  facto
 merger  were  two  or  three  months  ago
 given  some  increased  rates  of  dearness
 allowance,  but  the  question  of  extend-
 ing  the  enhanced  dearness  allowance
 to  the  pre-merger  staff  is  being  still
 dragged  on.  Not  only  that,  even  in
 respect  of  the  non-gazetted  officers
 of  Pondicherry  State  who  were  re-

 -cruited  after  the  de  facto  merger  and
 in  the  case  of  a  majority  of  govern-
 ment  servants,  who  have  put  in  more
 than  ten  years  of  service,  confirmation
 still  remains  unattended  to  or  in-
 complete.  Then  there  is,  Sir,  the
 miserable  case,  the  very  pitiable
 case,  of  about  50  to  60  temporary

 ‘employees  of  the  pre-merger  staff
 which  has  received,  in  spite  of  their
 weepings  and  wailings,  shockingly
 cold  attention  at  the  hands  of  the
 authorities  concerned.  These  50  to
 60  temporary  employees;  who  were
 already  started  on  a  poor  scale  of
 pay,  refused  to  opt  for  Madras  scales
 of  pay  because  the  corresponding
 new  scales  offered  to  them  were  ex-
 ceedingly  low.  These  temporary
 employees  have  been  asking  for
 increments  being  sanctioned  to  them
 as  jis  being  done  to  other  government
 servants.  Under  the  foreign  rule,
 where  they  took  their  appointments,
 in  the  natural  course  of  events  they
 would  have  been  made  permanent
 ‘by  mere  efflux  of  time  and  they
 would  have  become  eligible  for  incre-
 ments.  Even  as  late  as  the  8th  of
 this  month  my  State  Government
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 has  addressed  the  Home  Ministry
 pleading  for  the  sympathetic  consi-
 deration  of  these  unfortunate  em-
 Ployees.  In  the  past  2  years  of  their
 service,  when  cost  of  living  has  shot
 up  like  anything  and  life  has  become
 a  literal  struggle  for  existence  parti-
 cularly  for  the  have-nots,  you  can
 easily  imagine,  Sir,  the  plight  of
 these  50  to  60  pre-merger  temporary staff.  Their  pay  has  been  static  ever
 since  1954,  ever  since  they  were
 appointed,  and  allowing  this  kind  of rot  to  continue  there  does  not  behave
 of  us,  behave  of  our  Government
 wedded  to  the  uplift  of  the  poorer sections  of  the  people.  I  urge  the
 Central  Government,  particularly  the
 Hon’ble  Minister  of  Home  Affairs,
 under  whose  benign  wings  Pondi-
 cherry  has  lately  come,  to  consider
 their  question  at  least  on  sheer
 human  grounds  and  lift  them  from
 their  depth  of  misery.

 I  now  come  to  my  third  point,  Pon-
 dicherry  had,  particulaly  in  the  days
 of  our  beloved  Panditji,  the  unique
 fortune  of  receiving  his  person!  and
 kind  attention.  The  stamp  of  his
 deep  concern  for  us—for  us,  _  late-
 comers  into  the  map  of  free  India—
 can  be  seen  in  many  developmental
 works  that  have  sprung  up  there  and
 are  studded  over  the  entire  State,  and
 in  the  monumental  medical  college
 which  has  come  into  existence  there
 proudly  bearing  the  name  ofthat  he-
 loved  leader  of  ours.  The  Government
 of  India  is,  I  should  say,  very  gene-
 rously  subsidising  us  annually  so  that
 we  could  shake  off  our  economic
 backwardness  and  come  up  to  the
 level  of  the  rest  of  the  country.  We
 are  extremely  grateful  for  these  aids.
 But  the  attention  given  to  the  indus-
 trialisation  of  Pondicherry  has  been
 deplorably  disheartening  and  depres-
 sing.  No  doubt,  a  few  small  scale  in-
 dustries  have  come  up  there,  but  the
 question  of  setting  up  some  large  scale
 industrial  project  hag  time  after  time
 been  turned  down  by  the  Centre,
 Specifically  to  state,  three  years  agoa
 team  of  experts  from  the  Centre  visit-
 ed  Pondicherry  and  made  an  on-the-
 spot-study  of  the  feasibility  of  setting
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 =p  a  fertiliser  factory  in  the  public
 wsector  there.  I  was  even  told  that  con-
 ditions  were  considered  favourable
 enough  end  accordingly  reported.  But
 strangely  enough,  Sir,  perhaps  because
 we  are  a  small  State  and  for  that
 matter  an  infant  State,  though  that  is
 precisely  the  reason  why  we  merit
 special  consideration,  special  nourish-
 ment  for  some  time  at  least,  pre-
 ference  went  to  somewhere  else.  Dur-
 ing  pre-merger  days  Pondicherry  was
 a  free  port  and  that  provided  the
 commercial  classes  and  the  general
 local  population  with  opportunities  of
 materially  thriving  well.  Now
 the  position  is  altered  and
 there  is  no  hope  for  our
 territory,  for  our  population,  unless
 gome  large-scale  industries  both  in
 public  and  in  private  sectors  are
 Drought  into  existence  there.  I  know
 that  one  of  the  projects  in  the  view
 of  the  local  administration  is  the  set-
 ting  up  of  a  scooter  factory  and  the
 Government  of  Pondicherry  has
 already  recommended  to  the  Govern-
 ment  of  India  the  case  of  private-
 sector  enterprise  with  French  colla-
 bDoration  for  the  manufacture  of
 scooters  there.  The  final  decision  of
 the  Centre  is  being  awaited.  I  would
 suggest  and  plead  with  the  Centre
 that  it  is  high  time  the  project  was
 taken  up  by  the  Government  if  possi-
 ble  and  if  necessary  in  the  public
 sector.  Scooters  are  in  extremely
 short  supply  in  the  country  and  Pondi-
 cherry  offers  abundant  scope  in  all
 respects  for  starting  a  scooter  factory
 there.  Facilities  like  land,  water  and
 power  are  easily  available.  Skilled
 labour  from  within  the  State  as  well
 as  from  the  city  of  Madras  nearby
 can  be  easily  obtained.  We  have  port
 facilities  as  well  as  rai]  and  road
 facilities.  If  the  project  is  set  up  with
 French  collaboration  as  contemplated
 by  my  State  Government,  there  are
 people  in  Pondicherry  with  excel-
 lent  knowledge  of  the  French  langu-
 age  who  can  effectively  work  with
 French  technicians  imported  for  the
 purpose.  I  appeal,  therefore,  to  the
 Government  of  India,  through  you,
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 Shri  Warior  (Trichur):  That  is  an
 added  advantage.

 Shri  Ku.  Sivappraghassan:  I  appeal,
 therefore,  to  the  Government  of  India,
 through  you,  Sir,  that  no  further  time
 be  lost  in  giving  the  sanction  for  the
 establishment  of  a  scooter  factory
 there,  That  is  the  way  of  building  up
 my  State,  the  only  way,  so  that  the

 y  of  Pondicherry  can  be  put
 on  a  sounder  and  _  self-supporting
 basis.

 डा०  सहाबा  प्रसाद  (महाराजगंज)  :
 उपाध्यक्ष  महोदय,  गत  वर्ष  भारत  की  परीक्षा
 का  वर्ष  था।  पिछले  भ्रमित  में  पाकिस्तान  ने
 भारत  के  प्रिन्ट  रंग  कश्मीर  पर  आक्रमण
 किया  था  t  निश्चय  ही  हमारा  यह  कत्तव्य
 है,  करसंब्य  था  कौर  कांस्य  रहेगा  कि  हम
 भारत  की  प्रचंडता  की  हर  प्रकार  से  जैसे  भी
 सम्भव  हो  रक्षा  करें  किन्तु  कश्मीर  पर
 पाकिस्तान  का  प्राक् रमण  भारत  के  एक  भूखंड
 मात्र  पर  प्राक् रमण  नहीं  था  यह  प्राक् रमण
 था  हमारी  'परम्परा नों  से  प्रति  हुई  मान्यता भों
 पर  ।  यह  हमला  था  हमारी  झास्थान्ों  पर  ।
 यह  संहारक  कार्यक्रम  था  हमारी  प्रस्थानों
 को  मिटाने  के  लिए

 श्री  हुकम  चन्द  कछुवाय  :  मैं  व्यवस्था  का
 सवाल  उठाना  चाहता  हूं  कौर  वह  यह  कि
 इस  समय  सदन  में  गण-पूति  नहीं  हैँ  t

 Mr.  Deputy-Speaker:  The  hon.
 Member  might  resume  his  seat.  The
 bell  is  being  rung....Now  there  is
 quorum.

 डा०  भाव  प्रसाद  :  पुरातन  काल  से
 भारतवर्ष  में  नाना  प्रकार  के  लोग,  नामा  प्रकार
 के  धर्मों  में  आस्था  रखते  हुए  चले  भा  रहे  हैं  ।
 पाकिस्तान  ने  समझा  कि  चूंकि  कश्मीर  में
 बहुमत  मुसलमानों  का  है  इसलिए  कश्मीर
 पाकिस्तान  के  साथ  होता  चाहिए  ।  यह
 बिलकुल  ग़लत  बात  थी  हमारे  जो  निश्चय  थे
 उसके  अनुसार  और  हमारी  परम्पराओं  के
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 [sto  महादेव  प्रसाद]
 अनुसार  भी  ।  बहुत  पुराने  काल  से  भारतवर्ष
 में  नाना  वर्ण  के  लोग  रहते  आये  हैं  ।  नाना
 देव ताशों  की  श्रच॑ंना  करते  रहे  हैं  ।

 “भारतेषु  स्त्री:  पुंसोनानावर्ण  प्रकीतिता:
 नाना  देवा चैना  युक्ता:  नानाकर्माणिकुर्वते  y"

 दूसरी  बात  यह  थो  कि  पाकिस्तान  मे
 कोई  जो  समस्या  हिन्दुस्तान  से  सम्बन्धित  थी
 उसको  पशुबल  से  हल  करने  को  चेष्टा  को  ।
 महू  भी  हमारी  मान्यताश्रों  के  खिलाफ़  बात
 थी  शौर  तो सरो  बात  यह  थी  कि  जैसा  कि
 यूनाइटेड  नेशंस  चार्टर  में  दिया  हुआ  है  कि
 कोई  देश  दुसरे  देश  फे  ग्रां तरिक  मामले  में
 हस्तक्षेप  न  करे  ।  इस  सिद्धान्त  की  भी  हत्या
 करने  की  कुचेष्टा  पाकिस्तान  की  शोर  से  की
 गई  यह  सौभाग्य  की  बात  है  कि  पाकिस्तान
 के  जो  शासक  हैं  उन  को  भ्रष्ट  आई  कौर
 ताशकंद  में  जो  घोषणा  हुई  उसके  कारण
 हमारी  जो  मान्यताएं  रहीं  उनको  पुनः
 प्रतिष्ठा  मिली  ।  म  श्राप  के  माध्यम  से  सदन
 से  निवेदन  करमा  चाहता  हूं  कि  ताशकंद
 की  घोषणा  पर  बिचार  करते  हुएं  हम  फोन
 सिद्धान्तों  की,  इन  तीन  भास्थाशों  की  जिन
 पर  कि  प्राक्रमण  हुआ  था  उसको  ध्यान  में
 रखा  जाय  ।

 झाचायं  कृपा लानी  ने  कल  भाषण  देते
 हुए  ताशकंद  स्ट्रीट  की  बात  कही  ।  बात  सही  है
 कि  ताशकंद  की  घोषणा,  वह  कोई,  जैसे  कि
 राष्ट्रपति  ने  शास्त्री  जी  की  श्रद्धांजलि  के
 सम्बन्ध  में  संघटित  जो  सार्वजनिक  सभा  रामलीला
 मैदान  में  हुई  थी,  उसमें  कहा  था  कि  ताशकंद
 की  घोषणा  कोई  राजनीतिक  मस्वदा  नहीं
 है,  न  कोई  यह  जो  प्राय:  दो  देशों  में  समझौता
 हुआ  करता  है  उस  प्रकार  का  एक  समझौता  है
 बल्कि  उस  में  जो  भावनाएं  हैं  उसी  की  प्रमुखता
 है)

 मुझे  बड़ा  दुःख  हुजरा  यह  सुन  कर
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 aft  ट्रम  चन्द  कछवाय  :  मुझे  बड़ा
 दुःख  है  कि  सदन  में  गण-पूर्ति  नहीं  है  ।

 उपाध्यक्ष  महोदय  :  मैं  ने  देख  लिया  है
 सदन्‌  में  कोरम  मौजूद  है  -  डा०  महादेव
 प्रसाद  बोलते  रहें  t

 डा०  भाव  प्रसाद  :  आचार्य  जो  न ेकल
 भ्रापात  काल  को  स्थिति  समाप्त  करने  की
 बात  अन्य  विरोधों  सदस्यों  के  समान  ही  कही
 है  ।  कोई  उनके  मुंह  से  एक  बात  निकल
 गई,  ताशकंद  को  घोषणा  की  चर्चा  करते
 हुए  —

 “In  a  few  months  you  will  know
 where  your  Tashkant  spirit  lies.”.

 oe  यह  बात  सही  है  कि  ताशकंद
 स्प्रिट  की  जो  भावनाएं  हमारो  हैं,  जो  हमारी
 मान्यताएं  हैं  उस  पर  कोई  प्राक् रमण  होने
 वाला  है  जैसे  वह  कहते  हैं  तो  क्या  वह  ज़रूरी
 नहीं  है  कि  क्‍ग्रापातकालीन  स्थिति  अब  भी
 क्राइम  रखो  जाय  ।

 इस  सिलसिले  में  एक  बम्बई  प्रान्त  की
 घटना  का  उल्लेख  भ्ाचाय  जी  ने  भ्र पने  भाषण
 में  कल  किया,  वह  मुक़ामी  जी  के  विजय  में
 थी  ।  उन्होंने  कहा  कि  मैं  नहीं  जानता  कि  वह
 नूरानी  जो  मुसलमान  थे  बाद  में  उनको
 खयाल  था  कि  वह  तो  नाम  के  वास्ते  सिंधी
 हैं।  मैं  नूरानी  जी  के  बारे  में  तो  नहीं  जानता
 लेकिन  उन्होंने  एक  पुस्तक  लिखी  हे  'दी  ताशकंद
 क्वैश्चन'  ।  उस  में  उन्होंने  ऐसी  बातें  दी  हैं.
 जिस  से  मुझ  को  तो  ऐसा  लगता  है  कि  अगर
 ऐसा  कोई  व्यक्ति  हिन्दुस्तान  में  है  तो  उसे
 डी०  कराई  आर०  या  उस  से  भी  बड़ी  किसी
 नियम  में  बन्द  किया  जाना  बड़ा  प्रावश्यक  है

 मैं  श्राप  की  धारा  से  कुछ  स्थल  उस  के
 इंट्रोडक्शन  का  पढ़  देना  चाहता  हूं  —

 “Most  of  the  leaders  of  the  Gov-
 ernment  and  political  parties,  in  po-
 wer  or  in  opposition  view  with
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 each  other  in  asserting  and  reas-
 serting  that  the  accession  of  Kash-
 mir  is  final  and  irrevocable,  that  the
 people  of  Kashmir  have  yoluntarily
 decided  to  throw  in  their  lot  with
 the  Indian  people  and  that  there
 was  nothing  to  be  discussed  or  done
 with  respect  to  that  issue.  With  just
 a  few  honourable  exceptions  the
 press  as  a  whole  has  joined  the  same
 chorus.  The  natural  popular  reac-
 tion  is  that  Sheikh  Abdullah  is  a
 traitor  and  betrayer  and  an  ungrate.
 ful  person  who  deserves  to  be  lock-
 ed  in  jail.”

 किन्तु  उनकी  क्‍या  राय  है  ?
 “The  fact  of  the  situation,  however,
 is  that  what  Sheikh  Abdullah  is
 stating  happens  to  be  largely  the
 truth.  The  truth  is  that  the  problem
 of  Kashmir  is  not  solved.  The  truth
 is  that  the  people  of  Kashmir  never
 had  the  opportunity  of  expressing
 their  views  on  the  issue  of  accession.
 And  the  truth  is  that  there  will
 never  be  peace  and  stability  in  Ka-
 shmir  as  long  as  India  and  Pakis-
 tan  continue  to  quarrel  over  the
 issue.  These  truths  may  be  incon-
 venient  and  unpleasant  but,  as  long
 ag  they  are  ignored,  Kashmir  will
 continue  to  be  a  festering  sore  in
 the  body  politic  of  India.”.

 यदि  भारतवर्ष  में  कोई  भी  ऐसा  व्यक्ति
 है  जो  इस  बात  की  चुनौती  देता  है  कि  कश्मीर
 भारत  में  विलीन  नहीं  हा,  कश्मीर  भारत
 का  प्रिन्ट  प्रेम  नहीं  है  तो  मैं  पूछना  चाहता  हूं
 आचार्य  कृपा लानी  से  कि  क्या  ऐसे  आदमी  को
 हिन्दुस्तान  में  बाहर  रहने  देना  चाहते  हैं  ?
 क़तई  नहीं,  यह  एक  मात  उत्तर  होगा  सदा
 के  हर  कोने  से  t

 श्रीमन्‌,  जैसे  कि  राष्ट्रपति  जी  ने  भ्र पने
 झ्र भि भाषण  में  कहा  है,  शान्ति  विश्व  के  लिए
 और  हमारे  देश  दोनों  के  लिए  आवश्यक  है  ।
 भारतीय  संस्कृति  हमेशा  शान्ति  की  पुजारी
 बनी  रही  है  i  हमारा  यह  तरीका  रहा  है  कि
 हम  सक्षम  रहे  हैं  तो  भी  एक  कदम  भागे
 बढ़  कर  शत  से  प्रपनी  प्रतिष्ठा  का  ध्यान
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 रखते  हुए  शान्ति  कायम  करने  के  लिए
 सुलह  की  बात  करने  की  चेष्टा  की  है।  भगवान
 श्री  रामचन्द्र  न ेउस  समय  जब  उन  की  सेना
 रावण  पर  झाक्रमण  करने  के  लिए  बिलकुल
 सक्षम  थी  फिर  भी  उन्होंने  मित्रों  से  सलाह
 की  कि  रावण  से  इस  बारे  में  एक  सुलह  की
 बात  की  जानी  चाहिए  ।  बाल्मीक  रामायण
 का  यह  उद्धरण  है  :--

 “बभूत  दुर्गा तरा  सर्वर पि  सुरसुरी:  /
 राघव:  स॑  नियण्यव  सैन्य  एवं  रक्षसांदधे  ॥।
 संमंत्य  मंत्रिभि:  संधि  निश्चित्य  =  पुन:  पुनः  ।
 झानन्तयंमभिप्रेप्सु:  क्रमयोगार्थ  तत्व वित्  i”

 क्योंकि  जैसा  कि  महात्मा  बुद्ध  ने कहा
 जय  बेर  पति  दुख  सेति  ऑपराजितो
 उपसस्तों  सुखोसेति  हित्वाजय  पराजय  ॥  ”

 डा०  लोहिया  मे  ताशकन्द  करार  पर
 भ्राशंका  की  है  1  उनका  कहना  है  कि  इतिहास
 का  'भ्रटकल  किया  जाय  t  मैं  कहना  चाहता
 हूँ  कि  भ्रटकलवाजियों  से  राजनीतिक  बातें  नहीं
 हल  हुआ  करती  हैं  -  भौर  यदि  थोड़ी  देर  के
 लिए  हम  मान  लें  कि  जिससे  हम  बात  करते
 हैं  वह  बाद  में  जाकर  मुकर  जायगा  तो  क्‍या
 यह  सही  नहीं  है  कि  जिस  समय  भगवान  कृष्ण
 दुर्योधन  से  बात  करने  के  लिए  जा  रहे  थे
 कौर  युधिष्ठर  ने  यह  कहा,  डा०  लोहिया  के
 समान  ही  कहा,  कि  मैं  नहीं  मानता  कि  प्राय
 की  बातों  को  दुर्योधन  मानेगा,  वह  छल  करेगा,
 उस  वक्‍त  भगवान  कृष्ण  ने  जो  उत्तर  दिया
 बह  उत्तर  मैं  oO  लोहिया  सरीखे  जो  संशयात्मा
 हैं,  शंकालु  हैं,  उनके  लिए  कहना  चाहता  हूं  ।

 भी  काली  राम  गुप्त  (भ्र लवर)  :
 “संशयात्मा  विलायती/”  ।

 डा०  महादेव  प्रसाद  :  वह  तो  कहा  ही
 गया  है,  परन्तु  भगवान्‌  कृष्ण  ने  यह  उत्तर
 दिया :
 जानाम्येतां  महाराज  धातंराष्ट्रस्य  पापताम्‌
 झवाज्यास्तु  भविष्याम:  अवलोक  महीक्षिताम्‌  ॥
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 [डा.  महादेव  प्रसाद]
 --मैं  जानता  हूं  कि  दुर्योधन  कितना  पापी  है,
 उसने  कितना  अन्याय  किया  है,  कितना  छल
 किया  है,  लेकिन  हम  दुनिया  को  दिखा  देना
 चाहते  हैं  कि  शान्ति  कायम  रखने  के  लिए
 हम  अपनी  तरफ़  से  कोई  कौर-कसर  नहीं
 रखना  चाहते  हैं  ।

 श्री  काशी  रास  गुप्त  :  वह  भी  डाक्टर
 हैं  कौर  माननोय  सदस्य  भो  डाक्टर  हैं  t
 दोनों  प्रयास  में  समझ  लें,  लेकिन  कहा  गया  है  :
 “संशयात्मा  विलायती”  ।

 डा०  सहदेव  प्रसाद  :  कुछ  दिनों  पहले
 जब  ताशकंद  समझोते  पर  बहस  हो  रही  थो,
 तो  डा०  लोहिया  ने  एडगर  स्‍नो  के  आर्टिकल
 का  उल्लेख  किया  था।  राष्ट्रपति  के  भ्रभिभाषण
 पर  चर्चा  के  समय  भो  उन्होंने  उसकी  चर्चा
 की  ।  कौन  से  भ्राटिकल  को  उन्होंने  चर्चा  को,
 यह  पता  नहीं  है,  लेकिन  एडगर  सनो  का  एक
 झा टिकल  27  फरवरी,  965  के  “दि
 रिपब्लिक”  में  निकला  था,  जिसमें  माओ-त्सा-
 तुंग  के  साथ  उनके  इन्टरव्यू  का  विवरण
 दिया  गया  था  ny  उस  में  कहा  गया  था  :

 “In  another  context,  it  was  said
 that  unless  Indian  troops  again  cros-
 sed  China’s  frontiers,  there  would
 be  no  conflict  there.”.

 झगर  एडगर  सनो  की  सब  बातों  को  सही
 जानें,  तो  क्या  माननीय  सदस्य  इसको  भी
 सही  मानने  के  लिए  तैयार  हैं  ?  क्या  माझा-त्सा-
 तुंग  के  इन  शब्दों  पर,  जिन  को  एडगर  तो  ने
 रिपोर्ट  किया  है,  विश्वास  किया  जा  सकता
 है  ?  यह  स्पष्ट  है  कि  हर  जगह  से  उत्तर
 मिलेगा,  “कभी  नहीं  "

 श्री  प्रकाश वीर  शास्त्री  ने  ताशकंद
 घोषणा  के  विषय  में  चार  करत  हुए  श्री  लाल
 बहादुर  शास्त्री  की  मनोभावना  के  सम्बन्ध  नें
 कुछ  अटकलबाजी  की  ।  मैं  समझता  हूं  कि
 उनकी  जो  कल्पना  है,  वह  किसी  प्रकार  से
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 बृद्धि  में  बैठता  नहीं  है  ।  में  उन  से  निवेदन
 करूंगा  कि  शास्त्री  जी  ने  ताशकंद  में  पहुंचते
 ही  जो  भाषण  दिये,  उन  से  पता  चलता  है  कि
 उनकी  मनोभावना  और  इच्छा  क्‍या  थी  if
 मैं  श्राप  का  और  इस  सदन  का  ज्यादा  समय
 इस  उद्धरण  को  पढ़  कर  नहीं  लेना  चाहता  हूं
 लेकिन  उनके  भाषण  का  जो  अन्तिम  बैराध्ाफ
 है,  मैं  उसको  पढ़  देना  चाहता  हूं  ।  उन्होंने
 कहा  था  :

 “A  heavy,  responsibility  lies  on
 our  shoulders.  The  sub-continent
 has  a  population  of  600  million—
 one—fifth  of  the  human  race.  If
 India  and  Pakistan  have  to  progress and  prosper  they  must  learn  to  live
 in  peace.  If  there  is  consiant  conflict
 and  hostility,  our  peoples  would
 suffer  ever  greater  hardships.  Ins-
 tead  of  fighting  each  other,  let  us
 start  fighting  poverty,  disease  and
 ignorance.  The  problems,  the  hopes and  aspirations  of  the  common  peo-
 Ple  of  both  the  countries  are  the
 same.  They  want  not  conflict  and
 war  but  peace  and  progress.  Th.)
 need,  not  arms  and  ammunition,
 but  food,  clothing  and  _  shelter.
 If  we  are  to  fulfil  this  obligation  to
 our  peoples,  we  should  in  this
 meeting,  try  to  achieve  something
 specific  and  positive.”

 यह  खुशी  को  बात  है  कि  उन्होंने  वहां  पर
 स्पेसिफिक  कौर  पॉज़िटिव  परिणाम  हासिल
 किया,  जिस  से  राज  भारत  कौर  पाकिस्तान
 का  तनाव  कम  हुआ  है  और  साशा  है  कि  जागे
 भारत  भोर  पाकिस्तान  के  सम्बन्ध  उत्तरोत्तर
 अ्रच्छे  होते  जायेंगे  ।  वास्तविकता  तो  यह  है
 कि  हमारे  सामने  ग़रीबी,  जान  भौर  रोग
 की  समस्‍यायें  हैं  ।  जिस  वक्‍त  हिन्दुस्तान
 आज़ाद  हुआ  था,  पंडित  जवाहरलाल  नेहरू  ने
 5  अगस्त,  947  को  ही  एक  प्रैस  कांफ़रेंस

 में  सन्देश  देते  हुए  कहा  था  :

 “भविष्य  हमें  बुला  रहा  है  |  हम  कहां
 जायेंगे  शौर  हमारा  क्‍या  प्रयत्न  होगा  ?
 साधारण  मनुष्य  को,  भारत  के  किसानों
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 कौर  मज़दूरों  को  स्वतंत्रता  और  अवसर
 दिलाना,  ग्ररीबी  और  ज्ञान  कौर  रोग  से
 लड़  कर  उनका  पन्त  करना,  एक  समृद्ध
 अग सत्तात्मक  और  प्रगतिशील  राष्ट्र  का
 निर्माण  करना,  ग्रोवर  ऐसा  सामाजिक,
 झ्राधिक  कौर  राजनैतिक  संस्थाओं  की
 रचना  करना,  जिन  से  कि  प्रत्येक  पुरुष
 कौर  सत्रों  को  न्याय  और  जोवन  की
 पूर्णता  प्राप्त  हो  सके  ra

 हमारे  वर्तमान  प्रधान  मंत्री,  श्रीमती
 इन्दिरा  गांधी,  ने  जैसे  इस  को  कौर  स्पष्ट
 करते  हुए  24  सितम्बर,  964  की  नई  दिल्‍ली
 में  जूनियर  चैम्बर्स  श्राफ  कामर्स  को  संबोधित
 करते  हुए  कहा  :

 “Freedom  was  a  meaningless  word
 if  it  did  not  include  freedom  of
 opportunity  for  everyone,  whether
 he  was  born  in  a  poor  or  rich  fami-
 ly,  to  grow  to  his  fuli  height  phy-
 sically  and  intellectually.  This  free-
 dom  had  been  denied  to  a  very  large
 section  of  our  people  for  centuries.
 To  provide  freedom  of  opportunity
 to  all  equally,  the  concept  and  prac-
 tice  of  planning  and  socialism  were

 necessary.  If  there  was  no  planning,
 there  would  be  chaos.”

 उपाध्यक्ष  महोदय  माननोय  सदस्य
 अरब  प्रिया  भाषण  समाप्त  करें  t

 डा०  भाव  प्रसाद  :  मझे  बातें  तो
 बहुत  कहनी  थीं,  लेकिन  भाप  के  आदेशानुसार
 पन्त  करते  हुए  में  वर्तमान  प्रधान  मंत्री  के
 नेतृत्व  में  जो सरकार  गठित  की  गई  है,  उसका
 स्वागत  करता  हूं  ।  किन्हीं  लोगों  ने  उनकी
 मृदुता  को  देखते  हुए  उस  पर  भापत्ति  की  है
 धौर  यह  शंका  प्रकट  को  है  कि  यह  सरकार
 उनके  नेतृत्व  में  सफल  हो  सकेगो  या  नहीं  ।
 मैं  ध्यान  दिलाना  चाहता  हूं  कि सफलता  कौर
 विफलता  का  करो  भो  मृदुता  से  सम्बन्ध
 नहीं  है  ।  सच  तो  यह  है  कि  मृदु  दारुण  का
 सामना  कर  सकता  है,  मृदु  दारुण  का  सामना
 कर  सकता  है,  मृदु  के लिए  कोई  बात  प्र साध्य
 नहीं  है,  इस  लिए.  मृदु  तो ब्र तर  है
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 मृदुला  दारुणं  हन्ति  मृदुला  हन्त्यदारुणम्‌
 नसाध्यम्‌  मृदुला  किचित्तस्मात्तोद्नतरं  मृदु  It

 रन  शब्दों  के  साथ  मैं  राष्ट्रपति  जी  को
 उनके  ग्रभिभाषण  के  लिए  धन्यवाद  देता  हूं  ।

 Dr.  M.  8,  Aney  (Nagpur):  Sir,  the
 President's  Address  is  under  discus-
 sion.  Our  President  has  been  knuwn
 all]  over  the  world  as  a_  philosopher.
 By  profession  he  is  3  professor  and
 by  accident  he  has  become  a  politician.
 Therefore  whenever  he  speaks  there
 are  more  theoretical  statements  than
 there  are  practical  solutions.  |  am  glad to  find  that  after  referring  the  death
 of  La]  Bahadur  Shastri  he  has  blessed
 the  new  ministry  of  young  men.  It  is
 expected  that  the  whole  House  will
 co-operate  with  them  in  order  to  make
 it  a  success.

 But  one  thing  of  great  importance
 ig  what  he  described  as  the  state  of
 things  which  was  existing  when  Lal
 Bahadur  Shastri  was  himself  control-
 ling  the  affairs.  “Quite  deeply  dis-
 tressed  by  the  turn  of  events  which
 forced  us  into  an  armed  conflict  with
 Pakistan,  he  gave  an  inspiring  lead  to
 the  nation.  Our  brave  and  ga'lant
 armed  forces  have  written  a  new
 chapter  of  glory  in  our  history.  We
 honour  our  heroes,  comfort  the  bere.
 aved  and  lament  the  losg  of  precious
 lives.  People  of  India  have  once  again
 demonstrated  their  unity  and  solida-
 rity.  There  was  communa]  harmony
 throughout  the  country.  Labour  show-
 ed  an  exemplary  spirit.  I  mention
 these  things  particularly  because  this
 is  the  state  of  things  in  which  Lal
 Bahadur  Shastri  has  left  India.”

 It  is  the  responsibility  of  the  pre-
 sent  Government  to  see  that  this  state
 of  things  ig  maintained  and  is  further
 strengthened,  to  see  that  nothing  is
 done  which  is  likely  to  disturb
 the  harmony  of  the  people  of  India,
 and  to  replace  the  spirit  of  harmony
 between  the  labour  and  their  emplo-
 yers  which  is  prevalent  today  so  that
 the  spirit  of  harmony  wil!  effectively
 avoid  a  class  war.  All  these  things
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 have  to  be  avolded  by  the  present
 Government  if  the  policy  which  Lal
 Bahadur  Shastri  had  started  and
 which  was  supported  by  the  whole
 House  is  to  continue  for  the  benefit
 of  this  country,

 Leaving  aside  these  questions  which
 are  of  principle,  I  come  to  certain
 practical  points.  The  speech  of  the
 President  is  well  known  generally  as
 a  statement  which  is  the  voice  of  the
 Cabinet;  he  becomes  their  mouthpiece.
 IT  am  surprised  to  find  that  some  of
 the  most  important  events  that  took
 place  in  the  country  were  not  men-
 tioned  by  the  President  in  his  speech
 at  all.  One  of  them  is  the  fact  that
 a  committee  was  appointed  by  the
 Home  Minister  to  investigate  into  the
 question  of  Punjabi  Suba.  A  Parlia-
 mentary  Committee  has  also  been
 appointed  to  investigate  into  the  ques-
 tion  of  formation  of  Punjabi  Suba.  I
 was  surprised  to  find  that  the  ques-
 tion  of  reorganisation  of  States  was
 raised  in  a  way  by  the  appointment
 of  the  Parliamentary  Committee  and
 a  Cabinet  Sub-Committee  to  investi-
 gate  into  the  question  of  reorganisa-
 tion  of  the  State  of  Punjab.  I  want
 to  make  a  specific  suggestion  here.
 One  thing  that  has  come  to  our  notice
 is  that  the  existence  of  the  present
 States  is  a  matter  of  grievance  among
 the  people  of  various  States.  The
 people  of  certain  parts  of  U.P.  have
 shown  their  anxiety  to  be  separated
 from  U.P.  and  be  merged  with
 Hariana.  The  people  of  certain  parts
 of  other  States  also  want  to  be  sepa-
 rated  from  the  present  States  and
 formed  into  separate  autonomous
 States,

 Shri  Bade  (Khargone):  Like
 Vidharba.

 Dr.  M.  5.  Amey:  Yes  I  am  just
 coming  to  that.

 The  principle  of  formation  of  States
 on  a  linguistic  basis  is  said  to  be
 accepted,  but  I  have  no  doubt  that  the
 Government  of  India  have  never  given
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 its  acceptance  to  the  linguistic  princi-
 ple.  Yet,  it  is  a  fact  that  they  succumb
 to  the  pressure  whenever  it  is  brought
 by  the  people  who  insist  on  the  for-
 mation  of  provinces  on  a  linguistic
 basis  such  as  Maharashtra,  Gujarat
 and  Andhra.

 One  of  the  greatest  sources  of  dis-
 content  is  the  inequality  of  the  States.
 For  example,  a  State  like  U.P.  except-
 ing  Maharashtra  and  M.P.,  is  three
 times  as  big  as  any  other  State.  The
 discontent  is  due  to  the  fact  that  the
 people  of  one  or  two  States  having  a
 big  majority  are  in  a  position  always
 to  dominate  over  other  States  of
 smaller  size  on  account  of  the  large
 number  of  votes  that  they  command
 at  the  Centre.  A  particular  section
 of  people  rule  over  India  permanently,
 This  is  a  kind  of  grievance  which  is
 growing  every  day  and  this  has  been
 given  expression  in  this  House  in
 various  ways,  directly  and  indirectly.

 Very  big  questions  are  involved  in
 the  matter  of  appointment  of  a  com-
 mittee  for  investigating  the  formation
 of  a  Punjabi  Suba  and  such  a  matter
 had  been  ignored  so  long  by  the  Gov-
 ernment.  I  hope  that  the  House  will
 give  its  proper  consideration  to  the
 whole  thing  and  will  give  proper
 directions  when  the  report  of  the
 Committee  is  received.

 I  now  turn  to  another  point.  The
 President  was  the  Vice-Chancellor  of
 the  Banaras  Hindu  University  for
 some  time.  It  is  a  Central  Univer-
 sity.  The  Convocation  of  the  Univer-
 sity  was  to  be  held  on  the  4th  of  this
 month,  but  on  account  of  certain  dis-
 erders  on  the  3rd  in  Banaras,  the
 Convocation  has  been  postponed.  The
 visit  of  the  President  to  Banaras  was
 also  cancelled.  Such  a  big  thing  has
 taken  place,  but  no  reference  has
 been  made  about  it  by  the  President
 in  his  Address.  Only  the  other  day
 Parliament  was  informed  by  Mr.
 Chagla  that  the  Police  had  indulged
 in  excesses  there  and  encroached  on
 the  autonomous  right  of  the  Univer-
 sity  in  the  campus.  I  have  a  copy  of
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 the  statement  which  the  Vice-Chancel-
 lor  of  the  University  has  submitted
 to  Government  on  the  events  that
 took  place  there  on  the  3rd.  I  am
 not  going  to  read  the  whole  thing.  I
 was  personally  present  there  on  that
 day;  I  had  gone  there  for  the  sake  of
 qelivering  two  lectures  on  two  days
 in  connection  with  the  Madan  Mohan
 Malaviya  Memorial  Lectures.  I  had
 delivered  onc  lecture  and  th:  second
 lecture  was  to  be  delivered  by  me
 on  the  3rd,  but  it  had  to  be  postponed
 on  account  of  those  disturbances.  4
 am  not  going  to  make  any  statement
 on  this  to  the  House,  but  the  report
 shows  that  the  District  Magistrate  and
 the  Police  did  not  care  to  r€zpect  the
 authority  of  the  University  in  the
 campus;  they  broke  open  the  door  of
 the  University  campus;  armed  Police
 force  rushed  inside  and  later  on  beat
 the  students  in  a  most  cruel  manner.
 The  matter  was  communicated  to  the
 Government  of  U.P.  also  and  they
 have  thought  of  appointing  one  judge
 to  make  an  inquiry  into  the  conduct
 of  the  Police,  into  the  conduct  of  the
 Magistrate  and  into  the  conduct  of
 the  students.  As  you  know,  Sir,
 Banaras  Hindu  University  is  a  Cen-
 tral  University.  So,  before  taking
 any  decision,  the  U.P.  Government
 should  have  consulted  the  Central
 Government  as  to  who  would  be  the
 proper  man  to  go  into  the  whole  thing.

 Shri  S.  M.  Banerjee  (Kanpur):
 Now  they  are  changing  the  man.

 Dr.  M,  S.  Aney:  I  am  very  glad  to
 hear  that.  I  do  not  want  to  make
 any  further  comments  on  that.  I  wish
 that  what  my  friend  says  comes  true
 and  proper  change  is  made  in  the
 personnel  to  hold  the  inquiry.

 The  third  point  about  which  the
 President  feels  is  food  position.  I  do
 not  want  to  say  much  about  it.  Every-
 body  knows.  If  only  the  Government
 of  India  had  given  even  one-tenth  of
 its  attention  to  the  food  problem
 during  the  last  5  years  instead  of
 concentrating  their  attention  on  the
 heavy  industries  to  be  erected  all  over
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 the  country  by  taking  assistance
 from  foreign  countries,  be  it  Russia
 or  the  United  States,  all  these  diffi-
 culties  would  not  have  come.  If  pro-
 per  attention  had  been  devoted  to
 agricultural  industry,  on  the  proper
 d-velopment  of  which  depends  the
 safety  of  the  whole  nation,  if  that
 industry  had  been  taken  care  of  in  a
 more  practical  way,  I  am  sure  the
 present  difficulties  would  have  dis-

 I  know  big  plans  were
 prepared  and  many  Comniittees,  Zila
 Parishads  and  Panchayats  wore  cstab-
 lished  in  the  name  of  improving  agri«
 cultura]  position  and  giving  social
 amenities.  But  what  is  tte  result?
 Even  half  the  money  that  was  allot-
 ted  was  not  properly  spent.

 It  was  something  gratifying  that
 for  some  time  there  was  8  slight
 increase  in  production,  but  unfortu-
 nately  the  drought  which  has  taken
 place  this  year,  has  disturbed  even
 the  small  rate  of  growth  which  had
 been  registered.  That  is  to  say,  the
 progress  that  we  have  been  making
 under  the  present  conditions  is  of
 such  a  slender  and  precarious  nature
 that  even  a  slight  change  in  the  cli-
 mate  is  enough  to  disturb  the  whole
 thing.  It  is  a  matter  which  is  to  be
 r  idered  ediately,  Of  course,
 we  require  some  immediate  help  from
 outside  as  a  temporary  measure.  But
 so  far  as  food  is  concerned,  we  must
 depend  upon  ourselves.  If  we  take
 care  of  that,  then  the  serious  discon-
 tent  against  the  Food  Department,  as
 we  see  today,  will  not  be  there.

 4  brs.

 Then,  some  Members  suggested
 about  the  immediate  resignation  of
 the  Food  Minister.  But  that  is  not
 going  to  give  you  the  food.  You  have
 got  to  fecd  the  people  and  after  you
 have  fed  them,  then  we  can  sit
 together  and  think  of  finding  a  better
 way  of  improving  the  food  position.
 My  point  is  that  practical  steps  with
 regard  to  the  storage  of  food  and  its
 proper  distribution  to  the  people
 should  be  taken  up  immediately  and,
 at  the  same  time,  the  Government
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 should  pay  a  greater  attention  to
 small  irrigation  schemes  by  which  the
 farmers  can  have  local  irrigation.
 Instead  of  thinking  of  big  schemes,
 getting  the  water  from  Jamuna  to
 some  distant  place  in  the  south  and
 getting  the  water  from  Cauvery  to
 some  distant  place  in  the  north,  small
 schemes  should  be  taken  in  hand.
 Those  big  schemes  should  be  deferred
 for  the  time  being.  If  you  do  that
 and  take  small  schemes  in  hand,  that
 will  show  immediate  results  and
 improve  the  food  position.

 With  these  few  words,  I  conclude
 by  saying  that  we  shall  always  co-
 operate  with  the  Government  which
 is  led  by  the  leader  of  a  new  gene-
 ration  and  make  the  administration
 more  successful  and  the  country  more
 prosperous.

 Shri  Achuthan*®  (Mavelikkara):  Mr.
 Deputy-Speaker,  Sir,  in  rising  to  sup-
 port  the  motion  of  thanks  to  the
 President  on  his  address,  I  would  like
 to  deal  with  the  food  situation  with
 special  reference  to  Kerala  to  which
 State  I  have  the  honour  to  belong  and
 as  whose  representative  I  am  here.

 Though  Kerala  is  one  of  the
 smallest  States  in  the  country,  it  is
 now  perhaps  one  of  the  biggest  pro-
 blems  of  the  country.  People  have
 started  calling  it  a  problem
 The  State  as  such  has  not  created  any
 problems,  though  problems  after  pro-
 blems  have  arisen  within  the  State.
 Problems  are  showered  upon  this  tiny
 State  in  the  south-west  corner  of  the
 country,  sometimes  by  other  States
 and  more  often  by  the  Centre.  It  is
 now  common  knowledge  that  Kerala.
 probably  due  to  the  constant  change
 of  colours  in  the  political  horizon
 there,  is  very  much  neglected  by  the
 Government  of  India.  Kerala,  which
 is  very  rich  in  natural  resources,  is
 also  the  biggest  dollar-earning  State
 in  the  country.  It  is  indeed  a  para-
 dox  that  such  a  plentiful  State  is
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 thrown  into  the  clutches  of  poverty
 and  food  shortage.  When  we  are
 producing  rubber,  pepper,  cardamoms,
 tea,  coffee  etc.  in  the  hills,  cocoanuts,
 cashewnuts,  aracanuts  etc.  in  the
 plains  and  monozite,  illminiterzircon,
 in  the  coastal  belt,  for  the  benefit  of
 the  entire  country,  why  should  the
 Centre  and  the  surplus  States  grudge
 to  give  us  foodgrains?

 I  am  proud  to  draw  the  kind  atten-
 tion  of  this  august  House  to  the  fact
 that  Kerala  is  contributing  a  unique
 commodity,  to  all  other  States  with-
 out  which  the  effective  working  of  the
 government  machinery,  both  in  the
 Centre  and  other  States  would  not
 have  been  as  it  is  today.  The  com-
 modity  I  am  referring  to  here  is  the
 intellectual  capacity  for  which  there
 is  no  dearth  among  Keralites.  Don’t
 you  think,  Sir,  that  to  put  them  into
 utter  starvation  is  a  crime  judging
 from  all  canons  of  morality  and
 civilisation?  I  feel  in  the  name  of
 God,  in  the  name  of  humanity  at  large
 that  it  is  the  bounden  duty  of  the
 Government  to  see  that  such  a  class
 of  people  are  not  extinct  from  the  face
 of  India  for  want  of  proper  food  and
 clothing.

 Kerala  felt  happy  and  proud  when
 we  heard  that  Shri  C.  Subramaniam,
 former  Finance  and  Education  Minis-
 ter  of  Madras  has  taken  over  charge
 as  the  Food  Minister  in  the  Govern-
 ment  of  India,  We  in  Kerala  could
 not  see  Shri  Subramaniam  as  a  person
 who  does  not  belong  to  us  and  who
 does  not  know  our  problems  and  diffi-
 culties.  He  was  sitting  there  at  Pol-
 lachi  on  the  border  line  between
 Kerala  and  Madras,  viewing  Kerala
 with  one  eye  and  Madras  with  the
 other.  We  had  no  reason  to  think
 that  he  was  sitting  on  a  fence  like  a
 doubting  Thomas  without  tackling  the
 problems  of  these  States.  As  Madras
 Minister  when  he  asked  us  water,  we
 opened  the  flood  gates  of  Parambi-
 kulam  and  allowed  him  to  consume

 *English  translation  of  speech  delivered  in  Malayalam,
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 as  much  quantity  of  water  as  he  and
 his  brothers  and  sisters  in  Tamilnad
 wanted.

 Parambikulam  is  now  on  the  soil  of
 Kerala,  the  waters  of  which  reservoir
 have  started  flowing  freely  towards
 Pollachi  and  Udumal  Pettah  in  Tamil-
 nad.  When  Coimbatore,  the  great
 industrial  city  of  Madras  and  the
 capital  city  of  his  home  district
 wanted  water  for  drinking  we  allowed
 the  Siruvani  water  from  the  Attapadi
 valley  of  Kerala  to  flow  towards  the
 city  of  Coimbatore  to  quench  the
 thirst  of  the  people  there.  I  may  be
 permitted  to  refer  to  an  earlier  ctory,
 Sir,  that  waters  of  the  Periyar  river
 in  the  Highlands  of  Travancore  were
 diverted  towards  Madras  to  turn  the
 barren  fields  of  Ramnad  District  greer.
 and  smiling.  Our  hon.  Food  Minister,
 Shri  Subramaniam,  knows  all  these
 facts  and  when  we  are  statving,  when
 we  have  asked  him  for  a  few  ounces
 of  rice,  he  takes  pleasure  in  sealing
 the  borders  between  Madras  and
 Kerala  and  thus  preventing  the  move-
 ment  of  rice  across  the  borders.  It
 has  to  be  remembered  that  a  good
 portion  of  rice  produced  in  Madras
 has  been  watered  by  the  rivers  and
 reservoirs  of  Kerala.

 The  introduction  of  the  State  zones
 in  the  place  of  Southern  zone  is  the
 cause  of  many  of  the  ills  of  our  State.
 I,  therefore,  urge  that  the  State  food
 zones  should  be  abolished  forthwith
 and  if  at  all  any  zones  are  found
 necessary,  the  southern  zone  compris-
 ing  of  the  Southern  States  of  Andhra,
 Madras,  Mysore  and  Kerala  may  be
 reintroduced.

 As  a  representative  of  the  Sche-
 duled  Caste  of  Kerala,  I  would  like
 to  draw  your  attention,  Sir.  to  the
 problems  of  the  Scheduled  Castes  and
 Scheduled  Tribes  not  only  of  Kerala
 but  of  the  whole  country.  As  a  mem-
 ber  of  the  committee  on  Untouch-
 ability,  Educational  and  Economic
 Develop  t  of  the  Scheduled  Castes,
 I  have  had  and  I  am  having  occa-
 sions  to  visit  the  various  States  of
 the  country,  Though  untouchability
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 is  a  crime  in  the  eyes  of  law,  I  am
 sorry  to  report  that  untouchability  is
 being  observed  in  one  form  or  the
 other  in  many  parts  of  the  country.
 Governmental  measures  for  taking
 action  against  offenders  appear  to  be
 quite  inadequate.  Many  officers  of
 the  Government  who  are  charged  with
 the  responsibility  of  bringing  the
 offenders  to  book  are  either  lukewarm
 or  unsympathetic  to  the  cause.  Unless
 and  until  proper  persons  with  a  proper
 outlook  and  proper  understanding  of
 the  problems  are  put  in  charge  of  the
 work,  the  removal  of  untoucwability
 from  the  entire  country  is  going  to
 take  a  longer  period  than  anticipated.
 Mahatma  Gandhi  took  it  as  one  of  the
 greatest  problems  of  our  country  and
 he  devoted  much  of  his  attention  and
 energy  to  the  removal  of  untouch-
 ability  which  was  the  most  important
 item  of  his  constructive  programmes.
 But  I  am  sorry  to  say  that  the  per-
 sons  who  swear  by  the  name  of
 Mahatmaji  in  and  out  of  place  do  not
 pay  sufficient  attention  to  this  all
 important  programme.  They  are  now
 in  a  hurry  to  do  away  with  the  reser-
 vations  in  services  and  in  the  other
 fields  allowed  by  the  Constitution.

 The  great  services  rendered  to  the
 nation  by  the  main  architect  of  the
 Constitution,  I  mean,  Dr.  Ambedkar.
 is  almost  forgotten  by  the  people  who
 are  now  in  charge  of  the  Constitution
 and  are  in  possesston  of  the  Govern-
 ment  of  the  country.  Otherwise.  is
 it  possible  to  miss  the  portrait  of  the
 late  Dr.  Ambedkar  in  the  Central  Hall
 of  Purliament  where  the  great  work
 of  moulding  the  Constitution  of  the
 country  was  done?

 When  the  names  of  foreigners  are
 erased  and  in  their  place  the  names
 of  the  architects  of  our  national
 movement  are  substituted.  the  name
 of  Dr.  Ambedkar  should  also  have
 found  a  proper  place.  In  the  proc  i
 involving  the  replacement  of  the  old
 statues  of  the  British  rulers  by  those
 of  our  national  leaders,  Dr.  Ambedkar
 should  have  been  given  an  honour-
 able  place,  At  Delhi  from  where  he
 contributed  most  for  the  moulding  of
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 the  Constitution,  and  from  where  he
 breathed  his  last,  we  should  have  also
 remembered  him  by  naming  an  impor-
 tant  thoroughfare,  market  or  public
 building  after  him.

 I  also  wish  to  saw  a  few  words
 regarding  the  Harijan  Welfare  activi-
 tics  of  our  country.  People  who  have
 no  heart  in  the  matter  and  who  are
 not  familiar  with  the  difficulties  of
 the  Harijans  are  very  often  put  in
 charge  of  Harijan  welfare  activities.
 This  acts  as  a  curse  instead  of  as  a
 boon.  Persons  with  experience  in  the
 field  are  sometimes  removed  from  the
 field  and  the  experience  and  know-
 ledge  is  Jost  to  the  country  and  the
 people.  Money  that  is  earmarked  for
 the  welfare  of  the  Harijans  is  very
 often  spent  to  provide  employment  for
 a  few  without  much  benefit  to  the
 Harijans.  Committees  are  constitut-
 ed,  appointments  made  and  _  reports
 produced.  But  nohody  knows  what
 happens  to  the  recommendations  in
 the  reports.  Most‘of  them  are  kept
 in  cold  storage.

 One  other  important  matter  that  I
 want  to  bring  to  the  notice  of  this
 House  is  the  failure  of  the  Govern-
 ment  in  releasing  a  stamp  in  honour
 of  Shri  Narayana  Guru,  one  of  the
 greatest  social  reformers  the  country
 has  ever  produced,  in  spite  of  repeated
 requests  from  Members  of  Parliament
 and  leaders  of  public  opinion  from
 within  and  outside  the  State.  Shri
 Narayana  was  a  great  saint  who  was
 mainly  responsible  for  the  great  social
 awakening  that  we  witness  today  in
 the  South  and  more  so  in  Kerala.  The
 slogans  that  he  gave  to  the  nation
 years  ago,  or  precisely  a  century  ago,
 have  not  lost  their  charm  and  signi-
 ficance  even  today,  about  eighteen
 years  after  the  achievement  of  Inde-
 pendence.  Their  appropriateness  only
 goes  on  increasing  as  time  passes  by.
 To  a  caste-ridden  Hindu  society,  the
 slogan  that  he  gave  was  ‘Ask  not,  Tell
 not,  Think  not  of  caste’,  Is  there  any
 slogan  that  is  more  revolutionary  than
 this,  aimed  at  the  liquidation  of  the
 wretched  caste  system  in  India?  The
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 concept  of  an  egalitarian  society  is
 also  one  which  one  would  find  reflect-
 ed  in  another  slogan  given  by  him,
 namely  ‘One  caste,  one  religion,  one
 god  for  man’.  In  these  days  when
 we  are  thinking  of  building  up  a
 nation  and  a  society  which  is  caste-
 less  and  classless,  is  there  any  slogan
 which  is  more  revealing  and  more
 dynamic  tian  these  slogans  given  by
 this  great  saint  from  the  South?
 When  we  have  released  stamps  in
 honour  of  lesser  celebrities  whose
 contributions  for  building  up  a
 stronger  and  united  India,  nay  the
 world,  were  definitely  much  less  than
 the  contributions  of  this  prophet  of
 love,  does  it  not  mean  that  the  gov-
 ernment  of  the  country  is  not  aware
 of  the  great  contributions  made  to  the
 nation  by  this  social  revolutionary?
 Such  a  one  shall  not  go  unknown,  un-
 honoured  and  unrecognised.

 At  a  time  when  winds  of  change
 are  blowing  from  all  quarters  all
 around  the  world,  let  us  rededicate
 our  energies  to  the  mighty  task  of
 consolidating  the  forces  of  integration
 to  build  up  a  stronger  nation  rallying
 round  one  banner  and  marching
 towards  a  sound  economic  goa]  and
 thus  enabling  it  to  withstand  all  chal-
 lenges  from  within  and  without.

 Shri  Pottekkatt  (Tellicherry):  Going
 through  the  Address  of  our  distin-
 guished  and  ph:losophic  President,  I
 was  struck  by  one  fact,  namely  why
 there  was  no  mention  of  the  lifting
 of  the  Emergency  which  is  choking
 democracy  in  India.  As  a  citizen,  as
 a  Member  of  Parliament,  let  me
 express  my  most  heartfelt  view  that
 there  is  no  need  to  continue  this
 Emergency  even  for  a  day  more,
 especially  after  the  Tashkent  Declara-
 tion.

 Sir,  you  must  be  aware  of  how  most
 arb:trarily  the  powers  under  the  DIR
 are  being  misused  by  the  authorities.
 In  Kerala,  g  kerosene  dealer  was  con-
 veniently  detained  under  the  DIR
 because  the  police  officer  concerned
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 wanted  that  licence  for  his  relative.
 I  am  not  exaggerating.  The  Supreme
 Court  has  found  this  out  and  it  was
 there  in  all  the  papers.  A  constable
 can  shut  up  not  only  a  kerosene  dealer
 but  he  can  detain  a  Member  of  Parlia-
 ment  and  deprive  the  constituency  of
 its  voice  in  Parliament.

 In  India,  parliamentary  democracy
 has  become  a  farce.  Shri  E.  M.  Ss.
 Namboodiripad  was  taken  into  custody
 as  soon  as  he  landed  at  the  Trivan-
 dram  airport.  He  was  not  there  when
 the  Kerala  food  agitation  was  on,  and
 yet  he  was  whisked  away  from  the
 airport  as  soon  as  he  landed  there.

 May  I  ask  what  exactiy  the
 rationale  behind  the  continuation  of
 this  emergency  is,  unless  it  be  that  it
 is  to  be  used  to  keep  the  party  in
 power  ever  in  power?  If  the  bordefs
 are  to  be  guarded,  a  nationwide
 deprived  of  civil  liberties  is  uncalled
 for.  May  I  warn  Government  that
 this  will  create  a  mental  habit  that
 people  can  be  deprived  of  their  civil
 liberties  guaranteed  under  the  Con-
 stitution  for  any  length  of  time  and
 that  there  would  not  even  be  a  mur-
 mur  of  protest?  In  the  long  run,
 this  will  destroy  parliamentary  demo-
 cracy  in  India;  the  judiciary  will
 become  ineffective  and  that  will  be
 a  bad  day  for  India.

 Now.  let  me  turn  to  one  of  the  most
 burning  problems  of  the  day,  namely
 the  problem  of  food.  Even  after
 eighteen  years  of  freedom,  the  Con-
 gress  Government  has  failed  in  its
 primary  duty  and  primary  responsi-
 bility  of  feeding  the  people.  They  are
 fed  on  slogans  for  which  the  Con-
 gress  party  is  indeed  very  prolific.
 Slogans  like  ‘The  socialistic  pattern  of
 society’,  ‘Avadi  socialism’,  ‘emotional
 integration’,  ‘national  integration’,
 ‘miss-a-meal’  etc.  are  there  in  abund-
 ance  but  unfortunately  they  cannot
 enter  the  stomachs  of  the  people.
 What  they  can  eat  is  given  in  ounces,
 six  ounces,  five  ounces  or  four  ounces,
 quantities  that  can  be  carried  in  a
 used  postal  envelope,  This  is  how
 this  Government  in  power  want  to
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 foster  the  growing  generation.  I  am
 afraid  that  with  these  ounces  we  may
 not  create  a  growing  generation  but
 we  shall  be  creating  a  stunning
 generation.

 For  the  Food  Minister,  of  course,
 there  are  any  number  of  excuses  such
 as  climate  act  of  God  etc.  They  are
 all  there  to  give  him  alibi.  But  we
 all  know  that  crores  of  rupees  have
 been  sunk  in  these  last  few  years  on
 the  Grow  More  Food  Schemes,  on
 fertiliser  schemes,  major  and  minor
 irrigation  schemes,  tube-well  schemes,
 community  development  schemes  and
 lastly  on  package  programmcs.  May
 Task  why  in  spite  of  all  these  schemes,
 our  production  remains  almost  static
 over  the  years?)  Why  are  we,  in  spite
 of  all  the  schemes,  completely  at  the
 mevcy  of  the  climate  and  of  rains?
 Is  there  something  totaliy  wrong  with
 the  way  Government  are  handling  the
 problem  of  agriculture,  or  has  it
 become  a  habit  with  Shri  C.  Subra-
 man.am  to  rush  to  Washington  for
 food?

 Now,  Iet  me  come  to  a  few  specific
 problems:  of  Kerala.  A  well  known
 malady  of  that  State  ह  educated  un-
 empioyment.  A  solution  to  this  can
 be  found  through  greater  indistia-
 lisation.  But  in  this  matter,  that  State
 is  one  of  the  most.  discriminoted
 against  in  ialie.  Even  the  existing
 industries  pet  paralysed  due  to  want
 of  power.  Kerala  can  produce  power
 according  to  all  experts  in  the
 cheapest  manner  possible,  ond  yet  we
 are  forced  ६४०  beg  for  power  from
 neighbouring  Stztcs,  paying  a  high
 premium.

 The  truth  is  that  we  earn  abundant
 foreign  exchange  for  India,  through
 cashew,  pepper,  rubber,  tea,  coffce,
 cardamom  and  such  other  cash  crops,
 This  valuable  foreign  exchange  is  used
 by  the  Government  for  industrial
 expansion  in  other  parts  of  India.  As
 part  and  parce!  of  India,  we  have  no
 objection  to  this.  Our  only  claim  is
 that  at  least  a  part  of  this  foreign
 exchange  should  be  used  for  the
 greafer  industrialisation  of  Kerala,
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 one  of  its  pressing  needs.  If  this  is
 not  done,  the  people  of  Kerala  will
 not  forgive  the  present  Government.

 Coming  to  the  foreign  exchange
 earnings,  may  I  invite  the  attention
 of  Government  to  the  fact  that  we  are
 capable  of  earning  even  more?  I
 will  take  only  one  instance.  If  a
 gigantic  scheme  of  deep-sea  fishing  is
 put  into  execution,  investing  a  few
 crores,  the  coas!nl  waters  of  Kerala
 can  yield  fish  that  can  be  exported  in
 sizable  quantities.  Even  more  fish
 can  be  made  available  to  the  people
 here  to  supplement  their  diet.  At
 present  even  what  is  caught  cannot
 be  preserved  for  want  of  power  and
 refrigeration  facilities.  They  get
 spoiled  and  are  used  as  manure.  a
 want  Government  to  go  into  this  ques-
 tion.  Some  other  Members  have  also
 referred  to  the  possibilities  of  deep-
 sea  fishing  off  the  coast  of  Kerala.
 “vere  are  some  programmes  which
 are  already  there.  But  I  wont  these
 programmes  to  be  expanded  ‘}  a  much
 higger  way,

 Now  let  me  invite  the  attention  of
 Government  to  another  question  that
 is  agitating  the  people.  I  want  all
 the  students  and  others  detained  due
 to  the  recent  food  agitation  to  be  re-
 leased  immediately.  There  is  no
 reason  to  put  them  in  jail  any  longer.
 I  want  an  inquiry  to  be  conducted
 into  the  police  excesses.  It  is  now
 hecoming  @  common  practice  to  let
 loose  police  on  masses  of  students,  on
 educational  institutions;  and  not  even
 professors  and  lecturers  are  spared.
 This  has  happened  not  only  in  Kerala,
 but  recently  in  Banaras  Hindu  Uni-
 versity  also.  This  is  another  danger
 signal  in  India,  that  the  police  can
 enter  into  any  institution  and  behave
 as  they  like.  |  again  request  tnat
 specific  cases  of  excessive  police
 violence  in  Kerala  should  be  inquirea
 into.  Otherwise,  this  would  mean  a
 licence  for  the  police  to  do  anything
 in  future.

 Let  me  conclude  on  a  note  of  warn-
 ing.  On  very  reasonable  grounds,  the
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 Kerala  people  are  getting  more  and
 more  resentful  of  the  Centre,  of  the
 Government  in  power.  This  is  not
 good  for  the  future  of  the  nation.  The
 repercussions  will  be  far-reaching.  It
 would  be  to  the  good  of  the  country,
 of  its  future,  if  the  President,  the
 custodian  of  the  rights  of  the  people
 in  every  part  of  the  country,  takes
 note  of  trends  like  these  and  advises
 his  Ministers,  particularly  Ministers
 like  Shri  C.  Subramaniam,  to  see  that
 the  resentment  does  not  grow  among
 large  sections  of  the  people  over  a
 long  period.  The  resentment  in  the
 mind  of  the  people  of  Kerala  should
 not  be  prolonged  any  more.

 Already  there  is  a  cry,  ‘Why  should
 we  suffer  at  the  hands  of  the  Centre?’
 An  echo  of  this  sentiment  was  heard
 in  this  House  the  other  day.  |  am
 not  personally  an  enthusiast  of  uch  a
 stand,  But  I  consider  it  my  duty  ta
 warn  the  Government—do  not  create
 conditions  that  would  make  the  people
 think  of  forging  thcir  own  destines
 without  looking  to  the  Centre.  That
 would  be  a  blow  to  national  solidurity
 and  to  the  Constitution,  to  the  very
 structure  of  the  Indian  Union,

 Mr.:  Deputy-Speaker:  Shri  Malai-
 chami.

 Shri  Warior:  Our  group  has  got  a
 few  minutes  more.  If  you  will  be
 pleased  ang  i:  the  House  will  allow
 it.  I  would  like  to  make  a  few  points
 during  that  time,  because,  unfortu-
 nately,  I  will  not  be  here  on  Monday.

 Mr.  Deputy-Speaker:  Jf  the  hon.
 Member  called  a  rees,  I  have  no  ob-
 jection.

 Shri  M,  Malaichami  (Periyakulam):
 Mr.  Deputy-Speaker,  I  rise  to  support
 the  Motion  of  Thanks  to  the  President
 of  the  Indian  Republic  for  his  Address
 to  both  Houses  of  Parliament,  and  also
 thank  you  for  the  opportunity  given
 to  me  to  speak  on  the  Motion,

 The  year  1965-66  has  been  a  year  of
 determined  actf6n  and  firm  policies,  a
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 year  in  which  we  have  —  successfully
 faced  momentous  challenges.  During
 his  brief  but  memorable  stewardship.
 our  late  Prime  Minister,  Shri  Lal
 Bahadur  Shastri,  has  left  our  country
 uniteg  and  determined  to  pursue  our
 national  objectives.  Shastriji  have  an
 inspiring  leadership  when  we  were
 forced  into  an  armed  conflict  with
 Pakistun,  Our  brave  and  gallant
 armed  forces  have  written  a  new
 chapter  of  glory  in  our  history.  The
 nation  is  grateful  to  Russia  for  the
 part  it  played  in  bringing  about  the
 Tashkent  agreement.  The  spirit  of
 the  Declaration  is  that  violence  should
 be  abjured  and  all  disputes  settled  by
 peaceful  means,  This  is  most  signi-
 ficant.  Even  though  thre  Tashkent
 Declaration  has  been  accepted  by  both
 countries,  still  our  country  is  facing
 grave  problems  which  will  have  to
 be  successfully  tackled  by  the  country.

 Speeches  huve  been  made  demanding
 lifting  of  the  emergency.  The  emer-
 gency  was  imposed  only  to  defend  the
 country  against  aggression,  both  in-
 ternal  and  external.  When  the  secu-
 rity  of  the  country  is  threatened,  the
 Government  has  no  other  go  but  to
 declare  an  emergency  to  meet  the
 situation,  When  we  think  of  the
 threatening  attitude  posed  by  China
 on  our  northern  borders  and  the  op-
 position  to  the  Tashkent  declaration
 in  our  own  country  by  reactionary
 forces  to  weaken  the  basis  of  secular-
 ism,  Government  is  left  with  no  alter-
 native  but  to  continue  the  emergency.

 When  we  are  following  a  foreign
 policy  based  on  non-alignment  ond
 peaceful  co-existence  and  peaceful
 settlement  of  problems,  on  the  inter-
 nal  ‘ront  we  see  frequent  resort  to
 vie’orce  and  destruction  of  public  pro-
 perty.  The  basic  concept  of  our
 policy  is  democratic  socialism.  That
 being  so,  there  is  no  necessity  to  re-
 sort  to  violence  and  destruction  of
 public  property.  There  are  means
 available  to  redress  grievances  with-
 out  resort  to  violence  and  lawless  ac-
 tion.  But  we  find  frequent  recourse  to
 violence.  So  Government  has  no
 other  alternative  but  to  continue  the
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 emergency,  The  present  circumstan-
 ces  are,  therefore,  not  congenial  for
 lifting  the  emergency.  To  ask  for
 ending  the  emergency  now  is  only  to
 advocate  lawlessness  and  violence.

 When  the  war  with  Pakistan  ended
 with  the  Tashkent  Declaration  costing
 the  life  of  our  late  Prime  Minister,
 Shustriji,  the  stewardship  of  our  coun-
 try  fell  on  the  illustrious  daughter  of
 an  illustrious  father,  the  Jate  lamented
 Prime  Minister,  Shri  Jawaharlal
 Nehru,  Shrimeti  Indira  Gandhi  be-
 longs  to  the  younger  generation  and
 she  toox  up  the  leadershin  with  a
 Fiedge  ५०  wage  a  war  against  poverty
 disease  and  ignorance.  She  has  under-
 taken  to  keep  up  the  promise  to  our
 people  of  work,  food,  clothing,  shelter,
 health  and  education  by  hardwork
 and  unity  of  purpose.

 It  is  gratifying  to  note  in  the  Presi-
 dent's  Address  reference  to  the  marked
 increase  in  literacy  ang  education  dur-
 ing  the  three  Five  Year  Plans,  The
 percentage  of  literacy  has  gone  up  from
 40  at  the  commencement  of  the  First
 Plan  to  nearly  80  this  year,  When  we
 think  of  the  future  generation  and  the
 necd  to  give  them  due  opportunities
 to  shave  responsibility  in  a  free  and
 independent  country,  and  the  need  to
 establish  a  just  50९४]  order,  the  langu-
 age  problem  and  the  necessity  to  solve
 it  at  the  earliest  possible  time  could
 not  be  bruhed  aside.  Our  late  Prime
 Minister,  in  the  footsteps  of  his  pre-
 decessor.  gave  an  «assurance  to  the
 non-Hindi-speaking  people  that  English
 shall  continue  as  the  associate  langu-
 age  so  Jong  as  the  latter  desired  it.
 To  maintain  the  unity  of  the  country,
 it  is  essential  to  allay  the  apprehen-
 sions  and  remove  doubts.  The  three-
 language  formula  will  provide  the  best
 solution.  An  amendment  providtug
 for  English  the  status  of  associate  ofM\-
 cial  language  will  be  a  cementing
 factor  for  the  future  generation.  This
 is  the  most  appropriate  time  to  sive
 the  assurance  a  place  on  the  statute
 book.

 In  the  President's  Address,  agricul-
 tural  production  has  been  said  to  have
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 gone  down  mainly  due  to  the  failure
 of  monsoons,  But  the  Government
 was  able  to  tide  over  the  crisis,  pre-
 vent  starvation  deaths,  by  pursuing  a
 vigorous  policy  of  intense  procure-
 ment.

 Mr.  Deputy-Speaker:  Does  he  want
 more  time?

 Shri  M.  Malaichami;  Yes.

 Mr.  Deputy-Speaker:  He  might  con-
 tinue  on  Monday.

 14,31  hrs.
 COMMITTEE  ON  PRIVATE  MEM-

 BERS’  BILLS  AND  RESOLUTIONS
 SEVENTY-EIGHTH  REPORT

 Shri  Hem  Raj  (Kangra):  I  beg  to
 move:

 “That  this  House  agrees  with
 the  Seventy-eighth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  23rd  Febru-
 ary,  1966.”
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  this  House  agrees  with
 the  Seventy-eighth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  23rd  Febru-
 ary,  1966.”"
 Shri  S.  M.  Banerjee  (Kanpur):  In

 today’s  list  of  private  Members’  busi-
 ness,  item  No.  5  is  a  resolution  by  Shri
 Karni  Singhji,

 Mr,  Deputy-Speaker:  We  are  not  on
 that.  Have  you  got  to  say  anything
 on  the  resolution?

 Shri  S.  M.  Banerjee:  I  want  to  say
 something  about  the  time  allotted.

 Mr.  Deputy-Speaker:  You  can  do  it
 when  we  take  up  that  resolution.

 Shri  S.  M.  Banerjee:  If  the  House
 is  serious  about  that  resolution,  I  sug-
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 gest  that  the  other  Members  should
 withdraw  their  resolutions  and.  it
 should  be  discussed.  I  also  request
 Govermnent  to  come  forward  with
 some  announcement  about  the  per-
 sion.

 Mr.  Deputy-Speaker:  Are  any  of
 the  Members  withdrawing  their  reso-
 lutions?  No.

 The  question  is:

 “That  this  House  ugrees  with
 the  Seventy-eighth  Report  of  the
 Committee  on  Private  Members’
 Biils  and  Resolutions  presented  to
 the  House  on  the  23rd  February,
 1966.”

 The  motion  was  adopted.

 14.33,  hrs.
 RESOLUTION  RE.  NATIONAL  AND

 EMOTIONAL  INTEGRATION—
 contd.

 Mr.  Deputy-Speaker:  One  hour  was
 allotted,  20  minutes  have  been  taken.
 Forty  minutes  are  left.

 Shri  P,  K.  Deo  (Kalahandi):  The
 time  should  be  extended.

 Mr.  Deputy-Speaker:  I  find  that
 there  are  8  or  9  ‘members  who  want
 to  speuk.  Is  it  the  desire  of  the  House
 that  the  time  should  be  extended?

 Some  hon.  Members:  Yes.

 Shri  S.  M,  Banerjee  (Kanpur):  By
 half  an  hour.

 Shri  Karni  Singhji  (Bikaner):  At
 least  un  hour.

 Shri  Shinkre  (Marmagao):  It  requ-
 ires  the  whole  day.

 Mr.  Deputy-Speaker:
 may  move.

 Somebody

 Shri  P.  K.  Deo:  I  beg  to  move:
 as

 ‘That  the  time  allotted  for  this
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 Resolution  be  extended  by  one
 hour.”
 Mr,  Deputy-Speaker:  The  question

 is:

 “That  the  time  allotted  for  this
 Resolution  be  extended  by  one
 hour.”

 The  motion  was  adopted.
 Mr,  Deputy-Speaker:  Shri  P.  K.

 Deo.  The  Members  should  be  as  short
 as  possible.

 Shri  P.  हू,  Deo:  India  is  a  rich
 tapestry  with  beautiful  fabrics  of  cul-
 tures,  races,  religions,  ethnic  groups
 interwoven  tp  make  &  beautiful  whole.
 That  is  India.  Unity  in  diversity  is
 the  characteristic  feature  of  India  and
 its  continuity  is  the  distinguishing

 mark  of  Indian  history.  Apart  from
 modification  of  details,  it  retained  its
 substantial  identity  throughout  the
 ancient,  medieval  and  modern  epochs
 of  Indian  history.

 Though  there  are  many  languages.
 religions,  races,  their  fundamental}  at-
 titude  towards  the  oneness  of  the

 ie!  6
 and  nation  has  persisted

 throughout  the  centuries.  The  con-
 ception  of  आ  सेतु  हिमांचल  India  from
 Rameshwaram  to  Himachal]  has  been
 always  there.  The  Vishnu  Purana
 says:

 get  तु  समुब्रस्थ  हिमदिश्चेंव  दक्षिणा
 बच  तद  भारत  नाम  भारती  यव  संतति:

 Every  time  there  was  a  new  con-
 tact,  either  religious  or  cul:ural,  it
 was  enriched  by  its  new  addition
 which  left  g  permanent  impact  and
 at  the  same  time  the  newcomer  got
 itself  assimilated  in  the  mainstream
 of  Indian  culture.

 To  strengthen  and  quicken  the
 progress  of  integration,  wise  men  in
 the  past  took  effective  steps.  The  foot-
 prints  left  by  them  on  the  sands  of
 time  are  to  be  followed  in  ite  true
 spirit  by  posterity.
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 The  edicts  of  Asoka  preaching  tol-
 erance  and  kindness  spread  in  the
 various  nooks  and  corners  of  _  this
 country.  Shankaracharya  established
 four  mutts  in  the  four  cornerg  of  the
 country,  at  Jagannath,  Rameshwaram,
 Dwaraka  and  Badrinath,  and  at  Badri-
 nath  only  a  nambudri  from  duwn
 south  can  perform  the  puja.

 Akbar’s  synthesis  of  the  various  reli-
 gions  can  be  seen  in  Din  Nahi.  Ali
 these  go  to  prove  that  all  these  s‘epe
 were  very  correct  steps.  Further  ‘t
 is  a  fact  that  the  British  system  of
 administration  and  the  English  lan-

 guage  helped  further  integration.
 But,  alas!  the  partition  of  this  coun-

 try  gave  a  big  blow  to  all  that  had
 been  achieved  and  the  Congress  was
 a  party  to  it.  At  the  call  of  Sardar
 Patel  over  600  States  merged  in  he
 truncated  India,  and  the  new  map  of
 India  was  redrawn.  We  played  our
 part  in  that  process  of  integration,  .nd
 we  cannot  reconcile  ourselves  when
 we  see  forces  of  disin‘egration  rais-
 ing  their  ugly  head.  When  we  get
 such  distressing  reports,  we  should
 analyse  the  cause  and  try  to  remedy
 and  we  should  not  crush  it  by  brute
 force  of  the  party  in  power.

 When  something  is  thrust  upon  77
 forcibly  given  effect  to  and  not  Icft
 to  the  national  process  of  assimilation,
 when  the  minority  is  dominated  ‘uy
 the  decision  of  the  brute  majority,
 when  promises  and  pledges  under  the
 Constitution  are  broken  at  conven-
 ience,  when  social  justice  is  denied,
 when  two  squire  mea’s  a  day  =  are
 denied  to  the  people,  when  decisions
 are  made  on  political  considerations
 and  not  on  ‘merits,  then  the  forces  of
 disintegration  are  let  loose.
 4.38  hrs,
 (Sur  SHAMLAL  (SARAF  in  the  Chair]

 If  Hindi  is  left  to  the  process  of
 evolution,  in  due  course  it  would  be
 a  national  language  of  thig  country,
 but  if  it  is  thrust  by  brute  force,  it
 sows  the  seeds  of  disintegration.
 Why  should  there  be  a  commotion?  If
 in  Israel  they  can  take  Hebrew  as  the
 national]  language,  we  can  have  Sans-
 krit  and  all  trouble  will  cease,  but  it
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 79५  not  be  possible  at  this  moment,
 ‘Sut  it  is  worth  considering.

 We  should  try  to  examine  the  var-
 ious  problems  in  our  country  in  a  dis-
 passionate  way  and  not  on  party  con-
 siderations.  The  demand  for  a  Punjabi
 Suba  is  a  genuine  demand.  If  people
 of  all  languages  could  have  a  state
 of  their  own  on  the  basis  of  language,
 it  would  be  wrong  to  deny  the  Pun-
 jabi-speaking  people  their  Punjabi
 Suba.  It  is  a  matter  of  great  concern
 to  us  that  such  questions  are  being
 sunsidered  on  political  ground:.  There
 has  not  been  a  dispassionate  approach
 to  this  problem.  Punjabi  Suba  is  being
 delayed  till  the  coming  genera)  elec-
 Vions  so  that  political  advantage  coula
 be  gained  by  the  parly  in  power.
 Why  not  wllow  al)  ideas,  rcliging  and
 Pelitical  thoughts  and  cultures  to
 flourish  in  their  natural  way?  I  like
 this  particular  pnrase  of  Mao  and  ५०
 I  am  making  use  of  it.  “Let  a  thou-
 sand  flowers  bloom”.  In  the  process
 sf  cvolution,  all  will  merge  in  the
 main  stream  of  Indian  nationalism.

 When  a  proper  diagnosis  is  made  of
 the  malady,  all  figures  point  at  the
 purty  in  power  which,  with  only  43
 per  cent  of  popular  backing,  comes
 out  in  artificial  majority  in  this  House,
 and,  being  intolerant  of  the  views
 of  the  minority,  tries  to  force  its  deci-
 sions,  without  realising  the  various
 reactions  and  consequences  that  will
 follow,
 That  is  why  there  was  such  an  up-
 roar  and  commotion  in  this  House  this
 morning  because  people  have  started
 loosing  faith  in  this  parliamentary
 democracy  as  scant  attention  is  being
 piuid  to  the  opposition.  That  is  why
 quorum  bell  is  being  rung  so  often.
 Political  leaders  in  the  country  who
 could  build  up  effective  opposition  to
 the  party  are  being  lured  away  by
 the  offer  of  jobs,  ministerial  and
 gubernatorial,  vice  chairman  of  the
 planning  commission,  Deputy-Speak-
 ership,  Rajya  Sabha  tickets.  etc.  in
 order  to  weaken  the  growth  of  oppo-
 sition  in  this  country.  The  conference
 of  national  integration  {n  96]  pre-
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 scribed  a  code  of  conduct  for  the
 various  political  parties.  This  code
 of  conduct  was  never  followed  by  the
 party  in  power.

 Mr,  Chairman:  How  much  time  will
 the  minister  take?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  8४,  C.
 Shukla):  Fifteen  minutes.

 Shri  P.  K.  Deo:  You  can  look  at  the
 way  in  which  various  objectionable
 Poste:s  and  party  literature  were  pro-
 fuscly  used  in  the  962  election  and  in
 the  last  Orissa  elections.  The  depth  of
 Meanness  and  indecency  «nd  the
 length  and  breadth  of  falsehood  re-
 sorted  to  is  beyond  the  imagination  of
 anybody.  All  these  things  were
 brought  to  the  attention  of  the  Home
 Ministry;  but  they  fell  on  deaf  ears,
 Party  tickets,  we  all  know,  are  often
 distributed  by  the  party  in  power  on
 the  basis  of  castes,  community.  This
 gives  fresh  fillip  to  the  process  of
 disintegration,  Even  though  there  are
 constitutional  sufeguards  for  linguistic
 minorities  and  there  is  a  commission-
 er  for  them,  scant  attention  is  paid
 to  the  genuine  demands  of  the  mino-
 rites.  I  would  draw  your  attention
 to  the  state  of  affairs  of  the  Oriya
 in  Seraikella  Karswan  in  Bihar:  in  his
 report  the  Commissioner  for  linguistic
 minorities  says:

 “The  State  Government  have  not
 also  explained  the  circumstances
 under  which  the  number  of  Oriya
 medium  pupils  was  reduced  by
 more  than  10.000,  during  the  course
 of  one  year  and  the  number  of
 Oriya  schools  were  reduced  from
 57  to  i.”
 In  spite  of  the  assurances  in  the

 Constitution,  no  attempt  has  been
 ‘made  to  safeguard  their  interests.  The
 Goa  question  also  is  there  hanging
 fire,  Till  now  no  decision  has  been
 taken  in  this  regard  even  though  the
 verdict  of  the  people  in  that  State
 has  been  very  clear.  The  introduction
 of  the  zonal  system  for  food  distribu-
 tion  is  another  impediment  in  the  pro-
 cess  of  n@ftional  integration.  These
 food  zones  creating  every  district  as
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 @  unit  of  its  own  strikes  at  the  very
 root  of  the  integration  of  this  country.
 Why  not  have  an  all  India  common
 market  where  the  usual  law  of  de-
 mand  and  supply  could  decide  the
 distribution  o¢  foodgrains  to  meet  the
 requirements  of  the  people,  To  me
 the  seeds  of  disintegration  are  sown  in
 this  country  not  by  any  religion  or
 caste  or  creed  but  by  the  party  in
 power  which  has  been  persistently
 following  the  British  policy  of  divide
 and  rule.

 Shri  Khadilkar  (Khed):  Question.
 ‘Shri  P.  K.  Deo:  With  these  words

 M4  beg  to  submit  that  though  I  support
 ‘the  spirit  of  the  resolution,  I  oppose
 its  language.

 Shri  A,  ए,  Sharma  (Buxer):  You
 -oppose  the  Resolution?  .(Interrup-
 itions).

 Shri  P.  K.  Deo:  It  is  not  religion
 or  caste,  but  you  people,  who  are  res-
 ponsible  for  it.

 Shri  0.  com  Sharma  (Gurdaspur):  I
 think  the  most  absorbing  problem
 that  is  facing  India  today,  the  most
 critica]  phase  through  which  India  is
 passing  today  is  highlighted  by  this
 resolution  but  it  is  a  pity  that  the
 Treasury  Benches  are  again  empty

 ‘except  for  one  deputy  minister.  I
 believe  that  the  cause  of  national  in-
 tegration  is  a  cause  to  which  cach
 Indian  should  be  we  added,  and  each
 Indian  should  be  wedded,  and  each
 Member  of  this  House  shou'd  be  wed-
 ded.  But  you  can  tuke  it  what  value
 or  importance  is  attached  to  the  reso-
 lution  if  they  have  sent  my  fviend
 Shri  V.  C.  Shukla  to  represent  the
 whole  army,  battalion  and  council  of
 ministers  that  we  have  got.

 Shri  Khadilkar:  He  is  the  youngest
 epresentative  of  the  Cabinet;  you
 have  to  welcome  him.

 Shri  D.  C.  Sharma:  My  friend  over
 there  was  very  paradoxical  in  his
 speech.  Al]  the  time  he  was  spesking
 against  communalism,  Every  minute

 of  his  speech  was  devoted  to  the
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 condemnation  of  casteism;  he  was
 very  much  opposed  to  regionalism;  he
 did  not  favour  the  idea  of  linguism
 but  after  having  made  that  speech  he
 said  that  he  opposed  the  resolution.
 If  you  permit  me  I  will  say  that  I
 appeal  to  Philip  sober  and  not  to
 Philip  drunk.  I  appeal  to  the  person
 who  made  that  speech  and  not  to  that
 person  who  arrived  at  that  wrong
 conclusion  towards  the  end.  What  is
 the  problem  facing  us  today?  There
 are  so  many  walks  of  life,  political,
 social,  educational,  business,  industrial
 and  commercial.  If  I  am  appointed  a
 minister,  my  first  choice  would  be  to
 have  that  gentleman  as  my  private
 secretary  or  as  ‘my  secretary  who
 comes  from  my  State;  my  second
 desire  would  be  that  I  should  have
 that  man  as  my  secretary  or  private
 secretary  who  belongs  to  my  caste.

 Shri  Kadilkar:  Lady  secretary?
 Shri  D.  ९.  Sharma:  If  !  fail  in  that

 “also,  I  would  like  to  have  that  person
 to  act  as  my  seerctary  who  belongs
 to  that  linguistic  group  to  which  I  be.
 long.  You  look  at  the  ministeria)
 map  of  India;  I  am  not  talking  of  the
 ministerial  map  of  this  Central  Gov-
 ernment.  You  will  find  that  the
 worst  example  is  set  by  the  council
 of  ministers  in  the  States;  they  want
 to  appoint  a  person  who  ig  nearest  to
 them  in  temns  of  language,  commu-
 nity  or  caste.  When  they  want  to
 have  some  officer  who  would  stand
 shoulder  to  shoulder  with  them  and
 think  in  terms  of  these  ills  to  which
 my  friend  Mr.  Sidheshwar  Prasad  has
 referred,

 It  is  said  that  the  fish  rots  at  the
 head  and  not  at  the  tail;  this  is  a
 proverb.  If  our  State  cabinets  set
 such  examples  in  the  choice  of  minis-
 ters,  in  the  choice  of  officers,  in  the
 choice  of  Chief  Secretaries,  I  do  not
 know  what  kind  of  a  future,  I  can
 visualise  for  India.

 Mr,  Chairman,  you  remember  there
 used  to  be  an  hon.  Member  in  this
 House;  he  is  no  more;  he  was  Feroze
 Gandhi.

 Mr.  Chairman:  Order,  order;  hon.
 Members  should  not  cross  the  floor.
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 Shri  A.  P.  Sharma:  I  am  sorry,  Sir.

 Shri  D.  Cc  Sharma:  He  is  privileged
 to  do  so;  he  is  the  leader  of  the  labour
 party?  Now,  I  submit  that  there  was
 a  very  distinguish  friend  of  mine  by
 name  Feroze  Gandhi,  and  one  day  he
 made  a  specch  at  the  Congress  Par-
 liamentary  party  meeting,  and  he  said
 that  the  Chief  Minister  of  a  State
 happened  to  belong  to  one  caste,  and
 the  Chief  Secretary  of  the  State  also
 came  from  that  caste;  the  Inspector-
 General  of  Police  also  came  from  that
 caste;  the  Director  of  Industries  also
 came  from  that  caste,  ang  he  found
 that  most  of  the  Commissioners  in
 that  State  came  from  that  caste  and
 many  Deputy  Commissioners  also
 came  from  that  same  caste.

 Mr,  Chairman:  There  may  be  other
 reasons  also,

 Shri  D.  0.  Sharma:  You  are  right,
 and  that  is  why  you  have  come  here—
 for  other  reasons.

 Shri  Raghunath  Singh  (Varanasi):
 I  think  that  remark  in  respect  of  the
 Chair  is  not  good.

 Shri  D.  C.  Sharma:  There  may  be
 other  reasons.  I  do  not  deny  that.
 But  how  can  you  think  that  those
 other  reasons  can  become  the  rule  and
 the  real  reason  becomes  the  «xcep-
 tion?  That  was  my  humble  sub-
 mission.  Therefore,  we  have  to  take
 into  account  the  fissiparous  tendenc-
 ies  that  are  prevailing  in  our  country
 at  this  time.  Those  tendencies  are
 listed  in  this  resolution—-communal-
 ism  and  so  on.  Can  anyone  deny,  whe-
 ther  it  is  this  State  or  that  State.  for
 any  other  reason  excepting  for  the
 reason  that  one  particular  community
 should  have  a  dominant  voice  there
 that  “we  want  to  have  new  status’?
 Can  we  deny  that  when  we  have  one
 big  person  belonging  to  one  caste.  we
 do  not  want  that  all  the  persons  who
 surround  him  like  the  ballet  girls
 surrounding  the  Prima  Donna  should
 also  belong  to  that  caste?  Can  we
 deny  that  a  person  somewhere  wants
 to  give  top  priority  to  a  person  for  a
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 particular  thing  for  regional  conside-
 ration?  I  know  a  gentleman,  a  very
 big  person,  a  Chief  Minister  of  a
 State,  who  wanted  that  all  the
 good  jobs  should  go  to  the  place
 from  which  he  came.  If  any
 industry  was  to  be  set  up,  it  shculd
 be  set  up  in  his  home  town,  and  if  any
 person  should  be  appointed  he  should
 come  from  his  home  town.  There-
 fore,  I  request  that  the  report  of  the
 Nationa]  Integration  Committee  over
 which  we  spent  so  much  time  and
 money,  and  in  whose  discussion  so
 many  minutes  of  ours  and  our  nation’s
 time  were  taken,  should  be  fuliv  im-
 plemented  853  before  it  is  imple-
 mented  in  the  political  field,  it  should
 be  impl  ted in  the  educational
 field  in  the  business  fleld;  more  so  in
 the  educational  field.  What  do  the  peo-
 ple  of  Bengal  know  about  the  people
 of  Punjab?  What  do  the  people  of
 Punjab  know  about  the  people  of
 Orissa?  The  difficulty  with  our
 country  is  this,  We  are  a  big  coun-
 try;  a  country  consisting  of  480  million
 People.  We  are  composed  of  su  many
 linguistic  groups  and  compose‘  of  80
 many  caste  groups)  We  have  0
 many  different  kinds  of  minorities,
 and  to  weld  all  of  them  into  one
 national,  integrated  unit,  is  the  task
 of  our  Government.  Our  Govern-
 ment  has  not  been  able  to  do  so  and
 I  think  this  task  should  start  at  the
 Schools—the  elementary  schools,  the
 secondary  schools,  at  the  colleges  and
 at  the  universitics.

 Mr.  Chairman:  The  hon.  Mernber’s
 time  is  up.

 Shri  D,  com  Sharma:  I  shall  finish
 now.  Do  you  know  that  in  one  of
 the  States  of  India,  the  persons  of  a
 community  cannot  join  a_  technical
 college,  t  join  a  prof  ]  col-
 lege,  cannot  get  into  any  service?  The
 result  is  that  as  soon  as  they  are  born,
 their  mothers  pray  that  those  boys
 and  girls  should  go  to  Delhi.  Dethi,
 of  course,  is  a  good  paradise  fot  job-
 seekers  and  for  every  kind  of  em-
 ployment.  I  am  glad  that  they  come
 here.  80 4  may  tell  vou  that  a  com-
 mittee  should  be  appointed  to  go  into
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 the  grievances  of  the  minoritics  re-
 garding  language,  caste  and  other
 things,  and  that  committee  sheuld
 give  its  findings  and  those  findings
 should  be  implemented  in  this  coun-
 try.  Unless  that  is  done,  I  do  not
 know  which  way  our  country  would
 be  going;  whether  we  would  be  going
 towards  unity  or  disunity,  towards  in-
 tegrity  or  towards  disruption;  to-
 wards  unity  or  towards  _  fissiparous-
 ness.  I  say  that  this  is  a  very
 admirable  resolution  and  we  should
 give  it  our  wholehearted  supvart.

 att  काशी  राम  गुप्त  (ग्रोवर)  :
 स्थापति  मां  दय,  सब  से  पहले  तो  मुझे
 यह  खुशी  है  कि  आपके  सभापतित्व  में  मुझे
 पहली  बार  बोलने  का  मौका  मिल  रहा
 है।  दूसरी  बात  यह  है  कि  श्री  सिद्ध  ओवर
 प्रसाद  जी  बधाई  के  पात्र  है,  जो  इस  प्रस्ताव
 को  लाये  हैं  ny  किन्तु  समस्या  यह  है  कि  प्रस्ताव
 जाते  हैं,  चर्चा  होती  है,  लेकिन  उनपर  मल
 कुछ  नहीं  हो  सकता  ।  इसके  कारणों  में  हमें
 आना  चाहिये  झोर  जब  इस  के  कारणों  में
 हम  जाते  हैं  तो  सहसा  इस  नतीजे  पर  हम
 पहुंचते  हैं  कि  इस  की  सब  से  बड़ी  जो
 जिम्मेदारी  है,  जो  दोष  हैं,  वह  सत्ता रू दु
 दल  का  है,  इसकी  सरकार  के  ऊपर  जिम्मे, री
 है,  क्योंकि  प्रा दिस्ता  प्राचीनता  इसकी
 करनी  प्रौढ़  करनी  में  प्रस्तर  बढ़ता  ही
 ा  रहा  है,  वह  घटने  का  नाम  नहीं  लेता
 है,  यही  जड़  है  इन  सब  खराबियों  की  ।  इस
 कै  लिये  दूर  ज।ने  को  जरूरत  नहीं  है।  बह
 कितनी  कमजोर  होती  जा  रही  है,  यह  दो-
 क्लीन  बातों  से  ही  जाहिर  हो  जायेगा

 एक  समय  जब  इसी  सदन  में  कुछ
 ब  पहले  कौर  सदन  से  बाहर  कांग्रेस  पार्टी
 मे  यह  निगम  लिया  था  कि  जो  भी  कोई  की  बि-
 बेट  मिनिट  होंगे,  उस  स्तर  के  मन्त्री  होंगे,
 वे  सब  लोकसभा  कहोंगे  भोर  कहीं  से  नहीं
 होंगे,  किन्तु  प्रहित।  प्राचीनता  यह  स्थिति
 बदलने  लगी  कौर  यह  स्थिति  झा गई  कि
 मूवी  जो  भी  हो,  वह  दाखिल  राज्य  सभा
 के  जरिये  से  होते  लगे  कौर  भाज  तो  हमारे
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 प्रधान  मंत्री  भी  राज्य  सभा  से  हो  कर  प्रिये
 हैं  -  यह  सब  क्‍यों  हो  रहा  है  ?  यह  इस  बात
 का  लक्षण  है  कि  प्रकार  ही  ब्रदर  घुन  लग
 रहा  है,  कमजोरी  कराती  जा  रही  है,  इसलिये
 देश  का  इंटीग्रेशन  करना  तो  दूर  है,  उनका
 दल,  सत्तारूढ़  दल  प्रिया  ही  इंटीग्रेशन
 नहीं  कर  सका  है  ।

 दूसरी  बात  यह  है  कि  उनकी  इन  सब
 कमजोरियों  से  हमारी  कोई  भी  समस्या
 हल  न  हो  कर  ,जटिल  होती  जा  ही  ह  t
 उदाहरण  के  तोर  पर  हिन्दी  की  राज  भाषा
 की  सम  या  को  ही  लीजिये।  हिन्दी  की
 राज  भाषा  समस्य  जितनी  साधारण
 लगती  है,  राज  उतनी  ही  जटिल  होती  जा
 रही  है  |  राज  नौजवान,  जो  लोग  दक्षिण
 के  हैं,  उनकी  स्थिति  यह  बन  गई  है  कि  वह
 यह  आवाज  उठाते  हैं  कि  हमको  हिन्दी  नहीं
 चाहिये,  केवल  प्रंग्रेजी  चाहिये  भोर  जो
 इधर  के  लोग  हैं,  हिन्दी  भाषी  लोग  हैं,
 उन  में  जाकर  देखिये,  एक  ऐसा  वर्ग  पैदा
 हो  गया  है,  जो  प्रपने  बच्चों  को  प्रंप्रजो  के
 माध्यम  से  पढ़ाना  बरच्छा  मानता  है  धौर
 हिन्दी  के  माध्यम  से  अच्छा  नहीं  मानता  ।
 सरकार  को  भी  यही  हालत  है  कि  झपना
 काम-काज  हिन्दी  में  करने  से  हिचकती  है  कौर
 कठिनाई  महसूस  करती  है।  एक  समय  था
 जब  5  वर्ष  को  अवधि  रखी  गई  थी,  राज
 बह  प्रवधि  5  वर्षों  की  समाप्त  होने  पर  कोई
 प्रगति  रही  ही  नहीं,  प्रौढ़  उसका  नतीजा
 यह  हो  रहा  है  कि  दिन  प्रति  दिन  ऐसी
 भावना  बनती  जा  रही  है--मैं  पिछले  दिनों
 मद्रास  की  तरफ  गया  था,  उस  समय  मौका
 मिला  लोगों  से  बात  करने  का  कौर  हमारे
 यहां  के  माननीय  सदस्य  श्री  मोहम्मद  इस्माइल
 मुझ  रास्ते  में  मिल  गये,  उन  से  चर्चा  हुई
 तो  पता  लगा  कि  लोग  रहे  सोचते  जा  रहे
 हैं  कि  इस  देश  में  हिन्दी  को  कभी  रज  भाषा
 बनना  ही  नहीं  चाहिये  था  t  संविधान  में
 तो  यह  हैं  कि  हिन्दी  राज  भाषा  बनेगी  ।
 लेकिन  इस  लक्ष्य  की  प्राप्ति  लिए.  कोई  पग
 नहीं  उठाये  जा  रहे  हैं  ।  कांग्रेस  पार्टी  जवानी
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 [श्री  काशी  राम  गुप्त]
 जमा  खर्च  करने  में  ही  विश्वास  रखती  है।
 भीतर  से,  इस  कारण,  रहे  खोखली  होती
 चली  जा  रही  है  भ्रमर  आपके  भीतर
 कमजोरी  बाग  है  और  बाप  समझने  लग
 गए  हैं  कि  किसी  भी  भारतीय  भाषा  को
 राज  भाषा  के  पद  पर  रानी  करना  ही
 नहीं  है,  उसको  राज-भाषा  के  पद  पर  बिठाना
 ही  नहीं;  केवल  प्रंग्रजी  ही  इस  पद  को  ग्रहण
 किये  रहेगी  तो  उस  कमजोरी  को  प्राकार
 चाहिये  कि  राज  ही  प्रकट  कर  दें  ।  यह
 आपके  शौर  देश  के  हित  में  भी  होगा  ।

 इसके  अलावा  कौर  भी  कई  समस्‍यायें
 पैदा  हो  रही  हैं  ।  प्रान्तों  की  बदला  बदली
 को  चर्चा  रोजाना  हो  रही  है  |  यह  अदला
 बदली  जिस  तरीके  से श्राप  कर  रहे  7,  वह
 आप  दबाव  में  श्री  कर  य८  कर  रहे  हैं  जो  कि
 ठीक  नहीं  1  दबाव  का  तरीका  बहुत  बुरा
 हैं  -  आपका  किसी  भी  समस्या  के  प्रति
 निश्चयात्मक  रुख  होना  चाहिये  ।  जो  भी
 बात  आप  करें  सूझबूझ  के  साथ  करें  |  जो
 भी  निश्चय  आप  लें  उस  पर  श्राप  दृढ़ता
 से  अमल  करें  n  ger  जो  समस्‍यायें  हैं
 वे  बढ़ती  चली  जायेंगी।  मैं  यह  नहीं  कहता
 हूं  कि  ड्राप  पंजाबी  सूबा  दें  या  न  दें  ।  देना
 है  तो  दीजिये,  खुश:  से  दीजिये,  जल्दी  से
 दीजिये  ।  लेकिन  सूझबूझ  के  साथ  श्राप
 कोई  निश्चय  लें  और  फिर  उस  पर  अमल
 कर  1  इस  तरहसे  दबाव  और  टालमटोल
 से  काम  नहीं  चलेगा

 व  hrs.

 अब  आप  यह  भी  देखें  कि  शरापना
 राजनीतिक  स्वरूप  क्‍या  हें  गया  है।  किसी
 ते  हे  से  आपने  पार्ट  के  हित  की  बात  सोचनी
 शूरू  कर  दी  है  |  राज  हां  भी  वही  हालत
 आपने  पैदा  कर  दी  है  जैसी  हालत  प्रदेशों
 में  है।  बही  दशा,  प्रान्तों  कीसी  दशा  केन्द्रीय
 सरकार  की  द्वैती  जा  रही  है,  यह  भो  उसी
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 four  में  चलने  लग  गई  है  जिस  दिशा  में
 प्रान्तीय  सरक,र  चल  रही  हैं  प्राहिस्ता
 अ्र,हिस्‍ता  यहां  भी  वही  बात  हो  रही  है
 यह  भी  सोचने  लग  गई  2  कि  इस  पार्टी  को
 तोड़ना  है  प्रौढ़  उस  पार्टी  को  तोड़ना  है  ।  इस
 पार्टी  के  आदमी  को  मंत्री  बना  दिया  जाए,
 इस  मद्दाराजा  को  लेना  है,  इसको  कुछ  द्रोह
 बना  दिया  जाए,  इस  पार्टी  के  आदमी  को
 लेना  है,  इसलिए  इसको  कहीं  एम्बेसेडर
 बना  कर  भेज  दिया  जाए  ।  यह  जो  दृष्टिकोण
 आपने  भ्र पना  लिया  है,  यह  दृष्टिकोण  इस
 देश  को  खत्म  मार  देगा  |

 इंटीग्रेशन  का  भी  सवाल  जाता  है  v
 लेकिन  हम  देखते  हैं  कि  डिसइण्टीग्रेशन  बढ़ता
 चला  जा  रहा  है।  यदि  हम  चाहते  हैं  कि
 इंटीग्रेशन  लाने  वाली  बालों  पर  प्रबल
 हो,  यदि  हम  चाहते  हैं  नि.  जातिवाद  खत्म
 हो,  यदि  हम  चाहते  हैं  वि  सम्प्रदायवाद
 खत्म  हो  तो  हमको  भमली  कदम  उठाने
 होंगे  । झाज हम में हम  में  से  कितने  हैं  जो  इस
 हेतु  प्रगति  कदम  उठाते  हैं।  राज  हम  में
 से  बितने.  हैं  जिन्होंने  बड़ी  बड़ी  जातियों
 को  तोड़ा  है।  जातिवाद  को  तोड़ने  की  बात
 तो  दूर  उपजातियां  ब्रोकर  बनती  हुई  चली
 जा  रही  हैं,  नई  नई  बिरादरियां  बनती  हुई
 चली  जा  रही  हैं।  खाने  पीने  वा  न्यौता  अगर
 देंगे  तो भी  राजनीतिक  लोग  हैं  वे  राजनीतिज्ञों
 की  जो  अलग  से  बिरादरी  हे,  उनको  देंगे  ।
 लोक  सभा  शौर  राज्य  लुभा  में  हम  जो  लोग
 हैं,  इनकी  एक  प्रलग  बिरादरी  बने  गईं
 है।  जब  वी हम  में  से वीसी  के  यहां  किसी
 वा  विवाह  होना  होता  है  तो  हम  अधिक
 से  माधव  लोब  सभा  शरीर  राज्य  सभा
 वालों  को  बुलाने  की  कोशिश  करेंगे  ।  यही
 सब  वा  दूसरों  का  हाल  हैं।  पहली  विरा-
 दरियां  तो  हैँ  ही  ये  श््रौर  बिरादरियां
 बनती  चली  जा  रही  हैं।  रास्ते  हम
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 को  यह  देखना होगा  कि  प्रबल में  क्‍या  हो
 रहा  है।  अमल  में  वही  हो  रहा  है  जो  रातदिन
 पहले  से  होता  पाया  है।  गरीब  जो  प्राप्ति
 हैं  वे पिस  रहे  हैं।  गरीब  लोगों  का  तो  हाल
 यह  है  कि  जो  सरकारी  कर्मचारी  सौ  दो  सौ
 रुपया  महीना  तनख्वाह  पाता  है,  जो  ब्रूनी
 लड़की  का  विवाह  वरना  चाहता  है  उससे
 कोई  विवाह  में  पांच  हजार  की  मांग  करता
 है  तो  कोई  सात  हजार  की  मांग  करता  2
 कहां  से  वह  बेचारा  गरीब  आदमी  यह  धन
 लायेगा  t

 यह  सब  कुछ  क्‍यों  चल  रहा  है  ?  इसका
 कारण  यह  है  कि  हम  कहते  कुछ  हें  कौर
 करते  कुछ  हैं।  जो  हम  बहते  हैं  उस  में  हम॑
 विश्वास  नहीं  करते  हैं  a जातीयता  तोड़ी  जा
 सकती  है,  इस  में  हमें  विश्वास  नहीं  होता
 है  v  साम्प्रदायिकता  समाप्त  की  जा  सकती
 है,  इस  में  हमें  विश्वास  नहीं  होता  है।  हम
 ऐसा  करना  नहीं  चाहते  हैं।  सत्तारूढ  दल
 बौर  दूसरे  जो  राजनीतिक  दल  हैं  वे  सब
 कहते  कुछ  हैं  ग्रोवर  करते  कुछ  ब्रोकर  हैं  ।  जो
 राजनीतिक  दल  हैं  वे  बाहर  कुछ  नहीं  करते
 हैं।  पहल ेवे विया  करते  थे।  इसका  परिणाम
 यह  है  कि  सरकार  से  भी  कुछ  नहीं  होता
 है  (इंटरप्शांज)  हमारे  मिश्र  जी  खुद  दिल  पर
 हाथ  रख  कर  देखें  इन्दर  बया  हो  रहा  है  और
 उनका  दिल  क्या  वह  रहा  है।  मुझे  मालूम
 है  कि  मिश्र  जी  भी  महसूस  करते  हैं  कि  कांग्रेस
 भी  वह  कांग्रेंस  नहीं  रह  गई  है  जो  भाजादी
 के  पहले  हुमा  करती  थी  t  दूसरे  दल  भी  वैसे
 नहीं  रह  गए  हैं  ज॑से  पहले  ह्  करते  थे  ।
 आज  किसी  राजनीतिक  दल  में  कोई  नौजवान
 आता  है  तो  यह  सोच  कर  भाता  है  कि  उसका
 भ्र पना  उनके  अन्दर क्या.  बनेगा।  उसके  इन्दर
 यह  भावना  नहीं  होती  है  कि  उसे  देश  के
 लिए  कुछ  करना  हैं।  यह  जो  प्रवृति  बढ़ती  जा
 रही  है,  यह  देश  के  लिए  बहुत  खतरनाक है  ग्रोवर
 जब  तक  इस  तरह  की  प्रवृत्ति  पर  ग्रुप  नहीं
 लगेगा  तब  तक  श्री  सिद्धेश्वर  प्रसार जी  ने
 प्रस्ताव  रखा  है,  उस  पर  भ्रमण  नहीं  हो  सकेगा।

 Shri  Khadilkar:  Sir,  this  is  a  very
 important  resolution,  because  there
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 ere  tendencies  growing  in  this
 country  which  if  properly  analysed
 and  diagnosed,  one  feels  whether  the
 unity  that  we  see  has  any  strength  or
 deeper  foundation.  At  the  same  time,
 when  there  is  aggression  or  threatcn-
 ed  aggression  from  outside,  we  Lave
 seen  on  two  occasions  that  al]  .hese
 tendencies  submerge  and  the  90०२९
 as  a  whole  stand  together  to  face  the
 aggression.  This  is  a  most  heaithy
 sign,  because  we  should  never  exag-
 gera‘e  these  tendencies.  When  the  Chi-
 nese  aggression  came,  the  DMK,  which
 was  all  the  time  thinking  in  terms  cf
 secession  gave  up  that  slogan  and  all
 over  the  country  party  divisions  and
 other  divisions  completely  disappear-
 ed  from  the  scene  and  with  one  voice
 we  stood  up.  That  is  a  very  healthy
 sign  to  that  extent  and  it  has  been  de-
 monstrated.

 But,  when  wee  Jook  at  the  federal
 life  of  this  country,  unfortunately  I
 must  confess  that  those  of  us  who
 give  some  serious  thought  to  soci)
 and  political  events  in  this  country
 fee]  that  the  government  try  to
 evade  it.  Not  because  they  have  no
 mind,  but  all  the  time  there  jis  some-
 how  or  other  an  attempt  to  evade  a
 decision  and  the  ground  is  left  where
 petty  quarrels  will  asume  bigger  di-
 mensions.  To  give  an  instance,  about
 a  year  ago,  the  late  Prime  Minister.
 recognising  that  these  pricy  quarre:s
 between  States  regarding  their  dor-
 ders  or  water  disputes  should  not  re-
 main  lingering  for  long  and  should
 not  provide  a  point  of  agitation  by
 the  people  of  the  respective  States.
 boldly  stated  that  we  will  soon  set  up
 a  high-powered  judicial  committee  to
 which  all  these  disputes  will  be
 referred  for  immedate  disposal  I
 might  refer  here  to  the  unfortunate
 border  dispute  between  Maharastra
 and  Mysore.  I  am  not  worried  whe-
 ther  a  particular  area  remains  an
 Maharashtra  o>  Mysore;  J  am  not
 looking  at  it  {som  a  harrow  ongle
 But  in  this  country  when  the  question
 of  reorganisation  of  States  on  &
 linguistic  basis  was  taken  up,  suffi-
 cient  ground  preparation  was  not
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 {Shri  Khadilkar]
 made  and  it  was  taken  up  in  a  sort  of
 emotionally  surcharged  atmosphere.
 In  Andhra,  somebody  dicd  during  the
 course  of  his  fast;  and  all  the  former
 decisions  were  set  aside,  a  decision
 was  taken  and  a  chain  of  events
 started.  Ultimately,  the  Centre  had
 to  bow  before  the  popular  fecling.

 There  is  the  border  dispute  between
 Maharashtra  any  Mysore  regaruing
 Belgaum  and  adjoining  areas.  My
 hon.  friend  there  referred  to  some
 dispute  between  Orissa  and  Binar  or
 Andhra.  All  these  disputes  should  be
 expeditiously  settled  and  steps  must
 be  taken  in  time.  This  is  a  caste
 society  and  at  the  initial  stage  of
 getting  into  power,  certain  pulls  are
 bound  to  come  up.  We  cannot  ignore
 them.  In  some  States,  democracy
 becomes  a  caste  democracy.  Unfor-
 tunately,  it  is  bound  to  happen  for
 some  time  to  come.  You  cannot
 evade  the  issue.  It  is  the  responsi-
 bility  of  the  central  leadership  to  see
 that  all  these  tendencies  are  kept ander  check  and  they  do  not  get  the
 upper  hand  at  the  highest  level—I
 mean  the  level  of  the  highest  tribunal
 of  the  ruling  party.

 My  first  submission  is  all  these  steps must  be  taken  according  to  the  reso-
 lution  an}  some  tribunal  should  be
 set  up  to  dispose  of  the  cases.  ‘There
 is  another  grave  danger.  Now  thie
 Stat.  leadership  is  fecling  that  every
 State  is  economically  aiso  going  to  be
 a  separate  entity,  Yesterday  some
 hon,  member  quoted  what  happened in  the  Bihar  Legislature,  where  thc

 Chief  Minister  stated  that  he  is  not
 amenable  to  the  jurisdiction  of  the
 President  or  anybody  else  outside  the
 State.  These  utterances  are  very
 symptomatic  and  if  the  Centre  does
 not  take  immediate  steps  ‘o  check
 this  war-lordism  in  the  States,  it  will
 break  the  economic  and,  ultimately, the  political  unity  of  this  country. These  are  issucs  where  administrative
 Steps  can  be  taken  immediately.
 Then  alone  we  can  think  in  terms  of
 emotional  integration.  Today,  emo-
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 tional  integration  has  becoine  a
 slogan,  beyond  that  nothing  has  been
 done.  Unless  you  take  steps  to  eradi-
 cate  the  grounds  where  there  are
 fissiparous  tendencies,  divisions,  con-
 flicts  and  mutual  rivalries,  and  check
 the  tendency  at  the  State  Level,  that
 type  of  war-lordism  which  destroyed
 Chinese  unity  and  paved  the  way  for
 communism,  unless  serious  steps  are
 taken  with  democratic  ruthlessness  at
 the  centre,  unless  the  Government  is
 prepared  to  take  such  steps,  l  do  not
 think  the  mere  passing  of  a  pious
 resolution  will  have  any  effect  what-
 soever,

 Shri  Balakrishnan  (Koilpatii):  Mr.
 Chairman,  we  all  want  to  have
 national  and  emotional  integration  in
 this  country.  If  we  want  to  achieve
 the  objective  of  democratic  socimJism
 we  have  to  abolish  casteism  first,  he-
 cause  it  is  casteism  that  is  creating
 all  other  evil  forces  Jixe  provincia!-
 ism,  linguism  cte.  Therefore,  caste-
 ism  is  the  root  cause  of  all  ihese  evi's.
 First  of  all,  you  have  to  cut  the  trunk
 of  the  tree  and  then  all  its  branches
 will  automatically  fall  down.

 In  our  country,  unfortunately,
 casteism  is  deep-rootei.  No  Indian,
 nobody  in  thig  country,  no  person  is
 free  from  this  caste  feeling.  No
 Political  party,  no  religion  i3  devuid
 of  this  caste  feeling  Even  in  ‘he
 elections,  when  candidates  are  select-
 ed  they  are  selected  on  tne  Lavis  of
 caste.  If  the  majority  of  voters  are
 Agegarwals,  then  the  candidate  select-
 ed  is  also  an  Aggarwal.  If  the  majo-
 rity  of  voters  are  Naidus,  the  canui-
 date  selected  is  also  a  Naidu.  No
 party  is  an  exception  to  this.  Take
 the  example  of  occunation  and  worF.
 Occupation  and  works  were  allotted
 on  the  basis  of  varnasrama  dharma.
 No  body  so  far  has  been  able  to
 change  that  pattern  of  occupation  and
 work  which  was  originally  allotted  on
 the  basis  of  varnasrama  dharma.
 Even  after  8  vears  of  our  indenend-
 ence  nobody  has  tried  to  chang.  it.
 If  anybody  tries  to  change  this  svs-
 tem  of  pation  ani  work,  if  any-
 body  tries  to  change  his  occupation
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 or  work,  he  fails  in  that  attempt.  He
 is  never  successful  in  that  attempt.
 For  example,  if  a  Harijan,  a  low
 caste  man,  wants  to  run  a  tea  shop,
 the  caste  people  will  not  go  and  take
 tea  from  his  shop.

 Shri  A.  P,  Sharma:  I  wil]  take

 Shri  Balakrishnan:  You  will  take,
 but  what  about  your  community?  I
 know  what  amount  of  difficulty  we
 face  in  the  villages.  Even  now  this
 sort  of  thing  is  going  on  in  my  vil-
 lage.  What  I  say  is,  castcism  is  such
 8  force,  to  remove  which  it  is  very
 difficult,

 Take  the  case  of  private  industries.
 If  the  industry  belongs  to  a  marwari
 you  will  find  that  from  the  manage-
 ment  to  the  watchman  all  are  mar~
 waris.  If  the  industry  is  owned  by
 a  brahman,  you  will  find  that  almost
 all  the  employees  from  the  manage-
 ment  to  the  watchman  are  brahmans.
 This  sort  of  thing  goes  on.  Then,
 where  is  the  equal  opportunity  of
 employment  for  other  citizens.  Only
 a  few  sections  of  the  people  belong-
 ing  to  higher  castes,  because  they  are
 fortunate  enough  in  having  a  few  of
 their  persons  ag  industrialists,  enjoy
 all  the  opportunities  of  employment.
 What  about  the  other  major  section.
 the  poorer  section  of  the  society?  If
 at  all  some  low  caste  people  are  given
 jobs  in  any  industry,  they  are  only
 given  scavenging  or  chaprasi’s  work.
 Is  it  difficult,  I  ask,  to  make  it  a  con-
 dition  in  the  licence,  when  it  is  issu-
 ed  by  the  Government,  that  recruit-
 ment  to  posts  should  be  done  only
 through  the  Employment  Exchange
 or  through  the  Department  of  Labour
 of  the  Government?  They  go  on
 issuing  hundreds  of  licences  to  a  par-
 ticular  man  and  he  goes  on  recruit-
 ing  his  own  people  for  the  work.
 Where  is  the  opportunity  for  the  other
 people?

 Therefore,  what  I  want  to  say  is,
 unless  casteism  is  abolished,  there  is
 no  chance  of  our  achieving  national
 integration  or  democratic  socialism.

 2530  (ai)  LS—2.

 PHALGUNA  6,  I887  (SAKA)

 _there  ig  no  national

 Integration  (Res.)  2580

 T  want  to  say  a  word  about  un-
 touchability.  Unfortunately,  un-
 touchability  happens  to  be  the  pet
 child  of  castelsm,  These  two  evils
 co-exist  in  the  country,  supporting
 each  other,  dividing  the  people  into
 several  classes  like  depressed  classes,
 backward  classes,  higher  classes  and
 so  on.  These  are  the  two  evils  that
 divide  the  people,  and  that  is  why

 integration  or
 democratic  socialism.  Unless  caste-
 ism  and  untouchability  are  awolished
 we  cannot  hope  to  achieve  na‘ional
 integration  or  democratic  socialism  in
 our  country.

 oft  बड़े  (वा  खरगोन  )  :  सभापति  महोदय,
 श्री  सिद्ध  ओवर  प्रसाद  का  जो  प्रस्ताव  है  उस
 की  कुछ  बातों  पर  तो  मैं  उन  का  कभी-
 नन्दन  क  रता  हूं  खास  तौर  पर  इस  लिये  कि
 वह  इंटेप्रेशन  के  लिये  यहां  पर मोनाल  |
 लेकिन  यहां  पर  डाइवर्सिटी  में  यूनिटी  है
 यह  तब  प्रतीत  हुआ  जब  कि  पाकिस्तान
 से  लड़ाई  हुई  |  यहां  पहले  से  ही  इस  तरह
 को  बात  चल  रही  है  कि  :

 “नम दा  सिन्ध  कावेरी  गोदावरी  सरस्वती
 पंचनचद्या  समरेश  नित्य  महापातक  नाश नम्  |

 मंदा  भी  हमारी  है,  गोदावरी  भी  हमारी
 है  ।  फिर  प्राग  भी  देखिये  :

 “जम्बू दीप  प्रार्यावर्ते  भरत खडे''
 इस  प्रकार वा  मंत्र  है।  हस  प्रकार  की  बात-
 बीत  चलती  है  कि  मध्य  प्रदेश  में  चूंकि
 निंदा  है  इस  लिये  वह  तुम्हारी  माता  नहीं
 है,  गंगा  तुम्हारी  माता  है।  वहां  पर
 गंगा  का  जल  पवित्र  नहीं  माना  गया  t
 गंगा  यू  ०,पी  ०  में  है  इस  लिये  मध्य  प्रदेश  में
 उस  को  कोई  नहीं  मानता  है  t

 सभापति  महोदय  :  कृष्णा  प्लोर  गोदावरी
 भी  हैं  1

 थी  बड़े  :  यह  सब  के  तब  पाता  है
 जब  पालिटिक्स  आता  है।  तब  महाराष्ट्र
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 [श्री  बड़]
 वाले  कहते  हैं  कि  नमी  दा  वा  जल  महा  राष्ट्र
 के  लिये  नहीं  है।  लेकिन  मैं  तो  बहता  हं  कि
 सब  जगह  का  जल  सब  के  लिये  लिये  है  ।
 इस  में  पालिटिक्स  को  नहीं  लाना  चाहिये
 जब  पालिटिक्स  को  प्रति  रक्खा  जायेगा
 तब  इस  तरह  का  कोई  झगड़ा  नहीं  होगा  ।
 माननीय  सदस्य  का  कहना  है  वि  यहां  पर
 कास्टिक  है  Y  लेविन  मैं  कहना  चाहता  हूं
 कि  कास्टीज्म'क्हा  नहीं  है  ?  क्रिश्चियैनिटी
 में  देखिये  कमोलिका  हैं,  प्रोटेस्टेन्ट्स  हैं,
 प्यरिटन्स  हैं  ।  ब्लो  मरी  सेट  ध्यान  दि  थन
 साफ  इंग्लैंड  |  तब  300  लोगों  या  बदल
 हुआ  था  -  इसी  तरह  हर  जगह  झगड़ा  होता
 है  जाति  पांति  के  ऊपर  ।
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 मेरे  मित्र  श्री  मत  लिमये  साहब  ने  यहां
 पर  संशोधन  रक्खा है.  विः  चोटी,  दाढ़ी,  जनेव
 को  निवाल  देना  चाहिये।  लेविन  मैं  उन  से
 एक  ही  बात  कहना  चाहता  हूं  a  हमारे  यहा
 एफ  हिन्द  मुसलमान  में  लड़ाई  हो  गई  ।  हमारे
 यहां  एक  आनरेरी  मजिस्ट्रेट  थे  जिन  को
 अनाड़ी  मैजिस्ट्रेट  कहा  जाता  है।  वहां  जा
 कर  मुसलमान  ने  बहा  कि  हिन्दू  ने
 मेरी  दाढ़ी  पकड़ी  कौर  हिन्दू  ने  कहा  कि
 मुसलमान  ने  मेरी  चोटी  पकड़ी  ।  अनाड़ी
 मैजिस्ट्रेट  ने  बहा  कि  यह  दोनों  दाढ़ी  कौर
 चोटी  का  झगड़ा  ले  वर  कराये  थे,  यही  दोनों
 लड़ती  हैं  इस  लिये  दहन  को  बाट  दो।  दाढ़ी
 कौर  बो  )  काट  डाली  गई।

 क्रि  मु  लिमये  :
 क्लिमन्द  था  |

 मजिस्ट्रेट  बड़ा

 थ्रो  बड़े  :  इस  के  बाद  यह  हुमा  कि
 बाहर  जाने  के  बाद  फिर  लड़ाई  हो  गई  कौर
 बगैर  दाढ़ी  कौर  बगैर  चोटी  के  हुई  t  इस
 लिये  दाढ़ी  और  चोटी  का  कोई  सवाल  नहीं
 है।  लोगों  का  दिल  पलटना  चाहिये।  मुसल-
 मान  सुन्नत  न  कराये  फिर  भी  वह  हिन्दू  से
 लड़ेंगे  ।  इस  लिये  श्री  लिमये  ने  जो  चिकित्सा
 सुझाई  है  वह  ठीक  नहीं  है।  राज  हजारों
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 सालों  की  हमारी  संस्कृति  है।  उस  से  उलटे
 हम  कैसे  जा  सकते  हैं  ।  राज  मेरे  चोटी
 नहीं  है  लेकिन  बीज  रूप  से  तो  मेरी  चोटी
 है  -  हिन्दू  धर्म  जो  है  उस  से  बास्टीज्म
 शौर  राजनीति  को  निकालना  चाहिये  जो
 कि  एक  स्टील फ्रेम  बन  चुका  है।  राज
 बोरिस  ही इस  राजनीति  को  लेकर  खत्म
 हो  रही  है।  दक्षिण  के  सूबे  भ्र लग  हैं,  पश्चिम
 के  सूबे  भ्रमण  हैं,  गुजरात  वा  सूबा  प्रति  है
 वाग्रेंस  के  खत्म  होते  होते  सभी  सूबे  भ्र लग  हो
 जायेंगे  ।  राज  जो  चीफ  मिनिस्टर  सूबे
 वा  बन  जाता  है  वह  रहता  है  मैं  सब  कुछ
 हूं  ।  जिस  कास्ट  वा  चीफ  मिनिस्टर  होता
 है  उसी  कास्ट  की  दात  वहां  चलती  है  v
 कौर  वह  फिर  चौक  मिनिस्टर  को  कोई
 दोष  मैं  नहीं  *ना  चाहता  ।  भ्र भी  इनका  जो
 चुनाव  हुआ  यू  ०  पी  ०  में  उस  वक्‍त  भी  वहाँ
 के'  एक  मिनिस्टर  जो  पंजाब  के  राज  गवर्नर
 हैं  उनको  वहां  भेज  दिया  था  लड़ने  के  लिए
 इसलिए  कि  वह  मुसलमान  थे  ।  तो  कांग्रेस
 की  जो  यह  गलत  पालिसी  चल  रही  है  कि
 लिपिस्टिक  पालिसी  करना  कौर  उसी  जाति
 का  खड़ा  करना  इसलिये  कि  उनकी  गद्दी
 बनी  रहे,  यह  ठीक  नहीं  है  ।  इसके  इन्दर
 पालिटिक्स  घुसने  से  ऐसा  हुसना  है  ।  इसमें
 कोई  कास्टिक  या  रीजनलिज्म  का  सम्बन्ध
 नहीं  है  ।  मैं  तो  कहता  हूं  कि  यहँ  कास्टिक
 भ्र ौर  रीजनलिज्म  यह  सब  खत्म  करके  क्‍या
 श्राप  चाहते  हैं  कि  ट्राइब्ज  पर  प्रा  जायें,
 कम्यून्स  पर  शा  जायें  ।

 जहां  कामन  वाइफ  थी,  25  साल  तक
 एक  वाइफ,  50  साल  तक  दूसरी  वाइफ
 इस  प्रकार  से  सब  समाज  खत्म  करके  मापकों
 नीचे  स्टोन  एज  कौर  हंटर  एज  पर  जाना
 है  क्‍या  ?  मैं  ऐसा  समझता  हूं  कि  इंटीग्रेशन
 जहूर  होना  च  लिये  ।  लेकिन  वह  इस  भावना
 से  उसका  प्रचार  करना  चाहिये  कि  हिन्दुस्तान
 में  रहने  वाले,  झ्रार्यावतं  में  रहने  वाले  सब
 एक  हैं।  इस  प्रकार  का  पाठ्यक्रम  सभी  स्कूलों
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 में  रख  दिया  जाये  कौर  लड़कों  को  बचपन
 से  यह  पढ़ाया  जाये,  उनके  मत  में  डाला  जाये
 कि  वद  चाहे  गन्दी  हों,  चाहे  सलमान  हों,
 कोई  हों  लेकिन  आ्रार्यावत  में  रहते  हैं  और
 गंगा  को  पूजते  हैं  तो  वह  सब  एक  हैं  ।  इस
 प्रकार  से  इंटीग्रेशन  हो  सकता  है  v  लेकिन
 जिस  तरह  से  कांग्रेस  सरकार  करना  चाहती
 है  उस  तरह  से  नहीं  हो  सकता  |  राज  यह
 कांग्रेस  का  मकान  जो  है  वर्द  जलता  जा  चला  है,
 यह  डिसिमेंटिलिंग  हाउस  है।  इसके  टुकड़े  टकड़े
 हो  रहे  हैं  -  इस  कांग्रेस  के  टुकड़े  हजार  हुए,
 कोई  यहां  गिरा  कोई  बुद्धो  गिरा  -  इस  प्रकार
 की  हालत  हो  रही  है।  इसलिए  मैं  कहता
 हैं  कि  डाइव  पटी  में  यूनिटी  जो  है  वही  कायम
 रखनी  चाहिये  ।  बह  जो  अनाड़ी  मजिस्ट्रेट
 साहब  थे  जिसको  लाजवाब  मैजिस्ट्रेट  और
 फिर  उल्लू  ल  जवाब  मैजिस्ट्रेट  कहा  जाने
 लगा,  ऐसी  बात  नहीं  होनी चाहिए  यह
 चोटी  दाढ़ी  बौर  जनेऊ  निकलवाने  की  कोई
 जरूरत  नहीं  है  ।

 श्री  7०  प्र०  शर्मा  :  सभापति  महोदय
 मैं  भाई  सिद्धेश्वर  प्रसाद  को  गद्दे  दिल  से  धन्य-
 बाद  देना  चाहता  हूं  कि  उन्होंने  यह  प्रस्ताव-
 सदन  के  सामने  उपस्थित  किया।  मेरे  पहले
 जितने  वक्‍ताओं  ने  इस  विषय  पर  सदन
 के  सामने  प्रपने  विचार  रखे  हैं,  सबसे  पहले
 मैं  राजा  साहब,  देव  साहब  के  सम्बन्ध  में
 कहना  चाहता  हु  कि  भारम्भ  में  जो  बातें
 उन्होंने  मानी,  भ्रमणी  कहीं  ,  प्रा खीर  में  उसका
 निष्कर्ष  बिलकुल  उसका  उलटा  निकला  |

 Shri  P.  K.  Deo:  I  oppose  the  lan-
 guage  but  I  support  the  spirit.

 श्री  Wo  wo  फार्मा  :  अगर  उन्होंने
 स्पिरिट  का  समर्थन  किया  तो  मैं  समझता
 हैं  कि  प्रस्ताव  का  समर्थन  करना  चाहिए
 लेंग्वेज  तो  असल  चीज  इसमें  नहीं  है
 gar  चीज  तो  स्पिरिट  ही  है।  उसके  बाद
 प्रोफेसर  Ato  Ato  शर्मा  ने  जो  यदा  पर
 सदन  के  तमने  अपना  वक्तव्य  दिया  मैं
 उनकी  एन,  एक  बात  का  समर्थन  करना
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 चाहता  हूं  ।  मैं  समझता  हूं  कि  यह  सदन  भीत
 यह  सरकार  इस  प्रस्ताव  को  स्वीकार  करेगी
 जो  राज  के  समय  में  एक  बहुत  ही  मुनासिब
 प्रस्ताव  है।  जबकि  देश  के  प्रकार  सूबों
 के  बीच  में  भ्र ौर  प्रयास  में  वैमानस्थ  फैल
 रहा  है  भाषा  के  प्राकार  पर  प्लोर  जाति  के
 झ्राघार  पर  या  धर्म  के  नाम  पर,  मैं
 समझता  हूं  कि  इसका  उन्मूलन  नहीं  तो
 कम  से  कम  इसके  इन्दर  में  कमी  आरम्भ
 हो  जायेगी  जरगर  यह  प्रस्ताव  सदन  स्वीकार
 करेगा  कौर  इसको  हम  कार्यान्वित  करेंगे
 तो  मैं  सदन  के  सामने  यह  कहना  5हता
 हूं  हमें  इस  बात  को  भूलना  नहीं  चाहिए
 कि  यह  भारत  जो  हमारा  देश  है  जो  प्रखंड
 भारत  था  पाकिस्तान  बनने  के  पहले  यह
 साम्प्रदायिकता  का  ही  शिकार  बनकर  के
 आजाद  तो  हुजरा  लेकिन  फिर  भी  खंडित
 भारत  हुमा  a  मुझे  प्राचीन  मालूम  हो  रहा
 था  जब  हमारे  भाई  बड़े  साहब  बोल  रहे
 थे।  कुछ  बातों  का  तो  उन्होंने  समर्थन  किया
 लेकिन  कम्यूनिज्म  का  विरोध  किया  कि
 कि  कम्यूनलिज्म  तो  रहना  ही  चाहिए  ।
 मैं  उनको  याद  दिलाना  चाहता  हूं  कि  देश
 का  बटवारा  मगर  हमरा  तो  इसलिए  हुमा
 कि  देश  में  मुस्लिम  लीग  भौर  हिन्दू  महा
 सभा  जसी  साम्प्रदायिक  संस्थायें  थीं  भ्र ौर
 जो  देश  के  दो  बड़े  बड़े  सम्प्रदाय  थे  उनको
 हु  विरोधी  विशा भों  में  सोच  रही  थीं  भौर
 इसी  बजह  से  हिन्दुस्तान  में  प्रंग्रेजों  ने  दो  सौ
 ब्र  तक  राज्य  किया  ।  तो  मैं  कहला  हूं  कि
 साम्प्रदायिकता  देश  से  'मिटना  चाहिए  ।

 दूसरी  बात  मैं  जाति  पांति  के  संबंध
 में  कहना  चाहता  हूं  कि  जो  सुझाव  प्रोफेसर
 शर्मा  ने  दिये,  मैं  तो  यह  कहना  चाहता  हूं
 कि  चाहे  वट  केन्द्र  हो  च्चा  सूबा  हो,  प्रगट  एक
 जाति  का  मिनिस्टर  हो  तो  उसका  डिप्टी
 मिनिस्टर  दूसरी  जाति  का  होता  चाहिए
 दौर  उसका  सेक्रेटरी  तीसरी  जाति  का  होना
 व्या हिए  ;  जैसे  प्रंग्रेत  जब  हुकूमत  चलाते
 रनों  उनकी  जौर  मोतियों  का  चाहे
 जितना  हम  विरोध  करते  ये  लेकिन  एक
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 [श्री  भ्र०  प्र०  शर्मा]
 बात  उनमें  थी  कि  हिन्दू  मुसलमानों  के  बीच
 में  झगड़े  बहुत  काफी  न  फैल  पायें  या  सबको
 ज्यादा  इन्साफ  मिल  सके  इसलिए  एक  एक
 पुलिस  स्टेशन  पर  एक  हिन्दू  दरोगा  रखते
 थे  तो  दूसरा  मुसलमान  दरोगा  रखते  थे  ।
 तो  मैं  यह  सुझाव  देना  चाहता  ह  कि  इस
 तरह  की  व्यवस्था  होनी  चाहिए  भ्र ौर  जहां
 तक  भाषा  का  सवाल  है  सभापति  महोदय,
 राज  तो  हम  आंखों  देख  रहे  कि  राज  देश
 में  क्या  हो  रहा  है।  कोई  हिन्दी  का  समर्थक
 बन  जाये  तो  दुर्भाग्यवश  कोई  प्रेग्नेंसी  का
 समर्थक  बनता  है  भ्र ौर  लोग  बड़ी  बड़ी  बातें
 करते  हैं  ।  हिन्दी  को  राष्ट्रभाषा  माना  शौर
 फिर  अंग्रेजी  का  समर्थन  करते  हैं  झोर  वह
 इसलिए  कि  हमारे  देश  में  प्रंग्रेजी  के  बगैर
 काम  नहीं  चल  सकता  |  Let  me  complete
 this  point,  only  this  point  जो  अंग्रेजी
 का  समर्थन  करने  वाले  हैं  वह  यह  कहते  हैं कि
 टेक्निकल  साइंस  वगैरह  का  हमारे  देश  में
 विकास  नहीं  हो  सकेगा  ।  लेकिन  आज  रूस
 में  इतना  बड़ा  साइंस  का  विकास  हो  रहा
 है,  भ्र मे रिका  में  इतना  विकास  हो  रहा  है
 तो  रूस  में  कया  भंप्रेंजी  भाषा  है  ?  यूरोप
 के  देशों  में  प्रेग्नेंसी  का  कोई  इतना  महत्व
 नहीं  है।  प्रंग्रेंजी  का  इंटरनेशनल  फोरम  पर
 तीसरा  नम्बर  है,  तीसरे  नम्बर  की  भाषा
 मानी  जाती है  प्रो  अंग्रेजी  उन  देशों  में  बोली
 जाती  है,  यहां  उन  देशों  की  भाषा  है  जो
 अग्रेजी  की  कालोनी  थे  जहां  अंग्रेजों  का
 राज  था  -  इसलिए  भाषा  के  भाधार  पर  जो
 झगड़े  होते  हैं  उसको  भी  खत्म  करने  के  लिए
 एक  राष्ट्रीय  भाषा  होनी  चाहिए,  ऐसा  विधान
 में  है  दौर  इसलिए  में  इ  स  प्रस्ताव  का  समर्थन
 करता  हूं  भर  में  साशा  करता  हूं  कि  प्रस्ताव
 खाली  पास  ही  नहीं  होगा  बल्कि  सरकार
 उस  पर  भ्रमण  भी  करेगी  |

 की  लघु  लिमये  (मुंगेर)  :  मुझे  सात
 झूठ  मिनट  दीजिएगा  v  मुझ  खुशी  है  कि
 सिद्धेश्वर  प्रसाद  जी  ने  यह्‌  प्रस्ताव  रखकर
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 मुझे  मौका  दिया  राष्ट्रीयकरण  तथा  भावात्मक
 एकता  के  बार  में  भ्र पने  विच।र  रखने  का  ।

 सभापति  महोदय  :  पांच  मिनट  में
 ड्राप  खत्म  करिएगा  |

 श्री  साधु  लिये  :  सात  मिनट  कर  भेजिए
 इनके  प्रस्ताव  का  मैं  स्वागत  करता
 हूं  ।  लेकिन  मुझे  ऐसा  लगता  है  कि  इनका
 प्रस्ताव  निर्गुण  निराकार  ब्रह्म  की  तरह
 है  ।  उसको  जरा  सगुण  निश्चित  और  ठोस
 जामा  पहनाना  चाहिए  शौर  इसी  दृष्टि  से
 मैंने  भ्र पना  संशोधन  दिया  है  ।  मुझे  उम्मीद
 है  कि  ऐसी  साधारण  बात  न  करके  कोई
 ठोस  बात  हमारे  प्रस्तावक  महोदय  करेंगे
 और  मैंने  जो  तरमीम  पेश  की  है  उसको
 स्वीकार  करेंगे  ।  एक  बात  मैं  यह  कहना
 चाहता  हूं  कि  हमारे  संसद  में,  सर्वोच्च  न्यायालय
 में  दौर  शासन  में  जब  तक  अंग्रेजी  चलेगी
 इस  देश  में  राष्ट्रीय  एकता  कौर  भावात्मक
 एकता  पैदा  नहीं  होगो  ।  लेकिन  साथ  साथ
 मैं  निवेदन  करना  चाहता  हूं  कि  हिन्दी  की
 मैं  कोई  वकालत  नहीं  करना  चाहता  |
 इस  सदन  में  और  सर्वोच्च  न्यायालय  में  भी
 जब  बंगला  में  तमिल  में  तेलगू  में  फ्लोर  मलयालम
 शादी  भाषियों  मे ंलोग  भाषण  करने  लगेंगे,
 अ्रपनी  दलीलें  देने  लगेंगे,  पैरवी  करने  लगेंगे
 तभी  जाकर  देश  का  प्रतिनिधित्व  यह  संसद
 ओर  सर्वोच्च  न्यायालय  तथा  सरकार  कर
 पायेगी  ry  मैं  रूस  गया  था  in  वहां  मैंने  देखा
 कि  रूस  की  संसद्‌  में 14-15  भाषाओ्रों  में
 बोलने  की  इज/जत  है  और  उनके  भ्रनुवाद  का
 इन्तजाम  हैँ  ।  यहां  नगर  हिन्दी  का  प्रंग्रजी
 और  भ्रंग्रेजी  का  ज़िन्दों  में  प्रभुपाद  करने  की
 व्यवस्था  है  |
 प्रभुपाद  करने  की  व्यवस्था  भी  किया
 सकती  है।  तो  हिन्दी  किसी  के  ऊपर
 श्राप  लादो,  नह  ।  गैर  हिन्दी  भाषा  भा  16
 के  ऊपर  इसको  छोड़  दो  ।  लेकिन  झगर
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 कोई  बंगला  का  इस्तमाल  करना  चाहता  है
 कौर  में  चाहूंगा  कि  हिरेन  मुखर्जी  साहब  कौर
 रेणु  चक्रवती  बंगला  में  बोला  करें  और
 इसी  तरह  मनोहरन  साहब  हैं,  मैं  निश्चित  रूप
 से  समझता  हू,  कि  उनको  तमिल  में  बोलने
 की  इजाजत  दी  जावे  तो  प्रंग्रेजी  की  बनिस्बत
 तमिल  में  वह  पनी  बात  ज्यादा,  भ्रच्छी
 तरह  कह  पायेंगे  ।

 एक  तो  मैं  चाहता  हूं  कि  राष्ट्रीय  भर
 भावात्मक  एकता  के  लिए  i4  भाषा प्र ों
 का  इस्तेमाल  जारी  किया  जाये  कौर  प्रंग्रेजी
 को  खत्म  किया  जाय...

 सभापति  महोदय  :  माननीय  सदस्य
 का  समय  समाप्त  हो  गया  है  t

 श्री  मु  लिये  :  क्या  एक  मिनट  में  हो
 गया  ख़र  मैं  खत्म  किये  दे  रहा  हूं  ।

 ब  जहां  तक  प्रान्तीय  झगड़ों
 और  धार्मिक  झगड़ों  का  सवाल  है  मुझे
 लगता  है  कि  सरकार  ही  इन  झगड़ों  को  उक-
 साती  है  ।  प्रभी  बनारस  हिन्दू  यूनिवर्सिटी
 का  विधेयक  लाया  गया,  लड़कों  को  सुनाया
 नहीं  उन  को  पहले  भड़काया  कौर  जब  भाग
 लगी  तो  भाग  बुझाने  कै  बजाय  रघुनाथ  सिंह
 जी  ओर  उनके  सत्तारूढ़  दल  के  अन्य  लोग
 भाग  गये,प्रौर  इस  विधेयक  को  उन्होंने  वापिस
 लिया  ।  हस  तरह  से  पहले  भाग  लगाना,
 उकसाना  शरीर  फिर  भाग  जाना

 श्री  रघु ताव  सिह  :  हम  लोग  भाग
 नहीं  गये  थे,  हम  बैठ  रहे  ।

 भरी  मधु  लिमये  :  पहले  भाग  लगा
 कर  उकसाना  और  फिर  मौके  से  भागना
 ठीक  नहीं  है।  यह  हम  लोगों  को  शोभा  नहीं
 देता  है

 एक  राष्ट्रीय  एके  की  बात  हम  करते
 हैं  लेकिन  हमारी  जो  सारी  प्रक्रियाएं  हैं  वह
 अलगाव  वाली  हैं।  हमारे  संविधान  में  शायद
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 44  धारा  में  लिखा  है  कि  एक  समान
 “सिविल  कोड”  सारे  देश  भर  के  लिए  होगा,
 सभी  जाति  शरीर  धर्म  के  लोगों  कै  लिए  होगा
 लेकिन  हम  लोग  हिन्दुओं  के  लिए  बना
 रहे  हैं,  किसी  जाति  विशेष  को  लेकर  यह
 काम  होता  है  ।  उस  से  जो  बहुसंख्यक  जमात
 है  उन  के  मन  पर  यह  असर  होता  है
 कि  सब  काम  हमारे  खिलाफ  होता  है।
 इससे  अल्पसंख्यक  लोग  भ्र ौर  बहुसंख्यक
 लोगों  में  जो  दीवार  इस  वक्‍त  बनी  कुर्द है
 वहू  खत्म  होने  के  बजाय,  टूटने  के  बजाय
 वैसे  ही  कायम  रहती  है  इसलिए  मेरा  निवेदन
 है  शौर  मैंने  अपने  सशोधन  में  कहा  है  कि
 भ्रन्तरजातीय  और  श्रन्तरप्रान्तीय  विवाहों  को
 प्रोत्साहन  दिया  जाय,  जब  तक  यह  नहीं
 होता  है  तब  तक  जाति  व्यवस्था  कायम
 रहेगी।  भ्रम  तो  नई  नई  जातियां  बन  रही  हैं  ।
 जब  देखिये  सरकारी  नौकरों  की  चार  जातियां
 हो  गई  हैं  जोर  उन  के  लिए  जो  मकान
 बनाया  जाते  हैं  उन  में  भी  5-6  जातियां  हो
 गईं  तो  इस  से  मुझ  को  एसा  लगता  है  कि
 अलगाव  वाली  प्रवृत्ति  जारी  रहेगी  भेद
 समानता  के  लिए  कोई  पहल  नहीं  होंगी  ।

 श्रान्त  में  एक  ही  बात  मैं  कहना  चाहता  हूं
 कि  इस  वक्‍त  तरह  तरह  की  परियोजनाएं
 बनाई  जा  रह  हैं,  प्रोजेक्ट्स  बनाये  जा  रहे  हैं
 नदी  के  पानी  के  बंटवा  (के  झगड़ों  के  बारे  में
 विभिन्न  प्रदेशों  में  दौर  राज्यों  में  झगड़े  हैं  ।
 हमारी  यह  खाद्य  समस्या  जो  इतनी  पेचीदा
 बन  गयी  है  उस  का  भी  कारण  यह  है  कि  पूरे
 देश  को  ह्म  एक  मानने  के  लिए  तैयार  नहीं
 हैं  कौर  एक  दूसरे  की  तकलीफों  को  समझने
 और  कम  करने  के  लिय  प्रयास  नहीं  करते  हैं  ?
 इसलिए  मैं  चाहता  हूं  कि  सरकार  के  द्वारा
 कोर:  ऐसी  अदालत,  कोई  ऐसी  मशीनरी  या
 समिति  बनाई  जाय  जो  इसका  फैसला  करें  जब
 प्रादेशिक  झगड़े  भरा  जाते  तो उनको  उकसाने  के
 बजाय,  जैसे  कि  पंजाबी  सूबे  का  सवाल  है,  गोवा
 का  है,  पॉंडिचेरी  का  है,  तो  उन  झगड़ों  को
 श्राप  क्यों  उकसाते  हैं।  उनका  निचोड़  निकालने
 के  लिए  कोई  ऐसी  समिति,  या  निष्पक्ष  पंचों
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 [att  मधु  लिया]
 की  व्यवस्था  क्‍यों  नहीं  करते  जिनके  कि  जरिए
 इन  झगड़ों  का  निचोड़  हो  कौर  देश  में  एक
 राष्ट्रीय  ऐसा  स्थापित  हो  सके  कौर  सब  को
 समान  रूप  से  सामाजिक  न्याय  मिल  सके  |
 भेरी  ड्राप  से  प्राथंना  है  कि  मेरी  तरमीम  को
 स्वीकारा  जाय  ।

 हम  रघुनाथ  सिह  :  सभापति  महोदय,
 श्री  सिद्धेश्वर  प्रसाद  ने  यह  जो  सुन्दर  प्रस्ताव
 उपस्थित  किया  है  उसके  लिये  वे  धन्यवाद  के
 पात्र  हैं।  जहां  तक  जातीयता  का  सम्बन्ध  है  ।
 जातीयता  एक  शभ्रभिशाप  है  V  भारतवर्ष
 में  प्राचीन  काल  में  जातीयता  नहीं  थी
 मगर  श्राप  वेद  का  अध्ययन  करे  तो  बेद  में  श्राप
 को  जातीयता  नहीं  मिलेगी  ।  जिस  समय  जाती
 यता  ने  हमारे  बांगमय  में  प्रवेश  किया  देश  का
 पतन  प्रारम्भ  हो  गया  ।  जैसे  मैं  ड्राप  को  उदा-
 हरण  दूं  -  अशोक  के  समय  से  लेकर
 स्कन्द गुप्त  तक,  बौद्धों  का,  हिन्दुप्ों  का,  दोनों
 का  सन्तुलन  था  7  जैसे  राज  जातीयता  है,
 ब्राह्मण,  क्षत्री,  वैश्य,  ध्रौर  उसके  अन्दर  भी
 उपजातियां  हैं,  इस  प्रकार  का  कोई  भेदभाव
 नहीं  था  ।  हिन्दुस्तान  के  ऊपर  बाहर  से
 हूणों  का  आक्रमण  हुआ,  शकों  का  आक्रमण
 हुआ  शौर  हम  लोग  जो  उनका  प्रतिकार  करने
 में  सफल  हुए  तो  उसका  कारण  यह  था  कि  हम
 लोगों  में  भेदभाव  नहीं  था  7  हम  लोग  एक
 स्वर  से  खड़े  होते  थे।  लेकिन  स्कन्दग्प्त
 के  पश्चात्‌  जब  कि  हेम  में  संकीर्णता  भाई
 हम  में  जातीयता  का  प्रसर  होने  लगा।  जब
 कोई  विदेशी  सेना  देश  के  ऊपर  हमला  करती
 थी  तो  ब्राह्मण  सोचते  थे  t  वैश्य  सोचते  थे  ।
 कौर  शुद्र  सोचते  थे  कि  युद्ध  करना  तो  क्षत्रियों
 का  काम  है,  वे  युद्ध  करें,  हमें  कया  करना  है  ।
 इस  प्रकार  से  भारतवषं  में  ऐसी  प्रतिक्रिया  हुई
 कि  भारतीय  के  करीब  80  सैकड़ा  लोग,
 80  प्रतिशत  जो  आबादी  थी  उसको  भारतवर्ष
 की  रक्षा  के  सम्बन्ध  में  या  भारतवर्ष  के  राज-
 नैतिक  उत्पान  पतन  के  सम्बन्ध  में  कोई  हिस्सा
 नहीं  रहा।  झगर  राजपूत  लोग  दिल्ली  में  हार
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 गये  तो  सारा  देश  पराधीन  हो  गया  ।  शरीर
 युद्ध  किया  तो  क्षत्री  लोगों  न ेकिया।  बाकी
 ब्राह्मणों  का  उस  से  कोई  सम्बन्ध  नहीं  रहा।
 वैश्यों  द्रोह  शूद्रों  का उस  से  कोई  सम्बन्ध
 नहीं  रहा  ।  इसलिए  आप  देखेंगे  कि  जैसे
 भारतवषं  में  जातीय  संकीर्णता  का  उद्भव
 होने  लगा  वैसे  वैसे  धीरे  धीरे  भारतवर्ष  पतन
 की  ओर  चलता  गया।  महात्मा  गांधी  पहले
 एक  ऐसे  झ्रादमी  हमारे  बीच  में  आये  जिन्होंने
 कहा  कि  जातीयता  को  हटाना  चाहिए  ।
 हम  लोग  भारतवासी  हैं  ।  मगर  हम  लोग
 हिन्दू  हैं  तो हम  सब  लोग  हिन्दू  हैं  ।  उस  में
 उपजातियों  का  कोई  स्थान  नहीं  है  ।  इसी
 प्रकार  जैसा  कि  हमारे  एक  भाई  ने  कहा
 महिमा  गांधी  ने  बड़ा  बरच्छा  सिद्धान्त  रक्खा
 कि  स्वर्ण  लोग  भी  जो  भ्र स्पृश्य  हैं,  हरिजन  लोग
 हैँ  उनके  साथ  शादी  करें,  ब्यालू  करें,  रोटी  बेटी
 का व्यवटार  करें  |  इसका  अर्थ  यह  था  कि  भ्रगर
 हम  लोग  सभी  एक  हैं  तो  एक  होकर  रहना
 भी  चाहिए  ।

 प्रखर  हिन्दुस्तान  में  भी  कोई  ब्राह्मण
 यह  समझे  कि  मैं  ब्राह्मण  होने  के  नाते  श्रेष्ठ  हूं,
 कोई  क्षति  समझे  कि  मैं  क्षत्री  होने  के  नाते
 श्रेष्ठ  हूं,  तो  उस  द्वारा  में  दूसरी  जो  बाकी
 जनता  है,  80  परसेंट,  उस  जनता  का  उसमें  क्या
 योग  रहना।  वह  जनता  अपने  को  कैसे  भारत-
 वर्ष  के  लिए  उत्तरदायी  समझेगी  ।  इसलिए
 मैं  चेतावनी  देना  चाहता  हूं।  अगर  इस  देश
 की  45  करोड़  जनता  को  जाति  और  उप  जाति
 आदि  में  विभक्त  कर  दिया  जायगा  तो  भारत-
 बर्ष  को  शक्ति  का  नाश  होगा,  हस  होगा  ।
 इसलिए  मैं  कहना  चाहता  हू  कि  यह  जो  प्रस्ताव
 पाया  है  इसके  सिद्धान्त  बड़े  अच्छे  हैं  ।  हम
 को  जातीयता  को  त्यागना  चाहिए  हम  लोग
 भ्रमर  हिन्दू  हैं  तो  तमाम  के  तमाम  एक  दृष्टि
 से  हिन्दू  हैं।  कोई  भी  हो  जो  राम  और  कृष्ण  का
 नाम  लेने  वाला  है  कौर  वेद  में  झ्रास्था  रखता
 है।  वह  दूँ  है  कौर  म  नोगों  की  एक  जाति
 है।  इस  आधार  पर  हम  चलें।
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 यह  जातिपांति  का  रोग  मुसलमानों  में  भी
 घर  कर  चुका  है  ।  जब  यवन  हिन्दुस्तान  में
 आए  थे  t  वे  एक  स्‍लोगन  लेकर  देश  में  भाये  थे
 कि  हम  एक  जाति  के  हैं  लेकिन  हिन्दुस्तान  में
 जाने  के  बाद  उनका  भी  शेख,  सैय्यद,
 पठान  झोर  दुनिया  भर  की  जातियों
 में  बंटवारा  हो  गया।  मुसलमान  कौम
 भी  उप  जातियों  में  विभक्त  हो  गई  ।
 उन  में  भी  ऐसा  समझा  जाने  लगा  कि
 सैयूय्यद  का  काम  तो  युद्ध  करना  नहीं  है
 युद्ध  करना  तो  पठानों  का  काम  है,  वह  के
 या  नहीं  करें  ।  उनमें  जातीय  संकट-
 र्णता  की  भावना  उत्पन्न  हुई  भ्रंग्रेज  इस  देश
 में  भाये।  उस  समय  इन  मुसलमानों  के  हाथ
 में  हिन्दुस्तान  का  शासन  था  शौर  इस  जातीयता
 झोर  अलगाव  के  अभिशाप  के  कारण  वे
 भी  विदेशी  का  सामना  नहीं  कर  सके  |  इसलिए
 अगर  विदेशियों  का  सामना  हमें  सफलता

 पूर्वक  करना  है  भौर  हिन्दुस्तान  की  आजादी
 को  बरकरार  रखना  है  तो  सारे  देश  को  हमें
 एक  करना  चाहिए,  ऐक्य  स्थापित  होना  चाहिए
 यह  इस  जाति  व  उपजाति  के  प्र भि शाप
 को  हमें  अपने  बीच  में  से  दूर  कर  देना  चाहिए  v
 Shri  Mohammed  Koya  (Kozhikode):

 Mr.  Chairman,  I  am  against  commu-
 nalism—real  communalism.  Lut  [  do
 not  know  what  meaning  the  Mover  of
 this  Resolution  or  friends  like  him
 give  to  the  word  ‘“dymmunalism”
 which  is  being  used  frequently  by  a
 class  of  politicians.  So  far  as  I  can

 find  out,  the  word  “communalism”  is
 applied  to  a  mental  attitude  which
 prompts  one  group  of  people  to  do-
 minate  over  another  group  which
 happens  to  be  smaller.  This  mental  at-
 titude  and  action  prompted  by  it  can-
 not  in  the  nature  of  things  be  induig-
 ed  in  by  a  small  group  of  people  in
 relation  to  a  larger  group.  But  we
 often  find  that  a  certain  class  of  poli-
 ticians,  not  of  course  the  gencrality  of
 the  majority  community,  wrongly
 blame  the  Muslim  community  also  of
 communalism.  The  Muslim  communi-
 ty,  if  anything,  is  the  victim  of  the
 communalism  practised  by  this  sct  cf
 politicians.
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 The  Muslims  in  India  are  a  minority
 because  of  a  distinct  culture  and
 religion  they  are  following.  Every  man
 and  group  of  men  have  got  the  na-
 tural  right  to  follow  his  and  their
 religion  and  culture,  which  is  a  matter
 of  conscience.  This  is  the  position  of
 the  Muslims  of  India.  Their  natural
 right  is  clearly  and  unambiguously  re-
 cognised  and  conceded  by  the  Consti-
 tution  of  India.  When  exercising  this
 natural  right  recognised  by  the  Cons-
 titution  the  Muslim  Miniority,  as
 every  other  minority,  wants  to  be
 treated  with  the  same  honour  as  the
 members  of  there  communities.

 This  equal  honour  in  actual  prac-
 lice  means  a  share  in  the  benefits
 afforded  as  in  the  duties  provided  by
 the  State  in  keeping  with  their
 strength.  Such  equal  treatment  is
 necessary  for  the  contentment  of  the
 people  concerned  which,  in  turn,  is
 indispensable  for  the  balanced  and
 all-round  progress  and  development

 of  the  country  and  the  people  88  a
 whole.  ‘To  ask  for  such  a  treatment
 is  a  very  just  and  natural  demand
 and  it  cannot  be  dubbed  as  com-
 munalism.  But  when  a  _  minority
 claims  this  very  just  right,  politicians
 because  of  their  own  selfishness  and
 avgrandisement  become  perverse  and
 call  this  by  all  sorts  of  names,  carry
 on  adverse  propaganda  creating  ill-
 will  amongst  unsuspected  people,
 rousing  a  spirit  of  intolerance  in  their
 minds,

 My  amendment  refers  to  this  in-
 tolerance  which  is  inimical  to  the  ad-
 vancement,  development  and  the  fair
 name  of  our  country.  I,  therefore,
 want  that  such  intolerance  should  be
 siminatzd  from  the  general  body
 politic  of  the  country.  For  the  pre-
 sent  purpose,  I  do  not  think  one  need
 speak  about  the  holocaust  and  orgies
 of  violence  enacted  as  a  result  of  evil
 propaganda  and  intolerance....

 Mr.  Chairman:  If  you  are  to  read
 all  this,  why  don't  you  lay  jt  on  the
 Table?

 Shri  Mohammed  Koya:  I  am  con-
 sulting  my  notes,  But  there  is  no
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 {Shri  Mohammed  Koya]
 harm  even  in  the  reading  of  the
 notes.

 I  know,  even  in  the  British  Parlia-
 ment,  Mr,  Churchill  used  to  write
 and  re-write  several  times  and  read
 his  notes.  There  is  no  harm  in  that.

 Shrj  A.  P.  Sharma:  The  reading  of
 the  notes  is  not  permissible.

 Shri  Mohammed  Koya:  This  is  not
 exactly  reading  of  the  notes,  Even
 in  the  British  Parliament,  Mr,  Chur-
 chill  used  to  read  hig  notes  very
 frequently.  I  know  something
 about  the  procedure  of  Parliament
 and  I  refuse  to  learn  any  lesson  from
 Mr.  Sharma.

 Mr.  Chairman:  The  hon.  Member
 may  conclude  now.

 Shri  Mohammed  Koya:
 cluding.

 व्‌  am  con-

 It  is  often  ignored  that  the  exist-
 ence  of  minority  and  majority  com-
 munities  based  on  such  factors  as
 religion,  race,  language,  etc.  is  a
 common,  invariable  and  accepted
 feature  of  al]  the  nations  and  countr-
 ies  of  the  world,  As  long  as  live
 conscience  and  freedom  of  thought
 exist,  minorities  and  majorities  will
 also  exist.

 Shri  Muthiah  (Tirunelveli):  Mr.
 Chairman,  Sir,  I  moved  my  substitute
 motion  on  the  l0th  December,  1965.  I
 would  like  to  say  a  few  words  on  this
 Resolution  that  is  before  the  House.

 National  integration  is  most  essen-
 tial  to  our  country  today  in  view  of
 the  threat  within  the  country,  that  is,
 from  the  pro-Peking  communists  and
 the  threat  from  without,  that  is,
 from  China.  China  has  become  the
 greatest  menace  to  India,  to  South-
 East  Asia  and  to  the  entire  world.
 China  believes  in  war  and  force  and
 is  trying  to  create  sabotage,  subver-
 sion  and  revolt  in  the  various  count-
 ries  of  South-East  Asia,  Therefore,
 at  this  time,  al!  the  people  of  our
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 country  have  to  stand  united  and
 have  to  feel  their  oneness  in  view  of
 this  great  danger.  Mere  physical
 unity  is  not  enough.  Unity  on  the
 emotional  plane  ig  necessary  and
 vital.  Emotional  integration  is  more
 essential  and  more  vital  than  any
 other  thing.  Real  integration  can  be
 achieved  only  by  the  upliftment  of
 all  the  people  of  the  country,  of  all
 the  sections  of  the  Indian  society,  at
 all  levels,  political,  social,  economic
 and  educational.  A  nation  ig  com-
 parable  to  the  human  body.  If  the
 human  body  is  to  be  healthy  and
 strong,  al!  the  parts  of  the  body  have
 to  be  healthy  and  strong.  Similarly, if  the  nation  has  to  be  healthy  and
 strong,  all  the  sections  of  the  people
 have  to  be  healthy  and  strong  and
 have  to  be  contented  and  happy.

 At  the  political  level,  the  Constitu-
 tion  has  given  equality  before  ‘the
 law  and  equality  of  opportunity  to
 all  the  people  of  this  country.  It  has
 prohibited  all  kinds  of  discrimination
 on  the  basis  of  caste  or  religion  or
 race  or  sex.  It  has  also  provided  for
 adult  franchise*which  gives  the  voting
 right  to  every  adult  of  India.  Since
 India  is  the  biggest  democratic  coun-
 try  in  the  world  and  since  adult
 franchise  has  been  gven  to  every
 Indian,  it  is  absolutely  necessary  that
 political  education  should  be  provided
 to  every  Indian  and  the  people  should
 be  taught  how  to  exercise  the  voting
 right  in  the  best  interests  of  their
 country  and  they  should  not  be  moved
 by  any  other  consideration.  Politi-
 cal  minorities  should  be  protected
 and  all  safeguards  and  all  steps  should
 be  taken  to  protect  the  legitimate
 interests  of  linguistic  minorities,  racial
 minorities  and  religious  minorities.

 At  the  social  level,  we  find  great
 inequalities.  We  find  undesirable
 distinctions  between  the  higher  castes
 and  the  lower  castes.  Crores  of
 people  still  suffer  from  social  back-
 wardness.  Zhe  scheduled  castes  suffer
 most  today.  Untouchability  is  still
 prevalent  in  the  country  particularly
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 in  the  villages.  In  spite  of  the  prohi-
 bition  of  untouchability  in  the
 Constitution  and  in  spite  of  the  Anti-
 untouchability  Act,  untouchability  has
 aot  vanished  from  the  country.  The
 Government  should  take  every  step
 to  era:licate  untouchability  as  early
 as  possible  in  the  best  interests  of
 our  dernocracy.

 To  achieve  real  emotional  integra-
 tion,  all  the  classes  and  castes  should
 mingle  freely  in  their  daily  lives  and
 should  have  a  common  national  out-
 look  ani  a  patriotic  approach  in  all
 matters.  Inter-dining  among  all
 castes,  high  and  low,  should  be  pro-
 moted.  Inter-caste  marriages  should
 be  encouraged  by  Government  and
 the  public.  Preference  should  be
 given  to  candidates  who  marry  out-
 side  their  castes  in  recruitment  to
 Government  services  and  public
 undertakings  when  they  have  the
 necessary  qualifications.

 Mr.  Chairman;  He  may  conclude
 now.

 Shri  Muthiah:  I  am  concluding  in
 a  minute.

 At  the  economic  level,  there  is  @
 great  disparity  between  the  rich  and
 the  poor.  There  are  a  few  people
 at  the  top  who  are  getting  crores  of
 rupees  per  year  and  there  are  the
 poor  people  at  the  bottom  who  are
 getting,  on  an  average,  only  Rs.  300
 per  year.  This  wide  gap  between  the
 rich  and  the  poor  should  be  eliminated
 if  India  is  to  have  a  real  democracy
 and  socialistic  society.  Government
 should  immediately  take  all  necessary
 steps  to  bridge  this  gap  and  to  create
 an  egalitarian  society  in  the  country.

 At  the  educational  level,  the  up-
 liftment  of  all  the  people  is  neces-
 sary.  Illiteracy  should  be  wiped  out,
 Full  and  free  educational  ‘facilities
 should  be  given  to  all  the  people,
 especially  the  backward  classes  and
 the  scheduled  castes  nd  tribes.
 National  unity  and  integration  should
 be  promoted  in  all  educational  insti-
 tutions.  In  all  schools  and  colleges,
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 all  boys  and  girls  should  be  imbued
 with  the  spirit  of  patriotism  and  with
 the  feeling  of  national]  oneness  that
 all  the  people  of  India,  belonging  to
 different  provinces  and  castes,  differ-
 ent  religions  and  languages  are  one
 nation,  The  boys  and  girls  in  schools
 and  colleges  should  sing  the  National
 Anthem  in  chorus  with  devotion  every
 day  before  the  classes  begin  and  they
 should  salute  the  National  Flag  un  all
 important  occasions  with  reverence.

 Mr.  Chairman:  He  should  conclude
 now.

 Shri  Muthiah:  To  achieve  real  in-
 tegration  and  unity,  all  the  evils  of
 casteism,  communalism,  regionalism
 and  linguism  should  be  eradicated.
 Communal]  conflicts  should  completely
 cease.  Communal  organisations  should
 be  discouraged  and  communal  parties
 should  not  be  allowed  to  pul  up  can-
 didates  for  elections.  The  Government
 and  the  country  should  stand  by  secu-
 larism  at  all  times.  Conflicts  between
 one  province  and  another  should
 cease,  All  border  disputes  and  water
 disputes  should  be  peacefully  settled.
 All  backwarg  areas  should  be  deve.
 loped.  There  should  be  no  discrimi-
 Nation  between  State  and  State  in  the
 matter  of  the  supply  of  essential  com-
 modities.

 Mr.  Chairman:  He  must  conclude
 now.

 Shri  Muthiah:  All  right,  Sir,  I
 wanted  to  speak  on  two  more  points.
 But  there  is  no  time.

 शनी  Go  ato  विद्याशंकर  (होशियार-
 पुर)  :  सुभाषित  जी,  यह  विषय  बहुत  महत्व-
 पूर्ण  है  भौर  मैं  तराशा  करता  था  कि  इसके  लिए
 ज्यादा  समय  दिया  जायेगा  ।  आपने  इस  को
 इतना  महत्व  नहीं  विया  शौर  छापने  यह  साशा
 रखी  कि  माननीय  सदस्य  पांच  पांच  मिनट  में
 इस  महत्वपूर्ण  विषय  पर  भ्रपनी  सब  बातें  कह
 दें  ।  मैं  समझता  हूं  कि  गवर्नमेंट  की  तरफ  से
 भी  इस  को  भ्र चिक  महत्व  नहीं  विया  गया  है
 क्योंकि  सिर्फ  च्चस्द  मिनिस्टर  इस  समय  हाउस
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 [श्री  to  ना०  विद्यालंकार]
 में  हैं।  मुझे  यह  भी  प्रॉसेस  है  कि  प्रस्तावक ,
 महोदय  ने  भी  एक  बिल्कुल  बेजान  सा  प्रस्ताव
 रख  दिया  है,  जिस  में  उन्होंने  कहा  है  कि  जैसे-
 सरी  स्टेप्स  लिये  जायें  शौर  कोई  ठोस.  सुझाव
 नहीं  दिया  t

 मैं  माननीय  सदस्य,  श्री  मधु  लिमये,
 की  इस  बात  से  सहमत  हूं  कि  इस  वक्‍त  हिन्दु-
 स्तान  में  सब  से  बड़ा  डिस-इन्टेग्रेंटिंग  एक्टर
 हिन्दुस्तान  को  बांटने  का  सब  से  बड़ा  कारण
 अंग्रेजी  भाषा  है,  जिस  ने  हिन्दुस्तान  की  पढ़ो-
 लिखी  दो  परसेंट  जनता  को,  जो  कि  रूलिंग
 क्लास  है,  कौर  साधारण  जनता  को  बांट  रक्खा
 है  1

 मैं  इस  बात  से  भी  सहमत  हूं  कि  स्वतन्त्रता
 मिलने  के  प्रभारी  बरस  बाद  भी  हमारे  देश

 में  कम्यूनल  आर्गेनाइजेशन  का  रहना  देश  की
 एकता  के  लिए  घातक  है  ।  हमारे  यहां  राज
 भी  जनसंघ  जैसी  कम्यून  आर्गेनाइजेशन  है,
 जिस  के  एक  मेम्बर  कभी  बोले  हैं  जो  भारत
 में  हिन्दू  राष्ट्र  कायम  करना  प्रिया  ध्येय  मानती
 हैं  ।  मैं  समझता  हूं  कि  इन  कम्यून  आगे-
 नाइजेशन्ज़  पर  बैन  लगाया  जाना  चाहिए  |
 हम  अब  तक  भारत  माता  के  विराट  स्वरूप
 के  दर्शन  नहीं  कर  सके  हैं  1  हमारे  यहां  कहते
 थे,  “एक  सद् वि प्रा:  बहुधा  बदलती"  |  बहुतों
 में  एकता  देखने  की  भावना  भ्र भी  तक  हम  लोगों
 में  नहीं  भा  पाई  है  ।

 भावनात्मक  एकता  के  मार्ग  में  एक  भ्र ौर
 एक्टर,  हमारी  वर्तमान  शिक्षा  है  1  राज
 भी  हमारे  देश  में  ऐसा  इतिहास  पढ़ाया  जाता
 है,  जो  प्रेशर जों  क ेढारा  लिखवाई  गई  किताबों
 पर  आधारित  है,  जिन  में  इतिहास  को  डिसटार्ट
 किया  गया  है।  मेरे  पास  समय  नहीं  है,
 वर्ना  मैं  ड्राप  को  इस  बारे  में  डीटेल्स  बताना,
 कौर  मिसालें  देता  कि  हमारे  देश  के  स्कूलों  में
 बच्चों  को  इतिहास  के  माध्यम  से  क्‍या  क्‍या
 बातें  पढ़ाई  जाती  हैं,  जिन  के  कारण  उन  में  यह
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 भावना  पैदा  होती  है  कि  हम  अलाहिदा  भला-
 हिंदा  हैं  ।  हमारे  शिक्षा  मंत्री  ने  कई  दफ़ा
 कहा  है  कि  इतिहास  को  नये  सिरे  से  लिखवाना
 चाहिए  ।  लेकिन  अठारह  बरस  के  बाद  भी
 हम  इतिहास  को  नये  रूप  में  नहीं  लिख  सके
 पौर  राज  भी  पुरानी  टैक् सट बुक्स  चल  रही
 रही  हैं।

 हमारे  उप-शिक्षा  मंत्री  बैठे  हैं,  मैं  उनसे
 जानना  चाहता  हूं  कि  उन्होंने  इतिहास  की
 पढ़ाई  को  बदलने  के  लिये  इन  8  वर्षों  में  क्या
 किया  ?  क्योंकि  इतिहास  कौर  भूगोल  हमारे
 देश  की  भावनात्मक  एकता  को  बनाने  वाले  हैं
 कौर  आज  हमारी  भावना  एक  दूसरी  तरफ  जा
 रही  है  ।  मैं  इससे  समहत  हूं  कि  भावनात्मक
 एकता  के  लिए  एटिट्यूड  मीर  मनोवृत्ति  है,
 हमारे  भ्रन्दर  भावना  है,  किस  तरह  से  हम  सोचते
 हैं,  परन्तु  यह  डिपेण्ड  करता  है  हमारी  शिक्षा
 पर  शौर  शिक्षा  हमारी  भावनात्मक  एकता
 बनाने  वाली  नहीं  है,  विशेष  रूप  से  इतिहास
 की  शिक्षा  1

 दूसरी  बात  जो  बनाती  है  वह  है  भ्रामक
 एकता--दे  शार  मैटीरियल  बेसेज  श्राफ  यूनिटी
 --हमारा  जो  ग्राफिक  ढांचा  है  उस  से  बनती
 है  ।  लेकिन  राज  हम  डिस्पेरिटी  को  कहां
 दूरकरत ेहैं  ।  मैं,  सभापति  महोदय,  कहना
 चाहता  हूं  कि जब  तक  आर्थिक  विषमता  रहेगी,
 घ्राथिक  विषमता  व्यक्तियों  के  प्रन्दर,
 श्रमिक  विषमता  इलाकों  में,  तबेले  सिंग  इलाकों
 में  रहेगा,  तो  किसी  न  किसी  रूप  से  जो
 नैतिकता  की  भावना  है,  यह  जाती  रहेगी  ।
 यह  इसका  बेसिस  है,  इसका  मैटीरियल  बेस
 है,  हमारी  यूनिटी  नहीं  बनेगी,  हमारे  देश  के
 अन्दर  यह  एकता  नहीं  आयेगी  ।  इसलिये
 मैं  यह  समझता  हूं,  सुभाषित  महोदय,  यह
 प्रस्ताव  बहुत  महत्व  का  है  ।  इसकी  तरफ़
 जब  तक  हम  ध्यान  नहीं  देंगे,  हमारे  देश  के
 अन्दर  एकता  नहीं  आयेगी  |  यह  एक  ऐसा
 प्रस्ताव  है  जिसके  ऊपर  हमारी  गवर्नमेंट  को
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 ठोस  स्टैप लेना  चाहिए,  लेकिन  प्रस्तावक  महो-
 दय  ने  कोई  ठोस  स्टैंप  नहीं  बताया  है  ।
 यह  विषय  वास्तव  में  बहुत  महत्व  का  है,
 नहीं  तो  हमारी  डिसइण्टीग्रेशन  की  भावना,
 अलहदा  होने  की  भावना  बढ़ती  जायेगी,
 इसको  रोकना  हमारा  गतंव्य  है  ny

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का
 समर्थन  करता  हूं  ।

 Shri  Shinkre:  There  is  no  doubt
 that  the  Resolution  brought  forward
 by  my  hon.  friend,  Shri  Sidheswar
 Prasad,  is  most  welcome,  but  this
 Resolution  is  too  ineffective  to  mer:t
 serious  consideration.  Under  these
 circumstances,  I]  welcome  your  allot-
 ment  of  only  five  minutes.

 Mr.  Chairman:  All  the  same,  I
 have  accommodated  the  hon,  Member.

 Shri  Shinkre:  I  do  not  think  that,
 by  adopting  such  8  Resolution,  we
 will  be  going  forward  or  farther  from
 where  we  are.  Instead  of  moving  this
 Resolution,  if  he  had  met  his  own
 Party  bosses  and  tried  to  convince
 them  of  the  necessity  of  emotional  in-
 tegration  in  the  country  and  of  plac-
 ing  the  country  before  the  Party,  he
 would  have  not  only  achieved  his  pur-
 pose  but  also  rendered  yeomen  service
 to  the  country  as  a  whole.  What  we
 saw  very  recenily  in  Jaipur  is  the
 most  glaring  illustration  of  the  fact
 that  this  ruling  Party  does  not  want
 a  national  or  emotional  integration  in
 the  country  but  only  wants  to  hang  on
 to  power,  no  matter  in  what  manner.
 (Interruption).  Why  did  the  AICC

 not  pass  any  Resolution  regarding
 abolition  of  food  zoncs.  They  say
 that  Madras  will  get  angry  and  An-
 dhra  Pradesh  will  get  angry.  Anahra
 has  got  surplus  rice  to  give  to  some
 one  but  wil!  not  give  to  Kerala.  Mad-
 rag  has  surplus  rice  to  give  to  some
 one  but  does  not  give  to  the  starv:ng
 people  of  Kerala.  The  AICC  or  ‘*he
 Centre  does  not  step  in  and  teil  «he
 Madras  or  the  Andhra  Government
 that  they  must  do  it.  They  say  that
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 Andhra  will  be  displeased  and  Mad-
 ras  will  be  displeased.  What  will  hap-
 Pen  it  they  are  displeased?  To  whom
 wiil  it  be  3  loss?  It  will  not  be  a  loss
 to  the  nation,  but  to  the  Party.  Neither
 Andhra  Pradesh  nor  Madras  have  ever
 said  tnai  they  would  go  out  of  —  this
 country  if  the  food  zones  are  abuli-
 shod.  Only  because  the  Congress
 Government  do  not  want  that  even-
 tually  Andhra  or  Madras,  on  account
 of  the  abolition  of  food  zones,  should
 voce  the  Congress  put  of  powcr,  they
 want  to  placate  them  and  they  see
 that  Kerala  is  starving  there.

 The  same  thing  is  happening  re-
 garding  several  other  provisions.  I  am
 coming  from  a  smal]  territory,  Goa,
 which  has  seen  only  one  General  Eicc-
 dion.  The  people  there  want  to
 merge  with  Maharashtra  but  the  Cen-
 tral  Government  do  not  want  to  take
 any  decision.  They  say  that  Mysore
 will  be  displeased.  If  Mysore  is  dis-
 pleased,  what  will  happen?  Will  My-
 sore  .ry  to  go  out  of  India?  Mysore
 will  be  dispieased  and  lost  to  the
 Dongress  Party  in  the  elections.

 क्रि  मधु  लिये  (मुंगेर):  कामराज
 का  नुक्सान  होगा  ।

 Shri  Shinkre:  क्वारा  फा  नुक़सान  होगा.  |
 just  as  Mr.  Limaye  points  out.  The
 uppermost  need  of  the  country  today
 is  for  whe  Government  to  realise  that
 they  have  to  care  for  the  country  first
 and  the  Party  next  und  only  —  then
 the  national  and  emotional  integra-
 tion  can  become  a  reality  in  this
 country.  (Cnterruptions).

 An  hon.  Member:  He  is  not  moving
 it  on  behalf  of  the  party.  You  may
 accept  it  or  reject  it.  (Interruptions).

 Shri  Shinkre;  They  want  to  combine
 everything  and  present  the  country
 with  a  Russian  salad  that  we  are
 seeing  in  the  Cabinet.  You  can  see
 how  divided  the  Cabinet  is,  What
 the  country  witnessed  very  recently
 cegarding  the  election  of  the  Prime

 Minister  is  now  an  example  and
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 illustration  of  the  fact  that  we  can
 never  expect  any  real  and  sincere
 effort  on  the  part  of  this  ruling  Party
 regarding  national  or  emotional  inte-
 gration.

 Shri  B.  K.  Das  (Contai):  Mr.  Chair-
 man,  our  national  life  today  is  suffer-
 ing  from  certain  ills  and  if  we  want
 to  remove  them,  there  should  be  an
 all-out  effort  and  endeavour  on  the
 part  of  every  individual  and  every
 Political  party  and  other  groups,  It
 is  no  good  laying  the  fault  at  the
 door  of  others.  If  we  look  not  only
 to  the  ruling  Party  but  to  other
 Parties  also,  we  will  find  that  they
 are  also  doing  the  same  thing,  when
 they  give  the  tickets,  they  also  look
 to  caste  religion  and  all  that.  So,
 it  is  the  duty  of  every  political  group
 and  every  individual  to  see  to  it
 that  all  our  actions  conform  to  the
 national  interests.  Even  where  we  go
 astray,  there  are  certain  methods  of
 doing  things  by  which  our  national
 interests  may  be  safeguarded.

 We  have  given  to  ourselves  a
 Constitution  which  enjoins  on  us  cer-
 tain  duties.  If  we  follow  that  Consti-
 tution  properly  and  give  effect  to
 them,  we  shall  be  able  to  do  some-
 thing  in  that  respect.  This  Resolu-
 tion  reminds  us  of  those  ills  that  are
 there,  but,  of  course,  there  were  com-
 mittees—National  Integration  Com-
 mittee,  Emotional  Integration  Com-
 mittee  and  all  that—to  remind  us  of
 the  steps  that  should  be  taken  to
 remove  those  ills.  But  we  have  not
 yet  been  able  to  give  effect  to  the
 findings  of  those  Committees.  Those
 Committees  wanted  that  our  work
 should  begin  with  an  educational]  pro-
 cess.  It  might  be  a  slow  process  but
 we  should  look  to  our  education  first.
 If  we  take  up  our  educational  prob-
 lems  first  where  we  have  to  deal  with
 different  things,  where  we  have  to
 dea)  with  different  sections  of  people,
 and  if  we  guide  our  education  in  a
 way  that  all  sections  of  people  can
 think  that  they  belong  to  one  nation,
 and  if  we  can  inculcate  in  them  the
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 feeling  of  our  national  heritage,  of  our
 common  good  and  the  common  goal
 that  we  have  to  attain  as  Indian
 nation,  then,  of  course,  the  nation  will
 grow  and  we  shall  be  able  to  move
 as  one  nation.

 At  every  step  when  we  are  think-
 ing  of  religion,  when  we  are  thinking
 of  caste,  we  are  going  astray,  but
 when  we  are  thinking  of  a  national
 goal,  of  common  interest  as  a  nation,
 we  are  coming  toghether.
 6  hrs.

 Mr.  Khadilkar,  while  speaking,  has
 pointed  out  that  whenever  there  is  an
 Emergency,  whenever  there  is  a  com-
 mon  danger  before  us,  we  unite  our-
 selves,  we  act  as  one  nation;  but  in
 norma]  times  we  forget  that  and  other
 Personal  interests  take  the  upper
 hand.  To  live  as  a  nation,  we  should
 see  that  good-wili  and  toleration
 become  a  way  of  life  for  us.  We
 should  accustom  ourselves,  and  mould
 our  character  in  such  a  way  that  we
 ‘are  always  able  to  think  of  the
 national  interests  first  and  all  other
 interests  only  afterwards.  Of  course,
 is  is  not  that  everybody  will  give  up
 his  religion.  It  is  not  that  everybody
 will  give  up  his  own  language.  It  is
 not  that  the  other  things  will  dis-
 appear.  But  if  we  take  them  too
 far,  then  we  go  away  from  the
 national  interest.  Therefore,  I  would
 submit  that  we  should  cultivate
 those  things  which  would  help  us  in
 this  respect  and  make  us  think  of
 the  national  interest  first  and  forget
 those  ideas  which  make  us  indulge
 in  groupism,  regionalism  etc.

 So,  the  first  and  foremost  duty  is
 to  guide  our  educational  system  and
 mould  our  educational  system  in  such
 a  way  that  we  are  able  to  function  as
 one  nation.  In  other  respects  also,
 such  as  when  an  attempt  is  to  be
 made  to  remove  economic  disparities,
 or  remove  umtouchability  and  so  on,

 we  should  take  very  strong  steps,  and
 constant  endeavour  should  be  made



 2603  National

 80  that  we  can  find  ourselves  as  one
 nation  and  function  as  such.

 Shri  V.  C.  Shukla:  I  am  very  thank-
 ful  to  Shri  Sidhesnwar  Prasad  for
 having  brought  forward  this  resolu-
 tion  so  that  we  could  have  a  chance
 of  discussing  this  all-important  sub-
 ject  in  this  House  again,  Nobody  can
 dispute  the  salutary  spirit  behind  this
 resolution,  as  we  all  realise  that
 national]  integration  is  one  of  the
 most  important  tasks  facing  the
 nation  today.

 The  House  would  recall  that  for
 the  first  time  at  the  Bhavanagar
 session  of  the  Indian  National  Cong-
 gress,  this  question  of  nationa]  inte-
 gration  was  agitated  and  a  committee
 was  formed  then  to  force  the  means
 and  to  suggest  ideas  to  promote
 national  integration.  Before  that,  the
 framers  of  our  Constitution  had  also
 paid  attention  to  that.  IM  you  go
 through  the  Constitution,  you  will
 see  that  they  have  taken  ample  care
 to  see  that  the  scheme  of  law  in  our
 country  and  the  constitutional  provi-
 sions  in  our  country  all  aim  towards
 one  nation,  thereby  forging  a  spirit
 of  nationa}  solidarity.

 One  of  the  glaring  examples  is  the
 constitutional  provision  relating  to
 abolition  of  untouchability  from  this
 country.  The  same  thing  is  repeated
 also  in  the  provision  regarding  official
 language  for  the  whole  country.
 The  same  thing  is  again  amplified  in
 the  provision  of  fourteen  national
 languages  for  our  country.  So,  it  is
 very  apparent  that  right  from  the
 beginning  the  leaders  of  this  nation
 have  been  careful  and  even  very
 thoughtful  about  this  matter  of
 national  integration.

 Shri  Shinkre:  In  the  beginning
 only,  not  now.

 Shri  V.  C.  Shukla:  Even  now,  they
 are.

 Shri  Shinkre;
 Shri  ्,  0.  Shukla:

 point  out  that  even  now  they

 Question.
 I  shall  try  to

 are.
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 Even  now,  whatever  national  unity
 we  see,  whenever  there  is  any  threat
 to  our  integrity,  is  not  by  accident;
 whenever  there  is  g  threat  to  our
 country’s  integrity,  we  sce  our  people
 rising  as  one  man,

 Shri  Shinkre:  That  is  because  the
 danger  is  common.

 Shri  V.  C.  Shukla;  Nor  is  it  a
 strange  phenomenon;  it  is  |  some-
 thing.

 Mr.  Chairman;  The  hon.  Deputy
 Minister  muy  please  address  the
 Chair.

 Shri  V.  C.  Shukla:  I  am  addressing
 the  Chair.

 It  is  not  an  accident  that  this  kind
 of  thing  happens.  I  claim  that  all  this
 happens  because  the  administration  of
 this  country  has  been  carried  on  in
 a  national  manner  and  it  has  been
 carried  on  with  great  care.

 Shri  Ranga  (Chittoor);  Question.

 Shri  V.  C.  Shukla:  and  parti-
 cularly  with  the  care  to  keep  the
 unity  of  this  country  intact.  This
 has  been  the  corner-stone  of  the
 national  Government's  policy.

 Shri  Ranga:
 Shri  V.  C.  Shukla;  If  I  had  time,  I

 could  have  given  several  instances  tc
 prove  this.

 Question.

 Taking  this  opportunity,  I  wou
 like  to  enumerate  the  various  measure:
 that  have  been  taken  by  Government
 to  inculcate  the  feeling  of  national
 integration  and  to  promote  this  feel-
 ing  in  the  country.

 The  House  would  recall  that  in
 June,  1961,  the  Chief  Ministers’  Con-
 ference  first  talked  about  this  ques-
 tion.  Two  months  Jater,  again  in  the
 Chief  Ministers’  Conference,  this
 question  of  national  integration  was
 considered  and  it  was  decided  that
 later  on,  in  October,  1961,  a  national
 integration  conference  would  be  call-
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 ed  for  which  it  was  decided  to  invite
 eminent  educationists,  social  workers, scientists  and  various  important
 People  from  other  walks  of  life.  This
 national  integration  conference  met
 under  the  chairmanship  of  the  late
 Prime  Minister  and  it  took  some  very
 important  decisions.

 Shri  Ranga:  Thea  it  went  into
 oblivion.

 Shri  V.  C.  Shukla:  Actually  it
 decided  to  form  two  sub-committees,
 one  on  communalism  and  the  other
 on  national  integration  and  regiona-
 lism.  These  two  committee  met
 several  times  they  examined  several
 witnesses  and  came  to  certain  Impor-
 tant  conclusions.  This  committee  on
 national  integration  did  not  make
 any  specific  recommendations,  because
 a  year  after  that,  there  was  the
 Chinese  aggression  on  our  country
 and  there  was  such  a  demonstration
 of  national  solidarity  and_  national

 ohesion  that  they  thought  that  it
 would  not  be  nevessary  at  that  parti-
 cular  time  to  make  any  recommenda-
 tions  to  promote  those  very  things
 which  were  so  manifest  at  that  time.
 But  the  second  committee  had  sug-
 gested  a  few  things.  One  was  regard
 ing  the  amendment  of  article  9  of
 the  Constitution  and  certain  other
 things  like  taking  the  oath  of  allegi-
 ance  to  the  Constitution  in  the  case
 of  anyone  contesting  any  elective
 office  in  our  country.  By  the  six-
 teenth  amendment  to  the  Constitu-
 tion,  Government  gave  effect  to
 these  recommendations  of  the  com-
 mittee,  and  they  have  been  acceptec
 by  the  House  and  by  the  country  ia
 general.

 Then,  there  were  other  questians
 that  were  considered  by  this  com-
 mittee.  I  would  like  to  repeat  them
 so  that  hon.  Members  may  appreciate
 what  steps  have  been  taken  or  what
 efforts  have  been  made  by  Govern-
 ment  in  this  regard.  Then,  they  gave
 attention  to  the  question  of  language.
 As  everybody  knows,  it  is  4  very
 volatile  question.  It  is  also  a  very

 FEBRUARY  25,  966  Integration  (Res.)  2606

 delicate  question,  and  unless  it  is
 tackled  in  a  proper  and  considerate
 manner,  it  is  likely  that  instead  of
 promoting  the  integration  of  the
 country  it  may  give  rise  to  all  kinds
 of  disintegrating  forces.  The  sub-
 committce’s  recommendations  regard-
 ing  English,  Hindi  and  _  regional
 languages  were  carefully  considered
 and  were  given  effcct  to  in  the
 Official  Languages  Bill  that  was

 passed  in  1963,

 Shri  Ranga:  And  so  wrongly.
 Shri  V.  C.  Shukla:  After  that,

 whenever  this  question  has  arisen  or
 whenever  any  language  dispute  has
 arisen,  the  formula  devised  by  the
 national  integration  conference  has
 come  to  be  of  very  great  help.

 After  that,  several  codes  of  con-
 duct  were  devised.  Some  of  them
 were  put  down  on  paper,  and  after
 that  the  concerned  parties  have  ac-
 cepted  them.  For  instance,  the  code
 of  conduct  for  political  parties  is
 there.  There  were  severa]  discussions
 about  it,  and  I  am_  glad  that  most
 of  the  political  parties  have  accepted
 the  code  of  conduct  and  most  of
 them  are  adhering  to  the  main  rules.

 Shri  Ranga:  What  are  those  rules
 or  what  are  those  items  of  the  code
 of  conduct  which  are  being  imple-
 mented  by  the  Congress  Party?
 There  is  no  code  of  caiduct  for  the
 Conercss  Party  at  all  and  they  are
 observing  it  more  in  the  breach.

 Shri  V.  C.  Shukla:  I  would  say
 that  the  Congress  Party  is  the  only
 party  which  has  implemented  all  the
 rules  in  this  regard.

 Then,  there  was  the  formation  of  a
 code  of  conduct  for  the  press.  I  am
 glad  to  say  that  our  press  has  not
 only  accepted  it,  but  the  All  India
 Newsvaver  Editors’  Conference  also
 considered  this  code  of  conduct  that
 was  laid  dowfi  by  the  national  inte-
 gation  conference,  and  they  also  ac-
 cepted  it.  I  must  say  that  by  and
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 large  during  this  national  emer-
 gency,  on  both  the  occasions  when
 there  was  aggression,  the  press  has
 behaved  and  conducted  itself  im  the
 most  exemplary  manner,  and  that  has
 also  promoted  the  cause  of  national
 integration.

 It  has  become  a  jo
 The  presg  is  at  their

 Shri  Ranga:
 hukum  press.
 feet  now.

 Shri  V.  C.  Shukla:  I  would  request
 you  to  protect  me  from  this  running
 commentary  which  has  no  meaning.
 It  is  a  very  unkind  kind  of  parlia-
 mentary  practice.  The  hon.  Member
 should  not  interrupt  me  unless  I
 yield.  But  I  am  not  yielding.

 Shrj  Ranga;  My  hon.  friend  need
 not  yield  ground;  he  has  already
 gained  ground.

 Shri  V.  C.  Shukla:  There  were
 some  tendencies  towards  restrict-
 ing  admissions  in  technical  insti-
 tutions  as  well  as  in  universities  in
 various  States,  At  several  places,  there
 were  local  demands  to  see  that  only
 local  students  got  admission  into  those
 technical  institutions  and  universi-
 ties.  Because  of  the  formulae
 devised  and  efforts  made  by  the  Cen-
 tral  Government,  now  good  progress
 has  been  made  in  tackling  this  prob-
 lem  and  more  and  more  universities
 and  technical  institutions  in  the  coun-
 try  have  been  opened  up  for  admis-
 sion  on  the  basis  of  merit  only  and
 conditions  like  local  domicile  and
 other  things  which  were  hindering
 the  question  of  admission  being
 considered  on  merit,  most  of  them,
 have  been  removed.  I  am  sure  that
 in  future  this  process  will  gain  fur-
 ther  momentum.

 As  is  well  known,  this  movement
 of  national  integration  is  a  psycholo-
 gical  and  educational  process  which
 involves  development  of  a  feeling  of
 unity,  solidarity,  cohesion,  common
 citizenship  and  loyalty  to  the  nation.
 This  can  be  brought  about  not  only
 by  our  own  conduct  but  also  by
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 proper  publicity,  propaganda  and
 education.  This  is  being  done  through
 various  media  available  to  Govern-
 ment,

 In  the  field  of  administration  also,
 several  méasures  have  been  taken,
 particularly  in  the  formation  of  all-
 India  services.  Previously  these  ser-
 veies  were  limited  to  e  few  fields,
 administrative  fields.  But  in  the  last
 few  years,  several  new  all-Inéia  ser-
 vices  have  been  created,  eg  All
 India  Forest  Service,  Indian  Service
 of  Engineers,  Indian  Medical
 and  Health  Services,  Indian  Agri-
 cultural  Service,  Indian  Educa-
 tional  Service  and  several  other  ser-
 vices.  Some  of  these  have  been
 crested  already,  some  are  in  the  pro-
 cess  of  being  formed,  and  some
 more  will  be  constituted  in  the
 future.  What  I  am  trying  to  point
 out  is  that  this  process  has  started
 and  all  efforts,  notwithstanding  diffi-
 culties,  have  been  made  and  are
 being  made  to  see  that  more  and
 more  integrating  trends  are  generat-
 ed  in  this  country  which  will  Jead
 the  country  towards  full  national
 integration.

 I  am  quite  aware  that  a  lot  has  to
 be  done.  It  is  not  a  small  problem;
 it  ts  a  very  grave  problem.  A  lot  of
 work  will  have  to  be  done  and  it  will
 be  done  in  a  continuous  manner.  We
 have  started  on  it  and  Government
 arc  alive  to  this  problem.  It  is  very
 uncharitable  to  say*  that  Government
 are  trying  to  tackle  this  question  on
 a  party  basis  or  regional  basis  or  on
 other  petty  considerations.

 Shri  Ranga:  What  other  basis?

 Shri  V.  C.  Shukla;  It  could  not  be
 in  the  interest  of  any  Government;
 it  would  be  contrary  tn  the  interest
 of  any  government  to’  tackle  any
 matter  in  this  manner,  and  if  hon.
 Members  who  have  made  criticism
 think  deeply  about  it,  they  will  know

 Sat  this  criticism  arises  out  of  lack
 of  information  or  out  cf  insufficient
 information  or  due  just  to  prejudice
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 [Shri  V.  C.  Shukla]
 I  would  appeal  to  hon.  Members  to
 keep  this  matter  of  national  into  in-
 tegration  above  party  considerations.

 After  saying  al]  this,  ]  would  appeal
 to  Shri  Sidheswar  Prasad  to  see
 and  appreciate  the  work  that  has
 been  done  by  Government  and  to
 withdraw  the  Resolution.

 श्री  सिद्धइवर  प्रसाद  (नालंदा)
 सभापति  जी,  राष्ट्र  की  भावात्मक  एकता
 सम्बन्धी  मेरे  संकल्प  पर  4  माननीय  सदस्यों
 ने  भाषण  दिये  जौर  अभी  सरकार  की  पर  से
 उप  मंत्री  श्री  विद्या  चरण  शुक्ल  ने  उत्तर  दिया।
 4  43  स्वतन्त्र  पार्टी  और  जनसंघ  के

 प्रवक्‍ताओं  ने  इस  का  विरोध  किया&॥।  इस
 विरोध  को  सुन  कर  मुझे  बड़ा  आश्चर्य  हुआ  ?
 ऐसी  स्थिति  में  जो  कुछ  सरकार  की  जोर  से
 कहा  गया  उस  को  सुनने  के  बाद  दो  तीन  चीजें  हैं
 जिन  के  सम्बन्ध  में  मैं  स्पष्टीकरण  चाहता
 हूँ  ।  पहली  ूबात ू यह यह  है  कि  क्या  सरकार
 इस  बात  का  अनुभव  करती  है  कि  पिछले  बीस
 वर्षों  में  हमारे  देश  में  साम्प्रदायिकता  में  वृद्धि
 हुई  है,  जातीयता  में  वृद्धि  हुई  है  ?  प्रदेशवाद
 की  भावना  में  वृद्धि  हुई  है,  संकीर्ण  भाषावाद
 की  भावना  में  वृद्धि  हुई  है  ?  जब  ऐसी  स्थिति
 है  तो  सरकार  को  क्‍या  कठिनाई  है  कि  इन्हें
 समाप्त  करने  के  लिये  एक  तरफ  तो  प्राप्यक
 कदम  उठाये  और  दूसरी  तरफ  इसकी  जांच  करने
 के  लिये  एक  झ्रायोग  नियुक्त  करे  ?

 अगर  सरकार  इस  संकल्प  की  भावना  से
 सहमत  है  तो  कोई  कारण  नहीं  दिखता  है  कि
 सरकार  इस  संकल्प  को  वापस  करने  के  लिये
 कहे  अभी  कभी  जनसंघ  के  सदस्य  ने  जिस
 प्रकार  से  विरोध  किया  है  वसी  स्थिति  में  बड़ी
 कठिनाई  है  क्योंकि  संकल्प  में  तो एक  भावना
 व्यक्त  की  गई  है  ।  जब  सरकार  को  उस  से
 कोई  सहमति  नहीं  है,  सरकार  इस  काम  को
 करना  चाहती  है,  तो  सदन के  द्वारा  इस  प्रस्ताव
 के  समथन  से  कांग्रस  सरकार  को  और  भी
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 शक्ति  मिलेगी  ।  इस  लिये  मैं  उम्मीद  करता
 हू, कि  सरकार  इस  संकल्प  को स्वीकार  करेगी।

 श्री  सच  लिये  :  क्‍या  मेरा  संशोधन  भाप
 नहीं  स्वीकार  रेंगे  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  I  was  just
 hearing  the  arguments  and  the  speech
 of  my  colleague.

 Shri  S.  M.  Banerjee  (Kanpur):  This
 is  something  abnormal.

 Shri  Ranga;  This  is  much  better.

 Shri  Hathi:  I  think  this  Resolu-
 tion  is  really  in  complete  consonance
 with  the  policy  of  Government....

 Shir  Ranga:  Which  is  not  being
 followed  by  Government.

 Shri  Hathi;  Which  is  being  follow-
 ed,

 Shri  Ranga:  No,  no.

 Shri  Hathi:  Therefore,  it  was  not
 necessary  again  to  pass  a  Resolution
 in  those  terms.  But  if  the  hon.
 Mover  wants  to  have  it  put  before
 the  House,  and  would  not  withdraw
 it,  we  have  no  objection  to  accepting
 the  Resolution.

 Mr.  Chairman:  There  are  some
 amendments  by  way  of  substitute
 motions.

 I  shall  first  put  substitute  motion
 No.  by  Shri  P.  R.  Chakraverti  to
 the  vote  of  the  House.  The  question
 is:

 That  for  the  origina)  resolution,  the
 following  be  substituted,  namely:—

 “This  Hqyse  is  of  opinion  that
 with  a  view  to  creating  healthy
 atmosphere  congenial  to  the
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 growth  of  national  integration,
 stringent  measures  be  taken
 against  all  fissiparous  tendencies
 arising  out  of  perverse  outlook
 based  on  co  lism,
 regionalism,  narrow  linguism  etc.”
 qd)

 The  motion  was  negatived,

 Mr.  Chairman:
 substitute  motion  No.  2  by  Shri  Yash-
 Ppa)  Singh  to  the  vote  of  the  House.
 The  question  8:

 That  for  the  original  resolution,  the
 following  be  substituted,  namely:—

 “This  House  is  of  opinion  that
 with  a  view  to  bring  about
 emotional  and  national]  integra-
 tion  in  India,  the  States  of  India
 be  reorganised  and  divided  into
 five  or  six  units,  so  that  elements
 like  regionalism,  communalism
 and  narrow  linguism  etc.  could  be
 eradicated.”  (2)

 Mr.  Chairman:  What  about  substi-
 tute  motion  No.  3  by  Shri  Bala-
 krishnan?  Is  he  pressing  it?

 Shri  Balakrishnan:  Yes.  I  want  to
 emphasise  the  need  to  abolish  un-
 touchability.

 Mr,  Chairman:  I  shall  now  put  this
 substitute  motion  to  the  vote  of  the
 House.  The  question  is:

 That  for  the  original  resolution;  the
 following  be  substituted,  namely:—

 “This  House  is  of  opinion  that
 with  a  view  to  make  India
 nationally  and  emotionally  inte-
 grated  and  to  achieve  the  objects
 of  democratic  socialistic  society,
 drastic  steps  be  taken  to  eradicate
 2530(  Ai)  LSD—3.

 Now  I  shall  put
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 tei  te  ability,  regiona-
 lism  and  Unguism.”  (3)

 The  motion  was  negatived,

 Mr,  Chairman:  The  question  is:

 “That  for  the  original  resolu-
 tion,  the  following  be  substituted,
 namely:

 This  House  is  of  opinion  that
 with  a  view  to  make  India
 integrated  the  following  8९०४
 nationally  und  ernotionally
 be  taken:

 (a)  60  per  cent.  of  jobs  in  all
 sectors  should  be  reserved
 for  persong  of  backward
 classes  including  Harijans,
 Adivasis,  low  castes  of
 Hindus,  backward  sections

 of  minorities  like  christians,
 Muslims,  women  etc.;

 (b)  Programme  like  inter-caste
 and  inter-religious  feasts,
 and  festivals  like  Raksha-
 Bandhan  should  be  =  cn-
 couraged  on  a  wide  scale;

 (c)  Educational  and  cultural  in-
 stitutions  having  the  reli-
 gious  or  caste  denomination
 should  not  be  given  Gov-
 ernment  aid  directly  or  in-
 directly;

 (a)  Social  campaign  should  be
 launched  on  official  and  un-
 officia!  levels  against  sacred
 thread,  choti,  beard  etc.;

 Special  opportunities  should
 be  afforded  in  Government
 services  to  those  who
 marry  in  a  different  caste  or
 community;  and

 ~ (e

 (f)  Inter-State  disputes  regard-
 ing  plans,  borders  etc.
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 {Mr.  Chairman]
 should  be  decided  by  an
 impartial  tribunal  on  the

 Division  No.  20

 Banerjee,  Shri  S.  M. Limaye,  Shri  Medhu

 Akkamma  Devi,  Shrimati
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Balakrishna,  Shri
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Chaudhry,  Shri  Chandramani  Lal
 Chaudhuri,  Shrimati  Kamals

 Administrative  Re-  2674
 forms  (Res.)

 principles  of  justice  and
 equality.’”  (5)

 Lok  Sabha  divided:
 [6.28  bra.

 AYES
 Mate,  Shrij;  Warior,  Shri

 NOES
 Kappen,  Shri
 Kedaria,  Shri  2.  M.
 Khadilkar,  Shri
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kripa  Shankar,  Shri
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.

 Chavda,  Shri  J
 Chuni  Lal,  Shri
 Daljit  Singh,  Shri
 Das,  Shri  B.  K.
 Deo  Bhan},  Shri  P.  C
 Dubey,  Shri  R.  G.
 Harvani,  Shri  Ansar
 Jadhav,  Shri  Tulshidas
 Jagiivan  Ram,  Shri
 Kajrotkar,  Shri

 Mr.  Chairman:
 division  is:

 The  ti  was

 The  result  of  the
 Ayes  4;  Noes  53.

 tived.

 Malaviya,  Shri  K.  D.
 Maniyangadan,  Shri
 Matcharaju,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Mishra,  Shri  Bibhuti
 Mukane,  Shri
 Mothiab,  Shri
 Pattabhi  Raman,  Shri  C.  R.
 Ram  Sewak,  Shri
 Ranga,  Shri

 Range  Rao,  Shri
 Rao,  Shri  Jagenatha
 Samanta,  Shri  5.  C.
 Sharma,  Shri  A.  P.
 Shashi  Ranjan,  Shri
 Shinkre,  Shri
 Shukla,  Shri  Vidya  Charan
 Sidheawar  Prasad,  Shri
 Sinha,  Shrimati  Ramdulari
 Sinhasan  Singh,  Shri
 Snatek,  Shri  Nardeo
 Subbaraman,  Shri
 Swamy,  Shri  M.  P.
 Thengal,  Shri  Nallakoya
 Tiwari,  Shri  K.  N.
 ‘Tiwari,  Shri  R.  5.
 Vidyalankar,  Shri  A.  N.
 ‘Wadiwa,  Shri

 Mr.  Chairman:  Now,  I  put  the  re-

 Mr.  Chairmam:  There  is  another
 substitute  motion  No.  6  which  has
 been  moved  by  Shri  Muthiah.  Shall
 I  put  it  to  the  vote  of  the  House?

 Shri  Muthiah:  I
 motion.

 withdraw  my

 Mr.  Chairman:  Has  the  hon.  Mem-
 ber  leave  of  the  House  to  withdraw
 his  substitute  motion?  36.3l

 solution  to  the  vote  of
 The  question  is:

 cate  all

 The  motion  was  adopted,

 brs,

 the  House,

 “This  House  is  of  opinion  that
 with  a  view  to  make  India  nation-
 ally  and  emotionally
 necessary  steps  be  taken  to  eradi-

 disintegrating  forces,
 namely,  communalism,
 regionalism,  narrow  linguism,  etc.,
 from  every  walk  of  our  life.”.

 integrated,

 casteism,

 The  substitute  motion  was,  by  leave,
 withdrawn.

 Mr.  Chairman:  I  shall  now  put
 amendment  No.  4  to  the  vote  of  the
 House.  The  question  is:

 That  in  the  resolution,—
 “communalism”  insert—

 towards  mino-
 after

 “intolerence
 rities.”

 moti The

 RESOLUTION  RE:  ADMINISTRA-
 TIVE  REFORMS

 att  बिभूति  मिश्र  (मोतिहारी):  सभापति
 जी,  मैं  प्रस्ताव  करता  हूँ:

 “इस  सभा  की  राय  है  कि  देश  में  तत्काल
 समाजवाद  लाने  के  लिए  और  पंच-
 वर्षीय  द्लोजना  के  सफल  निष्पादन  के
 लिए  सरकार  को  प्र पने  प्रशासनिक
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 ढेवि  में  श्रविलम्व  अमूल  परिवर्तन
 करने  चाहियें  ।”

 मेरा  यह  प्रस्ताव  बहुत  ही  महत्वपूर्ण
 है ग्रौर  खास  तौर  पर  इस  समय  इसकी
 बहुत  आ्रावश्यकता  है।  'अठारह  वर्ष  की
 स्वाधीनता  के  बाद  राज  ऐसा  लगता  है  कि
 देश  की  प्रगति  और  विकास  के  लिए  जितना
 काम  हम  करना  चाहते  थे,  वह  हम  नहीं  कर
 पाए  हैं।  इसका  नतीजा  यह  है  कि  हम  प्र पने
 देश  में  विद्यमान  कठिनाइयों  और  समस्या प्र ों
 का  समाधान  नहीं  कर  सके  हैं।  जहां  तक
 मैं  समझता  हूं,  इसका  कारण  यह  है  कि  हमने
 अंग्रेजों  से  स्वाधीनता  क्रान्ति  के  द्वारा  प्राप्त
 नहीं  की,  बल्कि  हम  ने  स्वाधीनता  प्राप्त  की
 सुलह  ब्रोकर  समझोते  से।  इस  अ्रवस्था  में
 अंग्रेजों  ने  हम  लोगों  को  राज्य  सौंपते
 समय  हिन्दुस्तान  का  बंटवारा  कर  दिया  शौर
 देश  का  जो  भाग  हम  लोगों  के  हाथ  पाया,
 उसमें  उन्होंने  यह  शर्ते  लगाई  कि  उस  समय
 जो  उनके  हुक्काम  प्रो  कारकुन  थे,  भ्रमर
 उन्होंने  स्वाधीनता  की  लड़ाई  के  दौरान
 अंग्रेज  का  साथ  दिया  हो  ब्रोकर  हमारी  स्वामी-
 नता  की...

 Shri  8,  M.  Banerjee  (Kanpur):
 Sir,  I  raise  a  point  of  order.  It  is  this.
 I  fully  agree  with  the  contents  of

 the  resolution  of  Shri  Bibhuti  Misra.
 But  you  are  aware  that  the  Adminis-
 trative  Reformg  Commission  has  been
 already  appointed.  Now  that  this  re-
 solution  has  been  moved  by  the  hon.
 Member,  let  it  be  postponed  for  the
 next  session.  Let  him  move  this;  it
 might  stop  here.  Otherwise,  we  might
 prejudice  the  functioning  of  the  Com-
 mission.  Therefore,  my  submission  is
 that  you  may  kindly  think  it  over:
 whether  such  a  discussion  will  help
 the  Administrative  Reforms  Commis-
 sion  or  whether  the  discussion  could
 De  postponed  to  a  later  date.

 Mr.  Chairmam:  The  hon.  Member
 hag  moved  the  resolution.  He  has
 started  his  speech.  Let  him  speak  and
 then  we  shall  see.
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 Shri  Shinkre  (Marmagoa):  My  sub-
 mission  is  even  if  the  resolution  is
 adopted,  what  will  be  its  affect  or  its
 result

 Mr.  Chairman:  At  the  present  mo-
 ment  we  cannot  say  anything;  it  is
 only  being  moved  now.  Let  us  hear
 the  Mover  and  then  we  will  see.

 aft  विभूति  मिथ :  सभापति  महोदय,
 मैं  यह  कह  रहा  था  कि  हमको  राज्य  सौंपते
 समय  अंग्रेज़ों  न ेयह  शर्त  लगाई  कि  उनके  जिन
 हुक्काम  ध्रौर  कारकुनों  ने  हमारी  स्वतंत्रता
 की  लड़ाई  फे  विरुद्ध  कार्य  किया  हो,
 तो  भी  हिन्दुस्तान  की  नई  सरकार  उनके
 खिलाफ  कोई  कार्यवाही  न  करे।  प्रंग्रेजों
 ने  उन  सरकारी  हुक्काम,  चाई०  सी०  एस०,
 झाई०  पी०  एस०  पैरों  क्लास  dy  2  तथा
 3  के  अधिकारियों  को--क्लास  4  को  मैं  नहीं

 लेता--केवल  इसलिए  नियुक्त  किया  था  कि  वे
 इस  देश  में  अंग्रेजी  राज्य  को  भ्रच्छी  तरह  मे
 चलायें  ध्रौर  यहां  प्रंप्रेजों  की  प्रभुता  को  बनाए
 रखें  1  श्राप  को  याद  होगा  कि  इन  ako
 सी०  एस०  और  अन्य  नवीसों  क ैलोग  कई
 बार  डेलीगेशन्ज  में  विलायत  जाते  थे  ध्रौर
 वहां  की  सरकार  को  कहते  थे  कि  झगर
 श्राप  हिन्दुस्तान  फो  स्वाधीनता  दे  देते  हैं.
 तो  हमारा  क्‍या  होगा  ।  हमको  याद  है  कि
 हमारे  ही  सूबे  के  एक  प्राधिकारी  यह  वकालत
 करने  के  लिए  गए  थे  कि  हिन्दुस्तान  को
 स्वाधीनता  नदी  जाये।

 एक  माननीय  सदस्य  :  उनका  नाम  क्‍या
 है?

 नी  बिभूति  मिथ
 कोई  मतलब  नहीं  है।

 उनके  नाम  से  हमें

 स्वाधीनता  के  वाद  इस  तरह  की
 स्थिति  उत्पन्न  हुई  कि  प्रंग्रेजों  के  जमाने  में
 राज्य  को  बुलाने  के  लिए  जो  कालोनी
 सर्विस  रखी  गई  थी,  उसने  प्रशासन  के ढाखि
 में  ठीक  तरह  से  फिट  इस  नहीं  किया,  जिस
 का  नतीजा  यह  है  कि हमारा  राजकाज  भ्रमणी
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 [श्री  विभूति  मिश्र]
 तरह  से  नहीं  चल  सका  है  |  हमारे  दोस्त,
 श्री  मालवीय  बैठे  हुए  हैं।  प्लानिंग  की  कनस-
 ल्टेटिव  कमेटी  में  मैंने  उनको  कहा  कि  लैंड
 'रिफाम्जं  के सैमिनार  की  जरूरत  नहीं  है,
 बल्कि  हमने  लेड  रिकार्डज  का  जो  उसूल
 कायम  किया  है,  उसको  कार्यान्वित  करना
 चाहिए,  न  कि  सेमिनार  पर  वैसा  बर्बाद  करना
 चाहिए  ।  वह  मेरे  परम  मित्र  हैं,  लेकिन  वह
 मेरी  बात  नहीं  माने  ।  फिर  मैंने  उनको  एप्पलबी
 रिपोर्ट  से  पढ़  कर  सुनाया  कि  जो,  लिबरल-
 माइंडिड  ग्राम  सी०  एस०  लोग  हैं,  उनसे
 काम  नहीं  हो  सकता  है।  श्राप  जानते  हैं  कि
 हमारे  पटेल  साहब  कोई  प्रोफेसर  का  दिमाग
 नहीं  रखते  थे  कौर  यद्यपि  वह  बैरिस्टर थे,
 लेकिन  उनका  साधारण  दिमाग  था।  उन्होंने
 जो  काम  करके  दिखाया  है,  वह  किसी  और
 से  होना  मुश्किल  है।  इसी  कारण  से  हमारे
 भाई  सी०  एस०  प्रौर  अन्य  'बीस  के  लोगों
 से  हमारे  प्रशासन,  विकास  ज़ोर  गांवों  तथा
 कारखानों  की पैदावार  बढ़ाने  का  काम
 नहीं  हो  सका  t

 array  याद  होगा  कि  कुछ  वर्षों  की
 स्वाधीनता  केबाद  रूस  ने  हिटलर  जेसे
 दुश्मन  का  मुकाबला  किया  ग्रोवर  इस  तरह  से
 मुकाबला  किया  कि  हिटलर  के  हरा  कर  दुनिया
 में  समाजवाद  के  नारे  ब्रोकर  नाम  को  कायम
 रखा।  ऐसा  क्‍यों  हुआ  ?  इसका  कारण  मैं
 श्रमिकों  लेनिन  की  किताब  “स्टेट  एंड  रहो-
 ट्यूशन”  से  पढ़  कर  सुनाता  हूं  t

 “After  the  revolution  the  State
 machinery  should  be  smashed.”
 The  meaning  is  that  the  new  admi-

 nistrative  apparatus  for  the  execution
 of  new  goods  and  new  society  is  need-

 ed.
 The  old  civil  service’s  outlook  and

 attitude  is  not  helpful.  They  lack  ini-
 tiative  and  no  responsibility  i,  fixed
 Idealogically  they  are  hostile  to  the
 0al  of  socialist  society.  They  come
 from  upper  classes  and  upper  castes.
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 Their  main  aim  is  to  eat,  drink  and
 make  merry.

 लेनिन  ने  जब  राज्य  लिया  तो  उसने  सब
 पूराने  हु  काम  को  हटा  कर  नये  नये  आदमियों
 को  रखा,  जिन  को  नई  सोशल  बैल यूज  प्रौढ़
 आधिक  नीति  पर  आधारित  देश  कौर
 राज्य  का  निर्माण  करने  में  विश्वास  था  -
 इसी  का  नतीजा  है  कि  राज  रूस  दुनिया
 में  भ्रव्वल  नम्बर  पर  है  ।

 इस  के  विपरीत  जब  हमने  स्वधा नीता
 प्राप्त  की,  तो  उन्हीं  पुराने  प्राणियों  को  रखा  tv
 हमारे  जब  झाई०  सी०  एस०,  अनन्य  सर्विसिज़
 के  अधिकारी  ब्रोकर  हमारे  राज्य-तंत्रिका  संचालन
 करने  वाले जो  लोग  थे,  वे  चाहते  थे  कि  राज-
 काज  चलता  रहे  और  हम  आराम से  रहें  ।
 इसका  कारण  यह  है  कि  हमारे  राज्य-
 तंत्र  में  लोअर  मिडिल  क्लास  के
 लोगों,  नीचे  के  लोगों,  लोवर  स्टेट्स
 के  लोगों  को  नहीं  लिया  गया।  इसी
 का  नतीजा  यह  हुश्रा]|  है  कि आज  तक  हम
 किसी  भी  प्लान  में,  किसी  भी  काम  में  ;  उस
 ह॒द  तक  सफ्लीभूत  नहीं  हो  सके,  जिस  हद
 तक  हम  आशा  करते  थे।  हमारे  नेता  जवाहर-
 लाल  नेहरू  ने  जो  योजना  बनाई  थी,  पहली
 योजना,  दूसरी  योजना,  तीसरी  योजना,
 जो  शब  3  मार्च  को  खत्म  होने  जा  रही
 है,  लेकिन  इन  योजनाओं  को  काम  में  कोन
 लायेगा  ।  वह  मशीनरी  तो  हमारे  हाथ  में
 होनी  चाहिये,  वह  मशीनरी  राज  हमारे  हाथ
 में  नहीं  रही  ।  जिसका  नतीजा  हुआ
 कि  हम  को  इस  योजना  के  द्वारा  खाने-पीने
 के  मामलों  में  प्रभी  तवा  पूरी  स्वाधीनता  नहीं
 हो  पाई  है  ।  हम  को  भ्र भी  तक  सब  को
 शिक्षा  देने  की  स्वाधीनता  प्राप्त  नहीं  हो
 सको  है,  ताकि  हम  सब  को  फ्री  एजूकेशन
 दें  सकें  -  हम  को  दवा  दारू  में  हतना  सामान
 मिल  सका  कि  सब  को  हम  दावा-दारू  दे
 सके  घर  के  मामले  में  इतने  मकाम  नहीं  बना
 सके  कि  बे-घरवाले  को  मकान  दे  सके,
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 sit  ये  पांचों  चीजें  समाजवाद  के  लिये
 बेसिक  चीजें  हैं।  इन  पांचों  चीजों  को  is
 वर्ष  के  बाद  भी  राज  हम  सब  को  नहीं  दे
 सके  ।

 चेयरमन  साहिब,  हिन्दुस्तान  जो  सामान
 पैदा  करता  हैं,  प्यार  हम  उनकी  केलोरीज़  का
 बटवरा  2300  कैलोरीज  में  कोई  ग्रामीण
 जिन्दा  रह  सकता  है,  मगर  उस  2300  किलो-
 रीज़  का  बंटवारा  बारें  तो  पाचि  करोड़  प्राप्ति
 ऐसे  होंगे  जिनको  कुछ  नहीं  मिलेगा,  जो  कि  मर
 जायेंगे  बगर  खाये-पीये  ।  यट  पैदावार  की
 हालत  है  ।  घर  की  हालत  यह  है  कि  बहुतों
 के  पास  रहने  को  घर  नहीं  है,  शिक्षा  की  कौन
 पूछे।  जिसको  शिक्षा  मिलतीहै,शिक्षा  मिलती
 है  थोड़े  से  ऊपर  के  ग्रामीणों  को,  जो  ग्रा३०
 सी०  एस०  है  उन  के  बच्चों  को या  जो  भाई
 सी०  एस०  हो  रहे  हैं,  उनके  बच्चों को  |
 सेठ,  साहुकार,  पूराने  जमादार  कौर  इसी
 क्लास  के  हमारे  देश  के  चाहे  किसी  'ी  पार्टी
 के  नेता,  चाहे  कांग्रस  पार्टी  के  नेता  हों,
 चाहे  कम्यूनिस्ट  पार्टी  के  नेता  हों,  ईन  में
 जो  भ्र पर  के  स्टेटस  के  आदमी  हैं,  इनके
 बच्चें  पब्लिक  स्‍कूलों  में  सेन्ट  एवज  वियर
 में  पढ़ते  हैं,  लेकिन  आम  आदमी  के  नहीं  पढ़ते
 हैं।  इसका  कारण  यह  है  कि  जो  शिक्षा  पद्धति
 राज  हम  ने  अपने  यहां  चलाने  के  लिये  रखी

 है,  उस  के  लिये  एक्शन-प्रो  रियेक्टर  ड  प्राप्ति

 नहीं  मिले  1  नतीजा  यह  हुजरा  कि  आज  8
 वर्ष  के  बाद  हमारे  ऊपर  दो  हमले  हुए
 एक  चीनी  हमला  हुजरा,  उस  चीनी  हमले  का

 हम  मुकाबला  नहीं  कर  गये  ।  दूसरा  हमारे
 ऊपर  पाकिस्तान  का  हमला  हु  प्रा  1  हम  शशि
 मनाते  हैं  लेकिन  जरा  सोचिये  45  रोड
 प्रा बादी  हमारी  है  और  .0  करोड़  आबादी
 पाकिस्तान  झा  है  ।  रेशियों  के  हिसाब  से

 देखिये,  700  वर्गमील  पर  हमने  कब्जा
 किया  प्रौढ़  !92  वर्गमील  पर  उसने  वब्ज्ा
 किया था  ।  4६  करोड़  के  सामने  10करोड़
 की  कोई  कीमत  नहीं  है.  ।  इसका  क्या

 कारण!  इसका  कारण  यह  &  ि
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 हमारी  जो  मशीनरी  है,  जो  शिक्षण  पद्धति  है
 वह  राज  के  लायक  नहीं  है।  इस  का  यह  भी
 कारण  हैं  कि  हम  ने  इन  प्रा राम  तलब  लोगों
 को,  इन  झा  ऊट-डेटेड  लोगों  को  इस  का  मके  लिये
 रखा,  और  साथ  ही  हमारे  नेता  भी  उसी
 मिज़ाज  के  थे  o  हमारे  देश  में  प्रंग्रेजों  के
 जाने  के  बाद  शासन  तन्त्र  का  जो  जू  प्रा  हमारी
 पार्टी  के  नारों  पर  पड़ा,  वे  भी उसी  क्लास  के
 आदमी  थे  ध्रौर  हमारी  पार्टी  में  भी  जो  पाम
 आदमी  हैं  उनको  'राजसन्त्र  में  प्रेमी  का
 मौका  नहीं  मिला  ।  रूस  में  क्या  हुआ  ?
 रूस  ने  इन  लोगों  को  हटाया,  प्रौढ़  हटाकर  के
 श्राम  प्राणियों  को  लिया,  उन्होंने  उत्साह  से
 काम  किया  ग्रोवर  उत्साह  से  काम  करके  दुनिया
 को  दिखला  दिया  ।  चेयरमैन  साहब,
 आज  चन्द्रमा  पर  उसका  जहाज  उतर  रहा  है,
 हो  सकता  है  कि  कुछ  समय  के  बाद  चन्द्रमा
 पर  वहू  कब्जा  कर  लेगा  ।  इसलिये  जरूरत
 इस  बात  की  है  कि  जो  हमारा  शासन  यन्त्र  है,
 उस  में  परिवर्तन  की  सख्त  जरूरत  हैं  ।

 हमारे  यहां  एक  भाई  ने  हमलों  बतलाया,
 शायद  बनर्जी  साहब  चले  गये,  उन्होंने  कहा
 कि  जय  देसाई  कमीशन  बना  है  तो  इसकी
 गया  जरूरत  है  ।

 श्री  ao  भो०  बीजों  :  मैं  बेठा  हूं  ।

 श्री  विकृति  सिर  :  हमारी  बात  को
 सुनिये  ।  कौर  दो  भाईयों  ने  भी  पूछा  था
 तो  मैं  बताना  चाहता  हूं  कि  देसाई  कमीशन  जो
 बना  है,  यह  तीन  चीजों  पर  जाच-पड़ताल  नहीं
 करेगा  एफ  तो  पी०  एण्ड  टी०  पर  जांच
 पड़ताल  नहीं  करेगा,  दूसरे  डिफेन्स  पर  जा
 पड़ताल  नहीं  करेगा,  तीसरे  एक्सटर्नल  एके-
 नर्स  पर  जांच  पड़ता ल  नहीं  करेगा  कौर  चौथा
 मैं  भूल  रहा  हूं,  लेकिन  तीन  तो  निश्चित  हैं  t
 तो  इस  स्थिति  में  मैं  पहला  हुं  प्रपने  उन  मिलनों
 से  वही  हमारा  प्रस्ताव  जायज  है  या  नाजायज
 है

 श्री  स०  भो०  बनर्जी  :  बिल्कुल  राजा-
 यह  नहीं  कहा  है  ।
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 ot  विभूति  मिथ:  जब  आप  बोले  तो  मैं
 नहीं  बोला,  अरब  श्राप  मेरी  बात  सुनिये  v  ये
 कहते  थे  कि  मेरा  प्रस्ताव  पेश  हो  जाय  भौर  पेश
 हो  जाने  के  बाद  इस  प्रस्ताव  को  भ्र गले  सेशन

 में  लिया  जाय,  क्योंकि  देसाई  कमीशन  बहाल
 हो  गयां.  है।  मैं  पूछना  चाहता  हूं  कि  देसाई
 कमीशन  इन  तीन  चीजों  पर  ध्यान  नहीं
 देगा  क्योंकि  यह  उनके  जूरिडिक्शन  से  बाहर
 की  बात  है,  लेकिन  हमारा  प्रस्ताव  इन
 सब  चीजों  को  कवर  करता  है।  इसलिये  मेरा
 प्रस्ताव  जायज  है  श्लोक  मेरा  प्रस्ताव  इसी
 समय  पास  होना  चाहिए  भोर  इससे  देसाई
 कमीशन  को  मदद  ही  मिलेगी।

 सभापति  महोदय  :  कितना  वक्‍त  लेंगे

 श्री  विभूति  मिथ :  तीस  मिनट  तक  तो
 सब  लोगों  को  समय  मिलता  ही  है,  उस  में  जो
 बाघों  लोगों  ने  की  हैं,  उनको  और  शामिल
 कर  लीजिये  ।

 चीनी  हमले  के  वक्‍त,  चेयरमन  साहब,
 हमारे  एक  जैनरल  साहब  की  बात  चली  थी,
 कुछ  इन्क्वायरी  भी  हुई,  रिपोर्ट  भी  शाई,
 लोग  कहते  हैं  कि  वहां  से  भाग  गये,  जो  हो,
 भगवान  जाने  कया  बात  थी  ।  रिपोर्ट
 हमें  देखने  सुनने  को  नहीं  मिली,  लेकिन  थोड़ा
 सा  धक्का  लगा,  इतना  ज्यादा  लगा  कि  हमारे
 नेता  जवाहर  लाल  जी,  मैं  समझता  हूं  कि
 उसी  तकलीफ़  से  वह  जल्द  से  जल्द  गुज़र  गये।
 राज  इस  बात  की  जरूरत  है  कि  सब  जगहों
 पर  हमको  पने  प्रशासन  में  जल्द  से  जल्द  परि-
 बर्तन  करना  चाहिये  हम  ऐसा  परिवहन  वान यें
 जो  देश  की  प्रावश्यकताझ्रों  को  पूरा  करे  t
 यदि  हमने  ऐसा  नहीं  किया  तो  हमारा  प्रशासन
 कमज़ोर  पढ़ता  जायेगा  ।  8  वर्ष  के  बाद  भी
 भाव  इन  चीजों  में  कमी  रह  गई  है  ।  सर-
 कार  ने  देसाई  कमीशन  को  बहाल  कर  दिया  है,
 यह  चीज  हम  लोगों  ने  प्रंग्रेजों  से सीखी  है।
 एक  एडवाइजरी  कमेटी  के  बाद  दूसरी  को  बहाल
 करते  हैं,  तीसरी  को  करते  हैं,  चौथी
 को  करते  हैं,  फिर  श्री  एएल बी  सात  समुद्र
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 पार  से  भ्राये,  रिपोर्ट  दी,  एक  मेनन  कमेटी  की
 रिपोर्ट  निकली,  टी  ०  टी  ०  कृष्णमाचारी  कमेटी  की
 रिपोर्ट  निकली,  तीन-चार  रिपोर्टे  हमारे  पास
 हैं,  इतनी  रिपोर्ट होने  क ेबाद  भी  हमारी  सरकार
 ने  एक  जोर  कमीशन  को  बहाल  कर  दिया  ।
 पता  नहीं  कुछ  लोगों  को  प्रभावित  करने  के
 लिये  कमीशन  बनाये  जाते  हैं,  किस  काम  के
 लिये  बनाये  जाते  हैं,  कमीशन  बने  तो  सारे
 यन्त्र  को  देखने  के  लिये  बने  -  इस  समय  तीन-
 चार  ऐसे  यन्त्र  हैं  जिनका  देखा  जाना  बहुत
 जरूरी  लेकिन  उनके  कामों  को  यह
 कमीशन  नहीं  देखेंगी  t

 एक्सटर्नल  ्रकेयसं  मिनिस्ट्री  में  राज  बड़ा
 खच  होता  है  ।  एक  देश  का  हम  को  भी  अनून
 भव  है  ।  मैं  विलायत  गया  था  7  मैंने  देखा
 कि  जितना  वहां  खर्च  होता  है,  उतना  शायद  ये
 बीकानेर  के  महाराज  बैठे  हैं,  इनके  यहां  भी
 खर्च  नहीं  होता  होगा  ।  मैंने  इनका  भी  घर
 देखा  है  ।  जितना  विलायत  में  एक्सटर्नल
 मिनिस्ट्री  का  खर्च  है  उतना  राजा-महा  राजयों
 का  भी  खर्च  नहीं  है  कौर  इस  पर  जांच  पड़ताल
 होनी  चाहिये  ।  यहां  गरीब  का  पैसा  लगता
 हैं  a  चेयरमेन  साहब,  हमारे  नेता  महात्मा
 गांधी  का  नाम  मोहन  दास  कमंद  गांधी
 था  जब  वह  हमारे  जिले  में  गये  तो  उनको
 करंबीर  गांधी  कहा  जाता  था  ।  उन  करें-
 वीर  गांधी  नाम  उनके  काम  करने  की  वजह
 से  पड़ा,  वह  काम  करते  थे  लेकिन  हम  काम  नहीं
 करते  हैं  ।  इसलिये  मैं  चाहता  हूं  कि सरकार
 को  अपने  यन्त्र  में  ऐसा  सुधार  करना  चाहिये
 कि  जो  यन्त्र  जल्द  से  जल्द  जवाब  दे  सके
 ज़ोर  दूसरे  स्ट्रेक्चर  हमारा  ऐसा  होना  चाहिये
 कि  जो  स्ट्रेक्चर  एक्शन-भोरियेन्टेड  हो  ।
 तीसरी  बात  यह  है  कि  जो  भ्रामक  दावे  वहू
 उसी  क्लास  के  बावे  जिस  क्लास  की  सेवा
 हमें  करनी  है  (हम  को  गरीबों  की  सेवा  करनी
 है  ।  हमारे  यहां  बड़े-बड़े  सेठ,  साहुकार,
 घनी  लोग प्रा जाते  हैं,  तो इन  से  हमारा  राज-
 तन्त्र  नहीं  चलता  है  ।  मालवीय  जी  जा  रहे
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 हैं,  पे गरीब  क्लास  के  हैं  -  जो  राज तंत्न  है,
 यह  मेरी  पार्टी  के  हाथ  में  है,  कांग्रेस  पार्टी
 के  हाथ  में  है  ।  मैं  शुरू  से  ही  कांग्रेस  का  सदस्य
 रहा  हूं  मरने  तक  इस  का  सदस्य  बना  रहूंगा
 चाहे  कुछ  भी  क्‍यों  न  हो  जाय  i920  #
 मैं  इस  में  शामिल  हुआ  था  ।  लेकिन  मुझे
 यह  कहते  हुए  दुख  होता  है  कि  राज  भी
 राजतंत्र  राजाश्रो,  महा रंजिशों,  सेठों,  साहूकारों,
 वकीलों,  डाक्टरों,  प्रोफेसरों  इत्यादि  के
 हाथ  में  है  ।  जनसाधारण  के  हाथ  में  नहीं
 है  इन  में  बहुत  से  ऐसे  लोग  हैं  जो  शहरों
 में  रहने  वाले  हैं  ।  इनको  गांवों  का  कुछ  भी
 पता  नहीं  है  ।  इनको  यह  पता  नहीं  है  कि  गां  तें
 में  क्या  होता  है,  वे  कैसे  होते  हैं  /  यहां  प्रकार
 थे  हमारे  मिनिस्टर  बन  जाते  हैं,  बहुत  बड़ी
 बड़ी  जगहों  पर  जाकर  यासीन  हो  जाते  हैं
 उनको  श्राप  इन  जगहों  तक  पहुंचाये,  इसमें
 किसी  को  कोई  एतराज़  नहीं  हो  सकता  है  1
 लेकिन  इतना  तो  भाप  देंखे  कि  क्‍या  वे  इन  जगहों
 पर  फिट  इन  होते  हैं  या  नहीं क्या  जिस  पद  पर
 उनको  लगाया  गया  है,  उसका  अनुभव  उनको  है
 या  नहीं  1  मुझे  इस  बात  पर  कोई  एतराज  नहीं
 है  कि  अगर  इंडस्ट्री  का  काम  है  तो  वह  काम
 किसी  इंडस्ट्रिलिस्ट  को  सौंप  दिया  जाए  ।
 लेकिन  देखने  में  यह  आता  है  कि  खेती  की  देख
 आल  का  काम  ऐसे  लोगों  के  हाथों  में  सांप  दिया
 जाता  है,  जिनके  पास  न  तो  कोई  खेत  होता  है,
 और  न  ही  खेती  का  उनको  कोई  भ्रनुभव  होता
 है  1  ऐसे  लोगों  को  मिनिस्टर  बना  दिया  जाता
 है  ।  इसका  ही  यह  नतीजा  है  कि  प्रभारी
 बल  के  अनुभव  के  बाद  भो,  भ्र ठा रह  बरस  के
 प्रयत्नों  के  बाद  भी  हम  श्राम  नहीं  बढ़  सके  हैं,
 हमारा  देश  इस  स्थिति  में  नहीं  पहुंच  सका  है
 कि  वह  आगे  बढ़  सके  t

 श्राप  कमिशन  बगैर हू  बेशक  बिठायें  ।
 लेकिन  इस  बात  को  भाप  देंखे  कि  क्या  कमिशन
 बिठाने  की  वास्तव  में  भ्रावश्यकता  है  या  नहीं  ।
 किसी  को  प्रोवाईड  करते  के  लिए
 आप  कमिशन  या  समितियां  न  बताये  ।
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 इससे  पैसा  भी  जाया  होता  है  कौर  श्रम  भी  t
 झगर  बाप  को  लोगों  को  प्रोवाईड  करना  है  तो
 भाप  उनके  लिए  पबलिक  एसाईलम  खोल
 दें,  उनको  खाने  पीने  के  लिए  दे  दें,  मुझे  कोई
 एतराज़  नहीं  है।  लेकिन  ऐसा  नहीं  होना
 चाहिये  कि  कोई  दिल्ली  भाया  है  कौर  उसको
 चूंकि  भाप  को  प्रोवाइड  करना  है,  इस  वास्ते
 कोई  समिति  या  कमिशन  प्राय  बना  दें  ।  साथ
 ही  साथ  मैं  यह  भी  कहना  चाहता  हूं  जो
 आपका  प्रशासनिक  यंत्र  है  वह  ऐज  होना
 चाहिये  जो  कि  आपके  जो  सिद्धान्त  हैं  उस
 में  विश्वास  रखता  हो  t  आजकल  देखने  में
 भाता  हैं  कि  इन  सिद्धान्तों  में  उनका  विश्वास
 नहीं  होता  है  ।  निष्ठा  नहीं  होती  है  t
 इस  तरह  से  काम  नहीं  चल  सकता  है  ।
 निष्ठावान  आदमियों  को  प्राप  रक्खो  n

 मैंने एक  बार  कहा  था  कि  बी०  डी०  धो ०
 जो  लोग  हैं  उनकी  छापने  =  बहाली  कर  दी
 है  ।  हमारी  स्टेट  में  भी  उनकी  बहाली
 गई  है  ।  लेकिन  उनके  पास  जायेंतो  कोई
 सुनवाई  नहीं  होती  है  ।  गरीब  प्राप्ति  दिन  भर
 वहां  इकट्ठे  रहते  हैं,  वहां  बटे  रहते  हैं  लेकिन
 बी०  डी०  को  साहब  कोई  बात  उनकी  नहीं
 सुनते  हैं  ।  मैंने  एक  वार  कहा  था  किये  भी
 छोटे  नवाब  हैं  ।  हमार  देश  में  एक  सज्जन  हैं,
 एक  कारकुन  हैं,  चीफ  मिनिस्टर  हैं,  श्री  डी०
 पी मिश्र।  वह  मध्य  प्रदेश  के  चीफ  मिनिस्टर
 हैं।  उन्होंने  बी०  Ho  खोज  की  पोस्ट  ही
 उड़ादीहै  ।

 श्री  Go  डो०  मालथौन  (बस्ती)  :  वह
 भी  मिश्र  हैं  a

 wit  विभूति  मिथ :  वह  भी  मिश्र  है,
 मैं  भी  मिश्र  हूं  ।  मित्रों  को  शक्ल  होती  है  ।
 लोग  उनको  धन्यवाद  देते  है  ।

 एइलो  रिपोर्ट  में  पेज  7  पर  यह  लिखा
 है

 “This  heritage  from  simpler
 days  points  rather  in  these  dire-
 tions  towards  the  tendency  to
 carelessness  and  prefligacy,”
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 [श्री  विभूति  मिश्र]
 हमारी  इस  तरह  की  हैरीटेज  ही  कहां  रही
 है  कि  हम  को  जनता  के  लिए  काम  करना  है  ।
 जो  लोय  भरती  किये  जाते  है ंउनकी  इस  तरह
 की  हैरीटेज  ही  कहां  रहती  है  ।  उनमें  यह
 भावना  ही  कहां  रहती  है  कि उनको  जनता  के
 के  लिए  काम  करना  है,  जनता  को  सेवा  करनी
 है  ।  भ्रमर  कहीं  बांध  दूर  जाता  है  या  किसी
 गरीब  के  घर  जाना  होता  है  तो  ये  लोग  वहां
 जाना  भी  पसन्द  नहीं  करते  हैं  ।  बड़  बड़े
 राजा  महाराजाओं  के  लड़के,  ब्राह्मणों  के
 लड़के  गरीबों  के  घर  कैसे  जाय,  जब  यह
 हैरीटेज  ही  उनका  नहीं  होता  है  ।  ग्राम  भी
 मैं  देखता  हूं  कि  किसी  डिस्ट्रिक्ट  मजिस्ट्रेट
 के  यहां  जाना  होता  है  दुख  दर्द  कहने  के  लिए
 तो  उसके  कमरे  के  बाहर  पर्दा  लगा  रहता  है
 ओर  बाहर  चपड़ासी  बैठा  रहता  है  जो  कि  भ्रन्दर
 किसी  को  घुसने  नहीं  देता  हे  ।  नगर  किसी
 तरह  से  उसको  वहां  जाने  का मौका  मिल  जाता
 हैं  तो  उसकी  बात  वह  सुनता  ही  नहीं  »  और
 बेचारा  गरीब  ब्राह्मी  निराश  हो  कर  लौट
 श्आाता है.  v

 एपलवी ने  प्रगति  रिपोर्ट  के  पेज  6  पर
 यह  लिखा  है  :

 “The  only  objective  test  of  cffi-
 ciency  is  survival.”.

 टैस्ट  हमारा  क्‍या  है  ?  कैसे  हम  सरवाईव
 करें  ?  क्‍या  हमारा  जो  आबजक्टिव  था
 उसको  हम  प्रभारी  साल  में  भी  प्राप्त  कर  पाये  हैं  ?
 क्या  हम  अठारह  साल  के  बाद  सरवाईव  कर
 पाए  हैं  ।  हम  खुशियां  मनाते  हैं  कि  हमने
 पाकिस्तान  को  पीट  दिया  ।  लेकिन  श्राप  देखें
 कि  उसने  i92  वर्गमील  हमारी  भूमि  पर
 कबूला  कर  लिया  था  ।  अग  वह  एक  इंच
 हमारी  भूमि  पर  भी  कबूला  न  कर  पाता
 झोर  हम  उसको  भूमि  पर  कब्जा  कर  ले।
 तब  तो  अली  कह  सकते  हैं  कि  हम  सरवाईव
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 कर  गए  हैं  अन्यथा  नहीं  ।  तब  तो  यह  कहा
 जा  सकता  था  कि  हमारी  'एफिशेंसी  बढ़  गई
 है,  कौर  यह  बात  समझ  में  भी  जरा  सकती  थी  ।
 एपलबी  श्राप  देखें  कि  कहां  से  कराया  ।  कितना
 पैसा  उस  पर  खच  हुजरा  ।  वह  घूमा  फिरा
 उसने  खाया  पिया  ।  फिर  रिपोर्ट  दी
 लेकिन  हमारी  सरकार  के  दिमाग  में  उसकी  बात
 बात  भी  नहीं  शाई  t

 उसने  आगे  लिखा  है  :

 “At  almost  all  the  levels  of  the
 public  services  it  seems  to  he  tcu
 much  assumed  that  one  person  of  a
 certain  “class”  is  equal  tg  anvtner
 person  of  that  class.”.

 एक  क्लास के  आदमी  दूसरे  क्लास  के  बराबर
 हू  जायें  यह  तो  हमारे  यहां  है  ही  नह  t
 हम  लोग  किसी  के  यहां  जाते  हैं  तो  वहां  पर
 यह  लिखा  पाते  हैं  कि  टाईम  के  बारे  में  पहले
 एप्वाईटंमेंट  लीजिये  ।  शब  आप  देखें  कि  कित  ने
 श्राप  &  यहां  अफसर  हैं,  कोई  अंडर  सेक्रटरी
 है,  कोई  डिप्टी  सेक्रटरी  है,  कोई  ज्वाइंट  सेक्स-
 टरी  है,  कोई  एडीशनल  सेक्रटरी  है,  कोई  सेक्स-
 टरी  है,  पता  नहीं  कितने  अफसर  है  ।  ये
 तो  एक  डिपार्टमेंट  में  होते  हैं।  इसका  मतलब  रहे
 हुआ  कि  जितने  डिपार्टमेंट  हैं  उतने  ही  ज्यादा
 ये  भ्रफसर  आपके  पास  हैं  ।  जरूरत  इस  बात
 कि  है  कि  शासन  तंत्र  की  आप  सिमप्लीफाई
 करें,  काम  काज  को  आप  झा सान  करें ग्र ौर  ऐसा
 प्रोसीजर  निकालें  जिससे  लोगों  का  दुख  दर्द
 आसानी  से  दूर  हो  सकें,  लोगों  की  जो
 मुश्किलात  हैं,  उनको  आसानी  से  हल  किया
 जा  सके  |

 श्राप  यह  भी  देखें  कि  हमारे  यहां  क्‍या
 प्रोडक्शन  हैं  कौर  क्या  कंजंप्शन  हैं  ।  इसको
 भी  नोट  कर  लेना  जरूरी  है  कि  जितना  हम
 प्रोडक्शन  करना  चाहते  हैं  उतना  हम  रोड-
 टशन  नहीं  कर  पाते हैं  ।  हमारा  उत्पादन
 जरूरत  से  बहुत  कम  हैं।  इसके  विपरीत  हमारी
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 जो  जनसंख्या  है  वह  दिन-प्रति-दिन  बढ़ती
 चली  जा  रही  है  ।  जनसंख्या  का  भार  बढ़ता
 हुआ  चला  जा  रहा  है  ।  उस  हिसाब  से  हमारी
 पैदावार  नहीं  बढ़ती  है  t

 क्रि  न  मा०  घतुबदों  (फिरोजाबाद)  :
 जनसंख्या  की  वृद्धि  का  प्रशासन  से  क्या  सम्बन्ध
 #?

 शी  विभूति  सीध:  आपका  ध्यान
 भीष्म  पितामह  ने  जो  कुछ  शाल्तिपवं  में,
 महाभारत  में  कहा  है,  उसकी  गोर  ध्यान
 दिलाना  चाहता  हूं  -  राजा  चाहे  तो  स
 पृथ्वी  को  स्वयं  बना  सकता  है  कौर  झगर  चा
 तो  नरक  बना  सकता  है  t  यह  राजा  का  काम
 है  कि  कितने  पैदा  करने  की  इजाज़त  दे  भ्र ौर
 कितने  न  पैदा  करने  की  इजाजत  दे।  उसका
 काम  है  कि  कितनों  को  खिलाये  शौर  कितनों  को
 न  खिलाये  चतुर्वेदी  जी  ब्राह्मण  हैं  प्रो  दामन
 होकर  वह  ऐसी  बात  कहते  हैं।  महाभारत
 में  क्या  लिखा  है  सकें  वह  भूल  जाते  हैं  ।
 राजा  के  ये  सब  काम  है  t  हमारे  देश  की
 पैदावार  तो  बढ़ती  नहीं  है  खाने  वालों  की  तादाद
 बढ़ती  चली  जा  रही  है  ।  हमारे  सुब्रह्मण्यम
 साहब  न  गए  हैं  ।  वह  बेचारे  क्या  कर  सकते
 हैं  ।  वह  कहां  से  लायें  खाने  के  लिए  ।  अगर
 मेष  नहीं  बरसता  है,  भ्रमर  वर्षा  नहीं  होती  है,
 अगर  सूखा  पड़  जाता  है  तो  वह  क्या  कर  सकते
 हैं  ।  वह  तो  खाद  दे  सकते  हैं,  बीज  दे  सकते
 2)  मेघ  तो  वह  नहीं  बरसा  सकते  हैं।  लेकिन
 इतना  तो  शासन  कर  ही  सकता  है  कि  ग्रा बादी
 हमारी  न  बड़े  |  हेम  ब्रह्मचयं  रखें,  सयम  से
 काम  लें  |  कहने  की  मतलब  यह  है  कि
 इस  तरह  की  जो  बातें  हैं  इन  पर  भी  हमारा
 कंट्रोल  नहीं  है  जब  में  थोड़े  से  सुझाव
 देना  चाहता  हूँ  t

 सभापति  महोदय  :  मिश्र  जी,  बात  यह  है
 कि  जो  प्वाइंट  श्राफ  अार्डर  है,  उस  को  भी
 हमने  डिस्कस  करना  है  ny  इसलिए  भाप  एक
 साध  मिनट  में  समाप्त  कर  दें  और  बीवी  जो
 मापकों  बोलना  है  वह  पाइंदा  बोले  ।

 भरी  विभूति  सिर  :  मैं  एक  सुझाव  तो  यह
 देना  चाहता  हूं  कि जो  लोग  सरकारी  कामकाज
 करने  के  लिये  रख  जायें  उन  को  ठीक  तरह  से
 ट्रेनिंग  देने  का  प्रबन्ध  किया  जाए।  ऐसा  करमे
 से  वे  भ्रमणा  काम  ठीक  तरह  से  कर  सकेंगे  ।

 प्रशासनिक  ढांचे  को  श्राप  राशनाइज
 करें  और  जो  प्रोसीजर  है  इस  को  ड्राप  सिडल
 बनायें  ।  जो  कारकुन  आप  रखें  वे  ऐसे  च्े  जो
 निष्ठा  से  काम  करने  वाले  हों  ।  शोभा  बहाने
 वाले  भ्रादमी  भाप  न  रखें  t  प्राय  बड़ें  बड़े
 डिग्रीधारी  रख  लेते  हैं  ।  लेकिन  पाप  देखें  कि
 वे  काम  करने  वाले  व्यक्ति  भी  हों  ।  जो  जनता  की
 सवा  करने  में  विश्वास  रखते  हैं  उन  को  प्राय
 रखें  t

 wa  मैं  रिक्रूटमेंट  के  बारे  में  कुछ  कहना
 चाहता  हूं  ।  पब्लिक  सर्विस  कमीशन  की  मैं
 इज्जत  करता  हूं  ।  लेकिन  श्राप  यह  देखें  कि
 उस  में  कौन  कौन  से  लोग  हैं  ।  बड़े  बड़े  लोग
 उस  के  मैम्बर  हैं  -  गरीबों  की  तरफ  वे  देखते
 ही  नहीं  हैं।  सभी  बड़े  बड़े  लोगों  का  यही  कायदा
 है  ।  उन  के  यहां  हम  लोग  नहीं  जा  सकते  हैं  ।
 मगर  जायेंगे  तो  लिख  देंगे  ।  कि  यह  भाया  था
 सिफारिश  करने  के  लिये  |  लेकिन  उन  के  स्टेटस
 का  भ्रामक,  उन  के  मुकाबले  का  आदमी  जाता
 है  कौर  सिफारिश  भी  करता  है  तो  कुछ  नहीं
 लिखा  जाता  है।  इस  तरह  की  जो  बीज  है,
 यह  दुरुस्त  होनी  चाहियें  |  बड़े  बड़े  शौर  धनी
 वर्ग  के  प्राणी  ही  उस  में  नहीं  शाने  चाहियें
 उस  में  मैपोटिज्म  के  लिए  कोई  स्थान  नहीं  होना
 चाहिये  ।  भाई  भतीजावाद  वहां  नहीं  चलना
 चाहिये  i  age  सी०  एस०  के  यहां  कोई
 आई०  सी०  एस०  का  अफसर  बेरोकटोक
 जा  सकता  है  शौर  उस  का  काम  भी  हो  जाता  है  t
 धर  पर  वह  जाना  चाह्ते  तो  घर  पर  भी  जा  सकता
 है।  लेकिन  हम  जैसे  लोग  नहीं  जा  पाते  हैं  ।

 अरब  एक  नयी  श्रेणी  बनी  है  कराई  ए०  एस ०
 अ्रफसरों  की  ।  ये  भी  कमोबेश  भाई  मी०
 एस०  की  जोह  लॉड  के  हैं  -  कारण  यह  है  कि.
 ये  लोग  मी  उसी  लगेगी  के  हैं  ।  वही  इन  के
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 [at  विभूति  मिश्र]

 प्रोफैसर  रहे  हैं।  यह  बात  भी  है  कि  सौ  में  से
 अस्सी  कराई  ए०  एस०  के  अफसर  दिन  में  सोते
 हैं।  किसी  भ्रान्ति  में  जा  कर  आप  देख  लो  ।
 महाभारत  में  पूछा  कि  साहब,  श्रादमी  क्‍यों
 मर  गया  तो  जवाब  मिला  कि  इस  लिये  मर
 गया  कि  दिन  में  सोया  था  ।  हमारे  सरकारी
 नौकर  भी  दिन  में  सोते  हैं  तब  उन  से  क्‍या
 फायदा  होने  वाला  है  ?

 एक  भाननोय  सदस्य  t  रात  में  काम  करें
 तब  क्‍या  हो  ?

 शी  विभूति  मिश्र:  रात  को  काम  करें
 तब  दिन  में  सोयें  ।  मैं  कहना  चाहता  हूं  कि
 प्रमोशन  तब  होना  चाहिये  जब  कोई  श्रन्छा
 काम  करे  ।  जो  होशियार  प्राप्ति  हो  उसे
 प्रमोशन  मिलना  चाहिये  ।  स्विस  में  जो  भी
 अच्छा  काम  करे,  पूरा  काम  करे  उस  का  प्रभो-
 शन  जरूर  होगा  यह  भी  होना  चाहिये  ।

 एक  प्रो  बहुत  बड़ी  बात  यह  है  कि
 यू०  पी०  एस०  सी०  ने  जो  अंग्रेजी  को  कायम
 रक्खा  है  उस  को  हटा  देना  चाहिये  ।  जो रीजनल
 भाषा  हो  उस  को  रखना  चाहिये  a  मैं  दावे  से
 पूछना  चाहता  हूं  कि  जो  अंग्रेजी  जानने  वाले
 हैं  उन्होंने  पिछले  भ्रठारह  वर्षों  में  क्या  किया  ?
 मैं  चैलेंज  कर  के  पूछता  हूं  कि  किस  फ्रंट  पर
 कुछ  काम  किया  गया  है  ?  फूड  फ्रंट  पर,
 एजूकैशन  के  फ्रंट  पर,  एग्रीकल्चर  के  फ्रंट  पर
 सोशलिज्म  के  फ्रंट  पर  उन्होंने  क्‍या  किया  ;
 अभी  हमारे  यहां  प्रंग्रेजी  का  ही  राज्य  चलता  है
 क्योंकि  प्रंग्रेजी  जानने  वाला  क्लास  यह  सोचता
 है  कि  हम  प्रंग्रेजी  जानते  हैं  इस  लिये  हमारा
 काम  होना  चाहिये  ।  इस  लिये  मैं  कहना  चाहता
 हैं  कि  यू०  Sto  एस०  सी०  के  इम्तहान  वगैरह
 जो  हैं  वह  रीजनल  लैंग्वेज  के  मीडियम  से
 होने  चाहियें  ।  प्रो  इसी  तरह  से  लोगों  को
 बहाली  मिलनी  चाहिये  ।

 सभापति  भोज्य  :  श्री  श्राप  अपनी
 तकरीर  राज  बन्द  कर  दीजिये  ।  भाप  28
 मिनट  ले  चुके  हैं  -  श्राप  का  जो  प्वाइंट  साफ
 काडर  है उस  को  भी  दूसरे  दिन  लेंगे  ॥

 Shri  8.  M.  Banerjee:  May  I  raise
 a  point  of  order?  First,  let  me  state
 the  relevant  rule.

 Mr.  Chairman:  His  speech  is  not
 finished  yet.  On  the  next  day  when
 this  item  is  taken  up,  this  point  of
 order  also  wil]  be  taken  up.

 श्री  यशपाल  सिह  (कराना)  :  मेरा  एक
 अ्रमेंडमेंट  भी  है  i

 7  hrs.

 FOOD  ZONES*

 ot  प्रकाशकों  शास्त्री  (बिजनौर)  :
 सभापति  जी,  देश  की  खाद्य  स्थिति  के  खराब
 होने  का  मुख्य  कारण  जहां  हमारे  देश  में
 खाद्यान्नों  का  अभाव  है  वहां  उस  का  एक  मुख्य
 कारण  दोष  पूर्ण  वितरण  प्रणाली  ओर  खाद्यान्नों
 को  बनावटी  दीवारें  भी  हैं।  केरल  की  हालत
 पर  प्रभी  दस  दिन  पहले  काम  रोको  प्रस्ताव
 उपस्थित  करते  हुए  मैं  ने  खाद्य  मंत्री  से  कहा
 था  शौर  चेतावनी  दी  थी  कि  यदि  इस  स्थति
 को  जल्दी  नहीं  सम्भाला  गया  तो  जो  घटनायें
 केरल  में  हो  रही  हैं  वह  दूसरे  धन्धों  में  भी  फंल
 सकती  हैं  t  कभी  दो  दिन  पहले  बंगाल  विधान
 सभा  कौर  विधान  परिषद्‌  में  जो  दृश्य  उपस्थित
 हुए  हैं  उन  से  हमारे  खाद्य  मंत्री  अच्छी  तरह
 परिचित  होंगे।  इस  के  साथ  'भ्रमर  कभी  भी  यह
 स्थिति  नहीं  संभाली  गई  तो  मैं  दुबारा  चेतावनी
 देना  चाहता  हूं  शौर  कहना  चाहता  हूं  कि  जो
 यह  भाग  केरल  या  बंगाल  में  फैली  है  वह  भ्रगर
 दूसरे  प्रान्तों  में  फैल  गई  तो  यह  पार्लियामेन्ट
 हाउस  भी  उसकी  लपट  से  बच  नहीं  सकेगा  !
 देश  की  स्थिति  इतनी  खराब  होने  जा  रही  है

 *Half-An-Hour  Discussion.
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 खाद्यान्नों  के  क्षेत्रों  को  समाप्त  किया  जाये
 इस  सम्बन्ध  में  कभी  कुछ  दिन  पहले  मैंने  समा-
 बार  पढों  में  देखा  था  कि  जयपुर  कांग्रेस  में
 बहुत  बड़े  बहुमत  से  इस  विषय  पर  बल  दिया  गया
 था  कि  खाद्यान्नों  &  जोनों  को समाप्त  किया
 जाये  ।  समाचार  पत्तों  में  यह  भी  था  कि  संसदीय
 कांग्रेस  पार्टी  की  निजी  बैठक  हुई  थी  ।  उस
 में  भी  इस  बात  पर  बल  दिया  गया  था  कि
 खादानों  के  क्षेत्रों  को  समाप्त  कर  दिया  जाये।
 इसी  प्रकार  से  देश  के  जितने  भी  दूसरे
 राजनीतिक  दल  हैं,  जन  संघ  है,  स्वतन्त्र  पार्टी
 है,  पी०  एस०  पी०  है,  कौर  प्रखर  मैं  भूल  नहीं
 करता  तो  हमारे  देश  की  कम्युनिस्ट  पार्टी  भी
 इस  पक्ष  में  है  कि  खाद्यान्नों  के  जो  क्षेत्र  हैं
 वह  समाप्त  होने  चाहियें  क्योंकि  उनसे  देश  में
 बहुत  विषम  स्थिति  पैदा  हो  रही  है  1  मैं
 समझ  नहीं  पाता  कि  जनतन्त्र  की  दुहाई  देने
 वाली  इस  सरकार  में  कौन  ऐसा  तानाशाह
 बैठा  हुमा  है  जो  इतने  प्रबल  जनमत  के  होने
 पर  भी  फूड  जोन्स  को  कायम  रखे  हुए  है  ।

 खाद्यान्नों  के  क्षेत्र  को  बनाये  रखने  का
 दुष्परिणाम  यह  हो  रहा  है  कि  एक  ही  देश  के
 भिन्न  भिन्न  राज्यों  में  भिन्न  भिन्न  प्रकार  के
 भाव  हैं  7  उदाहरण  के  तौर  पर  मैं  बतलाता
 हूं  ।  पंजाब  के  प्रकार  गेहूं  का भाव  56  रू  ०
 प्रति  क्विंटल  है,  लेकिन  वहीं  गेहूं  उत्तर  प्रदेश
 में  आकर  85  से  90  रु०  प्रति  क्विंटल
 तक  बिकता  हैं  कौर  महाराष्ट्र  में  उसी  गेहूं
 का  भाव  हैं  150 Fo  प्रति  क्विन्टल
 चने  का  भाव  पंजाब  में  55  २०  से  लेकर
 58  to  तक  है  जब  कि  दक्षिण  भारत  में

 उसी  चने  का  भाव  25  से  50  Fo
 क्विन्टल  तक  है  ।  चावल  के  सम्बन्ध  में  मैं
 बतलाता  हूं  कि  जो  चावल  प्रांतर  में  80  Fo
 क्विन्टल  है  मद्रास  में  वही  चावल  85  ण्,
 मैसूर  में  20  To  शौर  केरल  में  200  Fo
 sfa  क्विन्टल  तक  बिकता  है  t  जब  दूसरे
 देशों  में  भारत  की  खाद्यान्न  की  स्थिति  बिगड़ने
 के  कारण  भीख  मांगने  को  स्थिति  पैदा  हो  गई
 है  भोर  दूसरे  देशों  के  छोटे  छोटे  बच्चे  हमारे
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 देश  में  खाद्यान्न  भेजने  के  लिये  धन  इकट्ठा
 कर  रहे  हैं,  उस  समय  इन  फूड  जोन्स  के  बने
 रहने  से  खाद्यान्नों  की कितनी  हानि  हो  रही  है
 जरा  इसको  भी  तो  देखिये  ।  राज  भिन्न  भिन्न
 मंडियां  भौर  भिन्न  भिन्न  नगरों  में  हमारे
 देश  का  करोड़ों  मन  गल्ला  सड़  रहा  है  ।
 उदाहरण  के  लिये  पंजाब  के  जो  मोटे  मोटे
 मांकड़  मुझे  उपलब्ध  हो  सके  उन  को  बतलाता
 हूं  ।  पंजाब  में  इस  समय  लगभग  5  लाख
 मन  गेहूं  रुका  हुआ  है,  40  लाख  मन  चना
 शंका  हा  है  कौर  उसी  पंजाब  में  मक्का  कौर
 बाजरा  लगभग  25  लाख  मने  रुका  पड़ा
 हुआ  है  राज  पंजाब  में  खाद्यान्न  का  जो
 भाव  है  उसी  हिसाब  से  सारे  खद्यान्नों  का
 मूल्य  ले  लिया  जाये  तो  करीब  6  करोड़  Go
 से  ऊपर  का  खाद्यान्न  पंजाब  में  बेकार  पड़ा
 हुआ  हैं  ny

 यह  हालत  वहां  पर  तव  है  जब  नई  फसल
 जाने  की  तैयारी  कर  रही  है  |  पुरानी  फसल
 का  जितना  भी  खाद्यान्न  है  वहीं  पंजाब  की
 मंडियों  में  दौर  किसानों  के  धर  से  बाहर
 नहीं  प्रा  सका  है  |  यह  प्रांकड़े  तो  केन्द्रीय
 सरकार  की  भ्र पनी  रिपोर्ट  में  हैं  कि  पंजाब  के
 लुधियाना  जिले  में  पिछले  साल  50  प्रतिशत
 से  भी  भ्र धिक  फसल  गेहूं  की  हुई  है।  लुधियाना
 की  जो  सब  से  बड़ी  मंटो  मोगा  की  है  यहां  से
 कुछ  लोग  आये  थे  उन्होंने  अ्रपने  ग ेहूं  का  नमूना
 दिया  है  ।  अगर  श्राप  उचित  समझें  तो  मैं
 उसे  टेबल  पर  रख  दूंगा  प्लोर  प्रगर  नहीं  तो
 खाद्य  मंत्री  जो  को  दे  दूंगा  जिस  से  पता  लग
 जायेगा  कि  राज  किस  प्रकार  लाखों  मन
 गल्ला  वहां  सड़  रहा  है।  जब  हमारे  देश  में
 खाद्यान्न  के  प्रभाव  के  नाम  पर  दूसरे  देशों  के
 छोटे  छोटे  बच्चे  झोली  फैला  कर  भारत  के
 लिये  भीख  मांग  रहे  हैं  -  पंजाब  के  लोगों  का
 विचार  है  कि  नई  फसल  कराने  को  है  कौर
 पुरानी  फसल  का  गल्ला  निकल  नहीं  पाया  है
 वह  तो  यहां  तक  कह  रहे  हैं  कि  ो  गेहूं
 सरकार  बाहर  से  मंगवाती  है  उसका  किराया
 लगाने  के  बाद  जिस  भाव  पर  भारत  में  वह
 गेहूं  पड़ता  है  उसी  भाव  पर  उन  का  गल्ला
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 खरीद  लिया  जाय  ।  अगर  इतना  ही  कर  7  Government  does  it,  it  is  sacred
 दिया  जाये  तो  कम  से  कम  व्यापारियों  और
 किसानों  को  सन्तोष  हो  जायेगा  ।

 जब  पंजाब  के  साथ  साथ  में  दूसरे  प्रान्तों
 की  स्थिति  भी  श्राप  को  बतलाता  हूं  ।  राजस्थान
 में  भ्र जम मेर  और  दूसरे  व्यापारिक  नगरों  की
 क्या  स्थिति  है  ?  उसके  बारे  में  मेरे  पास  एक
 पत्न  पाया  हैं  जिस  को  मैं  खाद्य  मंत्री  जी  को
 देना  चाहता  हूं  ।  उस  पत्र  में  लिखा  हुआ  है
 कि  राजस्थान  में  30  लाख  बोरी  चना  इस
 समय  रुका  पड़ा  है  |  भ्रमर  एक  बोरी  को
 ढाई  मन  तक  भी  मान  लिया  जाये  तो  75  लाख
 मन  चना  राजस्थान  में  रुका  हुआ  है।  राजस्थान
 में  चने  का भाव  45  से  50  रट  तक  है  ।
 लेकिन  जब  वही  चना  साथ  में  लगते  हुए
 गुजरात  में  बिकता  हैं  तो  :0%  20  रू  ०
 तक  बिकता  है।  प्र  आप  ही  ग्रनुमान  लगाइये
 कि  खाद्यान्न  के  जोन  देश  में  कितनी  विषम
 स्थिति  पैदा  कर  रहे  हैं  ।

 इसी  प्रकार  से  मध्य  प्रदेश  में  5  लाख
 मन  चना  रुका  पड़ा  है।  इस  का  दुष्परिणाम
 इस  समय  यह  हो  रहा  है  कि  उन  राज्यों  की
 सरकारें  व्यापार  करना  शुरू  कर  देती  हैं  v
 बाद  में  फिर  दूसरी  सरकारें  भी  ऐसा  ही
 करना  शुरू  कर  देंगी  :  पंजाब  की  सरकार  ने
 39  रु०  क्विन्टल  मक्‍का  खरीदा  लेकिन
 उस  को  उस  ने  मुनाफे  पर  बेचा  ।  नागपुर
 में  उस  ने  उसी  मक्का  को  80  ०  क्विन्टल
 बेचा  a  अर्थात्  सेंट  पर  सेंट  मुनाफा  कमाया
 महाराष्ट्र  से  ।  पंजाब  सरकार  ने  56  रु  ०
 क्विन्टल  पर  चना  खरीदा  लेकिन
 पजाब  सरकार  वहीं  चना  बंगाल  गवर्नमेंट
 को  90  ०  पर  बेच  रही  है  1  प्यार  व्यापारी
 मुनाफा  कमाये  तो  वहू  फौरन  डी  कराई  ०  करार  ०
 में  आ  जाता  है,  लेकिन  अगर  सरकार  मुनाफा
 कमाती  है  दूसरी  सरकार  से  तो  केन्द्रीय  सरकार
 के  कानों  पर  किसी  प्रकार  जूं  नहों  रेंगती  है

 Shri  Ranga  (Chittoor):  If  the  mer-
 chant  doeg  it,  it  is  profiteering,  put

 duty!  This  is  sheer  profiteering,  Six.

 सभापति  महोदय  :  एक  चीज  है  यह
 एफ ०  को  आर ०  पंजाब  है  या  एफ  »  भो ०
 कार  बंगाल  है  ?

 श्री  प्रकाश वीर  .  शास्त्रो  :  पंजाब  की
 गाने  मेंट  से  राज  बंगाल  की  गवन  मेंट  पंजाब  में
 खरीद  रही  है  उस  में  ही  इतने  मुनाफे  का  भाव
 है  यह  मैं  कह  रद्दा हूं  |  जो  इस  प्रकार  से  मुनाफा
 कमाने  की  प्रवृत्ति  बढ़  रही  है  उसका  दुष्परिणाम
 यह  हो  रहा  है  कि  राज्य  सरकारों  के  ग्रन्दर
 एक  संकुचित  मनोवृत्ति  पैदा  हो  रही  है  1  एक
 जगह  चावल  का  स्टाक  जमा  है  और  दूसरी
 जगह  बगल  के  राज्य  के  लोग  भूख  से  मर  रहे
 हैं  ।  इसी  का  दुष्परिणाम  बह  हुमा  कि
 मध्य  प्रदेश  की  सरकार  में  भोपाल  से  छत्तीसगढ़
 में,  जो  कि  उसी  राज्य  का  एक  भाग है  अन्न  नहीं
 पहुंच  पाया  ।  जब  छत्तीसगढ़  में  भ्रान्दो लग
 हुआ  तब  मध्य  प्रदेश  की  सरकार  ने  विवश
 हो  कर  एक  हिस्से  से  दूसरे  हिस्से  में  उसके
 भेजने  की  बात  स्वीकार  की  t

 मैं  जिस  प्रान्त  से  जाता  हूं,  अर्थात्‌
 उत्तर  प्रदेश,  उस  प्रांत  की  बात  मैं  श्राप
 को  बतलाता  हूं  ।  वहां  पर  एक  जिले
 से  दूसरे  जिले  की  सीमा  जहां  मिलती  है  वहां
 पर  बैरियर  बने  हुए  हैं  t  वहां  से  प्रश्न  दूसरे
 स्थान  में  नहीं  जा  सकता  ।  मुरादाबाद
 का  गेहूं  मेरठ  नहीं  जा  सकता  शोर  मेरठ
 का  गेहूं  बुलन्दशहर  नहीं  जा  सकता  ।  यह
 वह  देश  है  जो  समाजवाद  में  विश्वास  करता
 है  ।  लेकिन  भले  ही  सारा  देश  भूखों  मर
 जाये  पर  एक  स्थान  से  दूसरे  स्थान  पर  खाद्यान्न
 नहीं  जा  सकता  है  7  सारे  देश  में  राज  यह
 स्थिति  पैदा  हो  रही  है।  इस  का  दुए-
 परिणाम  यह  हो  रहा  है  कि  पहले  तो  खाद्यान्नों
 को  बड़े  बड़े  व्यापारी  रोका  करते  थे  लेकिन
 शब  जो  समृद्ध  किसान  &  जिन  के  पास
 बड़े  बड़े  काम  हैं  उन्होंने  भी  गल्ले



 Food  Zones
 (H.A.H.  Dis.)

 को  रोकना  शुरु  कर  दिया  है  प्रौर  राज  गल्ला
 उन  के  पास  भी  रुका  पड़ा  है।  तीसरा
 इसका  दुष्परिणाम  यह  है  कि  हमारे  समाज
 में  भ्रष्टाचार,  ब्लेक-मार्केटिंग  प्रौढ़  पुलिस
 जो  सीमा  पर  एक  स्थान  से  दूसरे  स्थान  पर
 गल्‍ला  पास  कर  देती  है  इस  प्रकार  की
 प्रवत्ति  इतनी  बढ़ती  चली  जा  रही  है  कि  गला
 चला  जाता  है  दूसरी  भोर  |  पंजाब  से  उत्तर
 प्रदेश  में,  गुड़गांव  से  कोसी  की  मंडी  में  गल्ला
 जाता  है।  सड़क  से  प्रथम  गल्ला  पास  हो  तो  पुलिस
 ट्रक  वालों  को  पहचानती  है  कि  इस  प्रकार
 के ट्रक  वाले  इस  तरह  or  माल  ले  जाते
 हैं।  पुलिस  के  साथ  उनकी  सांठ  गांठ  रहती  है  t
 लेकिन  जो  बेचारे  उनको  कुछ  पैसा  नहीं  दे
 पाते  वह  पकड़े  जाते  हैं।  प्रभी  कुछ  दिन  पहले
 दिल्ली  से  गाजियाबाद  की  प्रोर  गेहूं  ले  जाते
 हुए  यहां  के  चीफ  कमिश्नर  ने  पकड़ा  था  t
 लोग  सरों  पर  गठरी  रखकर  शाहदरा  के  रास्ते
 ले  जाते  है।  ऊंटों  पर  भोर  दूसरे  प्रकार  से  इस
 तरह  का  गल्‍ला  भेजा  जाता  है  tT
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 एक  यह  पत्त  मेरे  पास  भाया  है  पंजाब
 के  किसी  एक  बड़े  फार्म  के  मालिक ने  भेजा
 है।  हीरा  कामे  है  शायद,  फिरोजपुर  डिस्ट्रिक्ट
 का  ।  यह  भी  मैं  मापकों  देना  चाहूंगा  इससे
 भी  भाप  पता  लगायें  1  यह  लिखता  है  कि  मगर
 यह  कोशिश  सरकार  की  रही  कि  हम  गेहूं
 और  चना  अच्छी  भ्रच्छी  चीजें  उत्पादन
 करें  दौर  हमें  भ्र पने  उत्पादन  का  अच्छा
 वैसा  न  मिले  तो  कल  को  प्रगर  हम  मूंगफली
 कौर  कपास  जैसी  केश  क्राप  पैदा  करने
 लगें  उधर  हम  अपनी  प्रवृत्ति  को  मोड़  दें  तो
 सरकार  हमको  उसके  लिए  दोषी  नहीं  ठहरा
 सकती  ।  फिर  तो  खाद्यान्नों  की  स्थिति  कल
 को  पौर  भी  बिगड़ती  चली  जायंगी  ।

 एक  बात  सबसे  धभ्त में  कहकर  मैं  प्रयोग
 बात  को  समाप्त  करूंगा  ।  सभापति  जी,
 यह  कहा  जाता  है  कि  खाद्यान्नों  के  जोन
 समाप्त  हो  जाने  से  जो  अन्न  का  भाव  महंगा
 हो  जायगा  उसको  रोकने  का  क्‍या  उपाय  है।
 देश  के  कई  नेताभों  घोर  कांग्रेंस  प्रेसीडेंट
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 war  शायद  है  कि  खाद्य  मंत्री  के  मस्तिष्क
 में  भी  यह्‌  बात  है।  मैं  दिल्ली  शहर  का
 उदाहरण  देता  ह  t  दिल्‍ली  से  बाहर  का  नहीं।
 जब  तक  दिल्‍ली  में  खाद्यान्नों  के  जोन  नहीं  बने
 उस  समय  नवम्बर  सन्‌  62  में  गेहूं  38  ये
 से  4  रुपये  क्विंटल  तक  दौर  नवम्बर  963
 में  47  रुपये  से  49  रुपये  क्विंटल  एक  था  ।
 लेकिन  जब  जोन  बन  गया  तो  6+  में  गेहूं  का
 भाव  95  से  लेकर  00  रुपये  क्विंटल
 तक  कौर  65  में  4  से  76  रुपये  बिल  तक  हो
 गया।  हो  सकता  है  यह  जोन  जब  भाप  समाप्त
 करेंगे  तो  एक  बार  भाव  फिर  ऊपर  को  जाय॑  ?
 जैसे गुड़  से  प्रा पने  कंट्रोल  समाप्त  कया  था
 कंट्रोल  समाप्त  करते  ही  उत्पादक  को  कुछ
 पेसे  ज्यादा  मिलेंगे  फिर  जब  गुड़  का  प्लाजा
 जाना  शुरू  हो  गया  तो  कीमत  हर  प्रान्त  में
 निश्चित  कप  से  एक  स्थान  पर  भा  गई  1  इसी
 प्रकार  जब  सीमेंट  से  कंट्रोल  हटा  तो  उसका
 परिणाम  यह  है  कि  राज  सीमेंट  लोगों
 को  पिलने  लगा  ।  जो  पहले  ब्लैक  के  भ्रमर
 2]  शौर  22  रुपये  बोरी  मिलता  थी  राज
 वहू  बुराई  से  भी  मगर  मिलती  है  तो
 L)  कौर  72  रुपये  तक  ज्यादा  से  ज्यादा

 मिलती  है।  लेकिन  देशों  मिलती  तो  है,
 लोग  झपना  काम  तो  चलाते  हैं  ।  तो  मेरा
 अपना  कहना  यह  है  कि  प्यार  यह  खाद्यान्नों
 के  क्षेत्र  समाप्त  कर  दिये  जायं  तो  लाखों
 कौर  करोड़ों  मन  पहला  जो  देश  की  मंडियों
 बेकार  पड़ा  हुमा  है  वह  सड़ेगा.  नहीं  |  उत्पादक
 को  ठीक  पेसा  मिलेगा  और  देश  के  प्रकार
 जो  छाद्याप्नों  के  प्रभाव  की  कृतिम  स्थिति
 बेदा  हो  गई  है  यह  कृत्रिम  प्रभाव  की  स्थिति
 नहीं  रहेगी  ।  मैं  चाहूंगा  कि  सरकार  बार
 बार  चेतावनियां  सुनने  की  ध्रादत  न  डाले
 ध्रोर  झीनी  बाल  को  खाद्य  मंत्री  जी  मोटी
 न  बनायें।  जन तंत्न  के  प्रकार  विश्वास  करने
 वाले  खाद्य  मंत्री  जनतंत  की  आवाज  को
 एकदम  सुनें  प्रौढ़  यह  घोषणा  करें  कि  देश  में
 शरयानों  के  क्षेत्र  समाप्त  किये  जा  रहे  हैं

 समाप्ति  महोदय  !  (श्री  सिहावल
 सिंध  से)  आपका  नाम  नहीं  है  इसमें  t
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 st  सिंहासन  सिह  (गोरखपुर)  :
 मैंने  भेजा  है।  मैंने  हिन्दी  में  लिखा  है,  शायद
 श्राप  पढ़  न  पाये  हों
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 सभापति  महोदय  :  हिन्दी  थोड़ी  बहुत
 मैं  पहल  सकता  हू,  ।

 हम  क०  ना०  दीवारों  (बगहा)  :
 मैंने  प्रिया  नाम  भेजा  है  ।

 सभापति  महोदय,  जो  प्रकाश वीर
 शास्त्री  जी  ने  कहा  उसमें  कोई  ऐसी  बात  नहीं
 है  जिसके  ऊपर  सरकार  का  ध्यान  नहीं  गया
 है  ।  मैं  वतेमान  खाद्य  मंत्री  को  33  वर्षों  से
 जानता  हूं  कौर  उनके  जेल  जीवन  से  जानता
 हूं  -  ऐसी  बात  नहीं  है  कि  डेमोक्रेसी  की
 प्रो पि नियम  हो,  जो  जनता  की  प्रा वाज़  हो,
 उसको  वह  सुन  सकें ।  जो  खाद्य  स्थिति
 हमारे  देश  की  है....

 सभापति  महोदय  :  स्पीच  श्राप  नहीं
 दे  सकते  ।  वक्‍त  कम  है  ।  सवाल  श्राप  कर
 सकते  हैं  v

 ह ।  क०  ना०  तिवारी  :  सवाल  मुझे
 नहीं  करना  है  ।

 Shri  Ranga:  I  think  the  hon’ble
 Minister  is  aware  of  the  onset  of
 what  is  known  as  the  belt  area.

 If  he  does  not  know  I  would  like
 him  to  make  enquiries  about  it.  These
 belt  areas  are  small  Keralas,  between
 district  and  district  as  my  hon.  friend
 has  put  it,  between  state  anq  state.
 My  own  constituency  is  suffering  be-
 cause  it  is  the  border  of  Mysore  and
 Madras.  In  these  border  areas  stretch-
 ing  over  ten  miles  between  these  two
 States  people  who  live  there  continue
 to  suffer,  suffer  more  than  the  Kerala
 people.  Besides,  the  headloaders  as
 they  are  called,  carry  50-00  Ibs.  on
 their  heads  from  the  nearest  markets
 to  the  local  people  and  supply  it  7०
 them  and  some  others  also  carry  these
 loads  as  payments  received  for  their
 agricultural  labour  in  the  outside
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 areas  and  carry  it  to  their  own  homes.
 These  people  are  now  being  troubled
 by  the  local  police  and  local  revenue
 authorities.
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 7.5  hrs.
 (Sarr  P.  K.  Deo  in  the  Chair.]

 Would  the  government  3९९  that  this
 system  is  abolished  and  the  head-loa-
 ders  are  not  unnecessarily  troubled  in
 this  way.  If  they  just  wish  to  prevent
 smuggling  from  one  area  to  another,
 they  may  have  their  own  police  or-
 ganisation  just  on  the  border  without
 unnecessarily  troubling  these  people
 in  these  so-called  belt  areas  of  ten
 miles.  It  affects  the  people  not  only
 of  the  villages  but  also  of  towns,  im-
 portant  places  like  Adoni,  Palamener,
 Ponganur’  Madagasira  and  so  many
 other  places  on  the  border.

 Would  the  government  put  an  end
 to  these  belt  greas?  Also  would  the
 government  not  close  their  mind  to
 the  demand  for  the  abolition  of  the
 zonal  restriction  but  keep  an  open
 mind  and  begin  to  withdraw  these  res-
 trictions  in  progressive  stages,  first  of
 all  removing  them  between  district  and
 district  and  also  abolish  these  belt
 areas  and  increasing  the  quantum  of
 foodgrains  that  may  be  carried  by
 agricultural  workers  and  otner  peo-
 ple  also  on  their  heads  from  place
 to  place  and  would  they  introduce,  in
 the  place  of  a  kind  of  monopoly  that
 they  now  have,  a  kind  of  a  compe-
 titive  system  and  allow  their  co-ope-
 Tative  stores  and  the  private  traders
 and  through  their  foodgrains  corpora-
 tion  also,  introduce  an  element  0
 competition  so  that  the  consumers
 could  be  protected.  I  am  _  giving
 these  suggestions  pending  the  decision
 of  the  government  which  we  expect
 would  be  taken  very  soon  for  the  abo-
 lition  of  the  zonal  system.

 Shri  Sinhasan  Singh:  Which  of
 the  different  States  are  surplus,  which
 self-sufficient  and  which  deficit;  and
 if  so,  in  what  ratio  to  their  own  popu-
 lation  they  are  surplus,  sufficient  or
 deficient?
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 Shri  8,  K,  Das  (Contai):  In  the
 agricultural  prices  commission’s  dis-
 senting  note  these  matters  were  point-
 ed  out  that  there  would  be  these  diffi-
 culties  about  the  working  out  of  a
 single  zone  system.  I  want  to  know
 whether  after  the  experience  of  seve-
 ra]  months,  about  a  year  or  So  now,
 what  was  pointed  out  in  the  dissent-
 ing  note  has  come  to  be  true  or  the
 experience  has  proved  otherwise?
 What  is  the  experience  of  the  work-
 ing  of  this  system?..  (Interruptions.)

 wt  त्लशोदास  जाघव  (नवीन)  :
 जो  प्रकाशवीर  शास्त्री  जी  ने  बात  कही,  बहू
 हर  प्रान्त  में  बात  है  ।  मेरी  दिक् बेस्ट  यह  है
 है  मिनिस्टर  साहब  से  कि  जैसे  महाराष्ट्र
 में  कम्पलसरी  प्रोक्‍योरमेंट,  डिस्ट्रीब्यूशन
 और  जो  जो  काम  करते  हैं  ब्रोकर  जो  किसी
 प्रो  को  करने  नहीं  देते  जिससे  लोगों  के  पास
 मंडी  में  गिला  ले  जाने  का  कोई  कारण  नहीं,
 सब  गल्ला  सरकार  के  पास  भ्राता  है  भ्र ौर
 महाराष्ट्र  सरकार  ने  जो  रूल  बनाया  है
 कि  5  एकड़  तक  कोई  लेवी  कम्पलसरी  नहीं
 है  इसे  0  एकड़  तब  सरप्लस  मेंसे  60%
 शौर  0  से  5  एकड़  तक  65  'पर सट
 जो  सरप्लस  है  उसमें  से  लेंगे  कौर  हर  भादमी
 के  लिए  मेंह  क्विंटल  गल्ला  रखने  का  इन्तजाम
 किया  है  ऐसा  50  एकड़  तक  कियातो  इस  रीति
 से  सब  प्रान्तों  में  व्यवस्था  हो  जाय  जिससे
 कि  गल्ला  किसी  जगह  पर  खराब  न  हो  प्रो
 यहाँ  इधर  उधर  भाव  ज्यादा  न  हो,  ऐसा
 इन्तजाम  सेंट्रल  गवर्नमेंट  हर  प्रान्त  को  कह  कर
 या  बार्डर  देकर  क्‍यों  नहीं  करती  ?

 The  Minister  of  Food,  Agriculture,
 Cor  ity  Development  and  Co-
 operation  (Shri  C.  Subramaniam):
 Mr.  Chairman,  Sir,  I  am  quite  aware
 of  the  feelings,  not  only  of  some  of
 the  hon.  Members  but  also  the  feel-
 ings  outside  that  the  zonal  system
 shoulg  be  examined  thoroughly  and,
 if  ry,  sOMe  changes  should  be
 made.  The  point  for  consideration  is
 this:  first  of  all,  is  there  a  food  pro-
 blem  or  not,  and  whether  we  have
 sufficient  foodgrains  to  feed  our  people,
 or  we  are  functioning  in  a  deficit
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 economy,  Some  people—I  do  not
 know  for  what  purpose—have  been
 emphasising  that  there  is  absolutely
 no  food  problem  and  that  it  is  because
 of  the  zones  and  the  defects  in  the
 distribution  system  that  all  the  diffi-
 culties  are  arising.  With  great  res-
 pect  to  them,  I  would  like  to  submit
 that,  if  we  take  the  production  figures
 during  the  last  five  years,  except  for
 a  spurt  last  year,  we  have  been  pro-
 ducing  at  a  lower  level  than  the  last
 of  the  third  Five  Year  Plan.  Un  the
 other  hand,  the  populaticn  has  been
 increasing  at  the  rate  of  almost  2
 millions  every  year.  ‘Therefore,  dur-
 ing  these  five  years,  there  has  been
 an  increase  in  population  by  about
 six  crores,  against  which  the  increase
 in  production  is  almost  nil.  We
 have  been  working,  for  some  time,  if
 any,  below  the  level  of  the  last  year
 of  the  third  Five  Year  Plan.  There-
 fore,  to  suggest,  88  sOMe  hon.  Mem-
 bers  have  suggested,  that  production
 has  increased  along  with  the  popula-
 tion—I  respectfully  submit—is  not
 correct.  It  may  be  that  we  may  not
 be  able  to  evaluate  our  production
 even  to  a  million  tons,  but  broadly,
 the  trends  are  known.  Therefore,  4
 beg  to  submit  that  we  are  functioning
 in  a  deficit  economy  as  far  as  food  is
 concerned.

 In  this  deficit  economy,  how  to
 manage  the  situation  is  a  matter  for
 consideration  by  the  Government  and indeed  for  the  country  as  a  whole.  It
 is  not  as  if  we  have  a  perfect  system
 or  the  best  system  against  which  we
 have  chosen  one  of  the  worst  systems.
 It  ig  not  so.  In  trying  to  find  out
 how  to  manage  this  deficit  economy,
 we  have  four  to  five  alternatives.  The
 first  alternative  which  could  be  con-
 sidered  wauld  be  free  trade  through-
 out  the  country;  free  movement,  and
 the  market  condition  to  adjust  accor-
 ding  to  the  demand  and  supply,  and
 whoever  has  got  the  purchasing  capa-
 city  will  te  able  to  purchase  and
 whoever  does  not  have  it.  he  will
 have  to  fall  under.  We  rould  leave
 it  to  the  free  trade  to  function  in  the
 best  way  possible  and  say,  “we
 are  not  concerned  with  it;  it  is
 market  operation—laissez  faire,  and
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 {Shri  C.  Subramaniam]
 therefore  demand  and  supply  laws
 wil]  function  and  therefore  we  can
 leave  it  at  that.”  Or,  we  can  go  to
 the  other  extreme,  saying  that  we
 shall  procure  every  procurable  sur-
 plus  from  every  producer,  and  than
 taking  into  account  what  we  are  able
 to  procure,  we  shall  have  and  cqui-
 table  distribution  on  system  through-
 out  the  country  making  an  average
 and  then  distributing  according  to
 manual  labour,  child  or  an  ordinary
 adult.

 Now,  either  of  these  things  is  not
 possible  in  the  present  circumstances.
 Shri  Prakash  Vir  Shastri  argued  that
 if  it  is  left  to  free  trade,  the  produ-
 cers  also  are  likely  to  get  a  fair  price.
 We  have  experience  of  free  trade.
 Our  exprience  is,  unfortunately,  the
 producer  is  compelled  to  part  with
 his  produce  soon  efter  the  harvest,
 because  he  has  got  so  many  demands
 and  pressures.  It  is  the  trader  who
 is  able  to  get  it  in  a  free  trade,  and
 on  that  basis,  the  producer  not  only
 suffers  immediately  after  the  harvest,
 one  is  able  to  get  the  highest  price
 only  when  there  is  scarcity,  the  lean
 period.  Sometimes,  it  is  not  merely
 the  natural  loan  periods,  but  for  the
 Purpose  of  higher  profits,  even  arti-
 ficia]  scarcity  and  lean  periods  are
 created  by  the  traders.  The  philoso-
 phy  of  trade  is  to  make  as  much  pro-
 fit  as  possible  and  the  best  trader
 is  he  who  makes  the  highest  profit.
 You  cannot  blame  him.  So,  we  came
 to  the  conclusion  that  we  cannot
 allow  free  trade  to  function.

 Is  it  possible  ~o  have  monopoly
 procurement  from  every  producer?  In
 a  deficit  economy,  that  would  mean
 trying  to  find  out  what  js  the  surplus
 with  every  producer.  Who  is  to  esti-
 mate  the  surplus?  Not  the  Secretary
 or  the  Minister.  Ultimately  the
 lowest  officer  with  the  assistance  of
 perhaps  the  village  official  has  to
 findout  how  much  a_  person  has
 grown,  what  is  the  area,  what  is  the
 estimate  of  produce,  what  is  the  esti-
 mate  of  his  requirements  and  what  is
 the  surplus,  ,»  tT
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 Shri  Vasudevan  Nair:  That  is  no
 excuse.

 Shri  0.  Subramaniam:  I  have  func-
 tioned  in  a  system  of  monopoly  pro-
 curement  in  Madras  and  I  know  what
 difficulties  it  leads  to.  Al]  the  big
 fish  escape  and  ultimately  it  is  the
 smaijer  and  middle  producer  who
 suffers.  All  sorts  of  difficulties  arise.
 So,  we  have  to  find  a  via  media  bet-
 ween  the  two.  Any  sort  of  control
 is  irksome,  I  agree.  In  the  present
 context,  we  have  to  find  out  which  is
 the  best  amongst  the  alternatives
 available.

 Another  way  of  doing  it  would  be
 to  lave  a  national  levy  on  every  big
 producer  having  2  or  3  or  5  acres,
 according  to  the  productivity  of  the
 area  and  the  consumption  pattern.
 Then,  if  we  procure  on  that  basis,  we
 will  be  able  to  contro]  the  market
 with  some  quantities  of  grains  avail-
 able  with  us.  On  that  basis,  we  can
 get  certain  quantities  into  the  hands
 of  the  Government  and  have  control-
 Jed  distribution,  particularly  in  the
 urban  areas  by  cordoning  them  off
 and  leave  the  rest  of  the  country  as
 a  free  zone  with  market  conditions
 functioning  as  best  as  possible.  We
 can  have  some  fair-price  shops  in  the
 semi-urban  areas  and  also  in  rural
 areas  wherever  there  is  scarcity.  That
 is  another  way.

 Yet,  there  is  a  refinement  in  this
 levy.  Instead  of  spread'ng  it  out
 throughout  the  country  and  trying  to
 find  out  who  is  the  big  producer  in
 every  village,  we  can  concentrate  in
 the  surplus  districts.  There  are  52
 surplus  districts  in  foodgrains.  We
 can  concentrate  on  them,  try  to  get
 certain  quantities,  have  controlled
 distribution,  cordoning  off  cities,  have
 fair-price  shops  and  informal  ration-
 ing.  For  all  these  purposes,  we  can
 fing  out  what  would  be  the  require-
 ment  and  we  can  operate  that  also.

 Another  alternative  is,  instead  of
 leaving  the  whole  cehntry  free  and
 allowing  scarcity  pockets  to  develop
 without  ary  plan  and  allowing  move-
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 ments  from  006  area  to  another  free-
 ly,  we  can  have  zones,  not  necessary
 State  zones,  but  bigger  zones  and
 allow  free  movement  within  those
 zones.  This  was  also  operated.  But
 when  scarcity  conditions  are  acute,
 unfortunately  the  zones  have  no  exc-
 cutive  authority  which  can  function
 within  these  zones  of  three  or  four
 States.  For  instance,  we  had  the
 southern  zone’  cansisting  of  Madras,
 Andhra,  Mysore  ang  Kerala.  If  we
 have  to  see  that  there  is  either  con-
 trol  of  movement  or  control  of  prices.
 unless  in  all  the  areas  it  is  possible  to
 control  it,  having  control  in  one  area
 and  no  control  in  another  area  leads
 to  distortion.  This  is  what  happened
 in  the  southern  zone.  We  had  a
 maximum  price  fixed.  That  maximum
 price  was  enforced  in  Andhra.  Tha
 maximum  price  was  enforced  in
 Madras.  But  as  far  as  Kerala  was
 concerned  it  was  interested  only  in
 getting  more  rice  from  the  other  areas.
 Therefore,  they  shut  their  eyes  even
 though  a  decision  was  taken  with  re-
 gard  to  enforcement  of  the  maximum
 price.  Therefore,  the  flow  of  rice
 was  from  the  surplug  States  to  the
 State  of  Kerala  and  the  surplus  States
 immediately  got  into  difficulties.  When
 it  is  a  zone  with  more  States  there
 is  no  executive  authority  to  function
 within  the  zone.  The  executive  au-
 thority  is  confined  to  each  State,  Th«
 result  is  that  Madras  State  cannot
 function  in  Kerala  nor  can  Andhra
 State  function  in  Kerala.  Therefore,
 there  is  nu  executive  authority  in
 these  zones.  Unless  there  is  greater
 co-operation  between  all  the  States
 and  they  strictly  enforce  all  the  rules
 and  decisions  agreed  upon,  it  leads
 to  great  difficulties,

 It  is  in  that  context  that  we  had  to
 break  it.  The  other  alternative  is  to
 have  States  as  zones,  and  then  on  that
 basis  try  to  find  out  the  production  of
 each  State,  see  how  much  is  produced
 there,  see  what  has  been  the  pattern  of
 consumption  there,  assess  its  surplus
 as  best  as  possible  and  assess  the
 deficit  as  best  as  possible.  I¢  is  not
 as  if  when  we  have  State  zones  the
 integrity  of  the  country  is  broken.
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 Shri  Ranga:  What  else?
 Shri  C,  Subramaniam:  What  hap-

 pens  is,  instead  of  trade  moving  the
 surplus  from  one  State  to  another  the
 surplus  is  moved  from  State  to  State.
 For  example,  Andhra  rice  is  _  still
 going  to  Kerala,  not  by  free  trade  but
 on  the  basis  of  Government  to  Gov-
 ernment.  Andhrg  rice  is  still  being
 consumed  in  Kerala.  Madras  rice  is
 still  being  consumed  in  Kerala.  In
 the  same  way,  Andhra  rice  is  con-
 sumed  in  Madras,  but  it  is  done  on  a
 Governmeni  to  Government  basis,  on
 a  State  trading  basis.  This  is  how
 it  happens.  But  I  do  agree  that  in
 this  also  unless  the  State  Govern-
 ments,  particularly  the  surplus  State
 Governments,  realise  their  responsi-
 bility  and  deliver  the  surplus  avail-
 able  with  them  it  leads  to  difficulties.
 It  has  led  to  difficulties.

 What  I  want  to  impress  upon  the
 House  now  is,  it  is  not  as  if  we  just
 chose  off  hand  one  alternative.  We
 have  experienced  the  various  alter-
 native  systems  and  ultimately,  having
 considered  every  alternative,  the
 Chief  Ministers  and  the  Ministers
 hee  chose  this  system.  I  do  not  say
 it  is  a  perfect  system.  But  what  is
 the  alternative?  People  now  say,
 abolish  the  State  zones.  But  what
 next?  You  will  find  as  many  sugges-
 tions  as  there  are  individual  members
 in  this  House,  or  at  least  as  there  are
 parties  in  this  House.  Shri  Vasude-
 van  Nair  would  say,  abolish  the  zones
 but  have  monopoly  procurement.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Yes  (Interruptions).

 Shri  C.  Subramaniam:  Monopoly
 Procurement  would  mean  not  only
 State  zones,  not  only  district  zones,
 not  only  taluk  zones  but  even  village to  village  zones.  Otherwise  there
 cannot  be  monopoly  procurement
 (Interruptions).

 Shri  Vasudevan  Nair:
 against  zones.

 Shri  C.  Subramaniam:  That  is  not
 understood  at  all.  Even  if  they  un-
 derstand  it  they  ate  not  prepared  to
 accent  the  implications.  It  is  not

 We  are  not
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 (Shri  C.  Subramaniam]
 abolition  of  zones  they  are  pleading
 for  they  are  pleading  for  introduc-
 tion  of  zones  village-wise.  That  should
 be  understood.  What  is  to  happen
 after  abolition  of  zones  is  a  confused
 Picture,  as  far  as  I  am  able  to  get
 the  advice  from  the  various  parties.
 Sometimes  it  is  said,  have  an  all-party
 committee  for  solving  the  food  prob-
 lem.  What  happens  is  each  party  is
 polarised  with  regard  to  these  views.
 How  am  I  to  evolve  a_  national
 policy?

 Shri  Prakash  Vir  Shastri  made  the
 point  that  there  are  large  stocks
 available  with  the  merchants  in  Pun-
 jab.  Even  if  it  is  not  as  much  as  it
 is  represented,  I  do  agree  that  signi-
 ficant  quantities  are  there.  What  do
 they  want?  I  am  prepared  to  pur- chase  them  at  a  reasonable  price.  We
 cannot  allow  them  to  take  the  stocks
 to  other  States  and  sell  at  a  higher
 price.  Having  purchased  them  at
 controlled  rates  from  the  producer  the
 merchants  want  freedom  to  take  them
 away  and  sell  at  an  exorbitant  price.
 if  they  do  that  we  are  penalising
 them  and  that  is  why  it  becomes  diffi-
 cult.

 Shri  U.  ML  Trivedi:  (Mandsaur):
 Do  not  allow  the  grain  to  rot.

 Shri  C.  Subramaniam:  About  the
 belt  area,  once  the  zones  are  there,
 just  as  we  used  to  have  belts  when
 prohibition  was  introduced,  it  be-
 comes  inevitable.  That  will  be  there.
 The  question  ig  whether  we  should
 abolish  the  zones  or  not.
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 tural]  Prices  Commission.  We  have
 accepted  them.  We  were  asked  about
 our  experience  in  working  it.  There
 has  been  difficulty  in  the  working  of
 that.  Whether  the  other  alternative
 would  have  worked  better  is  q  matter
 which  has  to  be  taken  into  consi-
 deration.

 The  Maharashtra  compulsory  pro- curement  and  levy  was  brought  into
 the  picture.  Ttrat  is  al]  inevitable  in
 a  controlled  economy.  Therefore,  we
 are  now  in  the  process  of  examining
 it.  As  pointed  out  even  by  Shri
 Ranga,  it  is  not  as  if  overnight  we  can
 change  the  system.  It  will  only  lead
 to  chao,  If  it  is  not  good,  what  is
 the  next  alternative  we  want  to  adopt
 ig  the  most  important  thing.  That
 wil]  have  to  be  examined.  Even  after
 taking  a  da  the  clrange-over
 cannot  be  made  overnight;  it  will  have
 to  be  planned  and  brought  about
 gradually.  That  is  accepted  even  by
 Shri  Ranga.  What  is  important  is
 not  the  abolition  of  zones  but  what
 is  the  next  alternative.  An  expert
 committee  is  going  into  it  and  its  re-
 commendations  wil]  be  coming  soon.
 We  shall  examine  it  and,  as  goon  as
 possible,  we  shall  consider  the  other
 alternative.  I  hope  that  other  alter-
 native  will  be  a  better  one  and  aot
 a  bad  one.

 187  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  Feb-

 A  question  was  put  with  regard  to  छह  28,  966/Phalguna  9,  887
 the  recommendations  of  the  Agricul-  (Saka).
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